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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mn.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Shortage  of  Power  in  the  Country

 +

 “2l.  SHRI  ISHWAR  CHAUDHRY  :
 SHRI  SEZHIYAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  १0  state  :

 (a)  the  extent  of  power  shortage  in  the
 various  parts  of  the  country  at  present,
 state-wise;

 (b)  the  reasons  for  the  power  short-
 ape;  and

 (c)  the  steys  taken  to  meet  the  crisis
 and  to  maintain  minimum  supply  of
 power  to  industry  and  agriculture?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 to  (c).  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT
 (a)  A  statement  giving  the  extent  of

 power  shortage  in  ‘the  Various  ‘States  is:
 placed  below  at  ANNEXURE.
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 (b)  The  reasons  for  the  power  short-
 age  are:

 (i)  Reduced  power  generation  from
 hydro  stations  due  to  shortage
 of  water  in  hydel  reservoirs;

 (ii)  shortfall  in  power  from  atomic
 power  stations;

 (iii)  continued  growth  in  demand  for
 power;  and

 (iv)  shortfall  in  the  addition  to  the
 generating  capacity.

 (c)  Discussions  were  held  with  the
 Chief  ‘Ministers  ‘of  the  States‘  in  the
 Western,  Northern,  Southern  and  Eastern
 Regions  to  review  the  power  supply  p

 sri tion.  and  for  taking  immediate  remedi
 measures  for  mitigating  the.  power  short:
 age  conditions.

 The  following  steps  are  being  taken  in
 this  regard:

 (i)  Available’  surplus  power  is  to  be
 used  fully  to  meet  fhe  shortage
 in  the  deficit  States.

 (ii)"  Repairs  t6  somie  of  the  thermal
 generating  unjts  whioh  ere  out
 of  service  are  to  be  expedited  so that  the-units  ‘could  be  brought
 back  into  commission.

 (iii)  Arranging  better  quality  of  coal
 to  the  thermal  power  stations

 the  Eastern  Region  where
 units  are  getting  damaged  did
 to  use  of  inferior

 qa
 of  cot

 "till  “such”  time’  as  three_stage
 हाबबों।कर दवा  ‘are  set  up.  ae

 vases
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 (iv)  Power  generation  projects  under
 construction  and  important
 transmission  lines  are  being
 expedited  to  yield  benefits  as
 quickly  as  possible.  In  further-
 ance  of  this  objective,  the  States
 have  been  requested  to  set  up
 IMPLEMENTATION  CELLS  to
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 monitor  the  progress  of  projects
 and  overcome  the  bottlenecks.

 (v)  Steps  are  being  taken  to  initiate
 advance  action  on  projects  in-
 tended  for  commissioning  in  the
 Fifth  Plan,  now  itself.

 Statement  showing  Power  Supply  Position  in  the  Variows
 States—Power  Shortage

 Power  Power  Surplus  or
 availability  require-  deficit

 MU'day  =  ment  MU  day MU  /day

 I  2  3  4

 Northern  Region
 Uttar  Pradesh  *  2I-00  24°00  —3'30

 Punjab  .  4°84  705  2°21

 Haryana  3°43  5°40  —I.97

 Rajasthan  a  377  4°97  —°20
 Dethi  .  .  5°I6  4°50  o-66  Releief  of  o-  6MU
 Himachal  Pradesh  oO  Bg  oo  58  $026  available  to  region

 from
 Jammu  &  Kashmir  .  .  :  O73  a  73  Satpura
 Chandigarh  .  «  °  .  org  0°30  o'r

 Nangal  Fertilizer.  .  .  2°35  2°35
 Western  Region
 Gujarat  7  :  ‘15+ 30°  T§*30  Nil

 Madhya  Pradesh.  .  .  .  g*30  820  I-r0*

 Maharashtra  27°90  3I°60  —}70
 Goa,  Diu  and  Daman.  .  (or22  O°  52  0°30

 *Rlief  of  o-  5  MU  day  is  avditable  for  Madhya  Pradesh  to  the  region.
 Southern  Region
 Andhra  Pradesh  =  .  :  नि  7°50  Io‘IO  =  —=2"  50
 Kerala  .  7  .  .  .  6°85  6°55  +0*30
 Mysore  .  .  .  .  I0°95  iy  9०0  —2'95
 ‘Tamil  Nadu  inchading-  Pondicherry  16"  50  22°00  =  5°50
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 t  2  3  4

 i  i  —  =

 Bastern  Region

 Bibs...  5°56  632  0  न्नण व

 West  Bengal  18  1218  =r  00
 D.V.C.  Power  System  10°60  1160  —r'0oO

 Orissa.  5°70  6°80.  —t"I0  ;
 North  Eastern  Regien  T,  60  60

 i
 All  India  I70*47  96°  65  —25'r8

 ची  ईश्वर  चोरों  :  इस  स्टेटमेंट  से  पता

 चलता  है  कि  देश  में  जितनी  विद्युत  की

 आवश्यकता  है,  उस  के  भ्रनुपात  से  वह  नहीं
 मिल  रही  है  |  इस  में  बताया  गया  है  कि  बिहार,
 उत्तर  प्रदेश,  राजस्थान  और  पंजाब  में  विशेषकर

 विद्युत  की  कमी  है  1  रूस  और  पूर्वी  यूरोप
 के  देशों  से  जो  विद्युत  जेनी  लेटर  मंगाये  गये  हैं,

 जे  प्रभी  तक  ग्रच्छा  काम  नहीं  कर  पा  रहे

 हैं  प्रौढ़  कुछ  बेकार  हैं  a  विद्युत  की  कमी  के

 कारण  हो  हम  सूखे  की  स्थिति का  सामना  नहीं
 कर  सके  हैं,  जिस  के  कारण  मों  मजदूर
 बेक़ार  हैं  छोड़  करोड़ों  रुपयों, कू, बूलसान्‌  हो
 रहा  है  1  गत  सत्र  में  इसी  हाउस  में  बताया  गया

 था  कि  वेश  में  बिज  की  ज़ो  करती  है,  वहीं

 चली  फ्री  कर  ली का्ठेगी  ।  मैं,  यह  जानता
 चाहता  हूं  कि  कौन  सा  ऐसा  दिन  होगा,  जब

 हम  ,बिजलीकम  मामले  में  प्रात्मुनिर्भर हो  जीतेंगे
 ताकि  सूखा  पढ़ने  पर  हम  डट  कर  उस  का

 'मुबय्यना  कर  सकें  |

 )  HE  MINISTER.  OF  MARIGATION
 AND  ‘ROWER.  (BR.  K.L.  RAQ):  4  is
 true  that  in  some  parts  of  the  country

 Punjab,  Haryana  and  U.P.,  there  is  short
 age  of  power.  I  placed  a  statement  yester-
 day  before  the  House  giving  complete
 details  about  the  power  position,  explain-
 ing  how  the  shortage  has  arisen.  Tho
 main  reason  for  the  shortage  is  the
 reservoirs  not  having  been  filled.  The
 position  today  in  Bhakra  is  that  the  level
 is  less  than  half  of  what  it  was  last  year;
 that  is  the  main  reason.  I  only  hope
 that  during  the  next  monsoon  there  will
 be  better  rainfall  and  the  reservoirs  will
 get  filled  up.  This  has  never  occurred
 during  the  last  25  years.  We  hope  that
 the  position  will  be  much  easier  and
 better  next  year.

 भी  इंदंबर  चौधरी  ऐसा  महसूस  किया.

 गया  है  कि  जलाशयों  की  कमी  के  कारण

 नियत  की  कमी  है,।  र  हम  कहें  कि  ब्रिटनी,

 के  मामले  में  नसबन्दी  की  जा  रही  है  तो  कोई

 झत्यक्ति  नहीं  होगी  ।  मैं  यह  जानना  चाहता

 है  कि  हित  भट्ेशों  में गिजल्ी  की  कमी.  है,

 उन  को  सरकार  कितना  धन  देनी  जौर  सरकार

 बिजली  के  मामले  में  प्रात्मतिर्भर  बनते  के

 लिए.  कितना  धन  PAA  करे  जा रही है।
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 DR.  K.  L.  RAO:  I  presume  the  hon.
 member  is  asking  about  the  provision  in
 the  fifth  plan.  It  is  realised  that  power
 generation  in  this  country  will  have  to  be
 much  more  accelerated  than  what  has
 been  done  im  the  past  and  the  ministry
 has  asked  for  a  considerable  amount  of
 money.  This  has  got  to  be  discussed
 and  the  House  will  have  an  opportunity  to
 discuss  it.

 SHRI  RAGHUNANDAN  LAL
 BHATIA:  Keeping  in  view  the  very  bad
 situation  in  Punjab,  may  I  know  what
 steps  he  is  taking—long-term  as  well  as
 short-term—to  meet  the  shortage?  Second-
 ly,  may  I  know  why  the  Thien  dam  has
 taken  so  long  to  be  cleared  by  the
 Centre?  For  the  last  eight  years  we  are
 trying  but  there  has  been  no  clearance
 from  the  Centre.

 DR.  K.  L.  RAO:  There  is  a  shortage
 of  2.2  million  KW  hours  of  power  daily
 in  Punjab.  We  are  hoping  to  make  it  up
 partly  by  getting  4  million  KWh.  from
 Himachal  Pradesh  and  another  }  million
 KWh.  from  Satpura,  making  a  total  of
 about  |  million  KWh.  Also,  as  he  pre-
 vious  hon,  member  said,  the  diesel  sets
 we  imported  last  year  from  various
 countries  for  power  generation  were  not
 set  up.  They  are  now  being  set  up  and
 I  hope  it  will  be  possible  to  narrow
 down  this  gap  by  January.  But  stil]  there
 will  be  a  shortage  of  }  to  I  million  KW.
 About  the  Thien  dam,  it  will  take  consi-
 derable  time  for  construction.  Tt  has  got
 some  inter-State  aspects.  A  large  amount
 of  land  in  Jammu  and  Kashmir  and
 Himachal  Pradesh  will  be  submerged  and
 we  are  trying  to  have  a  meeting  of  the
 Chief  Ministers  to  discuss  this  problem.
 This  meeting  has  been  postponed  from
 time  to  time.  T  have  got  a  meeting  fixed
 on  the  25th  of  this  month  at  Jammu  and
 I  hope  it  will  be  resolved  there.  After
 that,  we  will  take  up  the  Thjen  dam,

 SHRI  DINESH  CHANDRA
 GOSWAMI:  There  is  tremendous  poten.
 tiality  of  power  generation  in  Assam.  In
 view  of  this,  may  I  know  whether  the
 Government  has  taken  up  any  integrated
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 salient  features  thereof?

 DR.  K.  L.  RAO:  In  the  north-east
 region  and  position  is  quite  satisfactory
 and  there  is  no  shortfall  there.  I  quite
 appreciate  there  is  a  large  amount  of  sup-
 pressed  demand  in  places  like  Manipur
 and  Tripura,  which  we  are  not  able  to
 meet  because  there  is  no  cheap  power.’
 In  the  north-east  region,  Loktak  and.
 Gumti  projects  are  under  construction
 and  on  the  completion  of  these  projects,:
 it  will  be  possible  to  have  much  more.
 power  in  that  area.  About  Assam,  we
 have  been  planning  to  put  up  a  much
 bigger  project  at  Kameng.  It  is  still  to
 be  finalised,

 श्री  राम।वतार  शास्त्री  :  क्‍या  यह  सच

 है  कि  बंगाल,  बिहार  कौर  उड़ीसा  में  [बिजली
 की  कमी  को  दूर  करने  के  सिलसिले  में ,घ्रभी
 हाल  में  तीनों  राज्यों  के  मुख्य  मंत्रियों  ,ने
 सरकार  से  मांग  की  है--इस  ग्र वसर  पर  स्वयं
 मंत्री  महोदय  मौजूद  थे--कि  पूर्वी  क्षेत्र  में

 एटामिक-  पावर  स्टेशन  बनाया  जाये;  और

 अगर  हां  तो  इस  के  बारे  में  सरकार  की  प्रति-

 क्रिया  क्‍या  है.

 DR.  K.  L.  RAO:  We  are  now  con.
 cerned  with  generating  sufficient  smount
 of  power.  immediately,  in  the  next  five
 years.  Atomic  power  generation  always
 takes  a  long  time.  It  will  take  0  years
 at  least.  The  power  position  in  this
 country  has  to  impreve  vastly.  We  are
 at  the  moment  having  iy  million  KW.
 We  hope  by  the  end  of  the  fifth  plan,  we
 will  take  it  to  40  million  KW  of  power.

 Even  that  would  be  highly  insufficient
 for  the  size  of  our  country.  At  the  end
 of  the  century  I  expect  jt  should  be  200
 million  KW.  When  we  are  able  to  come
 up  to  that  limit  naturally  atomic  energy ’  gtations  will  have  to  be  set  up  all  rouné
 the  cbuntry,  and  ¢astern  sector  will  have
 its  share  at  that  time.
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 Funds  for  Irrigation  Projects  in  Mysore

 +
 *22.  SHRI  DHARAMRAO  AFZAL-

 PURKAR:

 SHRI  D,  B.  CHANDRA
 GOWDA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  Whether  Central  Government
 deputed  a  team  to  visit  the  Mysore  State
 to  assess  the  funds  needed  to  complete
 the  major  irrigation  works  connected
 with  Upper  Krishna  Project  at  Narayan-
 pur,  Alamatti,  Ghataprabha  and  other
 projects  areas  including  Cauvery;  and

 (b)  if  so,  the  recommendations  made
 by  the  Committee  and  Government's
 decision  thereon?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)  ‘and
 (b).  A  Study  Team  was  sent  by  the
 Planning  Commission  in  early  October,
 972  to  examine  the  Upper  Krishna,
 Khataprabha  and  Malaprabha  projects  in
 Mysore.  The  Team  have  made  an  ‘assess-
 ment  of  the  needs  of  these  projects  which
 are  being  considered  jn  the  Planning  Com-
 mission.

 SHRI  DHARAMRAO  AFZALPUR-
 KAR:  It  is  evident  from  the  statement
 made  by  the  hon.  Minister  that  a  Study
 Team  was  sent  to  visit  Upper  Krishna,
 Alamatti  and  Ghataprabha  projects,  it  has
 taade  an  assessment  of  the  funds  required
 and  submitted  a  recommendation.  What
 are  the  recommendations  made  by  the
 Study  Team,  and  has  any  decision  been
 taken  on  them?

 DR  K.  L.  RAO:  I  am  afraid  it  is  not
 fair  to  give  the  contents  of  the  report.
 In  fact,  T  have  not  received  the  report
 myself.  It  has  been  submitted  to  the
 Planning  Commission,  The  Planning
 Commission  is  considering  what  assistance
 it  should  give.  -I  do  -not  think  J:  can  say
 Baything  more  than  that.

 dso  dusiee  ce
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 SHRI  DHARAMRAO  AFZALPUR.
 KAR:  Severe  drought  conditions  are  pre-
 vailing  in  the  districts  of  Gulbarga  and
 Bidar  because  lakhs  of-  ptople  have  lost
 the  purchasing  capacity.  So,  we  made  a
 recommendation  to  take  up  all  the  big
 projects  to  engage  lakhs  of  labourers  80
 that  they  will  have  some  purchasing  capa-
 city.  The  sooner  a  decision  is  taken  on
 this  matter  the  better  it  is.  At  present,
 the  people  there  do  not  have  even  drink-
 ing  water  and  other  facilities.  May  I
 know  by  what  time  the  work  will  start  on
 these  projects?

 DR  K,  L.  RAO;  I  fully  realise  the
 importance  of  these  projects  and  the
 anxiety  of  the  hon,  Member.  It  is  true
 that  these  are  chronically  drought-affected
 areas.  But,  unfortunately,  the  Mysore
 Government  have  not  spent  much  money
 on  these  projects.  The  total  cost  of  these
 projects  will  be  somewhere  about  Rs.  257
 crores.  The  amount  spent  on  these
 projects  for  the  last  eight  years  is  of  the
 order  of  Rs.  68  to  70  crores.  So,  we  have
 got  a  long  way  to  go.  The  Study  Team
 has  made  many  valuable  suggestions.
 One  of  the  suggestions  is  that  the  projects
 Ghataprabha  and  Malaprabha  should  be
 completed  by  976  June  and  979  June
 respectively,  If  they  are  completed  by
 that  time  it  will  be  very  useful  to  the
 State.

 SHRI  K.  MALLANNA:  The  Mysore
 Government  is  of  the  opinion  that  when
 major  projects  like  Upper  Krishna,  Mala-
 prabha,  Ghataprabha  and  Hemavathi,
 which  are  under  various  stages  of  con-
 struction  or  consideration,  are  completed
 the  State  will  never  be  faced  with  drought.
 In  this  context,  may  I  know  from  the
 hon.  Minister  the  amount  required  for
 the  completion  of  these  works?  Has  the
 State  asked  for  a  sum  of  Rs.  200  crores
 to  complete  these  works?  If  so,  what
 the  assurance  that  has  been  given  by  the

 Central.  Government?
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 DR  K.  L.  RAO:  I  have  already  said
 that  the  total  cost  of  the  three  projects
 Ghataprabha,  Malaprabha  and  Upper
 Krishna  is  about  Rs,  257  crores  and  they
 have  so  far  spent  only  Rs.  68  crores.  So,
 a  large  amount  of  money  has  still  to  be
 spent.  Irrigation,  unfortunately,  is  a
 State  subject,  So,  finances  for  the  com-
 pletion  of  these  projects  -have  to  come
 from  the  State  Government.  The  Gov-
 ernment  of  I  can  give  only  a  small
 amount  of  nn  2  mal  help.  Bulk  of  the
 finance  has  to  ome  from  the  State  itself.
 I  hope  during  the  Fifth  Plan  at  least  pro-
 vision  would  be  made  for  the  completion
 of  these  projects  by  the  State.

 SHRI  K.  MALLANNA:
 Hemavathi?

 What  about

 DR  K.  L.  RAO:  I  have  purposely  not
 mentioned  it  because  it  is  affected  by  the
 Cauvery  water  dispute.

 MR.  SPEAKER:  1  atm  calling  Shri
 Lakkappa  on  the  condition  that  he  will  be
 very  brief.

 SHRI  K.  LAKKAPPA:  The  natural
 resources  available  in  Mysore  State  are
 in  abundance,  It  is  the  responsibility  of
 the  Government  of  India  to  exploit  such
 natural  resources  for  the  betterment  of
 the  State.  But  it  is  very  sad  that  every
 year  we  are  facing  famine,  drought,
 everything.  These  are  the  important  irri-
 gation  projects  which  were  started  in  the
 year  1965.  But  not  even  onethird  of  the
 amount  allocated  for  these  projects  has
 been  spent  because  of  the  reason  that
 there  is  no  Central  assistance  available
 to  implement  these  projects.

 T  would  like  to  put  a  specific  question
 to  the  hon.  Minister.  What  was  the
 necessity  of  the  Planning  Commission
 team  recently,  visiting  Mysore  State  to
 inspect  these  projects  and  also  to  assess
 the  economic  situation  prevailing  in  the
 State  and  to  get  assistanee.  from  the
 (टाटर  Is  there  any  sharp.  difference  of
 opinion  between  the  Planning  Commis-
 sion  and  the  Ministry  of  frrigation.  &
 Power  in  the  allocation  of  fimancial  assis
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 tance  to  (hese  projects?  I  would  like  to
 know  whether  there  is  ony  ad  hoc
 arrangement  for  it.  What  is  the  special
 allocation  of  funds  asked  for  by  the
 State  Government.  We  are  very  anxious
 to  see  that  these  projects  are  implement-
 ed  so  that  the  people  get  benefit  out  of
 them.  What  is  the  reaction  of  the
 Ministry  of  Irrigation  &  Power  to  the
 allocation  of  such  funds?  |  would  like
 to  have  an  assurance  from  the  hon.
 Minister  in  regard  to  the  allocation  of
 funds  for  these  irrigation  projects.

 MR.  SPEAKER:  In  such  long  ques-
 tions,  both  the  Speaker  and  the  Minister
 are  lost,  Now,  the  answer  need  not  be
 as  long  as  the  question.

 DR.  K.  L.  RAO:  The  Chief  Minister
 of  Mysore  met  the  Planning  Minister
 and  requested  him  for  Central  assistance
 for  these  three  projects.  Therefore,  the
 Planning  Minister  sent  a  team,  The  team
 has  made  a  report.  I  agree  with  the
 hon.  Member  in  his  anxiety  for  complet-
 ing  these  projects.  There  is  a  very  huge
 amount  of  spill-over  in  irrigation  sector
 of  Mysore  to  the  tune  of  about  Rs,  300
 crores,  whereas  the  Plan  provision  is
 only  Rs.  75  crores.  Ti  is  a  very  serious
 problem  that  has  got  to  be  thought  of.  It
 is  a  matter  of  the  resources  and,  I  think.
 the  Planning  Commission  will  try  to
 think  over  it  as  to  how  best  to  help  in
 this  particular  case.

 23—Shri
 Shri

 MR.  SPEAKER:
 Ebrahim  Sulajman
 A.  K.  Gopalan....

 Q.  No.
 Sait—absent;

 SHRI  N.  SREEKANTAN  NAIR:  Sir.
 J  had  tabled  the  Question,  mot  Mr.  A.  K.
 Gopalan.

 MR.  SPEAKER:  I  think,
 be  so  much  wrong.

 we  cannot

 SHRI  N.  SREEKANTAN  NAIR:
 Somehow,  they  went  wrong.  I  asked

 _their  explanation  also.  T  can  give  you
 proof.

 MR.  SPEAKER:  “You  car  ‘put  a
 supplementary  on  it.  In  the  ‘entice

 E  will  enquire  into  it.
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 SHRI  N.  SREEKANTAN  NAIR:  It
 was  myself  and  Mr,  Sait  who  tabled  it.

 MR.  SPEAKER:  There  cannot  be  so
 much  difference  between  Mr.  Nair  and
 Mr.  Gopalaa.

 I  have  seen  it.  There  is  not  the
 remotest  mention  of  Mr.  Sreekantan  Nair
 here.  It  may  be  another  Question,  I  am
 told,  in  the  ballot  you  lost.  I  am  so
 sorry.  I  cannot  make  you  Mr.  A.  K.
 Gopalan.

 SHRI  N.  SREEKANTAN  NAIR:  I
 had  tabled  the  Question.  That  is  my
 only  claim.

 MR.  SPEAKER:  We  cannot  depart
 from  the  rules.  Shri  A.  K.  Gopalan—-he
 is  aiso  absent.  I  cannot  help  it.  Next
 Question,

 Loss  Suffered  by  the  Railways  due  to
 Students  Agitation.

 “Fb

 #24.  SHRI  P.  GANGADEB:

 SHRI  PURUSHOTTAM  KAKO-
 DKAR:

 Will  the  Minister  of
 pleased  to  state:

 RAILWAYS  be

 (a)  whether  during  the  agitations  in
 the  months  of  September  and  October,
 972  in  the  various  States  by  the  students
 and  other  elements,  Railways  were  the
 main  targets  of  attack;

 (b)  if  so,  in  how  many  States  the
 Railway  stations  were  attacked;

 (c)  the  total  loss  suffered  by  the  Rail-
 Ways  on  tis  account,  Zone-wise;  and

 (d)  the  steps  taken  or  proposed  to  be
 taken  to  safeguard  the  Railway  property
 in  future?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT)  (a)  to  (d).  A  state-
 ment  is  placed  on  the  Table  of  the  House.
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 (a)  The  Railways  were  one  amongst  the
 other  targets  of  attack  in  the  various
 States  during  disturbances  in  the  months  of
 September.  and  October  1972.

 (b)  In  7  States,  namety,  Andhra
 Pradesh,  Assam,  Bihar,  Haryana,  Punjab
 Rajasthan  and  Tamil  Nadu  Railway  Pro-

 perty  were  attacked

 (c)  The  direct  total  loss  caused  to  the

 Railways  in  these  disturbances  is  of  the

 order  of  Rs.  4.39  lakhs,  The  details  are

 ‘as  under  :—

 Name  of  Railway  Loss  Suffered

 (in  Rs.  app.)

 Northern”  3,15,519

 Northeast  Frontier  32,i00

 North  Eastern  97

 Southern  6,338

 South  Central  338

 Western  4,348

 Eastern  *  >  79,600

 (d)  Continous  efforts  are  being  made  by
 the  Railway  Administrations  to  educate
 the  public  that  destruction  of  any  Govern-
 ment  property  much  less  the  Railways
 would  mean  destruction  of  their  own  pro-
 perty  and  that  they  should  not  indulge  in
 such  acts.  Appeals  are  frequently  made

 by  senior  officers  of  the  Railway  adminis-
 tration  to  the  citizens  requesting  them  not
 to  engage  themselves  in  much  destructive
 tasks.  Other  steps  taken  or  proposed  to  be
 taken  are  as  under  :—

 (a)  Steps  taken  to  Safeguard  Railway
 Property.

 ()  The  Security  branch  of  the  Rail-

 ways  keeps  close  liaison  with  the  execu-
 tive  and  intelligence  barnches  of  the  State
 Police,  and  they  exchange  information  re-

 garding  matters  affecting  the  running  of  the

 Railways  and  protection  of  important  in-
 stallations
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 (2)  Guarding  of  vulncrable  points  and
 _Patrolling  of  the  track  in  vulnerable
 sections  is  taken  up-by  the  State  Police  or

 the  Railway  Protection  Force  as  the  case
 may  be,  when  trouble  is  apprehended.

 (3)  In  addition  to  strengthening  the
 security  arrangements  at  Railway  Stations
 in  areas  where  trouble  is  likely  to  occur,
 action  is  taken  by  the  Government  Rail-
 way  Police  and  the  Railway  Protection

 ‘Poree  to  escort  trains  on  affected  sections.

 (4)  The  local  Police  arrange  patrolling
 near  railway  stations  and  the  railway
 track  adjoining  educational  institutions
 when  required.

 (b)  Steps  Proposed  to  be  taken

 (L)  The  Indian  Railways  Act,  890  is
 proposed  to  be  amended  in  order  to  make

 ‘the  punishment  for  destruction  of  railway
 property  more  deterrent.

 (2)  The  Railway  Protection  Force  is
 being  re-organised  in  order  to  make  it
 more  effective  in  dealing  with  the  law  and
 order  situation  on  the  Railways  in  con-
 junction  with  the  State  Police,  in  addition
 to  their  normal  duties  of  protection  of
 railway.  property,

 SHRI  P.  GANGADEB:  I  would  like
 to  know  what  are  the  latest  measures  that

 the  Railways  are  initiating  to  prevent  re-
 “currence  of  such  incidents  in  future  and

 by.  when  the  Indian  Railways  Act,  i890,
 js  to  Ge  amended,

 SHRI  T.  A.  PAI:  Whenever  there  is
 any  kind  of  agitation,  railway  property  is
 now  attracting  the  maximum  damage.  We
 are  very  much  concerned  that,  in  spite  of

 “the  steps  that  we  have  taken  to  protect
 our  property,  these  do  not  seem  to  be
 sufficient,  Therefore,  the  Ministry  of
 Railways  propose  moving  and  Amendment

 ‘to  the  Indian  Railways  Act  as  follows:

 "Section  22  of  the  Act is  proposed  to
 be.  amended  to  make  the  punishment  for

 “gregpess  on  railways  and  refusal  to  desist
 from  trespass,  more  deterrent  by,  rafsing
 the  Tine  and  the  period  of  imprisonment.
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 Section  26  of  the  Act  which  deals  with
 malicious  wrecking  or  attempting  to
 wreck  a  train,  is  proposed  to  be  amended,
 in  order  to  make  the  punishment  for  the
 same  more  deterrent.  The  existing  pro-
 visions  under  this  Section  provide  for
 punishment  of  not  less  than  three  years
 in  case  of  a  first  conviction  and  not  less
 than  seven  years  in  case  of  subsequent
 conviction.  It  is  proposed  to  amend  this
 Section  to  provide  for  the  imposition  of
 the  death  penalty  in  case  of  wrecking  of
 trains  where  deaths  have  occurred.

 The  act  of  destruction  of  railway  pro-
 perty  is  not  covered  under  the  -iprovisions
 of  Section  26  of  the  Act.  The  proposed
 amendment  to  this  Section  provides  for
 the  addition  of  a  sub-section  !26(a)  to
 deal
 destruction  of  railway  track,  bridges,  Rail-
 way  stations,  installations  and  such  other
 railway  property.  The  proposed  punish-
 ment  under  this  Section  would  be  for  a
 term  which  may  extend  upto  ten  years.

 with  acts  pertaining  to  wanton

 SHRI  P.  GANGADEB:  I  would
 further  like  to  know  whether  Government
 is  going  to  have  a  mass  education  cam-

 paign  on  the  lines  of  family  planning  pro-
 paganda  to  induct  public  property  con-
 sciousness  so  that  this  basic  measure  cam
 prove  to  be  an  effective  deterrent  against
 destruction  of  property.

 SHRI  T.  A.  PAI:  Yes,  Sir.  I  think,
 it  is  necessary  to  convince  all  these  people
 who  think  that  this  public  property  con
 be  wantonly.  attacked  and  that  it.  belongs
 es  much  to-the  have-nots  in  the  country
 as  to  the  haves  who  are  indulging  in  this

 and  it  would  add  to’  sur.  impoverishment,
 While  we  are*-trying  td

 educate
 ‘the

 public.......+
 und

 AN  HON,  MEMBER:  They.  केएक,  .pot
 -the  -  only.  persons  |  indulging:  fa  is  tics:
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 SHRI  T.  A.  PAI:  Even  the  have-nots
 also  have  been  joining  in  this  destruction.
 T  would  request  the  House  to.give  me
 support  in  order  to  see  that  whenever
 railway  stations  are  wantonly  destroyed
 unless  Parliament  wants  it,  we  do  not
 repair  them  for  some  time.  so  that  the
 people  may  know  to  what  inconvenience
 they  are  subjecting  the  rest  of  the  public.

 श्री  हुकम  चन्द  कछवाय  :  प्रध्यक्ष  महोदय, में
 आपके  माध्यम  से  मंत्री  जी  से  जानना  चाहता
 हूं  कि  यह  जो  रेलों  में  तोड़  फोड़  होती  है
 किसी  आन्दोलन  के  कारण  क्‍या  उसके  पीछे
 जैसा  कि  सरकारी  वक्तव्यों  में  कहा  जाता  है,
 सी  भाई  ए  का  हाथ  है?  यदि  हां,  तो  रेलवे
 प्रशासन  ने  अभी  तक  कितने  सी  आई  ए  के
 लोगों  को  पकड़ा  है  ?

 दूसरी  बात  में  यह  जानना  चाहता  हूं
 कि  जो  रेलवे  के  कर्मचारी  हैं  जैसे  टी  टी  कौर
 गार्ड  वगैरह  उन  पर  भी  कभी  आ्राक्रमण  होता
 है  और  उनको  जो  मुआवजा  दिया  जाता  है
 वहं  बहुत  कम  दिया  जाता  है  तो  उनके  साथ
 मार  पीट  न  हो,  उनकी  सुरक्षा  का  ठीक  प्रबन्ध
 किया  जाये,  क्‍या  ऐसी  अवस्था  सरकार  करने
 जा  रही  है  मन्त्री जी  ने  कभी  एक  प्रश्न  के
 उत्तर  में  बताया:

 अध्यक्ष  महोदय  ड्राप  सीधे  सवाल  कीजिए  |

 शो  हुकम  च्यन्य  कछवाय  :  मंत्री  जी  ने

 कहा  कि  हम  सजा  बढ़ाने  के  लिए  विचार  कर

 रहे  हैं.  तो  यह  विचार  कब  तक  फाइनल  हो
 जायेगा  ?

 SHRI  T.  A.  PAI:  I  would  Iike  to
 bring  it  before  this  session  is  over  before
 the  House  and  take  the  mecessary  powers.
 Whoever  indulges  in  this:  kind  of  a  thing
 will  ‘be  liable  for  the  same  punishment.

 शमी  gen  अन्य  wo  छापने  सी  झाई
 ए  के  लोगों  को  पकड़ा  है  क्या  ?  क्‍या  उनका
 हाथ  इस  तोड़  फोड़  में  पाया  गया  है  ?  इस

 त
 को  जांच  छापने  की  है  क्या  ?  यदि  कौ  है

 कितने.  कोयों  - को.  छापने  पकड़ा  है  ?
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 मेस  दूसरा  प्रश्न  यह  था  कि  जो  कर्मचारी
 है  उनपर  जो  हमले  होते  हैं  आन्दोलन  के  समय
 और  उनकी  जान  की  सुरक्षा  का  कोई  उपाय
 नहीं  होता  तो  उसके  लिए  क्‍या  करने  जा  रहे
 हैं  जो  मुश् नाव जा  बहुत  कम  है  उसको  बढ़ाना
 चाहते  हैं  क्या  ?

 MR,  SPEAKER:
 question,

 This  is  not  a

 SHRI  T.  A.  PAI:  It-is  our  primary
 responsibility  to  look  after’  those  wha  are
 working  in  the  railways  and  also  the
 Passengers  who  are  travelling  by  our
 trains.  Railway  property  and  railway  lines
 and  the  personnel  have  to  be  protected.
 We  shall  try  our  best  and  we  will  take
 the  necessary  steps,

 श्री  हुकम  चन्द कछवाय  :  क्‍या  सरकार
 ने  इस  बात  की  जांच  की  है  ?  सरकार  की
 तरफ"से  ऐसे  वक्तव्य  शाये  हैं  कि  जहां  तोड़
 फोड़  होती  है  वह  सी  शाई  ए करवाती  है  तो
 मैं  जानना  चाहता  हूं  कि  सरकार  से  कि  रेलवे
 में  जो  तोड़  फोड़  होती  है  उसमें  क्या  सी  शाई
 ए  के  एजेंट  हैं  ?  क्या  रेलवे  प्रशासन  ने  उनको
 पकड़ने  का  प्रयास  किया  है  ?  मंत्री  जी  हां  या
 नहीं  में  उत्तर  देखें।  ee  (व्यवधान)

 प्रत्यक्ष  महोदय  :  वह  उत्तर  दे  चुके  हैं  t
 इस  प्रश्न  के  स्कोप  में  यह  सवाल  पैदा  नहीं
 होता  ।  कोई  रेफेरेंस  तो  हो  सकता  है  लेकिन
 प्रगर  डिटेल्स  इन्फॉर्मेशन  चाहते  हैं  तो  सेक्रेट
 नोटिस  दीजिए  t

 शी हुकम  चंद  कछवाय  :  इसमें  सेप्रेट
 की  क्‍या  बात  है  ?

 प्रत्यक्ष  महोदय  :  शाप  आयु मत  कीजिए  |

 श्री  हुकम  श्चस्द  कछवाय  सरकार  की  शोर
 से  वक्तव्य  कराये  हैं  कि  देश  में  जो  तोड़  फोड़
 होती  है  वहू  सी  आई  T  के  एजेन्ट्स  के  द्वारा

 :करवाई  जाती  है  तो  मैं  जानना  चाहता,  हूं
 सरकार  ने  उनको  पकडने  का  प्रयास  किया  है
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 क्या,  ?  रेलबे  में  जितनी  तोफीक  होती  है
 उसमें  क्या  ये  लोग  हैं  1  घिरी  हैं,  तो  कितने
 लोगों  को  जभी  ब्लेक  सरकार  ने  पकड़ा  है  ?
 यदि  नहीं  तो  मंत्री  जी  साफ-इनकार  कर  दें  |

 भ्रध्यक्ष  महोदय  :  मैंने  कह  दिया  है  कि
 यह  इसके  स्कोप  में  नहों  आता  है  ।

 (व्यवधान)  ,

 शो  हुकम  वस्त्र  कुबा  :  में  ग्राहकी
 व्यवस्था  चाहता  हूं  (व्यवधान)

 अध्यक्ष  महोदय  !  जो  चीज  इत  सवाल
 से  नहीं  उठती  है  उसको  आप  कैसे  पूछ  सकते
 हैं

 श्री  हुकम  चन्‍द  कछवाय  :  मैं  यह  जातना
 चाहता  हूं  कि  रेलवे  में  जो  तोड़  फोड़  होतो  है
 कौर  उससे  जो  सरकार  की  हानि  होतो  है
 उसमें  क्या  सी  शाई  ए  के  ऐजेम्ट्स  का  हाथ
 है  ?  (व्यवधान)

 शी  पीलू  मोदी  :  :  जब  हैनन  की  बात  की,
 हैव  ताइपे  को  बात  को  तो  मो  ग्राम  ह  को
 बात  क्‍यों  नहीं  को  ।  (व्यवधान)

 श्री  जनता  राव  जोशी  :  हां  या  नहीं
 में  उत्तर  मंत्री  जो  को  दे  देना  चाहिए  ।

 (व्यवधान  )
 SHRI  PILOO  MODY:  There  is  no

 technical  ground  on  which  you  can  rule
 out  that  ‘question.

 germ  महोदय  :  प्रखर  स्पेसिफिक
 इल्फार्नशन  चाहते  हैं  कि  कितने  पकड़  गए  तो
 उसकी  अझलाहिदा  से  नोटिस  दें  उसको'  मैं

 एडमिट  कर  लूंगा  ।

 भरी  हुकम  बन्द  कछवाय  प्रत्यक्ष  महोदय

 अध्यक्ष  जहाँ  xe:  मैं  इजाजत  नहीं  दूंगा  1
 अगर  इस  तरह  से  आप  हाउस  को  हिस्सों
 करेंगे  तो  लड़ी  मुश्किल  है
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 I  am  not  going  to  allow  it,

 शबी  हुक सच रद  कछवाय:  सरकार  से  उत्तर

 मिल  जाये  1  अह  सवाल  इसे  पैदा  होता है  1

 रेलवे  में  तोड़  फोड़  हुई  है।  (व्यवस्थान)
 ME.  SPEAKER:  I  om  very.  sosty.

 The  fon.  Member  is  defying  the  Chair  in
 spite“of  my  request  to  him  to  sit  down, I  am  not  prepared  to  allow  it.  I  have
 said  that  he  can  give  a  separate  notice.

 SHRI  A.  P.  SHARMA:  The  hon.
 Railway  Minister  has  said  that  he  is  pro-
 Posing  to  amend  the  Indian  Railways  Act,
 890  to  make  the  punishment  more  sever
 to  those  who  indulge  {n  these  kinds  of
 activities.  He  sought  the  help  of  Purlia-
 ment  for  not  repairing  those  stations  which
 have  been  damaged  duc  to  such  move-
 ments  by  such  people.  Will  he  also  con-
 sider,  While  amending  the  Act,  to  impose
 penalties  on  those  areas  and  on  those  of
 the  people  there  who  indulge  in  such  kinds
 of  activities  ?

 SHRI  T.  A.  PAI:  The  suggestion  will
 be  considered,  and  if  the  Parliament
 approves  of  it,  I  shall  certainly  ‘endorse
 it.

 AN  HON.  MEMBER:  Parliament  will
 not  approve  of  it,

 SHRI  A.  P.  SHARMA:  He  will  not
 approve  of  it,  but  he  will  allow  destruc-
 tion  of  national  property?

 SHRI  R.  BALAKRISHNA  PILLAI:
 How  are  th  poor  people  respansifle  for
 it?

 SHRL  A.  P.  SHARMA:  I  wap  talking
 about  those  who  were  xespoasible  for  it.

 अध्यक्ष  भागवत  :  क्‍या  रिसी  बातें  करने
 से  कोई  कायदा,  होता  है  ?  इस  के  हाउस  का
 वक्त  जाया  होता  है  ।  भाप  सीनियर  मेम्बर

 हैं,  क्यों  डिस्टर्ब  करते  है।  इससे  शक्य  में  तो
 "शौर  प्रश्न  हो  सकता  था  ।

 है  A.  P..  SHARMA  They
 that  those  who  are  indulging  in.  tity  ind
 of  activitite  tou  te  exenipted
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 MR.  SPEAKER:  The  hon,  Meshber
 may.  say  anything,  but  tet  him  not  indulge
 in  petting  the  supplementary  qiestion
 twice.

 SHRI  DINEN  BHATTACHARYYA  :
 May  |  know  whether  it  is  a  fact  ‘that  in
 the  seven  States  Tisted  here  in  the  state-
 ment,  the  ruling  party,  that  is,  the  Con-
 gress  Party  is  running  the  State  Govern-
 ments,  and  whether  it  is  a  fact  that  in
 most  of  the  cases,  it  is  because  of  the
 internal  squabbles  of  the  Congress  Party,
 as  between  the  members  of  the  ruling
 party,  that  these  things  are  happening?  I
 have  got  proof  with  me,  and  [  can  estab-
 lish  it.  The  hon.  Minister  must  answer
 it,  and  he  must  not  evaile  the  question.

 SHRI  T.  A.  PAI:  I  do  not  see  any
 basis  fot  such  conclusions  whether  this  is
 being  indulged  in  by  those  who  are
 opposed  to  the  Government  or  those  who
 are  supporting  the  Government....

 SHRI  DINEN  BHATTACHARYYA:
 I  did  not  say  ‘opposed’  to  the  Gov-
 ernment’,  but  I  said  that  this  was  indulged
 in  by  those  within  the  Government,  by  a
 faction  of  fhe  ruling  party.

 SHRI  JYOTIRMOY  BQSU:  May  I
 ask  one  supplementary  question  ?

 MR.  SPEAKER:  Is  he  not  satisfied
 with  the  suppletnentary  question  ‘put  by
 ‘Shri  Dinen  Bhattactaryya  ?

 डरा  FYOTIRMOY  BOSU:  No,  mine
 is  entirely  different,

 MR.  SPEAKER:  @et  the  party  is  the
 same,

 SHRI  DINEN  BHATTACHARYYA
 He  ‘did  ‘not  ‘thply  to  ‘my  qhestion,  ‘bat  he
 has  evaited  it.

 SHRI  BISHWANATH  ROY:  May  I
 know  how  far  the  efficiency  of  the  Rail
 way

 Adenpisteytion
 exffered  dua  to  she

 students"  agitations  in  different
 States?  ;
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 SHRI  T,  A.  PAL:  I  think  that  the  in-
 formation  is  already  ‘contained  in  the
 ‘etetement.  Apart  from  the!  direct  fesses,
 the  indirect  foses  to  the  oviimenity  are
 Warmments,  We  ‘have’  been  dothpelied  to
 cancel  the  trains,  and  ‘@ven  prevent  ‘the
 movement  of  essential  goods  during  the
 emergeacy,  and,  therefore,  the  total  loss
 to  the  community  is  sometimes  much  more
 than  what  is  calctitated  here.

 SHRI  JYOTERMOY  BOSU:  From  the
 statement  it  is  seen  that  the  Northern
 Railway  has  suffered  the  most,  which
 means  the  student  agitation  in  Punjab  was
 mainly  responsible;  I  suppose  that  is  what
 they  have  in  mind.  The  hon.  Prime
 Minister  had  said  .  yesterday  that  the
 Government  had  definite  information
 about  the  CIA  activities  in  India,  parti-
 cularly  mentioning  about  the  student
 agitation  in  Punjab  und  the  lenguage  riot
 in  Assam.  In  that  context,  may  I  ask  the
 Chief’  Minister......

 AN  HON.  MEMBER:  He  is  not
 Chief  Minister,  but  Railway  Minister.
 Why  is  he  demoting  him  ?

 SHRI  JYOTIRMOY  BOSU:  IT  am  not
 demoting  tim,  Will  the  fon.  Railway
 Minister  kindly  tell  us  if  the  Prime
 Minister's  Secretariat  fad  warned  the
 Railway  Minister  in  this  regard,  and  if  so.
 what  the  warning  was  and  what  steps  were
 taken  in  this  regard  7

 SHRI  T.  A.  PAI:  We  have  ‘had  no
 ‘soch  warning  at  all.  'We  know  the  damage
 only  aftet  we  have  suffered  it,

 Suet  TYOTTRMOY  BOSU:  ‘He  ‘did
 not  catch  my  question’  at  all.  t  have
 pointed:  out  that  ‘the  @rime  Mintetdt’  bad
 said  that  Qovéerhttient  had  prior’  and
 advance  information  ‘aboot  thts  destfaction

 “frit  ‘agfortion,  “Were  ‘the  railways  wWarted
 in  advance,  and  if  so,  what  Wept  dill  they
 take  in  this  regard  7

 MR.  SPEAKER:  He  says  ‘No’.

 “SHRI  JSYOTIRMOY  BOSU:  I  have
 got  here  a  clear  clipping  from  the  papers.
 Tho  Prime  Minister  has  said  eo.
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 MR.  SPEAKER:  He  says  ‘No’.

 SHRI  PILOO  MODY:  Tbe  Prime
 Minister  wants  to  inform  only  the  news-
 papers;  she  does  not  want  the  Ministeries
 and  the  Government  to  know.

 Closure  of  Dbuvaran  Thermal  Station
 in  Gujarat

 *25.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Gujarat  State  is  confronted
 with  a  major  power  crisis  with  the  closing
 down  of  a  140  MW.  Unit  at  Dhuvaran
 Thermal  Station  which  went  into  produc-
 ‘tion  only  in  the  month  of  September,  1972;

 (b)  if  so,  the  reasons  for  closing  down
 this  unit  and  the  time  by  which  it  is  likely
 to  start  functioning  again;  and

 (c)  whether  this  Has  necessitated  i5
 per  cent  power  cut  in  Gujarat?

 THE  DEPUTY  MINISTER  IN  THE

 (a)  to  (c)  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 (a)  There  is  a  break  down  of  the
 second  40  MW  unit  at  Dhuvaran  Thermal
 power  Station,  Restrictions  on  peak
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 (c)  Necessary  replacement  of  pipes
 arranged  from  abroad  have  been  received
 at  site  and  the  necessary  repair  work  is
 expected  to  be  completed  by  the  first  week
 of  December,  ‘1972.

 SHRI  PRABHUDAS  PATEL:  May  I
 know  whether  it  is  a  fact  that  in  the
 States  which  are  suffering  from  power
 crisis  very  much  at  present,  ultimately
 industrial  production  and  agricultural  pro-
 duction  are  also  suffering  to  a  great  extent?
 So  what  time  will  it  take  to  give  adequate
 power  to  agriculture  and  industry  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  As
 has  been  stated  in  the  answer,  the  defect
 is  expected  to  be  rectified  by  the  first  week
 of  December.  We  expect  that  then  there
 will  be  no  shortage  in  that  State.

 SHRI  K.  5.  CHAVDA:  At  present
 both  the  units,  I  and  I,  of  the  Tarapur
 Atomic  Power  Station  are  not  working.
 When  will  these  be  put  into  opetation  ?

 DR:  K.-L,  RAO:  They  are  working
 partially.  They  are  giving  50  MW  of
 power  in  place  of  400  MW.  The  units are
 being  taken  up  gradually  and  it  is  expected
 that  by  June  next  year  they  will  normally
 be  completed.

 PROF.  MADHU  DANDAVATE:  To
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 We  got  the  component  imported  from
 America  by  air  and  that  is  being  fitted  in.
 I  hope  in  the  next  fortnight  or  so,  it  will
 be  in  commission  and  then  there  is  no
 question  of  shortage  in  Gujarat  for  the
 present  load.

 SHRI  SOMCHAND  SOLANKI:  Due
 to  the  scarcity  of  power  and  staggering  of
 power,  labourers  in  the  textile  mills  in  the
 State  are  suffering  heavy  losses,  with  the
 result  that  what  the  Labour  Minister  has
 given  by  way  of  the  enhanced  bonus  of
 8.33  per  cent  with  the  right  hand  is
 being  taken  away  by  the  left  hand.  How
 do  Government  propose  to  give  relief  to
 the  workers  in  this  satuation?  The
 workers  are  also  suffering  at  intervals  at
 the  rate  of  Rs.  30-32  a  week  in  terms  of
 loss  of  wages.  What  measures  do  Gov-
 ernment  propose  to  compensate  the  workers
 for  this  loss?

 DR.  K.  L.  RAO:  As  I  have  submitted,
 the  shortage  is  purely  temporary.  I  hope
 in  the  next  two  or  three  weeks  the  posi-
 tion  will  be  rectified  and  normal  supply
 restored.

 UPWARD  REVISION  OF  COST  OF
 DURGAPUR  FERTILIZER  PLANT

 *26.  SHRI  ACHAL  SINGH:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whefher  Government's  attention  has
 been  drawn  to  the  news  item  a>pearing  in
 the  Hindustan  Times  dated  the  6th
 August,  972  under  the  caption  “Fertilizer
 Plant  (Durgapur)  cost  goes  up  by  0
 crores”;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  LAW  AND
 JUSTICE,  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  and  (9),  According  to  present  estima-
 tes,  the  cost  of  the  Durgapur  Fertilizer
 Project  has  gone  up  by  Rs.  7.55  crores
 as  compared  to  the  original  cost  estimates.
 The  increase  in  the  project  cost  has  been
 mainly  due  to  delay  in  completion  of  the
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 Project  as  well  as  some  additional  provi-.
 sions  which  were  not  included  in  the  ori--
 ginal  cost  estimates  but  were  later  found.
 to  be  necessary.

 wt  झील  सिंह  :  क्‍या  यह  सच  नहीं  है
 कि  जो  प्लांट  970  तक  तैयार  होना  था,

 बहू  अभी  तक  तैयार  नहीं  हुआ  है  1  इस  तरह
 से  45  करोड़  रुपये  का  नुक्सान  हुआ  है  ।  इस.
 में  किस  की  गलती  है,  ऐसा  क्‍यों  हुआ  ?

 SHRI  H.  R.  GOKHALE:  Not  in
 1970;  it  was  actually  expected  to  be  ready

 in  1969,  Undoubtedly—and  unfortuna
 ly—there  has  been  quite  a  long  delay,  al-
 though  the  construction  of  the  project  has
 been  completed,  the  actual  commissioning
 of  the  plant  and  using  it  for  commercial
 production  is  yet  to  be  done,

 As  I  mentioned  briefly  in  the  original
 answer,  there  were  two  reasons.  One  was
 the  delay  which  was  there  in  the  execution,
 Mainly,  the  delay  was  in  the  completion  of
 certain  parts  of  the  machinery  which  were
 to  be  fabricated  in  India.  There  was  con-
 siderable  delay  in  the  machinery  like
 solution  reboilers,  methanated  gas  pre-
 heaters.  etc.,  etc.  The  plant  was  designed
 away  back,  before  many  years  and  |  think
 mainly  in  this  plant  the  project  was  based
 on  self-reliance  having  all  our  things  done
 in  India  to  the  extent  possible.  So,  there
 was  delay.  That  was  one  reason.

 Then,  labour  problems  were  also  there
 on  various  occasions  which  caused  the
 delay.

 Then,  even  after  the  project  was  con-
 structed,  I  must  concede  what  although  the
 project  was  constructed,—  the  construc-
 tion  was  completed  in  97!—even  after
 that,  in  the  commissioning  of  the  plant,
 a  considerable  time  had  gone,  and  I  must
 say  that  there  was  undoubtedly  delay  in
 the  commissioning  of  the  plant.  For,  there
 again,  they  came  across  various  difficulties.
 One  was,  the  foreign  technicians  who  were
 supervising  the  commissioning,  left  the
 plant  in  96  in  the  wake  of  the  emer-
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 gepcy  and  returned  sometime  in  March,
 ‘1972.  The  other  was,  there  were  some
 defects.  in  the  critical,  fast-moving
 machinery,  particularly  those  supplied  by

 the  Italian  firm.  They  suffered  a  major
 breakdown.  Repairs  were  undertaken  by
 the  firm  and  in  some  cases  they  have
 agreed  to  replace  the  machinery  which
 were  found  to  be  defective.  These  are
 mainly  the  reasons  why  delay  is  there,  in
 constructing  the  project  and  Inter  on  in
 commissioning  the  projuct.

 श्री  ग्रस्त  सिह  कया  यह  सच  है  कि  जिस

 कम्पनी  को  यह  काम  दिया  गया  वह  बिल्कुल
 निकम्मी  है  और  ग्रसफल  रही  ?  साथ  ही
 साथ  जो  डाइरेक्टर  हैं  उन्होंने  उस  में  अपना

 हिस्सा  लिया,  जिस  से  यह  दिक्कत  पैदा  हुई  ?

 SHRI  H  R.  GOKHALE:  |  think  the
 hon.  Member  is  referring  to  the  Italian
 Company,  Thermo  Meccanica,  who  are
 supposed  to  supply  these  parts  and  these
 machinery  and  which  resulted  in  a  break-
 down  later  on,  as  I]  have  said  earlier,  and
 who  are  now  carrying  out  the  =  repuirs,
 and  in  some  cases  even  replacement  of
 the  original  machinery.  This  company
 was  selected,  I  think,  sometime  in  ‘1966-
 67.  At  that  time,  there  were  particu-
 larly  two  reasons.  One  was  that  it  was

 a  reputed  producer  of  this  type  of  machi-
 nery.  The  second  was  that  credit  faci-
 lities  were  at  that  time  available.  That
 is  why  they  were  entrusted  with  the  job.
 But  unfortunately.

 AN  Hon.  MEMBER:  The  name  of
 the  firm?

 SHRI  H.  R.  GOKHALE:  T  said
 Thermo  Meccanica  of  Italy,  ang  |
 think  the  hon.  Member  was  referring  to
 this  company,  and  that  is  why  I  am
 mentioning  about  this  company.  Break-
 down  and  failures  have  taken  place  in
 the  machinery,  which  they  supplied.  I
 said  it  is  unfortunate  that  it  had  been
 delayed  for  these  reasons.
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 SHRI  R.  ५.  SWAMINATHAN:  Is  it

 a  fact  that  on  account  of  the  loss,  the
 Price  has  been  increased  by  passing  00
 this  loss  to  the  consumers?  How  is  the
 Government  justified?  Because  of  ibe  loss
 sustained  by  this  company,  are  the  con-
 sumers,  especially  the  agriculturists,  to
 suffer?

 SHRI  H.  R.  GOKHALE:  There  is  no
 doubt  that  the  delay  has  led  to  the  in-
 crease  in  the  project  cost,  as  I  said  ear-
 lier,  to  the  tune  of  not  Rs.  I0  crores  as
 put  in  the  question  but  to  the  tune  of
 nearly  Rs.  17  crores  and  it  has  increas-
 ed  the  cost,  and  for  a  long  time  the
 implementation  of  the  project  was  delay-
 ed  or  handicapped  because  of  the  various
 teasons  which  I  mentioned.  Therefore,
 the  departmental  charges  were  increased
 which  Ied  to  an  increase  in  the  cost  of
 about  Rs.  6I5  lakhs.  Similarly,  when
 there  was  delay,  it  also  meant  an  escala-
 tion  in  the  price  which  also  resulted.
 Some  care  should  have  been  taken  in  res-
 pect  of  some  parts  of  the  machinery
 which  was  not  visualised  at  that  time  and
 Jater  on  it  was  thought  necessary,  with
 the  result  that  it  led  to  an  increase  in
 the  cost.

 SHRI  INDRAJIT  GUPTA:  If  I
 understood  the  Minister  correctly,  he
 said  that  the  forcign  technicians  who
 were  responsible  for  supervising  =  the
 work  had  left.  the  country  in  96]  in  the
 wake  of  the  emergency  and  they  did  not
 return.

 SHRI  H.  R.  GOKHALE:  Not  1961.

 SHRI  INDRAJIT  GUPTA:  I[97I?

 SHRI  प्र.  R.  GOKHALE:  I  will  give
 you  the  exact  figures.  It  is  not  in  1961
 l  can  give  you  when  they  left  and  when
 they  arrived.  The  foreign  technical  per-

 mnel  left  the  site  m  the  beginning  of
 December  97  in  the  wake  of  the  dec-
 laration  of  national  emergency  that
 means  recently.  These  experts  return-
 ed  only  in  February  or  March  1972
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 SHRI  INDRAJIT  GUPTA:  May  I

 kriow  whether  these  technical  personnel
 also  belonged  to  the  same  Italian  firm  or
 to  some  other  firms?  From  which  coun-
 try  did  they  come  and  what  made  them
 go  away  because  there  was  some  emer-
 gency?

 SHRI  H.  R.  GOKHAI.E:  ]  do  not
 know;  there  are  two  other  foreign  firms
 also  concerned  with  this  project;  they
 give  us  the  process  know-how;  they  are
 in  the  nature  of  contractors.  JT  shall  lay
 information  on  the  Table  of  the  House
 as  to  who  were  the  people  who  left.

 Stoppage  of  Supply  of  coal  to  DESU

 +
 27,  SHR!  JAGANNATH  MISHRA:

 SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  coal  suppliers  haw
 stopped  supplying  coal  to  Delhi  Electri-
 city  Supply  Undertaking  resultme  in
 shortage  of  power  in  Delhi;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREE):  (a)
 aad  (b),  Private  coal  suppliers  reduced
 the  supplies  of  coal  to  Delhi  Power  Sta-
 tion,  but  this  was  made  up  by  the  Na-
 tional  Coal  Development  Corporation  and
 Bharat  Coaking  Coal  Limited.  Power
 production  in  Delhi  was  not  affected.

 Coal  suppliers  compltin  about  the
 terms  and  conditions  and  penaky  clauses
 imposed  by  the  Delhi  Electric  Supply
 Undertaking  in  their  agreements.

 SHRI  JAGANNATH  MISHRA:  May
 I  now  from  the  hon.  Minister,  in  spite
 of  assurance  from  the  NCDC  and  Bharet
 Coaking  Coal  why  coal  did  not  flow  un-
 interrupted?
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 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K,  L.  RAQ):  As
 my  colleague  has  pojoted  out,  supplies
 are  both  from  the  private  collieries  and
 private  suppliers  and  also  from  the  NCDC
 and  the  Bharat  Coaking  Cuvoal  Limited.

 Al  present  one-third  is  being  supplied  by
 private  organisations  and  two-thirds  from
 the  Government  organisations.

 SHRI  JAGANNATH  MISHRA:  The
 hon.  Minister  in  his  reply  says  that  sup-
 ply  ef  coal  was  stopped  because  of  harsh
 terms  and  conditions.  In  this  context,
 may  I  know  what  are  those  harsh  terms
 and  conditions  and  how  are  Government
 thinking  to  remove  them  so  that  they
 may  become  acceptable  to  the  dealers?

 DR.  K.  L,  RAO:  We  do  not  say  harsh
 terms.  The  coaj  suppliers  have  represen-
 ted  to  the  Lieut.  Governor:  they  have
 not  told  me,  that  conditions  imposed  by
 the  DESU  are  rather  harsh;  penalties  are
 imposed  if  there  is  not  the  proper  mois-
 ture  content,  ash  content.  etc..  these  are
 the  clauses  in  the  agreement:  they  say
 that  fines  imposed  are  very  heavy  and
 these  should  be  revised.  The  Lieut.  Gov-
 ernor  is  looking  into  the  matter.  Fur-
 ther  than  this  I  cannot  say  anything  io
 the  matter  at  the  moment.

 SHRI  DAMODAR  PANDEY:  What
 are  the  reasons  for  which  DESU  is  not
 getting  coal  direct  from  public  sector
 organisations  like  the  NCDC  and  the
 BCC  or  the  Singareni,  whe  are  in  a  posi-
 tion  to  supply  coal;  they  have  surplus
 stock?

 DR.  K.  L.  RAQ:  IT  have  said  that  more
 than  two-thirds  are  being  supplied  by  the
 public  sector  undertakings.  The  private
 suppliers  have  been  supplying  coal  for
 all  these  years,  for  a  number  of  years
 now  and  it  is  not  proper  or  possible  to
 cut  them  off  immediately.  Especially
 when  the  terms  are  favourable  it  is  rather
 difficult  to  cut  off.  T  do  not  know  exact-
 ly,  but  the  matter  is  still  in  the  hands  of
 the  DESU  and  the  Lieut.  Governor.
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 _SHRI  DAMODAR  PANDEY:  Is  it
 that  coal  from  the  NCDC  and  BCC  to
 the  DESU  was  supplied  through  the  pri-
 vate  parties,  through  middlemen  and  if
 so,  what  are  the  reasons?

 MR.  SPEAKER:.  Do  not  get  up  without
 my  permission,

 DR.  हू,  L.  RAO:  Coal  is  not  supplied
 through  any  other  agency;  coal  is  sup-
 Plied  directly  by  them.

 MR.  SPEAKER:  The  Minister  is  also
 doing  the  same  thing.

 River  Valley  Project  In  Kerala
 ol

 *28.  SHRI  N.  SREEKANTAN  NAIR:
 SHRI  G.  JANARDHANAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  Plegsed  to  state:

 (a)  whether  the  River  Valley  Projects
 submitted  by  the  Government  of  Kerala’
 during  97l  and  972  under  Centrally sponsored  Scheme  have  been  sanctioned; and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N,  KUREEL)-  (a)
 and  (b)  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT

 Irrigation  is  a  State  subject.  There  is
 no  Centrally  sponserd  scheme  of  irrigation
 and  irrigation  projects  are  planned,  in-
 vestigated  and  constructed  by  the  State
 Government  as  a  part  of  their  develop-
 mental  plans.  Central  assistance  to  State
 Plans  is  provided.  in  the  form  of  block
 40305  and  grant.  for.the  State  -Plans  as
 a  whole.  and.is  not  -related  to  any-  indivi-
 dual  head  of  development  or  project.
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 The  Government  of  Kerala  proposed  the.
 following  new  irrigation  projects  during
 97]  and  4972  for  inclusion  in  their  De-
 velopmental  Plans:—

 Name  of  Project  Estimated  Benefit  in
 Cost  Lakhs

 Rs.  Lakhs  acres

 I  2  3  4

 MAJOR
 Banasurasagar  ‘137110  o"59

 Tirunelli  650  o  22

 Kerala  Bhawani
 (Tail  race  uti-
 lisation)  +  80500  o*8o

 MEDIUM
 puzha Irrigation  .  389°00  o'23

 Attappady  Irri-
 gation  Project  476*00  ०"  353

 Noolapuzha  290"  00  o2r

 Manjat  .  *  —3I8-00  OIZ

 Thendar  .
 299°00  ors

 Kerala  Bhawani  Scheme  and  Karapuzha
 Irrigation  Scheme  is  under  examination
 in  the  Central  Water  and  Power  Com-
 mission.  Replies  to  the  Comments  of  the
 Central  Water  and  Power  Commission  on
 the  other  projects  are  awaited  from  the
 State  Government.

 SHRI  N.  SREEKANTAN  NAIR:  In
 view  oi  the  fact  that  the  Silent  Valley
 Project,  which  is  a  river  valley  project
 wn  power  generating  project,  has  been
 submitted  as  early  as  96  and  in  view
 of  the  fact  that  Kuttiyadi  project  “Is
 over  and  the  Idikki  arch-dam  is  being
 completed  and  all  that  machinery  and  sur-

 plus  materials  can  be  -used  for  the  Silegt
 valley  project,  will  Government  -consider
 Biving  immediate  technical  ‘sanction  tb
 the  Silent  Valley  project?

 “—
 Ly
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 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  The
 Silent  Valley  Project  is  a  power  project.
 k  has  been  considered  by  the  Technical
 Advisory  Committee  and  has  been  approv-
 ed  by  it.  [t  is  awaiting  Planning  Com-
 mission's  sanction  and  I  hope  it  will  be
 sanctioned  shortly.

 SHRI  N.  SREEKANTAN  NAIR:  In
 view  of  the  fact  that  apart  from  Sabari-
 gir,  Malampuzha  and  Neriamangalam
 projects  which  have  been  already  submit-
 fed,  there  are  0  projects  which  have
 been  sunbmitted  during  97I-72  for  the
 consideration  of  the  Central  Government
 and  for  its  processing,  may  I  know  whe-
 ther  any  of  the  schemes  will  be  sanctjon-
 eq  in  the  near  future  and  if  so,  which  are
 they?

 DR.  K.  L.  RAO:  The  projects  mention-
 ed  by  the  hon.  member  are  all  under
 scrutiny.  The  main  troudle’  in  Kerala
 ani  Mysore  is  that  a  large  number  of
 Projects  have  been  undertaken  and  the  spill-
 over  in  the  fifth  plan  will  be  anything  like
 Rs.  75  crores  while  the  plan  provision
 for  irrigation  projects  for  the  whole
 fourth  plan  is  only  Rs.  25  crores.  The  pro-
 jects  they  have  undertaken  are  very  many:
 of  course,  it  is  good,  but  from  the  point
 of  view  of  the  resources,  one  has  to  think
 how  best  to  complete  these  projects  as
 quickly  as  possible.  On  the  top  of  these,
 there  are  many  other  new  projects  which

 ,  the  Kerala  Government  has  submitted.
 The  question  is  one  of  resources.  One
 of  these,  the  Edamaniar  project,  which  is
 @  multtpurpose  project.  will  be  preferred
 and  probably  sanctioned  after  sc:  utiny.

 |  SHRI  R.  BALAKRISHNA_  PILLAI:
 Considering  the  acute  shortage  of  power
 in  the  nation,  may  I  know  whether  the
 Government  will  provide  enough  resour-
 ces  to  Kerala  for  generating  more  power
 and  supplying  it  to  the  common  grid?

 ,  Will  these  schemes  submitted  by  Kerala
 Government,  including  the  irrigation  «che-
 mics.  be  sanctioned  this  year  itse'f?
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 DR.  K.  L.  RAO:  Kerala  is.  a  surplus
 State  even  today  and  it  has  been  helping
 Tamilnadu  very  much.  I  hope  this  year
 also  after  the  north-east  monsoon  rains
 are  over,  Kerala  will  be  helping  Tamilnadu
 in  January  by  supplying  more  power.  I
 agree  with  the  hon.  member  that  in  so  far
 as  Kerala  has  got  surplus  hydropower,  jt
 will  be  necessary  for  us  to  consider  what
 assistance  should  be  given  to  Kerala  for
 completing  these  power  projects,  which
 means  addition  to  the  southern  region.

 SHRI  R.  BALAKRISHNA  PILLAI:
 My  question  is  about  sanctjoning  of  new
 projects.

 DR.  K.  L.  RAO:  As  I  said  eartier,
 there  is  littke  chance  for  new  projects  be-
 cause  there  is  a  large  spill-over  of  existing
 projects  and  unless  they  are  completed,  it
 is  not  really  fair  to  undertake  more  res-
 ponsikilities.

 SHRI  NAWAL  KISHORE  SINHA:
 May  I  know  the  criteria  for  Centrally-
 sponsored  irrigation  and  power  projects?

 DR.  K.  L.  RAO:  When  more  than
 one  State  is  concerned  with  a  project,  we
 take  jt  up  as  a  Centrally-sponsored  pro-
 ject.  So  also.  when  there  is  urgency  for
 producing  power.  Then,  in  places  like
 Manipur  and  Tripura  where  the  projects
 are  small  and  the  area  is  far  removed  we
 go  in  for  Centrally-sponsored  schemes.  A
 general  policy  is  being  evolved  for  such
 schemes  for  the  Fifth  Plan,

 Malaviya  Committee  Report  on  O&  NGC

 #29,  SHRI  KRISHNA  CHANDRA
 HALDER:

 SHRI  8.  5.  BHAURA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  reaction  of  Government  to  the
 recommendations  made  by  the  Malaviya
 Committee  on  Oil  and  Natural  Gas  Com-
 mission;  and
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 Bie  t  ey  tam:

 (b)  the  reasons  for  the  delay  in  pub-
 lishing  the  Report?  .

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE,  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Government  gre  giving  their  most  ur-
 gent  and  careful  consideration  to  the
 Malaviya  Committee  Report  and  hope  to
 formulate  thejr  views  in  the  near  future.
 However,  as  per  the  directions  of  the
 Committee  on  Public  Undertakings,  these
 would  be  submitted  to  the  latter,  to  enable
 them  to  make  their  own  observations  on
 the  recommendations  of  the  Report  snd
 the  views  expressed  thereon  by  Govern-
 ment.  Final  decisions  of  Government
 would  thus  have  to  await  the  observations
 which  the  Committee  on  Public  Tnder-
 takings  may  Itke  to  make,

 ({b)  At  the  time  when  the  Malaviya
 Committee  was  set  up,  the  Chairman  of
 the  Committee  on  Public  Undertakings
 had  written  to  Minister  of  Petroleum  and
 Chemicals  drawing  his  attention  to  a  par-
 liamentary  convention  whereby  the  Mala-
 viya  Committee  Report  had  to  be  made
 available  to  the  CPU  for  their  considera-
 tion  and  was  not  to  be  published  with-
 out  prior  consultation  with  the  CPU.
 This  was  reiterated  in  some  of  the  com-
 munications  subsequently  received  from
 CPU  or  the  Lok  Sabha  Secretariat.  Later,
 permission  was  accorded  by  Chairman,
 CPU,  to  release  an  authentic  summary  of
 the  Report  to  the  Press  and  this  was  ac-
 cordingly  done  in  July,  19,  1972.

 The  Committee  on  Public  Undertakings
 have,  since  then,  re-considered  the  mat-
 ter  and  a  letter  was  received  on  October
 3i,  1972,  from  Chairman,  CPU,  stating
 inter  alia,  that  the  Commitee  had  no

 objection  to  the  Report  being  laid  on  the
 Table  of  the  House.  Government  have
 initialed  action  to  print  sufficient  copies
 of  the  Report  and  it  is  hoped  that  the  re-
 quisite  number  of  copies  would  be  avail-
 able  very  soon  for  being  placed  on  the

 ‘Table  of  the  House.
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 SHRI  KRISHNA  CHANDRA  HALDER:
 I  would  like  to  know  from  the  hon.
 Minister  whether  it  is  a  fact  that  a  portion
 of  the  report  of  the  Malaviya  Committee
 hus  been  rejected  by  the  Petroleum  Minis-
 try?  Is  it  also  a  fact  that  this  portion
 criticises  some  of  the  dealings  of  the  offi-
 cials  of  the  ONGC?  Is  it  not  a  fact  that
 hundreds  of  crores  of  rupees  worth  of
 foreign  exchange  have  h-->  wasted  due  to
 bureaucratic  bungling  by  the  officials  of
 the  ONGC  and  the  Petv-leum  Ministry,
 who  cre  in  league  with  fo'cign  vested  in-
 terests?  Wh:n  are  the  Gvernment  going
 to  lay  the  whole  report  oa  the  Table  of
 the  House?

 SHRI  H.  R.  GOKHALE:  It  is  not  a
 fact  that  the  Ministry  has  rejected  any
 portion  of  the  Malaviva  Committee  Re-
 port.  The  whole  matter  is  under  consi-
 deration  and  examination.  No  final  deci-
 sion  has  been  taken.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  In  view  of  the  fact  that  the  foreign
 vested  interests,  through  their  paid  offi-
 cials  in.the  ONGC,  are  defeating  our
 objective  of  self-reliance  in  petroleum  and
 therchy  making  the  country  more  and
 more  d-pendzat  on  foreign  oil  countries,
 may  |  know  whether  the  Government  is
 going  ‘>  nation  iss  the  for  i_n  oil  com-
 panies:

 MR,  SPEAKER:  How  does  this  ques-
 tion  arise  out  of  this?  It  is  not  connect-
 ed  with  the  main  question.

 SHRI  JYOTIRMOY  BOSU:  There  are
 some  recommendations  on  the  subject.

 MR.  SPEAKER:  You  can  say  anything
 about  it  when  it  comes  before  the  House,

 SHRI  B.  Ss.  BHAURA:  May  I  know
 whether  it  is  a  fact  that  one  of  the  recom-
 mendations  of  the  Malaviya  Committee

 is  that  these  companies  should  be  ‘nation-
 alised  and,  if  so,  what  is  the  reaction  of
 the  government  to  that  recommendation?
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 SHRI  H.  R.  GOKHALE:  Nationalisa-
 ‘tion  is  not  related  to  the  Malaviya  Com-
 mittz2e  Report.  They  have  not  recom-

 amend2d  anything  like  that,

 MR.  SPEAKER:  He  is  sitting  there:

 ‘you  can  ask  Mr.  Malaviya  himself.

 ‘WRITTEN  ANSWERS  TO  QUESTIONS
 Silent  Valley  Project  in  Kerala

 #23,  SHR!  EBRAHIM  SULAIMAN
 SAIT:

 SHRI  A.  K.  GOPALAN:
 ‘Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:

 (a)  whether  the  Silent  Valley  Project fi  kerala  has  been  submitted  to  the  Cea
 tral  Water  and  Power  Commission  for  its
 approval:

 ro  it  so,  whether  technical  sanction
 heen  issued;  and

 (c)  “f  not,  the  steps  taken  to  expedite
 matior?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)

 Yes,  Sir

 (b)  and  (९):  The  project  was  placed
 before  the  Advisory  Committee  for  po-
 wer  at  iis  meeting  held  on  the  [0]  Octo-
 ber,  I972  and  has  been  accepted  for
 implemen‘a'ion.  Formal  sanction  is  ex
 Pected  to  be  issued  shortly  by  Planning
 Commission

 Increase  in  Foreign  Equity  Capite’  of  and
 the  amount  repatriated  by  M/s.  Pizer

 India  Lid.

 *30.  SHRI  K.  SURYANARAYANA:
 ‘Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 Tzply  given  to  Unstarred  Question  Nq@
 ‘4285  on  the  Ist  September,  1972,  regard-
 ‘ing  the  increase  ‘in  ‘foreign  equity  capital
 ‘of  and  the  amounts  repatriated  by  M/s.
 Pfizer  India  Ltd,  and  state:

 (a)  whether  the  requisite  information
 thas  since  been  collected;  and
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 {b)  if  so,  by  when  it  would  be  laid  oa
 the  Table  of  the  House?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE,  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 and  (b):  M|s.  Pfizer  India  Lid.,  which  has
 previously  known  as  M/s.  Dumex  Private
 Ltd.,  initially  had  a  share  capital  of  Rs.
 5  lakhs  all  in  equity  held  by  Last  Asiatic
 Company  Ltd.  whieh  was  a  wholly  owned
 subsidiary  of  East  Asiatic  Company,  Co-
 penhagon,  Denmark.  In  1960,  with  the
 acquisition  of  the  entire  share  holding  of
 the  Danish  company  by  Mls.  Pfizer  Cor-
 poration  of  Panama,  it  became  a  100°  per

 cent  owned  subsidiary  of  that  Corporation.
 Mis.  Pfizer  Ltd.,  have  been  functioning  as
 a  public  limited  since  October|November,
 1965.  The  paid  up  capital  of  M|s.  Pfi-
 zer  India  Ltd.,  as  on  l0th  December  1970
 war  Rs.  +3,98,64,200|-  all  in  equity  shares
 of  Rs.  40  each.  Out  of  which  Rs.  +300)-
 lakhs  were  held  by  the  holding  American
 cempany.  In  March,  1972,  Mls,  Pfizer
 India  Ltd.,  were  given  a  bonus  consent
 for  Rs.  59,45,680|-  in  the  ratio  of  2  bonus
 shares  for  every  5  equity  shares  held.
 If  this  consent  order  is  taken  into  account,
 the  tota!  foreign  equity  of  the  company
 will  presently  be  Rs.  420.03  lakhs  as
 against  a  paid  up  capital  of  Rs.  558  lakhs,
 The  share  of  foreign  equity  to  paid  up
 capital  is  75  per  cent.  The  detajls  of
 structuring  of  foreign  equity  are  given
 below:—

 Re  in
 Lakhs

 Ci)  Initial  share  capital  in  r9§0
 (presuamably  through  cash
 subscription)

 (ii)  Capital  raised  through
 cash  subscription  (in  terms
 of  Consents  given  during
 9§0-67)

 (iii)  Capital  raised  by  issue
 of  bonus  shares  an  capital-
 isation  of  company’s  reser:
 ves  in  1968

 (iv)
 api

 raised  by

 ‘195'30

 99°72

 720°0I
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 The  amounts  remitted  by  M|s.  Pfizer

 Ltd.,  towards  dividends  are  as  follows:

 Written  Answers  4o
 (=)  इस  सम्बन्ध  में  की  गई  जांच  का

 क्या  परिणाम  निकला  है,  दोषी  पाये  गये

 Year
 Geant  उनके  विरूद्ध  क्या  कार्यवाही  की  गई  है  ?

 रेल  मंत्री  (शो  टी०  ए०  पाई  ) I  2
 (क)  और  (ख)

 7959  *
 ७७  पूर्वोत्तर  रेलवे  के  वर्तमान  मुख्य  सिगनल

 1960  ‘8,19,000  और  दूर  संचार  इंजीनियर  के  विरुद्ध  कोई
 796  28,43,750  «=  लिखित  शिकायत  नहीं  मिली  है  ।  लेकिन,
 1962.  41,86,000  मुख्य  सिविल  और  दूर  संचार  इंजीनियर  के

 1963  28,12,500,  कह
 =  "अ

 बिना  हस्ताक्षर
 बाली  एक  शिकायत  मई,  972  में  मिली 6400  33,178,750  os

 जिसमें थी  जिसमें  निम्नलिखित  आरोप  लगाये  गये
 7965  26,43,750  a
 I  418,  हक  *
 १6

 गण
 (Qa)  उक्त  अधिकारी  रक्सौला/बीरगंज sk

 .
 3965699

 (निकाल  में)  तीसरे  देश  का  माल  खरीदने
 7968  47;10,352,  के  लिए  गये  थे  ।
 37969  हे  60,40,  डक
 ;

 2075
 (ii)  बे  एक  विस्तर  अपने  व्यक्तिगत

 _—  62975  उपयोग  के  लिए  कार्यालय  से  अपने  घर  ले
 प्रात  68,28,450

 No  remittances  were  however  made  hy
 this  company  towards  technical  know-how
 fee  etc,

 पूर्वोतर  रेलवे  के  गोरखपुर  स्थित  लोक

 सिग्नल  तथा  टैनिक-पिनकुशन  इंजीनियर
 के  विरूद्ध  शिकायत

 37  श्री  फूल चन्द  वर्मा:

 डा०  कमो  नारायण  चाहिए:  क्या  रेल
 मंत्री  57  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पूर्वोत्तर  रेलवे  के  गोरखपुर
 थित  चीफ  सिगनल  तथा  टेलीकम्युनिकेशन
 इंजीनियर  के  विरूद्ध  कुछ  महत्वपूर्ण  शिकायत

 लिखित  रू  में  प्राप्त  हुई  हैं.  ;

 (व  )यदि  हां,  तो  उनका  ब्यौरा  क्या

 हैं;  प्रौर

 व्यक्तियों  के  नाम  शौर  पद  नाम  क्या  हैं  कौर

 गये  थे  ।

 (iii)  बे  अपने  चपरासी  के  काम  सयाने
 बाली  रेलवे  साइकिल  का  उपयोग  करते  ।

 (iv)  2  अपने  व्यक्तिगत  लाभ  के  (लए
 टार्च  ी  बैटरियां  बड़ी  संख्या  में  ले  जाकर
 उनका  उपयोग  करते  है;  जौर

 (५)  उन्होंने  अपने  बंगले  में  अनियमित
 रूप  से  एक  पानी  का  पाइप  लग वाय,  है  |

 (ग)  रेलों  ने  आरोपों  की  सत्यता  की
 जांच  की  शौर  सम्बन्धित  ब्र धिक रं।  को
 टिप्पणी  प्राप्त  की  ।  इस  पभ्रधिक।री  के  विरुद्ध
 लिये  गये  5  आरोपों  में  से  3  प्रमाणित  नहीं
 "किये  जा  सके  ।  विस्तार  ले  जाने  और  चपरासी
 बी  साइकिल  का  उपयोग  करना  उक्त  अधि
 कारी  ने  स्वीकार  कर  लिया  है  1  सलाह  के  लिए
 यह  मामला  केन्द्रीय  सतर्कता  योग  को

 प्रस्तुत  किया  गया  है  ।  भ्रायोग  की  सलाह  की
 प्रतीक्षा  की  जा  रही  है  Yr
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 Report  by  former  Chairman  of  F.C.  on
 Sale  of  Methanol  by  the  then  Genera!

 Manager  of  Trombay  Unit

 *32.  SHRI  CHANDRA  SHAILANI:
 ‘Will  the  Minister  of  PETROLEUM  AND
 “CHEMICALS  be  pleased  to  state:

 (a)  the  contents  of  the  Report  sub-
 amitted  to  Government  by  former  Chair-
 man  and  Managing  Director  of  Fertilizer
 *Corporation  of  India  on  sale  of  Methanol
 by  the  then  General  Manager  of  Trombay
 Unit,  now  Director  (Production  and  Mar-
 keting);

 (b)  whether  Government
 hold  an  enquiry;  and

 Propose  to

 (c)  if  so,  its  salient  features?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 (CHEMICALS  (SHRI  प्र.  R.  GOKHALE):
 (a)  to  (c).  The  report  of  the  former  Chair-
 ‘man  and  Managing  Director  of  the  Fertili-
 zer  Corporation  of  India  contained  some
 allegations  against  the  then  General
 Manager  of  the  Hrombay  Unit  in  regard
 to  certain  transactions  relating  to  the  sale
 of  methanol.  The  report  has  been  referred
 to  the  Central  Vigilance  Commission,
 ‘whose  final  reply  is  awaited.

 Utilization  of  Water  by  Bihar  from  Tilalya
 and  Konar  Dams  for  irrigation  purposes

 933.  SHRI  BHOLA  MANJHI:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 ‘be  pleased  to  state:

 (a)  whether  Government  of  Bihar  pro-
 pose  to  utilise  water  from  Tilaiya  and
 Konar  Dams  for  irrigation  purposes;

 (b)  whether  Government  of  West  Bengal
 have  agreed  to  the  proposal;  and

 (c)  if  not,  the  steps  being  taken  by
 Central  Government  to  settle  the  ques.
 tion?

 KARTIKA  23,  894  (SAKA)  Written  Answers  4q2

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (8)  Yes,
 Sir.

 (b)  The  Government  of  West  Bengal
 had  indicated  that  they  could  not  agree  as
 to  the  proposal  the  waters  of  these  rivers
 were  also  required  by  them  for  agricul-
 tural  and  industrial  purposes  in  their
 State.

 (c)  The  matter  was  recently  discussed  by
 the  Chief  Ministers  of  West  Bengal  and
 Bihar  at  a  meeting  held  in  New  Delhi
 on  the  llth  August,  1972.  It  was  agreed
 by  the  two  Chief  Ministers  to  set  up  a
 joint  group  of  officers  of  the  two  States
 to  study  in  detail  various  issues  on  which
 they  have  difference  of  opinion.  The
 Chief  Ministers  would  meet  later  on  to
 discuss  the  matter  further  in  the  light  of
 the  report  of  the  Group.

 The  meetings  of  this  Group  are  taking
 place.

 रेलवे  स्टेशनों  पर  स्थित  पानो  के  पम्प

 हा  उसे  का  प्रबन्ध

 *34,  श्री  नाथ राम  प्रहिरवार  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करगे  कि

 (क)  क्या  रेलवे  स्टेशनों  पर  स्थित

 पानी  के  पम्प  हाउसों  का  प्रबन्ध  गैर-सरकारी

 ठेकेदारों  के  हाथ  में  है  ;

 (ख)  क्‍या  वहां  स्थापित  सभी  डीजल

 इंजन  रेलवे  के  हैं;

 (ग)  क्यों  केवल  इंजन  चलाने  वाले

 व्यक्ति  ही  गैर-सरकारी  ठेकेदारों  के  कर्मचारी

 हैं;  शौर



 43  Written  Answers

 (घ)  यदि  हां,  तो  क्या  रेलवे  प्रशासन

 दिन  पम्प  हाउसों  का  पूरा  संचालन  |  झपने

 अधिकार  में  रखने  पर  विचार  करेगा  कौर

 यदि  नहीं,  तो  इसका  क्‍या  कारण  हैं  ;

 रेल  मंत्री  श्री  टी०  go  पाई)  :

 (क)  शौर  (खा  रेल  स्टेशनों  पर

 लगभग  सभी  पम्प  संस्थानों  का  स्वामित्व  एवं
 परिचालन  भारतीय  रेलों  का  है  ।  पश्चिम

 रेलवे  में  केवल  थोड़े  से  पम्प  हाउस  हैं  जिनका

 प्रबन्ध  प्राइवेट  ठेकेदारों  द्वारा  अपने  निजी

 डीजल  इंजनों  का  इस्तेमाल  करके  किया  जाता

 है,  यद्यपि  एक  मामले  में  पम्प  सेटों  की  व्यवस्था

 पश्चिम  रेलवे  ने  की  है  मीर  उनका  परिचालन

 प्राइवेट  ठेकेदार  द्वारा  किया  जात  है  ।

 (ग)  और  (घ)  :  पश्चिम  रेलवे  पर

 प्राइवट  ठेकेदारों  द्वारा  परिचालित  थोड़े  से

 पम्प  हाउसों  के  मामले  को  छोड़कर,  सभी  पम्प

 हाउस  आपरेटर  रेल  कर्मचारी  हैं।  ठेकेदारों

 हारा  पौर चालित  पम्प  हाउसों  का  प्रबन्ध

 अपने  हाथ  में  लेने  का  कोई  प्रस्ताव  नहीं  है  r

 ऋापत्वालीन  जल भरन  स्टेशनों  के  लिए  ठेके-

 दारों  की  एंजसियों  के  माध्यम  से  पम्पिंग  का
 आश्रय  तभी  लिया  जाता  है  जब  उसकी  ग्रा-

 बश्यकता  पूरे  वर्ष  भर  नहों  पड़ती  और  उस

 समय  भी  जब  प्रतिदिन  पम्प  किये  जाने  वाले

 जल  की  मात्रा  थोड़ी  होती  है  -  इस  प्रकार
 के  मामलों  में  ठेकेदारों  के  माध्यम  से  इन  कामों

 का  बरना  सस्ता  रहता  है  पु
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 Saving  in  Forelgn  Exchange  by  putting  to
 commercial  use  the  results  of  indigenous.

 research  development
 *35.  DR.  H.  ए  SHARMA:  Will  the

 Minister  of  PETROLEUM  AND:
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 bezn  drawn  to  the  report  appearing  in  the
 “Economic  Times’,  dated  7th  October,.
 I972  under  the  caption  “Petroeum  Pro-
 ducts—Rs,  10  crore  exchange  saving  possi-
 ble";  and

 (b)  if  so,  the  reaction  of  Government:
 thereto?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND:
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Government  have  seen  the  Press
 report.  which  appears  to  be  based  on  the
 different  papers  read  in  a  Seminar  hicld  in
 the  Indian  Institute  of  Petroleum  in  May,
 972  on  the  subject  of  Petroleum  Speciali-
 ty  Products.

 (b)  Government  continually  “consider
 ways  and  means  of  encouraging  indigen-
 ous  technology  and  substituting  imported
 products  and  know-how.  The  commerci-
 al  use  of  the  know-how  developed  by  the
 Indian  Institute  of  Petroleum,  Indian  Oil
 Corporation  and  other  Research  Organis-
 ations  in  the  country,  has  led  to  a  saving
 of  foreign  exchange  although  the  extent
 of  such  saving  cannot  be  precisely  quanti-
 fied.  The  major  problem  in  this  connec-
 tion,  however,  is  of  indigenous  availability
 of  suitable  foodstocks,  These  are  also  be--
 ing  increasingly  produced  in  the  country.

 Banking  facilities  at  important  Ruibway
 Stations

 UNNIKRISHNAN:
 RAILWAYS  be

 #36,  SHRI  K.  P.
 Will  the  Minister  of
 Pleased  to  stale:

 (a)  whether  the  Ministry  of  Railways.
 is  working  out  a  scheme  for  offering
 banking  facilities  to  the  public  at  im-
 portant  failway  stations:  and
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 (b)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  The
 Ministry  ot  Rai.ways  are  working  out  in
 consultation  with  the  Department  of
 Banking  and  the  Reserve  Bank  of  India,
 a  scheme  to  encourage  establishment,  at
 large  stations,  of  banks  authorised  to  con-
 duct  Governmeat  business.  In  zddition  to
 conducting  railway  business,  the  banks
 will  also  provide  banking  facilities  to  the
 tailway  wsers  in  accordance  with  con-
 ditions  which  may  be  laid  down  by  the
 Reserve  Bank

 Abolition  of  Second  lass  on  Railways

 "37,  SHRI  CHINTAMANI  PANT-
 GRAHI:

 SHRI  RAMKANWAR:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Governmem  have  decided
 to  abolish  the  Seconc  Class  on  the  Rail-
 ways;

 (b)  if  so,  the  t'me  by  which  the  decision
 will  be  implemen‘ed;

 (c)  whether  it  will  lead  to  any  loss  in
 earning  by  Government;  and

 (d)  if  so,  the  extent  thereof?

 THE  MINISTER  .OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  An  ad-
 ministrative  decision  to  abolish  sis  class
 on  the  Indian  Railways  on  a  progressive
 basis  has  been  taken.  To  start  with,  second
 class  coaches  on  unimportant  trains  and
 where  their  utilization  is  poor  are  being
 withdrawn.  These  will  continue  to  run
 on  the  Mail  and  Express  trains  so  long
 as  the  existing  stock  remains  serviceable.

 {c)  and  (0),  Taking  all  relevant  factors
 into  consideration,  it  is  not  likely  to  result
 in  any  reduction  in  the  passenger  carn-
 ings.
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 Setting  up  of  a  New  Thermal  Power.
 Station  in  West  Bengal

 “38.  SHRI  mm  PANDA:  Will  the
 Mi.ister  of  IRRIGATION  AND  POWER
 bz  pleased  to  stac.

 (a)  whether  Government  propose  to  set
 up  a  new  Thermal  Power  Station  at
 Dalkhola,  West  Dinajpur:

 (b)  whether  Government  have  received
 any  communication  from  the  West  Bengal
 Government  in  this  regard;  and

 (c)  if  so,  the  reaction  of  Government
 there‘o?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)  Yes,
 Sir.  A  Power  Station  with  a  capacity  of
 240  MW  is  to  be  set  up  at  a  sile  near
 Daikhola  in  North  Bengal  in  the  Central
 Sector  for  feeding  the  areas  north  of
 Ganga  in  Bihar  and  West  Bengal.

 (b)  A  communication  has  been  received
 from  the  Government  of  West  Bengal
 wherein  the  State  Government  have  agreed
 to  the  Dalkhola  Thermal  Power  Project
 being  executed  in  the  Central  Sector  and
 the  construction,  operation  and  =  main-
 tenance  of  the  project  being  arranged  by
 the  Government  of  India.  The  State
 Government  have,  however,  indicated  thar
 due  to  unemployment  of  Engineers  in
 West  Bengal,  they  would  like  the  Central
 Government  to  recruit  the  Technical  per-
 sonnel  from  West  Bengal.  The  State  Gov-
 ernment  have  also  suggested  the  allocation
 of  power  between  West  Bengal  and  Bihar
 from  the  power  station  proportionate  to
 the  demand  of  the  respective  States.  The
 West  Bengal  State  Electricity  Board  desires
 that  the  details  of  the  tariff  should  be
 worked  out  in  consultation  with  them.
 The  State  Government  have  agreed  to  give
 all  facilities  ta  Central  Government  छा
 setting  up  this  power  station  at  Dalkhola.
 The  State  Government  have  further  agreed
 not  to  levy  electricity  duty  for  consump-
 tion  of  electricity  outside  West  Bengal
 from  this  power  station  subject  to  Central
 Government  amending  the  Central  Sales
 Tax  Act.  The  State  Government  have
 requested  urgent  action  to  implement  it.
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 (c)  The  points  indicated  by  the  West
 Bengal  Government  are  under  consider-
 ation  of  the  Government  in  consultation
 with  the  Bihar  State  authorities.

 Construction  of  Barrage  on  River  Bagmati
 In  Bihar

 #39,  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  progress  made  towards  the  con-
 struction  of  barrage  on  the  river  Bagmati
 in  Bihar;

 (b)  whether  there  is  any  proposal  under
 the  consideration  of  Government  to  make
 it  a  Central  project;  and

 (c)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAQ):  (a)  The
 Bagmati  project  is  in  the  initial  stage  of
 construction.

 (b)  No,  Sir.

 (cy  Does  not  arise.

 Power  Generating  Equipment  Installed
 under  Bhakra  Control  Board

 *40.  SHRI  DIGVIJAYA  NARAIN
 SINGH:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  power  generating  equip-
 ment  installed  at  different  places  under
 the  Bhakra  Control  Board  is  not  function-
 ing  properly;

 (b)  whether  Government  propose  to  ask
 the  suppliers  of  equipment  to  compensate
 for  the  ‘oss  sustained  on  this  account  and

 1  the  t;  and rep  quip

 (c)  whether  there  was  any  performance
 guarantee  given  for  the  equipment?
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 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)  All
 the  power  generating  equipments  installed
 at  different  places  under  the  Bhakra
 Management  Board  are  functioning  pro-
 perly.

 (b)  Does  not  arise,  in  view  of  reply  at
 (a)  above.

 (c)  Yes,  Sir.

 Increase  of  Commercial  Clerks

 20I.  SHRI  PANNA  LAL  BARUPAL:
 SHRI  CHANDRIKA  PRASAD:

 Will  the  Minister  of  RAILWAYS  =  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  253  on  the  28th
 March,  972  regarding  increase  of  com-
 mercial  clerks  and  state:

 (a)  whether  the  information  has  since
 been  collec‘ed;

 (by  if  so,  the  gist  thereof;  and

 (c)  if  not,  the  time  Government  —  will
 take  to  co!lect  the  information?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  Yes.

 (b)  Two  statements  are  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See
 No.  LT-3654/72],.  The  changes  which
 have  taken  pluce  are  only  marginal.

 (c)  Does  not  arise.
 Conversion  of  =  Trivandrum.Eranakulam

 Line  into  Broad  Gauge  and  its
 Electrification

 202.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  what  progress  has  been  made  in  the
 construction  work  of  converting  the
 Trivandrum-Ernakulam  metre  gauge  into
 broad  gauge  line;

 (b)  whether  Government  have  taken  a
 final  decision  regarding  the  proposal  of
 the  State  Government  for  electrifying  the
 line;  and

 (c)  if  so,  the  gist  thereof?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Final  Location
 Survey  is  in  progress.  Tenders  for  earth-
 work  have  been  called  for.  Designs  and
 preparation  of  plans  for  bridges  and  station
 yards  including  Junction  arrang  at
 Ermakulam,  Quilon  and  Trivandrum  Cen-
 tral  are  in  progress.

 (b)  ang  (c).  Due  to  low  density  of
 traffic  and  the  heavy  capital  investment
 necessary,  electrification  of  this  section  is
 not  economically  justified  at  present.

 Fire  In  Cochin  Refinery
 203.  SHRI  VAYALAR  RAVI:  Will  the

 Minister  of  PETROLEUM.  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  was  fire  in  the  Cochin
 Refinery  again  in  October  this  year;

 (b)  whether  Government  have  conduct-
 ed  any  enquiry  into  the  causes  of  the  fire;
 and

 (c)  if  so,  the  findings  thereof  and  the
 total  loss  caused  by  the  fire?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.  A  fire  occurred  in  one  of
 the  crude  oil  tanks  in  the  Cochin  Re-
 finery  on  7  October,  972  at  about

 9  P.M,

 (b)  and  (co).  Immediate  investigation  con-
 ducted  by  the  Cochin  Refinery  authorities
 revealed  that  the  fire  was  caused  by  lightn-
 ing  striking  the  tank  during  a  severe  elec-
 trical  storm.  The  fire  was  confined  to  two
 Telatively  small  locations  in  seal  area  bet-
 ween  the  floating  roof  and  the  tank  shell
 and  was  extinguished  by  about  midnight
 the  same  day.

 The  Refinery  authorities  have  stated  that
 the  damage  caused  to  the  tank  by  the  fire
 is  less  than  Rs.  10,000;  that  no  injury  was
 Caused  to  any  person,  and  that  the  tank
 was  put  back  into  service  the  very  next
 day.

 KARTIKA  23,  894  (SAKA)  Written  Answers

 झा योल वरों  के  कारण  भारतीय  हलवे
 को  हुई  हा  लि

 204.  शी  हुक्म  बन्द  कछवाय  :

 क्यो  महंत  सिह  :

 क्या  रेल  मंत्री  यह  बनने  को  कृपा  करेंगे

 कि  विभिन्न  झ्ानदोलनों  के  कारण  भारतीय

 रेलवे  को  जनवरी,  97  से  कब  तक

 अनुमानत:  कितनी  हानि  हुई  है  ?

 रेल  मंत्री  (शो  Bogo  पाई)  :  लगभग

 9,23  लाख  पये  |

 Medium  of  [Instructions  jn  Indian  Fall
 ways  School  of  Signal  Engineerin;  &
 7  Telecommunications

 205.  SHRI  NARENDRA  —  SINGH:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  what  are  the  different  training
 courses  undertaken  by  the  Indian  Rail-
 ways  School  of  Signal  Engineering  and
 Telecommunications,  Secunderabad  and
 what  are  their  duration  and  eligibility
 qualifications  for  trainees;

 (b)  whether  the  Assistant  Signal  Ins-
 pectors  who  are  qualified  placed  in  panel
 and  even  after  performing  more  than
 five  years  service  over  Northern  Railway
 are  being  sent  to  IRSET,  Secunderabad
 for  six  months’  promotional  course  of
 Maintainers  thus  depriving  the  maintain-
 ers  of  their  chance  of  training  and  pro-
 motion,  if  so,  the  reasons  therefor;  and

 (c)  whether  Trainee  Officers  and  other
 Class  HII  staff  are  not  treated  alike  in
 regard  to  arrangement  of  Mess  and  hos-
 tel,  payment  of  Daily  Allowance  and
 supply  of  library  books?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.  (Placed
 di  Library.  See  No,  LT—365/72].
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 (b)  Normally  ‘maintainers  placed  of  pa-
 nel  and  promoted.  in  the  near  past  as
 Assistant  Signal  Inspecto.s  are  sent  to
 IRSET,  Se.underabad  for  6  menths,  pro-
 motional  course.  Out  of  33  candidates
 sent  since  1968,  only  4  were  having  more
 than  5  years’  service  as  Assistant  Signal
 Inspector  after  promotion  wher  they
 were  sent  for  the  cou.se

 (c)  (i)  In  regard  to  mess  a‘tangement,
 trainee  officers  and  Class  III  staff  of  dif-
 ferent  categories  are  provided  boarding  as
 per  ceiling  limits  fixed  by  the  Railway
 Board

 (ii)  Hostel  for  officers  ७  different  from
 Hostel  for  Class  HI  staff.

 (iii)  Daily  allowances  to  the  trainees
 are  paid  by  Railways  concerned  as  per
 extant  rules.

 (iv)  Library  is  common  tz  aii.

 Supply  of  Power  by  Satpora  and  Chandra-
 por  Power  Stations

 206.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  the  names  of  States  to  whom  the
 proposed  Power  Station  at  Satpura  and

 Chandrapur  will  feed;  and

 (b)  to  what  extent’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B,  N.  KUREEL):  (a)
 and  (b).  The  proposed  2  million  kw  Ther-
 mal  Power  Stations  each  at  Satpura  and
 Chandrapur  (Chanda)  will  feed  Madhya
 Pradesh,  Maharashtra  and  Gujarat  States.
 Any  surplus  power  will  be  made  available
 to  other  neighbouring  States  like  Rajasthan,
 Uttar  Pradesh,  and  Andhra  Pradesh  also.
 This  power  will  be  allocated  equitably  to
 the  neighbouring  States.
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 Khosla  Committee  Report  on  a  High  Gam
 at  Navagam

 207.  SHRI  VEKARIA:  Will  the  Minis-
 ter  of  IRRIGATION  AND  POWER  ४७४९
 pleased  to  state  the  reasons  for  non-imple-
 mentation  of  Khosla  Committee  Repor,  for

 a  high  dam  at  Navagam?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  The
 high  dam  at  Navagam  proposed  by  ihe
 Government  of  Gujarat  and  recommendsd
 by  the  Khosla  Committee  invalves  submer-
 sence  of  a’eas  in  Maharashtra  and  Mcdhvs
 Pradesh.  Whil:  the  Governmen‘s  of  Guja-
 rat  and  Rajasthan  accepted  the  recommen-
 dations  of  the  Khosla  Commit'ee,  the  Gov-
 ernments  of  Madhya  Pradesh  and  Maha-
 tashtra  raised  various  issues,  Thereafter,
 discussions  were  held  on  different  o¢ca-
 sions  with  the  concerned  States  at  various
 levels  with  a  view  to  bringing  about  an
 amicable  settlement,  but  these  did  not
 lead  tc  anv  settlement.

 The  Governments  of  Gujarat  and  Ra-
 jasthan  had,  in  the  meanwhile  made  re-
 quests  for  referring  the  dispute  to  a  Tri-
 bunal.  The  Narmada  Water  Disputes  Tri-
 bunal  was  constituted  on  6th  October,
 969  and  the  complaints  of  Gujarat  and
 Rajasthan  were  referred  to  the  Tribunal
 for  adjudication.

 In  July,  972  Chief  Ministzr|Ministers
 of  Maharashtra,  Gujarat.  Madhya  Pradesh
 and  Rajasthan  had  discussions  and  pointed
 out  that  the  development  of  the  Narmada
 should  no  longer  be  delayed  in  the  best’
 regional  and  national  interests  and  there-
 fore  decided  to  settle  the  differences  by  mu
 tual  discussions  and  refer  the  question  of
 distribution  of  waters  between  Gujarat  and.
 Madhya  Pradesh  ang  the  height  of  the
 Navagam  dam  to  the  Prime  Minister  for
 a  decision,  after  which  they  would  finalise
 the  arrangements  for  the  power  generatior.
 ard  its  distribution.
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 Foreign  Drug  and  Pharmaceuticals  Com-

 panies  with  50  per  cent  Foreign  Equity

 208.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  names  of  the  foreign  drug  and
 pharmaceutical  companies  with  a  foreign
 equity  of  50  per  cent  and  more  which
 have  diversified  their  articles  (non-drug
 items)  during  the  last  three  yea:s;

 (b)  the  names  of  Companies  which  took
 up  manufacture  of  non-drug  items  without
 a  valid  licence  under  the  Industries  (De-
 velopment  and  Regulation)  Act,  1951;  and

 (c)  the  action  taken  or  proposed  to  be
 taken  by  Government  in  the  matter  for
 violation  of  the  licensing  provisions  under
 the  above  Act?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 to  (c).  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible,

 Promotion  of  Junior  Scale  Officer  to  Se-
 nior  Scale

 209.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  4752  dated  the  2nd  May,
 972  regarding  the  promotion  of  junior
 scale  officers  to  senior  scale  and  state:

 (a)  the  agency  through  which  the  Rail-
 way  Administration  have  verified  that  none
 of  the  officers  of  the  Mechanical  Engineer-
 ing  Department  who  are  at  present  on
 Study  Leave  for  the  last  more  than  2  years
 in  U.S.A.  have  not  taken  up  any  private
 employment,  part-time  or  otherwis¢;

 (b)  the  amount  of  foreign  exchange
 which  the  Railways  recommended  for  be-
 ing  released  to  them  during  their  study leave  for  more  than  2  years  and  the
 amount  actually  granted  by  the  Ressrve
 Bank  of  India;
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 (०)  the  difficulties  which  lie  in  the  way

 of  the  Railway  Admjnistration  in  laying
 down  in  the  Establishment  Manual  the-
 period  of  leave  without  pay  extending  to
 more  than  a  year  or  two  which  should  or
 should  not  be  computed  while  calculating
 the  4  years’  service  in  the  Junior  Scale  be-
 fore  considering  such  an  Officer  for  promo-
 tion  to  the  Senior  Scale;  and

 (d)  the  steps  which  Government  propos:
 to  take  to  set  matters  right  and  on  85
 sound  footing?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  The  rules  provide
 that  Railway  servants  on  leave  should  not
 take  up  any  service  or  accept  any  emp:
 loyment  without  obtaining  the  previous
 sanction  of  the  Government.  None  of  the
 officers  of  the  Mechanical  Engineering  De-
 partment  on  leave  abroad  for  Study  pur-
 poses  have  applied  for  such  permission.  If
 any  case  of  infringement  of  the  provisions
 of  the  rules  comes  to  the  notice  of  the
 Government.  suitable  disciplinary  action
 would  be  taken  against  the  officer  con-
 cerned,

 (b)  The  Railway  Administration  have
 not  recommended  release  of  any  foreign.
 exchange.

 (c)  promotion  to  Senior  Scale  depends
 on  the  overall  fitness  of  the  officer  to
 hold  a  Senior  Scale  charge  and  not  merely
 on  completion  of  4  years  service.  The
 need  for  making  a  specific  stipulation  in
 this  regard  in  the  Establishment  Manual
 has  not  arisen.

 (d)  In  view  of  (a)  and  (c)  above  this
 question  does  not  arise.

 Value  of  Import  Licences  given  to  various
 Firms  during  the  Last  Three  Years

 2i0.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  PETROLEUM.  AND
 CHEMICALS  be  pleased  to  refer  to  th:
 reply  given  to  Unstarred  question  No,  802
 on  the  4th  August,  972  regarding  the
 value  of  Imovort  Licences  given  to  various
 Firms  during  th:  last  three  years  and
 state:
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 (a)  whether  the  requisite  information
 “bas  since  been  collected  and  if  not.  the

 reasons  therefor;  and

 (b)  the  time  by  which  it  is  expected  to
 +be  laid  on  the  Table  of  the  House?
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 THE  MINISTER  OF  LAW  ‘AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  and  (b).  The  value  of  the  import
 licences  given  to  Mls,  Merck  Sharp  and
 Dhome  of  India  Ltd.  and  others  during
 the  last  three  years  is  given  below:

 ‘SL  Name  of  the  firm
 No.

 1969-70  (1970-71  =  I97I-72

 i.  M's.  Merck  Sharp  &  Dhome  of  India  Ltd.,  Bombay  134,88,724,  31,83,983,  68,36,126
 M's.  Pfzir  Ltd.,  Bombay  ‘

 M/s.  Sandoz  (India)  Ltd.,  Bombay
 M's.  John  Wyeth,  Bombay +

 »

 wb

 M's.  B  Merck  (India)  Private  Ltd.,  Bombay  .  .
 6.  M/s.  Suhrid  Geigy  Ltd.,  Baroda

 7.  M's,  Abbott  Laboratories  (India)  Private  Ltd.,
 Bombay

 ‘18,85,761  19,23,558,  24,64,000
 23,00,000  10,65,806,  34,12,025,

 The  party  has  reported  that  no
 imports  were  effected  during
 this  period,

 /33,02,365  '8,45,63I  7,07,I72
 43,97,864  36,58,739°  6,3I,025

 32,097,218  23.435796  11,67,388

 The  information  regarding  the  items
 together  with  their  value  and  the  capacity
 of  expansion  projects  for  which  these  firms
 applied  for  and  were  given  expansion
 licences  since  their  inception  in  the  coun-
 try  is  still  under  compilation  pnd  as  soon
 as  the  complete  information  becomes
 available,  a  satement  will  be  laid  on  the
 Table  of  the  House.

 All  India  Railway  Commercial  Clerks
 Association,  Northern  Zone

 2il,  SHRI  DHARAMGAJ  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  All  India  Railway  Com-
 mercial  Clerks  Association  of  Northern
 Zone  observed  a  Protest  Day  on  the  25th
 September,  972  it  the  absorption  of
 medically  incapacitated  staff  in  the  com-
 mercial  category;

 (b)  whether  all  the  major  commercial
 offices  observed  the  Protest  Day  and  sub-
 mitted  a  Memorandum  and  issued  tele-
 grams  to  him,  the  General  Manager,
 Northern  Railway,  and  the  Divisional
 Superiatendents  on  Northern  Railway,  in
 support  of  their  demands;
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 (c)  if  so,  the  gist  of  the  demands  made
 by  the  Association,  Northern  Zone;  und

 (d)  the  action  taken  by  Government  in
 this  regard?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes,

 (b)  At  certain  places  on  Northern
 Railway,  the  Commercial  Clerks  Associa-
 tion  observed  ‘Protest  Day’  by  wearing
 black  badges.  They  also  released  small
 posters  and  sent  telegrams  to  various
 authorities.

 (c)  and  (d).  Their  main  demand  is
 that  all  medically  incapacitated  staff  ab-
 sorbed  in  the  commercial  categories  should
 be  assigned  seniority  from  tle  date  of
 joining  the  commercial  categories  and
 treated  as  new  entrants,  and  that  =  this
 procedure  should  have  retrospective  cffect.

 Such  points  are  raised  from  time  to
 lime  by  recognised  labour  organisations
 and  are  settled  through  discussions  in  the
 meetings  of  the  Negotiating  Machinery
 and  Joint  Consultative  Machinery  at  dif-
 ferent  levels,

 Corruption  In  Abu  Road  Railway  Hospital
 (Western  Railway)

 22  SHRI  DHARAMGAJ  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  Action  Committee  of
 All  India  Railway  Employees  Confedera-
 tion,  Abu  Road  Branch  of  Western  Rail-
 way,  sent  a  telegram  on  the  I5th  June,
 972  and  also  a  report  to  the  Railway
 Minister,  Chairman,  Railway  Board  ond
 the  Divisional  Superintendent,  Western
 Railway,  Ajmer,  in  regard  to  corruption
 in  Abu  Road  Railway  Hospital;
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 (b)  whether  a  Joint.  Enquiry  by  the
 DPO|Ajmer,  D.M.O.,  Ajmer  and  D.M,O.,
 Dohad  was  conducted  in  this  case  on  the
 5th  July,  972  at  Abu  Road;

 (९)  if  so,  the  mature  of  complaint
 lodged  by  the  Action  Commiltee  and  the
 complete  report  of  the  Joint  enquiry;  and

 (d)  the  action  taken  by  Government  in
 this  regard?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 (b)  Yes.

 (c)  and  (d),  It  was  alleged  that  Shri
 Chunni  Lal,  Batteryman,  Signal  Deptt,
 Western  Railway,  Ajmer  Division  died  on
 (12-6-72,  for  want  of  proper  medical  aid.
 On  enquiry  it  was  found  that  it  was  not
 a  case  of  neglect.  The  patient  was  ad-
 mitted  .in  the  Health  Unit,  examined  by
 more  than  one  doctor  and  in  the  initial
 stages  not  considered  to  be  suffering  from

 a  serious  afflication.  However,  after  ab-
 servation,  when  the  seriousness  of  the
 case  became  apparent  he  waz  referred  to
 the  Divisional  Hospital  equipped  to  de!
 with  such  cases,  Regrettably  the  patient
 expired  en  route.  Necessary  corrective
 measures  on  the  basis  of  the  report  are
 being  taken.

 Mis.
 Bhav-

 Recovery  of  under-charges  from
 Sharma  Metal  re-rolling  Mills,

 nagar  (Western  Railway)

 2I3.  SHRI  DHARAMGAJ  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  sum  of  Rs.  0.984  has
 been  worked  out  as  undercharges  by  the
 Accounts  Department,  Ajmer  on  the  con-
 signments  booked  from  Bharatpur  to
 Bhavnagar  of  Western  Railway,  for  the
 period  from  June  970  to  July,  1970;

 (b)  whether  the  Consignee  M's.  Sharma
 Metel  Re-rolling  Mills,  Bhavnagar  has
 refused  to  pay  the  said  undercharges  to
 the  Railways;  and
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 (c)  the  steps  taken  by  the  Railway
 Administration  to  recover  the  undercharges
 from  the  party  concerned?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 (b)  The  party  has  disputed  the  under-
 charges,

 (८)  The  Divisional  Superintendent,
 Bhavnagar,  is  pressing  the  party  to  pay
 up  the  afaount  early.

 ‘Facilities  for  Organisation  to  Trade  Uniens
 of  Railways

 रब,  SHRI  DHARAMGAJ  SINGH:
 ‘Will  the  Minister  of  RAILWAYS  be
 ‘pleased  to  state:

 (a)  whether  Registered  Trade  Uniens
 are  denied  the  facilities  of  organisation
 which  are  guaranteed  to  them  under
 Trede  Union  Act,  Industria!  Disputes  Act
 and  the  Consttution  of  India:

 (b)  whether  certain  facies  are  grant.
 ved  to  certain  Trade  Urions  on  the  Rail-
 ways  for  their  organisation;  and

 (c)  if  so,  the  names  of  such  Unions
 and  the  details  of  the  facilitizs  granted  to
 them  on  Railways  and  the  reasons  there-
 for?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A  PAI):  (a)  Nothing  which
 is  provided  for  in  the  two  Acts  and  th:
 Corstitution  is  denied.

 (b)  and  (c).  Certain  special  facilities
 have  been  erantéd  only  to  the  recognised
 Unions.  They  are:—

 l,  Free  passes  and  special]  casual  Ieave
 for  organisational  work,  organisational
 meetings  and  meetirgs  with  Rly.  Adminis-
 trations,

 2.  Provision  of  office  accommodation,
 “wherever  possible,  on  payment  of  rent.
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 3.  Provision  of  telephone  in  offices  of
 the  Unions|Federations,  wherever  possible,
 on  payment  basis.

 4  Permission  to  hold  meeting  in  Rail-
 way  premises.

 5,  Collecting  of  trade  union  subscrip-
 tion  near  the  place  of  work  or  near  place
 of  payment.

 6.  Accommodation  for
 notices.

 exhibiting

 7.  Prior  notice  to  Unions!Federations  in
 case  of  transfer  of  their  officials.

 The  recognised  Unions  which  enjoy  the
 above  facilities  are:—

 I.  Unions  affiliated  ta  National  Federation
 of  Indian  Railwaymen,
 l.  Central  Railway  Mazdoor  Sangh,
 2.  Eastern  Railwaymen's  Congress.
 cm  Uttariya  Railway  Mazdoor  Union,

 4D  Nuvh  Easiern  Railway
 Union  (P.R.K.S.).

 Employees

 5.  Nertheast  Frontier
 ployees  Union,

 Raiiway  Em-

 6  Southern  Railway  Emplovees  Sangh.

 7.  South  Central  Railway  Employees‘
 Sangh,

 है.  Sou*:  Eastern  Railwaymen’s  Con-
 gress.

 9,  Western  Railway  Mazdoor  Sangh.

 II.  Unions  affiliated  to  All  India  Railway
 men's  Federation.

 National  Railway  Mazdecr  Union.

 mw  Eastern  Railwaymen’s  Union.

 3.  Northern  Railwaymen’s  Union,

 4,  North  Eastern  Mazdoor
 Union.

 5.  Northeast  Frontier  Railway  Mazdoor
 Union.

 6.  Southern  Railway  Mazdoor  Union.

 Railway
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 7.  South  Central  Mazdoor
 ‘Union.

 haudlway

 8.  South  Eastern  Railwaymicn's  Linon,

 9.  Western  Railway  Employees’  Union.

 ‘Protected  workmen’  in
 Railways

 Declaration  of

 215.  SIIRT  DHARAMGAJ  SINGH:
 will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  ‘3197  on  the  18th.
 April,  972  regarding  declaration  of
 ‘Protected  Workmen’  in  Railways  and
 State:

 (a)  whether  the  irformation  hws  since
 -been  collected;

 (b)  if  so,  the  gist  thereor;  und

 (c)  if  not.  the  time  likely  to  be  taken
 by  Government  to  collect  the  informa-
 tion?  -

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  G).  The  in-
 fermation  relating  to  Unstarred  (Question
 No.  397  of  18th  April,  1972  referred  to
 is  furnished  in  th:  .tatemeri  laid  on  the
 Table  of  the  House.  [Placed  in  Library
 See  No.  LT-3656/72),

 Design  Troub‘e  in  Fertilizer  and  Chemi-
 cals  Travancore  Limited  at  the  Trial  Stage

 2I6.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI.

 CALS  be  pleased  to  state:

 (a)  whether  the  Cochin  division  plant
 of  the  Fertilizers  and  Chemicals  Travan-
 core  Limited  has  developed  any  design
 ‘troubles  it  the  stage  of  trial  running;

 (b)  if  so,  the  reasons  therefor  and
 whether  it  will  affect  the  starting  of  com-
 ‘mercial  production  in  this  factory  and

 (c)  the  steps  taken  to  ensure  the  com-
 ‘missioning  of  this  plant  at  due  date  and
 Gs  effective  functioning?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H,  R.  GOKHALE):
 (४)  to  (९).  The  construction  of  the  ferti-
 lizer  project  has  been  completed,  but
 during  trial  runs,  some  mechanical  break-
 downs  and  other  difficulties  have  been
 encountered,  The  project  authorities  are
 giving  close  and  continuing  attention  to
 these  problems  with  a  view  to  expediting
 the  commissioning  of  this  plant.

 Expansion  of  Hindustan  Antiblotics

 2i8.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  for  the
 expansion  of  Hindustan  Antibiotics;  and

 (b)  if  so,  broad  outlines  of  the  expen-
 sion  plan?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  iH  R.  GOKHALE):

 (a)  and  (b).  Yes,  sir,  Hindustan  Anti-
 biotics  Limited  has  been  given  a  letter  of
 intent  for  expanding  its  capacity  for  pro-
 duction  of  Streptomycin  Sulphate  from  a)
 tonnes  to  I60  tonnes  at  an  estimated  cost
 of  Rs.  3.73  crores.

 Additionally.  with  a  view  to  diversifying
 its  préfuct  mix,  the  undertaking  is  imple-
 menting  projects  for  production  of  (i)  125
 tonnes  of  Vitamin  ‘C’  at  an  estimated  cost
 of  Rs.  I63  lakhs,  (i)  2000  Kg.  per  annum
 of  Neomycin  Sulphate  at  an  estimated  cost
 of  Rs.  20  lakhs  end-  (iii)  5000  Kgs,  of
 Semi-Synthetic  Penicillin  at  an  estimat-d
 cost  of  Rs.  62.50  lakhs.

 Another  letter  of  intent  for  the  produc-
 tion  of  6  tonnes  p.c.  of  Erythromycin
 salts  has  also  been  given  to  the  under-
 taking.

 Under  Utilisation  of  Installed  Capacity  कि
 Pesticides  Industry

 2i9.  SHRI  Y.  ESWARA  KEDDY:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:



 63  Written  Answers

 (a)  whether  there  is  under-utilisation  of
 installed  capacity  in  Pesticides  industry;

 (b)  if  so,  the  extent  of  idle  capacity  in
 the  industry  at  present;

 (c)  the  reasons  for  the  under-utilisation
 of  the  installed  capacity;  and

 (d)  the  steps  taken  to  ensure  maximum
 utilisation  of  the  installed  capacity  in  the
 Pesticides  industry?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  iH,  R.  GOKHALE):

 (a)  Yes,  Sir,

 (b)  Nearly  38  per  cent,

 (c)  Capacity  utilisation  is  influenced  by
 seasonal  demand  which  in  turn  depends
 on  factors  like  mature  and  extent  of  plant
 infestation,  epidemics  etc.  In  particular,
 the  demand  for  हि  Hexachloride
 (BHC),  which  accounts  for  about  48  per
 cent  of  the  installed  capacity.  has  not
 picked  up  as  enticipated  earlier,  In  case
 of  weedicides  also,  utilization  of  capacity
 has  been  affected  due  to  poor  offtake.

 (d)  Increased  emphasis  is  being  laid  on
 maximum  utilisation  of  indigenously  avail-
 able  pesticides  and  revision  of  pest  control
 schedules  tows;  क  that  end  and  production
 of  enriched  BHC  for  use  in  liquid  for-
 mulation  with  a  view  to  popularising  its
 use  are  some  of  the  measures  being  taken
 to  optimise  production  of  the  pesticides.
 Steps  are  also  being  taken  to  strengthen
 extension  services  to  popularis:  the  use  of
 more  and  more  weedicides,

 Fertiliser  Piant  at  Mathura  UP

 220.  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  te  pleased  to  state:

 (a)  whether,  Government  are  consider
 ing  a  pr  ॥  to  set  up  a  large  Fertilizer
 plant  at  “Mathura  in  Uttar  Pradesh:
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 (b)  if  so,  the  main  features
 and

 thereof;

 (c)  the  time  by  which  final  decision  in
 this  regard  will  be  taken?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  to  (९).  As  part  of  the  plan  -to
 augment  fertilizer  capacity  during  the  V
 Five  Year  Plan,  Mathura  is  also  being
 considered  as  one  of  the  possible  loca-
 tions.  Detailed  studies  relative  there  to
 are  under  way.

 Supply  of  Naphtha  by  Foreign  Coutiacror;

 (221.  SHRI  SEZHIYAN:
 SHRI  K.  BALADHANDAYUT-

 HAM:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  foreign  tenderer,  who
 contracted  to  supply  1S  lakhs  tonnes  of
 naphtha,  has  not  fulfilled  his  contract;

 (b)  whether  any  action  is  proposed
 under  the  terms  of  the  contract;  and

 (c)  the  steps  taken  to
 required  amount  of
 fertiliser  production?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AN)
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.

 (b)  The  Indian  Oil  Corporation  Ltd.
 has  proposed  to  take  legal  action  against
 the  defaulting  party.

 import  the
 naphtha  needed  for

 (c)  The  Indian  Oil  Corporation  Ltd.
 has  already  floated  enquiries  for  import-
 ing  the  deficit,  requirements  of  naphtha.

 Achievement  of  Fertiliser  Targets

 222.  SHRI  SEZHIYAN:  Will  the
 Minister.  of  |  PETROLEUM  AND
 CHEMICALS  be  pleased.  to  state  the
 prospects  of  fulfilment  of  fertilizer  pro-
 duction  targets  this  year?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R..  GOKHALE):
 According  to  present  indications,  ferti-
 lizer  production  during  972.73  is  expect-
 ed  to  be  of  the  order  of  I]  lakh  tonnes
 of  nitrogen  and  3.2  lakh  tonnes  of  p,  0६
 ay  against  the  target  of  I2  to  I3  lakh
 tonnes  of  nitrogen  and  3.7  to  4  lakh
 tonnes  of  P,  O;  as  envisaged  earlier.

 Strike  in  Gorakhpur  Fertilizer  Factory

 223.  SHRI  SEZHIYAN:
 SHRI  ATAL  BIHARI  VAJPAYEE:

 ज  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleused  to  state:

 (a)  whether  there  was  a  prolonged
 strike  in  the  Fertilizer  Factory  at  Gorakb-
 pur  and  if  so,  the  reasons  therefor;

 (b)  the  steps  taken  by  the  management
 to  avert  the  strike;

 (c)  the  terms  of  settlement.  if  any;  and

 the (७)  the  loss  in  production  due  to
 srike?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  There  was  a  strike  in  the  Gorakhpur
 Fertilizer  factory  from  19th,  September,
 I972  to  22nd  October,  1972.

 (b)  Discussions  were  held  with  the
 Unies  concerned  with  a  view  to  arriving
 aL  @  satisfactory  settlement  in  regard  to
 the  demands  of  the  workers:  conciliation
 Proceedings  were  also  initiated.  However,

 mo  amicable  settlement  could  be
 Tcucked,  the  more  important  demands
 were  referred  by  the  State  Government
 for  adjudication,

 at

 (cy  and  (d),  The  required  information
 iS  being  collected  aad  will  be  Iaid  on  the
 tablc  of  Sable.

 37)  LS—3
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 Strike  by  Leco  Steff  im  the  South
 224,  SHRI  DHARAMRAO  AFZAL-

 PURKAR:
 SHRI  RAMKANWAR:

 Will  the  Minister  of  RAILWAYS  be
 pkeased  to  state:

 (a)  Whether  Loco  Staff  in  the  South
 repeatedly  struck  work  into  9  recent
 months  seek  redress  of  their  grievances
 regarding  the  pay  scales  and  allowances;

 (b)  if  so,  the  extent  of  Joss  sustained
 by  Government  during  the  strike;  and

 (c)  their  demands  and  the  steps  Gov-
 ernment  have  taken  to  solve  their  pro-
 blems?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (c).  Some

 of  Loco  Running  Staff  of  Hubli  Division
 of  the  South  Central  Railway  went
 on  strike  from  29th  August,  1972,  A
 sympathetic  strike  was  launched  from  Ist
 September,  972  by  Loco  Running  Staff
 of  the  Southern  Railway.

 No  demands  were  made  by  the  strikers
 before  they  went  on  strike.  The  demands
 of  Loco  Running  Staff  of  Hubli  Divisioe
 of  South  Central  Railway  received  later
 ‘are  given  in  the  Statement—laid  on  the
 Table  of  the  House.  [Placed  in  Lrbravy,
 See  No.  LT—3657/72].  As  regards
 Southern  Railway  two  sets  of  demands
 were  presented  on  3rd  September,  972
 and  9th  September,  972  respectively.

 On  2st  October,  1972,  list  of  10
 demands  as  detailed  in  the  statement  laid
 on  the  Table  of  the  House,  was  presented
 by  the  Negotiating  Committee  Members
 of  the  Southern  and  South  Central  Rail-
 ways  of  that  Association  to  the  Railway
 Minister.  [Placed  in  Library.  See  No.
 LT-3657/72].

 The  grievances  of  the  Loco  Running
 Staff  including  those  mentioned  in  the
 above  lists  of  demands  have  been  repre-
 sented  in  the  past  and  continue  to  be
 repr  d  by  the  reco  d  Unions  and
 Federations  at  various  levels  and  negotia-
 tions  have  been  held  with  thera  and  action
 as  warranted  taken  through  the  duly  con.

 ‘stituted  Permanent  Negotiating  Machinery
 aad  the  Joint  Consultative  Machinery.

 ॥  re  “eq  ~wS
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 (b)  The  loss  in  revenue  on  account  of
 ihe  strike  in  August-September,  972  is
 estimated  to  be  about  Rs.  88.67  lakhs  om
 the  Southern  Railway  and  Rs,  72.52  lakles
 on  the  South  Central  Railway.

 Increase  ia  the  Prices  of  their  Products  by
 Oil  Companies  in  Kerala

 225.  SHRI  EBRAHIM  SULAIMAN
 SAIT  :

 SHRI  N.  SREEKANTAN  NAIR:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  per-
 mitted  the  Oil  Companies  in  Kerala  to
 increase  the  price  of  their  products  com-
 sumed  in  the  State;

 (b)  if  so,  the  reason  therefur:

 (c)  whether  Government  have  received
 any  representation  from  the  Members  of
 Parlisment  from  Kerala  urging  the  with-
 drawal  of  permission;  and

 (d)  #  80,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  and  (b).  The  Basic  Ceiling  Selling
 Prices  of  certain  petroleum  products.  sold
 in  Kerala  were  increased  with  effect  from
 10th:  May,  1972,  to  compensate  the  oil
 companies  for  the  losses  suffered  by  them
 as  a  result  of  the  imposition  of  Purchase
 Tax  by  the  Kerala  Government.

 (c)  Yes,  Sir.

 (d)  It  ie  not  in  the  public  interest  te
 reply  to  this  part  of  the  question  in  view
 of  a  writ  petition  pending  in  the  High
 Court  of  Kerala.

 Legisiaties  on  Social  and  Economic
 Offences

 226,  SHRI  P.  GANGADEB  *
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  LAW  AND
 JUSTICE  be  pleased  te  state:
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 (a)  whether  Central  Government  are
 examining  new  Legislative  measures  to
 provide  for  deterrent  punishment  for
 Social  and  Economic  offences;

 (b)  if  so,  the  salient  features  thereof;

 (c)  whether  the  Law  Commission  ‘has
 made  certain  suggestions  in  respect  of  the
 Legislative  measures;  and

 (d)  if  so,  the  outlines  therecf  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAU-
 DHARY):  (a)  and  (d).  The  Law  Com-
 missiou,  in  its  Forty-Seventh  Keport  on
 the  Tria]  and  Punishment  of  Social  amd
 Economic  Offences,  has  made  certain  re-
 commendations  for  amendments  to  the
 Central  Excise  and  Salt  Act,  944  and
 various  other  Acts  as  given  in  the  attached
 statement.  The  Report  is  being  examin-
 ed  by  the  Government.

 The  Report  is  being  laid  on  the  Table
 of  the  House  separately.

 STATEMENT

 I.  The  Central  Excises  and  Salt  Act,
 1944,

 Il.  The  Foreign  Exchange  (Regula-
 tion)  Act,  I947.

 III.  The  Prevention  of  Food  Adultera-
 tion  Act,  1954,

 IV,  The  Essential  Commodities  Act,
 1955.

 V.  The  Wealth  Tax  Act,  1957,
 VI.  The  Income-tax  Act,  1961,
 VII.  The  Customs  Act,  1962.

 VIM.  The  Gold  Control  Act,  968.
 TX.  Amendments  common  to  more

 than  one  Act.

 X,  Indian  Penal  Code.
 XI.  Code  of  Criminal  Procedure.

 MIL  New  Act  for  special  courts,
 XIII.  Passports  Act,  1967,
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 XIV.  Imports  &  Exports  (Control)
 Act,  1947,

 XV.  Drugs  and  Cosmetics  Act,  1980.
 XVI.  Companies  Act,  1956,

 XVII.  Constitution.

 Increasing  the  Production  of  Chemical
 Fertilizers

 227.  SHRI  P.  GANGADEB:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  consider-
 ing  a  series  stepg  to  increase  the  pro-
 duction  of  chemical  fertilizers  following  a
 warning  given  by  the  Planning  Commis-

 ‘sion;

 (b)  whether  Government  are  proposing
 to  set  up  a  number  of  shore-based  fertilizer
 ‘plants  in  the  country  and  if  so,  the  reasons
 for  the  same;  and

 (c)  the  other  measures  Government  pro-
 pose  to  take  to  the  production  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLELM  AND
 CHEMICALS  (SHRI  H.  R.  GOKALE):
 (a)  and  (b).  Government  is  aiving  close
 and  continuous  thought  to  the  need  to
 augment  fertilizer  capacity  to  meet
 adequately  the  needs  of  the  agricultural
 strategy.  Several  studies  nave  already
 been  initiated  in  this  behalf  to  identify
 possible  sites  including  coastal  locations
 for  setting  up  new  fertilizer  plants.

 (c)  Appropriate  measures  have  been
 taken  or  are  being  taken  to  maximise  pro-
 duction  in  the  operating  units  through  8
 better  utilization  of  capacities  and  by  over-
 coming  mechanical  and  other  problems
 which  are  found  to  inhibit  production,
 Special  efforts  are  also  being  made  to

 speed  up  the  commissioning  of  the  pro-
 jects  which  are  umder  construction.
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 Pablic  Convenience  facilities  at  Major
 Stations

 228.  SHRI  P.  GANGADEB:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  his  Ministry  propose  to
 modernize  public  convenience  facilities  at
 major  Stations  in  ¢ities.with  a  population
 of  over  one  lakh;  gnd

 (b)  if  so,  the  main  features  of  the  pro-
 posal  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Pre-
 sumably  the  Hon'ble  Members  are  refer-
 ring  to  the  provision  of  flush  type  latrines
 at  the  stations.  If  so,  it  is  staed  that  ac-
 cording  to  the  extant  instructions  flush
 type  latrines  are  to  be  provided  on  the
 stations  where  piped  water  supply  is
 available,  and  aqua  privy  type  or
 bore-hole  type  where  piped  water  supply
 is  not  available.  According  to  the  above
 policy  works  are  being  taken  up  on  a
 programmed  basis  subject  to  availability
 of  funds.

 Comuiittee  to  examine  problems  of  Com.
 muters  in  big  cities

 229.  SHRI  ए,  GANGADEB  :

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  whether  his  Ministry  is
 contemplating  to  have  »  Committee  of
 Members  of  Parliament  te  examine  the
 problems  of  Commuters  in  big  cities  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  No.

 Meeting  of  Chief  Ministers  of  States  in
 the  Western  Zone  held  in  Bombay

 230.  SHRI  PRABHUDAS  PATEL  :
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 SHRI  Y.  ESWARA  REDDY  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  a  meeting  of  the  Chief
 Ministers  of  states  in  the  Western  Zone
 was  held  on  the  12th  October,  972  at
 Bombay;

 (b)  if  so,  the  Chief  Ministers  who
 attended  the  meeting;  and

 (c)  the
 meeting  ?

 decisions  arrived  at  in  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 Yes,  Sir.  The  Union  Minister  for
 Irrigation  and  Power  discussed  with  the
 Chief.  Ministers  of  Western  Region  the
 power  supply  position  with  a  view  to  take
 necessary  remedial  measures,

 (b)  The  meeting  was  attended  by  the
 Chief  Ministers  of  Gujarat,  Madhya
 Pradesh  and  Maharashtra.

 (९)  The  following  recommendations
 were  made  that

 i)  The  commissioning  of  the  power
 projects  Koyna  Stage  IIL  Koradi,  Ukai
 Hydro  and  Ukai  Thermal  be  expedited
 by  working  extra  shifts.

 (ii)  Additional  fuel  oil  to  the  extent  of
 750  tonnes  per  day  for  the  next  six  months
 be  supplied  to  Gujarat  for  stepping  up
 energy  production  from  the  Dhuvaran  and
 Sabarmati  Power  Stations.

 (iii)  All  the  diesel  sets  available  with
 the  State  Power  Systems  be  used  during
 peak  hours.

 (iv)  For  meeting  the  additional  power
 requirements  of  the  region,  two  large
 thermal  power  stations  of  two  million  kw
 eapacity  each  be  considered  to  be  set  up
 by  the  Centre,  one  at  Satpura  and  the
 other  at  Chanda  (Chandrapur)  colliery
 areas
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 Joint  Forum  for  Exchange  of  Idea  with
 Workers  on  Running  of  Railways

 231.  SHRI  PRABHUDAS  PATEL:
 SHRI  C.  T.  DHANDAPANT:

 Will  the  Minister
 be  pleased  to  state  :

 of  RAILWAYS

 (a)  whether  the  Railway  Board  has
 decided  to  set  up  a  Joint  Forum  to  provide
 for  free  flow  and  exchange  of  ideas  with
 the  workers  ou  the  running  of  the  Rail-
 ways;  and

 (b)  if  so,  what  is  its  composition  ?

 THE  MINISTER  OF  RAILWAYS

 (SHRI  ‘f.  A.  PAI):  (a)  Yes,  Sir.

 (b)  The  forum  which  is  called,
 “Corporate  Enterprise  Group  of  Manage-
 ment  and  Labour”  (short  iitle  “CEG”),
 consi$ts  of  the  Chairman,  Members  and
 Additional  Members  of  the  Railway  Board,
 Secretary,  Railway  Board  and  "  three
 representatives  from  each  of  the  National
 Federation  of  Indian  Railwaymen  and  All
 India  ‘Railwaymen’s  Federation.  the  re-
 presentatives  being  the  President  and  the
 General  Secretary  of  each  Federation  and
 one  other  member  to  be  nominated  by
 each  of  them,

 The  broad  ebjectives  of  the  “CEG”  are
 to:

 Evaluate  the  functioning  of  the  rail-
 ways  and  exchange  data  and
 ideas  on  ways  and  means  for
 improving  the  efficiency  and
 viability  of  the  enterprise,

 —appraise  the  investment  pro-
 grammes,  particularly  in  regard
 to  housing  and  welfare  services;

 —identify  areas  and  devise  _action-
 oriented  methods  for  maximising
 organisational  effectiveness,  the
 use  of  technology  and  _  towards
 building  up  the  image  of  the
 Railways  as  a  service  -organisa-
 tion.
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 However.  staff  matters.  including  those
 which  come  within  the  purview  of  the
 Permanent  Negotiating  Machinery  and
 Joint  Consultative  Machinery,  will  not  be
 discussed  by  the  C.E.G.

 Setting.  up  of  a  Second  Fertilizer  Corpora-
 tion

 232.  SHRI  H.  M.  PATEL  :

 SHRL  RAMSHEKHAR
 SINGH:

 PRASAD

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  slate:

 (a)  whether  Government  are  comnsider-
 ing  a  proposal  for  setting  up  a  second
 Corporation  to  manage  new  Fertiliser
 Plants;  and

 (४)  if  so.  the  reasons  therefor  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 @HEMICALS  (SHRI  H.  R.  GOKHALF):
 (७)  and  (by.  According  to  present  in-
 dications,  the  fertilizer  capacity  would  have
 to  be  very  substantially  augmented  during
 the  V  Plan  period.  For  this  purpose,  a
 large  number  of  new  fertilizer  projects
 would  be  needed  both  in  the  pubiic  and
 in  the  private  sectors.  No  uecision  has
 yet  been  taken  as  to  whether  ore  more
 public  sector  agency  would  be  needed  to
 implement  the  new  projects  thut  may  be
 taken  up  in  the  public  sector,

 Setting  up  of  a  holding  company  by  link-
 ing  LO.C.  and  O.N.G.C.

 233.  SHRI  PRABHUDAS  PATEL  :
 SHRI  RAMSHEKHAR  PRASAD

 SINGH  :

 Wil  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  propose  to  sel
 up  a  Holding  Company  to  link  Indian  Oil
 Corporation  and  the  Oil  and  Natural  Gas
 Commission;  and
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 (b)  if  so,  the  reasons  therefor:  and  hew
 far  it  will  be  helpful  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H,  R.  GOKHALE):
 (a)  and  (bj).  The  setting  up  of  such  a
 holding  company  was  one  of  the  alternm
 tives  suggested  by  the  Committee  om
 Public  Undertakings  in  their  l6th  Ripert

 on  the  ONGC.  Government  are  examin-
 ing  the  future  structare  of  ONGC  in  the
 light  of  this  Report  and  the  Report  of  the
 Committee  to  Review  ONGC,  which  wav
 headed  by  Shri  K.  D.  Malaviya,  M.P.

 Holding  Company  for  Petro-Chemical
 Units

 234,  SHRI  PRABHUDAS  PATEL  :
 SHRI  D.  D.  BERSAI:

 Will  the  Minister  of  PETROLELIM
 AND  CHEMICAL  be  pleased  to  state
 whether  the  Union  Government  propose  to
 set  up  a.separate  holding  company  for  the
 proposed  petrochemical  units  at  Barods,
 Rarauni,  Bongaigaon  and  Tuticorin?

 THE  OFRPUTY  MINISTER  IM  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIRK  SINGH):
 No  concrete  proposal  hag  yet  been  for-
 mulated.  However,  certain  studics  ure
 being  made  abuut  the  feasibility  of  forming

 a  holding  company  for  the  Petro  Chem
 cals  complexes  at  Baroda  and  Bongaigaoa.
 The  inclusion  mm  such  a  holding  company.
 if  it  is  formed,  of  future  public  sector
 petrochemicals  plants  would  be  considered
 at  the  appropriate  stage.

 Completion  of  Mangalore  Chemical  and
 Fertilizers  Factory

 235.  SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  PETROLEUM  ANB
 CHEMICALS  be  pleased  to  state:
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 (a)  whether  the  Mangalore  Chemical
 and  Fertilizers  factory  is  under  comple-
 tion;  and

 (b)  if  so,  the  fotal  expenditure  incurred
 ea  the  Factory  and  its  total  capacity  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  P

 See
 Gon  AND

 CHEMICALS  (SHRI  R,  GOKHALE):
 fa)  The  fertilizer  is  under  con-
 ftruction  and  is  expected  to  be  completed
 by  August/September,  ‘1974,

 (b)  The  total  expenditure  incurred  on
 the  project  upto  September,  972  is
 Rs.  531,00  lakhs.  The  plant  is  designed
 to  produe  340,000  tonnes  of  urea  equi-
 valent  to  about  156,000,  tonnes  of  nitrogen
 per  ann.

 झांसी-कानपुर  झोर  झांसी-मानिकपुर  रेलवे

 लाइन  पर  लूटते  की  घटनाएँ

 236.  शी  सारा  अह्रिबार:.  क्‍या

 रख  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  6  महीनों  में  झांसी-कानपुर

 और  झांसी-मानिकपुर  लाइन  पर  लाने  की

 कितनी  घटनाएं  हुई  हैं ग्रौर  किस-किस

 तारीख  को  हुई  थीं;  शौर

 (ख)  इन  घटनाओं में  कितने  लोगों  की

 जानें  गई  कौर  कितने  मूल्य  का  सामान  लूटा

 गया तथा  कितने  व्यक्तियों  को  गिरफ्तार

 किया  गया  भ्र ौर  दंड  दिया  गया  ?

 रेल  मंत्रों  श्री  eto  Go  पाई):  (क)गत
 6  महीनों  में,  झांसी  कानपुर  लाइन  पर

 6-8-72  को  लूटपाट  की  TT  घटना

 हुई  कौर  17/18-9-72  को  झांसी-

 मानिकपुर  लाइन  पर  डकैती  की  एक  घटना

 हुई  !
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 (ख)  68-72  की  घटना में  किसी  की

 मृत्यु  नहीं  हुई  लेकिन  0,000  हजार  रु०  की

 नकदी  लूट  पु गई।  चार  व्यक्तियों  ,गे
 गिरफ्तार  किया  गया  i  7/i8-9-72  की

 घटना में  किसी  की  मृत्य  नहीं  हुई,  लेकिन
 63  रु०  का  सामान  लूटा  गया  ।  चार

 व्यक्तियों  को  गिरफ्तार  किया  गया  है  नैनों

 मामलों  में  झ्र भी  जांच  की  जा  रही  है

 झांसी  मण्डल  (मध्य  रेलवे)  के  कर्मचारियों
 को  यात्रा-मस्त  तथा  बेसन-विधियां  की

 झवायगी  न  किया ,  जाना  |  |

 237.  ओ  साथ् रास  झग्रहिर्यार  :  क्या  च््लः
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  रेलवे  के  झांसी  मण्डल  में

 कार्य  कर  र  कुछ  कर्मचारियों  के  यात्रा  भत्ते
 के  तथा  वेतन  वृद्धि  के  बिलों  को,  s-0

 वर्ष  पूर्व  भेजे  गये  थे  लेखा  विभाग  द्वारा,  [अभी
 तक  स्वीकृत  नहीं  किया  गया  है  ;

 (ख)  यदि  हां  ,  तो  ऐसे  कर्मचारियों  के

 नाम  तथा  उनकी  संख्या  क्‍या  है  जिनके  यात्रा

 भत्ते  तथा  वेतन  विधि  के  बिल  गत  सीन  वर्षो  से

 भी  अधिक  समय  से  सके  पड़े  हैं;  ब्यौरा

 ग)  यदि  हां,  तो  इन  बिलों  की  अदायगी

 में  विलम्ब  के  कप  कारण  है  b

 रेल  मंत्री  (श्री  टी०  ए०  पाई)  :

 (क)  से  (ग)  सूचना  मंगाई  जा  रही

 है  और  सभा  पटल  पर  रख  दी  जायेगी
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 झाँसो  डिवीजन  (मध्य  प्रदेश)  के  टिकट

 निरीक्षण  कर्मचारियों  जौर  लेखा  शाखा  के

 कमजोरियों  के. बीच  झगड़ा

 238.  हो  नाथूराम  प्रहिरवार:  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  L  प्रशस्त,  972  को  मध्य
 रेलवे  कै  झांसी  डिवीजन  कार्यालय  में  टिकट
 निरीक्षण  कर्मचारियों  और  लेखा  शाला  के
 कर्मचारियों  में  मारपीट  हुई  थी  ;

 (ख)  क्या  इस  मारपीट  के  परिणाम
 स्वरूप  6  व्यक्ति  घायल  हो  गये  थे  ;जिनका
 इलाज  रेलवे  भ्रस्पताल.रैझांसी  में  किया
 गया  था  ;

 (ग)  क्‍या  डिवीजनल  अधीक्षक  की
 उपस्थिति  में  यह  झगड़ा  हुआ  था  ;  शौर

 (घ)  इस  झगड़े  के  लिए  कितने  व्यक्तियों
 को  दोधी  ठहराया  गया  और  (उनको  क्‍या
 दंड  दिया  गया  ?  ig

 ta  vat  (sit zto  ए०  पाई):  (क)  जी

 हां

 (ख)  केवल  चार  ब्यक्ति  घायल  हुये  थे  1

 (ग)  झगड़े  का  समाचार  पाने  पर

 मंडल  प्रशिक्षक  घटना  स्थल  पर  गये  थे  |

 (घ)  इस  मामले  में

 शामिल  पाये  गये  ।  नाबाद  की  नगर  पुलिस
 न  एक  मामला  दर्ज  कर  लिया  था  t  चुंकि

 दस  [व्यक्त

 2810-72  को  गनों  पाटियों  ने  आउस  में

 समझोता  कर  लिया  था,  शरत  पुलिस  ने

 मामला  सम  त  कर  दिया  और  अंतिम
 रिपोर्ट  भेज  शो  ।  एक  वरिष्ट  वेतन  मान

 ग्रधिकारी  द्वारा  जांच  करने  का  आदेश  दिया

 गया  है  और  जांच  की  जा  रहो  है  ।
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 प्रथम  जनवरी,  972  से  36  सितम्बर,

 972  तक  की  अवधि  में  रेल-दुर्घटनायें

 239.  शी  नाराज  प्रहिरबार  :  बया
 रख  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  प्रथम  जनवरी,  972  से  30
 सितम्बर,  972  तक  की  अतवारी  में  कुल
 कितनी  रेल  दुर्घटनाएं  हुई  ;

 (&)  इन  दुर्घटनाओं  के  फलस्वरुप  जाग
 ब  माल  की  कितनी  हानि  हुई  ;  और

 (ग)  इन  दुकानों  के  क्‍या  कारण  थे
 और  रेलवे  विभाग  द्वारा  मुआवजे  के  रूप
 में  कितनी  छन  राशि  सदा  की  गई  ?

 रेल  मंत्री  पढ़ो  टो०  go  oe):

 (क)  1-1-1972  से  90-9°1972  की

 अवधि  में  भारतीय  रेलों  में  टक्कर  की,

 पटरी  थे  उतरने  की,  समपार की  और  गाड़ियों
 में  राग  लग  जाने  की  573  दुर्घटनाएं  हुई  1

 (@)  इन  दुर्घटनाशों  में  110  व्यक्ति

 मारें  गये  ।  रेल  सम्पत्ति  को  लगभग

 1,12,12,139  रुपये  की  हानि  होने  का

 भ्रनुमान  है  1

 (ग)  57  गाडी  दुबे  नामों  में  से  554

 इधघंटनाओ  के  कारणों  का  ग्रीम  रुप  से  पता

 अल  गया  है  जो  इस  प्रकार  हैँ  ।

 (i)  रेल  कर्मचारियों  की  गलती  290

 (ii)  रेल  कर्मचारियों  के  श्लाघा  दूसरें
 लोगी  की  [गलती  00

 (iii)  उपस्कर  की  खराबी  86

 (iv)  तोड-फोड  3

 (v)  संयोग  वश  tes

 (vi)  कारण  का  पता  नहीं  चल
 सकता
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 भारतीय  रेल  अधिनियम,
 श्रन्तगंत  अभी  तक  कोई  मुग् राव जा  नहीं  दिया

 गया

 l890  के

 ग्रधिनियम  के

 बल्तगं त  डन  मामलों  में  अरब  तक  29384  Fe

 का  भू  तान  किया  जा  चुका  है  ।

 । कर्मकार  प्रतिकर

 Calling  Tenders  from  the  Pre-Selected  con
 tractors  by  P.C.I.  for  the  expansion  of

 Nangal  Fertilizer  Project

 240.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  refer  to  the  reply  g  ven
 to  Unstarred  Question  No.  4347  on  the  Ist
 September,  1972,  and  state:

 (a)  the  criteria  for  pre-selection  of  con:
 tractors  by  the  Fertilizers  Corporation  0!
 India  for  Engineering  Services  for  ammo-

 nia  plant  in  connection  with  the  expansion
 of  the  Nangal  Fertiliser  project:

 (b)  the  names  of  the  pre-selected  finns
 from  whom  proposals  have  been  received
 so  far,  and

 (९)  the  names  of  the  firms  if  any,  to
 whom  the  work  in  connection  with  the  said
 expansion  project  has  been  assigned  and
 the  terms  of  the  contract.  if  finalised.  in
 each  case?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 Contractors  for  the  Nangal  Expansion  am-
 monia  plant  were  pre-selected  taking  into
 account  their  overall  experience  with  large
 scale  ammonia  plants,  plants  based  on
 heavier  petroleum  products  and  overall
 competence  in  engineering  such  plants.

 by  Proposals  were  received  from  a  con-
 sortium  consisting  of  Uhde-Lurgi-Topsoe
 Toyo  Engineering  Company.

 (c)  The  Uhde-Lurgi-Topsoe  have  been
 selected  for  the  services  and  final  negotia-
 fions  on  the  contract  are  in  progress.
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 Meeting  of  Chief  Ministers  and  Power
 Mini-ters  of  Northern  States  in  New  Delhi

 Mad  DR.  H.  P.  SHARMA:

 SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  he  pleased  to  state:

 (a)  whether  a  meeting  of  the  Chief  Minis-
 ters  and  Power  Ministers  of  the  Northern
 States  was  held  in  New  Delhi  im  the  third
 week  of  October  this  yous;

 (b)  if  so.  the  discussions  held  at  the
 meeting  and  the  outcome  thereof;  and

 (९)  the  arrangements,  if  amy  decided
 upon  therein  to  meet  the  power  shortage
 in  different  States?

 THE  DEPUTY  MINISTER  IN’  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B  N.  KUREFL):  (a)
 Yes,  Sir.

 (b)  and  fc).  ‘The  following  decisions  were
 taken  after  discussions  held  at  the  mieet-
 ing:

 (i)  That  the  surplus  power  of  the  order
 of  Os  to  12  million  units  per  day  from
 Delhi  should  be  fed  into  Haryana  and
 that  from  Satpura  of  0.4  million  units
 per  day  and  0.5  million  units  per  day
 from  Bassi  be  fed  in  Punjab  and  that
 a  further  0.4  million  units  per  day  avail-
 able  from  Satupur  be  made  available  to
 Punjab,

 (ii)  That  the  thermal  power  stations  at
 Badarpur,  Bhatinda  and  Obra  as  wel  as
 the  inter-State  transmission  lines  be  e¢x-
 pedited  and  completed  early.

 (ii)  That  the  surplus  power  from
 RAPP  after  meeting  the  needs  of  Rajas-
 than  of  a  million  units  per  day  be  fed
 into  the  Northern  Grid.

 (iv)  That  the  private  industrial  under-
 takings  be  permitted  to  instal  diesel  ge-
 nerating  units  which  could  be  procured
 indigenously  or  by  import  where  neces-
 sary  for  mitigating  the  power  shortage.



 81  Written  Answers  KARTIKA  23,

 (५४)  That  the  power  supply  of  Nangal
 Fertilizer  Factory  may  not  be  reduced
 further  from  the  existing  level  of  98  MW.

 Long-ierm  credit  from  Iraq  for  procuring
 crude  for  Mathura  Refinery

 242.  DR.  ह  P.  SHARMA:
 SHRI  BAKSI  NAYAK:

 Will.  the  Minister  of  PETROLEM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Iraq  has  lately  agreed  in
 principal  to  extend  long-term  credit  to
 India  to  meet  foreign  exchange  require-
 ments  for  procuring  petroleum  and  crude
 etc.,  for  Mathura  Refinery;  and

 (b)  if  so,  the  terms  of  the  offer?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRE  H.  R  GOKHALE):  $  (a)  and
 ib).  Llraq  hag  evinced  interests  in  extend-
 ing  long-term  credit  to  India  to  mee  the
 foreign  exchange  =  requirements  of  the
 Mathura  Refinery.  Only  exploratory  dis-
 cussions  have  so  far  taken  place  on  the
 subject.

 (Curb  op  profits  remitted  abroad  by  Foreign
 Oil  Companies

 243.  DR.  H.  P.  SHARMA
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM  AN  D
 CHEMICALS  he  pleased  to  state:

 (a)  whether  to  check  remittances  of  pro-
 firty  ubroad  by  foreign  Oil  Companics,
 Government  have  lately  decided  to  impose
 an  additional  non-recoverable  duly  on  for-
 eign  Oil  Companies  in.  India;  and

 (b)  if  so,  the  broad  outlines  of  the  cieci-
 sion  and  the  likely  annual  revenue  expected
 therefrom?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H,  R.  GOKHALE):  (a)  ang
 (b).  No  non-recoverable  duty  has  been
 imposed  on  foreign  oil  companies  as  such.
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 However  to  mop  up  the  adventitious  gains
 accruing  to  the  lube  refineries  (producting
 lube  base  stocks  from  imported  crude  aif)
 on  account  of  the  inclusion  of  custeues
 duly  on  a  notional  basis  in  the  price  build-
 up,  Government  increased  the  rate  of  asbalj-
 tional  excise  duty  on  such  lube  base  stocks
 by  Rs.  345  per  tonne  with  effect  from  2h
 May,  1972.  This  is  expected  to  generate
 revenue  of  the  order  of  Rs.  t2  creres  ger
 annum.

 Power  cut  imposed  by  States.

 244.  SHRI  K.  P.  UNNIKRISHNAN  :
 SHRI  JAGANNATH.  RAO

 JOSHI:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  many  State  Governments
 have  imposed  severe  power  cults;

 (hb)  the  names  of  the  States  which  have
 imposed  such  power  cuts  and  the  amount
 of  cut  imposed  in  1972.  State-wise;  and

 te)  whether  there  is  a  fear  of  power  fa-
 mine  during  the  next  three  years  and  if
 so.  the  steps  proposed  to  be  taken  to  meet
 wis  shortage?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO.
 WER  (SHRI  8.  N.  KUREEL}:  (a)  Yes,
 Sir.

 (b)  States  such  as  Punjab  and  Haryana
 have  imposed  cuts  on  industrial  consump-
 tion  upto  40  per  cent  and  की  per  cent,
 while  Uttar  Pradesh,  Andhra  Pradesh,  My-
 sore  and  Tamil  Nadu  have  imposed  cut
 upto  25  per  cent.  Muharashtra  has  neti-
 fied  cuts  ranging  from  2  per  cent  to  8  per-
 cent.  Gujarat  has  imposed  restrictions  om
 peak  to  the  extent  of  1s  per  cent.  Restric-
 tions  have  also  been  imposed  on  the  num-
 ber  of  hours  of  working  of  —  agricultural
 pumps  hy  the  States  of  Punjab,  Haryana,
 Andhra  Pradesh,  Tamil  Nadu.  Mysore  anil
 Gujarat.
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 (c)  Power  shortage  is  likely  to  be  expe-
 trenced  in  some  States  in  the  next  three
 yours.

 The  steps  taken  for  mitigating  the
 shortage  both  short  term  and  lomg  term
 are  as  follows:—

 “ay  Surplus  available  in  some  States,
 such  as  Madhya  ‘Pradesh,  Kerala,  Assam,
 Himachal  Pradesh  and  Delhi  are  being
 fed  into  the  neighbouring  deficit  States.

 (2)  The  sanctioned  inter-State  lines
 under  construction  are  being  expedited.

 (3)  The  construction  of  Projects  under
 execution  is  being  accelerated.

 (4)  Repairs  and  over-haul  of  sets
 under  outage  are  being  expedited.

 (5)  Diesel  generating  sets  are  being
 installed  and  run  to  augment  power  ge-
 Boration  in  the  areas  of  power  shortage.

 (6)  Industries  are  being  permitted  to
 instal!  captive  plants.

 (7)  Additional  and  better  quality  coal
 is  being  arranged  to  step  up  generation
 at  thermal  stations.

 (8)  Advance  action  is  being  initiated
 now  itself  on  the  Projects  required  to

 be  commissioned  5—7  years  hence.

 Legal  Aid  to  the  Poor

 245.  SHRI  CHINTAMANI  PANI-
 GRAHI:

 SHR]  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  LAW  AND  JUS-
 TICE  be  pleased  to  state:

 (a)  whether  any  scheme  has  been  drawn
 up  for  rendering  free  legal  aid  to  the  poor;
 aod

 (b)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  Yes.  The  Government  of  India  had
 prepared  a  model  scheme  in  1960,
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 (b)  The  salient  feature  of  the  scheme
 art—

 (i)  to  comstitute  a  legal  aid  fund;

 (ii)  administration  through  the  legal
 aid  committees  at  the  State,  District  and
 Taluka  level;

 (iii)  grant  of  legal  aid  to  the  deserving
 persons;

 (iv)  free  professional  assistance;  aad

 (९)  remission  of  court  fees  and  other
 charges  etc.

 Achievement  of  target  of  fertilizers.  for
 1973-74

 246.  SHRI  0.  K.  PANDA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  the  prospects  of  achieving.
 target  of  fertilizer  production  for  1973-14
 seem  to  be  bleak;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  and
 (b)  According  to  present  indications  ferti-
 lizer  production  by  ‘1973-74  is  expected  to
 be  of  the  order  6.4  lakh  tonnes  of  nitro-
 ven  and  4.5  to  4.9  lakh  tonnes  of  P20  5
 as  against  the  targets  of  8  lakh  tonnes  of
 nitrogen  and  4.58  lakh  tonnes  of  P  2  0  5
 envisaged  carlier  at  the  time  of  the  Mid-
 term  appraisal  of  the  Fourth  Plan.  The
 anticipated  shortfalls  in  the  targets  are
 mainly  attributable  to  the  slippages  that
 have  occurred  in  the  commissioning  of  some

 of  the  new  projects,  production  from
 which  was  also  taken  into  account  in  com-
 puting  the  targets.  Additionally,  the  power
 and  labour  problems  may  also  inhibit
 production.
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 ‘argets  for  power  production  im  Fourth
 Plan

 247.  SHRI  D.  K.  PANDA:  Will  the
 Miaister  of  IRRIGATICN  AND  POWER
 be  pleased  to  slate:

 the  target  fixed  for  additional  power
 production  in  the  Fourth  Plan;

 (b)  the  total  additional  power  produc-
 tion  so  far  in  the  Fourth  Plan:  and

 (c)  whether  the  target  is  likely  to  be
 achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREEL):  (a).  8.8
 milion  KW  of  net  additional  generating
 capacity.

 (b)  3.2  million  KW.

 (c)  No,  Sir.  There  may  be  a  shortfall
 of  3.0  million  KW.

 Supply  of  Electricity  to  Haryana  by  Dethi
 Electricity  Supply  Undertaking

 248.  SHRI  D.  K,  PANDA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  the  Delhi  Electricity  Supply
 Undertaking  has  agreed  to  supply  part  of
 the  short  supply  of  power  to  Haryana;

 (b)  if  so,  to  what  extent;  and

 te)  the  terms  of  the  agreement?

 THE  DEPUTY  MINISTER  IN  THE
 INISTRY  OF  IRRIGATION  AND  PO-
 ER  (SHRI  8,  N.  KUREEL):  (a)  and

 Yes,  sir.  Delhi  Electricity  Supply
 Ndertaking  has  agreed  to  supply  part  of

 he  short  supply  of  power  to  Haryana  to he  extent  extra  energy  may  be  available
 Delhi  System  from  time  to  time.
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 (c)  The  agreement  was  to  take  effect
 from  ist  January  1972,  It  is  stipulated  that
 the  extra  power  may  be  made  available  to
 Haryana  State  Electricity  Board  at  the  rate
 at  which  the  Bhakra  Management  Board
 had  been  billed  by  the  Delhi  Electricity
 Supply  Undertaking.

 Inter-State  power  transmission  Hace

 249,  SHRI  Y.  ESWARA  REDDY:  Will:
 the  Minister  of  IRRIGATION  AND  PO-
 WER  be  pleased  to  state:

 (७)  the  target  fixed  for  setting  up  iater-
 State  power  transmission  lines  durimg  the-
 Fourth  Plan;

 (b)  how  many  transmission  limes  have
 been  set  up  so  far:

 (c)  whether  the  Fourth  Plam  target  is.
 likely  to  be  achieved;  and

 (d)  if  aot,  the  reasons  for  the  shortfall?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  8,  N.  KUREEL):  (a)  to
 (d).  In  order  to  ‘accelerate  the  construction
 of  inter-Sstate|inter  regional  transmission
 lines  it  has  been  decided  to  provide  funds
 for  these  lines  under  the  Centrally  spoa-
 sored  scheme  during  the  Fourth  Plan  pe-
 riod.  An  amount  of  Rs.  22  crores  was
 provided  in  the  plan  for  this  programme.
 During  the  first  three  years  (969—972)
 of  the  plan  an  amount  of  Rs.  4.73  crore
 has  been  sanctioned  as  loan  to  the  States
 for  this  programme.  It  is  proposed  to  pro-
 vide  Rs,  7.5  crores  during  the  current  year
 and  about  Rs.  I3.75  crores  in  the  last  year
 of  the  Plan  making  a  total  Plan  outlay
 of  about  Rs.  40  crores  against  the  original
 pravision  of  Rs.  22  crores  for  this  pro-
 gramme.

 The  220  KV  lines  connecting  Belgaum
 and  Kolhapur,  Munirabad  and  Hampi  as
 also  the  32  KV  line  connecting  Chandni
 aad  Bhusawal  have  so  far  been  completed
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 be and  issioned,  A  of  other
 lines  are  under  various  stages  of  construc-
 tion.  It  is  expected  that  24  inter-State]
 inter  Regional  lines  will  be  completed  hy
 the  end  of  the  Fourth  Plan.  period.  There
 has  been  difficulty  in  progressing  these
 linés  due  to  want  of  stegl  which  has  since
 been  arranged.  The  States  have  been  re-
 quested  to  expedite  construction  of  these
 kines.

 Expansion.  of.  Foreign  Oll  Companies

 ‘258.  SHRI  DINEN  BHATTACHARYA:
 Will.  the  Minister  af  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  received
 any.  Proposal  from  forgein  Oil  Campanies
 ‘for  the  expansion  of  their  Refineries;

 (b)  if  so,  the  main  features  thereof;  and

 (c)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 “TICE  AND  PETROILEUM  AND  CHEMi-
 CALS  (SHB.  A.  R.  GOKHALE):  (8)  to
 (ci  Only  Burmah-Shell  have  proposed  to
 discus®  the  question  of  substantial  equity
 partiipation  by  Government  or  public  in
 their  refinery  and  =  marketing  companies.
 Their  offer  is,  inter  alia,  dependent  upen
 expansion  of  their  refinery  capacity  and
 their  marketing  operations.  No  final  view
 has  yet  been  taken  in  the  matter  and  Bur-
 nauh-Shell's  proposal  as  also  another  pro-
 pos!  received  from  Esso  on  5th  October,
 972  are  under  detailed  scrutiny  and  ccn-
 sideration.  A.  final  view  will  be  taken  in
 the  matter  after  this  examination  has  been
 completed.

 Natienaiieation  of  Foreign  Olt  Companies

 21.  SHRT  DINEN  BHATTACHARYA:
 ‘Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  taken  any
 decisan  on  the  question  of  nationalising

 ‘all  the  three  foreign  Oil  Companies  operat-
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 ing  in  India;  and

 (b)  if  so,  the  gist  thereof?
 THE  MINISTER  OF  LAW  AND  JUS-

 TICE  AND  PETROLEUM  AND  CHEMI-
 MICALS  (SHRI  H.  R.  GOKHALE);  (a)
 No,  Sir.

 (b)  Does  net  arise.
 Retrenchment  of  employees  in  Eastern  Re-

 gion  by  Foreign  Oi]  Companies

 252.  SHRI  DINEN  BHATTACHARYA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  three  foreign  Oil  Com-
 panies  in  India  viz.,.  Burmah-Shell,  Caltex
 and  ESSO  have  proposed  to  Government  to-
 retrench  over  I,000  employees  in  ike
 Eastern  region  on  the  plea  of  commi.sicn-
 ing  of  Ha'dia  Refinery;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND.  PETROLEUM  AND  CHE*sII-
 CALS  (SHRI  H.  R,  GOKHALE)  (७)  and
 (b).  The  foreign  oil  companies  have  re-
 Presented  that  they  would  Have  a  problem
 of  staff  redundancy  at  their  Calcutta  instal-
 lations  after  the  Haldia  Refinery  is  com-
 missioned.  The  possibility  of  absorbing
 the  staff  likely  to  be  rendered  surptus  is
 being  examined  by  the  Government  in
 consultation  with  the  Indian  Oi!  Corpora-
 tion  and  whatever  action  is  feasible  will
 be  taken  to  mitigate  hardship  to  such  staff.

 Equity  participation  by  Government  in
 Foreign  Oil  Companies

 253.  SHRI  DINEN  BHATTACH  ६४४४
 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to:  state:

 (a)  whether  three  foreign  Oil  Companies
 in  India  viz.  ESSO,  Burmab-Shell  and
 Caltex  have  approached  Government  for

 equity  participation  or  for  bringing  thera
 under  joint  sector  to  avoid  nationalisation
 of  their  Refineries;  and
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 (b)  if  so,  the  salient  features  of  the  pro-

 posal  and  Government's’  decision  thereon?
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 match  the  lowest  commercial  offer  for
 about  85  per  cent  of  their  present  crude
 oil  imports,  etc.  They  bave  ako  agreed
 to  offer  a  portion  of  their  incremental  pro-
 duction  to  ICC  on  terms  to  be  negetiated.
 They  have  asked  for  product  prices  being
 increased  to  fully  reflect  crude  prices  and
 acceptance  of  some  form  of  limitation  on
 the  outflow  of  foreign  exchange  on  account
 of  profits,  for  o  certain  period.

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  प्र.  RB.  GOKHALE):  (a)  and
 (b).  The  earlier  offer  made  by  Esso  for
 5]  per  cent.  equity  participation  by  the
 Government  in  their  refinery  and  markel-
 ing  operations  and  in  Lube  India  Limited
 has  since  been  superceded  by  a  new  offer
 dated  3rd  Octeber,  972  received  on  5th
 October,  1972.  The  sakient  features  of
 this  proposal  are:

 No  final  view  has  yet  been  taken  in  the
 matter  and  the  proposals  now  received  ace”
 under  detailad  scrutiny  emd  comsideration..

 (i)  The  Government  may  acquice  74
 per  cent  equity  in  Esso's  refinery  and
 marketing  and  in  Lube  India  Limited.
 Esso  will  retain  the  balance  26  per
 cent  equity.  Government  and  Esso
 would  have  proportionate  representation
 on  the  Board  of  Management.  This
 means  that  aH  Special  Resolutions  for

 which  a  34  majority  is  required,  would
 need  Ssso’s  consent,  Refinery  Areement
 will  be  surcendered.  No  orude  supply  rights
 or  assurances  on  future  growth  have  been

 sought.  The  present  employees  should
 have  assuraaces  of  continuing  employ.
 ment.  The  purchase  price  for  the  74

 Per  cent  equity  holding  will  be  subject  to
 negotiations.  Gains  due  to  revaluation
 ef  assets  will  be  exempt  from  taxes,  in
 terms  of  the  extant  taxation  laws.  The
 Purchase  price  can  be  remitted  in  suit-
 able  annual  instalments.  A  minimum
 repatriable  dividend  of  1s  per  cent  on

 Esso’s  equity  has  been  sought.
 (ii)  Tf  (i)  above  is  unacceptable,

 Esso  would  be  willing  to  sell  to  the  Gov-
 emment  their  refinery  and  marketing
 operations  and  their  share  in  Lube  India
 Limited  on  a  negotiated  basis.  They
 would,  however,  expect  Esso’s’  employe-
 cs  to  becomes  the  employees  of  the
 Government  Company.

 Burmah-Shell  have  also  offered  to  dis-
 cuss  the  question  of  substantial  equity  par-
 ticipation  by  Government  or  public  in  their

 Offer  is  dependent  upon  expansion  of  re-
 finery  capacity  and  marketing  operations,
 determination  of  crude  prices,  crude  sup-
 Ply  right  to  be  replaced  by  an  optional  to

 पुर्जों  क्षेत्र  की  कवियों  के  संबंध  में  बंगला
 देश  से  oi

 254.  जी  भारत सिह  चौहान  :

 श्री  इजी  गुप्त

 क्या  लड़ाई  धोद  विक्टर  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्या  पूर्वी  क्षेत्र  की  नदियों  से
 सिंचाई  तथा  अन्य  लाभ  उठाने  के  बारे  में
 बंगला  देश  से  कोई  वालों  हुई  है  ;  शौर

 पख)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  ?

 सिचाई  और  विद्युत  मंत्रालय  मे  उपमंत्री
 1 ड  जनाब  कुशी शल  :  (क)  जी,  हां  a

 (ख)  शसी  तक  भारत-बंगला  देश

 संयुक्त  नदी  प्रयोग  ने  दो  बैठकें  की  हैँ  ध्रौर

 वाह  पूर्व-सूचना  तथा  जाएँ  चेतक्बती  से  शक्बन्घित
 समस्या प्र ों  शौर  कुछ  सोमा-नदी  समस्या भों

 के  समाचार  को  प्राथमिकता  ही  है  ।  इन
 मामलों  में  सन्तोषजनक  प्रगति  हुई  है  ।
 मेघना  और  तीस्ता  घाटियों  में  नदी
 विकास  की  समस्यायें  के  भ्रध्ययत  के  लिए
 विशेष  संयुक्त  प्रयत्न  दल  स्थापित  किए  गएँ
 हैं।  आयोग  ने  यह  फैसला  किया  कि  भारत
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 में  फ़रक का  के  नीचे  से  बंगला  देश  में  गोराय

 'आफ-टेक  तक  गंगा  पदों  का  हवाई  फोटो-

 ग्राफिक  सर्वेक्षण  किया  जाए  |

 झ्रायोंग  का  पुनः  दिल्ली  में  दिसम्बर,
 972  के  प्रथम  सप्ताह  में  बैठक  करना

 अनुसूचित  है  ।

 ‘Rekmbareemeat  of  tuition  fees  to  A.S.Ms.
 af  G.M.C.  Yard,  Kanpor

 255.  SHRI  BHARAT  SINGH  CHOW-
 HAN:

 DR.  LAXMINARAIN  PANDEYA:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  arrears  of  tuition  fees  pay-
 able  to  Assistant  Station  Masters  of  G.M.C.
 Yard,  Kanpur  are  still  pending;  and

 (b)  the  action  proposed  to  be  taken  to
 ‘expedite  payment?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Tuition
 Fees  Bills  from  Assistant  Station  Masters

 of  G.M.C.  Yard,  Kanpur  were  received  in
 the  Divisional  Office  in  September  and
 ‘October,  1972.  Those  complete  in  all
 Tespects  have  been  forwarded  to  the
 Divisional  Accounts  Office  for  arranging
 ‘payment.  In  respect  of  incomplete  bills,
 an  Inspector  is  being  deputed  to  expedite
 ‘payments,

 ‘Demand  for  Payment  of  Bonus  te
 Raliway  Employees

 256.  SHRI  S.  M.  BANERJEE:

 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  RAILWAYS  0०
 pleased  to  state:

 (a)  whether  the  Railway  employees
 ané  thelr  Federations  have  demanded
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 implementation  of  Government  orders  re-
 garding  the  payment  of  Bonus  at  the  rate
 of  8.33  per  cent;

 (b)  if  so,  whether  any  final  decision
 has  been  taken  in  the  matter;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER
 (SHRI  T.  A.  PAI):

 OF  RAILYAYS
 (a)  Yes,

 (b)  and  (c)  Government  have  decided
 that  the  employees  of  departmental  estab-
 lishments  such  as  Railways  etc.  should
 continue  to  be  excluded  from  the  purview
 of  the  Payment  of  Bonus  Act,  1965.

 Reclassification  of  clases  on  Railways

 257,  SHRI  S&S.  M.  BANERJEE:
 SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister
 pleased  to  state:

 of  RAILWAYS  be

 (a)  whether  there  is  any  scheme  to
 have  only  three  classes  on  the  Railways
 viz.,  sleepers,  chairs  sitting  arrangements;
 and

 (b)  if  so,  whether  any  final  decision  has
 been  taken  in  this  regard?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  No.

 (b)  Does  not  arise.

 Payment  of  Interim  Retief  to  the  workers
 of  LD.P.L.,  Rishikesh

 258.  SHRI  S.  M.  BANERJEE:  will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  a  final  decision  has  since
 been  taken  to  pay  interim  relief  to  the
 workers  of  IDPL;  Rishikesh;
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 (b)  if  not,  the  reason  for  the  delay;  and

 (c)  when  a  decision  is  likely  to  be
 taken?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE).
 (8)  Yes,  Sir.

 (b)  and  fc)  Do  not  arise.

 Lowering  of  voting  age

 259.  SHRI  S.  M.  BANERJEE:
 SHR]  RAM  PRAKASH:

 Wilt  the  Minister  of  LAW  AND
 JUSTICE  be  pleased  to  state:

 (a)  whether  a  final  decision  has  since
 been  taken  by  Government  to  reduce
 the  voting  age  from  2]  years  to  8
 years,

 (b)  if  not,  the  reasons  for  delay;

 (c)  whether  most  of  the  political
 Parties  have  supported  this  proposal;
 ang

 (d)  if  so,  the  reaction  of  Govern.
 ment  thereto?

 ‘
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAU-
 DHARY):  (a)  No,  Sir.

 (b)  The  proposal  requires  careful
 consideration  from  all  aspects  and  some
 more  time  is  likely  to  be  taken  before  a
 decision  is  taken  in  the  matter;

 (c)  The  Joint  Committee  of  both
 Houses  of  Parliament  on  Amendments  to
 Election  Law  in  which  Members  belong-
 ing  to  eertain  political  parties  were  re-
 Presented,  have  recommended  that  the
 voting  age  may  be  reduced  from  it  to  I8
 years;

 (d)  The  recommendation  of  the  Com-
 Mitiee  ie  under  consideration.
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 Strike  mothces  served  on  Western  Railway
 Authorjties  by  Paschim  Railway  Karam-

 chari  Parishad

 260.  SHRI  HUKAM  CHAND
 KACHWAIL:  Will  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  how  many  —  strike  notices  were
 served  by  the  Pashchim  Railway
 Karamchari  Parishad  during  the  three
 years  ending  on  the  30th  September,
 972  to  the  Western  Ruilway  Authori-
 ties;

 (b)  how  many  of  these  notices  were
 acknowledged  by  the  Western  Railway
 Administration  in  accordance  with  sec-
 tion  22(6)  of  the  Industrial  Disputes
 Act,  1947;  and

 (c)  how  many  of  the  notices  were
 not  acknowledged  as  per  provisions  of
 the  Industrial  Disputes  Act  and  what
 the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a).  Twenty  one.

 (b)  and  we)  No  acknowledgement  was
 Tequired  to  be  sent  under  section  22(6)
 of  the  Act.

 राज धानों  एक्सप्रेस  से  मासिक  हानि

 261.  श्री  हुकम  बन्द  कछवाय  :  क्‍या

 रेल  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजधानी  एक्सप्रैस  से  सरकार
 को  हो  रहो  मासिक  हानि  का  ब्यौरा  क्‍या

 कर

 (ख)  गत  दो  वर्षों  से  इस  गाड़ी  से
 सरकार  को  कितना  राजस्व  प्राप्त  हुमा ;
 शर

 (7)  इस  गाड़ी  के  रख-राघव  पर

 सरकार  द्वारा  वर्ष  i97I-72  में  कितना

 पया  व्यय  किया  गया?
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 रोल  अंजु  (लो  Ho  womy)  :  (क)
 राजधानी  एक्सप्रेस  गाड़ियों  पर  लाभ  या

 हानि  का  हिसाब  निकालना  सम्भव  नहीं  है
 क्योंकि  खर्च  गाड़ी  वार  नहीं  रखा  जाता  ।

 ्)  गत  दो  वितीय  वर्षों  के  दौरान

 नई  दिल्‍ली  और  हावड़ा  के  चोंच  चलने  वाली

 'यख्प्ञानी  एक्सप्रेस  गाड़ियों  से  प्राप्त  राजस्व

 को  रकम  इस  प्रकार  है  el

 वर्ष  प्र मदनी

 रपये

 1970-71  7.45  लाख
 97l-72  7.09  लाख

 नयी  दिल्ली  शौर  बम्बई  के  बीच  चलने

 वाली  राजधानी  एक्सप्रेस  गाडियां  i7  af

 L972  से  प्रारम्भ  की  जाबी हैं।  1  7-5—-72

 से  3i-0-72  तक  इम  गाड़ियों  से  ग्राभदनी

 22.62  लाख  रूपये  थो  ।  इस  सम्बन्ध  में

 यह  उल्लेखनीय  है  कि  गंगापुर  सिटी-मथुरा
 खंड  पर  भारो  वर्षा  के  फलस्वरूप  रेल-पथ  के

 टूट  फूट  के  का  रण  |  0-8-72  से  7-10-72

 को  प्रगति  में  ये  गाड़ियां  नहीं  चलायी  गयीं।

 (ग)  राजधानी  एक्सप्रैस  के  रेशों  के

 अनुरक्षण  के  सम्बन्ध  में  कोई  भाग  हिसाब

 नहीं  रक्षा  जाता  ।

 गंगा-कादरी  नहर  के  निर्माण  के

 जार  मे  राष्ट् संघ  का  विशेषज्ञों  का

 प्रतिवेदन

 262.  श्री  हुम  चन्द  कछवाय  :

 aft  dito  एम०  महता  :

 क्या  सिंचाई  शोर  विद्युत  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  गंगा-कावेरी  कहर  के
 निर्माण  के  बारे  में  राष्ट्र  संध  विशेषज्ञ  दल  ने
 अपनी  रिपोर्ट  सरकार  को  पेश  कर  दी  है;
 शौर

 (=)  यदि  हां,  तो  तत्सम्बन्धी  चुप
 बातें  क्‍या  हैं  शौर  उसमें  की  गई  सिर  रिंदों
 के  बारे  में  सरकार  को  क्या  प्रतिक्रिया  है  ?

 सिलाई  शोर  विनीत  संचालक  से  उपमंत्री

 (भी  बैजनाथ  रोत)  :  (क)  संयुक्त  राष्ट्र
 के  विशेषज्ञ  दल  ने  भारत  के  लिए  राष्ट्रीय
 जल  ग्रिड  पर  प्रगति  रिपोर्ट  भ्रमित,  972
 में  प्रस्तुत  को  है  1

 (ख)  मिशन  ने  भारत  के  जाके  जल
 संसाधन  विकास  के  लिए  संसदीय  जल  शि  को
 विचारधारा  के  साथ  सहमति  प्रकट  की  है  1
 इनके  मतानुसार  2000  To  डी०  तक
 मचवा  इसके  ज्ञास  पास  राष्ट्रीय  जल  ग्रिड
 ग्रत्यावश्यक  होगा  क्योंकि  भारत  की  राष्ट्रीय
 ग्रंथ  व्यवस्था  को  धंसने  बिकास  शौर  बद्ध  में
 तब  तक  जल  के  बढ़ते  हुए  प्रभाव  को  समस्या
 का  सामना  करना  होगा  |  इस  बात  पर  बल
 दिया  गया  है  कि  बहुत  ही  जटिल  तथा  कठिन

 प्र नसं धान  कार्य  को  प्रारम्भ  करने  के  लिए
 कोई  वक्‍त  नहीं  छोड़ना  चाहिए  ताकि  यो  जाएं
 उचित  समय  पर  परिपक्व  हों  कौर  तैयार  कों
 जा  सकें  तथा  सुविधाएं  उस  बात  मिलें  जब
 उनकी  जरूरत  हो  ।

 जहां  तक  गंगा  कावेरी  सम्यक  स्कोर-
 का  सम्बन्ध  है,  जिसके  राष्ट्रीय  जल  ग्रिड
 के  प्रथम  सम्पर्क  होने  के  लिए  प्रस्ताव  रखा
 गया  है,  मिशन  का  विश्वास  है  कि  परियोजना
 तकनीकी  से  संभव  है  कौर  इसमें  ऐसी  कोई
 भी  इंजोनियरी  प्रथा  निर्माण  संबंधी
 समस्याएं  नहीं  लेंगी  जिनको  हल  न  किया
 जा  सके  लेकिन  शाने  वाले  कई  वर्षों  के  दौरान
 इस  पर  निरन्तर  प्रयत्न  करने  तथा

 सुधारने  की  ग्रावश्यकतां  है  1
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 मिशन  ने  यह  भी  कहा  है  कि  प्रस्तावित
 मंगा  कावेरी  सम्पर्क  नहर  भारत  में  परिकल्पित
 चली  परियोजताशों  से  बड़ी  परियोजना  है  ।
 भारत  के  इंजीनियरों  तथा  अन्य  तकनीकों
 विशेषज्ञों  को  जल  विकास  परियोजनाओं
 के  आयोजन,  अ्रभिकरप  पोर  प्रचालन  का

 अनुभव  है  ।  देश  में  बहुत  से  तकनीकी  मानव
 शक्ति  संसाधन  उपलब्ध  हैं  ।  ज्ञान  तथा
 व्यक्तियों  का  यह  भंडार  इस  स्कीम  को
 झोर  रोकने  के  लिए  प्राप्त  है  ।

 योजन,  अभिकल्प  कौर  ग्रनुसंधानों
 के  संबंध  में  स्कीम  के  तकनीकी  पतलूनों  पर

 कुछ  सुझाव  देने  के  झतिर्क्ति  मिशन  ने

 राष्ट्रीय  जल  ग्रिड  के  सफल  कार्यान्वयन  के

 लिए  संस्थातात्मक  ब्रांडों  के  संबंध  में
 निम्नलिखित  महत्वपूर्ण  सुझाव  दिए  हैं

 (1)  सरकार  की  तरफ  से  एक
 घोषणा  होनी  चाहिए  कि  जल
 एक  राष्ट्रीय  संसोधन  है  जिसे
 राष्ट्र  के  सम्पूर्ण  लाभ  के  लिए
 विकसित  किया  जाना  चाहिए  t
 केन्द्रीय  सरकार  कौर  राज्यों
 के  बीच  उत्तरदायित्वों  के
 विभाजन  को  एक  नए  संघीय
 दल  कानून  पर  आधारित
 होना  चाहिए  |

 (2)  जल  आयोजन  राष्ट्रीय  स्तर
 पर  किया  जाना  चाहिए  ।
 इसे  राष्ट्र  के  जल  संसाधनों
 कौर  जल  भ्रावश्यकताशों  की
 सूची  पर  प्रा धारित  होना
 चाहिए  t  ate  मानवीय  तथा
 जाति  की  श्रावश्यकताशों  के
 लिए  जल  देने,  सिचाई  शौर
 प्रौद्योगिक  उपयोग  के  लिए
 जल,  धार  नियंत्रण,  प्रन्तर्देशी
 नौवहन,  जल  क्वालिटी  निन
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 -यंत्रण  तथा  परिस्थिति  की.
 :-संरक्षण  के  लिए  सतही  तथा

 भूगत  जल  संसाधनों  के  लिए
 एक  सामान्य  मापदण्ड
 निर्धारित  करना  चाहिए  !
 राष्ट्रीय  जल  योजना  के
 प्रश्नों  से  जल  सप्लाई
 शौर  भांग  का  असंतुलन
 राष्ट्रीय  स्तर  पर  निकलेगा  जौर
 राष्ट्रीय  जल  ग्रिड  के  सम्पर्क ों
 के  लिए  सामान्य  रास्ते  स्पष्ट
 हो  जाएंगे  ny

 (3)  राष्ट्रीय  जल  प्रायोजन  के
 अध्ययन  और  कार्यान्वयन  तथा
 राष्ट्रीय  जल  ग्रिड  के  मुख्य
 कार्यों  के  पूर्वोक्त  कार्यक्रम
 एक  नीति  बोर्ड,  जिसमें  सभी
 राज्य  तथा  सभी  केन्द्रीय
 मंत्रालयों  कौर  जल  से  सम्बद्ध
 प्रधिकरण  सदस्य  के  रूप  में
 हों,  के  सामान्य  मार्गदर्शन  में
 एक  केन्द्रीय  जल  प्राधिकरण
 द्वारा  किए  जाने  चाहिएं  t
 प्राधिकरण  को  इस  प्रकार  से
 सामान्य  रूप  से  स्थापित  किया
 जाए  कि  वह  प्रायोजन,  प्रति-
 कल्प,  निर्माण,  प्रचालन  शौर

 प्रनुरक्षण  की  बृह॒द्‌  क्रिया-
 कलापों  को  प्रभिव्यक्त  करे।

 रिपोर्ट  के  सुझावों  पर  ध्यान  दिया  जा

 रहा  है  7  इनको  स्वीकार  करने  के  पश्चात्‌

 राष्ट्रीय  जल  ग्रिड,  सामान्य  रूप  से,  शौर

 प्रस्तावित  गंगा  कावेरी  सम्पर्क  स्कीम,  विशेष

 _रूप  से,  के  क्षेत्रीय  अनुसंधान  तथा  कार्यालय

 भ्रध्यमन  हाथ  में  लेने  का  प्रस्ताव  है  i
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 संकेत  whe  ge  संचार  विक्षत के  कर्मचारियों

 को  दैनिक  भत्ता  द्वि  जाने  के  लिये  बुर्घटनाप्रों
 का  स्वरूप

 263.  भरी  हुकम  0 1  कछवाय  :

 थ्री  चन्द्रिका  प्रसाद  ;

 क्या  रेल  मंत्री  रेलवे  में  ब्रेक  डाउन  भत्ते
 के  स्थान  पर  दैनिक  भत्ता  दिये  जाने  के  बारे
 में  29  अगस्त,  972  के  ग्र तारांकित  प्रश्न
 संख्या  394  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  भारतीय  रेलवे  के  संकेत
 ओर  दूर  संचार  विभाग  के  कर्मचारियों  की

 दुर्घटना  भत्ता  तथा  ब्रेक-डाउन  भत्ता  के  स्थान
 पर  दिया  जाने  वाला  दे  निक  भत्ता  किस  प्रकार
 की  दुर्घटनाओं  पर  दिया  जाता  है  ?

 रेल  मंत्री  (श्री  टी०  ए०  पाई)
 नामांकित  जंकशन ों  पर  गाड़ी  बिजली  सहायत्ता
 यूनिटों  और  रनिंग  शेडों  तथा  सवारी  और
 माल  डिब्बा  डिपुप्नों  के  लिए  विशेष  रूप  से
 निर्धारित  कर्मचारियों  को  ब्रेक  डाउन  भत्ता
 देने  के  प्रयोजन  के  लिए  तथा  सिगनल  और
 संचार  विभाग  सहित  सभी  विभागों  के  अनन्य
 कर्मचारियों  को,  जिन्हें  वास्तव  में  ब्रेक  डाउन

 ड्यूटी  पर  लगाया  जाता  है,  समय  और
 दूरी  के  प्रतिबन्ध  के  बिना  निःशुल्क  भोजन
 तथा  यात्रा  भत्ते/दंनिक  भत्ते  जैसी  विशेष
 रियायतें  देने  के  प्रयोजन  के  लिए  कोई  भी  ऐसी
 दुर्घटना  ब्रेकडाउन  कही  जा  सकती  है,  जिसमें
 निकटतम  ब्रेक  डाउन  डिपो  या  शेड  से  विशेष
 कर्मचारियों  या  उपस्कर  सहित  ब्रेक  डाउन
 गाड़ी  या  इंजन  बुलवाना  पड़े  झथवां  जिसमें
 लाइन  टूट-फूट  जाय  या  बहू  जाये  जिससे
 सामान्य  यातायात  में  बाधा  पड़  जाय  |

 Demand  of  Foreign  Oll  Companies  for
 Increase  in  Prices  of  Petroleum  Products

 264.  SHRI  C,  K.  CHANDRAPPAN:
 SHRI  JYOTIRMOY  BOSU:
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 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  there  has  been  a  persis-
 tent  demand  from  foreign  Oj!  Com-
 panies  operating  in  India  for  an  op-
 ward  revision  of  prices  of  petroleum
 products;

 (b)  if  so,  on
 Companies  are
 vision;  and

 what  ground  the
 demanding  price  re

 (c)  Government's  attitude  thereon?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  to  (c).  The  refinery  companies  of  the
 three  foreign  oil  companies  have  made
 representations  seeking  increases  in  the
 ex.refinery  product  prices  on  account  of
 increased  price  of  crude  oil.  Government
 have  considered  their  representations  care-
 fully  but  have  not  found  it  possible  to
 approve  any  further  increases  in  the  prices
 of  petroleum  products  for  the  time  being.

 Setting  up  of  a  fertilizer  project  in
 Bombay  by  Dharamsi  Morarji  Chemical

 Company

 265.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Dharamsi  Morarji
 Chemical  Company,  which  was  given
 a  licence  to  set  up  a  joint  fe:tilizer
 project  in  Bombay,  has  now  abandoned
 the  project;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.  Myr’s.  Dharamsi  Morarji
 Chemical  Company  Limited  have  surrem-
 dered  their  industrial  licence.
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 (0)  The  company  had  originally  pro-
 posed  to  set  up  the  fertilizer  plant  at
 Sheva-Nhova,  Distt.  Kolaba,  Maharashtra.
 The  City  and  Industrial  Development  Cor-
 poration  of  Maharashtra  (CLDCOQ)  bas  not
 given  in  clearance  to  the  proposed  site

 won  the  grounds  of  possible  pollution
 effects  of  the  project.  An  alternative
 location  at  Debhol  in  Ratnagiri  District
 suggested  by  CIDCO  is  not  considered  suit-
 able  by  M/s.  Dharamsi  Morarji  Chemical
 Company  for  locating  their  fertilizer

 project.  AL

 ‘Mysore-Kerala  disputes  regarding
 of  Kabini

 266.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Mysore  and  Kerala
 have  dispute  regarding  the  waters  of
 Kabini,  a  tributary  of  Cauvery,

 (b)  whether  Government  are  aware
 that  areag  in  Kerala  are  likely  to  be
 inundated  by  water  when  the  Kabini
 project  of  Mysore  is  completed,  and

 (c)  if  so,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)

 Yo  (cl,  The  Planning  Commission  approv-
 ed  in  958  a  small  sized  Kabini  project
 which  did  not  involve  any  submergence
 in  Kerala.

 the  Government  of
 Mysore  sent  a  revised  Kabini  project
 which  involves  submergence  in  Kerala.
 The  revised  project  which  has  not  been
 approved  by  the  Government  of  India,
 indicates  that  about  254  acres  of  culti-
 vable  land  in  Kerala  State  would  be
 affected  due  to  Backwater  effect.

 In  July,  970
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 The  project  was  objected  to  by  the
 Government  of  Kerala.  In  order  to
 resolve  the  Cauvery  waters  dispute,  ४  Fact
 Finding  Committee  consisting  of
 engineers,  a  retired  judge  and  an  agricul-
 tural  expert  has  been  set  up  to  colléct  all
 the  connected  data  pertaining  to  Cauvery
 waters,  its  utilisation  etc.  and  making  use
 of  the  data,  discussions  will  be  held  bet-
 ween  the  Chief  Ministers  of  Tamil  Nadu,
 Mysore  and  Kerala  to  settle  the  diffe-
 rences.

 Railway  line  from  Cochin  to  Kayanguiam
 via  Aileppy

 267.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  एड
 pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  survey  for  the  construction  of  a
 Railway  line  from  Cochin  to  Kayangulam
 via  Alleppy;

 (b)  if  so,  the  outcome  thereof  and
 the  estimated  expenditure  thereon;  aud

 (९)  when  the  line  is  proposed  to  be
 constructed?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  to  (c).  Yes.  The
 survey  conducted  in  the  year  970  has
 revealed  that  the  project  is  financially  un-
 remunerative.  The  estimated  cost  for
 construction  of  the  line  as  revealed  by
 the  survey  was  of  the  order  of  Rs.  0
 crores.  This  aren  is  very  well  served  by
 roads  and  inland  waterways.  The  existing
 metre  gauge  Quilon-Ernakulam  railway
 line  which  is  under  conversion  to  B.G.  is
 also  not  far  away  from  the  coast.  In
 view  of  this.  and  tht  limited  resources
 available  for  construction  of  new  railway
 lines,  there  is  no  justification  for  consi-
 dering  this  project.
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 Constitutional  Amendment  to  Increase  the

 Namber  of  Members  of  Lok  Sabha

 268.  SHRI  C.  K.  CHANDRAPPAN:
 Will  be  Minister  of  LAW  AND  JUSTICE
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 before  Government  to  bring  constitution-
 al  amendment  proposing  ha  t
 if  the  number  of  members  in  Lok  Sabha;
 and

 (b)  if  so,  the  criteria  on  which  the
 enhancement  is  proposed?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAU-
 DHARY):  (a)  Yes,  Sir.

 (b)  No  decision  hag  yet  been  taken  in
 this  regard.

 Quantity  of  Crude  Imported  from  Iraq

 269.  SHRI  RAMKANWAR:
 Minister  of  PETROLEUM
 CHEMICALS  be  pleased  to  ,  State:

 Will  the
 AND

 (a)  total  quantity  of  crude  being
 imported  from  Iraq;

 (b)  whether  the  import  of  crude
 from  Iraq  is  proposed  to  be  increased;
 and

 (c)  if  so,  the  quantum  thereof  and
 the  extent  to  which  crude  availability
 is  likely  to  be  eased  thereby?
 THE  MINISTER  OF  LAW  AND

 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  It  is  proposed  to  import  3  total
 quantity  of  425,000  tons  of  crude  oil  from
 Iraq  during  the  financial  year  1972-73.

 (b)  and  (c).  The  crude  oil  import  from
 Iraq  will  increase  to  700,000  tonnes
 during  1973-74,  and  to  825,000  tonnes
 during  ‘1974-75.  This  entire  crude  is  pro-
 posed  to  be  processed  in  the  third  unit  of
 Barauni  Refinery.  These  imports  will
 meet  the  increasing  requirements  of  crude
 oil  in  the  country  and  will  be  over  and
 above  the  existing  imports.  Depending
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 on  the  suitability  of  the  ,crude  oil  for
 other  requirements  and  developing  needs,.
 the  quantum  of  imports  of  this  crude  may
 be  further  increased.

 Resignation  by  Directors  of  F.C.E.

 270.  SHRI  RAMKANWAR;:

 SHRI  PANNA  LAL  BARUPAL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether
 Fertilizer

 the  Directors  of  the
 Corporation  of  India  recently

 submitteg  their  resignation  as  a  protest
 against  the  attitude  of  Government;  ‘ané

 (b)  if  so,  the  reasons  given  in  the
 letters  of  resignations  of  the  Directors
 and  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  ‘and  (b).  Some  of  the
 the  FCI  had  presented  a  letter  inviting
 attention  to  the  difficulties
 by  the  management  by  the  operation  of

 Directors  of

 encountered

 the  present  procedures  in  regard  to  the
 empanelment  to  top  level  posts  in  public
 enterprises  and  more  particularly  by  the
 rejection  of  some  of  the  candidates  re
 commended  by  the  Corporation  for  such
 empanelment.  The  letter  went  on  to  say
 that  unless  these  procedures  were  suitably
 modified  so  as  to  promote  and  sustain
 the  autonomy  of  the  public  sector,  the
 letter  may  be  treated  as  their  resignation.
 The  matter  was  discussed  with  the  chair-
 man  and  the  Managing  Director.  The
 question  raised  by  them  is  being
 examined.
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 Widening.  of  Tilak  Bridge  in  Delbl

 271,  SHRI  SHASHI  BHUSHAN;  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  construction  work  of
 widening  the  Tilak  Bridge  in  Delhi  is
 going  according  to  the  schedule;

 (b)  if  so,  the  time  by  which  the
 work  is  likely  to  be  completed;  and

 (c)  if  not,  the  reasons  for  delay
 and  the  revised  schedule  of  its  comple-
 tion?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  No.

 (b)  and  (c)  The  work  of  widening
 Tilak  Bridge  is  not  progressing  accord-
 ang  to  schedule  ag  the  Delhi  Municipal
 Corporation  were  unable  to  divert  the
 road  traffic  owing  to  the  difficulty  in
 acquisition  of  a  piece  of  land  near  the
 Mosque  belonging  to  Wakf  Board.  The
 work  which  was  scheduled  to  be  com-
 pleted  by  March,  974  is  now  expected
 to  be  completed  by  October,  +1974,

 Constructjon  of  Third  Main  Railway
 Station  in  Delhi

 272.  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  a  survey  has  been  con-
 ducted  to  construct  a  third  main  Railway
 Station  in  Delhi;  and

 (b)  if  so,  the  result  of  the  survey
 and  when  the  work  on  the  construction

 of  third  Railway  Station  in  Delhi  is
 ‘likely  to  start  and  the  proposed  loca-
 tion  thereof?  )

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Surveys
 and  studies  are  in  progress  and  are  ex-
 pected  to  be  completed  in  973  after
 which  the  results  would  be  known.
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 273,  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question’  No,  384  on  25th
 April,  972  regarding  the  upgradation  of
 Posts  of  Electrical  and  Mechanical
 Maintainers  on  Northern  Railway  and
 State:

 (a)  the  latest  position  regarding  the
 implementation  of  Railway  Board  orders
 contained  in  letter  No.  PC-68/FE-2|4
 dated  the  9th  November,  1971;

 (b)  what  is  the  number  of  addi-
 tional  Electrical  Mechanical  Signal
 Maintainers  in  grade  of  Rs,  75—240
 posted  on  varioug  Railways,  zone-wise;

 (c)  whether  there  is  no  post  of
 Mechanical  Signal  Maintainer  in  grade
 Rs.  75—240  created  in  big  yards  like
 Delhi,  Ghaziabad,  Saharanpur,  Ambala
 Cantt,;  and

 (d)  whether  Electrical  Signal  Main.
 tainers  in  Grade  0—l60  and  30—
 272  are  handling,  sophisticated  equip-
 ment  of  Route  Relay  Interlocking  over
 Northern  Railway  Delhi  Area  and  other
 places  and  if  so,  the  reaction  of  Gov-
 ernment  there?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Board's  instruc-
 tions  of  9-l-7l  have  not  yet  been  fully
 implemented  on  Northern  Railway.  Pro-
 posals  for  provision  of  additional  Elec-
 trical/Mechanical  Signal  Maintainers  are
 under  examination.

 (b)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha
 in  due  course.

 (c)  There  are  mo  posts  in
 Rs.  75—240.

 grade
 Proposals  for  provision

 ‘of  Mechanical  Signal  Maintainers  in
 grade  Rs.  75—240  are
 consideration.

 under  active
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 (d)  Route  Relay  interlocking  has  been

 introduced  only  on  Delhi  Division  and
 not  on  any  other  Division  of  Northern
 Railway.  At  present,  Electrical  Signal
 Maintainers  in  grade  Rs.  |/0—I80  and
 Rs,  30—2l2  are  handling  route  relay
 interlocking  and  block  —  instruments.
 Proposals  for  provision  of  Electrical
 Signal  Maintainers  in  grade  Rs.  ]75—240
 in  Delhi  Division  are  under  scrutiny.
 The  progress  is  being  watched  and  ex-
 pedited.  Northern  Rai!way  will.  however,
 be  urged  to  ensure  implementation  as
 early  as  possible.

 Shortage  of  L.  P.  G.  Gas

 274.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  shortage  of  liquid
 petroleum  eas  used  for  domestic  cookinc:

 (b)  if  so.  the  reasons  for  the  shortare:
 and

 (c)  the  steps  taken  to  meet  the  shortage?

 THE  MINISTER  OF  LAW  ANID  IUS
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE:  fa)  to
 (c).  There  were  sporadic  shortages  of  LPG
 for  domestic  use  during  the  months  —  of
 July  and  August  last.  These  shortages
 were  mainly  on  account  of  transport  diffi-
 culties  due  to  breaches  and  the  =  imade-
 quate  availability  of  the  —  products
 with  the  Burmiuh-Shell  and  Esso  Refineries,
 The  I0C  has  now  made  available  some
 quantitics  of  the  product  to  these  two  com-
 panics  to  enable  them  to  meet  require-
 ments  of  their  existing  customers.  TOC
 has  also  decided  to  take  over  some  of
 the  customers  of  Burmah-Shell  and  Esso
 to  ensure  regular  supplies  to  these  custo-
 mers.  The  position  has  now  considerably
 improved  with  these  measures  being  taken.
 Efforts  are  being  made  to  normalise  the
 Position  as  soon  as  possible.
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 Reorganisation  of  administrative  zones  of

 Indian  Railways

 275.  SHRI  जि.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  RAILWAYS.
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to  re-
 organise  the  administrative  zones  of  the
 Indian  Railways;  and

 (by  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF
 (SHRI  T.  A.  PAT):  (a)  No.

 RAILWAYS.

 (b)  Does  not  arise.

 Rate  of  daily  wages  to  unskilled  casuat
 labour  in  Bombay  area  (Central  and  Wes-

 tern  Railways)

 276.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  RAILWAYS
 be  pleased  to.  state:

 day  the  rate  of  daily  wages  paid  to  the
 unskilled  casual  labour  by  the  Central  and
 Western  Railways  in  Bombay  area;

 (b)  how  does  this  rate  compare  with  the
 wages  paid  to  similar  categories  in  other
 industries  in  Bombay;  and

 (ce)  whether  there  is  any  proposal  to  re-
 vise  the  present  rites  keeping  in  view  the
 present  high  cost  of  living?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD):  (a)  Central  Railway—
 Rs,  3.50,  Western  Ruilway—Rs.  3.00.

 (b)  The  rates  fixed  by  the  State  Gov-
 ernment  in  Bombay  area  varv  from  place
 to  place.  These  cannot  be  compared  with
 the  rates  fixed  by  the  Railways.  The
 Railways  fix  rates  of  casual  labour  unifor-
 mally  for  the  entire  area  after  taking  into
 consideration  all  relevant.  factors.

 (c)  The  rates  are  reviewed  from  time  to
 time  and  the  next  review  in  the  above  area
 is  due  to  be  undertaken  shortly.
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 Sdaking  of  Mangalore  with  Bombay  by
 Coasta]  Railway

 277.  SHRI  M.  KALYANASUNDA-
 EAM:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 fink  Mangalore  with  Bombay  by  a  Coastal
 Railway  line  in  the  West  Coast;

 (b)  if  so,  whether,  survey  for  the  line
 or  any  part  of  it  has  been  ordered  so  far;
 and

 (c)  what  will  be  the  estimated  cost  for
 the  line?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  Engineering
 Reconnaissance-cum-Traffic  Surveys  for  a
 new  line  from  Apta  (near  Bombay)  to
 Mangalore  have  recently  been  completed
 and  the  reports  are  under  examination  of
 the  Railway  Board.  The  estimated  cost  of
 the  line  would  be  Rs.  2]3  crores.

 Setting  up  of  Generators  in  Punjab

 278.  SHRI  TEJA  SINGH  SWATAN-
 TRA:  Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Punjab  Government  propose
 to  instal  35  Generators  within  three
 months;

 b)  how  much  power  per  day  Punjab
 would  get  after  the  installation;  and

 (c)  whether  the  power  would  be  supplied
 to  nearby  States  by  Punjab  after  the  ins-
 tallation  of  these  Generators?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREEL):  (a)  Twelve
 diesel  sets  aggregating  to  3.74  MW  are
 likely  to  be  installed  in  the  three  months
 ending  January  973  over  and  above  24
 ‘ts  (26.44  MW)  installed  earlier.
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 {b)  After  setting  up  all  the  diesel  sets,

 the  additional  power  from  these  sets  weuld
 be  about  5-6  lakh  units  per  day,

 (c)  The  power  will  be  utilised  in  Punjab
 only.

 Cleartince  of  goods  from  sheds  for  speed:
 Movement  of  wagons

 279,  SHRI  SAMAR  GUHA:  Will  th
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  what  rigorous  measures  have  been
 adopted  for  compelling  quick  clearance  of
 Railway  goods  from  Railway  sheds  to  en-
 sure  speedy  wagon  movements;

 (b)  if  not,  the  reasons  for  delay  in  adopt.
 ing  such  measures;  and

 (c)  the  steps  taken  or  proposed  to  be
 taken  by  Government  to  deal  with  the
 problem  of  withholding  goods  wagon  by
 manipulators  and  corrupt  traders?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  It  has
 been  decided  to  enhance,  with  effect  from
 Ist  December  ‘972,  the  rates  of  wharfage
 and  demurrage  charges  to  make  them
 stringent  enough  to  ensure  quick  clearance
 of  goods  from  Railway  premises.

 Employees  Participation  in  Management
 of  Railways

 280.  SHRI  SAMAR  GUHA:
 SHRI  B.  K.  DAS  CHOWDHURY:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  decided
 to  include  the  representatives  of  Labour
 and  other  employees  jn  the  manage-
 ment  of  the  Railways;  and

 (0)  if  so,  the  salient
 Gecision?

 features  of  the
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 THE  MINISTER  OF  RAILWAYS  (SHRI
 T.  A.  PAI):  (a)  and  (b).  The  Govern-
 ment  have  decided  to  set  up  a  joint  forum
 to  be  called  “Corporate  Enterprise  Group
 of  Management  and  Labour”  (short  title
 “CEG"),  consisting  of  the  Chairman,
 Members,  Additional  Members  of  the
 Railway  Board,  Secretary,  Railway  Board
 and  three  representatives  each  of  the
 National  Federation  of  Indian  Railway-
 men  and  All  India  Railwaymen’s  Fede-
 ration,  in  order  to  provide  for  a  free  flow
 and  exchange  of  ideas  on  the  running
 and  shaping  of  the  enterprise  of  Rail-
 ways.  The  broad  objectives  of  the
 “CEG”  are  to:

 —tvaluate  the  functioning  of  the  rail-
 ways  and  exchange  data  and  ideas  on
 ways  and  means  for  improving  the  effi-
 ciency  and  viability  of  the  enterprise,

 —appraise  the  investment  program-
 mes,  particularly  in  regard  to  housing
 and  welfare  services,

 —identify  areas  and  devise  action-
 oriented  methods  for  maximising  orga-
 nisational  effectiveness,  the  use  of
 technology  and  towards  building  up
 the  image  of  the  Railways  as  a  service
 organisation.

 However,  staff  matters,  including  those
 which  come  within  the  purview  of  the
 Permanent  Negotiating  Machinery  ‘and
 Joint  Consultative  Machinery,  will  not
 be  discussed  by  the  C.E.G,

 Change  in  alignment  of  canal  of  Dubda
 Basin  drainage  scheme  of  West  Bengal

 28i.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 ha  the  align:  of  the  canal  of

 Dubda  Basin  Drainage  Scheme  of  West
 Bengal;

 f

 (b)  whether  the  proposed  new  alignment
 of  the  canal  will  involve  more  cost  and
 cause  hardship  to  a  larger  number  of  peo-
 ple  of  poorer  section  of  Ramnagar;

 (c)  whether  representations  against  this
 proposal  have  been  made;  and
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 (0)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO.
 WER  (SHRI  8.  N.  KUREEL):  (a)  to  (d)
 The  Dubda  Basin  Drainage  Scheme  prepa-
 red  by  the  West  Bengal  Government  after
 studying  various  alternatives,  has  been
 approved  for  execution.  The  approved
 scheme  provides  for  an  outfall  channel
 Passing  through  the  Ramnagar  area.  Re-
 presentations  against  the  alignment  of  this
 channel  had  been  received.  The  State
 Government,  after  examining  the  represen
 tations,  have  decided  to  proceed  with  the
 work  according  to  the  approved  scheme.

 Expenditure  on  Bombay  and  Calcutta  Tube
 Railways

 282.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (2)  whether  Bombay's  22  k.m.  Tube
 Rail  will  cost  Rs.  300  crores,  whereas  Cal
 cutta’s  Tube  Rail  for  18,  k.m.  will  re
 quire  Rs,  80  crores;

 (b)  if  so,  the  reasons  for  such  wide
 difference  of  expenditure  for  the  proposed
 Tube  Rails  in  Bombay  and  Calcutta;

 (c)  the  names  of  the  organisations  given
 contracts  for  construction  of  these  Tube
 Rails;  and

 (9)  the  time  schedule  for  the  beginning
 and  completion  of  these  Tube  Rails?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 T.  A.  PAD):  (a)  and  (b).  Feasibility
 study  regarding  Tube  Railway  in  Bombay
 is  not  yet  completed.  Accordingly,  esti-
 mates  of  cost  and  length,  etc.,  cannot  be
 indicated  at  this  stage  for  Bombay.

 However,  the  U.K.  Consultants  who  were
 appointed  for  advising  the  M.T-P.  Organi-
 sation  had  tentatively  suggested  for  com
 sideration  an.  alignment  for  the  proposed
 R.T.S.  between  Colaba  and  Kurla  approx.
 25  m.  in  length.  The  feasibility  of  the
 alignment  is  being  studied  now.  The  Com-
 sultants  hed  also  worked  out,  very  seughiy
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 -and  notionally,  the  likely  cost  of  the  above
 _gtigument  to  be  about  Rs.  I95  crores.  The
 .preject  cost  is;  however,  under  t
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 (i)  Effecting  transfer  of  power  from

 surplus  areas  to  neighbouring  deficit

 ‘by  the  M.T.P.  Organisations  based  on  fea-
 sibility  study.

 The  underground  railway  in  Calcutta  for
 Dum  Dum-Tollyganj  section  is  6.5  kms,
 ilong  and  expected  to  cost  Rs.  40  crores.

 In  view  of  the  above  position,  it  is  not
 -possible  to  clearly  identify  the  reasons  for
 the  cost  of  the  various  elements  of  Bom-
 bay  RTS  line.  Comparison  of  expenditure
 etc.,  between  Bombay  and  Calcutta  is
 thus  not  possible  at  this  stage.

 (c)  and  (d).  Design  and  Construction
 for  Calcutta  Project  was  commenced  in
 1972-73  and  the  Project  is  expected  to  take
 seven  years  upto  979  for  completion.
 Tenders  for  construction  in  Calcutta  have
 been  called  but  not  yet  received.  There-
 fore,  the  names  of  Contractors’  Organisa-
 tion  cannot  be  furnished  for  Calcutta
 underground  railway.

 The  question  regarding  Bombay  in  this
 regard  does  not  arise  at  present.

 Power  crisis  in  West  Bengal

 283.  SHRI  SAMAR  GUHA:
 SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  IRRIGATION  AND
 ‘POWER  be  pleased  to  state:

 (a)  the  steps  taken,  so  far,  to  deal  with
 the  current  power  crisis  in  the  country
 and  the  result  thereof;

 (b)  whether  power  crisis  is  still  continu-
 ing  in  West  Bengal;  and

 (c)  the  steps  taken  to  meet  the  power
 crisis  in  West  Bengal  particularly

 for  main-
 taining  industrial  production?

 -THE.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KREEL):  (a)  The
 following  steps  have  been  taken  to  meet  the
 Power  crisis  in  the  opustry:

 |rdgions  to  the  extent  possible
 through  the  existing  transmission  links,

 Gi)  Stepping  up  of  the  utilisation  of
 the  existing  generating  capacity  by  post-
 poning  the  maintenance  and  cutting  into.
 reserves,

 (iii)  Expediting  the  execution  of  power
 projects  already  under  execution.

 (iv)  Accelerating  the  construction  of
 sanctioned  inter-State  and  inter-regional
 transmission  links  to  enable  increased
 transfer  of  power  from  surplus  to  defi-
 cit  areas  wherever  possible.

 (b)  Yes,  there  is  a  shortfall  in  the  avail-
 able  energy  of  about  .0  million  units  per
 day  and  a  peak  shortage  of  about  0
 MW.

 (c)  Good  quality  coal  is  to  be  arranged
 for  all  the  Thermal  Stations  till  three  stage
 washeries  are  established,  so  that  outages
 to  the  thermal  generating  units  are  reduced.
 Adequate  stock  of  essential  spares  is  to  be
 procured  immediately  to  expedite  repairs
 to  the  thermal  generating  units  which  are
 suffering  outage.  The  commissioning  of
 the  Projects  under  construction  such  as  San-
 taldih  and  allied  transmission  works  are  to
 be  expedited.  Damodar  Valley  Corpora-
 tion  is  not  to  connect  additional  load  in
 their  power  system  pending  additions  to
 the  Power  System.

 Increase  in  Royalty  on  Crude  Oil  Pro-
 duced  by  Assam  and  Gujarat

 284,  SHRI  M.  RAM  GOPAL  REDDY:
 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  rate  of  royalty  on  crude  oil
 produced  by  Assam  and  Gujarat  has  been
 raised  recently;

 (b)  #  so,  the  basis  and  quantum  of  the
 increase;  end
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 fc)  the  total  royaity  paid  to  Assam  and Gujerat  during  last  thre:  years,  year-wise?
 THE  MINISTER  OF  LAW  AND

 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir,

 (b)  The  rate  of  royalty  on  crude  oil
 has  been  increased  from  Rs.  l0  per  tonne
 to  Rs,  5  per  tonne  applicable  for  the
 period  V-1-72  to  3I-3-79.  This  increas:
 is  according  to  an  award  given  by  the
 Prime  Minister;  the  award  is  based  on  a
 settlement  reached  between  the  Central
 Government  and  the  Governments  of
 Gujarat  and  Assam.

 (९)  During  the  years  1969,  970  and
 97]  the  Assam  Ojl  Company  and  the  Oil
 India  Ltd.  paid  Rs.  3i8.38  lakhs,
 Rs.  ‘317.34  lakhs  and  Rs,  244.22,  lakhs
 respectively  as  royalty  on  crude  oil  to  the
 Government  of  Assam;  and  during  the
 years  1969-70,  1970-71,  and  1971-72,  the
 ONGC  paid  Rs.  22.46  lakhs,  Rs.  i8.72
 lakhs  and  Rs,  30.38  lakhs  respectively  as
 royalty  on  crude  oil  to  the  Government  of
 Assam.  The  amount  of  royalty  paid  by
 the  ONGC  to  the  Government  of  Gujarat
 during  these  3  years  was  Rs,  338.6  lakhs,
 Rs.  366.16  lakhs  and  Rs.  37i.85  lakhs
 respectively,

 Sale  proceeds  at  Dwhai  Halt’  (Northern
 Rajlway)

 285.  SHRI  M.  RAM  GOPAI.  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  a  train  Halt  at
 Duhai  between  Guldhar  and  Murad
 and

 Bar,

 (b)  if  so,  the  total  amount  of  sale  pro-
 ceeds  at  this  Halt  during  the  last  two
 years?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  Yes.

 (b)  Total  éarnings  from  tickets  sold  at
 this  halt  station  during  1970-71  and
 1971-72  were  Rs.  65376,
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 Decline  tm  prodoction  tm  Fertitiver  Plants
 due  to  Power  shortage

 286.  SHRI  M.  RAM  GOPAL  REDDY: Will  the  Minister  of  PETROLEUM  AND.
 CHEMICALS  be  pleased  to  state:

 (a)  whether  power  cuts  have  resulted in  the  partial  closure  of  some  Fertilisers
 Plants;  and

 (b)  if  so,  the  number  of  factories  where
 production  has  decreased  dte  to  power
 shortage  7?

 THE  MINISTER  OF
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H,  R.  GOKHALE):
 (a)  and  (b).  Power  shortage  affected
 production  in  seven  fertilizer  factories.
 No  plant  was  however  closed,  even:
 Partially,  because  of  power  cuts.

 Drilling  near  Jammu

 287.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  PETROLEUM  AND¥-
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  oil  well  which  the
 ONGC  have  been  drilling  near  Jammu  has-
 proved  successful;  and

 (b)  if  not!  the  progress  so  far  achieved’
 in  respect  of  this  oil  well  and  the  reasons.
 for  the  slow  progress  ?

 THE  MINISTER  OF  LAW  AND:
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE)-:
 (a)  No,  Sir.  The  drilling  has  not  yet
 finished.

 (b)  The  well  has  reached  a  depth  of
 3,665  merits  so  far,  against  the  projected!
 depth  of  6,000  metres,

 The  main  reasons  for  slow  progress.
 are  :—

 (i)  THe  large  angle  of  dip  of  the  for-
 mations,  because  of  which  spéchall
 care  has  to  be  taken  to  sveed?

 aEriation  ०
 of  the  well  beydtid  tthe

 permissible  limits:

 ne
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 (ii)  The  unexpectedly  high  temperature

 of  the  drilling  mud  rigkt  from
 the  initial  stages  of  the  drilling
 which  led  to  quick  wearing  out
 of  the  fluid  end  parts  of  the  mud
 pumps;

 417

 (iii)  Frequent  influxes  of  water  under
 very  high  pressure,  to  counter
 which  the  specific  yravity  of  the
 mud  had  to  be  increased  to  very
 high  values;  this  resulted  in  very
 slow  drilling:

 (iv)  The  time  taken  in  milling  opera-
 tions  of  the  Drill  bit  which  had
 got  un-screwed  while  drilling  at
 the  depth  of  804  metres;  and

 various  depths  and (v)  Stuck-ups  at
 taken  to  liquidate  the the  time

 stuck-ups.

 New  Railway  Line  between  WNadikude
 (Bibinagar)  and  Guntur  in  Andhra

 Pradesh

 288.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Andhra  Piadesh  Gov-
 ernment  have  recommended  to  the  Centre
 the  immediate  taking  up  of  the  execution
 of  the  Railway  line  between  WNadikude
 (Bibinagar)  and  Guntur  in  Andhra  Pra-
 desh:  and

 (b)  Tf  fo.  the  ‘reaction  of  the  Central
 Government  thereto  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Proposal
 for  the  construction  of  a  BG  line  from
 Secunderabad  (Bibinagar)  to  Nadikude  and
 conversion  of  the  Guntur-Macherla  M.G.
 Section  to  ‘B.G.  as  8  composite  project  is
 under  consideration.  Surveys  for  this
 Project  have  been  completed  and  the  re-
 Ports  are  under  egamination,
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 Grant  of  House  Rent  Allowance  at
 Different  rates  to  Extployees  of  New

 Dethi  Central  Office  of  F.C.

 289,  SHRI  PRATAP  SINGH  NEGI:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  received
 a  number  of  complaints  against  the  diffe-
 rent  rates  of  House  Rent  Ailowance  paid
 to  the  employees  of  the  Central  Office  of
 Fertilizer  Corporation  of  India;

 4  (b)  whether  the  Employees  Union  at
 the  Central  Office  of  Fertiliser  Corpora-
 tion  of  India  have  also  protested  strongly
 in  this  regard;  and

 (ce),  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  A  few  complaints  have  been  re-
 ceived  in  this  behalf,

 (b)  No,  Sir;  however,  a  representation
 was  received  from  the  Fertilizer  Corpora-
 tion  of  India’s  Officers  Federation.

 (c)  According  to  the  guide-lines  issucd
 by  the  Government  in  September  19TT.  the
 ceiling  for  house  rent  allowance  for  all
 employees  in  public  enterprises  stationed
 in  Delhi  was  allowed  to  be  increased)  from

 25  per  cent  to  30  per  cent  of  the  maximum
 of  the  basic  pay  of  the  employees  con-
 cerned.  The  House  Rent  Allowance  of
 the  employees  of  the  Corporation  station-
 ed  in  Delhi.  was  accordingly  enhanced
 from  25  per  cent  to  30  per  cent  from
 i-0-7i.  Subsequently,  however  in  the
 context  of  the  situation  caused  by  the  lurse
 influx  of  refugees  from  Bangla  Desh,  the
 Government  decided  in  December  97]  that
 this  enhanced  house  rent  allowance  should
 remain  inoperative.  However,  the  Cor-
 poration  could  not  withdraw  immediately
 the  increased  rate  of  house  rent  allowance
 of  30  per  cent  in  cases  where  the
 empldyeés  had  entered  into  firm  =  ex-
 press  commitments  with  their  land-lords
 for  the  payment  of  increased  house  rent.
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 As  and  when  they  vacate.  the  houses
 Presently  occupied  by  them  the  house  rent
 sallowance  would  be  payable  at  the  original
 rate  of  25  per  cent  of  pay  only,
 Conversion  of  Metre-Gauge  Line  between
 Barabankj  and  Gorakhpur  into  Broad

 Gauge  (North-Eastern  Rallway)

 290.  SHRI  B,  R,  SHUKLA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  any  work  has  becn  started
 for  converting  the  metre-gauge  line
 between  Barabanki  and  Gorakhpur  on
 North-Eastern  Railway  into  broad-gauge
 line;  and

 (b)  if  so,  its  broad  ouflines  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  T.  A.  PAI):  (a)  and  (b),  This
 section  forms  a  part  of  the  Barabanki—
 Samastipur  M.G.  to  B.G,  conversion  pro-
 ject  which  has  been  sanctioned  on  25th
 April,  1972,  Preliminary  arrangements
 have  been  initiated  to  commence  the
 work,

 Report  on  Indigenous  Units  Manufacturing
 Power  House  Equipment

 291,  SHRI  P.  M,  MEHTA:
 SHRI  PURSHOTTAM

 KAKODKAR:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  Committee  appointed
 by  Government  to  assess  the  capacity  of
 indigenous  units  manufacturing  power
 house  equipment  has  submitted  its  report;
 and

 (b)  if  so,  the  main  recommendations
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B,  N.  KUREEL):  (a)

 ‘No,  Sir.
 (b)  Does  not  arise,
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 Power  Production  in  States

 292.  PROF,  S.  L.  SAKSENA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  present  production  of  Electric
 Power,  Hydro-electric,  Thermal  and
 Atomic  in  each  State  and  the  present  re-
 quirement  of  Power  in  each  State;  and

 (b)  how  and  by  what  time  Govern-
 ment  propose  to  make  up  the  deticit  of
 power  in  each  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 Statement  I,  giving  production  of  Electric
 Power,  Hydro-electric,  Thermal  and
 Atomic  power  in  each  State  for  the  year
 3970-7l,  for  whith  latest  statistics  are
 available  in  detail,  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-3658/72].

 Statement  II,  giving  daily  electricity  pro-
 duction  as  compared  with  daily  require-
 ments  of  power  in  each  State,  is  also  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  [See  No,  LT-3658/72]

 (b)  The  Ministry  of  Irrigation  ana
 Power  has  formulated  a  Plan  under  which
 taking  into  account  the  requirements  or
 power  of  the  various  States  upto  the  end
 of  Fifth  Plan,  a  total  generating  capacity
 of  42  millidn  KW  has  to  be  installed  in
 the  country.  If  the  projects  are  imple-
 mented  as  per  the  Plan,  the  requirements
 of  power  of  the  various  States  by  ‘1978-79
 will  be  fully  met,

 Irrigation  under  Gandak  River  Valley
 Project

 293.  PROF.  S.  L.  SAKSENA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be.  pleased  ‘to  state:

 (a)  the  total  area  that  will  be  brought
 under  irrigation  in  (i)  Bihar  (ii)  U.  P.
 and  (iii)  Nepal  when  the  Gandak  River
 Valley  project  is  completed;  and
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 (b)  by  what  date  will  the  entire  Tehsil

 of  Pharenda  in  the  Gorakhpur  District,
 which  at  present  has  no  means  of  irriga-
 tion,  be  brought  under  irrigation  by  the
 Gandak  project  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N,  KUREEL):  (a)
 The  total  area  that  will  be  brought  under
 irrigation  on  the  completion  of  the  Gandak
 project  will  be  as  under  :—

 Bihar—l-5  lakh  hectares

 U.P.  —3.08  lakh  hectares

 Nepal—0.52  lakh  hectares

 (b)  The  Gandak  project  as  now  being
 executed  does  not  envisage  irrigation  in
 Pharenda  Tehsil  of  Gorakhpur  District.
 The  Government  of  U,  P.  are  however
 examining  the  best  manner  of  bringing
 irrigation  to  this  region,

 Supply  of  Power  to  Bihar,  U.P.  and  Nepal
 by  Gandak  Project

 294,  PROF.  S.  L.  SAKSENA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  how  much  power  will  be  supplied
 to  (i)  Bihar,  (ii)  U.P.  and  (iii)  Nepal  by
 the  Gandak  Project  when  it  is  completed;

 (b)  what  was  the  initial  proposed  cost
 of  the  Gandak  Project  and  what  will  be
 the  total  expenditure  on  the  project,
 when  it  is  completed;  and

 (c)  how  the  expenditure  will  be  shared
 between  the  various  beneficiaries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  The
 entire  1s.  MW  of  power  generated  by  the
 multipurpose  Gandak  Project  is  to  given  to

 ‘Nepal.  The  question  of  supply  of
 Power  to  Bihar  and  Uttar  Pradesh  from
 Gandak  Power  Station,  therefore,  does  not
 arise.
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 by)  The’  estimated  cost  of  the  multi-

 purpose  Gandak  Project  as  approved  by
 the  Planning  Commission  in  October
 969  is  Rs.  58.57  crores  (the  power
 portion  accounts  for  Rs,  7.44  crores)..
 The  cost  of  the  project  is  likely  to  rise
 to  Rs.  220  crores  on  completion.

 (c)  The  apportionment  of  the  cost  of’
 the  project  between  Bihar,  U.P.,  and
 Nepal  Benefit  Schemes  is  as  under:

 Bihar—Rs.  59  crores.

 U.P.—Rs,  39  crores.

 Nepal  Benefit  Scheme—Rs.  22  crores.

 Parity  in  the  Rate  of  Supply  of  Paper  to-
 Publishers  of  Hindi  Railway  Time  Table

 295.  SHRI  Ss.  C.  SAMANTA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  requests  by  the  publishers
 of  All  India  Hindi  Time-Table  for  making
 them  available  printing  paper,  including
 coloured  paper,  for  various  zonal  Time
 Tables  at  the  same  rates  at  which  the
 paper  for  the  English  Time-Table  pub-
 lished  by  the  Railway  Board  is  made
 available  have  not  been  considered
 favourably;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No  such  request
 has  been  considered  by  this  Ministry.

 (b)  Does  not  arise.
 Uniform  rate  of  Commission  on  Sale

 Proceeds  of  Rallway  Time  Tables

 296.  SHRI  S.  C.  SAMANTA;  Will  the
 -Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  consider-
 ed  it  proper  to  ask  the  Wheelers  and
 other  Book  Stall  agencies  to  reduce  the
 rates  .of  Commission  on  the  sale  proceeds
 of  the  Hindi  Time  Table  irrespective  of
 requests  by  the  publisher  in  this  connec-
 tion;
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 (b)  what  are  the  reasons  that  the  Book
 Stall  owners  of  various  Railway  stations
 charge  more  than  28  percent  as  their  com-
 mission  when  they  charge  only  2)  per-

 -cent  for  the  All  India  English  Time  Table
 being  published  by  the  Railway  Board;
 and

 (c)  whether  any  steps  are  being  taken
 to  see  that  the  Hindi  Time  Table  is  not
 -discriminated  any  further?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  The  rate  of
 commission  paid  to  M/s.  A.  H.  Wheeler
 and  other  Book  Stall  Holders  on  the  sale
 of  Zonal  Railway  Time  Tables  published
 in  English,  Hindi  and  other  regional
 languages  varies  from  20  to  25  percent.
 On  the  sale  of  All  India  Railway  English

 ‘Time  table  published  by  the  Railway
 Board,  the  rate  of  commission  paid  to
 M/s.  Wheelers,  etc.,  is  24  percent.  This
 Ministry  is  not  aware  of  the  rate  of  com-
 mission  charged  by  the  Railway  Book

 “Stall  Holders  on  the  sale  of  All  India
 Railway  Hindi  Time  Table  published  by
 private  organisation  namely  ‘Railway  Time
 Table  Office’,  Waranasi.  Since  the  sale  of
 All  India  Railway  Hindi  Time  Table  at
 Railway  Book  Stalls  and  other  related
 matters  is  an  arrangement  betwecn  a  pri-
 vate  organisation  and  the  concerned  Book
 Stall  Agents,  this  Ministry  does  not  pro-
 pose  to  intervene  in  the  matter  of  the  rate
 of  commission  on  this  publication.

 Uncleared  packages  at  Shalimar  Vard
 (South  Eastern  Railway)

 297.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  86,000  packages  were  lying
 uncleared  at  Shalimar  Yard  of  South,
 Eastern  Railway  on  the  20th  September,
 1972;  and

 (b)  whether  Government  have  taken  any
 steps  to  clear  the  packages?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD)  (a)  On  20th  Septem-
 ber,  1972,  84,542  packages  remained  un-
 delivered  in  Shalimar  Shed.

 (b)  Yes.

 Wagons  locked  up  in  Sealdah  Yard
 (Eastern  Railway)

 298.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State:

 (a)  whether  900  wagons  were  locked
 up  in  Sealdah  Yard  of  the  Eastern  Rail-
 way  on  the  2Ist  September,  1972;  and

 (b)  if  so,  the  reasons  therefor  and  the
 steps  taken  by  Government  in  the  matter?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  No.  The
 midnight  holding  of  wagons  at  Sealdah
 Goods  Yard  on  2Ist  September,  972  was
 only  301.  The  wagon  balance  was  never
 as  high  as  900  on  any  day  during  the  re-
 cent  past.

 Conversion  to  Broad  Gauge  Line  and  ex-
 tention  from  Mira}  to  Goa  and  Londa  to

 Hospet

 299.  SHRI  SHYAMANANDAN
 MISHRA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  extend  the
 broad-gaug:  line  from  Miraj  to  Goa  and
 Londa  to  Hospet  and  conpert  the  existing
 metre-gauge  into  broad-gauge;  and

 (b)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  and  (b).  Engineer-
 ing  and  traffic  surveys  for  conversion  from
 metre  gauge  to  broad  gauge  of  Miraj  to
 Mormagao,  Londa  to  Hospet  as  also
 Alnavar  to  Dandeli  sections  were  carried
 out  in  1963-64,  The  cost  of  this  conver-
 sion  was  then  assessed  at  Rs.  33  crores.
 The  present  day  cost  would  be  about
 Rs.  45  crores.  Updating  of  the  carlier
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 wurvey  reperts  is  at  present  under  con-
 sideration,  for  which  a  decision  will  be

 w@aken  after  the  recipt  of  recommenda
 ations  of  the  Study  Group  set  up  by  the
 Ministry  of  Petroleum  and  Chemical  and
 ‘Mines  and  Metals  to  look  into  the  various
 aspects  of  the  integrated  development  of
 “@cllary-Hospet  iron  ore  deposits

 Accumulation  of  SHt  in  Reservoir  of
 Gobindsagar

 300.  SHRI  PRABODH  CHANDRA:
 Wil  the  Minister  of  IRRIGATION  AND

 “POWER  be  pleased  to  state:

 (a)  whether  the  accumulation  of  silt  in
 the  reservoir  of  Gobindsagar  is  much  more

 ‘ahan  expected;

 (b)  if  so,  its  effect  on  the  life  of  the
 ‘#eservoir;  and

 (c)  the  steps  Government  propose  to
 take  to  stop  the  flow  of  silt  into  the  dam?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 #®OWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b)  The  observation  carried  out  for
 the  first  five  years  of  the  reservoir  indicat-
 ed  rate  of  silting  to  be  little  higher  than
 that  anticipated  in  the  Project  Report.
 Observations  pertaining  to  the’  subsequent
 ‘years,  however,  reveal  that  the  rate  of  silt-
 ing  has  declined  and  the  life  of  the  reser-
 voir  is  therefore,  not  likely  to  be  affcted.

 (cy  Soil  conservation  measures  to  re-
 dvoe  silting  have  been  undertaken  in  the
 catchment  area.

 Strength  of  Railway  Protection  Force

 301.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  the  strength  of  Railway
 Protection  Force  in  1969-70.  and  1970-717

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  The  total  strength  of
 the  Railway  Protection  Force  during  1969-
 70  and  1970-71.  was  55,793  and  56,848

 -Fespectively.
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 Provision  of  an  Armed  Guard  with  every
 train

 302,  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  are  consider-
 ing  a  proposal  to  provide  an  armed  guard
 with  every  train;

 (b)  if  so,  Government's  reaction  there-
 to;  and

 (c)  whether  such  a  demand  has  been  re-
 ceived  from  some  States?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  (a)  No.

 (b)  Does  not  arose.

 (०)  No.

 उच्चतम  न्यायालय  कौर  उच्च  न्यायालयों

 में  न्यायाधीशों  के  रिक्त  पद

 303.  श्री  नरेन  सिह  :

 श्री  ग्र ों कार  लाल  बला:

 क्या  विधि  कौर  न्याय  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  उच्चतम  न्यायालय  शौर

 प्रत्येक  उच्च  न्यायालय  में  गत  तीन  वर्षों  में

 प्रति  वर्ष  न्यायाधीशों  के  कुल  कितने  पद  रिक्त

 रहे  हैं  ब्रोकर  क्‍यों  ?

 विधि  श्र  न्याय  तथा  पेट्रोलियम  शोर

 रसायन  जंत्री  (श्री  एच०  आर०  गोखले)  :

 1969,  970  कौर  97  के  अन्त  में

 उच्चतम  न्यायालय  भ्र ौर  प्रत्येक  उच्च  न्यायालय

 में  रिक्त  पदों  की  स्थिति  दर्शान  वाला  विवरण

 सभा  पटल  पर  रखा  है।  |पग्रन्यालय  में  रखा

 गया  ।[देखिए  संख्या एल०टी०-3659/720]
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 निर्घारित  प्रक्रिया  के  प्रसार  उच्चतम

 न्यायालय  में  रिक्तियों  को  भरने  के  प्रस्ताव

 आरम्भ  में  भारत  के  मुख्य  न्यायाधिपति

 द्वारा  रखे  जाते  हैं।  उच्च  न्यायालयों  में  रिक्तियों

 के  बारे  में  प्रस्ताव  प्रारम्भ  में  सम्बन्धित
 उच्च  न्यायालय  के  मुख्य  न्यायाधिपति  द्वारा

 किए  जाते  हैं  भ्र ौर  मुख्य  मंत्री  को  भेजे  जाते  हैं  1

 मुख्य  मंत्री  राज्यपाल  से  परामर्श  करके  अपनी

 सिफारिशें  भारत  सरकार  को  भेजते  हैं  ।

 यदि  मुख्य  न्यायाधिपति  शौर  मुख्य  मंत्री

 के  बीच  मतभेद  हो  तो  व्यक्तिगत  विचार-

 विमश  या  पत्न  व्यवहार  द्वारा  मतभेद  दूर  करने

 का  प्रयत्न  किया  जाता  हैं  1  परामर्श  की

 प्रक्रिया  में  निश्चय  ही  कुछ  समय  लगता  है
 इस  दृष्टि  से  कि  नियुक्तियों  में  विलम्ब  न  हो
 राज्य  प्राधिकारियों  को  कहा  गया  है  कि  उच्च

 न्यायालयों  में  रिक्तियां  भरने  के  प्रस्ताव

 रिक्तियां  होने  से  काफी  समय  पूर्व  भेजे  जाने

 चाहिए  t

 Contracts  to  unemployed  Engineering
 Graduates  from  Madhya  Pradesh

 304.  SHRI  NARENDRA  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  his  Ministry  has  introduced
 some  pilot  projects  for  solving  unemploy-
 ment  problem  among  the  Engincering
 Graduates  and  diploma  holders;

 (b)  if  so,  the  broad  outlines  thereof;

 (c)  whether  any  contract  has  been  given
 under  the  aforesaid  projects  to  the  un-
 employed  engineering  graduates  from
 Madhya  Pradesh;  and

 (d)  if  so,  their  names  and  addresses  and
 the  nature  of  construction  work  awarded
 to  them?
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 THE  MINISTER  OF  RAILWAYS-

 (SHRI  T.  A.  PAI):  (a)  Yes,

 (b)  The  scheme  envisages—

 (i)  Award  of  contracts  for  civil:
 engineering  works  costing  upto-
 Rs.  |  lakh  to  unemployed  Civil
 Engineering  Graduates  without”
 depositing  earnest  money  and‘
 Security  Deposit  initially;

 (ii)  Contractors  holding  contracts  for:
 works  costing  Rs.  0  lakhs  and
 above  will  have  to  employ  sot
 less  than  two  fresh  Civil
 Engineering  Graduates  and  two:
 Civil  Engineering  Diploma
 holders  without  any  experience
 paying  stipends  of  not  less  than:
 Rs,  50  each  per  month  for  a
 period  of  six  months  and  there-
 after  not  less  than  Rs.  250  per
 month  fer  each  graduate  and
 Rs.  50  per  month  for  cach:
 Diptoma  Holder  for  the  duration:
 of  the  contract.

 (c)  No.

 (d)  Does  not  arise,

 देश  में  बिजली  की  प्रावश्यकता

 305.  श्री  नरेन्द्र  सिह:
 श्री  कार  लाल  बैरवा  :

 क्या  सिंचाई  और  विद्युत  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  बिजली  की  वर्तमान  मांग  कितनी
 है  और  यह  एक  वर्ष  पश्चात  कितनी  हो
 जायेगी  ;

 (ख)  इस  समय  (विशेषकर  सूखे

 महीनों  में)  [कितनी  मांग  की  पूर्ति  हो  रही  है

 गैर  एक  बल.  पश्चात्‌  कितनी  हो  जायेगी  ;
 *

 (ग)  गत  दो  वर्षों  में  बिजली  की  कमी  के:

 कारण  भारत  को  कितने  मूल्य  की  औद्योगिक-
 और  कृषि  हानि  प्रति  वर्ष  हुई  है  ?
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 feat  झोर  विद्युत  मंत्रालय  सें

 उपमंत्री  (श्री  बेजनाथ  कुरील)
 (क)  देश  में  विद्युत्‌  की  वर्तमान

 अधिकतम  मांग  लगभग  o2.3  मिलियन
 किलोवाट  और  उसके  अनुसार  ऊर्जा  की
 मांग  लगभग  97  पस् लिलि यत  यूनिट  प्रतिदिन
 है  ।  एक  वर्ष  के  बाद  इस  विद्युत्‌  की  अधि-
 कदम  मांग  लगभग  4  मिलियन  किलोवाट
 कौर  उसके  प्रसार  ऊर्जा  मांग  लगभग  225
 मिलियन  यूनिट  प्रतिदिन  हो  जाने  का  अनुमान
 लगाय।  है  ।

 (ख)  इस  समय,  सूखे  की  भ्र वधि  के  दौरान
 लगभग  25  मिलियन  यूनिट  प्रतिदिन  तक
 की  कमी  है  ।  झगर  अगले  बर्ष  मानसून  अनुकूल
 रहा  और  जैसा  कि  लक्ष्य  रखा  गया  है,  i.4
 मिलियन  किलोवाट  को  अतिरिक्त  उत्पादन
 क्षमता  चालू  की  जाती  है,  तो  कमी  में  काफी
 हद  तक  सुधार  हो  जाएगा  |

 (ग़)  विद्युत्  की  कमी  के  कारण
 प्रौद्योगिक  कौर  क्रि  क्षेत्रों  में  उत्पादन  में
 हानि  का  धत्  के  रूप  में,  सही  मूल्यांकन  करना
 संभव  नहीं  है  क्योंकि  इन  क्षेत्रों  में  उत्पादन
 प्रनेक  विभिन्न  तथ्यों  पर  आधारित  होता  है  ;

 रेल  के  माल  डिब्बों  की  डिवीजन वार
 सप्लाई

 30K  श्री  नरेन  ब्िह ः  :  क्‍या  रेल
 मंत्री  ग्रह  बताने  की  कृपा  करेंगे  कि  :

 (कै)  रेल  के  साल  बहुतों  की,  डिढीड़ऩों
 के  अनुसार  सारे  देश  में  मांग  तथा  पति  की
 गत  9  मा  में,  मासिक  स्थिति  क्या  रही  है  ;

 (ख)  मां ग्र  छो  पूरा  करते  के  लिए
 सरकार  ने  क्‍या  कार्यवाही  की  है  ;  कौर
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 (7)  क्या  इस  सम्बन्ध  में  किसी  स्टेशन
 विशेष  पर  पेश  जाने  वाली  कठिनाई  को  शीघ्रता
 से  दूर  करने  के  लिए  कोई  विधि  बनाई  गई  है  ?

 रेल  मंत्री  (भो  ठो०  To  पाई):  (क)
 से  (ग)  दो  विवरण  सभा  पटल  पर
 रखें  गये  1  [ग्रंथालय  सें  रख  दिये  गमे ।
 देखिए  संख्या  एल  ०  टी °— 3660/72  ]

 Agreement  with  Iraq  and  Kuwalt  fog  the
 Import  of  Crude  Oil

 307,  SHRI  R.  S,  PANDEY  :

 SHRI  8.  5.  BHAURA:
 Will  the  Minister  af  PETROLEUM

 AND  CHEMICALS  be  pleased  cy  gate:

 (a)  whether  negotiations  have  been  held
 recently  with  Iraq  and  Kuwait  for  the
 import  of  crude  oil  to  meet  its  demand
 here.

 (b)  if  so,  the  broad  features  thereof
 and  whether  any  agreement  has  been
 signed  in  this  regard:  and

 (c)  whether  arrangements  for  qyans-.
 portation  of  crude  to  be  imported  from
 those  countries  have  also  beeg  finalised
 and  if  so,  an  outline  thereof?

 THE  MINISTER  OF  LAW  AND
 JUSTICB  AND  PETROLEUM  AND
 CHEMICALS  GHRI  WH.  BR.  GOKHALE):
 (a)  Yes.  Sir,

 (b)  An  agreement  has  already  been
 signed  between  the  Irag  National  Oi!
 Company  and  the  Indian  Oil  Corporation
 for  the  import  of  .95  million  tonnes  of
 crude  oj!  during  972-I975.  The  entire
 crude  is  proposed  to  be  processed  in  the
 third  unit  of  the  Barauni  Refinery.  How-
 ¢ver  depending  on  the  suitability  of  this
 crude  oil  for  other  requirementy  and
 developing  needs  the  quantum,  of  imports
 of  this  crudg  mav  be  further  increased  at
 the  appropriate  time.
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 The  discussions  with  Kuwait  were,  how-
 ever,  of  a  preliminary  ature  and  no
 specific  offer  has  been  discussed  so  far,

 (c)  Arrangements  for  the  transportation
 of  crude  oil  from  Iraq  to  India  have
 already  been  made.  Two  tankers  of  the
 Shipping  Corporation  of  India  which  were
 on  charter  with  international  oil  com-
 panies  have  been  withdrawn  and  one  more
 tanker  of  an  Indian  shipping  firm  has
 become  available  for  transporting  the

 ‘erude  oil  from  Iraq  to  India.  The  first
 tanker  carrying  Iraqi  crude  has  since  been
 received  at  Haldia.

 Shortage  of  L.P.G.  Cylinder  in  Delhi

 308.  SHRI  R,  S.  PANDEY:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI.
 ‘CALS  be  pleased  to  state:

 (a)  whether  there  has  been  shortage  of
 Liquid,  Petroleum  Gas  Cylinder  for  cook-
 ing  purposes  in  Delhi  during  the  recent
 past  and  if  so,  the  reasons  therefur;  and

 (b)  whether  any  arrangements  have
 been  made  to  remove  the  shortage  of
 L.P.G.  Cylinders  to  meet  the  requirements
 of  consumers  and  if  so,  the  nature  there-
 of?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H,  R,  GOKHALE:
 {a}  and  (b).  there  were  sporadic
 shortages  of  L.P.G.  for  domestic  use
 during  the  months  of  July  and  August  last.
 These  shortages  were  mainly  on  account
 of  transport  difficulties  due  to  breaches
 and  the  inadequate  availability  of  the  pro-
 ducts  with  the  Burmah-Shcll  and  Esso
 Refineries.  The  IOC  has  now  made
 available  some  quantities  of  the  product
 to  these  two  companies  to  enable  them

 to  meet  requirements  of  their  existing
 ‘eustomers.  IOC  has  also  decided  to  take
 over  some  of  the  customers  of  Burmah-
 Shell  and  Esso  to  ensure  regular  supplies
 ta  these  customers.  The  position.  has  now
 cansiderably  improved  with  these  measures
 being  taken.  Efforts  dre  being  made  to
 normalise  the  position  as  soon  as  possible.
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 Supply  of  Power  to  Villages  of  Bihar

 309.  KUMARI  KAMLA  KUMARI:
 SHRI  ISHWAR  CHAUDHRY  :

 Will  the  Minister  of  “IRRIGATION
 AND  POWER  be  ‘pleased  to  state:

 (a)  the  ber  of  villages  in  Chotanag
 pur  (Bihar)  which  are  getting  power
 supply,  and

 (b)  the  expected  number  of  villages  in
 Bihar  which  are  likely  to  get  clectricity

 upto  1975?  all

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N,  KUREEL):

 (a)  1,075,  villages  were  electrified  as  on
 31-3-1972  in  Chotanagpur  division  of
 Bihar;  and

 (b)  It  is  expected  that  10,800  villages
 would  be  electrified  in  Bihar  by  the  end  of
 Fourth  Plan  .(as  on  31-3-74),,  The

 targets  for  the  year  1974-75  have,  how-
 ever,  not  been  finalised  so  far.

 Shortage  of  Power  in  Bihar  and  U.P.

 310.  KUMARI  KAMLA  KUMARI:
 SHRI  RAJDEO  SINGH:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  there  are  acute  shortage
 of  power  in  Bihar  and  Uttar  Pradesh;

 (b)  if  so,  the  steps  taken  or  being
 taken  by  Government  in  this  regard,  and

 (०)  the  fotal  power  production  in  both
 the  States  at  present  ?  .

 THE  DEPUTY  MINISTER*IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):
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 (a)  There  is  at  present  shortage  in  the
 available  power  of  about.  U.56  million
 units/day  in  Bihar  (excluding  DVC)  and
 3,3,  million  units/day  in  Uttar  Pradesh
 power  systems.

 “(b)  For  Bihar:  Supply  of  good  quality
 egal.  is  being  arranged  for  the  thermal
 power  stations  in  Bihar  for  reducing  forced

 outages  of  thermal  units,  Repairs  of  the
 rotor  for  the  second  50  MW  unit  at
 Pathratu  being  carried  out  by  the  Bharat
 Heavy  Electricals  Limited  is  being  ex-
 pedited.  Main  steam  valve  of  one  of  the
 boilers  for  a  00  MW  set  at  Pathartu  is
 being  air  freighted.  Construction  of  Joda-
 Chandil  220  KV  inter-state  line  between
 Orissa  and  Bihar  is  being  expedited,

 For  Uttar  Pradesh  :  Power  supply  from
 “Madhya  Pradesh  to  Uttar  Pradesh  is  being
 made  to  the  extent  possible.  Commission-
 ing  of  the  00  set  at  Obra  thermal  power
 station  in  Uttar  Pradesh  is  being  expedited.

 .(c)  The  total  daily  production  of
 electricity  in  Bihar  and  Uttar  Pradesh  is
 respectively  5.56  million  units  (excluding
 DVC)  and  2]  million  units.

 Introduction  of  an  Express  Service  between
 Ranchi  and  Delhi

 3ll.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  Government.  propose  to
 introduce  an  Express  Service  between
 Ranchi  and  Delhi  via  Chopan,  Chunar
 and  Garhwa  Road;  and

 (b)  if  so,  the  time  by  which  it  would  be
 introduced  ?

 THE  MINISTER  OF  .  RAILWAYS
 (SHRI  T.  A.  PAD

 (a)  No.

 {b)  Does  not  arise.
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 Setting up  ef  a  Power  Plant  in  Bikar

 3i2.  KUMARI  KAMLA  KUMARI:
 Will  the  Minjster  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  a  power  plant  was  pro-
 posed  to  be  set  up  in  Palamau  District  in
 Bihar;

 (b)  whether  it  is
 Proposed

 to  be  shifted
 elsewhere  now;  and

 (c)  if,  so,  the  reactian  of  Government
 in  this  regard  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):
 (a)  to  (c).  There  is  a  proposal  to  instal
 द  hydro  power  plant  of  72  MW  capacity
 under  the  Koel  Karo  Hydro  Electric  Pro-
 ject  in  Palamau  District  of  Bihar,  This
 project  has  now  been  proposed  for  im-

 plementation  in  the  Fifth  Plan.  Being
 a  hydro-electric  project,  it  is  not  capable
 of  being  shifted  elsewhere.

 सूखाग्रस्त  क्षेत्रों  में  सिचाई  योजनायें

 313.  श्री  ईश्वर  बघरी  :

 श्री  झच्णा  साहिब  गोटखिफ्ड  :

 क्या  सिंचाई  जौर  विद्युत  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  का  पांचवी  जना

 के  भन्तगंत  सूखाग्रस्त  क्षेत्रों  में सिचाई  योजना

 की  प्राथमिकता  देने  का  विचार  है  ;  भर

 ख)  यहाँ, हाँ,  तो  तस् सम्बंधी  मुख्य

 "बातें  क्‍या  हैं  ?



 35  Written  Answers

 सिचाई  और  विद्युत  मंत्रालयों  में

 उपमंत्री  (श्री  बेजनाथ  करोल)  :  (क)

 और  (ख)  पांचवी  योजना  के  लिए

 प्रस्तावों  को  अभी  तक  अंतिम  रूप  नहीं

 दिया  गया  है  पांचवी  योजना  में  नई  स्कीमों

 को  शामिल  करने  के  प्रश्न  पर  विचार  करते

 समय,  उन  स्कीमों  को  प्राथमिकता  देने  का

 विचार  है  जिनसे  सूखाग्रस्त  क्षेत्रों  को  लाभ

 पहुंचेगा  I

 बिजली  की  कमी  संबंधी  एक  समिति

 को  नियुक्ति

 314.  श्री  ईश्चर  चौधरी  :

 श्री  मार्तण्ड  सिह  रीवा:

 नया  सिंचाई  और  विद्युत-  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  देश  सें  बिजली

 की  भयंकर  कमी  के  कारणों  की  जांच  के

 लिए  एक  समिति  नियुक्त  की  है  और  क्या

 इस  समिति  ने  कोई  रिपोर्ट  सरकार  को  दी

 है  ;

 (ख)  क्‍या  बिजली  सप्लाई  की  स्थिति

 दिन-प्रति-दन  खराब  हो  रही  है  ;  और

 (ग)  इस  स्थिति  में  कब  तक  सुधार

 हो  जाने  की  आशा  है  ?

 सिंचाई  और  विद्युत  मंत्रालय  में  उप-

 मंत्री  श्री  बैजनाथ  करील:  (क)  विद्युत

 अपूर्ति  स्थिति  में  तत्काल  सुधार  लाने

 के  लिए  युक्ति  निकालने  हेतु  एक  मंत्रि-

 दल  की  स्थापना  की  गई  है  I
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 (ख)  शौर  (7)  वर्तमान  सूखा  के

 दौरान  25  मिलियन  यूनिट  प्रतिदिन  तक

 का  अभाव  है|  यह  साशा  की  जाती  है  कि

 एक  वर्ष  के  उपरान्त  उसमें  पर्याप्त  कमी  हो

 जाएगी  बशर्तें  कि  मानसून  अच्छी  तरह  से

 आए  तथा 1.  4  मिलियन  कि.  वा.  को  अतिरिक्त

 जनन  क्षमता  का  लक्ष्य  पूरा  हो  जाए  |

 बालाघाट  तक  छोटी  लाइन  को  बड़ी:

 लाइन  में  बदलता

 3i5.  श्री  ईश्वर  चौधरी:
 श्री  गंगा  चरण  दीक्षित  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  बालाघाट  जिले  (मध्य

 प्रदेश)  सें  बड़ी  लाइन'  के  अभाव  के  कारण

 वहां  से  मैंगनीज  को  दूस रे  भागों  में  ले  जाते

 में  बड़ी  असुविधा  होती  है  ;

 (ख)  क्या  रेलवे  विभाग  का  विचार

 मीटर  लाइन  को  बड़ी  लाइन  में  बदलने  का

 है  और  यदि  हां,  तो  कब  तक;  और

 (ग)  यादि  नहीं,  तो  इसके  क्‍या  कारण

 हैँ?

 रेल  मंत्री  (श्री  डी०  To  पाई):  (क)  इस

 क्षेत्र  से  मैंगनीज  अयस्क  की  ढुलाई  में  कोई

 भारी  कठिनाई  नहीं  हो  रही  है।



 |

 । :  ra  से hy
 7  िंवादं  पर  विचार  विम  किया  का  ।  उन्होंने
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 rs

 Ce)  भार  गी  शापुर  भग  शाई

 रेल  तंत्र  का,  जिसमें  प्राय  बातों  के  साथ  साथ

 बालाघाट  खंड  भो  शाम  है,  एफ  जीतते

 'अतिया तें  सर्वक्षण  994-74  कै  बजट  में

 शामिल  कर  लिया  गया  है  1  प्री  सर्वेक्षण

 हो  रहा  है।  सर्वेक्षण  पूरा  हो  जानने  कौर  सड़कों

 औरिया  मालूम  हो  जाने  के  बाद  ग  कॉर्प वाई
 चलो  जायेगी  |  .

 नर्मदा  जल  विवाद

 3i6  श्री  ईश्वर  चौधरी  :

 श्री  सौम चन्द  सोलंकी  :

 क्या  तिहाई  शोर  विद्युत  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  नर्मदा  जल  के  बारे  में  लम्बे

 समय  से  चल  रहे  विवाद  परे  गुजरात,  महा-

 राष्ट्र,  महव  प्रेत  प्रो!  रजत  के  मुदा
 मंत्रियों  के  बी  कोई  सैम लित।  हूँगा  है  ;
 और

 (ख)  याद  हां,  तो  उत्तरी  मुख्य  बातें

 क्या  हैं  शौर  क्या  उक्त  समझौते  को  प्रधान

 मंत्री  का  झनुभोदन  प्राप्त  हो  गया  है  ?

 सिखाई  कौर  बिद्युत  मंत्रालय  में  उपमंत्री

 (थी  बैजनाथ  कुरील)  (क)  कौर  (ख)  «

 गुजरात,  महाराष्ट्र,  संजय  प्रदेश  और

 राजस्थान  के  मुख्य  मंत्रियों  ने  8

 22  जुलाई,  1972  को  नर्मदा

 बताया  कि  यद्यापि  नर्मदा  अपनी  विद्युत
 क्षमता  के  साथ  देश  की  श्रेष्ठ  नदियों  में  से
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 एक  है,  इसका  कभी  तक  विकास  नहीं  किया
 गया  शौर  भारत  सरकार  से  भ्रनुरोध  किया
 कि  इस  वादी  में  इसके  विकास  को  प्राय-
 मिलता  दो  जाय  ।  मत  मंत्रियों  ने  महसूस
 किया  कि  द... क  तथा  राष्ट्र  के  भ्र्धिकंतम  हितों
 के  लिए  नंदी  के  विकास  में  जब  शौर  विलम्ब
 ने  किया  जाए  कौर  इसलिए  उन्होंने  यह
 स्वीकार  किया  कि  इस  नदी  से  सम्बद्ध  सभी
 विवादों  को  प्राप्ति  समझौते  तथा  प्रधानमंत्री
 #  सहायत।  से  तय  किया  जाए  |

 75  प्रतिशत  बबी  के  लिए  उपलब्ध

 नमदा  में  जल  की  मात्रा  को  लगभग  28

 मिलियन  एकड  फट  झांकी  गई  है  महाराष्ट्र

 और  राजस्थान  में  प्रयोग  के  लिए  क्रमश  :  0.  25

 शौर  0.  5  मिलियन  एकड़  फूट  कौ  भ्रार्वश्यंकता

 है  ;  ये  प्रां कड़े  नहर  के  स्तर  का  बिना  खाल

 किए  हुए  हैं  ।

 मुख्य  मंत्रियों  ने  प्रधान  मंत्री  से  भ्रनुरोध
 फियों  कि  मध्य  प्रदेश  भौम  गुजरात  के  बीच

 दोनों  क्षेत्रों  में  विभिन्न  सम्बद्ध  बातों  कां  देयोल

 करते  हुए,  शेष  27.25  मिलियन  एकड़

 फुट  जल  धारवंटित  कर  दें  ।  मुख्यमंत्रियों  ने

 प्रधान  मंत्री  से  यह  भी  प्रार्थना  की  कि  विभिन्न

 मेंढ़ों  परे  विचार  करते  हुए  वे  नैवेंगींव  बाँध

 की  ऊंचाई  निर्धारित  कर  दें  ।  इसके  पश्चात्‌

 &  विधित  जानते  कौर  इसके  वितरण  के

 लिए  प्रबंधों  को  अंतिम  रूप  दे  देंगे  ।
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 समय  प्रवेश  से  सिंचाई  योजना

 3i7.  st  रणाबहरदर  सिह  :  क्‍या

 सिंचाई  शौर  बिद्युत  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  शहडील
 शौर  सतना  में  छः  सिंचाई  योजनाएं
 चौथी  पंचवर्षीय,  योजना  में  चालू  की
 गई  थी  ,  शौर

 (ख)  यदि  हां,  तो  इस  पर  कितनी

 लागत  आयेगी  कौर  वे  कब  तक  पूरी

 होंगी?

 'सिवाय  कौर  विद्युत  मंत्रालय  में  उपमंत्री

 (भरी  बेजनाथ  क्रिस)  :  (क)  सकता  जिले
 में  दो  मध्यम  सिंचाई  स्कीमें  नामक:

 कुलपति  और  ,भैंसवार  निर्माण-घिन

 हैं।  साँ दोल  जिले  में  कोई  (स्कीम  निर्मा-

 वाधीन  नहीं  है  ।
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 (ख)  इन  स्कीमों  की  प्रभावित  लागत

 इस  प्रकार  है  1

 कुलगढ़ी
 भैंसवार

 77.  34  लाख  रुपये

 80.  00  लाख  रुपये

 क  लगती  परियोजना  (97I-72  में  पूर्ण  हो

 चकी है  पौर  भैस वा  र  परियोजना  oT

 74  में  पूर्ण  होने  की  संभावना  है  1

 Appointment  of  Director  (Technical)  in
 F.C.

 318.  SHRI  R,  P.  YADAV:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  Nos.  2887  and
 2888  on  the  14th  April,  972  and  state:
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 (a)  whether  any  Durector  (Technical)

 has  since  been  appointed  by  Government
 in  the  Fertilizer  Corporation  of  India;  and

 (b)  if  so,  since  when?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  and  (b).  A  Director  (Technical)  was
 appointed  in  ‘1969,  but  on  his  subsequent.
 appointment  as  Managing  Director,  Ferti-
 lizer  Corporation  of  India,  the  former-
 post  remained  unfilled  for  sometime.  Pre-
 sently,  there  is  no  post  of  Director  (Tech-
 nical)  in  the  Corporation:

 “Jerking  allowance’  to  Railway  Employces:

 319.  SHRI  है,  P.  YADAY:  Will  the
 Minister  of  RAILWAY¥S  be  pleased  to
 state:

 (a)  whether  there  is  any  provision  for
 Payment  of  “jerking  allowance"  to  em-
 ployees  in  Indian  Railways;  and

 (b)  if  so,  what  categories  of  employees.
 are  entitled  to  the  same?

 THE  MINISTER  OF  RAILWAYS
 SHRI  T.  A.  PAI  (a)  No  such  allowance
 is  payable  to  railway  employees.

 (b)  Does  not  arise.

 भारतीय  रेलवे  में  विभागीय  खान-पान
 व्यवस्था  में  घाटे  के  बारे  में  शिकायतें

 320.  श्री  हरो  बहू  :  क्या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारतीय  रेलवे  में  विभागीय
 खान-पान  व्यवस्था  घाटे  में  चल  रही  है  ;

 (ख)  क्या  विभागीय  खान-पान  एकवों
 द्वारा  बासी  तथा  मिलावट  वाला  भोजन

 सप्लाई  करेने  सम्बन्धी  विविध  शिकायते

 बढ़ती  जा  रही  हैं;  और
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 (7)  यदि  हां,  तो  क्या  चलती  गाड़ियों  :

 में  खान-पान  व्यवस्था:  समाप्त  करने  तथा

 वासियों  के  प्रतीक  स्थान  उपलब्ध  कराने

 की  योजना  सरकार  के  विचाराधीन  है?

 रेल  मंत्री  धी  टी०  ए०  पाई):  (क)
 जी  नहीं  t

 (ख)  सूचना  इकट्ठी  की  जा  रही  है
 शौर  सभा  पटल  पर  रखती  जायेगी  ।

 (ग)  चलती  गाड़ियों  में  खान-पान

 व्यवस्था  पघरु्णरुप  से  समाप्त  करने  की  कोई
 योजना  नहीं  है  ।  फिर  भी  भोजनायानों  की

 जगह  क्रमश:  पेस्ट्री  कारों  के  लगाने  का

 प्रस्ताव  है।  इनमें  यात्रियों के  लिए  कुछ  स्थान

 होगा  जिससे वे  डिब्बे के  एक  भाग का  सदुपयोग
 कर  सकें  |

 डोजल  पावर  सेटों  को  चलाने  के  लिए
 पंजाब.  को  सहायता  a

 32i.  शनी  हरी  सिह :  क्‍या  सिचाई
 जौर  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;

 (क)  क्या  पंजाव  में  काफी बड़ी  संद्या

 में  डीजल  पावर  सट  बेकार  पड़े  हैं  ;

 (ख)  केन्द्र  ने  पंजाब  को  प्रतीक  बिजली
 उपलब्ध  कराने  तथा  डीजल  सीटों  को  चाल

 कराने  में  कया  सहायता  दी  है  ;

 (ग)  कया  राज्य  सरकार  ने  डीजल  सेठों
 को  चाल  कराने  के  लिये  जर्मनी  शौर  इसी

 इंजीनियरों  को  आमन्त्रित  किया  था  ;  कौर
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 (a)  यदि  हां,  तो  उसके  क्‍या  परिणाम
 निकले  ?

 सिचाई  झोर  विद्युत्‌  मंत्रालय  में  .उपमंत्री

 (श्यो  बेजनाथ  रोल)  :  (क)  पंजाब  ने
 अभी  तक  26.44  सगा वाट  कौ  कुल

 क्षमता  वाले  24  डीजल  उत्पादन
 सेट  चालू  किए  हैं  7  24.24  मेगाबिट
 की  कुल  क्षमता  वाले  i5  प्रति रिक्त
 डीजल  उत्पादन  सेट  प्र  तिष्ठा पन  कौर  प्रचालन
 के  विभिन्न  चरणों  में  हैं  1

 (ख)  विद्युत  उत्पादन  के  लिए  36
 मगावाट  की  कुल  क्षमता  वाले  27  डीजल
 उत्पादन  यूनिट  आयात  करने  के  लिए  केन्द्र
 ने  पंजाव को  स्वीकृति दी  है।  इसके  प्रति रिक्त
 केन्द्रीय  जल  तथा  विद्युत  आयोग  के  प्रवर
 इंजीनियरों  ने  भारी  डीजल  सेटों  के  प्राकारों
 के  सम्बन्ध  में  कठिनाइयों  की  जांच  करने  के

 लिए  स्थलों  का  दौरा  भी  किया  और  उनकी

 सलाह  पर  प्री  कार्य  चल  रहा  है  ny

 (ग)  जमाने  कौर  (सोवियत  रुस  से

 ग्रायात  किए  गए  डीजल  उत्पादन  सेटों  को

 प्रतिष्ठापन  शौर  प्रचालन  के  निरीक्षण  के

 निए  इन  देशों  से  विशेषज्ञ  बलाए  गए  हैं  *

 (घ)  कार्य  प्रगति  पर  है  ।

 भारतीय  रेलवे  में  लट  चोरी  जौर

 डकती[की  घटनाएं

 322.  श्री  |शिवकुमार  शास्त्री:  क्‍या

 रेल  मंत्री  यह  बताने  की  कृ५।  करेंगे  कि  :

 (क)  क्या  गत  वर्ष  97  !  की  तुलना
 में  वर्ष  972

 '
 के  (गत  8  महीनों  में  रेलवे

 में  चोरी,  डाके  शौर  लट-पाट  की  घटनायें

 बहुत  भ्र धिक  बढ़  गई  हैं  ;  कौर
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 (®)  ate  हाँ,  ती  इंस  सम्बन्ध  में
 तुलनात्मक  प्रां कड़े  क्या  हैं  ग्रोर  इन्हे  रोकने

 के  लिए  क्या  उपाय  किये  जा  रहे  हैं?

 रेल  संत्री  (शी  टी०  go  पाई)  :  (क)
 और  ख):  सूचना  इकट्टा  की  जा  रही

 है  गौर  सभा  पटल  पर  रख  दी  जायेगी।

 1971-72  में  भारतीय  तेल  निगम
 को  हुमा  लाभ

 323.  श्री  शिवकुमार  शास्त्री  :  क्‍या
 पैट्रोलियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  वर्ष  970  की  तुलना  में  वर्ष
 1971-72 में भारतीय तैल निगम को आरती'  तैल  निगम  को  कितना

 लाभ  हुआ  ;  और

 (ख)  इस  लाभ  के  मध्य  मुख्य  कारण

 क्या  है  कौर  भविष्य  में  इसे  बौर  बढ़ान ेके  लिए
 क्‍या  उपाय  किए  जा  रहे  हैं  ?

 विधि  कौर  न्याय  तथा  पेट्रोलियम  और  'रसायन

 मंत्री  (ओ  एच०  कार  गोखले:  (क)
 भारतीय  तैल  निगम  में  970-71  शौर

 97i-72  में  मूल्य हास,  व्याज  और

 करों  का  निकालने  के  बाद,  निम्न  लाभ  कमाया  i

 5.77  करोड़  रुपये

 34.94  करोड  पये
 1970-71

 497i-72

 (a)  i97:-72  3  कुल  हुमा  लाभ

 मुख्यतः  विक्रय  व्यवसाय  में  कूल  बृद्धि  के कारण

 है।  कुछ  पुराने  कारण,  जिनके  इलाज  की

 आवश्यकता थी  जैसा  कि  मद्रास  और  कोचीन
 शोधनशालाधों  द्वारा  कराई  को  सी०  को

 बेचे  गये  उत्पादों  पर  विक्रम-कर  कीं  कम  वसूली
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 को  वापस  लौटाने  तबो  भरते  सरकार  पारा

 झबाप्य  शल्क  वापस  लौटाने  के  कारण  भी

 लाभ  बुद्धि  हुई  है।  आगे  भविष्य  में  लाभ

 को  बढ़ाने  के  लिये  विक्रय  व्यापार  को  बढ़ाने
 के  जिक्रे  कदम  उठाये  ज।  रहे  है,  साथ  ही  परि-

 चालन  में  मितव्यय  करे,  जहाँ  कहीं  भी  संभव

 हो,  राजस्व  व्यय  को  भी  कम  करने,  उत्पादों
 के  हैंडलिंग  पर  और  प्रतीक  नियंत्रण,  तथा

 चुने  हुये  क्षेत्रों  मे ंकायक्शलता  अनुसंधान
 ग्रध्पयन  के  लिये  मो  कदम  उठाये  जा  रहे  हैं।
 तो  भी  तेल  कम्पनियों  क ेलाभ  का  उपान्त  तेल

 मूल्य  जांच  समिति  निर्वा  रेत  किया  जाता

 तथा  कारिवार  में  वृद्धि  में  एवं  परिचालन  कार्यों

 में  किफायत  करने  से  लाभ  ,में  वृद्धि  हमने  की

 सम्भावना  है।  भारतीय  तेल  निगम  इस  की

 और  लगातार  ध्यान  दे  रहा  है  ।

 रेल  कर्मचारियों  के  लिए  क्वार्टरों  का  निर्माण

 324.  जी  शिवकुमार  शास्त्री  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कावा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  रेल  कर्मचारियों

 के  लिए  छक  नये  मकान  बनाने  का  आयोजन

 किया  है  ;  और

 (ख)  यदिहां,  तो  वह क्वार्टर किस  किस

 श्रेणी  के  कर्मचारियों  को  दिये  जायेंगे  श्र

 क्या  इस  योजना  के  अन्तरगत  सभी  रेल  कर्म-

 जातियों  को  क्वाटर  मिल  सकेंगे  ?

 रेल  मंत्री  (भी  tte  ए०  पाई)  :  (क)

 शौर  (खे).  इस  सम्बन्ध  में  रेलवे

 की  नीति  यह  है  कि  उसे  प्ननिवार्य  रेल

 कर्मचारियों  को  जिन्हें  दिने  या  रात  में  किसी
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 भी  सम  कॉम  परे  ईलया पने  की  संभावना

 हो  तथा  छोटे  स्  पर  एवं  अन्य  स्थानों  १९

 जहां  प्राइवेडे  मकान  ने  होने  के  कारण  प्रवास

 की  कठिनाई हो  वहां  गर-प्रनिवार्य  कर्मचारियों

 को  एक  निर्धारित  कार्यक्रम  के  श्लाघा  पर

 वाटर  दिये  जायें ।.  झ्र निवार्य  कस  चोरियों  में

 गनी  निवार्य  रति  कर्मचारियों  को  तरजीह
 डी  जाती  है  शौर  नये  किरकेटरों  के  मिर्ज़ा  के

 लिए  वार्षिक  निर्धारित निधि  का  50  प्रतिशत

 उसके  लिए  झलग  रखा  जाता  है।  इस  नीति

 के भ्न्तगत  धन  की  उपलब्धता  के  अनुसार
 अतिथि  क्वार्टरों  का  निर्माण  किया  जाता

 है  1

 कानजो  पुस्तकों  का  हिन्दी  प्रनेवॉर्द

 325.  श्री  शिवकुमार  शास्त्री:  वर्षो

 बिधि  श्लोक  न्याय  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  कानूनी  पुस्तकों  के  प्रमाणिक  हिन्दी

 अनुवाद का  कार्य  चल  रहा  है;  कौर

 (ख)  यदि  हां,  तो  यह  कार्य  किस  तिथि

 तक  पूरा  हो  जायेगा  ?

 विधि  और  न्याय  मंत्रालय  में  राज्य  मंत्री

 (श्री  नौतिराज  सिंह  चौधरी)  (क)  शौर

 (खि)  ऐसी  59  विधि-पुस्तकों  को  हिन्दी  में

 अनुवाद  के  लिए  छाट  लिया  गया  है,  जिन्होंने

 |.  उनमें  वंचित  विषयों  पर  गौरव  प्रेक्षकों  का  दर्जा
 1

 प्राप्त  कर  लिया  है।  सम्बन्धित  लेखकों/

 * प्रकाशकों  से  पुस्तकों  के  शत  वाद  अधिकार  प्राप्त

 ' ' करने  और  ग्रंतुवाद  करने  के  लिए  उपयुक्त  अब
 वादकों  का  चयन  करने  के  लिए  भी  कदम  उठाए
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 गाहैं  i  ुवार्टि  प्राधिकारों  को  पाते  होने  के

 पश्चात्‌,  प्रत्येक  पुस्तक  के  नयुचाद  के  पूरा

 होने  में  कितना  समय  लगेगा--यह  इस  बात

 पर  निर्भर  करता  है  कि  पुस्तक  का  विषय  कितना
 « विशद  कौर  जटिल  है  भ्र ौर  सम्बन्धित  मनु-

 बधिक  हारी  कितने  संचय  की  श्पैक्षों  की  गई

 है  1  कार्य  को  यथाशीघ्र  पूरा  करने  के  लिए  हर
 सम्भव  यत्न  किया  जाएगा  ।

 निर्णयों  का  हिन्दी  में  लिखा  जाता

 326.  Wr  शिक्षार  ernest:  कया

 फेबघि  शौर  न्याय  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  न्यायाधीशों  को  हिन्दी  में

 झ्र पने  निर्णय  लिखने  की  प्रेरणा  देने  का  सरकार

 का  कोई  प्रस्ताव  है  ;  शौर

 (ख)  यदि  हां,  तो  तल् सम्बन्धी  सूच्य
 बात  क्‍या  हैं  ?

 विधि  प्रो  न्याय  मंत्रालय  में  er  मंत्री

 (ी  नोतिराज  सिह  चौधरी)  (क)  शौर

 (ख)  राजभाषा  अधिनियम,  i963  की

 धारा  7  के  ध्रंधीन,  'राज्य  सरकार  की  सिफारिश

 पर  राष्ट्रपति  ने  इलाहाबाद,  राजस्थान  बॉर

 पटना  उच्च  न्यायालयों  के  निर्णय,  डालियों

 धौर  आवेशों  के  प्रयोजनाओं,  प्रेमी  भाषा  के

 साथ-सी  हिन्दी  का  प्रेंधोर्ण  प्राधिकृत  कर  1...

 है।
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 Report  of  Economic  Commission  for  Asia

 and  for  East  on  Water  Resources  and
 Power  Development

 327.  SHRI  RAMSHEKHAR  PRASAD
 SINGH:

 SHRI  GIRIDHAR  GOMANGO:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  India  has  to
 and  power

 spend  more
 on  water  resources  develop-
 ment  to  reach  the  growth  targets  of  the
 second  United  Nations  Development  De-
 cade  (97l—80)  according  to  the  study
 made  by  the  Economic  Commission  for
 Asia  and  far  East;

 (b)  if  so,  the  main  points  of  the  study

 Report;  and

 (c)  whether  this  study  Report  was  also
 discussed  at  the  10th  session  of  the  re-
 gional  Conference  on  Water  Resources
 Development  meeting  in  Manila  in  Sep-
 tember,  972  in  which  India  also  parti-
 cipated?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)  to
 (०).  The  ECAFE  Secretariat  have  in  a
 paper  discussed  in  the  Regional  Confer-
 ence  on  Water  ‘Resources  Development
 held  in  the  Philippines  in  September  972
 assessed  that  water  resources  and  power
 development  expenditure  in  India  in  the
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 Public  Sector.  in  the  decade  970  to  .I980

 might  _be  as  follows:—

 Million  US  Dollars

 Cem  &drainage  है  .  458
 Flood  Control  ee  415,
 Soil  Conservation  .  498
 Water  supply  and  Sanitation  .  ‘1272

 | Power  supply  (including  thermal power  generation  and  power
 transmission)  .  :  7642

 TOTAL  «५  6  +  #  I44I5

 Population  .  ’  6325  Million

 Expenditure  per  capita  per
 annum  2°28  US

 Do_lars
 Irrigated  area  969  .  3§,900,000  ha
 Increase  in  irrigated  area

 1969-74  .  7,094,000  ha.
 Estimated  increase  in  irrigated

 area  «  .  .  .  *

 1970-80  +  .  *  .  17,000,000  ha.

 980—90.  .  .  .  I5,00,000  ha.

 Assuming  that  irvigation  and  drainage
 would  cost  on  a  rough  average  $700  per
 ha.,  piped  water  supply  would  cost  $20
 per  capita,  hydro  plant  would  cost  $400
 per  Kw  and  thermal  plant  would  cost
 $200  per  Kw,  the  ECAFE  Secretariat
 have  stated  that  it  seems  that  the  prospec-
 tive  expenditure  on  water  resources  and
 power  development  in  the  twelve  develop-
 ing  countries  Viz.  Afghanistan,
 Ceylon,  India,  Indonesia,  Iran,  Korea,
 Malaysia,  Nepal,  Pakistan,  Philippines,
 and  Thailand  is  less  than  what  is  required
 to  meet  the  targets  of  the  Second  De-
 velopment  Decade.

 Burma,
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 They  have  however  remarked  that

 Water  resources  development  is  only  one
 of  the  segments  composing  national,  agri-
 cultural  and  industrial  development  and
 there  is  as  yet  no  way  of  expressing
 quantitatively  the  relation  between  water
 resources  development  and  economic  de-
 velopment.

 Diversion  of  Route  of  Assam  Mail  via
 Farakka

 329.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:

 SHRI  DASARATHA  DEB:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  209  on  the  8th
 August,  972  and  state:

 (a)  whether  any  decision  regarding  the
 diversion  of  Assam  Mail  via  Farakka  has
 since  been  taken;  ang

 (b)  if  not,  when  the  final  decision  in
 the  matter  is  likely  to  be  taken?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a).  Yes,  it  hag  been
 decided  not  to  divert  Assam  Mail  by  the
 longer  route  via  Farakka.

 (b).  Does  not  arise.

 Power  crisis  in  Punjab  and  Haryana

 330.  SHRI  B.  S.  BHAURA:

 SHRI  MAHADEEPAK  SINGH
 SHAKYA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Punjab  and  Haryana  are
 facing  the  worst  power  crisis  since  their
 reorganisation  in  1966,

 (b)  if  so,  the  reasons  therefor;  and
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 (९)  the  steps  taken  by  Government  in-

 this  regard?

 THE  DEPUTY  MINISTER  JIN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KURRIL):  (a)-
 and  (b).  Punjab  and  Haryana  are  facing
 power  shortage  to  the  extent  of  about  two
 million  units  per  day  each  due  to  poor
 filling  in  of  the  Bhakra  reservoir,  and
 consequent  reduced  ilability  of  power
 from  Bhakra.

 (c)  Punjab:  Surplus  power  from  Satpure.
 Power  Station  in  Madhya  Pradesh  to  the
 extent  of  0.4  million  units  a  day  to  Punjab
 has  been  arranged  but  the  actual  power
 being  supplied  is  less.  This  may  be  en-
 hanced  on  the  completion  of  Kota-Jaipur
 220  kv  line  shortly.  Surplus  power  from
 Bassi  Power  Station  in  Himachal  Pradesh
 to  the  extent  of  0.3  to  0.5  million  units
 per  day  is  being  fed  into  Punjab  to  relieve
 the  shortage.

 The  diesel  generating  units  under  erec-
 tion  are  being  expedited.

 The  Bhatinda  Thermal  Project  is  also
 being  expedited  for  early  commissioning.

 Haryana,  Surplus  power  from  thermal
 station  in  DESU  to  the  extent  of  0.8/1.0
 million  units  per  day  is  being  fed  into
 Haryana  to  relieve  the  shortage.

 The  Government  is  considering  the  pro-
 posal  from  Haryana  to  instal  diesel
 generating  sets  aggregating  to  34  MW.

 Surplus  power  from  RAPP  will  be
 made  available  for  use  in  Haryana  and
 Punjab  on  its  starting  sommercial  opera-
 tion.
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 ‘salting,  Wp  Ur  ४  FeMtiliztr  Project  in
 Punjab

 S41.  SHRI
 ia

 8  BHAURA:  चपा  the
 Minister  of  OLEUM  AND  CHEMI-
 CALS  be  pleased  to  refer  to  the  reply
 giveh  to  Utistarred  question  No.  95  on
 the  4th  Augost,  7972  regardifg  the  setting
 up  of  a  Fertilizer  Project  it  Punjab  and
 state  Whether  Governinent  have  given
 apptdval  to  the  proposal  for  setting  up  a
 fertilizer  project  in  Punjab?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKAALE):
 The  proposal  is  still  under  consideration
 of  Government.

 ‘Report  of  Expert  Committee  om  power
 Projects

 332.  SHRI  YAMUNA  PRASAD  MAN.
 DAL:  will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  Expert  Committee  ap-
 Pointed  to  probe  into  the  causes  which
 are  holding  up  8  power  projects  in  i0
 States  has  since  submitted  its  report  to

 ~Government?

 (b)  if  so,  its  recommendations;  and

 (c)  Govertiiient’s  réaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8,  N.  KUREEL):  (a).  No
 Expert  Committee  wag  appointed,

 (b)  and  (०),  Do  not  arise.

 STITT  परियोजना  के  बारे  में  बिहार

 कौर  मघ्य  प्रवेश
 के  बीच  बात  शत

 333.  श्री  शंकर  दयाल  सिह:
 थी  रामावतार  शायरी:

 क्या  सिंचाई  whe  fewer  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  ॥
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 (%)  क्यों  चै्िसिगिर  परियोजना  के

 सम्बन्ध
 में  विहार  और  मध्य  प्रदेश  के  सच

 कैदी  सिंचाई  मंत्री  की  मध्यस्थता  के  परिणाम
 श्विसूप  कोई  बात॑  मौत  हुई  है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  निष्कर्ष
 निकले  हैं  ;  कौर

 (ग)  क्या  केंद्रों  सरकार  इस  परि-
 योजना  को  नये  रूप  में  स्वीकृत  करने  जा

 रंहीं है ?

 सिलाई  कौर  विद्युत  मंत्रालय  में  उप मंत्रो

 चली  बैजनाथ  करोल)  :  (क)  से  (ग).
 30-10-72  को  मध्य  प्रदेश,  बिहार  आर

 उत्तर  प्रदेश  की  सरकारों  ने  आपस  में  विचार-

 विमर्श  किया  था  ।  प्रशांत  की  जाती  है  कि

 निकट  भविष्य  *  होने  के  लिए  प्रस्तावित  चचा

 के  ज्वगले  दौर  में  समझौता  होता  सम्भव  है
 जायेंगें  ny  -

 वा धो वर  घाटी  विगत  हारा  सिंचाई  के  लिए
 बिहार  को  पानो  बेना

 334.  af  फकीर  बचाव  सिंह  :  क्यो

 सिचाई  झोर  विद्युत्‌  मंत्री  यह  तानें  की  कृपा

 करेंग  कि

 (क)  दामोदर  घाटी  निगम  से  बिहार

 को  सिंचाई  के  लिए  पानी  देने  की  कोई  विजना

 सरकार  के  विंचारोधौन  हैं;  ओर

 (ख)  यदि  हों,  ती  उसकी  मुय  बालि

 क्‍या  हैं?



 53  Written  Answers

 सिचाई  बौर  विद्युत्‌  मंत्रालय  में  उपमंत्री

 शो  बेजनाथ  कुरील)  (क)  और  (ख).

 बिहार  सरकार  ने  तिलया  और  कोगार

 जलाशयों  में  क्रमश:  गया  में  लगभग  1.  4  लाख

 एकड़  और  हजारीबाग  जिले  में  लगभग

 l.7  लाख  एकड़  की  सिंचाई  के  लिए  जल  के

 व्यक्ति न  का  प्रस्ताव  रखा  है  |  इन  स्कीमों

 की  अनुमानित  लागत  क्रमशः  लगभग  2.  6

 करोड़  और  i5  करोड़  रुपये  थी  1

 इन  प्रस्तावों  में  कुछ  अन्तर्राज्यीय

 पहलू  निहित  हैं  और  इनके  तय  हो  जाने  के

 पश्चात्‌  इन  प्रस्तावों  के  कार्यान्वयन  के  लिए

 विचार  किया  जा  सकता  है।  इस  उदेश्य  के

 लिए  बिहार  और  पश्चिमी  बंगाल  के  मुख्य-

 मंत्रियों  न ेस्वीकार  कर  लिया  है  कि  इस  तथा

 न्य  मामलों  पर,  जिन  पर  उन  मतभेद  हैं,

 विस्तार  से  अध्ययन  करने  के  लिए  दोनों  राज्यों

 के  अधिकारियों  का  एक  संयुक्त  दल  स्थापित

 किया  जाये  इस  दल  की  रिपोर्ट  को  रोशनी

 में  ग्रोवर  विचार  करने  के  लिए  मध्य  मंत्री

 बाद  में  मिलेंगे  ।

 दल  की  बैठकों  हो  रही  हैं  ।

 पटना  उच्च  न्यायालय  में  'यायाम  कोषों  की

 नियुक्ति

 335.  श्री  शंकर  दयाल  सिह :  क्या

 विधि  और  न्याय  मंत्रो  यह  बताने  की  कृपा

 क  मे  कि  पटना  उच्च  न्यायालय  में  कुल  कितने

 न्यायाधीश  हैं  ?

 बिधि  कौर  न्याय  तथा  पेट्रोलियम  और

 रसायन  मंत्री  (श्री  एच०  शार७  गोखले)  :

 स्वीकृत  संख्या  22  है  (जिसमें  6  स्थायी

 शायाधोरा  और  6  ऊपर  न्यायाधीश  हैं)  t
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 माल  गाड़ियों  मे  चोरी  को  घटनाएं

 336.  श्री  शंकर  दयाल सिंह  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  महीनों  के  अन्दर
 भारतीय  रेलबे  की  माल  गाड़ियों  में  क्षेत्र-वार:

 चोरो  की  कितनी  घटनाएं  हुई  हैं;

 (@)  उक्त  अवधि  के  अन्तर्गत  भारतीय

 रेलवे  ने  क्षेत्रवार  चोरी  के  लिए  क्षति-:

 पूति  की  कितनी-कितनी  राशि  का  भुगतान
 किया  है;  और

 (ग)  इन  चोरियों  को  रोकने  के

 लिए  सरकार  ने  कौन  से  ठोस  कदम  उठाये  हैं  ?

 रेल  मंत्री  (शऊर  टी०  ए०  पाई०)  :

 (क)  गत  तीन  महीनों  के  अन्दर  भारतीय

 रेलों  की  मालगाड़ियों  में  हुई  चोरी  की  घटनाओं

 की  संख्या  नीचे  दी  गयी  है  _

 रेलवे  मामलों  की  संख्या

 दक्षिण  8

 दक्षिण  मध्या  6l

 पूर्वोत्तर  सीमा  76

 पश्चिम  59
 :

 दक्षिण  पूर्व.  38

 पूर्वोत्तर  94

 उत्तर  85

 पर्व  62

 मध्य  37

 (ख)  सूचना  इकट्ठी  की  जा  रही  है  शर

 सभा  पटल  पर  रख  दी  जायेगी  '
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 (ग)  भारतीय  रेलों  पर  चोरी  की  रोकथाम

 के  लिए  निम्नलिखित  कदम  उठाये  गये  हैं:-

 L,  अनाज  और  दालें  तथा  अन्य  बहुमूल्य

 वस्तुएं  ढोने  वाली  मालगाड़ियों  में  रेलवे

 सुरक्षा  दल  के  सशस्त्र  स्कन्ध  के  भागें-

 वर भी  भी  चलते  हैं,  विशव कर  बदनाम

 खण्डों  में  ।

 2.  अपराध  को  संभावना  जाले  यादों

 ओर  खण्डों  में  सशस्त्र  गश्त  और  पहरे
 की  व्यवस्था  की  जाती  है  ।

 O38.  चोरी  के  लिए  मध्य  खण्डों  पर  गश्त

 लगाने  के  लिए  सुरक्षाबल  के  करता-दस्तों
 का  उपयोग  किया  जाता  है  ।

 4,  चोरियों  के  कम  करने  के  उपाय  खोज

 निकालने  के  लिए  सुरक्षा  शौर  दावा

 निरोध  विभाग  के  अधिकारियों  के  बीच

 संयुक्त रूप  से  ग्रावश्यक  बैठकें  होती

 रहती  हैं  ।

 5.  अपराध  और  भ्रपराधियों  के  सम्बन्ध

 में  सूचना  एकत्न  करने  कौर  विकीर्ण  करने

 के  लिए  सादे  लिवास  वाले  कर्मचारियों

 और  अपराध  झा सूचना  कर्मचारियों  का

 कारगर  उपयोग  किया  जा  रहा  है।

 6.  भ्रपराधियों  की  गतिविधियों  को

 रोकने  के  लिए  स्थानीय  और  रेलवे

 ia  पुलिस  के  बीच  सम्पर्क  बनाये  रखा

 जाता हैं।
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 7.  अ्रपराधियों/चोरी  की  सम्पत्ति  की

 लेते  वालों  का  पता  लगाने  और

 उनसे  निपटने  के  लिए  26

 जनवरी,  972  से  एक  पग्रभियान

 चलाया  गया  है  जिसमें  न्य  बातों

 के  साथ-साथ  श्रमिक  यूनियनों  तथा

 राज्य  सरकारों  का  सहयोग  मांगा

 गया  है  1

 8.  निवारक  प्र धि नियमों  के  अधीन,
 खासकर  पूर्वी  क्षेत्र  में  हरनेक  भ्रपराधियो ं/
 चोरी  की  रेल  सम्पत्ति  लेने  वालों  को

 पकड़ा  गया  है  |
 ह

 Water  for  Irrigation

 337.  SHRI  5.  V.  VIKHE  PATIL:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  total  amiount  of  water  available
 in  the  country  for  irrigation;

 (b)  the  total  amount  of  water  under
 dispute;  and

 (c)  by  what  time  Government  propose
 to  settle  the  dispute?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY:  OF  IRRIGATION  -AND
 POWER  (SHRI  B.  .N.  KUREEL):  (a).
 The  average  annual  flow  of  the  rivers  of
 the  country  is  about  1360  m.aft.,  out  of
 which,  it  hag  been  assessed  by  the  Irriga-
 tion  Commission  that  540  m.a.ft.,  may-be
 utilisable  for  irrigation.

 (b)  Disputes  have  arisen  amongst  the
 States  on  the  waters  of  the  Krishha,
 Godavari  and  Narmada.  While  the  States
 have:  presented  to  the  Tributmls:  their  res-
 pective  estimates.  of  the  dependable.

 ity  ot and  prospective  demands,  the  quantity  af
 waters  on  which  the  differences  have  to  be
 reconciled.  may  be  taken  as  approximately
 about  12  m.a-ft.
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 (c)  It  is  expected  that  the  disputes  in
 respect  of  Krishna  and  Narmada  will  be
 settled  within  a  year.  Regarding  Goda-
 vari,  it  is  difficult  to  state  any  date  as  the
 arguments  on  the  dispute  have  not  yet
 ‘been  taken  up  by  the  Tribunal.

 Closure  of  Nangal  Fertilizer  Plant  due  to
 shortage  of  Power  and  resultant  loss

 thereby
 338.  SHRI  5.  ७,  VIKHE  PATIL:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Nungal  Fertilizer  Plant
 is  likely  to  be  closed  down  due  to  short-

 age  of  power;

 (b)  the  extent  and  break-up  of  loss  in
 ‘production  sustained  as  a  result  of  short-
 age  of  power  during  the  current  year;  and

 (c)  the  alternative  steps  p:oposed  to
 ‘combat  the  present  power  crisis  holding
 up  the  functioning  of  .  the-plant  to  full
 capagity?

 THE  MINISTER  OF  LAW  .AND
 JUSTICE  AND  PETROLEUM  AND
 ‘CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a).  No,  Sir.

 (b)  During  the  period  I--l-972  to
 31-10-1972,  the  Nangal  Unit  suffered  a
 Production  loss  of  about  19,500  tonnes  of
 Nitrogen  and  2700  Kgs.  of  heavy  water
 ‘on  account  of  power  cuts.

 (c)  With  a  view  to  reducing  the  powe!
 tequirements  of  this  factory,  a  large  pro-
 gramme  for  its  expansion  based  on‘  fuel
 oil  in  lieu  of  electricity  as  the  feedstock
 is  under.  consideration

 ‘Supply  of  Cooking  Gas  by  foreign  ‘On
 .  Companies

 339.  ‘SHRI  EB.  दि  VIKHE  PATIL:
 SHRI  BISHWANATH  JHUNIJH-

 UNWALA

 Will  the  Minister  of’  PETROLEUM
 AND  ‘CHEMICALS.  be  pleased  to  state:

 (a)  whether  some  of  the  Foreign  Oil
 ‘Companies  are  not  able  to  make  the  sup-
 ely  of  cooking  gas  to  their  customers;
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 (b)  if  so,  whether  Government  have
 tried  to  find  out  the  reasons  for  the  same;
 and

 (c)  the  steps  taken  by  Government  in
 the  matter?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  to  (०).  There  were  sporadic  shortager
 of  LPG  for  domestic  use  during  the
 months  of  July  and  August  last.  These
 shoztages  were  mainly  on  account  of
 transport  difficulties  due  to  breaches  and
 the  inadequate  avallability  of  the  products
 with  the  Burmah-Shcl]  and  Esso  Refineries,
 The  JOC  has  now  made  available  some
 quantities  of  the  product  to  these  two
 companies  to  enable  them  to  meet  require-
 ments  of  their  ‘existing  customers.  IOC
 has  also  decided  to  take  over  some  of  the
 customers  of  Burmah-Shell  and  Esso  to
 ensure  regular  supplies  to  these  customers.
 The  position  has  mow  considerably  im-
 proved  with  these  measures  being  taken.
 Efforts  are  being  made  to  normalise  the
 Position  as  soon  as  possible.

 Target  for  Utilisation  of  River  Water  for -  Irrigation

 340.  SHRI  E,  V.  VIKHE  PATIL:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  target  for  the  utilisation  of
 river  water  for  irrigation  during  ‘the
 Fourth  Five  Year  Plan;  and

 (b)'the  total  amount  of  loss  estimated
 due  to  interstate  river  water  disputes  dur-
 ing  the  Fourth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8,  N.  KUREEL):  (a)
 and  (b).  The  target  for  additional  irriga-
 tion  in  the  Fourth  Plan  from  major  and
 medium  proj

 कू
 was  4.8  million  hectares

 out  of  which  4.7  million  hectares  were  to
 be  provided  by  schemes  already  under
 construction.  A  mumber  of  new  projects
 have  also  been  accepted  by  the  Planning
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 Commission  during  the  course  of  the  IV
 Plan  period  in  basins  where  inter-State
 aspects  have  been  settled  or  did  not  arise.

 tube  wells
 Haryana  Government

 Stoppage  of  installation  of
 along  Jamuna  by

 34l.  SHRI  R.  P.  SINGH  DEO:
 SHRI  MAHADEEPAK  SINGH

 SHAKYA;:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  a  report  publish-
 ed  in  the  Statesman  dated  the  l2th  Sep-
 tember,  972  under  the  caption  Centre
 Halfs  Haryana  Tubewell  Plan;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 Yes.

 (b)  The  Haryana  Government  have
 proposed  to  install  55  tubewells  to  tap
 about  465  cusecs  of  water  from  the  area
 between  the  Western  Yamuna  Canal  and
 the  Yamuna  river  and  take  this  water
 into  a  lined  canal,  which  would  save  per-
 colation  losses  in  rabi  from  Western
 Yamuna  Canal  and  use  a  total  of  934
 cusecs  so  available  for  extension  of  irriga-
 tion  in  Haryana.

 The  Government  of  Uttar  Pradesh  and
 Rajasthan  objected  to  the  proposal  of
 Haryana  Government  for  construction  of
 the  tubewells  as  they  felt  that  these  would
 affect  the  supplies  available  through  Te-
 generation  in  the  Yamuna,  which  is  being
 used  in  the  Agra  Canal  of  U.P,
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 The  scheme  was  discussed  in  an  intet-
 State  meeting  held  on  llth  Septem)er,
 1972.  In  view  of  the  divergences  of
 opinion  on  the  effect  of  the  proposed
 tubewells,  it  was  decided  that  only  wérk
 on  the  lined  canal  could  be  proceeded’
 with  7nd  a  Committee  of  Engineers  not
 belonging  to  the  States  in  the  Yamuna
 Basin  and  other  experts  including  Geolo-
 gists  should  examine  the  proposals  9f
 ground  water-extraction  including  the
 effects  of  tubewells  on  the  dry  weather
 flow  in  the  Yamuna.  The  question  of
 tubewells  in  the  area  would  be  discussed
 again  by  the  Chief  Mimisters  after  Tech-
 nical  Committee’s  report  is  available,
 Till  then,  there  would  be  no  progress  in
 the  Tubewell  programme.  The  Committee
 has  since  been  set  up  by  the  Ministry  of
 Agriculture.

 मध्य  रेलवे  के  झांसी  प्रखण्ड  में  धनराशि  का  गबन

 342.  श्री  महारूपक  सिह  शाक्य  :

 शी  हुकम  चन्द  कछवाय  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  मध्य  रेलवे  के  झांसी  प्रखंड

 में  गत  दो  वर्षो  में  भारी  मात्रा  में  रेलवे  राशि

 का  गबन  हुआ  है  और  यदि  हां,  तो  कितनी

 धन  राशि  का  गबन  हुआ  है;  शौर

 (ख)  उक्त  ग्र वधि  में  झांसी  प्रखण्ड  के

 रेलवे  कोषागार  से  गायब  उक्त  राशि  का  पता

 लगाने  के  लिए  क्या  कार्यवाही  की  गयी  है  ?

 रल  मंत्री  (श्री  टी०  ए०  पाई)  :  (क)

 मध्य  रेलवे  के  झांसी  मण्डल  में  3i-0-72

 को  समाप्त  होने  बाले  गत  दो  वर्षों  के  दौरान

 62,388.45  रूपये  की  नकदी  की  हानि  के

 6  मामले  हुए।

 (ख)  प्रत्येक  मामले  में  विभागीय  जांच

 की  गयी  है  सभी  मामलों  की  खुफिया  बिभा

 द्वारा  चरागे  छानबीन  की  जा  रही  है  ।
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 Dheramnagar-Agartala  Railway  Project

 343,  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Dharamnagar-Agartala
 Railway  Project  has  been  discussed  in  the
 North  Eastern  Council;  and

 (b)  if  so,  the  reaction  of  the  Railway
 Ministry  thereto?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  <A.  PAI):  (a).  The  Dharma-
 nagar-Agartala  Railway  Project  as  such,
 has  not  been  discussed  in  the  North
 Eastern  Council.

 (b)  Engineering-cum-Traffic  Surveys  for
 this  project  have  been  completed  and  the
 reports  thereof  are  present  under  ex-
 amination.  The  line  will  be  53.00  Kms.
 long  and  is  estimated  to  cost  about
 Rs.  45.00  crores.  The  line  is  heavily
 unremunerative.  However,  a  final  deci-
 sion  will  be  taken  after  the  examination
 of  the  reports  is  completed,  from  all
 angles.

 Delay  in  completion  of  Damboroo  Hydcl
 Project  in  Tripura

 344.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  IRRIGATION  AND  POWER

 be  pleased  to  state:

 (a)  the  reasons  for  the  delay  in  cony-
 Plection  of  Damboroo  Hydel  Project  in
 Tripura;

 (b)  the  time  by  which  it  is  expected;
 and

 (c)  whether  unit  charges“rate  will  be
 higher  than  prevailing  rate  at  Tripura?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 The  completion  of  Damboroo  Hydel  Pro-
 ject  was  delayed  on  account  of  following
 Teasons:—
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 (i)  Raids  on  the  project  works  from
 across  the  border.

 (ii)  Early  onset  of  monsoons  from
 2nd  week  of  April,  1971,

 (iii)  Developments  in  Bangla  Desh
 subsequent  shortage  of  required
 labour,  cement  and  transport

 difficulties.

 (iv)  Dislocation  of  works  caused  by
 the  washing  away  of  Coffer  dam
 due  to  cyclonic  rains  in  the

 first  week  of  November,  97I.

 (b)  The  project  is  expected  to  be  com-
 pleted  by  June,  1974,

 (c)  No,  Sir.

 Drilling  at  Baramora  (Tripura)

 345,  SHRI  BIREN  DUTTA:
 SHRI  DASARATHA  DEB:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleaseg  to  state:

 (a)  whether  work  at  the  drilling  site  at
 Baramura  (Tripura)  is  proceeding  accord-
 ing  to  schedule;  and

 (b)  the  latest  report  regarding  prospects
 of  oil  and  natural  gas  from  the  soil  test?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.

 (b)  No  indication  of  the  presence  of
 oil  or  natural  gas  has  been  reported  down
 to  the  depth  drilled  so  far  (1,500,  metres).

 The  well  is  projected  to  a  depth  of
 4,500  metres.  haat

 Assistance  of  Project  in  Kerala

 346.  SHRI  A.  K.  GOPALAN:  Will
 “the”  Minister  of  IRRIGATION  AND
 ‘POWER  be  pleased  to  state:
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 (a)  whether  the  Kerala  Government
 have  requested  the  Centre  to

 allot  more  funds  for  Kuttiyadi,
 Kanourapuzla  and  =  Periyarvali
 projects  in  Kerala,

 (०)  whether  Government  propose
 to  make  the  allotment  of  funds
 asked  for,  and

 (c)  the  time  by  which  the  funds
 are  likely  to  be  given?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):

 (a)  to  (०).  Irrigation  is  a  State  subject
 and  funds  for  execution  of  irrigation
 projects  are  provided  by  the  State  Gov-
 ernments  in  their  budgets  within  the
 framework  of  their  overall  develop.
 mental  plans.  Central  Assistance  to  the
 State  Plans  is  in  the  form  of  block  loans
 and  grants  and  not  to  individual  Sectors
 or  projects.  The  Plan  outlay  for  Kerala
 for  ‘1972-73  is  Rs.  64  crores,  of  which
 Rs.  33.95  crores  is  Central  assistance.”
 The  approved  outlay  for  major  and
 medium  irrigation  sector  is  Rs.  5.20
 crores.

 The  Government  of  Kéfila  had  te-
 quested  that  they  should  be  given  fur-
 ther  specid]  Central  assistance  of  Rs.  3
 erores  outside  the  State  Plan  framework
 for  accelerating  work  on  irrigation  pro.
 jects,  out  of  which  Rs,  2  crores  was
 stated  to  be  needed  by  Kuttiadi,  Kanhira-
 pugha  and  Periyar  Valley  Projects.  Owing
 to  the  difficult  resources  position,  it  has
 not  been  found  possible  to  accede  to
 this  request.

 348.  SHRI  S.  €.  BESRA:  Wilt  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Goercrament  have
 receiveg  any  representation  from

 tho  residents  of  Raj  Magar,  Kavi
 Negar  oad  other  suburbaa  asens
 of  Ghaziabad  fer  setting  wp  of
 a  train  Station  Halt  between
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 Guldhar  and  Ghaziabad;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  Yes.

 (b)  A  proposal  to  provide  a  train  halt
 between  Guldhar  and  Ghaziabad  stations
 was  examined  but  could  not  be  accepted
 as  it  would  have  affected  the  overall
 running  time  of  traims  in  the  Ghaziabad-
 Meerut  City  section  which  is  already
 saturated.

 High  Speed  Bogie  Developed  by  Integral
 Coach  Factory,  Perantbur

 349.  SHRI  M.  M.  JOSEPH:  Will  the
 Minister  df  RAILWAYS  be  pleased  to
 state:

 (a)  whether  any  high  speed  bogie
 has  been  designed  and  develop-
 ed  by  the  Integral  Coach  Fac-
 tory,  Perambur;  and

 (b)  ff  sc,  the  saffent  features  there-
 of?

 THE  MINISFER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  A  high  speed
 bogie  has  been  designed  by  the  Research,
 Designs  and  Standards  Organisation  of
 the  Railways  and  prototype  bodies  have
 been  manuafactured  by  the  Integral
 Coach  Factory.

 (b>)  Fhe  salient  features  of  this  bogie
 are:

 (i)  A  speed  potential  of  60  KM
 or  more  por  hour;

 (ii}  Greater  pemenger  comforts  at
 this  high  speed;

 (ili)  Greater  reliability  in  service;  and

 (iv)  maximum  utilisation  of  indigea-
 oug  materials  and  components.
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 Decesion  To  Arm.  Railway  Protection  Allotment  of  land  fo  Pong  Dat  oustees

 Force  in  Rajasthan
 350,  SHRI_M.  M.  JOSEPH:  Will  the  m=

 Minister  of  RAILWAYS  be  pleased  to  352,  PROF.  NARAIN  CHAND
 PARASHAR: ‘state:

 (a)  whether  Government  have  taken
 any  decision  to  arm  the  Railway  Protec-
 tion  Force  Units;  and

 (b)  if  so,  the  gist  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  and  (b).  Railway
 Protection  Force  is  organised  into  three
 branches  viz,  the  Armed  Wing,  the
 Uniformed  Branch  and  the  Fire  Service
 Branch.  As  per  policy,  the  Armed  Wing
 is  already  armed.  Recently,  some  arms
 were  also  supplied  to  the  Uniformed
 Branch  to  deal  with  adverse  Law  and
 Order  situation  in  the  Eastern  region.
 However,  to  enable  the  Uniformed
 Branch  to  discharge  their  duties  more
 effectively  it  has  been  decided  to  arm
 them  also  partially.  Under  this  decision.
 all  officers  of  and  above  the,  rank  of
 ASI  are  to  be  armed  with  pistols/
 revolvers  and  25  per  cent  of  the  Head
 Rakshaks/Sr.  Rakshaks/Rakshaks  are  to

 be  supplied  rifles.  Besides,  there  is  a
 reserve  force  named  as  Railway  Protec-
 tion  Special  Force  which  is  fully  armed.

 Changes  in  the  poll  system

 351.  SHRI  M.  M.  JOSEPH:  Will  the
 Minister  of  LAW  AND  JUSTICE  be
 Pleased  to  state:

 (a)  whether.  Goverpmgnt  .proppse  to
 have  some  changes  made  in  the  poll
 system  in  the  country;

 (b)  if  so,  the  nature  thereof;  and
 to  yeNget

 (ec)  the  steps  taken  in  this  regard?

 THE  .MINISTER..OF  STATE  INTHE
 MINISTRY.  OR,  LAW  .,AND  JUSIIGR
 (SHR,  NITIRAJ.  -SINGH  CHAU.
 DHARY):  (a)  No,  Sé.

 >  व Mu  AKL  ytt  ६५  ३४ tb)  and  (c).  Do  not  arise

 SHRI  VARKEY  GEORGE:

 Will.  the  Minister..  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  contents  of  the  Prime  -Minis-
 ter's  Award  in  the  dispute  between  the
 Governments  of  Hitachal  Pradesh  and
 Rajasthan  regarding  the  allotment  of  land
 to  the  Pong  Dam  oustees  in  Rajasthan;

 (b)  whether  the  work  of  allotment
 would  be  completed  according  to  the
 original  schedule;  and

 (०)  the  measures  taken  by  Government
 to  complete  the  process  of  allotment  in
 the  stipulated  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B...N.  KUREEL).:  (a)  to
 &).  The  Prime  Minister  was  not.  called
 upon  to  give.  any  Award  about  allotment
 of  Jand  in  Rajasthan  to  the  Pang  Dam
 Oustees.  However,  certain  issues  relating
 to  the  eligibility  of  oustees  for  allotment
 of  land,  on.  which  Governments  of  Rajas-
 than  and  Himachal.  Pradesh  held  divergent
 views,  were..referred.  for  advice:  to  the
 Union  Cabinet  Secretary.  His  advice  has
 been  accepted  by  both  the,  States,  The

 for,allotment.of-land  to,  Beas  qustees
 pages  reviewed,  i  ‘by  =  the  Rajasthan.
 Government.  Allotment  will  be  made
 thereafter.

 Shifting  of  office  of  Bhakra  management
 board  to  Namgal  township

 353.  PROF.  NARAIN  CHAND
 RARASHAR:  ,  Will  she  Ministenyp¢  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:



 767  Written  Answers

 (a)  whether  there  is  a  proposal  to  shift
 the  Office  of  the  Bhakra  Management
 Board  from  Chandigarh  to  Nangal  Town-
 ship;  and

 (b)  if  so,  the  date  by  which  the  deci.
 sion  would  be  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 Not  at  present,  Sir.

 (b)  Does  not  arise.

 De-requisition  of  land  by  F.C.  (Nangal anit)  to  the  owner  of  Himachal  Pradesh
 354,  PROF,  NARAIN  CHAND PARASHAR:  Will  the  Minister  of PETROLEUM  AND  CHEMICALS  be Pleased  to  state:

 (a)  whether  the  authorities  of  the
 Fertilizers  Corporation  of  India  (Nangal Unit)  have  returned  certain  plots  of  land taken  over  by  Government  to  the  owners in  Punjab;

 (b)  whether  the  land  which  is  lying uncultivated  with  the  factory  and  which
 belongs  to  the  people  of  Himachal  Pra- desh  would  also  be  returned  to  their
 Owners;  and

 (c)  if  so,  the  likely  date  by  which  the
 decision  would  be  taken  in  this  regard and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRIH.R.  GOKHALE).

 (a)  to  (को.  The  required  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Closure  of  Kangra  Valley  Railway

 355.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:
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 (a)  whether  there  is  a  proposal  under
 consideration  of  Government  to  close
 down  the  Kangra  Valley  Railway  because
 of  the  rise  in  the  water  level  in  the  Pong
 Dam;

 (b)  if  so,  whether  Government  had  not
 prepared  an  alternate  track  during  the
 construction  period  of  the  dam  to  avoid
 any  dislocation;  and

 (c)  the  steps  proposed  to  be  taken  by
 Government  to  ensure  adequate  communi_
 cations  in  this  area?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes,

 (b)  and  (c).  The  construction  of  an
 alternative  rail  alignment  on  higher  level
 between  Jawanwala  Shahr  and  Gular
 stations  (distance  29.8  Kms.)  was  planned
 and  sanctioned  in  Apri!,  1969,  The  work.
 however,  could  not  be  completed  as  the
 land  duly  acquired  for  this  realignment
 could  not  be  placed  at  the  disposal  of  the
 Railways  by  the  Beas  Dam  authorities.

 There  is  no  proposal  at  present  to  con-
 struct  any  other  alternative  railway  line
 in  this  area  as  such  a  line  cannot  be  com-
 pleted  more  expeditiously.

 Off.shore  explorations  in  collaboration  with
 Foreign  Ol  Companies

 356.  SHRI  D.  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state;

 (a)  whether  Foreign  Oil  Companies  are
 negotiating  collaboration  with  India  for
 off-shore  exploration  in  India;  and

 (b)  if  so,  the  names  of  the  Companies
 and  the  precaution  Government  proposed
 to  take  to  avoid  recurrencé  of  difficulties
 faced  by  them  under  the  existing  agreé-
 ments  with  Foreign  0७५  Campenies,  opera-
 ting  in  India?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE):

 (a)  and  (b).  Certain  foreign  companies,
 including  oil  companies  have  conveyed
 their  interest  for  collaboration  in  offshore
 exploration  in  India.  A  few  companies
 have  given  outlines  of  proposals  for  colla-
 boration.  However,  it  will  not  be  in
 public  interest  to  give  the  names  of  these
 companies  nor  the  details  of  the  proposals
 given  by  them.

 Government  have  nat  so  far  taken  a
 view  on  foreign  collaboration  for  offshore
 oil  exploration.  In  case  such  an  eventua-
 lity  arises,  Government  would  take  all
 precautions  to  see  that  the  arrangement
 arrived  at  is  in  consonance  with  the
 national  interests.

 Setting  up  of  detergent  Alkylate  and  Ethy-
 lene  Glycol  projects  in  Gujarat

 357,  SHRI  D.  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 3504  on  the  25th  August,  972  and  state
 the  progress  made  so  far  to  set  up  Deter-
 gent  Alkylate  and  Ethylene  Glycol  Pro-
 jects  in  Gujarat  and  the  locations  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 Foreign  collaboration  agreements  for  pro-
 cess  knowhow,  basic  engineering  and
 €xXpatriate  assistance  submitted  by  the
 Indian  Petrochemicals  Corporation  Ltd.
 have  been  approved.  The  units  will  be

 Kccated
 at  Koyali  in  Gujarat.  No  decision

 a8  yet  been  taken  on  the  proposal  of  the
 »  Government  of  Gujarat  to  participate

 With  the  Central  these
 two  projects.

 Government  in
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 मध्य  प्रदेश  को  सिद्ध  परियोजना  संबंधी
 रिपोर्ट

 358.  श्री  गंगाचरण  दीक्षित:  शय्या

 सिलाई  श्लोक  विद्युत  मंत्री  यह  बताने  कि

 कृपा  करेंगे  कि  :

 (बा)  क्या  ह.  सबका  ते  मध्य  प्रदेश

 को  सिन्ध  परियोजना  सम्बन्धी  रिपोर्ट  इस  बीच

 स्वीकार  कर  ली  है  ;  और

 (ख  )  यदि  नहीं,  तो  इसके  क्या  कारण  है
 बौर  इसे  कब्र  तक  स्वीऋति  प्रदान  की  जायेगी  ?

 सिवाय  ज़ोर  विद्युत  मंत्रालय  में  उप मंत्रो
 (शी  बजनाथ  करोल)  :

 (क)  और  (ख).  मध्य  प्रदेश  ककी  सिर

 परियोजना,  योजना  आयोग  द्वारा  1  O72

 को  अनुमोदित  की  जा  चुकी  है  ।

 सर्व  प्रदेश  में  पाथ  री  नदो  परियोजना  के

 बार  में  प्रतिवेदन

 359.  श्री  गंबर  दीक्षित  :  क्‍या

 सिलाई  धौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  मध्य  प्रदेश  में  पायरी  नदी

 परियोजना  के  बारे  में  केद्रीय  सरकार  को

 ग्रनुमोदन  के  लिए  प्रतिवेदन  किस  तारीख  को

 प्राप्त  हुआ  ;  और

 (ख)  इस  को  कब  तक  अनुमोदित  कर

 दिया  जायेगा  ?

 सिलाई  जौर  विद्युत  मंत्रालय  में  उपमंत्री

 शी  बैजनाथ  रोल)

 (=)  शौर  (ख)  शेयरों  ख़ुदी  परि-

 योजना  की  रिपोर्ट  केन्द्रीय  जल  और  विद्युत
 आयोग  में  0-8-197  को  प्राप्त  हुई  थी।
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 केन्द्रीय  जल  शोर  विद्युत  भ्रायोग  की  टिप्पणियों

 के  प्रकाश  में  इसमें,  राज्य  सरकार  ने  संशोधन

 कर  दिये  हैं  तथा  परियोजना  को  योजना  भ्रायोग

 की  सलाहकार  समिति  को  उनकी  अगली  बैठक

 में  उस  पर  विचार  करने  के  लिए  प्रस्तुत  किया

 जायेगा।

 Railway  lines  for
 Spine-Rewa-Chhatarpur-

 Harpalpur-Tikamgarh-Jhansi

 360.  SHRI  G.  C,  DIXIT:
 SHRI’  ONKAR  LAL  BERWA:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Vindhya  Pradesh  Region
 (M.P.)  has  no  adequate  Railway  com-
 munication  facilities  at  present;

 (b)  if  so,  whether  there  is  any  proposal
 under  consideration  for  construction  Rail-
 way  lines  connecting  Satna-Rewa-Chhatar-
 pur-Harpalpur-Tikamgarh-Jhansi;  and

 (c)  if  so,  the  time  by  which  a  decision
 in  this  ragards  is  exjerted  to  e  taken?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  to  (c).  Although
 adequate  railway  communication  facilities
 already  exist  in  Windhya  Pradesh  Region,
 a  traffic  survey  for  a  new  BG  line  from
 Satna  to  Beohari  via  Rewa  has  however
 been  sanctioned  and  the  survey  is  in  pro-
 gress.  A  decision  regarding  the  construc-
 tion  of  the  line  will  be  taken  after  the
 results  of  the  survey  become  known.

 Railway  line  for  Dalli-Rajhara-Jagdalpur
 in  Bastar  District  (Madhya  Pradesh)

 361.  SHRI  G.  C.  DIXIT:
 SHRI  ARVIND  NETAM:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:
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 (a)  whether  the  Madhya  Pradesh  Gov-
 ernment  ‘have  been  co  ly  requesting
 the  Government  of  India  to  construct  a
 Railway  line  betwéem’  Dalli-Rajhara_Jag-
 dalpur  in  Bastar  District;

 (b)  whether  Bastar  District  (Madyha
 Pradesh)  has  not  been  developed  mainly
 due  to  lack  of  railway  communications;
 and

 (c)  if  so,  the  steps  taken  so  far  for  con-
 necting  Dalli-Rajhara  with  Jagdalpur  by
 rail  via  Narainpur,  Koondgaon  and  when
 it  is  expected  to  be  commissioned?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT).  (a)  Yes.

 (b)  Tt  is  not  correct  to  state  that  the
 over-all  development  of  the  area  has
 been  handicapped  mainly  due  to  lack  of
 tail  communications

 (c)  A  traffic  survey  for  a  B.  G.  line
 from  Dhalli-Rajhara  to  Dantewara/Jag-
 dalpur  has  recently  been  completed  and
 the  report  is  under  examination  of  the
 Railway  Board,  A  decision  regarding
 construction  of  this  line  will  be  taken
 after  the  ex  tion  is  leted  and
 the  results  thereof  become  know.

 इलाहाबाद  उच्च  न्यायालय  में  न्यायाधीशों
 को  नियुक्ति

 362.  श्री  सरजू  पाण्डे:  क्या  विधि
 और  न्याय  मंत्री  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्‍या  पिछले  महीने  इलाहाबाद
 उच्च  न्यायालय  में  कुछ  न्यायाधीशों  की  a

 नियुक्तियां  की  गई  हैं  ;  कौर

 (ख)  यदि  हां  ,  तो  कुल  कितनी,
 नियुक्तियां  की  गई  हैं  ?

 विधि  झोर  व्यर्थ  मंत्री  तथा  पेट्रोलियम  भोर
 रसायन  मंत्री.  (भी  एच०  धार०  गोकल)

 (क)  जहां।.  4  सितम्बर,  1972
 से  नियुक्तियां  की  गई  हैं  ।

 (ख)  चार ।
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 Russian  help  for  Power  Transmission

 363.  SHRI  &  A.  MURUGANANT-
 HAM:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  whether  Soviet  Union  propose  to
 help  India  in  the  field  of  Power  trans-
 mission;  and

 (b)  if  so,  whether  any  negotiations  are
 going  on  between  the  two  countries  in
 regard  to  this  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER,  (SHRI  8.  N.  KUREEL):  (a)
 so  far  no  scheme  has  been  posed  seeking
 Soviet  assistance  in  the  field  of  power
 transmission.

 (b)  Does  not  arise.

 Progress  by  four  units  of  F.C.L.  during.  the
 first  quarter  of  (1972-73

 364,  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  PETROLEUM  AND  CHEML
 CALS  be  pleased  to  state:

 (a)  whether  four  out  of  the  five  units
 of  the  Fertiliser  Corporation  of  India
 have  achieved  40  per  cent  increase  in
 Production  in  the  first  quarter  of  1972.73;
 and

 Sth  unit
 reasons

 (b)  if  so,  the  names  of  the
 which  is  lagging  behind  and  the
 therefor?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir,  In  the  first  quarter  of  1972-
 73,  barring  Sindri,  the  remaining  four
 operating  units  cumulatively  by  registered  a
 Production  increase  of  about  38  per  cent
 over  the  corresponding  period  of  last  year.
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 (b)  Fhe  production  at  Sindri  was
 affected  due  to  factors  like  (i)  heavy
 breakdowns  of  the  old.  plant  which  is
 showing  signs  of  ageing  (ii)  non-avail-
 ability  of  gypsum  of  suitable  quality
 required  for  production  of  ammonium
 sulphate  (iii)  difficulty  in  getting  the  coal
 blend  needed  for  efficient  production  of
 coke  and  coke  oven  gas  and  (iv)  other
 process  problems.  The  accidental  fire  at
 the  electric  sub-station  of  the  ammonia
 plant  also  affected  production.

 Lipking  of  Rajasthan  and  Gujarat  with
 power  transmissiqn  lines

 365.  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  work  to  link  Rajasthan  and
 Gujarat  with  power  transmission  lines  hay
 begun;

 (b)  if  so,  whether  this  sort  of  inter.
 State  linking  process  will  continue  till  the
 National  Power  Grid  is  complete;  and

 (c)  whether  there  is  any  State  today
 which  has  more  than  one  power  grid?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL,):  (a)
 and  (b).  A  220  single  circuit  transmission
 line  connecting  Ranasan  in  Gujarat  and
 Debari  in  Rajasthan  hag  been  taken  up
 for  construction.  This  line  will  intercon-
 nect  the  two  State  power  systems.  In
 Gujarat,  survey  and  25  per  cent  of  stub.
 setting  for  the  towers  has  been  completed.
 In  the  case  of  Rajasthan,  survey,  prelimi-
 nary  works  and  procurement  of  materials
 have  been  taken  up.  Central  loan  assist-
 ance  is  given  to  the  States  for  this  line.
 Under  the  Centrally  Sponsored  programme
 Gujarat  was  given  Rs.  30  lakhs  during  the
 year  97I-72  and  an  amount  of  Rs.  |
 lakhs  hag  been  provided  for  the  current
 year.  Tm  the  case  of  Rajasthan  an  amount
 of  Rs.  40  lakhs  has  been  provided  for  the
 current  year.  The  line  is  likely  to  be
 completed  by  the  end  of  ‘1973-74,

 IN  THE
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 The  construction  of  -interState  and
 inter  regional  lines  ig  a  continuous  process
 to  provide  for  adequate  line  capacity  to
 meet  the  situation  arising  from  time  to
 time.  While  the  regional  grid  systems
 are  being  evolved  in  different  regions
 simultaneously  inter-regional  connections
 are  also  being  established.  This  will
 result  in  evolution  of  a  National  Grid.

 (Ac)  In  the  States  of  Jammu  and  Kash-
 mir,  Himachal  Pradesh,  West  Bengal
 Orissa,  Assam,  Tripura,  Manipur  and
 Nagaland  unification  of  power  systems  is
 under  progress,  In  the  remaining  States
 there  are  unified  power  grid  systems.

 Assistance  to  rural  electrification  projects
 by  rural  elecirification  corporation

 366.  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  Rural  Electrification  Cor.
 Poration  has  recently  approved  for  assist-
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 ance  46  rural  electrification  projects  of
 which  8  are  for  backward  areas  and
 specially  under-developed  ones,

 (b)  if  so,  the  names  of  those  backward
 or  under-developed  areas  in  the  country,
 and

 (c)  the  main  features  of  the  projects?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 The  Rural  Electrification  Corporation  in
 its  meeting  held  on  26th  September,  1972,
 sanctioned  6  rural  electrification  schemes
 of  0  State  Electricity  Boards  involving
 loan  assistance  of  Rs.  83.403  lakhs,  aim-
 ing  electrification  of  1,420,  villages  energi-
 sation  of  14,139,  pumpsets  and  power
 supply  to  2,508  small  scale  and  agro-
 industries.  Of  these  6  projects,  6  relate
 to  backward  areas.

 (b)  and  (c)  The  names  and  details  of
 Projects  relating  to  backward  areas  are  to
 be  given  below:—

 Sl.  COVERAGE  Amount  of
 No,  loan  sanc-

 Name  of  Scheme  Villages  Pumps  Small  Scale  tioned
 &

 Agro  industries  (Rs.  in
 Lakhs)

 I  2  3  4  5  6

 i  -Gajwal  Taluk  in  Medak  District  (Andhra
 pradesh  .  .  3  65  850  80  ०  !

 2  Special  Transmission  Scheme  in  Balasore
 &  Cuttack  Districts  of  Orissa  55°8I

 3  SpecialScheme  of  Transmission  &  Distri-  .
 bution  system  in  Balasore  &  Mayurbhanj Districts  of  Oris  3  78°  56

 4  Anandput  Sahib  tehsil  in  Rupar  District  of
 Pun  fab  7  773  ‘1230  350  37.278

 5  Isanaget,  Dhaurahra  &  Ramia-Beher  Blocks
 in  Nighansan  tehsils  of  Lakhnpur-Theri District  of  Uttar  Pradesh  .  94  500  770  5434

 75  ‘blocks  viz  Bachhran,  arejganj, ह  Tiloi,

 Dal,  फि
 Rahi, ase

 bad, ्  र्  and  U;  in  Rae  Bareli  tere
 strict  8  ee  2I0  57.35 :  eo
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 Extension  of  Kamala  river.  embankment

 367.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  258  on  the
 4th  April,  I972  regarding  the  extension  of
 Kamala  River  Embankments  and  state:

 (a)  whether  the  non-extension  of  the
 Kamala  embankments  upto  Mirchaiya  in
 Nepal  leaves  the  entire  area  of  India  bet-
 ween  the  Indo-Nepal  border  and  eastern
 and  Western  Kamala  canal  totally  unirri-

 gated  and  results  in  overflooding  of  the
 areas,  and

 (b)  if  so,  the  reasons  why  the  work  under
 the  original  proposal  agreed  to  by  Nepal
 Government  for  extending  the  embank-
 ments  to  Mirchaiya  has  not  been  taken
 up  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B,  N.  KUREEL):  (a)
 and  (b):  The  floods  in  the  Kamala  in-
 undate  an  area  of  64  sq.  Km  in  the  Indian
 territory  between  the  Indo  Nepal  border
 and  the  Kamala  eastern  and  Western
 canals,

 The  extension  of  Kamla  embankments
 had  been  proposed  to  protect  this  area  as
 well  to  prevent  breaches  in  the  canal
 banks  and  outflanking  of  Jainugar  Weir.
 The  detailed  report  ‘of  the  scheme  has  not
 been  finalised  by  the  State  Government.
 There  is  also  no  provision  for  the  scheme
 in  the  Fourth  Plan.  A  scheme  for  streng-
 thening  of  the  right  bank  of  western
 Kamala  ‘canal  and  left  bank  of  Eastern

 =

 Canal  to  serve  as  flood  banks  and
 Provision  of  adequate  cross  drainage  works
 which  will  reduce  the  possibilitiés  of

 aches  in  the  canal  banks  is  also  under
 ideration’  of  the  State  Government.
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 Per  capita  availability  and  consumption
 of  power  in  North  Bibar

 368.  SHRI  BHOGENDRA  JHA:  will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  335  on
 the  18th:  April,  972  regarding  the  per
 capita  availability  and  consumption  of
 power  in  North  Bihar  and  state:

 (a)  the  steps  being  taken  to  bring  up the  per  capita  availability  and  consump- tion  of  electricity  in  North  Bihar  from 49  and  3  kwh  to  the  level  of  the  rest  of
 Bihar  of  87  and  79  kwh  and  the  whole  of
 Bihar  to  the  All  India  level  of  98  and  88
 kwh  respectively,

 (b)  whether  it  is  proposed  to  have  ap
 All  India  grid  of  electricity  and

 (c)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a): As  given  in  the  answer  to  the  unstarred
 question  No,  335  on  18th  April  1972,  in
 the  Lok  Sabha,  Bihar  has  scope  for  utiliz-
 ing  power  generating  capacity  more  fully.
 Additional  transmission  and  distributions
 lines  are  under  various  stages  of  construc-
 tion  in  Bihar  for  maximising  the  utiliza-
 tion  of  the  available  capacity,  In  order
 to  meet  the  future  demand,  edditional
 power  generation  projects  aggregating  to
 460  MW  are  under  various  stages  of
 execution.  Additional  power  will  also  be
 available  to  Bihar  from  the  DVC  system
 where  generating  capacity  aggregating  to
 240  MW  is  being  installed  in  the  fourth
 plan  period.

 Further  generating  capacity  aggregating
 to  080  MW  is  proposed  to  be  taken  up
 for  installation  in  the  Sth  plan.  Power
 will  also  be  available  from  projects  uggre-
 gating  to  840  MW  being  proposed  in
 DVC  area.  Augmentation  of  generating
 capacity  mentioned  above  will  step  up  the
 availability  of  power,  and  its  utilization
 both  in  North  Bihar  as  well  as  in  the  rest
 of  the  State  considerably
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 (७)  and  (c)  Yes,  Sir,  Power  systems
 in  the  northern,  western,  southern  and
 eastern  regions  have  now  inter-connected
 grids.  These  are  already  being  utilised
 for  exchange  of  power  between  systems
 depending  on  the  availability  and  demand.
 In  order  to  enable  integrated  operation  of
 the  regional  grid  systems  regicnal  load
 despatching  stations  are  being  established
 in  cach  region.  Simultaneously  with  the
 construction  of  inter-state  iines,  inter-  re-
 gional  lines  are  also  under  construction
 with  the  ultimate  object  of  devcloping  an
 All  India  Grid.

 ‘The  All  India  Grid  will  inter  link  all
 major  power  system,  and  main  large  power
 stations  with  the  object  of  operating  the
 power  systems  with  optimum  _  efficiency,
 economy  and  reliability.

 Proposal  for  location  of  thermal  power
 plant  at  Katihar  In  Bihar

 369.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  282  on
 the  Ist  August,  I972  regarding  proposal
 for  the  location  of  Thermal  Power  Plant
 at  Katihar  in  Bihar  and  state:

 (a)  whether  the  Resolution  of  the  Bihar
 Legislature  demanding  location  of  the  pro-
 posed  thermal  power  project  it  Katihar
 has  since  been  communicated  to  the  Go-
 vernment  of  India,

 +
 (b)  whether  review  of  the  matter  has

 since  been  completed,  and

 (c)  if  so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER,  (SHRI  8.  N.  KURLEL):

 (a)  :  No,  Sir.

 (0)  and  (c):  It  has  been  decided  to
 locate  the  Thermal  Power  Station,  at,
 Dalkhola.
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 Progress  made  on  western  Kosi  canal
 project

 370.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  280  on
 the  Ist  August,  I972  regarding  the  pro
 gress  made  on  the  Western  Kosi  Canal
 Project  and  state:

 (a)  whether  Government  have  agreed
 to  meet  the  entire  cost  of  construction  of
 the  Western  Kosi  Canal  in  the  Nepalese
 territory.

 (9)  the  total  estimated  expenditure  to
 be  incurred  by  Government  of  Bihar  by
 the  end  of  the  Fourth  Plan  on  the  Indian
 side  for  the  construction  of  the  canal
 and  central  loan  or  assistance  therefor;
 and

 (c)  whether  there  is  any  technical  diffi-
 culty  in  simultaneously  acquiring  land  and
 beginning  the  construction  of  the  canal  on
 Indian  side?

 THE  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  IRRIGATICN  AND
 POWER  (SHRI  B.  N.  KUREEFI.):  (a)
 The  Government  of  India  hav:  agreed  to
 provide  special  assistance  to  Bihar  Gov-
 ernment  to  meet  the  cost  of  construction
 of  the  Nepal  portion  of  the  Western  Kosi
 Canal  outside  the  State  Plan  ceiling  during
 the  Fourth  Plan.  The  Nepal  Benefit  por-
 tion  will  be  treated  as  grant  while  the
 balance  will  be  provided  as  loan  to  the
 State  Government,

 (b)  The  Government  of  Bihar  have
 stated  that  the  Indian  portion  of  the  work
 on  the  Western  Kosi  Canal  is  not  likely
 to  be  executed  in  the  Fourth  Plan  due  to
 paucity  of  funds  although,  the  State  Go-
 vernment  proposes  to  start  preliminary
 works  according  to  availability  of  funds.

 (०)  No  technjcal  diffigulty.  is.  expected
 in  simultaneously  acquiring  lang.  and  con-
 struction  of  canal on  Indian  side  except,  for
 requits,  financial,  provisions.  for  the
 purpose.
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 Progress  of  Andhwara  project  in  north
 Bihar

 371,  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  398  on  the
 29th  August,  1972,  regarding  the  progress
 of  Andhwara  Project  in  North  Rihar  and
 state,

 (a)  whether  the  scheme  for  embank-
 ments  along  Lakhandei-Dar-bhanga-Bag-
 mati  and  Mohini  has  since  been  sent  to  the
 Centre,

 (b)  if  so,  the  schedule  for  the  begin-
 ning  and  completion  of  the  project,

 (c)  whether  study  of  the  proposal  for
 embankments  along  right  pank  of  river
 Dhans  from  Paghauli-Santighat  Acroptti
 has  since  been  completed,  if  noi  the  rea-
 sons  thercfor,  and

 (d)  for  how  many  years  Hydrological
 observation  of  river  Khiroi  was  made  and
 what  are  the  annual  results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b):  The  scheme  for  embankments
 along  Lakhandei-Darbhanga-Bagmati  and
 Mohini  has  not  so  far  been  received  at  the
 the  Centre,  The  State  Government  have
 informed  that  the  scheme  will  be  sent
 shortly.

 (c)  The  State  Government  have  stated
 that  the  scheme  is  under  preparation.

 (d)  It  is  reported  by  the  State  Govern-
 ment  that  gauge  observations  are  available
 for  20  years  and  discharge  observations
 have  been  made  since  1970.

 These  have  indicated  that  there  is  consi-
 derable  spilling  over  the  banks  and  the
 maximum  discharge  of  the  river  observed
 is  about  200  cumecs  at  Muraitha.
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 Cost  Analysis  of  some  Bulk  Drugs  by
 Bureau  of  Industrial  Costs  and  Prices

 372.  SHRI  D.  D  DESAI  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  Government  had  referred
 to  the  Bureau  of  Industrial  Costs  and
 Prices  the  names  of  some  bulk  drugs  for
 cost  analysis;  and

 (b)  if  so,  whether  the  bureau  has  sub-
 mitted  any  report  to  Government  and  if
 so,  the  salient  features  therecf?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (४)
 Yes,  Sir.

 (b)  The  final  report  of  the  Bureau  has
 recently  been  received.  This  and  the  other
 three  reports  received  earlier  are  under
 consideration.

 Bringing  a  more  essential  Bulk  Drugs
 under  Control

 373.  SHRI  Db  D.  DESAI:  With  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  price  of  I2  more  essential
 bulk  drugs;  besides  M7  already  listed  in  the
 Drug  Pricés  Control  Order,  are  to  be
 brought  under  control;  and

 (b)  if  so,  when  it  is  likely  to  be  given
 effect  to?

 THE  MINISTER  OF  LAW  AND
 JUSTICE,  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE)
 (a)  and  (b):  The  working  Group  set  up
 undér  the  Chairmanship  of  Chairman
 Bureau  of  Industrial  Costs  and  Prices  have
 examined  the  cost  structure  of  24  bulk
 drugs  which  also  include  empty  hard  gelat-
 ing  capsules.  The  Group's  report  has  been
 received  and  is  under  consideration  of
 Government.
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 Enquiry  into  the  working  of  FCL

 374.  SHRI  JAGDISH  NARAIN  MAN-
 DAL:  Will  the  Minister  of  PETROLEUM

 -AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  received
 a  number  of  Memoranda  and  complaints
 from  Members  of  Parliament  regarding
 the  deterioration  in  working  of  and  cor-
 ruption  in  the  Fertilizer  Corporation  of
 India;

 (b)  whether  Government  propose  the
 appoint  g  high  power  commission  to  en-
 quire  into  the  working  of  Fertilizer  Cor.
 poration  of  India;  and

 (०)  if  90,  the  outlines  the  proposeg  en-
 quiry?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  to
 (c).  The  memoranda  and  complaints  _re-
 ceived  from  the  Members  of  Parliament
 containing  allegations  against  the  Fertilizer
 Corporation  of  India  are  under  examina-
 tion.  There  is  at  present  no  proposal  to
 set  up  a  high-powered  commission  to  ¢xa-
 mine  the  working  of  Fertilizer  Corpora-
 tion  of  India.

 बोनो  अदरक  कारखाने  द्वारा  रासायनिक
 जबकि  का  उत्पादन

 375.  श्री  ज्ञानेश्वर  प्रसाद  यादव  :  क्‍या

 पद् नो लियम कौर  रसायन  मंत्री  यह  बताने  कि

 कृपा  करेंग  कि

 (क)  बरौनी  उर वक  कारखाने  में  रक्षा-

 निक  'बे्रक  का  उत्पादन  कब  शुरू  हो  जायेगा;

 (ख)  इस कारखाने कीं  उत्पादन  क्षमता

 क्‍या  होगी  ?

 चि घौर  वॉच  तथा  पेट्रोलियम  कौर  रसायन
 'मंत्री  (श्री  एच०  कार  गोखले)
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 (क)  वर्तमान  संकेतों  के  अनुसार  बरौनी

 उर्वरक  कारखाने  के  2  अक्टूबर,  973  तक

 व्यापारिक  उत्पादन  प्रारम्भ  करने  की  झ्शा  है।

 (ख)  कारख़ाना  प्रति  वर्ष  330,000
 मीटरी  टन  यूरिया,  जो  लगभग  52,000
 मीटरी  टन  नाइट्रोजन  के  समतुल्य  होगा,
 के  उत्पादन  के  लिए  झूपांकित  की  गई  है।

 प्रयाग-जोगबनी  पैसेंजर  गाड़ो  की  एक्स-
 प्रेस  गाड़ी  बनाना

 376.  श्री  ज्ञानेश्वर  प्रसाद  यादव  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :-

 (क)  क्या  पूर्वोत्तर  रेलवे  की  प्रयाग-
 जोंगबनी  पर्सेजर  गाड़ी  को  एक्सप्रेस  गाड़ी
 बनाने  का  कोई  प्रस्ताव  है;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं;

 (ग)  क्‍या  उक्त  गाड़ी  को  बरौनी  से
 कटिहार  तक  पैसेंजर  गाड़ी  के  रूप  में  चलाया
 जाना  जारी  रखने  के  बारे  में  जनता  ने  सरकार
 से  मांग  की  है  ;  और

 (घ)  यदि  हां,  तो  इस  संबंध  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 रेल  मंत्री  (श्री  टी०  ए०  पाई)  (क)
 दौर  (ख)  एक  तेज  गाड़ी  की

 भारी  मांग  को  पूरा  करने  की  दृष्टि  से,
 नं०  37  भ्रम/38  डाउन  जोगबनी-इलाहाबाद
 सिटी  तेज  सवारी  गाड़ियों  को  1-11-72
 से  एक्सप्रेस  गाड़ियों  में  बदल  दिया  गया  है  1



 185  Written  Answers

 (ग)  जी  हां  ।

 (घ)  कटिहार-बरौनी  खण्ड  पर  तथा-

 नीय  यात्रियों  की  सुविधा  के  लिए  503  अप।

 504  डाउन  पार्सल  सवारी  गाड़ियों  के

 समय  में  उपयुक्त  परिवर्तन  करके  लगभग

 वही  कर  दिया  गया  है  जो  इस  खण्ड  पर  3  7प्री।
 38  डाउन  का  पुराना  समय  था।

 कटिहार  जंक्शन  से  कलकत्ता  को  एक  प्रति-

 रिक्‍त  एक्सप्रेस  गाड़ी  चलाना

 377  श्री  गानइवर  प्रसाद  यादव:

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :-

 (क)  क्या  पूर्वोत्तर  सीमान्त  रेल

 के  कटिहार  जंक्शन  से  कलकत्ता  जाने  वाले

 यात्रियों  की  सुविधा  के  लिए  क  अतिरिक्त

 सीरम  गाडी  चलाने  का  कोई  प्रस्ताव  है

 कौर

 (ख)  यदि  हां,  तो  कब  से  ?

 रेल  मंत्रो  (श्री  टी०  To  पाई)

 (क)  जी  नहीं  t

 (ख)  सवाल  नहीं  उठता  t

 सर्वोच्च  स्वॉपालय  कौर  उच्च  न्यायालय
 में  मकानों  का  निब दया  जाना

 378.  श्री  ज्ञानश्बेर  प्रसाद  यादव  :
 क्या  विधि  जौर  न्याय  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  उच्च  न्यायालयों  कौर  सर्वोच्च

 न्यायालय  में  गत  वर्ष  कितने  मुकदमों  का

 निर्णय  हुआ  ?
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 विधि  कौर  पाच  तथा  पेट्रोलियम  भ्र ौर  रसायन

 मंत्री  (श्री  एच०  कार  गोखले  )  :

 जानकारों  लेते  वाला  विवरण  सेल-न  हूँ
 विवरण

 उच्चतम  न्यायालय  6,491

 उच्च  न्यायालय

 l  इलाहाबाद  37,033"

 2  जांघ  प्रदेश  32,733"

 3  आसाम  बौर  नागालैण्ड  1,908
 (इस  समय  गोहाटी  )

 4  बम्बई  27,706

 5  कलकत्ता  32,115

 6  दिल्‍ली  17,885

 7  गुजरात  11,922

 8  हिमाचल  प्रदेश  1,30  0

 9  जम्म-कश्मीर  1,590

 l0  केरल  30,520

 l]  मध्य  प्रदेश  15,700

 l2  मद्रास  41,559,

 3  मैसूर  19,860

 4  उड़ो तता  4,490

 I5  पटना  8,938

 L6  पंजाब  और  हरियाणा  27,745-

 7  राजस्थान  9,50I°

 कुल  संख्या  +3,22,505°



 187  Written  Answers

 कटिहार  याई  में  चोरी  को  घटनाएं  रोने

 के  लिए  कानों  'गर्व  पु/लस  को  तमाल

 करता

 379  श्री  अनीश्वर  प्रसाद  यादव:  क्‍या
 रेल  मंत्री  यह  बताने  की  कंपा  करेंगे  कि

 (क)  क्‍या  पूर्वोत्तर सीमा  रेलवे  के

 कटिहार  यार्ड  में  रेलब  बहनों  से  सामान

 चोरी  शाये  दिन  होती  रहती  है;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  का  विचार

 चोरी  की  घटनाएं  रोकने  हेतु  कुछ  महीनों
 के  लिए  वहां  केन्द्रीय  रिज  पुलिस  तैनात

 करने  का  है  ?

 रेल  मंत्री  (श्री  टी०  To  पाई)  (क)
 यह  सही  नहीं  है  कि  पूर्वोत्तर  सीमा

 रेलवे  के  कटिहार  याद  में  रेलवे  वैगनों
 से  सामान  की  चोरी  की  घटनायें  प्राय॑  दिन  होती

 रहती  हैं

 (ख)  इन  चोरियों  की  रीकथाम  के

 लिए  रेलवे  सुरक्षा  दल  ग्रावश्यंक  निरोधात्मक

 उपाय  कर  रहा  है  1  इस  कार्य  के  लिए  केन्द्रीय

 रिजर्व  पुलिस  को  तैनात  करने  का  कोई  विचार

 नहीं  है  ।

 Destruction  of  Property  at  Bikaner  Railway
 Station  by  Students

 380.  SHRY  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL
 ‘WAYS  be  pleased  to  state:

 (a)  whether  agitated  students  of  Bika-
 ner  Division  destroyed  propertyat  Bikaner
 Railway  Station;

 (b)  if  so,  whether  any  “arrest  was  made
 and  action  taken  in  this  regard;  and
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 (c)  the  estimated  loss  sustained  as  q  re-
 sult  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI:  (४)  Yes,  Sir.

 (b)  2  cases  on  FIR  No.  34  dated  9th
 September  972  and  FIR  No.  35  dated  8th
 September  972  were  registered  at  G.R.P.
 station,  Bikaner.  8  persons  were  arrested
 and  challaned  in  the  Court.

 (c)  Rs.  16,000|-  approximately.

 Commissioning  of  ¢he  Cochin  Fertilizer
 Unit

 38I.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PPETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Commissioning  of  the
 Cochin  Fertilizer  Unit  was  held  up;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  loss  suffered  so  far  on  account
 of  the  delay  in  commissioning?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)
 Yes,  Sir.

 (b)  The  construction  of  the  fertilizer
 project  has  been  completed  and  trial  runs

 progress.  The  slippage  in  commis-
 sioning  is  however  due  to  mechanical
 breakdowns  and  other  difficultiés  encoun-
 tered’  during’  the  trial  runs.

 (c)  About  15,000  tonnes  of  Urea  for
 every  month's  delay  in  the  commissioning
 of  the  plant  or  the  basis  of  50  per  cent
 capacity  utilisation  during  this  period.
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 Explosion  of  u  Bomb  fn
 7  agama

 Ferti-
 Tier  cen

 382.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  a  bomb  exploded  in  Gorakh
 pur  Fertilizer  Factory  on  the  23rd  septem-
 ber,  1972

 (b)  whether  enguiry  has  been  made  in
 this  regard;  and

 (c)  if  so,  the  result  of  the  enquiry  and
 the  action  taken  by  Government  thereon?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  प्र.  R.  GOKHALE):  (a)  ७
 {c).  An  explosion  occured  in  the
 pur  Fertilizer  Factory  on  the  22nd  Sep-
 tember,  1972.  The  accident  was  investiga:
 ted  departmentally.  The  project  authori-
 ties  also  lodged  a  complaint  with  the  Iocal
 police  for  suspected  sabotage  by  the  strik-
 ers.  The  Inspectorate  of  Explosives  Agta
 and  the  State  C.L.D.  have  also  investigat-
 ed  into  the  matter  and  their  reports  are
 being  awaited  by  the  Corporation.

 Raid  on  the  522-Up
 pie  ner

 Pas-
 genget  Thali  By

 383.  SHRI  SUKHDEOQ  PRASAD
 VERMA:  Wit  thé  Minter  of  RATL-
 WAYS  be  pleased  to  state:

 (a)  whether  dacoits  raided  the  522  Up
 ‘Mantkptir  Shanat  patiiengir  Thi  bétwall
 Khurhang  and  Dingwai  itatioris  on  the
 night  of  the  £7th  September,  1972;  and

 tid  if  46,  the  action,  ff  why,  taken  by
 the  Rdflway  Protection  Forte  and  the  re-
 sults  thereof?

 डे
 atk?

 M
 INISTER

 OF  RAILWAY
 7  uit  + t  At:  @  Yes,  on  i8

 Seber  1972  dt  40.05  fire.

 Pgs
 Protection  of  Passengers

 railWay  preiiises
 of  the  Government  eathvay
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 Necessary  liaison  and  coordination  was
 by  the  Railway  Protection

 Force  with  the  ‘Goveriiment  Railway
 Police.  As  a  resuit  of  fhe  sime  the  follow-
 ig  action  has  been  taken

 (i)  Both  the  night  passenger  trains
 on  this  section  are  being  escorted  by
 two  armed  guards  and  plain-clothes  men
 are  deputed  to  keep  strist  vigil  on  rail-
 way  criminals.

 Gi}  District  Police  has  been  alerfed  fo
 patrol  way-side  railway  stations  during
 hight  at  the  time  of  arrival  of  trains.

 (ti)  Strength  of  Gévernment  Railway
 Police  at  Banda  has  been  augmented
 temporarily.

 (iv)  Government  Railway  Police,  Banda
 has  registered  the  case  under  section
 392/394  L.P.C,  and  have  arrested  four
 criminals  so  far,  Investigations  continue.

 Recruitment  of  Class  I  Uificers  for  Chitta-
 Panjim  Lito  Woflés  cit.,  from  Zonal  Rafi-

 way  and  Rallway  Board

 384.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  recruitment  of  Officers  in
 Clais  I  in  Chittaranjan  Loco  Works,  Die-
 sel  Loco  Works  Integral  Coach  Factory
 and  the  Indian  Railways  Conference  Asso-
 ciation,  all  under  his  Ministry,  is  made
 from  the  Zonal  Railways  and  the  Ruil-
 way  Board  and  the  deserving  Class  II  off-
 cers  of  the  above  mentioned  units  are  not
 Promoted  to  the  Class  I  posts;  and

 ७)  #  $6,  thé  réisétig  therefol7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  arid  (b).  Direct
 recruitment  to  Class  I  Services  is  made
 through  Union  Public  Service  Commission
 BH  dll  Rafwiy  basis  and  no  separate  rec-
 ruitment  is  made  to  Chittaraafan  Léco-
 motive  Works,  Diesel  Locomotive  works

 HiteetaE  Cole  Pittory.  lak  I  Posts
 im  Chittaranjan  Locomotive  Works,  Diesel
 Locomotive  Works  and  Integral  Coach
 Factory  are  fillea  by  posting  suitable  offi-
 cers  from  different  zonal
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 railways,  and  also  by  promotion  of  suitable
 Class  II  Officers  working  in  the  Produc-
 tion  Units.  Appointments  of  Class  I  Offi-
 cers  in  the  Indian  Railways  Conference
 Association  which  is  an  autonomoug  or-
 ganisation,  is  made  by  the  President  of
 Indian  Railways  Conférence  Association  in
 consultation  with  Executive  Council.
 Where  a  railway  officer  is  to  be  appointed
 Railway  Board's  approval  is  obtained  by
 the  Indian  Railways  Conference  Associa-
 tion.  The  Railway  Board  do  not  control
 the  promotion  policy  of  Class  II  officers
 of  the  Indian  Railways  Conference  Asso-
 ciation  to.  Class  I  in  that  Organisation.

 Double  Railway  line  from  Dum  Dum  junc
 tion  to  Bangaon  (Sealdah  Divislon—East-

 em  Railway)

 385.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  insistent  demand
 from  the  commuters  to  lay  a  double  line
 from  Dum  Dum  junction  Station  to  Ban-

 .gaon  in  the  Sealdah  Division  of  the  East-
 ern  Railway;

 (b)  whether  such  a  double  line  will  also
 help  promote  trade  between
 and  India;  and

 Bangladesh

 (c)  if  so,  the  reaction  of  Government  in
 this  regard?

 THE  MINISTER  OF  RATLWAYS  (SHRI
 T.  A.  PAD:  (a).  There  are  representation
 for  doubling  the  line  between  Dum  Dum
 and  Bangaon.

 .(b)  ang  (०.  A  Techne-Economic  Survey
 was  undertaken  for  the  doubling  of  this
 Section.  The  Report  is  under  considera-
 tion.
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 Difficulties  in  getting  जी  Tankers  to  lift
 Crude  from  Iraq

 386.  DR.  RANEN  SEN:

 SHRI  K.  BALADHANDAYU-
 THAM:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  finding  diffi-
 culties  in  getting  oil  tankers  to  lift  crude
 from  Iraq  to  India;  and

 (0)  if  so,  the  reasons  therefor  and  the

 steps  taken  by  Government  in  the  matter?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  and
 (b).  It  appears  that  some  foreign  oil  com-
 panies  have  been  exerting  pressure  on  the
 tanker  owners  not  to  transport  the  Iraqi
 crude  oil  from  its  nationalised  North  Ru-
 maila  oil  fields  to  any  destination,  includ-
 ing  to  India.  This  came  out  when  enqui-
 ries  floated  in  the  market  for  hiring  tank-
 ers  did  not  attract  any  offers  with  reason-
 able  terms.  Two  tankers  of  the  Shipping
 Corporation  of  India  which  were  on  char-
 ter  with  international  oi]  companies  have
 been  withdrawn,  and  one  more  tanker  of
 an  Indian  Shipping  firm  has  also  become

 available  for  this  service.  The  first  of  these
 tankers  carrying  Iraqi  crude  has
 been  received  at  Haldia.

 since
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 Ou  Freight  Scandal

 387.  DR.  RANEN  SEN:  Will  the  Minis-
 ter  of  PETROLEUM  AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  report  appearing  in
 the  ‘Blitz’  dated  the  23rd  September,  972
 under  the  caption  “Who  struck  it  rich  in
 the  oil  freight  scandal”;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  Yes,
 Sir.

 काए

 (b)  The  allegations  contained  in  the  news
 item  are,  prima  facie,  incorrect  in  several
 respects.  However,  the  matter  is  being
 looked  into  further  in  consultation  with
 the  Chairman,  Indian  Oil  Corporation  and
 the  factual  position  would  be  placed  on
 the  Table  of  the  House.

 Assistance  for  Irrigation  Projects  in  Kerola

 388.  SHRI  C.  JANARDHANAN:
 SHRIMATI  BHARGAVI  THAN-

 KAPPAN:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  Kerala  Government
 have  requested  the  Centre  for  an  addi-
 tional  grant  of  Rs,  3  crores  to  complete
 the  irrigation  projects  in  the  State;  and

 {b)  if  so,  what  action  has  been  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREEL):  (a)  and
 (b).  Irrigation  is  a  State  subject  and  funds
 for  execution  of  irrigation  projects  are
 Provided  by  the  State  Governments  in  their
 budgets  within  the  framework  of  their
 overall  developmental  plans.  Central  As-
 sitance  to  the  State  Plass  is  in  the  form
 379  LS.—7
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 of  tleck  loans  and  grants  and  not  to  indi-
 vidual  Sectors  or  projects.  The  plan  out-
 lay  for  Kerala  for  ‘1972-73  is  Rs.  64  cro-
 res  of  which  Rs.  33.95  crores  is  Central
 assistance.  The  approved  outlay  for  ma-
 jor  and  inedium  irrigation  sector  is  Rs.  5.20
 crores,

 The  Government  of  Kerala  had  requested
 that  they  should  be  given  further  special
 Central  assistance  of  Rs.  3  crores  outside
 the  State  Plan  framework  to  accelerate
 their  irrigation  projects..  Owing  to  the  di-
 fficult  resources  position,  it  has  not  been
 found  possible  to  accede  to  this  request.

 Fourt:  Stage  Expansion  Programme  of
 the  Fertillzer  and  Chemicals,  Travancore

 Limited,  Alwaye

 389.  SHRI  ron  JANARDHANAN:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  the  fourth  stage  expansion
 programme  of  the  Fertilizer  and  Chemi-
 cals,  Travancore  Limited,  Alwaye  is  very
 much  behind  schedule;

 (be)  if  ४0,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  speed  up  the  ex-
 pansion  programme?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  to
 (c).  Some  sections  of  the  Fourth  Stage  Ex-
 pansion  Project  have  been  completed  and
 the  ammonia  plant  is  also  under  commer-
 cial  production.  The  commissioning  of
 the  other  sections  has  slipped  mainly  as
 a  result  of  labour  problems  and  delays
 in  the  delivery  of  some  of  the  equipments
 from  indigenous  fabricators,  Vigorous
 follow-up  action  is  being  taken  with  the
 manufacturers  copoerned  to  expedite  the
 deliveries  of  the  equipments  which  have
 been  delayed.  In  addition,  discassions  are
 being  conducted  with  the  labour  usions
 concerned.
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 Refining  of  Crode  from  Iraq  by  Burmah-
 Shell

 390.  SHRI  K.  BALADANDAYU-
 THAM:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have  approach-
 ed  Burmab-Shell  Oil  Company  to  _  refine
 crude  imported  from  Iraq;  and

 (b)  if  so,  the  Company's  reaction  there-
 to?

 THE  MINISTER  OF  LAW  AND  JUS.
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  No
 Sir.

 (b)  Does  not  arise.

 Resumption  of  operation  of  s.  S.  Light
 Railway

 391,  SHRI  BIRENDER  SINGH  RAO:
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  Central  Government
 are  contemplating  to  run  the  5.  S.  Light
 Railway  in  collaboration  with  the  U.P.
 Government;

 (b)  if  so,  the  time  by  which  the
 said  Railway  Line  will  be  reopened;
 and

 (c)  whether  Government  propose  to
 re-employ  all  its  retrenched  employees
 on  their  respective  jobs,  and  if  not,  the

 reasons  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a).  A  proposal  to

 set  up  a  Corporation  in  equal  partner-
 ship  with  the  State  Government  of  Uttar
 Pradesh  is  under  consideration.

 (0)  The  time  required  cannot  be  pre-
 cisely  estimated  at  this  stage.

 (c)  Does  not  arise  for  the  present.
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 Corporation  to  ron  ss  S.  Light  Railway
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 392.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  propose  to  constitute  a  Corpora-
 tion  to  run  S,  S.  Light  Railway;

 (b)  if  so,  the  names  of  Members
 and  Chairman  of  the  Corporation;  and

 (c)  the  share  of  Central  and  State
 Government  in  the  said  Shahdara-

 Saharanpur  Railway  Board?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (c).  A
 proposal  to  set  up  a  Corporation  in
 equal  partnership  with  the  State  Govern-
 ment  of  Uttar  Pradesh  is  under  consi-
 deration.

 (b)  Does  not  arise.
 \

 Conversion  of  Narrow  Gauge  S.  S.  Light
 Railway  into  Broad  Gauge

 393,  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  convert
 the  narrow  gauge  Shahdara-Saharanpur
 Light  Railway  into  Broad  Gauge  in
 order  to  link  it  with  Delhi|New  Delhi
 to  cope  with  the  rush  of  daily  pas-
 sengers  of  this  area;

 (b)  if  so,  the  estimated  expenditure
 likely  to  be  incurred  thereon;  and

 (c)  the  time  by  which  it  will  be
 completed?



 I97  Written  Answers

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  (a)  to  (c).  The
 question  whether  this  Railway  should  be
 revived  in  its  former  gauge  or  in  a
 wider  gauge,  namely  Metre  Gauge  or
 Broad  Gnuge  is  being  examined.  Nothing
 precise  can,  therefore,  be  said  at  this
 stage  about  the  estimated  cost  and  the
 time  by  which  the  rail  facilities  will  be
 provided  in  the  area,

 Electric  Trains  between  Saharanpur  and
 Delhi  via  Meerut

 394.  SHRI  BIRENDER  SINGH  RAQ:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  in  view  of  the  heavy  rush
 of  daily  passengers  from  Meerut  District
 to  Delhi,  Government  propose  to  run  elec-
 tric  trains  between  Saharanpur  and  Delhi
 via  Meerut  on  the  pattern  of  Deccan

 Queen;  and

 (t)  if  so,  the  broad  outlines  of  the  pro-
 posal?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  (a).  There  is  no
 such  proposal  under  consideration  at
 present.

 (b)  Does  not  arise.

 Increasing  the  Number  of  Third  Class
 Compartment  in  Howrah  Express

 395.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 a)  whether  thore  is  heavy  rush  of  pas
 Sengers  for  Delhi  at  night  at  Allahabad

 and  there  are  only  two  III  Clasg  com-
 Partments  attached  to  Howrah  Express;
 and
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 (b)  If  so.  whether  Government  propose
 to  increase  the  number  of  III  Class  com-
 partments  in  Howrah  Express  to  cope  with
 the  rush  of  Allahabad  Passengers  and  if
 not,  the  reasons  therefor?

 -

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  and  (b).  At
 present,  in  addition,  to  one  fully  air.
 conditioned  coach  attached  on  5  days  in
 a  week,  there  are  two  other  through

 one  third  class  and
 one  fiirst  class,  attached  daily  from
 Allahabad  to  Il  Up  Howrah-Delhi  Ex-

 press.  These  through  coaches  cater  ade
 quately  to  the  requirements  of  through
 traffic  between  these  points.  Any  fur-
 they  increase  in  the  number  of  through
 coaches  between  Allahabad  and  Delhi  by
 I!  Up  Howrah-Delhi  express  is  also
 operationally  net  feasible  for  want  of
 room  to  attach  an  extra  coach  as  8

 regular  measure  on  this  train,

 service  coaches  viz.

 विदेशी  तेल  कंपनियों  हारा  विदेशों  को

 भेजा  गया  लाभांश

 396.  डा०  लक्ष्मीनारायण  पाण्डेय  :

 क्या  पेट्रोलियम  शोर  रसायन  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  विदेशी  तेल

 कंपनियों  द्वारा  गत  तीन  वर्षों  में  अपने

 लाभांशों  का  कितने  प्रतिशत  भाग  विदेशों

 में  भेजा  गया  ?

 विधि  कौर  गयाव  तथा  पेट्रोलियम  कौर

 र्संधत  मंत्री  (श्री  एच०  करार  गोखले:

 सूचना  एकल  को  जा  रही  हैं  प्लोर  सभा  पटल

 पर  रखी  जाएगी।
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 Location  of  Welgh-bridges  Serving

 397.  SHRI  INDER  J.  MALHOTRA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  the  total  number  and  location  of
 Weighbridges  serving  Coalfields;

 (b)  the  rules  and  regulations  framed  by
 Government  regarding  the  installation  of
 weighbridges,  their  operation  and  main-
 tenance,  training  and  supervision  of  staff,
 inspection  of  calibration  and  working  of
 weighbridges  and  other  oblications  to
 users;  and

 Government  have  been
 about  faulty  and

 inefficient  use  of  the  weighbridges  ang  if

 (c)  whether
 receiving  complaints

 so,  the  nature  of  such  complaints  and  the
 steps  taken  to  improve  their  working  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  There  are  87
 weighbridges  including  55  -private  weigh-
 bridges  provided  by  the  siding
 serving  the  coalfields.

 holders
 A  statement  show-

 ing  the  location  of  these  weighbridges  is
 laid  on  the  Table  of  the  House  [Placed  in
 library.  See  No.  LT-366/72.]

 -

 (b)  Weighbridges  are  installed  at
 étations  serving  the  collieries  after  careful
 study  of  the  pattern  of  movement.  Certain
 big  colleries  have  also  instafiea  their
 own  welghbridges  and  weighment  rebate
 is  given  for  coal  wagons  weighed  at.  the
 private  weighbridges,
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 foi.  wt
 ¢  Railways  have  their  own  elaborate
 machinery  for  effective  maintenance  and
 inspection  of  weighbridges,  The  inspec-
 tion  includes  cleaning,  oiling  and  the
 Standard  test,  with  test  weights,  and
 correct  recording  of  weights,  according  to
 the  State’s  Weights  and  Measures  Act,  is
 certified  periodically.  Divisional  and
 Headquarters  Officers  also  check  the
 working  of  the  weighbridges  and  main-
 tenance  of  the  records  while  on  inspec-
 tions.  Inspection  of  calibration  and
 accuracy  of  weighment  is  certified  by  the
 Inspectors  of  Weights  and  Measures  of
 the  State  Governments  concerned.  The
 operation  of  the  weighbridges  being  a
 simple  affair,  necessary  training  is  given
 to  the  staff  by  their  Supervisors.

 (c)  Complaints  are  sometimes  received
 by  the  Railway  Administrations  regarding
 jnon-working  or  faulty  working  of  the
 weighbridges  and  the  same  are  attended
 to  promptly  and  the  defects,  if  any,  re-
 moved  immediately.

 Location  of  wheel  and  axle  plant

 398.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  RATLWAYS  be  pleased  to
 state:

 (a)  whether  the  report  on  thie  setting
 up  of  the  Wheel  and  Axle  Plant  has  beeh
 finalised;  and

 (b)  if  so,  the  salient  featuresthereof
 and  whether  decision  on  the  location  of
 the  Project  has  been  taken  ?

 THE  MINISTER  OF  RAILWAYS:
 (SHRI  T.  A.  PAD:  (a)  and  b).  The
 report  has  not  yet  been  finalised  in  all
 its  details,  However  based  on  the  preli-
 minary  studies  made  bringing  out  the
 Salient  ‘féathres  régatding  “location  -df  the

 “Project  it  Has  ‘been  dedided  to  set  up  this
 Project  near  Bangalore.
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 Rackets  in  ale  of  Beservarion  Tickets  at
 Delhi,  Calcutta,  Bombay  and  Madras

 399.  SHRI  SAROJ)  MUKHERJEE:
 ‘Will  the  Minister  of  RAILWAYS  be  pleased

 to  state  :

 (a)  whether  any  black-marketing
 rackets  in  the  sale  of  Reservation  tickets
 for  Rajdhani  Express  and  III  Class
 Sleeper-Coaches  in  other  mail  trains
 running  between  Delhi  and  Calcutta,  Delhi
 and  Bombay  and  Delhi  and  Madras  have
 been  brought  to  the  notice  of  the  authori-
 ties;  and

 (b)  if  so,  what  steps  have  been  taken
 by  the  authorities  concerned  to  alleviate
 the  sufferings  of  the  travellers?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  Yes.

 (b)  A  statement  indicating  the  measures
 taken  to  prevent  malpractices  in  the  re-
 servation  of  berths/seats  is  attached.

 The  problem  is  constantly  engaging  the
 attention  of  the  Government.  A  Com-
 mittee  of  Members  of  Parliament  has  also
 been  recently  set  up  to  look  into  this
 problem.

 Statement

 (i)  Berths  are  booked  against  individual
 names  of  passengers  and  no  alteration  in
 the  names  is  permitted.

 (ii)  To  prevent  blocking  of  reserved
 accommodation,  not  more  than  4  berths
 to  a  party  and  6  berths  to  a  family  are
 permitted  to  a  person  waiting  in  the  queve.

 (iii)  Accommodation  falling  .vecant  is
 allotted  to  the  waitlisted  passengers  strictly
 in  order  of  priority.

 (iv)  Notice  Boards  are  exhibited  pro-
 minently  indicating  position  of  availability
 of  reserved  accommodation  {n  each  train.

 (v)  Special  Squads  are  posted  near  the
 booking  windows  to  maintain  vigil  on
 persons  indulging  in  racketeering  in  the
 reserved  accommodation.
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 (vi)  Reservation  Offices  and  trains  are
 subjected  to  frequent  checks  during  peak
 periods  of  rush.

 (vii)  Checks  are  carried  out  by  making
 references  direct  to  the  persons  in  whose
 Names  reservations  are  made  to  ascertain
 the  genuineness

 (viii)  Public  co-operation  is  sought
 through  Notice  Boards  at  Stations  warning
 the  public  not  to  buy  journey  and  reserva-
 tion  tickets  from  unauthorised  sources.

 (ix)  Train  services  are  strengthened  and
 Special  Trains  arranged  to  the  extent
 possible  during  peak  periods  of  rush.

 (x)  Wherever  persons  are  found  to
 indulge  in  malpractices,  thorough  enquiries
 are  made  and  proper  action  including
 prosecution  wherever  possible,  is  taken,

 Fair  Price  shops  at  Gonda  and  Bahraich
 Railway  Stations

 400.  SHRI  8.  R.  SHUKLA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to

 State:

 (a)  whether  any  fair  price  shops  have
 been  opened  for  Railway  employees  and
 Railway  vendors  at  Gonda  and  Bahraich

 Railway  stations  (North-Eastern  Railway);

 (b)  if  so,  what  commodities  ate  avail-
 able  there;  and

 (c)  if  no  shops  have  been  opened,
 whether  Government  intend  to  do  so  in
 the  near  future  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes,  at  Gonda.

 No,  at  Bahraich.
 (b)  Foodgrains  and  Sugar.

 (c)  No.

 There  is  no  demapd  from  Staff  for  a
 Fair  Price  Shop  at  Bahraich,  as  they  ore
 obtaining  their  requirements  from  the
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 2,00hbrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RECENT  DISTURBANCES  IN  ASSAM  ON
 Lancuace  Issue

 MR.  SPEAKER:  We  now  take  up  Call-
 ing  Attention  Motion—Shri  Priya  Ranjan
 Das  Munsi.

 SHRI  DINESH  CHANDRA  GOSWAMI
 (Gauhati):  Sir,  as*you  know,  in  Assam,
 the  students  had  ciiiled  off  the  strike  day
 before  yesterday.  Since  yesterday,  there
 is  normalcy.  A  discussion  at  this  stage
 may  create  complications.  In  view  of
 that,  I  appeal  to  the  good  sense  of  the
 House  and  good  sense  of  the  Members
 not  to  press  for  a  discussion  at  this  stage.
 I  am  not  saying  that  there  should  not  be
 any  discussion.  We  may  discuss  it  when
 the  Report  of  the  Commissioner  for
 Linguistic  Minorities  is  discussed.  Today,
 when  the  normalcy  has  returned  in  Assam,
 I  request  the  Members  not  to  press  for  a
 discussion  at  this  stage.

 Secondly,  on  this  Calling  Attention  Mo-
 tion,  no  name  from  amongst  Members  of
 Assam  has  come  in  the  ballot.  Tf  the
 questions  are  asked,  may  I  request  you
 that  at  least  one  Member  from  Assam  may
 also  be  permitted  to  ask  a  couple  of
 questions?

 MR,  SPEAKER:  When  I  was  about
 to  admit  this  Calling  Attention  Motion,
 I  had  the  same  doubts  in  my  mind.  But
 we  have  to  go  by  the  rules.  I  know
 some  Members  from  Assam  were  very
 much  interested  in  it.  The  ballot  has  not
 favoured  them...

 SHRI
 (Gwalior):
 you  like.

 ATAL  BIHARI  VAJPAYEE
 Yon  can  make  an  exception  if

 MR.  SPEAKER;  Once  an  execption  is
 made,  it  will  be  treated  as  a  precedent.
 We  are  having  a  discussion  on  the  Report
 of  the  Commissioner  for  Linguistic  Mino-
 tities  for  which  we  have  alloted  hours,
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 If  Mr.  Goswami's  appeal  is  accepted  by
 you,  that  will  be  better.  When  every-
 thing  is  coming  to  normalcy,  even  a  little
 mis-handling  which  I  do  not  think  will  be
 happening  may  sometimes  incits  some
 trouble.  I  hope,  all  of  you  will  keep  this
 factor  in  view.
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 Mr.  Goswami,  )  know  Members  from
 Assam  could  not  be  accommodated  by
 ballot.  I  am  helpless  in  that  matter.  Bal-
 lot  throws  us  out  from  this  House  also.

 SHRI  INDRAJIT  GUPTA  (<Alipore):
 There  seem  to  be  two  contradictory  points
 raised  by  Mr.  Goswami.  I  can  understand
 Mr,  Goswami's  appeal  though  I  need  not
 agree  with  it  that  this  discussion  should
 be  postponed.  But  in  the  same  breath,
 he  says,  if  it  is  permitted,  then  a  Member
 from  Assam  should  be  allowed  to  ask
 questions  as  if  that  will  solve  the  problem.
 That  is  not  the  point  at  all.

 MR.  SPEAKER:  May  I  take  it  thar
 in  the  broader  interest  we  postpone  it  for
 some  future  date?

 SHRI
 Harbour):

 JYOTIRMOY  BOSU  (Diamond
 No,  Sir.

 MR.  SPEAKER:
 Das  Munsi.

 Shri  Priya  Ranjai

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta  South):  I  call  the  attention  of
 the  Minister  of  Home  Affairs  to  the  foilow-
 ing  matter  of  urgent  public  importance
 and  T  request  that  he  may  make  a  state-
 ment  thereon:—

 “Recent  disturbances  in  Assam  on  lan-
 guage  issue.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 हू  Cc  PANT):  It  is  a  matter  of  serious
 concern  to  Governnrent  that  there  has  been
 controversy,  tension  and  violence  in  Assam
 over  the  issue  of  medium  of  instruction
 at  the  University  stage.  The  districts
 maialy  affected  were  Kamrup,  Darrang,
 Nowgong,  Sib  Sagar  and  Dibrugarh.  Ac-
 cording  to  the  information  available,  31
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 persons  were  killed.  Of  these,  3  are  re-
 ported  to  have  died  as  a  result  of  police
 firing  and  8  due  to  riots  and  arson.  In
 respect  of  remaining  10,  the  precise  cir-
 cumstances  of  death  are  being  ascertained.
 760  persons  received  injuries  including  26
 police  and  other  personnel  on  duty.

 The  State  authorities  took  all  possible
 steps  to  deal  with  the  incidents  of  violence
 aad  lawl  Curfew  was
 imposed  at  a  number  of  places.  The
 number  of  persons  arrested  was  5690
 including  88  detentions  under  the  Main-
 tenance  of  Internal  Security  Act.  The
 Central  Government  have  been  in  close
 touch  with  the  State  Government  and  all
 necessary  assistance  by  way  of  deploy-
 ment  of  Central  forces  was  made  availabl:.
 Shri  कातता,  Ali  Ahmed  and  Shri  R.
 N.  Mirdha  visited  Assam  to  assess  the
 situation  and  assist  in  the  restoration  of
 normalcy.  During  her  recent  visit  to
 Shillong,  the  Prime  Minister  also  met
 different  sections  of  the  people  and  im-
 pressed  upon  them  the  need  for  restor-
 ing  peace.  It  is  a  matter  of  satisfaction
 that  the  students  of  Assam  have,  in  res-
 ponse  to  the  efforts  of  the  Chief  Minister,
 suspended  their  agitation.

 in  Assam

 There  has  now  been  a  perceptible  im-
 provement  in  the  situation  and  there  has
 been  no  incident  during  the  last  2  days.
 Any  solution  of  such  complex  issues  can
 be  found  only  in  an  atmosphere  of  peace
 and  therefore,  Government  seek  the  cr-
 operation  of  all  sections  of  the  House  and
 of  the  people  of  Assam  to  bring  to  bear
 on  this  subject  a  spirit  of  understanding
 and  accommodation.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 Before  I  put  any  question  to  the  Minister,
 I  wish  to  express  my  thanks  on  my  be-
 half  and  on  behalf  of  the  Youth  Congress
 to  the  students  and  youth  community  of
 Assam  who  called  off  the  agitation  to  bring
 Normalcy  in  Assam.  I  am  also  grateful
 to  the  matured  Bengali  youth  who  have,
 Politically,  avoided  the  provocation  not
 to  be  trapped  in  the  hands  of  foreign
 agents  to  make  the  situation  more  danger-
 ous.  Today  when  Mr.  Goswami  put  you-
 the  question,  Sir,  to  request  you  not  to
 Put  this  motion,  I  understood  his  senti-
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 ment.  Mr.  Speaker,  Sir,  in  Parliamentary
 democracy  it  is  the  Parliament  which  can
 guide  the  people  better  and  not  the  agent
 provocateurs.  I  -think,  are  responsible
 Members  of  Parliament  should  not  take
 this  issue  in  such  a  way  as  if  the  people
 of  Assam  would  face  another  danger.  T
 rather  believe  that  today  is  the  great  day
 of  the  birthday  of  Pandit  Jawaharlal  Nehru
 who  was  the  maker  of  modern  India,  who
 dedicated  himself  entirely  for  national  in-
 tegration,  and  we  should  not,  just  on  the
 minor  issue  of  language  and  others,  create
 a  situation  where  we  shall  lose  ourselves  for
 the  future.  So  far  as  I  understand,  Pandit
 Jawaharlal  Nehru  is  no  more  today  with
 us  and  many  more  leading  Members  of
 Parliament  and  responsible  leaders  of
 different  political  parties  would  be  no
 more  with  us  in  future;  the  students  and
 youth  in  Assam,  the  students  and  youth
 in  Bengal  and  all  over  the  country  would
 be  the  leading  pi  s  of  the  y  and
 they  are  the  considerable  partners  in  to-
 day's  game;  and  if  they  are  understood,
 the  things  should  be  over.

 Mr,  Speaker,  Sir,  I  like  to  analyse  the
 situation  from  a  broader  point  of  view.
 The  tragic  and  unfortunate  incidents  which
 have  shakened  the  social  and  political  life
 of  Assma  have  to  be  once  again  under-
 stood  from  the  national  point  of  view.  I
 myself,  as  a  fellow  comrade  of  the  youth
 community  of  Assam,  directly  close  to
 them,  know  this;  I  have,  ten  or  twelve
 times,  visited  Assam;  the  Bengalis  can
 speak  fluently  Assamese  and  the  Assamese
 can  speak  fluently  Bengali;  and  I  could  not

 nderstand  this  diffi  +  Why  these  shouts
 and  agitations  came.  Mr.  Speaker,  the
 basic  reason  is  this.  Parliament  and  all
 the  political  parties  should  dedicate  them-
 selves  entirely  to  bring  a  national  language
 of  the  country,  I  mean  Hindi;  if  we  have
 the  trouble  of  regional  languages  and  of
 linguistic  minorities,  if  you  go  on  adding
 these  things,  the  entire  integration  would
 not  be  reached.  I  say  this  not  because
 I  am  opposing  any  language  but  because
 of  this.  In  the  Soviet  Union,  after  the
 Revolution,  in  spite  of  having  many  differ-
 ent  languages  like  Uzbekistan  and  Kaza-
 kistan,  they  have  the  Roose  language,  the
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 [Shri  Priya  Ranjan  Das  Munsi]
 Russian  language;  the  Soviets  used  to
 speak  boldly  that  the  great  revolutionary,
 Lenin,  used  to  speak  in  this  language  and
 it  was  their  national  heritage;  the  Russian
 language  is  the  language  for  unity.

 Why  cannot  the  Indian  people  even  after
 25  years  of  our  independence,  consider
 that  Hindi  must  be  accepted  as  one  of  the
 basic  language  for  which  all  of  us  should
 dedicate  ourselves  and  know  what  is  Hindi?
 I  feel  ashamed  myself  to  speak  in  English
 on  the  floor  of  the  House  and  I  dream  of
 the  day  when  I  will  be  able  to  speak
 fluently  in  Hindi.  We  should  root  out  the
 linguistic  prejudices,  the  conservative  out-
 look  of  society.  It  is  a  fact  that  attempts
 have  been  made  to  malaign  the  Assam
 Government.  When  I  rise  to  speak  on
 this  occasion,  many  Members  may  have
 an  idea  that  I  belong  to  Bengal.  No,  Sir.
 I  represent  the  people  of  India,  as  a  Mem-
 ber  of  Parliament,  on  behalf  of  the  peo-
 ple  of  India,  I  do  not  consider  my  iden-
 tification  would  be  as  a  Bengalee.  I  like
 to  dedicate  myself  in  the  modern  India’s
 making  as  an  Indian  citizen.  It  is  not
 that  the  Assam  Government  is  opposing
 Bengalee.  If  that  is  so,  what  happened  in
 the  dark  days  of  Bangladesh  movement?
 The  Assam  Goverment,  the  Meghalaya
 Government,  the  Tripura  Government,
 the  Bengal  Government  all  stood  unitedly
 for  India,  for  the  revolution  of  Bangla-
 desh.  So,  I  do  not  consider,  it  is  because
 the  Assam  Government  failed.

 But  I  find,  Sir,  there  are  attempts  made,
 there  are  conspiracies  within  the  adminis-
 tration  partially,  within  the  Assam  Gov-
 ernment,  to  let  down  Assam  Government
 and  pollute  the  image  of  the  ruling  party.
 They  atiemp  to  divert  people's  attention
 from  the  economic  struggle  to  the  strug-
 gle  of  the  linguistic  problems  and  others.
 This  is  what  is  happening.

 Mr.  Speaker,  I  have  been  listening
 since  yesterday  to  the  hon.  Members  fram
 the  opposition,  particularly  the  Jan  Sangh
 and  the  Swatantra  party,  who  were  try-
 ing  to  provoke  the  House  by  saying,  CIA,
 CIA.  Mr.  Speaker,  Sir,  I  can  give  a  lit-
 tle  bit  of  a  story.  A  doctor  was  examining
 &  patient.  The  patient  put  a  question  io
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 the  doctor.  He  asked;  “Doctor,  you  tell
 me  that  I  am  suffering  from  typhoid.  Can
 you  show  me  what  is  typhoid?  “The  Duc
 tor  replied,  “Patient,  you  are  simply  try-
 ing  to  make  a  joke  with  me.  I  cannot
 show  you  typhoid;  I  cannot  show  yoy
 malaria;  I  cannot  show  you  T.B.  It  is  only
 by  certain  symptoms  by  which  we  :alcu-
 late  that  it  is  typhoid,  it  is  malaria.”  Mr.
 Piloo  Mody  and  others  are  simply  disturb-
 ing  the  House.  If  they  ask  what  is  CIA,
 I  can  simply  say,  I  cannot  show  you
 who  is  CIA,  but  I  can  show  you  the
 symptoms.  I  have  no  doubt  what-
 soever  about  this.  In  the  disturbances  in
 Assam,  in  the  disturbances  in  Aligarh,  in
 the  disturbances  all  over  the  border  States
 of  India,  what  do  we  find?  We  find,  these
 are  piloted  by  the  CIA.  These  are  piloted
 by  the  deeprooted  agents  of  the  CIA,
 who,  taking  advantage  of  Indian  democra-
 cy,  are  deliberately  doing  it.  My  question
 before  the  hon.  Minister  is  this.  Firstly,
 I  want  to  know  whether  it  is  a  fact  that
 the  whole  administration  of  the  Assam
 Government  has  miserably  failed  to  inform
 the  Central  Government  or  even  the  Chief
 Minister  to  assess  the  situation  properly
 with  regard  to  the  linguistic  minorities.  ,
 This  is  my  first  question  My  second
 question  is  this.  Is  it  a  fact  that  a  section
 of  the  Assam  Government  official  of  the
 administration  non-cooperated,—not  only
 ‘non-cooperated’,  with  the  Chief  Minister,
 but  also  directly  or  indirectly  participated
 in  such  agitation  to  provoke  the  agents
 there?

 Thirdly,  Sir,......

 MR.  SPEAKER;  Only  one  question.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 Thirdly,  Sir,  with  regard  to  the  tragic
 situation  of  Assam,  what  we  find?  I  am
 assured  by  the  Prime  Minister,  We  have
 seen  this  in  the  newspapers.  During  her
 stay  and  immediately  after  her  visit  the
 situation  is  coming  to  normalcy.  We
 should  not  provoke  the  situation  to  take
 a  serious  turn.  My  only  submissipn,
 Through  you,  to  the  youth  and,  to  the  stu-
 dents  is  this.  Let  us  forget  about  Bengalee
 and  Assamese;  let  us  forget  whether  one
 is  a  Tamilian  or  Mysorean.  Let  ua  under-
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 stand,  India  is  in  our  hands,  and  we  shall
 be  able  to  solve  the  problem,  and  this
 problem,  can  be  settled  by  the  Linguistic
 Minorities  Commission.

 Sir,  teday  it  is  in  Assam;  tomorrow  it
 may  be  in  U.P.  Day-after-tomorrow  it  may
 be  in  Bengal,  ‘With  these  submission,  Sir,
 T  once  again  congratulate  the  students  and
 the  youth  of  Assam  who  have  withdrawn
 the  movement  in  order  to  bring  the  situa-
 tion  to  normalcy.  I  request  the  hon.
 Minister  of  Home  Affairs  to  reply  to  these
 questions.  Thank  you,  Sir.

 SHRI  K.  C.  PANT:  I  am  frankly  sur-
 prised  at  the  interruption  from  the  Benches
 opposite,  because  I  think  that  my  hon.
 friend...

 AN  HON.  MEMBER:  The  problem  is
 there.

 SHRI  K.  C.  PANT:  But  he  put  the  prob-
 lem  before  us  in  a  perspective  which  I
 admire...

 SHRI  K.  s.  CHAVDA  (Patan):  That
 was  not  according  to  the  Rules  of  Pro-
 cedure  of  the  House.  He  had  made  a
 speech.

 SHRI  K.  C,  PANT:  I  would  have
 thought  that  any  Indian  who  sees  this
 problem,  or  who  would  like  to  see  this
 problem  in  the  broader  perspective  would,
 I  am  sure,  appreciate  the  spirit  in  which
 be  bad  made  the  statement.  I  fully
 endorse  the  sentiments  which  he  had  ex-
 pressed  about  national  integration  and  the
 crucial  role  of  youth  in  promoting  na-
 tional  integration  and  the  responsibility  of
 Parliameat  in  giving  a  lead  in  this  matter.

 I  also  agree  with  bim  that  the  question
 of  national  language  is  ome  which  is  link-
 ed  with  up  this  broader  question,  and  the
 strengtheaing  of  the  national  language  is
 certainly  ane  of  the  importance  aspects  of
 this  whole  matter  of  the  medium  of  ins-
 traction  in  all  parts  of  the  country;  that  is
 coming;  we  have  to  we  abcad.
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 So  far  as  hig  question  regarding  the
 Assam  Government  is  concerned,  namely
 whether  the  Chief  Minister  was  informed
 of  the  linguistic  trouble,  I  would  like  to
 inform  my  hon.  friend  that  the  Chief
 Minister  was  very  much  alive  to  this
 problem  and  did  not  require  to  be  inform-
 ed  by  his  officers.  He  was  fully  in  touch
 with  all  sections  of  the  people  in  As3am,
 He  had  been  taking  a  very  active  interest
 in  finding  a  way  out  of  these  difficulties
 and  in  trying  to  prevent  any  kind  of  out.
 burst  in  Assam.  He  had  been  doing  it
 for  months,  and  he  had  been  in  continuous
 consultation  with  the  different  sections  of
 the  people  in  Assam,  and  wherever  there
 has  been  failure  on  the  part  of  the  ad-
 ministrative  machinery  in  Assam  in  deal-
 ing  with  the  law  and  order  situation,  the
 Assam  Government  has  taken  action  and
 it  has  suspended  certain  officers.  So,  I
 shall  not  say  that  there  has  been  absolute-
 ly  no  failure,  but  I  would  say  that  the
 Assam  Government  has  taken  prompt
 action  against  these  officers  in  case  where
 these  failures  have  come  to  light.

 The  Prime  Minister's  visit  was  certain-
 ly  followed  by  an  improvement  in  the
 situation,  and  I  have  already  said  in  my
 statement  that  at  present  the  situation  fs
 very  much  better  and  there  have  been  no
 incidents  in  the  last  few  days.  Finally,
 I  endorse  my  hon.  friend's  appeal,  parti-
 cularly  because  he  is  led  with  youth
 organisations,  to  the  youth  of  Assam  (0  ह...
 this  problem  in  the  all-India  perspective
 and  not  be  lost  in  the  minor  issues  but
 try  to  get  over  the  heat  and  emotion  of
 the  moment.

 SHRI  H.  N,  MUKERJEE  (Calcutta-
 North-East):  Before  I  proceed,  I  would
 like  to  reassure  our  colleages  from  Assam
 that  we  have  not  the  least  little  chauvinigt
 intention  in  trying  to  put  across  the  las-
 guage  difficutly;  on  the  contrary,  a  pariia-
 mentary  airing  of  views  im  regard  to
 Assam  might  help  a  solution  of  the  situs-
 tion.  {  would  like  to  ask  you  also,  Sir,
 if  you  do  aot  mind,  if  you  have  withdrawn
 a  direction,  which  as  far  as  I  know,  used
 to  be  observed,  that  replies  by  Ministers
 to  calling-attention-motices  would  be  made
 available  to  those  who  had  asked  for  tham
 earlier;  wo  sever  had  anything  ef  that  sort.
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 {Shri  H.  N.  Mukerjee]
 As  far  as  I  know,  I  made  enquiries  at
 about  a  quarter  to  twelve,  and  we  did  not.
 get  a  copy  of  such  replies.

 This  is  the  sixth  time  when  ostensibly
 over  the  language  problem  serious  riots
 have  erupted  in  Assam,  960  ig  very  fresh
 in  our  minds,  be  it  had  itated  a
 visit  by  a  parliamentary  delegation.  £0,
 for  all  of  us,  it  is  a  shame  that  lootiag,
 arson  and  killing  even  takes  place  against
 innocent  people  on  the  ground  only  of
 their  belonging  to  one  particular  linguistic
 unit  or  the  other.

 It  goes  without  saying  that  unless  a
 bold,  effective  and  imaginative  policy  is
 pursuad,  our  strategic  frontier  in  the  cast
 which  is  Assam,  which  is  for  many  historic
 reasons,  rather  vulnerable,  would  become
 a  happy  hunting  ground  for  foreign  agents
 and  reactionaries  who  are  proliferating  in
 this  country.  This  is  bound  to  happen
 unless  we  take  some  really  serious  steps
 in  this  matter.

 I  was  very  surprised  when  I  noticed  from
 the  papers—I  think  it  was  yesterday—
 that  the  Governor  of  Assam,  who  hap-
 pens  also  to  be  the  Governor  of  the  four
 other  contiguous  States,  Shri  B.  K.
 Nehru,  had  decided,  surely  with  a  clear-
 ance  frorm  the  Prime  Minister,  that  this
 was  the  time  for  him  to  go  to  New  York.
 I  do  not  know  if  the  intention  is  to  beard
 the  CIA  in  its  own  den  and  I  also  do  not
 know  if  Shri  B.  K.  Nehru  is  the  right
 person  to  do  that  job,  But  it  does  seem
 very  peculiar  when  the  agitation  has
 been  suspended,  and  not  withdrawn,  that
 the  Governor  of  the  State,  who  is  also
 the  Governor  of  four  other  contiguous
 States,  which  would  be  in  trouble  if
 there  is  trouble  in  that  region,  goes  of
 on  a  spree  of  whatever  sort  it  might  be.
 May  be  he  is  joining  our  delegation  to
 the  UN.  Possibly  the  Government  is  in
 search  of  capable  people  to  be  in  the
 delegation,  I  do  not  know;  but  it  does
 scem  entirely  peculiar  and  extraordinary
 that  at  this  point  of  time  the  Governor
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 of  all  these  States  in  that  region  pops
 off  to  somewhere  and  says  in  Calcutta  to
 interviewers  at  the  airport  fhat  every
 thing  is  lovely  in  the  Assamese  garden.
 A  little  too  much  when  curfew  seems
 to  continue  even  in  some  places  now.
 If  the  Governor  goes  off,  if  this  is
 exactly  what  has  happened,  that  makes
 us  feel  that  the  Government  being  neither
 effective  nor  realistic  nor  being  imaginate-
 ly  engaged  in  tackling  this  problem.
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 I  do  not  blame  the  poor  Assam  Gov-
 ernment  nor  the  Chief  Minister  who
 seems  to  have  good  intentions,  who
 seems  to  have  made  some  effort,  from
 what  we  have  learnt,  to  step  the  deprad-
 ations.  But  I  do  blame  the  powers  that  be
 in  this  country.  The  Central  Government
 is  run  by  the  same  party  which  runs  the
 administration  in  Assam  and  it  should  do
 something  in  this  regard,  because  as  Shri
 Das  Munshi  also  hinted  in  whatever  observ-
 ations  he  made—compliment  him  in  that
 part  of  his  statement  where  he  stressed
 the  idea  of  Indian  integration,  but  there
 were  other  parts—there  was  difficulty  in
 the  Congress  ranks,  there  are  disrupters,
 deviationists,  saboteurs  and  reactionaries
 of  the  crudest  colour  inside  the  Congress
 camp  who  have  brought  about  this  situa-
 tion  in  Assam  (Jnferruptions).  I  would
 like  to  ask  Shri  Pant  he  hag  the  power
 of  attorney  from  the  Prime  Minister  in
 regard  to  answering  this  question—if  he  is
 aware  of  the  existence  of  an  organi-
 sation  called  the  World  University  Service.
 which,  as  all  Assamese  know,  is  a  tainted
 organisation  full  of  foreign  mercenaries
 of  various  sorts  as  well  equipped  as
 they  can  be  to  do  all  sorts  of  subversive
 operations  in  this  country.  This  World
 University  Service  has  its  tentacles  prin-
 cipally  in  every  college  in  Assam  and  it
 has  distorted  and  diverted  the  student
 movement  of  that  State  and  it  has  lent
 a  bad  name  to  the  Assamese  students
 who  are  in  the  Alj  Assam  Students  Orga-
 nisation,  I  know  that  where  there  is  a
 real  organisation,  as  in  Gauhati,  the
 Assamese  students  have  come  forward  to
 prevent  the  kinds  of  thing  that  have
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 happened  in  certain  other  areas.  But
 it  is  because  of  the  crude  work  done  with
 impunity  by  these  foreign  agents  and  their
 native  collaborators  who  are  in  plenty  in
 this  country,  it  is  on  account  of  these
 people  that  in  Assam  this  sort  of  situation
 could  go  on.

 I  would  also  like  Shri  Pant  to  explain  to
 Us  how  it  was  that  when  early  in  October

 the  Congress  along  with  my  party,  the
 CPI,  had  tried  to  jointly  organise  big  anti-
 price  rise  morchas  the  All  Assam  Students
 Organiation  suddenly  gave  a  call  for  an
 Assam  Bandh  and  nearly  a  imillion  copies
 of  circulars  were  printed  and  distributed  in
 a  place  like  Assam  where  logistics  of  dis-
 tribution  and  the  mechanism  of  printing
 are  extremely  primitive  in  comparison  with
 other  areas  of  the  country.  But  this  could
 be  done  because  of  the  assistance  which
 had  come  from  certain  foreign  ‘sources
 whose  champions  appearing  to  be  running
 all  over  our  apparatus  in  the  different
 areas  of  our  society,

 I  would,  therefore,  like  to  know  from
 Government  what  exactly  is  being  done  by
 Government  to  do  something  to  implement
 the  l0-party  appeal  issued  on  the  |
 October,  972,  an  appeal  which  was  signed
 by  Shri  Lalit  Kumar  Telay,  President  of
 the  Assam  Pradesh  Congress  Committee
 along  wish  leaders  of  other  parties,  the
 CPI,  CPM,  PSP,  and  I  do  not  know,
 what  others.  There  are  so  many  other
 parties—l0  parties,  but  including  the
 Congress,  CPI,  CPM,  PSP,  who  are  the
 only  parties  that  matter;  they  had  come
 together  and  given  a  statement.  On  the
 basis  of  that  something  had  to  be  done,
 and  I  am  told—I  do  not  know  that  Mr.
 Sarat  Chandra  Sinha,  the  Chief  Minister,
 had  agreed  to  do  something  in  regard  to
 this  matter,  but  nothing  could  be  done  be-
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 ed  with  faction,  is  walking  into  the  net
 which  is  blessed  by  the  CIA  and  other
 saboteur,  foreign  reactionaries  coming  and
 manocuvring—the  agencies  which  they  had
 set  up  there.  That  is  why  the  Assam  trou-
 bles  have  taken  place.

 Therefore,  I  would  like  to  know,  since
 the  movement  has  not  been  suspended,  and
 in  spite  of  the  appeal  and  the  personal  pre-
 sence  and  magnetism  of  the  Prime  Minis-
 ter—what  the  students  did  the  next  day.
 was  to  call  off  the  bandh  or  something  like
 that,  mass  satyagraha  or  something  like
 that,—they  did  not  immediately  act  accord-
 ing  to  her  desire.  Therefore,  something
 must  be  brewing,  and  so  we  cannot  leave  it
 to  those  people.  I  know  this  means  that
 so  far  as  the  serious  political  parties  are
 concerned,  including  mine,  whether  it  is
 the  Congress  or  the  other  parties  concern-
 ed,  it  is  a  confession  of  failure  on  our
 part,  that  sundry  students  or  young  people
 can  come  forward  and  join  together  with
 the  most  mischievous  elements  and  bring
 about  a  disaster  of  this  sort  to  the  whole
 country.  It  is  a  confession  of  failure  on
 our  part,  but  Government  have  the  first
 rsponsibility,  and  the  Government  have  to
 come  forward  and  see  to  it  that  something
 is  done  for  that  purpose.  The  0-party
 appeal  of  the  17th  October  is  something
 on  the  basis  of  which  we  can  have  short
 term  solution  of  the  problem  to  make  sure
 that  there  is  no  repetition  of  the  kind  of
 calamitous  situation  that  has  taken  place
 recently  for  the  last  few  weeks,  and  a  long
 term  solution  which  would  make  something
 of  the  job  in  regard  to  the  Assam  picture
 in  this  regard.

 I  would  like  also  to  know  if  the  North
 Eastern  Council,  about  which  we  heard  a
 great  deal  when  there  was  a  provision  in
 the  Statute-Book  in  that  regard,  is  being

 cause  of  certain.internal  squabbles  of  the
 uglier  quarter  in  so  far  as  the  Assam  Con-
 eress  party  is  concerned.

 I  would  like  very  much  the  Governmnt
 to  come  forward  and  say,  as  the  agency
 Tesponsible  for  the  integration  of  this
 country,  what  they  have  done.  But  their
 own  party  which  is  represented  there  riddl-

 ight  to  be  brought  into  play  so  that  when
 the  long  term  solutions  of  language  and
 oher  problems  appertaining  to  minorities
 are  attempted,  the  North  Eastern  Council
 would  fit  into  the  picture  and  certain
 guarantees  may  be  put  in  which  could
 satisfy  all  the  minorities  who  are  there,  who
 are  very  much  in  the  picture  im  so  far  85
 Assam  is  concerned.



 215  Disturbances  in

 [Shri  H.  N.  Mukerjee]
 I  wish,  therefore,  the  Government  to

 come  forward  and  give  us  something  which
 wuld  be  satisfyng  not  only  to  Parliament
 but  to  those  people  in  Assam,  Particularly the  linguistic  minorities  who  are  in  great
 xrouble  and  who  are  seething  in  insecurity.
 We  receive  letters,  telegrams  and  all  sorts
 of  other  things  which  show  how  appal-
 ling  the  conditions  are,  to  which  they
 have  been  reduced  by  the  depredations  of

 -§  handful  of  people  who  are  foreign  re-
 actionaries  and  other  kinds  of  reaction-
 aries  who  are  supposed  to  have  brought
 about  this  kind  of  situation  in  Assam.

 SHRI  K.  C.  PANT:  Everyone  in  this
 House  will  condemn  the  loothing  and
 arson  Which  were  in  evidence  in  Assam,
 and  the  sufferings  of  innocent  people.

 Sir,  my  hon.  friend  Shri  Mukerjee
 wanted  us  to  have  a  more  imaginative
 policy  for  Assam.  I  would  welcome  any
 concrete  suggestions  from  him  as  to  how
 we  could  solve  this  problem.  I  would
 welcome  concrete  suggestions  as  to  how
 the  emotions  that  had  been  raised  could
 be  cooled  down,  because  there  is  a  cer-
 tain  history  to  this  problem  to  which  he
 himself  referred.  When  emotions  are  in-
 volved,  it  is  a  delicate  question  and  any
 help  we  can  get  from  senior  Memers  like
 him  will  be  most  welcome.

 The  burden  of  solving  these  problems
 rest  on  the  elected  members  of  the  legisla-
 tures,  and  the  governments  of  Assam  and
 the  other  States  in  that  region  and  not
 on  the  Governor,  and  so,  the  Governor's
 absence  should  not  come  in  the  way  of
 the  governments  there  being  actually
 effective  in  finding  a  solution  to  these
 problems.  Actually  the  other  Govern-
 ments  are  pot  .at  all  concerned;  it  is  lucki-
 ly  a  matter  which  is  confined  to  Assam
 and  the  Assam  Government  is  engaged  in
 the  task  of  finding  a  solution,

 Shri  Mukerjee  said  that  the  Chief  Mi-
 Minister  of  Assam  had  been  trying  to  curb
 violence  in  Assam  and  the  Centre  should

 shave  helped  him.  I  can  assure  him  that
 the  Centre  has  been  trying  to  help  in  any

 "way  posible;  it  is  a  problem  which  the
 ‘people  of  Assam  and  the  Government  of
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 Assam  will  have  primarily  to  tackle  be-
 cause  it  involves  the  universities,  medium
 of  instruction  and  so  in  which  are  State
 subjects;  the  Jow  and  order  is  also  a
 State  subject.  But  to  the  extent  that  we
 can  help,  certainly  we  shall  try  to  help in  every  way  possible.
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 As  to  the  different  parties  in  Assam
 pulling  together,  I  entirely  agree  with  him;
 it  is  a  matter  in  which  all  parties  in
 Assam  will  have  to  pull  together.and  solve
 the  problem.  I  am  sure  that  all  the  par-
 ties  in  Assam  just  now  are  engaged  in
 the  task  of  finding  a  solution  to  the  pro-
 blem.  He  suggested  that  the  North-eas-
 tern  Council  might  be  called  to  consider
 this  matter.  I  shall  suggest  that  even  if
 these  ideas  were  to  be  considered,  this  per-
 haps  is  not  the  stage  at  which  to  consider
 it  in  the  wider  context  because  it  might
 widen  the  area  of  controversy;  at  this
 stage  perhaps  if  we  concentrated  on  the
 problem  as  it  is  before  us,  it  might  be
 better  to  find  a  solution  in  the  context  of
 Assam,  bearing  in  mind  the  wider  impli-
 cations  of  the  solution  because  it  will
 have  wider  implications,  I  agree.

 It  is  a  delicate  question  but  from  the
 way  in  which  there  has  been  an  effort  on
 the  part  of  al]  concerned  to  restore  peace
 and  normaley  and  find  a  solution  and
 from  the  nature  of  the  questions  that  have
 been  put  here,  it  is  evident  that  there  is
 goodwill  and  there  is  a  sincere  attempt
 to  find  a  peaceful  solution  to  the  problem,
 ‘Given  this  goodwill  and  understanding,
 we  hope  that  this  question  will  be  solved
 primerily,  as  I  said  by  the  people  of
 Assam  and  the  Chief  Minister,  and  with
 our  assistance;  I  hope,  with  the  assistance
 ‘of  Parliament,  if  that  becomes  necessary.

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch-Behar):  While  appreciating  the
 hon.  Minister's  statement,  showing  a  good
 gesture  and  concern  at  what  has  happen-

 ed  in  Assam,  I  must  say  that  it  should  be
 the  endeavour  of  all  of  us  concerned  to

 about  happy  relations  and  to  miti-
 gate  all  unhappy  incidents  and  to  act  as

 “Indians  first.  The  situation  in  Assam  is
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 very  complex,  not  only  delicate.  The  inci-
 dents  that  have  been  happening  even  to-
 day,  though  temporarily  that  has  been  sus-
 petided,  each  has  its  long  history  since
 the  partition  of  the  country.  Tt  ia  not  the
 occasion  to  make  a  detatied  account  of  all
 these  developments.  Since  1947,  what  has
 been  happening  in  Assam  in  regard  ‘to
 language,  from.  time  to  time,  is  highly  de-
 plorable.  It  is  the  intention  of  all  of  us
 concerned  to  come  to  a  happy  compromise
 solution  so  that  all  people  living  in  ‘that
 Part  of  the  country  may  live  as  happily  as
 possible.  But  certain  instances  most  be
 raised  and  focussed  in  order  to  under-
 stand  this  complex  situation  prevailing  in
 Assam.  It  is  known  that  this  sort  of
 violence  and  troubie  had  happened  in
 Assam  ‘in  a  similar  fashion  in  1948,  it
 was  there  in  1949,  1950,  1954,  960  and
 ‘thereafter,  and  it  is  there  even  today.

 T  would  first  of  all  appeal  to  the  Gov-
 ernment  of  India,  by  asking  if  they  will
 consider  finding  a  durable  and  lasting
 solution  so  that  this  sort  of  trouble  may
 not  recur  in  future?  Here  I  am  not  in

 “a  position  to  put  forward  a  solution
 straighaway.  It  is  #  vexing  probem.
 ‘It  is  a  fact  that  this  has  been  micnacing,
 shocking  and  it  had  been  happening  in  2
 most  clandestine  way  since  the  pertition  of
 the  country.  And,  how  ?

 If  we  see  the  census  figures  (unfor-
 tunately  we  cannof  have  any  census  figures
 for  94]  because  of  War)  from  1931  to
 95l,  the  number  of  Assamese  speaking
 people  in  Assam  had  increased  by  I50  per
 cent,  In  the  course  of  two  decades,  from
 93]  to  1951  it  is  impossible  that  the

 population  of  that  particular  région  could
 increase  by  leaps  and  bounds,  by  50  per
 cent

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhinypur):  At‘  the  tite  ‘of  ‘partition  of
 Yndia,  “Sylhet,  a  big  “Béngalf-apedking  dis-
 trict,  had  been  ‘takén  ‘away  ‘fréim  Abedin
 Pertaps,  it  wis  fot  taken  “into  sctownt.
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 SHRI  B.  K.  BASCHOWDHURY  :  You
 are  absolutely  correct.  The  figures  I  am
 quoting  ere  mitts  the  Sylhet  district.  In
 £934,  the  Assamese  speaking  people
 umber  19,92,291,,  I  have  the  figure
 certified  by  the  reference  section  of  the
 Parliament.  fn  1951,  it  hitd  gone  up  to
 ‘49,7,220.  “This  ‘figure  is  minus  that
 Sylhet  district.  in  93  the  percentage
 was  32.32.  Fh  95  it  had  gone  up  to
 56  per  cent.  This  is  a  diological  miracle.
 In  8  decade,  for  each  ten  year  period,  the
 increase  can  be  0  to 15  per  cent,  So,
 in  fhe  course  of  20  years,  it  could  have
 increased  from  9  lakhs  to  say,  27  or  28
 or  even  30  lakhs.  But  I  cannot  under-
 stond  how  it  has  gone  up  to  49  or  50
 lakhs.  In  1931,  the  percentage  of  Bengal)
 speaking  population,  minus  the  Sylhet
 district,  was  27.56,  But  in  95]  it  came
 down  to  16.94,  per  cent.  The  total
 population  of  Assam  in  1931,  95]  and
 96l,  has  increased  by  I0  to  I5  per  cent
 in  ten  years.  Now  where  have  the  other
 linguistic  minerities  gone?  They  ‘must
 have  been  included  in  Assamese  speaking
 people,  Anyway,  I  am  not  going  into
 that  detail.  As  I  said,  it  seems  to  be  a
 biological  miracle.  It  is  impossible,
 whatever  way  you  consider  it.  Because
 one  can  never  cheat  arithmetic  for  ever,
 although  Census  figures  could.

 What  was  the  attempt?  The  attenipt
 was  thdt  the  State  ‘of  Assam  should  only
 belong  to  the  Agsamese  speaking  people.
 This  desire  of  certain  sections  of  people
 living  in  Asdam  7s  highly  deplorable.  I
 will  sitnply  appeal  at  this  stoge  that  the

 ‘gentlemen  who  are  ‘thitiking  on  ‘that  ‘line
 #hould  récohsidér  ‘their  ‘views,  Assam  or

 "Beétigdl  or  Bihar  or  any  part  of  this  ‘coun
 try  shodfd  be  the’  place  fo  live  in  for  every

 ‘Indian.  Now,  evén  with  this  jugglery  of
 ‘census  figures,  acterding  to  the  957
 ‘cehsus  figure  the  pércentage  of  Assamese
 speaking  people  was  ‘56.  In  'l96I,  it  was
 S714  Can  we-éome  to  this  uAderstanding
 flat  ‘Grily  Dbecaise  57  per  ‘dent  of  the
 population  of  ‘a  pértituler  State  speak  ir

 ‘Orie  “Hitigtiiie.  “that  “State  #héeld  be  -un-
 ilingual'’?  "The  'H@ine  ‘Mintater  knows  ‘that
 on’  the  basis  Of  the  SIRIC.  Réport,  in’  t966
 a  niéinérandGm  'Endwn es  ‘he  Government
 of  India  Meaveridtimn,  T956,'  twas’  afopted
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 in  constitution  with  all  the  Chief  Minis-
 ters,  There  has  been  specifically  stated
 that  if,  in  any  State,  the  Percentage  of
 Population  speaking  a  particular  langu- age  is  70  per  cent  or  more,  that  State
 only  can  be  regarded  as  unilingual  State.
 If  it  is  lesfhan  70  per  cent,  the  languages of  the  other  linguistic  groups  have  to  be
 Tecognised  as  the  State  languages;  it  may be  the  second  language,  third  language  or
 the  fourth  language  but  it  will  be  one  of
 the  State  languages.  The  complex  situa-
 tion  in  Assam  is  that  there  are  so  many
 languages.

 SHRI  0,  BASUMATARI  (Kokrajhar):
 May  I  submit  for  the  information  of  the
 House  that  the  figures  furnished  by  the
 hon.  Member  are  wrong?  We  are  not
 compelling  the  non-Assamese  speaking
 people  to  take  up  Assamese  in  the
 schools.  They  took  to  Assamese  volun-
 tarily.

 MR,  SPEAKER:  May  I  appeal  to  all
 of  you,  including  Shri  Daschowdhury,
 that  we  should  not  enter  into  the  con-
 troversial  field?  By  bringing  up  these
 figures  you  are  raking  up  the  same  issue
 which  we  are  trying  to  avoid,  and  the
 whole  effect  of  that  appeal  would  be  lost.
 I  think  your  predecessors  were  very  care-
 ful  about  it.  I  would  request  vou  also
 not  to  enter  that  controversial  field  but
 come  to  the  question  straight,

 SHRI  B.  K.  DASCHOWDHURY :  I  am
 very  thankful  to  you,  Sir.  I  am  not  going
 into  the  details  in  such  a  way  as  to  raise

 a  controversy.  I  am  bringing  to  the  notice
 of  the  government  that  there  are  many
 other  telling  facts,  and,  in  view  of  that
 situation,  we  must  resolve  this  problem.
 There  ere  instances  where  certain  lingui-

 ‘stic  minorities  have  been  denied  thelr
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 SHRI  D.  BASUMATARI:  We  are  not ordinary  ‘Members.  I  am  representing that  part  of  the  State  have  in  Parliament for  more  than  20  years,

 MR,  SPEAKER:  He  is  not  referring  to
 you.

 SHRI  0,  BASUMATARI:  The  facts
 and  statistical  position  should  be  correctly mentioned,

 MR.  SPEAKER:  Why  do  you  think
 that  he  is  referrifig  to  you?

 SHRI  B.  K.  DASCHOWDHURY :  This
 is  the  whole  crux  of  the  problem.  Let
 the  Government  of  India  consider  how  to
 solve  the  problem,  because  all  these
 ‘figures  havé  Geen  manipulated.  The  Gov-
 ‘ernment  of  India  mist  have  to  ensure  that
 all  the  linguistic  minorities  now  living  in
 Assam  will  be  given  adequate  protection
 under  the  provisions  of  articles  29,  30  and
 350A”  of  the  Coustitution  of  India.  Of
 course,  the  Linguistic  Minorities  Commis-
 sioner  is  there  and  his  report  will  be  dis-
 cussed  in  this  House,  but  I  want  the.
 Government  to  pay  special  attention  to  this
 problem,  because  the  linguistic  minorities
 in  Assam  are  being  liquidated  in  a  stage-
 manner  way,

 Coming  to  the  present  incident,  I  would
 point  out  that  the  hon.  Home  Minister  in
 his  statement  has  not  mentioned  the
 incidents  in  the  district  of  Goalpara.  I  ask
 him  whether  there  were  any  incidents
 between  3rd  October  to  6th  October
 last,  in  the  Dhubre  sub-division,  which  is
 a  part  of  Goalpara  district?  The  hon.
 Minister  mentioned  only  Kamarup,
 Lakhmipur  Sibsagar  Nowgorte  and  Darang.
 What  about.  Dhubri  sub-division  of

 degitimate  rights.  I  am  not  repeating  the
 old  past  stories  now.  How  can  we  come
 to  a  solution  under  the  circumstances?
 I  only  want  to  point  out  that  before
 arriving  at  a  solution,  all  such  facts  must
 be  made  known  to  the  government.  The
 Government  of  India  is  in  a  position  to
 know  the  facts  much  more  than  an  ordi-
 nary  Member  of  Parliament,

 Goalpara  district?  The  place  is  very  close
 to  my  constituency.  I  have  visited  that
 area  and  I  have  come  to  know  about
 the  serious  situation  that  was  pre-
 prevailing  there  during  the  period  3rd  to
 6th  October.  Not  only  arson,  loot,  kil-
 lings  and  murders,  womenfolk  have  been
 molested  like  anything  and  there  were
 ghastly  incidents  every  where  in  the  town
 which  I  do  not  like  to  mention  in  detail.
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 (Interruptions)  Let  the  hon.  Minister  con-
 sider  what  had  happened  during  the  pe-
 riod  3rd  October  to  6th  October.

 MR.  SPEAKER:  Let  him  come  to  the
 question  instead  of  raising  any  contro-
 versy.

 SHRI  B.  K.  DASCHOWDHURY:  My
 questions  are  very  simple,  Will  the
 hon.  Minister  agree  to  a  proper  judicial
 inquiry,  covering  every  aspect  of  the  inci-
 vents  in  Assam,  with  proper  terms  ol
 reference,  as  this  has  been  started  by  the
 Government  of  Assam  in  a  limited  way?
 (Interruption).  That  inquiry  should  co-

 ver  whatever  has  happened  in  Assam  dur-
 ing  the  last  six  months.  I  want  to  know
 whether  the  hon.  Minister  will  agree  to
 this.  Secondly,  I  want  to  know,  Sir,
 whether  you  will  kindly  agree  to  send  a
 parli  y  delegati  for  an  on  the
 spot  study  in  Assam,  in  order  to  find  out
 the  damage  caused  to  minorities.  Thirdly,
 I  want  to  know  what  protection  has  been
 given  to  the  linguistic  minorities  who  are
 now  living  in  Assam  and  what  short  of
 compensation  has  been  given  to  the  victims
 who  have  been  seriously  affected.  Because
 we  know  that  the  wounds  of  victims  of
 the  960  riots  in  Assam  have  not  yet
 been  healed  up  and  now  they  have  been
 made  the  target  for  a  second  time.  Further
 I  want  to  know  what  immediate  arrange-
 ments  the  Government  of  India  will  make
 or  have  made  for  the  protection  of  the
 linguistic  minorities  living  in  Assam.

 SHRI  K.  C.  PANT:  My  hon.  friend
 began  his  statement  by  expressing  the
 hope  that  a  happy  solution  would  be
 found.  Thereafter,  he  went  on  to  make
 statements,  which  I  am  afraid  may  not
 help  in  finding  a  happy  solution.  (Jnter-
 ruption),  There  is  a  time  or  everything.
 whether  you  want  to  provoke  a  situation
 at  a  particular  moment  or  whether  you
 want  a  situation  to  return  to  a  state  of
 Peace  and  normalcy  so  that  all  issues  can
 be  considered.  ‘There  is  no  attempt  to
 avoid  issues,  But,  certainly,  at  a  point  of
 time,  when  things  are  getting  the  normal-
 cy,  I  would  appeal  to  all  sections  of  the
 House,  without  questioning  the  facts  and
 figures,  without  underrating  the  emotions
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 that  have  been  roused,  to  help  in  the  nor-
 malising  of  the  situation  at  this  particular
 stage.  I  know,  the  emotions  have  been
 roused.  These  are  not  merely  matters  of
 statistics.  In  matters  like  language,  the
 emotions  come  into  play,  the  feelings
 come  into  play,  certain  attitudes  come  into
 play,  and,  ultimately,  we  have  to  see  that
 the  spirit  of  harmony  is  restored  amongst
 various  sections  of  people  in  Assam,  That
 alone  can  lead  to  q  real  meeting  of  minds
 on  this  question.  I  would  appeal  to  every
 section  of  the  House  to  help  in  bringing
 about  a  meeting  of  minds  and  the  feel-
 ing  of  harmony  in  Assam.  It  is  in  that
 spirit  that  I  would  request  my  hon.  fri-
 ends  not  to  insist  on  me  to  reply  to  his
 question.

 On  the  matter  of  relief,  I  can  tell  him
 that  the  State  Government  bas  given  re-
 lief  and  hag  made  arrangements  for  re-
 lief  and  rehabilitation.  They  have  open-
 ed  camps  or  those  who  have  suffered  in
 the  recent  riots.

 ति  श्री  रास  सहाय  पाण्डे  (राजनंदगांव):
 प्रत्यक्ष  महोदय,  मैं  प्रारम्भ  में  ही  एक  निवेदन

 =
 करना  चाहता  हूं  कि  इस  प्रश्न  की  पृष्ठभूमि  में

 मैं  किसी  की  प्रा लोच ना  नहीं  करना  चाहता  ।

 क़सम  की  तरफ  जब  दृष्टि  जाती  है  तो  वह

 एक  सुन्दर  प्रदेश  है,  बंगाल  की  तरफ  जब

 दृष्टि  जाती  है  तो  बहू  एक  प्रतिभा  से  भरा

 हुआ  प्रदेश  है  सुन्दर  प्रवेश  है  ।  इत  दोनों

 प्रदेशों  के  समन्वय  की  आकांक्षा  राज

 मुझ  को  जरूर  है  ।  एक  वह  प्रदेश  है  जहां

 बड़े  बड़े  क्रान्तिकारी  पैदा  हुए,  बड़े  बड़े

 विद्वान  पैदा  हुए  कौर  एक  वहू  प्रदेश  है

 जो  इतना  सुन्दर  है  कि  उसको  कामरूप  शौर

 कामाख्या  कहते  हैं।  सांस्कृतिक  दृष्टि  से  यदि

 द्  सौन्दर्य  कौर  प्रतिभा  का  विवाह  हो

 गया  होता  तो  हमारे  देश  में  इंटीग्रेशन  पैदा

 होता  t
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 राज  ग्राम  हम  लोग  इस  सौन्दर्य  की

 बात  को  नम  समझी  इसे  प्रतिभा  को  बात  को
 न  समझें  तो  मैं  एक  जरूरी  तत्व,  प्रधान  मंत्री

 के  उस  वक्तव्य  की  ओर  इस  सदन
 का  ध्यान  आकर्षित  करना  चाहता  हूं,
 जिससे  चिन्ता  होती  स्वाभाविक  है  ।  उन्होंने
 कहा  कि  जब  हम  अपनी  समस्वाधी  का
 सिद्धांत  करना  चाहते  हैं  उस  समय  कुछ
 बाहरी  शक्तियां  हैं  जो  हमारी  शान्ति  में
 कोई  गतिरोध  पैदा  करने  में  दिलचस्पी  रखती
 हैं  संभव  है  कि  उनका  अभिप्राय  सी  शाई  ए
 से  हो  ।  अगर  उनका  अभिप्राय  सी  शाई  ए  से
 न  भी  हो  तो  भी  हमारा  भ्र भि प्राय  जरूर  है  ।
 सदन  का  मन्तव्य  झ्र वश्य  है  कि  बाहरी  शक्तियों
 में  सी  भाई  ए  प्रधान  हैं।  बाहरी  शक्तियों  के
 साथ-साथ  सम्भव  है  कि  हिन्दुस्तान  में  भी
 इधर  उधर  के  लोग,  जासूसी  करने  वाले,
 हमारे  समाज  और  जीवन  में  एक  प्रकार  का
 गतिरोध  पैदा  करते  हों  1

 मैं  आपसे  निवेदन  करना  चाहता  हूं  कि
 यह  प्रश्न  न  तो  असम  का  है  और  न  आसामी
 भाषा  का  है,  यह  प्रश्न  न  बंगाल  का  है  से  बंगला
 भाषा  का  है  ।  इस  प्रश्न  के  पीछे  जो  मौलिक
 तत्व  है  वह  है  चोटी  का  प्रश्न  ।  रोटी  के  प्रश्न
 की  तरफ  से  डाइविंग  करने  के  लिए  बाहरी
 शक्तियां  जब  हमारे  जीवन  को  झ्नकक्‍झोरती  हैं
 तो  उससे  दुःख  होता  है  ।  पच्चीस  वर्षों  की
 स्वतन्त्रता  के  बाद  भाषा  के  नाम  पर,  संस्कृति
 कौर  धर्म  के  नाम  पर  जब  हमारे  समाज  का
 भ्रक्षण्ण  स्थायित्व  डगमगाता  है.  तो  चिन्ता
 होती  है  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  प्रगर
 पच्चीस  वर्षों  की  इस  आत्म-चेतना  के  बाद
 भी  भाषा  के  नाम  पर  कोई  संघर्ष  होता  है
 खेमें  के  लाभ  पर  सब  होता  है
 तो  चिन्ता  होती  है  ।  हमारे  यहां  धर्म  के
 पाखण्डी  भी  बहुत  से  भरे  हुए  हैं  7  जब  बहु
 भाषा  के  नाम  पर  नेता  बन  जाते  हैं  तो  यह  हमारे
 जीवन  को  झकझोरता  है  ।  सचेत  सेना  जसी
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 जो  सेनाएं  हैं  या  साहित्य  सभा  कली  है  इनका
 उद्देश्य  बरच्छा  हो  सकता  है  लेकिन  इनके  पीछे
 जो  तत्व हैं  या  जिनके  हाथों  में  इसका  नेतृत्व
 पाया  है  वे  हमारे  जीवन  को  झकझोरते  हैं,
 हमें  आपस  में  लड़ाते  हैं  और  आखिर  में  जो
 मरते  हैं  उनकी  चिता  पर  रोटी  सेंकते  हैं  ।
 प्र पने  निहित  स्वार्थों  की  पूर्ति  राज  के  नेता
 धर्मे  के नाम  पर  करते  हैं  ।  क्या  पच्चीस  वर्ष
 बाद  भी  यह  हो  सकता  था  कि  बाल  योगेश्वर
 पांच  सात  लाख  रुपये  का  माल  लाते  कौर
 वह  पकड़ा  गया  और  तीस  हजार  अकादमी
 उनका  स्वागत  करने  के  लिए  गए,  धर्म  के
 नाम  पर  या  भाषा  के  नाम  पर  ?  रोटी  के
 प्रश्न  को  प्राथमिकता  दी  जानी  चाहिये  t
 यदि  प्रधान  मंत्री  के  नेतृत्व  में  इस  रोटी  के
 प्रश्न  का  हम  समाधान  कर  लेंगे  तो  मैं  समझता
 हूँ  कि  ये  सब  प्रश्न  ठीक  हो  जाएंगे  ।

 झन  मैं  प्रश्न  करता  हूं  ।  क्या  गृह  मंत्नालय
 ने  इन  तत्वों  कै  बारे  में  कोई  जांच  की  है  और
 इसको  देखा  है  कि  भाषा  आदि  के  जितने
 विवाद  हैं  वे  शहरों  में  ही  क्‍यों  पैदा  होते  हैं  ।
 मैं  महाराष्ट्र  में  बम्बई  में  था  ।  महाराष्ट्र
 शौर  गुजरात  का  तब  झगड़ा  चला  ।  गांवों  में

 कहीं  भी  उसका  पिता  नहीं  था  q  ग्रासिम  में
 साठ  नगरों  में  ही  झगड़े  हुए  हैं  और  वे  हैं
 गोहाटी,  मंगलदाई,  खारीपतिया,  ठुमरी,
 नौगांव,  होना,  डिब्रूगढ़  बौर  दुलि मा जान  t
 ये  सभी  नगर  हैं  जहां  झगड़े हुए  हैं  -  मैं  जानना

 चाहता  हूं  कि  क्‍या  कारण  है  कि  गांवों  में

 झगड़े  नहीं  होते  हैं,  शहरों  में  ही  होते  हैं,
 क्या  इसकी  जांच  गृह  मंत्रालय  से  को  है  फिर
 चाहे  घर्म  के  हों  या  भाषा  के  हों  ?  गांवों  में
 सौ  में  से  72  या  89  प्रतीत  लोग

 रहते  हैं।  यहां  क्यों  नहीं  होते  हैं,  नगरों  में  ही
 क्यों  होते  हैं  ।  क्‍या  गांवों  में  भाषा  नहीं  बोली
 जाती  है,  वहां  सिर  नहीं  स्ह्ते  हैं  ।  उसका
 सरल  व्यक्तित्व  होता  है  'कौर  वहां  इस  प्रकार

 के  तत्व  नहीं हैं  जो  करों  मे ंहैं  क्या  यह  सच  बढ़ीं
 है  और  क्‍या  यह  भरी  सच  नहीं  है  कि  मनों
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 में  फॉरेन  पांव  के  'हन  तत्वों  का  कं सें ट्रेशन
 होता हैं  Pe

 +
 मैं  यह  भी.  जानना  चाहता  हूं  कि  जो

 सेनाएं  आदि  बनती  हैं  .श्री  संस्थायें  बनती.  हैं
 साहित्य  फे  नाम  से  या  भाषा  के  ताम  से  या
 नौकरी  दिलाने  के  नाम  से  उनें पर  भी  आरोप

 !  _निगरानी  रखते  हैं  ?  क्यां  थे  जो  प्रदेश  हैं
 te  ये विशेष  भाषा  भाषियों  .  के.  लिए  हैं  दूसरों

 के  लिए  नहीं  हैं  और  "जो,  सल्ब  दस  .तरह की
 भावनायें  फैलाती  हैं  उन  पर  श्राप  निगरानी

 रखते  हैं  a  हम  असम  से.  भी  उतना  ही  प्यार
 -करतें  हैं  जितना  बंगाल  से.  7  यह  बंगाल  या

 असम  का  प्रश्न  नहीं  है  अवांछनीय  तत्वों
 द्वारा  . जो  ,भावनाएं  भारी  जाता  हैं  और
 जिसकी  बजह  से  संघर्ष  पीते  हैं,  उससे  चिनता

 “होती  है  1  यह  रोटी  का  प्रश्न  है  |  मैं  जानना
 चाहता  हूं  कि  इसी  कब  ,के  बारे  में,  बापू  क्‍या

 करने  /के  हैं,  ?

 श्री  कृष्ण  चल  पन्त  माननीय  सदस्य  ने
 दो  प्रश्न  पूछे  हैं  ।  साहित्यिक  भोंका  में  उन्होंने
 बहुत  सी  और  बातें  हमें  बताई  हैं'।'  एक  प्रश्न

 पह  पूछा  कि  भाषा  का  विवाद  शहरों  में  ही
 क्यों  होता  है  ।  इस  वक्‍त  तो  हमारे  सामने
 एक  सवाल  है  जिसको  काफी  दिनों  से  बहा
 सुलझाने  की  कोशिश  हो  रही,  है  ।  उनका
 सुझाकर  प्रा ग्रे  के  लिए  प्रत्यय  करने.  का

 सुझाव  है  ।  इसको  मैंने  नोट  कर  लिया  है  |

 देश  में  जो  सैनिकों  बनी  हैं  उन  पर  निगरानी
 रखी  जांती  है  क्या  यह  भी  झांकने  पूछा  है  ।
 जो.  भी  सेना  ऐसी  हो  जिसका  क्रार्यकलाप
 ऐसा  हो  कि  उससे  देश  को.  नुकसान  होता  at
 हो  तो  जरूर  निगरानी  रखी  जाती  है  ।

 “SHRI  ‘JYOTIRMOY  BOSU  (Diamond
 Harbour):

 be  the  miedium  of  instruction  and  admi--
 nistration.  We  also  fully  support  the.

 ratjons  in  this  regard,  We  equally  strongly
 support  the  cause  of  the.  linguistic.  minori-
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 their  education  in  English  jt
 allowed.  The  Assembly  resolution  for  a

 ‘  disturbances
 "disturbing,  ‘Our  image,  T  should  say,

 My  Party's  stand  is  quite  clear  ous
 on  this  that  the  Assamese  language  should  /

 We  er  otirwtad]
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 ties  there  that  they  must  get  their  educa

 “fioh  through  théir  iméther-totigde  ‘in’  pri
 “mary,  secondary  and  “unive’sity  jevels.

 This  is  a  principle  which  has  “  already
 been  accepted  by  Central  and  State  Gov
 ermments  upto’  secondary  level  even  if
 there  aré  ten  students  demanding  educa
 tion  in  the  secondary  tevel  in  a  particular
 class.  For  primary  education,  it  fs:  a
 must’.  The  resolutions  of  the  Gauhati

 and  DBibrogarh  universities’  in  détiyitig  the
 tights  of  linguistic  minorities;  (bofo  ‘and
 beng)  to  get  education  at  the  ‘university

 “levels  in’  their  own  mothet:  tongue  is,  |
 beg  to  subniit,  improper  and’  wrong:  "We

 oppose  ‘it.  All  “right-thinking  Heélievers  of
 democracy  ‘will’  oppose’  it.  ‘Even’  if”  only

 people  wanted“  to’:  ‘get
 uid  be

 a  section  of  the

 separate  .Cachar  university  does’  not  solve
 the  ‘problem  ‘of  ‘Tinguistic’,  minovitie,’  in
 the  Brahmaputra  valley

 =
 proloriged

 ese  rioting  news,  are  very

 beer  considerably  tarnished.  Tt’  is  a  most
 shameful  thing,  Sir,  Are  thise  thinking  in
 terms  of  ‘modern  India’  anywhere  tear
 the  reality?  So  intense  is  the  fight  that  the
 Minister  Mohitosh  Pyrkayastha  had  not
 been  allowed  to-go  -and  visit  the  affected
 areas,  He  was  made  to  go  on  a  fast,  The
 people  of  Assam  are  misled  and  this  sort
 of  “thing  dreates  ‘tensions.  This  sort  of

 ‘disturbance  ‘needs  planning  and  money.
 This  is  ‘being  engineered  by  vested  in-
 terests.

 A.  British  tea  buying,  blending,  and
 packing,  monopoly  firm  has  been  in  league
 with  a  reactionary  section  of  the  ruling
 party,  A  section  of  the  civil  ‘service
 administration  officials  and  of,  tha,,Balice
 Education  Institute  were  assisted  and  pro-
 voked  in;  if  these  things  by  the.  foreign
 agents.  Thiis_is  the  worst  outburst  of  fac-
 tional  fight  of  the  ruling  party.  Tsay,

 this  is  a  holdall  party.’  The  Cachar  fac-
 tion  ‘of!  the  riling'  party  “wanted  “Mr.

 -Mahitosh’.'Pavkayastha  ‘to’  stép  down.  and
 *  make!  roomi-for  ‘Suranjan  ‘Nandi  and:  for
 Asean:  Walley,  |

 Assamese  languagerspeaking  people's  aspi-.....
 ‘another  -  faction,  -ed  by

 Mr  "Pfobin'  Choudhury.  and.  Mr.  Girin
 o/Choudhuty!-Has-been  playing  the  -gamie  to

 discredit  Prime  ot  Mémiatet’s  ee  nomirtated
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 [Shri  Jyotirmoy  Bosu]
 Chief  Minister  Shri  Sarat  Sinha.  A  sec-
 tion  of  the  administration  and  police  has
 not  been  paying  any  heed  to  the  Chief
 Minister.  The  police  role  was  the  worst.
 It  joined  hands  with  anti-social  elements.
 Indira  Raj  is  police  raj.  This  is  a  thing
 which  we  are  seeing  everywhere  in  the
 country.

 SHRI  DINESH  CHANDRA  GOS5-
 WAMI;  How  is  it  proper  for  him  to
 mention  the  names  of  persons  who  are
 not  here  to  defend  themselves?  They
 have  no  opportunity  to  defend  themselves
 in  the  House.  What  he  is  saying  has  no-
 thing  to  do  with  the  motion  before  the
 House.

 SHRI  JYOTIRMOY  BOSU:  I.  said,
 the  police  and  the  administration  did  not
 pay  any  heed  to  the.  Chief  Minister.
 They  joined  hands  with  anti-social  ele-
 ments.  This  has  been  done  to  divert  the
 democratic  movement,  to  divert  criticism
 of  the  Government  due  to  high  prices  and
 mounting  unemployment  and  lack  of  in-
 dustrial  growth.  This  is  done  only  to
 scuttle  the  working  class  movement.

 MR.  SPEAKER:  This  is
 Why  are  you  going  off  the  point?
 terruption).

 SHRI  JYOTIRMOY  BOSU:  You  may
 kindly  call  the  House  to  order.  Shri
 Sarat  Chandra  Sinha,  the  Chief  Minis-
 ter....

 irrelevant.
 tine

 MR.  SPEAKER:  He  wants  others  to
 be  in  order.  But  he  should  also  observe
 some  order....

 3.00  hrs.

 SHRI  JYOTIRMOY  BOSU:  Twas
 just  making  my  submissions.

 The  Chief  Minister,  Mr.  Sarat  Chandra
 Sinha  came  to  the  Prime  Minister  for
 advice  and  instructions  and  he  went  back;
 the  situation  remained  unchanged.  We
 want  to  ask  the  Prime  Minister  here
 ‘what  was  the  discussion?  What  was
 the  advice  given?  What  did  he  do?  And
 what  was  the  outcome?
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 The  role  of  All  India  Radio  was  also
 not,  very  helpful.  It  is  now  months;  the
 Central  Government  are  sleeping  over  it
 even  today.  It  will  be  the  duty  of  the
 Assam-language-speaking  democratic  for-
 ces  to  assert  and  protect  the  minority
 rights.  What  do  the  Central  Govern-
 ment  propose  to  do  right  now?  We  want
 to  know  this.

 My  question  to  the  hon.  Prime  Minister
 is  this.  In  today's  paper,  it  has  been
 said  that  the  Government  had  prior  and
 advance  information  about  foreign  hands
 trying  to  engineer  riot  in  Assam  and  also
 in  Punjab.  I  want  to  ask  what  precise
 steps  were  taken  to  prevent  this  and
 safeguard  the  country  against  such  activi-
 ties,  and  also  when  she  talks  about  it,  as
 I  know  that  certain  elements  of  the  ruling
 party  had  a  great  hand  in  the  matter,
 whether  they  also  come  from  the  CIA.
 We  want  to  know  this  and“get  a  specific
 and  clear  reply.

 SHRI  K,  C.  PANT:  My  hon.  friend...
 SHRI  DINESH  CHANDRA  GOS-

 WAMI:  What  about  my  point  of  order?
 MR.  SPEAKER;  I  shall  look  into  it.
 SHRI  K.  C.  PANT:  My  hon.  friend.

 spelt  out  his  approach  to  the  problem
 of  language  in  Assam  and  said  that  it
 required  certain  steps,  but  [  think  he

 said  many  things  that  did  not  go  together,
 as  for  instance,  Assamese  and  Bengali
 both  being  the  media  of  instruction  for
 the  university  etc.  These  are  issues
 which  are  under  discussion,  I  do  not
 want  to  enter  into  this  at  all,  because  as
 I  said  in  the  beginning,  my  purpose  is  to
 try  to  ameliorate  the  situation  and  help
 in  bringing  about  a  solution  which  a  dis-
 cussion  of  the  problem  on  the  floor  of
 the  House  at  this  stage  is  not  likely  to
 do.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  But  he  must  spell  out  the
 Government's  policy.  He  must  spell  out
 the  Government's  policy  regarding  the
 medium  of  instruction.

 SHRI  K.  C.  PANT:  He  knows  that
 there  is  going  to  be  a  debate  on  the  ling-
 uistic  minorities...
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 SHRI  DINEN  BHATTACHARYYA:  I
 seek  your  protection,  Sir,  I  would  like
 to  know  whether  Government  have  any
 policy  on  this  matter.

 SHRI  K.  C.  PANT:  Government's  edu-
 cational  policy....

 SHRI  DINEN  BHATTACHARYYA:
 What  is  the  Government's  policy?

 MR,  SPEAKER:  I  do  not  like  that
 these  interruptions  should  go  on  like  this.

 SHRI  JYOTIRMOY  BOSU:  But  the
 Ministers  could  go  on  evading  the  replies.

 MR.  SPEAKER:  Hon.  Members
 should  have  the  patience  to  listen  also.
 The  hon.  Member  had  said  so  many
 things.  But  now  he  does  not  have  the
 Patience  to  listen.

 SHRI  JYOTIRMOY  BOSU:  Let  him
 reply  to  the  points.  We  are  not  here  to
 listen  to  cotk-and-bull  stories.

 SHRI  K.  C.  PANT:  There  is  no  ques-
 tion  of  evading  the  question  of  ed
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 SHRI  JYOTIRMOY  BOSU:  Doctor,
 heal  thyself!  He  is  preaching  sermons.
 I  am  not  here  to  be  sermonised.

 SARI  K.  C.  PANT:  My  hon.  friend
 had  attempted  to  analyse  the  reasons  for
 the  controversy  in  Assam  and  for  the
 Tiots.  He  had  ascribed  it  to  some  British
 tea  interests,  to  some  foreign  agents;  he
 ascribed  it.to  some  quarrels  within  the
 Congress  Party,  and  he  gave  his  grounds
 and  he  said  that  the  tral  Government
 wer  trying  to  shift  attention  from  the
 price  rise  and  so  on.  I  do  not  know
 what  really  is  the  reason.

 SIRI  FYOTIRMOY  BOSU:  All  of
 them.

 SHRI  K.  C.  PANT:  He  mentioned  2
 few  others  also.

 SHRI  PILOO  MODY:  Riots  are  taking
 place  without  any  reason!

 SHRI  JYOTIRMOY  BOSU:  Who  is
 financing  them?

 SHRI  K.  C.  PANT:  He  has  referred
 al  policy.  It  has  been  enunciated  and
 it  has  been  put  before  the  House  several
 times.  When  the  discussion  over  the  lin-
 guistic  minorities  comes  up  agam,  there
 will  be  a  full-fledged  discussion;  so,  fhere
 is  no  question  of  evading  this  question.

 I  was  rather  ashamed  to  hear  my  hon.
 friend  say  that  there  was  no  modern  India
 and  that  it  did  not  exist.  7  was  ashamed
 to  hear  that,

 SHRI  PILOQ  MODY  (Godhra):  Do
 something  about  it.

 SHRI  K.  C.  PANT:  I  would  remind
 him,  though  I  do  not  want  to  name  any
 country,  this  question  of  language  is  a
 question  which  arouses  emotions,  and
 even  in  other  countries  we  have  seen  this
 causing  a  lot  of  ‘erey,  someti
 causing  violence,  even  in  a  small  country like  Belgium,  though  I  did  not  want  to
 any  particular  country.  Therefore,  he
 should  understand  this  and  view  the  prob-
 lem  in  its  Proper  perspective

 to  outside  agencies.  Certain  suspicious
 facts  and  circumstances  have  come  to  our
 notice,  but,  as  the  House  knows,  it  is
 not  in  public  interest  to  disclose  them.
 The  Prime  Minister  made  a  statement,  to
 which  he  appears  to  have  referred—I  do
 not  know.  But  the  central  point  that  should

 not  be  forgotten  is  this.  I  do  not  accuse
 all  who  have  been  involved  in  these  acts
 of  rioting  of  also  being  involved  with-
 any  foreign  agency.  I  do  not  00  that,
 because  this  is  an  emotional  question  in
 which  many  people  may  have  been  ia-
 volved.  I  do  not  also  want  to  create  an
 impression  that  we  want  to  paper  over
 our  weaknesses.  There  are  certain  weak-
 neses  within  us,  and  I  think  we  should
 acknowledge  and  accept  those  weaknesses.
 Unless  we  do  that,  it  is  difficult  to  re-
 move  them  and  solve  problems  like  this.

 3.06  hrs.

 MR.  SPEAKER:  Papers  to  be  laid  om
 the  Table.  +
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 “SHRI  JYOTYRMOY  BOSU’  (Diamond
 Harbour):  Under  rule-'377,  T  “have  to
 raise  point.  On  the  {3th  October  “1972

 in  tie  Consultative  Committee  of  —  the
 Home  Ministry,  an  ‘assurance  was  given
 iby  the  Prime  Minister...
 he  MR.  SPEAKER:  No:  no.

 *  SARI  JYOTIRMOY  BOSU:  ....that
 the  case  of  Shri  Bansi  Lal  will  be  disposed
 ‘oF  within  a  month,  that  is  I3th  Novem-
 ber....  So  I  have  given  notice....** re

 MR.  SPEAKER:
 him.

 I  have  not  allowed
 There  is  no  provision  for  that.  He

 is  speaking  without  permission.  This  rule
 is  not  meant  for  that.

 SHRI  SHYAMNANDAN  |  MISHRA
 (Begusarai):  What  prevents  Government

 from  saying  whether  if  wants  to  act  ac-
 cording  to  what  the  Prime  Minister  said?

 SHRI  PILOQ  MODY
 roye—

 (Godhra):

 i.
 a  MR.  SPEAKER:  Shri  Piloo  Mody  will
 ‘resume  his  seat.  Yesterday  all  of  us
 ‘indicated  that.  it  was  not  very  proper  for
 ‘tim  to  wear  that  pendant.  -He  wanted  to
 ‘give.some  explanation.  [  am  very  happy
 ‘lo  say  that  I  received  a  letter  this’  morn-
 ing;  it  was  not  signed  by  him  but  it  was
 ‘on-his  behalf.  I  am  very  happy  that  I
 ‘received  another  letter  just  now.  The
 conly  thing  is  this.  I  do  not  prevent  any
 ‘explanation  from  him.  This  House  is

 open.  This  is  Parliament.  He  can  as
 -wehemently  explain  his  conduct  or  ex-
 ‘plain  anything.  But  for  that  explanation,
 ‘His  not  very  much  essential  that  he
 should  have  that  pendant  also  worn  by

 '  t  him.  He  is  quite  an  effective  speaker  and
 with  that  he  does  not  become  much  more
 ‘one.  The  House  does  not  approve  of  it.
 He  will  kindly  remove  it.  It  will  not
 mitigate  his  eloquenee  at  all.  If  he  does
 so,  I  will  allow  him  to  offer  an  explana-
 tion;  otherwise  not.—

 ,  He  might  come  over  herc.
 move  it  from  him.

 I  cao  re-

 Issue  (CA)
 ‘SHRfPILOO  MODY:  I  would’  pre-

 sent  it  to  you,  if  yon  will  kindly  allow
 MO.  «

 SOME  HON.  MEMBERS:  No,  no,
 ‘Temove  «it.

 MR.  SPEAKER:  Kindly  remove  it.
 /  “SHRI  PILCO  MODY:.I  will—as  soon

 as  you  sil  down,
 As  [  have  been  asked  by  you....
 SHRI  H.  N.  MUKERJEE  (Calcutta-

 North-East):  How  can  he  wear  that  mis-
 erable  pendant?  Is  Parliament  to  be  dis-
 regarded  in  this  fashion  by  this  ridicu-
 lous  man  who  puts  the  whole  House  to

 shame?

 SHRI  PILOO  MODY:  As  you  _heve
 usked  me  to  remove  it...  .(/mtcrruptions)
 —if  they  will  listen,  Some  people  have
 their  consciencs  so  heavly  laden  that  it
 becomes  difficult  to  convince  them.  Since
 you  want  me  to  do  it,  I  will  certainly  re-
 move  it  because  I  have  no  intention  of
 going  against  the  instructions  of  the  Chair
 CUnterruptions)..

 The  hon  Member  then  removed  Ce
 pendant.

 SHRI  PILOO  MODY:  I
 offered  to  present  it  to  you.
 let  me  know  later  on?

 have  also
 Will  you

 MR.  SPEAKER;  Will  you  allow  me  to
 burn  it  later  on?

 SHRI  PILOO  MODY:  You  can  do
 whatever  you  like,

 MR.  SPEAKER,  I  will  just  burn  it
 outside  Parliament.

 SHRI  PILOO  MODY:  T  thought  you
 were  discouraging  burning  things  here.
 First  of  all,  I  would  like  to  make  it  clear
 that  I  do  not  live  at  the  behest  or  the
 bidding  of  the  communist  party  of  India,
 nor  do  I  accept  their  code  of  conduct.
 You,  Sir,  and  the  Deputy-Speaker,  yester-
 day,  in  your  proverbial  wisdom,  have
 passed  certain  remarks  from  the  Chair.  I
 will  not  comment  on  them,  because  I  do

 fot.  want  to  become  overwise  premature-
 ly—  a

 **Not  recorded.
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 MR!  SPEAKER:  What  was  that  re-.
 mark?  I  just  want  to  listen.

 of '
 SHRI  PILOO  MODY:  From  the.  book,.

 you  will  find  it.  The  communists
 notorious  for  their  lack  of  bumour  and
 they  do  not  like  being  hoist-  by  their  own
 petard.  There  are  certain  fundamental
 rights  in  this  country  which  have  not,  to
 the  best  of  my  knowldege,  so  far  becn,
 removed,  ॥ ह  know  that  the  Constitution
 has  been  tampered  with  but  it  has  not
 been  abolished.  ‘Sir,  ॥ उ  know  we  have
 passed  the  24th  amendment—

 MR.  SPEAKER:  This  is  no  exptana-
 tion  for  wearing  the  CIA  badge.  (Inter-
 ruption),

 AN  HON.  MEMBER:
 order,

 Sir,  a  point  of

 MR.  SPEAKER:  Order  please.  If  you
 are  speaking  of  other  things,  and  if  I
 allow  you  to  make  another  speech,  that
 is  not  a  healthy  practice.  I  am  =  sorry.
 (interruption).

 SHRI  PILOO  MODY;  But  I  thought
 that  under  the  law,  it  was  necessary  that
 Parliament  should  pass  an  Act,  which,
 asks  me'to  remove  this.  (Interrup.ion)
 Unless  you  want  to  abrogate  to  yourself
 certain  dictatorial  powers  which  you  are
 also  entitled  to  do.

 Of  late,  with  total  irresponsibility,  we
 rs have  been  reading.  in  the  press  all  man.

 ner  of  statements  made  by  the  President
 of  the  Congress  Party  and  later  blessed
 by  the  Prime  Minister,  which  has  accused
 all  opposition  parties  of  being  CIA
 agents—(/nterruption).

 Except  the  CPT.  ‘of  course  which
 understandable;  (Interruption)
 fighting  for  their  own  richts,  by  expres-
 Sing  their  “grievances.  ‘havé  been  called
 CYA”  agents:  luboir  on  strikd  wanting  a
 livirtg:  wage  has'  been  called  CIA  ‘Agents

 is
 Students

 ‘SOME  IYON,  MEMBERS:  No,  no.

 are.

 Pa  tl  नि
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 SHRI  PILOO.  MODY  Buses

 because  of  inefficient.  service,  has.  -beeny
 because  of  CLA  instigation’  Asia  Ry,
 which  was  not  completed  on  time  becausg,
 of  CIA  interference!  The  drought  has  comg,
 this  year..becouse  of  CIA  interferencel
 Prices  ure  yising  becaus:  of  what  ths  CLA
 has  done?  And  even  the  Nehru  Forum
 has  been  dubbed  on  one  occasion  ws  a.
 CLA-spoasored  orgunisation,

 ce ras

 bapa
 buriaty

 MR.  SPEAKER:  Piease  sit  down,  5

 SHRI  PILOO  MODY:  Let  me  tired
 Tt  would  not  take  two  minutes.  4

 MR.  SPEAKER:  |  just  wanted  Jo  ty! you,  if  something  was  said  or  had  hap
 pened  in  this  House.  you  can  give  ea  ve-
 planation  oa  tha  Bat  if  heads  of  ape
 various  political  parties  fight  their  batt
 outside,  it  is  much  better  you  fight  it outside;  you  are  welcome  to  do  it.

 SHRI  PILOO  MODY:  I  am  explarcing
 my  conduct.  You  yourself  have  heard  ia
 this  very  Hous:  on  inaumeruble  occasions
 the  Members  of  the  communist  pariy
 hurling  abuses  at  other  Members  cf  th
 House,  culling  us  CIA  agents  and  ull, manner  of  things,  foreign  agents,  lackeys of  so-and-so  and  otherwise.  I  know  that
 apart  from  my  protests  there  was  very little  that  you  could  do  to  protect  the  rest
 of  the  Members  of  the  House  from  this.
 sort  of  abuse.  (/nterruption),

 SHRI  Ss.  M.  BANERJEE  (Kanpur):- Make  him  the  Marshal
 SHRI  PILOO  MODY:  Now,  when  wl flaunt  it  in  their  own  face,  they  do  not

 like  this,  because  it  has  been  flaunted  in
 their  own  face.

 SHRI  Ss.  M.  BANERJEE:  *  *  *

 SHRI  PILOO  MODY:  You  have  just
 heard  another  remark  of  that  kind.  ee  *«

 MR.  SPEAKER;  [I  am  sorry;  this  will not  go  on  record—the  remark  which  hoth
 of  you  have  made.  T  am  so  sorry.  You
 must  be  very  ‘cautious  in  your.  observa,
 tions  ‘y

 **Expunged  as  ordered  by  the  Chair
 toe
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 SHRI  R.  8.  PANDEY  (Rajnandgaon):  and  the  Prime  Minister  has  finally  blessed
 There  is  a  very  important  question  be-
 fore  the  House  which  concerns  the  de-
 corum  of  the  House.  Yesterday,  you  pas-
 sed  a  remark  regarding  him,  that  the  de-
 corum  of  the  House  must  be  maintained.
 lf  any  person  calling  himself,  projecting
 himself  to  be  the  agent  of  the  CIA  came
 here,  naturally  you  were  concerned  about
 the  decorum  of  the  House  and  you  said:
 please  remove  it;  I  shall  permit  you  to
 speak  later  on.  He  goes  on  saying  CIA,
 CIA,  drought,  this  and  that.  (/nrerriup-
 tions).  It  is  non-gense  on  the  part  of
 Mr.  Piloo  Mody  to  talk  this....  (/nfer-
 ruptions).  4

 SHRI  PILOO  MODY:  Certainly  I  am
 aware  of  the  fact  that  CIA  exists  in  this
 country,  and  so  does  the  KGB.  But  an
 intelligent  analysis  of  the  situation  lead
 us  to  try  and  find  out  what  is  it  that  is
 of  interest  to  the  American  in  this  coun-
 try.  Are  they  interested  in  our  politics?
 Are  they  interested  in  our  economics?  Are
 they  interested  in  subverting  our  country?
 Or  is  it  that  they  want  to  find  out  what
 the  Russians  are  doing  in  India?  Because
 from  the  point  of  America  global  stra-
 tegy,  that  is  all  that  Americans  are  really
 interested  in  to  find  out  what  the  Rus-
 sians  are  doing  in  India...  (Interruptions)

 SHRI  मे,  N.  MUKERJEE:  In_  the
 name  of  humour,  he  goes  on  saying  das-
 tardly  things....

 SHRI  PILOO  MODY:  There  is  no  hu-
 mour  in  this;  I  am  dead  serious.

 SHRI  मर.  N.  MUKERJEE:  You  asked
 him  to  explain  his  conduct;  he  goes  on
 saying  dastardly  things...  (Interruptions).

 contradict
 (in-

 MR.  SPEAKER:  You  may
 each  other  outside  this  House....
 terruptions).

 SHRI  PILOO  MODY;  {My  suspicion  is
 7  that  the  CIA  is  hot  on  the  trail  of  the

 KGB  and  the  KGB  is  telling  their  friends
 both  inside  the  Congress  and  outside  the
 Congress  to  get  the  CIA  off  their  backs.
 That  is  why  you  find  that  Mr,  Shankar
 Dayal  Sharma  has  raised  the  CIA  balloon

 it.

 Jn  conclusion,  I  can  only  say  this,  I
 call  upon  every  youth  and  student  in  this
 country  to  wear  a  badge  such  as  I  have
 been  wearing  to  expose  the  subversion  of
 Indian  democracy.  (Interruptions).

 —_
 3.9  hrs.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  you  did  not  allow  the  mat-
 ter  about  Bansi  Lal...  (interruptions),  As
 assurance  was  given  on  the  floor  of  the
 House  on  3  October  by  the  hon.  Prime
 Minister.  wee

 MR.  SPEAKER:  I  am_  not  calling upon  you  to  speak.  You  are  speaking without  my  permission.  [I  have  not  al-
 fowed  him  to  speak;  what  he  says  will
 not  go  on  record.

 SHRI  S.  A.  SHAMIM  (Srinagar):  So
 Bansi  Lal  is  protected.

 MR.  SPEAKER:  He  is  protected  by the  rules.

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  The  situation  in  Tamil
 Nadu  is  taking  a  seroius  turn.  It  should
 be  the  concern  of  all  political  parties  to
 find  a  democratic  solution  for  the  sitwa-
 tion  in  which  Tamil  Nadu  is  placed.  My
 party  has  demanded  a  commission  of  in-
 quiry  into  the  charges  against  the  minis-
 try  there...  (/nterruption)...  Tomerrow
 there  is  a  big  band  in  the  whole  State.  I
 want  to  know  what  recommendation  the
 Government  has  made  to  the  President
 and  what  action  has  been  taken  on  the
 petition  that  I  have  submitted  to  the  Pre-
 sident  (Inferruptions)...I  am  not  refer-
 ring  to  the  Assembly  proceedings.  I  have
 myself  presented  a  petition  to  the  Presi-
 dent.  What  action  has  been  taken  on  it?

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Mr.  Kalyanasundaram  can  submit-
 a  hundred  petitions.  But  why  should  he
 refer  to  it  here?  I  can  also  present  a
 petition  against  all  the  ministries  ‘n  he  |

 **No  recorded.
 —,  ry
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 various  States  and  ask  for  their  dismissal.
 There  should  be  an  end  to  this  insanity.

 SHRI  M.  KALYANASUNDARAM;
 Nobody  has  demanded  the  dismissal  of
 the  ministry.  Our  demand  is  that  a  com-
 missidn  of  inquiry  should  be  appointed

 (Interruptions).

 SHRI  G,  VISWANATHAN:  They
 want  to  create  a  law  and  order  problem
 in  Tamilnadu.  He  is  engineering  it.  He
 is  leading  the  unsocial  elements  there.

 SHRI  M.  KALYANASUNDARAM:  Is
 MGR  an  unsocial  element...  (/nterrup-
 tions).

 SHRI  G.  VISWANATHAN:  We  know
 what  the  CPI  is.

 SHRI  M.  KALYANASUNDARAM:
 We  know  what  the  DMK  is.  (Jaterrup-
 tions).  T  want  to  know  from  the  Home
 Minister  why  they  should  send  the  CRP
 to  Tamilnadu.

 MR.  SPEAKER:  All  of  you  piease
 sit  down.  This  is  a  very  big  country
 and  a  very  big  democracy.  Somethiug
 is  going  on  all  the  time  in  one  corner  or
 the  other.  The  poor  man  who  has  _  to
 listen  to  everything  is  the  Speaker.  After
 all,  I  have  to  pacify  them.

 श्री  इमाम  लन्दन  मिन  (बेगूसराय)  :

 जब  बंसी  लाल  के  लिये  कहा  गया  तो  उस

 तरफ़  आपका  ध्यान  कहीं  गया,  इतनी  देर

 तक  शोरगुल  होता  रहा

 प्रत्यक्ष  महोदय  :  राज  बंसी  लाल  का
 मामला  पाया,  करुणानिधि  का  मामला  पाया,
 कल  को  कोई  कौर  जायेगा.

 SHRI  JYOTIRMOY  BOSU:  Why  this

 geuble
 standard?  On  a  point  of  order,
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 MR.  SPEAKER:  I  am  _  not  allowing
 you,

 SHRI  JYOTIRMOY  BOSU:  You  ate
 shielding  the  Government.

 MR.  SPEAKER:  Please  ‘sit  down.  I
 am  very  sorry  I  have  to  ask  you  to  move
 out  of  the  House.

 SHRI  JYOTIRMOY  BOSU:  You  can;
 it  makes  no  difference.

 MR.  SPEAKER;  It  is  a  very  irrespon-
 sible  remark...  .(/nterruptions)....  in  the
 noise  I  could  not  listen  to  what  Shri  Kal-
 yanasundaram  was  saying.  I  did  not  know
 what  point  he  was  raising.

 SHRI  JYOTIRMOY  BOSU:  sir,  I
 have  been  saying...

 MR.  SPEAKER:  Kindly  sit  down.  As
 I  explained  to  you  earlier,  so  much  hap-
 pens  in  all  the  States  in  their  own  internal
 Politics,  in  the  internal  working  of  the
 party.  Everything  cannot  come  up  in
 this  Parliament.

 SHRI  S.  M.  BANERJEE  (Kanpur):  At
 least  corruption  cases  should  be  allowed
 to  be  brought  here.

 MR.  SPEAKER:  It  is  very  difficult  to
 allow  such  issues  to  be  raised  here.  One
 member  may  come  with  something  against
 the  Chief  Minister  of  Bengal  and  another
 about  what  is  happening  in  Tamil  Nadu
 or  Haryana.

 SHRI  M.  KALYANASUNDARAM:
 In  Tamil  Nadu  there  is  difference......
 (Interruptions).

 MR.  SPEAKER:  I  am  not  allowing
 anybody  to  raise  these  points.  We  will
 take  up  the  next  item...  .(/aferriuptions)
 Order,  order,  May  I  request  hon.  Mem-
 bers  to  move  apart  from  each  othe
 (Interruptions).

 SHRI  M.  KALYANASUNDARAM:
 May  I  submit....
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 MR:  SPEAKER:  ‘DL  saiil  these  ‘are
 State  matters.

 all

 SHRl  M.  KALYANASUNDAPAM:
 If  anything  happens  in  Tamil  Nadu,  the
 Central  Governmem  will  be  held  respon-
 sible  for  their  indifference,

 SHRI  JYOTIRMOY  BOSU:  |  want  to
 raise  a  point  of  order,  sveking  guidance
 from  you.  We  are  anxious  that  your
 image  remains  before  us  us  impartial.

 MR.  SPEAKER:  If  you  to  judge  me.  |
 ean  never  be  impurtial.

 SHRI  JYOTIRMOY  BOSU:
 others  also;  in  fact  the  whole

 There  aie
 House.

 MR.  SPEAKER:  |  do  not  take  you  as
 representing  the  whole  Housc.

 SHRI  JYOTIRMOY  BOSU:  Am  I  not
 part  of  the  House?

 MR.  SPEAKER:  You
 not  a  part  of  the  House.

 are:  sometimes

 SHRI  JYOTIRMOY  BOSU:  That  is  an
 indictment  which  can  invite  a  motion  of
 privilege.  I  am  here  sent  by  the  clecto-
 Tate  of  West  Bengal;  not  by  your  nomina-
 tion.  Let  us  come  back  to  the  business.
 ]  have  written  to  you  day  before  yester-
 day,  asking  for  a  clarification  from  the
 Prime  Minister,  to  draw  the  attention  of
 the  House  to  the  fact  that  an  assuiance
 was  given  in  the  Consultative  Commitive
 for  the  Home  Ministry...  ((aterruptions)
 Sir,  you  do  not  allow  me  to  speak.  But  you
 allowed  Shri  Kalyansundaram  to  speak
 because  the  ruling  party  was  not  against
 it.  Now  you  want  to  shut  me  out.
 You  cannot  have  double  standards.

 MR,  SPEAKER:  May  I  request  you  to
 withdraw  those  words?  Every  time  you
 make  such  remarks...  (Jaterruptions),
 am  sorry,  I  am  not  going  to  allow  it  this
 time.  You  will  have  to  withdraw  it,

 SHRI  IYOTIRMOY  BOSU:
 withdraw  it.

 T  do  not
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 MR..  SPEAKER;  Every  time,  he  casts:  te

 aspersions  onthe  .hpir,  J  amynot  going;
 to  tolerate  it  any  more,  Either  he  is
 going  to  withdraw  those  remarks  or  he
 will  have  to  withdraw  himself  from  -  the
 House...  (Interruptions).  °

 SHRI  SHYAMNANDAN  MISHRA:
 If  you  do  pot  like  those  words,  you  can
 expunge  those  words.  You  can  do  that,
 although  it  is  not  proper  to  expunge  those
 words........  (Interruptions).

 MR.  SPEAKER:  Mr.  Jyotirmoy  Bosu,
 either  you  withdraw  those  words  or  you
 withdraw  from  the  House.

 SHRI  SHYAMNANDAN  MISHRA:
 I  rise  on  a  point  of  order.

 MR.  SPEAKER:
 unless  he  withdraws.

 No  point  of  order

 SHRI  JYOTIRMOY  BOSU:
 your  orders.  But  I  will  not
 those  words...  (/nterruptions).

 I  will  obey
 withdraw

 MR.  SPEAKER:
 the  House.

 You  withdraw  from

 SHRI  JYOTIRMOY  BOSU:  I  want  to
 put  it  on  record  that...  (interruptions).

 MR.  SPEAKER:  No  please.  I  have
 taken  objection  to  the  words  which  I
 heard  and  which  the  whole  House  heard.
 Either  you  withdraw  those  words  or  you
 withdraw  from  the  House.

 SHRI  JYOTIRMOY  BOSU:  Kindly
 give  me  a  hearing.

 MR.  SPEAKER:  I  am  not  going  to
 hear  you  unless  you  withdraw  those  words.

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order,  Sir.

 MR.  SPEAKER:  I  am  not  going  to
 allow  it  unless  he  withdraws...  (/nterrup-
 tions).  Order,  order.  Everytime  he  does
 it.

 I  cannot  ve  cowed  down  like  that.  4
 cannot  tolerate  it.

 पर
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 SHRI  SHYAMNANDAN  MISHRA:
 Can  you  ‘ucny:  me  the  right  to  raise  uo
 point  of  order?  :want  to  ‘raise  a  point
 of  order,  Piease  hear  me  aad  then  you
 give  your  ruling.

 MR.  SPEAKER:  On  what?

 SHRI  SHYAMNANDAN  MISHRA:
 Please  hear  me  first.

 MR.  SPEAKER:  have  the  right  to
 ask  you,  vn  what  matter.

 SHRI  SHYAMNANDAN  MISHRA:
 Please  hear  me.

 SHRI  VASANT
 he  supporls  him...

 SATHE:  Everytime,
 Cinterruptions  ye

 SHRI  SHYAMNANDAN  MISHRA:
 You  allow  mg  to  raise  a  point  of  order.
 Otherwise,  it  is  autocracy...  (/ntferrup-
 fons),

 MR,  SPEAKER:
 fo  please  keep  calm?
 point  of  order.

 JYOTIRMOY  BOSU:  Mr.
 make  a  submission  on

 व  want  to  hear  him

 May  I  request  you
 Let  me  listen  to  his

 SHRI
 Mishra  wants  to
 “doubl:  stundards”.
 before  |  go  out.  We  all  will  go  out.

 interruptions).  2

 श्री  जज  भूषण.  (दक्षिण  दिल्ली)
 मिश्र।  जी  हमेशा  गलत  बात  को  सपोर्ट  करते

 हैँ  t  (व्यवधान)  .

 क्री  इशामतन्दत  मित्र :  इसमें  गलत  सही

 की  बात  नदीं  है,  प्रोसीजर  की  बात  है

 (व्यवधान)
 श्री  जबकि  घोटे  (नागपुर)

 नन्दन  मिश्र  जी  का  प्वाइंट  आफ  ताईर  ले

 :  श्याम-

 लिया  गया  है,  पहले  उनकी  बोलने  दीजिये  और

 किर  मुझ  को  डालने  दीजिये  ।  ,

 ब्याबानी.
 SHRI  K.  WN.  TIWARY  =  (Bettiah):

 The  language  that  my  hen.  friend  has
 used  is  not  good,  He  must  withdraw  It.
 My  request  to  him  is  that  he  must  with-
 draw  those  words.

 KARTIKA  23,  894  (SAKA)  =  Assam  on  Languuge  242

 SHRI  SHYAMNANDAN  MISHRA
 My  humble  |  submission  .  ix  ‘hat,  in  gh
 inalter  of  use  of  words  in  this  House,  there,
 are  certain  well-laid  conventions  and  rules
 We  have  to  go  by  those  conventions  an rules;  olberwise,.it  would  be  difficult’  to
 regulate  the  proceedings  of  the  House.  Inv
 the  past  whenever  such  words—and  T
 must  make  it  clear  that  so  far  as  we  are
 concerned  we  do  not  want  any  harsh  ‘or
 impolitic  words  té  be  used  against  ths
 Chair,  although  it  has  been  our  preat  re-
 eret  that  the  Chair  has  not  been  that  de-
 ferertial  to  the  members,..Uerruptions).

 AN  HON.  MEMBER:  You  should  with:
 diraw  those  words.  (/aterruptions),

 MR.  SPEAKER:  Well,  I  am  very  sorry,
 |  am  not  going  to  allow  a  debate  on  this.
 You-are  on  a  point  of  order...  .(/nferrup-
 fiens),

 श्री  इमाम  नन्दन  मिर :  ड्राप  प्रोटेक्ट  नहीं
 करते  हैं  7  हम  कितनी  सीधी  :दी  बात

 कहते  हैं  ।

 भ्रध्यक्ष  महोदय  :  कैसे  करें।

 (व्यवधान)

 श्री  एस०  Co  हामीम  (श्रीनगर)
 यह  क्‍या  शाल  इंडिया  कांग्रेस  कमेटी  का'

 (व्यवधान)
 SHRI  SHYAMNANDAN  MISHRA:

 My  humble  submission  is  that,  although
 we  do  not  want  any  harsh  words  to  be
 used  aguinst  the  Chair,  we  would  like  the
 Chair...  (Interruption).

 दफ्तर  है  ?

 श्री  जांब॒वंत  घंटे  :  यहां  पर  शशि  भूषण
 जी  ने  शमीम  खराब  को  एक  बात  कही  कि

 आपको  शर्म  नहीं  जाती  है  तो  क्‍या  “शर्म”

 शब्द  पालंमेन्टरी  है  ?

 भ्रध्यक्ष  महोदय  :  मैंने  श्राप  से  सुनी  है  ।

 इस  शोरगुल  में  मैं  कुछ  नहीं  सुन  सका  de

 (erat)  ,
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 “SHRI  SHYAMNANDAN  MISHRA:
 My  submission  is  that  there  are  rules  re-
 gulating  our  conduct  in  relation  to  the
 Chair  and  there  are  also  rules,  if  not
 clearly  expressed  rules,  implied  rules,  for
 the  conduct  of  the  Chair...  (dnterruption)

 MR.  SPEAKER:  Members  should
 come  to  the  rescue  of  the  Chair  and  not
 always  try  to  instigate.

 SHRI  SHYAMNANDAN  MISHRA:  I
 have  not  yet  come  to  the  point.  In  the
 past.  (Interruptions)  There  will  be  only
 continuous  uproar  in  the  House,  if  you
 allow  some  persons  to  interfere....

 MR.  SPEAKER:  You  are  making  a
 regular  speech.

 SHRI  SHYAMNANDAN  MISHRA:  I
 am  coming  to  the  point.  In  the  past
 whenever  it  had  not  been  your  pleasure  to
 ‘approve  of  the  use  of  certain  words  and
 the  members  had  not  at  your  behest,
 withdrawn  those  words,  you  had  been
 pleased  to  expunge  those  words;  the  action
 taken  in  support,  of  that  disapproval  had
 not  gone  beyond  that  point.  In  this
 particular  case  regarding  Mr.  Bansilal,
 you  were  trying  to  shut  out  the  Member,
 whereas  in  the  case  of  Tamilnadu  you
 were  permitting  Mr.  Kalyanasundaram  to
 speak.  That  is  my  submission.

 SHRI  JYOTIRMOY  BOSU:  During
 last  session  you  allowed  the  privilege
 motion  which  was  not  at  all  admissible.
 Are  you  not  adopting  double  standards?

 MR.  SPEAKER:  I  am  not.  Certain
 words  are  hurled  at  each  other,  I  inter-
 vene;  I  say,  they  are  unparliamentary  and
 I  expunge  them.  But  this  gentleman
 comes  out  with  that  direct  aspersion  on
 the  Chair  every  time.  (Interruption)  If
 you'think  that  he  does  not  come  then  I  am
 very  sorry.  He  is  very  irresponsible  in
 his  remarks.  This  he  does,  every  time,  at
 every  stage.  “I  am  not  going  to  listen  to
 them  any  more.
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 SHRI  JYOTIRMOY  BOSU:  I  have  a
 submission.  I  say,  in  allowing  Mr.
 Kalyanasundaram  and  in  disallowing  me
 to  say  what  I  wanted  to  say,  you  have
 adopted  double  standards.  This  is  not  the
 first  time.  You  are  trying  to  shield  the
 ruling  party.  You  are  shielding  corrupt
 Chief  Ministers  which  have  been  the  sub-
 ject  matters  for  some  time.

 MR.  SPEAKER:  Yow’  are  still  persist-
 ing.  I  am  so  sorry.  You  must  withdraw
 from  the  House.  The  Opposition,  instead
 of  coming  to  the  Chair's  rescue.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Sir,  is  it  unparliamentary  to
 say  ‘double  standards’?

 MR.  SPEAKER:  It  is  a  direct  asper-
 sion  on  the  Chair.

 SHRI  DINEN  BHATTACHARYYA:
 No  question  of  aspersion.

 MR.  SPEAKER:  He  was  given  a  defi-
 nite  ruling.  I  wanted  to  hear  the  other
 Members.

 श्री  जांबवंत  घोटे  :  पग्रध्यक्ष  महोदय,
 मेरा  प्वाइंट  श्राफ  आकर  है  ।  इस  सदन  की
 कार्रवाई  चलाने  के  लिए  कुछ  नियम  बने

 हुए  हैं  और  उन  नियमों  के  अनुसार  सदन  की
 कार्रवाई  चलाने  का  अधिकार  आप  को  है  ।
 लेकिन  यहां  होता  यह  है  कि  जब  यहां  किसी  भी
 माननीय  सदस्य  को  बोलने  का  मौका  मिलता
 है घौर  वह  बोलना  शुरू  करते  हैं  तो  बीच  में
 दूसरे  सदस्य  उठ  पड़ते  हैं  शौर  उन  को  बोलने
 से  रोकते  हैं  7 किसी  भी  सदस्य  को  बोलने  से
 रोकने  का  शभ्रधिकार  ग्रुप  को  हैं।  अगर  सदन
 का  कोई  भी  सदस्य  ड्राप  के  भ्रधिकार  को  छीन
 लेता  है घौर  अपनी  रूलिंग  देना  शुरू  कर  देता
 है  तथा  सदस्यों  को  बोलने  से  रोकता  है  तो  यह
 बदकिस्मती  की  बात  है  ।  ड्राप  ने  इस  का  नमूना
 असी  देखा  ।  श्री  कल्याण  सुन्दरम्‌  ने  यहां  पर
 तमिल  नाडु  के  सम्बन्ध  में  अपना  बक्तन्य
 देने  की  कोशिश  की  ।  (व्यवधान)
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 झ्रव्यक्ष  महो  रय  :  प्रभी  तो  सुना  ही  नहीं
 कि  बह  क्‍या  कहना  चाहते  हैं  ।

 श्री  शॉविबंत  घोटे  :  श्री  कल्याण  सुन्दरम
 ने  एक  विषय  को  रखने  की  कोशिश  की  t
 बजाय  इस  के  कि  श्राप  उन  को  रोकें  दूसरे
 सदस्य  खड़े  हुए  और  उन  को  बड़ी  बुरी  तरह  से
 रोका,  हाथ  घुमा  कर  रोका  ।  उस  समय  आप  ने
 उन  को  प्रोटेक्ट  नहीं  किया  n  (व्यवधान)
 किसी  को  बोलने  से  रोकने  का  पौर  सदन  की
 कार्रवाई  चलाने  का  ग्रधिकार  आप  को  है  ।
 हम  सब  यहां  पर  स्पीकर  बन  कर  नहीं  बैठे
 हुए  हैं  :  इस  लिये  श्राप  को  ही  अपना  अधिकार
 इस्तेमाल  करना  चाहिए,  सदन  के  और
 सदस्यों  को  नहीं  ।  जब  यहां  पर  श्री  ज्योतिर्मय
 बसु  बोल  रहे  थे  या  श्री  कल्याण  सुंदरम्‌  बोल
 रहे  थे  तब  बजाय  इस  के  कि  आप  उन  को
 रोकें  हम  सबों  ने  उन  को  रोकना  शुरू  कर
 दिया  ।  आप  ने  उन  को  प्रोटेक्शन  नहीं  दिया  ।
 आप  को  जो  अधिकार  प्राप्त  हैं  उन  के  अनुसार
 श्राप  को  हम  लोगों  को  प्रोटेक्शन  करना  चाहिए  ।
 श्री  ज्योतिर्मय  बसु  की  बात  हुई,  श्री  कल्याण

 सुन्दरम्‌  की  बात  हुई  ।  उन  की  हो  गई,
 हमारी  होगी,  श्री  शशि  भूषण  की  होगी  ।
 उन  को  प्रोटेक्ट  करने  का  अ्रधिकार  अप  को
 प्राप्त  है  ।  श्राप  उस  भ्रधिकार  का  इस्तेमाल
 नहीं  करते  और  सदस्यों  को  प्रोटेक्ट  नहीं  करते,
 बल्कि  सदस्यों  की  झ्राबाज  से  गुमराह  हो
 जाते  हैं  |  जैसा  सदस्य  कहते  हैं  वैसा  डिसीजन
 देते  हैं,  डिसीजन  को  बार-बार  बदलते  हैं,
 यह  भी  हम  देखते  हैं  |  जो  प्राधिकार  श्राप  को
 प्राप्त  है  उस  पर  श्राप  को  कायम  रहना
 चाहिए  ।  श्राप  एक  रूलिंग  देते  हैं,  फिर  बदल
 देते  हैऔर  इसी  तरह  से  चलता  रहता  है  i
 आखिर  यह  पालियामेंट  है  या  तमिल  नाडु

 इसे  बबली  है  ?  श्राप  अपने  अधिकार  का  इस्तेम/ल_

 नहीं  करते  कौर  हाउस  को  प्रोटेक्ट  नहीं  करते,

 यह  भी  ड्राप  के  ऊपर  मेरा  आरोप  है

 KARTIKA  23,  894  (SAKA)  Assam  on  Language
 Issue  (CA)

 MR.  SPEAKER;  It  is  not  a  question  of
 any  point  of  order.  The  Member  has.
 been  persistently  defying  the  Chair.  He
 has  been  persistently  Very  aspersive.  On
 a  few  occassions  I  had  been  ignoring  it.
 But  it  is  becoming  very  difficult;  I  cannot
 ignore  it  this  time.  So,  all  that  I  said  was
 that  either  he  should  withdraw  from  the
 House.

 246.

 SHRI  JYOTIRMOY  BOSU:
 MR.  SPEAKER:  Either  he  should

 withdraw  from  the  House,  or  if  he  is  not
 prepared,  I  shall  leave  it  to  the  House  to
 decide.

 SHRI  JYOTIRMOY  BOSU:  I  am  pre-
 pared  to  withdraw  from  the  House...

 I  do  not.

 SHRI  SAMAR  MUKHERJEE  (Haw
 rah):  He  being  a  Member  of  my  party,
 may  I  make  one  submission?  It  is  un-
 fortunate  that  you,  Sir,  have  taken  such
 ‘an  extreme  view  and  decision,  without
 entering  into  the  merit  of  the  issues....

 MB.  SPEAKER:  Does  he  mean  that
 when  there  is  an  aspersion,  I  should  con-
 sider  the  merits  about  it?

 SHRI  JYOTIRMOY  BOSU:  Keep  on
 suppressing  us.

 SHRI  SAMAR  MUKHERJEE:  This
 House  should  reflect  the  issues,  the  cbn-
 flicts  and  the  controversies  outside  and  in-
 side  the  House  through  the  Members.
 Naturally,  today,  a  situation  is  developing
 outside  in  such  a  wavy  that  what  is  created
 outside  finds  an  expression  in  some  of  the
 word  used  by  the  Members.  They  may
 be  strong  words,  but  in  today's  situation,
 if  this  becomes  the  interpretation  of  the
 Speaker  and  this  view  is  taken  by  the
 speaker,  I  am  sorry  to  say  that  I  do  not
 know  what  will  happen  in  this  House  in
 the  future  or  in  the  days  to  come.
 (Interruptions)  T  say  it  here  that  if  Shri
 Jyotirmoy  Bosu  is  forced  to  go  out,  I
 declare  in  protest  to  the  order  of  the
 Speaker  that  we  shall  all  go  out  along  with
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 SHRI  5.  A.  SHAMIM:  May  I  make,a
 submission?  .Let  us  stick  to  the  Rules  of
 Procedure,  vnd  Jet  us  not  leave  it  to  the
 mercy  of  TYOTIRMOY  BOSU  or  that  of
 anybody  else,  The  point  is  that  you,  Sir,
 are  authorised:  to  conduct  the  business  of
 the  House  under  cértain  rules
 not  like  a  certain  expression,  you  have

 and  that-is
 exactly  what  you  have  been  doing....
 the  powers  to  expunge  it,

 ca

 MR.  SPEAKER:  No,  no.
 Member  must  express  regret  for  it.  I  can

 mild
 things,  but  not  in  the  case  of  pers‘st-
 habits;  I  cannot  do  it.

 expunge  it  in  the  case  of  ceriain

 I  am  very  sorry;
 l-am  so  sorry.  (Interruptions).

 SHRI  5.  A.  SHAMIM:  If  you  are  going
 40  be  guided  by  the  noise  that  the  ruling
 party  is  going  to  make,  of  course,  we  are
 at  the  mercy  of  the  brute  majority.

 MR,  SPEAKER:  If  this  is  the  way  of
 the  minority,  then  God  help  it.  If  this
 is  the  way  the  minority  goes  about  and:
 blames  the  majority  for  it,  then  God  help
 it.

 SHRI  5.  A.  SHAMIM:  No  such  pre-
 cedent  should  be  allowed  to  be  created.

 MR.  SPEAKER:
 can  not  agree.

 ‘To  am  very  sorry.  I

 |
 SHRI  VASANT  ‘SATHE  (Akola):  He

 is  ‘guilty  of  disrespect  to  the  Chair.

 NOVEMBER  1a  A9T2.

 If  you  do  t

 The  hon,
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 श्री शंकर  es  दया  दि:  कमाले
 बार-बार  मानती  सदस्य  श्री  ज्योक्तिनेंत्र  बसु!
 ने  इसी  तरह  का  परिचय  दिया  है  और  उन्होंने

 बार-बार  इस  तरह  की  बातें  करके  सदन  की

 मर्थादा  को  भंग  किया  है  1 इसिलिए  मैं  सदन  के

 सामने  यह  प्रस्ताव  रात।  कि  जो  उन्होंने

 शब्द  कहें  हैं  या  तो  उनको  वह  वापिस

 नहीं  तो  उन्हें  दो  दिन  के  लिए  सदन,  से  बाहर

 निकाल  दिया  जाये  |

 श्री इंयामनर्दन  मिश्र  मेरा  भी  कुछ
 कहन  है  ।  जिन  अलफ़ाज़  का  इस्तेमाल  उन्होंने
 किया  है,  उनको  अगर झाप  बुरा  मानते  हैं

 हालांकि  एक  खास  परिस्थिति  में

 (इंटर पाँज)
 आपने  उनके  बारे  में  कहा  कि  उनका  एक
 शब्द  भी  नहीं  जायेगा  रिकार्ड  में  ।  लेकिन

 बाप  ने  वही  चीज़  श्री  कल्याण  सुन्दरम  के
 बारे  में  नहीं  कही.  (ईटरप्शण)
 जब  आपने  सुन  लिया  और  सुनते  के  बाद  भी

 कुछ  नहीं  कहा  तो  मेरा  बहुत  है!  विनस

 निवेदन  है  कि  हम  लोगों  को  भी  यह  ज़रा
 अखरा  |

 श्राप  बिचार  करें  कि

 भर  यक्ष  महू वय  :  श्री  कल्याण  सुन्दरम
 के  बोलने  से  पहले  ही  इतना  शोर  मच  गया.

 डी  एम  के  की  तरफ  से  कि  मुझ  तक  कोई
 बात  नहीं  पहुंची  ।  लेकिन  मैंने  रूलिंग  दिया

 हुआ  है  कि  स्टेट  मैटर  जो  हैं,

 within  the.  Assemblies  or  within  th:
 purview  of  the  Chief  Ministers,  they  can
 not  come  in  this  House.  I  am  not  pre-
 pared  to:Tisten  to  such  far-fetched  argu
 ments  3
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 at  उयासनस्वत  सिर  yD  उत्तकों  -वीसा
 जाने  हा  आपने  कैसे  नेमि

 It  told  him  he’  could
 You  could  ask  him.

 “MR,  SPEAKER:
 raise  this  question.

 श्री  दयोमनन्दन  सिर  /  बिना  जाने  हुए  ।

 Have  you  dome  that  in  the  past?

 MR.  SPEAKER:  Even  cartier;  he  was
 told  that  he  could  not  raise  this  question.

 श्री  घटा  बिहारी.  वाजपंप्री  (स्थानीय
 मेरा  निवेदन  है  कि  तथ्यों  के  बारे  में  कोई
 विवाद  नहीं  हान  चाहिए  ।  जब  श्री  कल्याण

 सुन्दरम  खड़ें  हुए  तो  उन्होंने  कहा  कि  वह

 ,..आपको'  इजाजत  से.  खड़े  हो  रहे  हैं  ।  उन्होंने
 ग्राहको  पहले  चिट॒ठी  लिख  कर  भेजी  .  ,  1

 me  gem  महोदय  :  उन्होंने  मुझे  कहा  कि
 (४  मैंने  फिर  भी  रेज़  करना  है  1  मैंने  कहा  कि

 मेरा  फिर  भी  यहीं  लिंग  होगा  कि  यह  स्टेट
 मैटर  है.।

 re  कली  अटल  बिहारी  जजों  :  भ्रामक

 .  इजाजत से  वह  बोले  ।

 झपक  महोदय  :  इजाजत  का  मौका  ही
 नहीं  पाया  ।

 शो  झील  बिरादरी  वाजपेयी  :  बोलने  की
 on  इजाजत  pe.

 प्रत्यक्ष  महो वंय  :  जैसे  इनको  सुना  कि
 बाप  क्‍या  कहना  चाहते  हैं  इन्होंने  भी  यही

 प्वाइन्ट  रेज  किया  जिसकी  मैंने  इजाजत
 नहीं  दी  ।  ao.

 pele
 That  does  not  mean  that  he  could  as,

 nperse  on  the  Chair.  You  can  bing  up  a
 matter  by  submisaion  but  not  be  aspersive

 on  the  Chair.  I  am  not  prepared  to
 tolorate  it.

 KARTIKA  23.  “Ts94  (S4K4)

 “ist  On:taising  it  or  trying  to  raise  it:
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 THE  MINISTER.  OF  PARLIAMENT
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAI  BAHADUR):
 May  I  make  a  submission?

 SHRI  INDRAJIT  GUPTA  —  (Alipore):
 Shri  Kalyanasundatam,  Deputy  Leader
 ef  our:  G.oup,  is.  involved  in.  this  matter
 am  afraWl  J-was  absent  for  a  short  while
 when  this  mattter  came  up,  because  |
 had  some  other  work...  What,  I  have
 unJerstood  is  this.  Shri  Kalyanasundaram
 had  himself  ‘told  me  that  he  had  been.  to
 sce  you  in  your  Chamber  and  you  had
 told  him  that  you  were  not  going  to  give him  ‘permission  to  taise  this  matter.’

 MR.  SPEAKER:  Right.’  °

 "SHRI  INDRAJIT  GUPTA:  Ii’  ts’  open
 to  any  member,  even  after  having  ‘tdtkcd
 to  you  and  having  learnt  that  you  are  nol
 willing  to  give  him  permission,  to  raise

 ‘ft  here...  te

 MR.  SPEAKER:  He  did  the  same.

 SHRI.  INDRAJIT  GUPTA:....to_  in-
 That

 is”  happening  every  ७४४  here.  But  I  do
 not  know  if  Shri  Jyotirmoy  Bosu  had  also
 dene  the  same.  He  had  also  written  to
 you...

 SHRI  IYOTIRMOY  BOSU:  On  two
 days.  |

 “MR.  SPEAKER:  I  am  not  accepting
 that.  io  il  inf

 SHRI  INDRAJIT  GUPTA:  In  both
 cases.  of  Shri  Jyotirmoy  Bosu  and  Shri
 Kalyanasundaram,  if  I  understood  you
 aright,  you  told  them  that  you  were  not
 Prepared  to  allow  them  to  raise  the  mat-
 ter,  Now  it  is  being  alleged  hee  by
 some.  friends  on  this  side  that  you  had
 yourself  allowed’  Shri  Kalyanasondaram  to

 ‘get  up  and  speak.  (Inferruptions).  I
 wanted  to  seck  a  clarification  from  you
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 MR.  SPEAKER:  Even  in  spite  of  that,
 whatever  be  the  merits  of  this,  this  can  be
 brought  to  my  notice  by  a  regular  sub-
 mission,  not  by  an  aspersion  on  me.  That
 ig  very  bad.  Shri  Vajpayee  had  come  to
 me.  I  said  ‘You  cannot  bring  a  State
 matter’.  He  said  the  position  is  that
 Shri  Jyotirmoy  Bosu  had  said  there  were
 certain  charges  ‘against  Shrj  Bansi  Lal
 which  were  submitted  to  the  President...

 SHRI  JYOTIRMOY  BOSU:  And  an
 assurance  was  given  by  the  Prime  Minis-
 ter.

 MR.  SPEAKER:  Shri  Kalyanasundaram
 said  that  the  Assemly  in  Tamil  Nadu  is
 made  defunct.  -

 SHRI  SHYAMNANDAN
 ‘That  5  not  the  point.

 MISHRA:

 MR.  SPEAKER:  I  toki  him  this  is  not
 the  forum  to  discuss  any  Speaker's  con-
 duct  or  whatever  happens  in  any  State.
 Shri  Vajpayee  was  also  there.  He  said
 he  was  raising  the  issue  in  Tamil  Nadu
 on  a  different  stand,  that  there  is  failure
 of  the  constitutional  procedure  or  Consti-
 tution  there.  Now  there  is  a  tremendous
 difference  between  the  two.  My  ruling
 was  that  in  regard  to  day-to-day  adminis-
 tration  of  Assemblies  or  Governments  or
 Chief  Ministers,  we  are  not  competent,
 according  to  the  Constitution  and  the
 rules,  to  discuss  these  matters  in  this
 House.  But  so  far  as  the  failure  of  the
 Constitution  is  concerned,  I  can  consider
 it.  On  that  I  can  allow  a  discussion  only
 after  I  am  convinced  that  there  has  been
 a  failure  of  the  Constitution.

 This  is  what  Shri  Vajpayee  told  ‘me.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 ‘But  you  did  not  allow  me.

 MR.  SPEAKER:  If  you  want  to  inter-
 connect  all  these  and  ask  why  Shri  Jyotir-
 moy  was  not  allowed  in  regard  to  the
 Bansi  Lal  matter  and  why  Shri  Kalyana-

 daram  was  allowed.  I  am  not  in  agree-
 ment  with  these  observations,  I  take  the
 observation  made  against  me  as  a  direct

 NOVEMBER  14,  972  Assam  on  Language
 Issue  (CA)

 aspersion,  a  planned,  coercive  movement.
 I  am  not  prepared  to  stand  it  any  more.
 I  stood  it  last  session,
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 SHRI  S.  A.  SHAMIM:  Why  not  stand
 it  now  also?

 MR.  SPEAKER:  I
 sing  it  earlier,
 my  pati

 have  been  witnes-
 I  was  patient.  But  now

 is  also  exhausted.

 SHRI  VASANT  SATHE:  Now  there  is
 Motion  before  the  House.

 MR.  SPEAKER:  He  must  withdraw
 his  words  or  withdraw  from  the:  House.

 SHRI  JYOTIRMOY  BOSU:  Allow  me
 to  say  something.

 MR.  SPEAKER:  No  explanation  now.
 l  have  heard  him.

 SHRI  PILOO  MODY:  I  know  certain
 things  tend  to  rub  people  the  wrong  way
 round.  All  of  us  are  guilty  of  it.  AL
 ef  us  are  guilty  of  using  language  which
 perhaps  in  better  days  would  not  have
 been  used  in  this  House,  But  as  the
 Prime  Minister  was  fond  of  saying,  things
 are  happening  today  all  over  the  world
 including  in  this  country  which  require  a
 ceriain  revision  of  thinking  not  only  in
 the  procedures  of  the  House  but  also....
 (Interruptions),

 AN  HON.  MEMBER:  Is  he  on  a  point
 of  order?

 SHRI  PILOO  MODY:  There  is  no
 point  of  order.  I  do  not  want  him  to
 ask,  because  he  is  not  in  the  Chair.

 Therefore,  I  entreat  you  to  please  over-
 look  this  incident,

 MR.  SPEAKER:  Why  not  entreat  him?
 SHRI  PILOO  MODY:  I  will.

 He  is.  not  in  the  Chair,  I  cannot  en-
 treat  him.  If  he  is  outside,  I  will  entreat
 him  also.
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 4.00  hrs,
 MR.  SPEAKER:  I  have  asked  him  to

 go  outside.

 SHRI  PILOO  MODY:  I  entreat  you  to
 take  a  broadminded  view  of  this.

 MR.  SPEAKER:  I  have  taken  a  broad-
 minded  view  in  two  sessions.  This  is  the
 third  session.  He  has  fallen  into  a  habit
 like  this,  (Jnterruption).

 Please  sit  down.

 SHRI  PILOO  MODY:  By  interrupting
 me,  you  have  deprived  me  of  telling  you
 what  I  wanted  to  say.

 MR,  SPEAKER:  I  thought  you  had
 finished.

 SHRI  PILOO  MODY:  I  wanted  to
 entreat  with  you  to  take  a  broadminded
 view  of  this,  in  view  of  the  overall  pic-
 ture  of  the  country  and  the  nation  and
 Parliament.....

 SHRI  VASANT  SATHE:  So,  he  can
 go  on  abusing  him  every  day?

 SHRI  PILOO  MODY:  Because,  Sir,
 Indian  democracy  is  perilously  perched...

 MR.  SPEAKER:  Please  sit  down.

 SHRI  PILOO  MODY:  Part  of  the
 trouble  is  that  the  interruptions  are  made
 by  yourself,  Sir.

 MR.  SPEAKER:  You  are  sermonising
 and  admonishing  at  the  same  time.

 SHRI  PILOO  MODY:  It  is  not  possible
 for  me  to  say....

 MR.  SPEAKER:  You  have  said
 enough.

 SHRI  PILOO  MODY:  I  have  not
 finished  what  T  wanted  to  say,  Indan
 democracy  is  perilously  perched  because
 of  the  fait  that  there  is  a  vast  majority.
 of  people  here,  all  belonging  to  one
 party  (Interruption)  and  because
 the  Opposition  is  so  minisoule  and  be-
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 cause  jt  does  not  have  the  opportunity
 to  raise  issues  as  and  when  it  wants  to.
 It  is  for  this  reason  that  tempers  are  likely
 to  get  frayed  and  it  is  for  this  reason  that
 I  have  said  that  you  should  take  a  broad-
 minded  view  on  this  subject,  instead  of
 allowing  a  brute  majority  to  have  its  sway
 in  a  House  like  this.

 MR.  SPEAKER:  Please  sit  down.  He
 ig  advising  me  that  whatever  be  the  in-

 the sults  and  intimidations,  in  view  of
 broader  interests  of  democracy,  J  should
 go  on  swallowing.  What  is  this?  This
 is  your  advice.  I  would  swallow  it  once,
 twice,  but  not  in  all  the  sessions,

 SHRI  RAJ  BAHADUR:  Sir,  may  I
 say  a  few  words?  We  are  confronted
 with  a  situation  where  the  Chair  has  been
 accused  of  double  standards;  I  think  we
 all  agree  that  the  Chair  cannot  function
 properly  unless  and  until  its  prestige  and
 dignity  and  impartiality  are  acknowledged
 on  all  hands.  IJ  am  sure  my  friends  in
 the  Opposition  will  bear  with  me  that  we
 cannot  accuse  the  Chair  of  double  stand-
 ards.  We  cannot  call  the  Chair  like  that.
 We  cannot  be  a  party  to  it;  we  cannot
 tolerate  it.  If  it  was  the  first  occasion
 when  Mr.  Jyotirmoy  Bosu  has  behaved
 as  he  has  done  today,  we  could  have  taken
 the  advice  of  a  broad-bodied  member,  for
 taking  a  broadminded  view.  But  it  so
 happens  that  the  hon.  Member  hag  re-
 peated it.  You,  Sir,  have  already  asked
 him  cither  to  withdraw  his  words  or  to
 withdraw  from  the  House.  This  is  the
 minimum  with  which  he  has  to  comply.
 Otherwise,  we  shall  be  forced,  much
 against  our  will,  to  request  you  to  name
 him.  I  would  still  appeal  to  my  hon.
 friends  in  the  Opposition  to  kindly  ap-
 preciate  this.  If  democracy  has  to  be
 run  in  an  orderly  manner,  it  can  be  run
 only  if  you  give  due  respect  and  due
 consideration  to  the  wishes,  the  opinions,
 the  views,  the  decisions  and  the  rulings
 of  the  Chair.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  I  rise  to  oppose  this.
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 श्री  जांबुबंत  घोड़े  :  संसद  कार्य  मंत्री
 लंदन  की  हालत  भर  बिगाड़  'हे  हैं  ।  वह

 .  कल  सब  को  निकाल  देंगे  ।  अध्यक्ष  महोदय,
 प्रखर  ऐसा  मोशन  आता  है,  तो  नतीजा  दीक

 नहीं  होगा  t

 SHRI  SHYAMNANDAN  MISHRA:
 In  view  of  the  practices  followed  consis-

 ,  tently  in  the  House.  and  the  departure
 in  this  partichilar  case...  .

 MR.  SPEAKER:
 depa.  ture.

 There  was  never
 When  the  Chair  was  insulted,

 was  never  a  departure.  (daferrup-
 tion).  In  the  case  of  one  unparliamentary

 “word,  it  has  been  expunged.  But  in  the
 case  Of  intimidation,  so  far  as‘I  have

 been  in  the  Chair,  they  have  never  been
 expunged.

 SHRI  RAJ  BAHADUR;  I  have  not
 made  any  motion,  I  appeal  to  him  that

 -he  should  withdraw  his  remarks  in  the
 interests  of  our  democracy  and  the  dig-
 nity  of  the  Chair.  I  only  appeal  to  him.

 I  have  not  made  a  motion  naming  Mr.
 Bosu.  I  appeal  to  Mr.  Bosu  to  withdraw
 his  words  and  not  to  accuse  the  Chair  of
 double  standards.  I  appeal  to  Mr.
 Samar  Mukeijee  and  all  the  gentlemen
 there  to  help  us  in  maintaining  the  dignity
 of  the  Chair  and  decorum  in  the  House.

 श्री  एस०  एस०  बनर्जी  (कानपुर)
 अध्यक्ष  महोदय,  सदन  का  हर  एक  मेम्बर  यह
 महसूस  करता  हैं  कि  यहां  पर  कोई  ऐसा  शब्द

 इस्तेमाल  न  किया  जाये,  जिस  से  श्राप  का

 :  अपमान  हों  और  मैं  समझता  हूं  कि  किसी
 «मेम्बर  का  ऐसा  इरादा  भी  नहीं  है  ।  मैं
 आप  से  रिक्वेस्ट  करना  चाहता  हूँ  कि  राज

 नेहरू  जी  का  जन्म-दिन  है,  आज  वाल-दिवस
 है,  इस  लिए  अगर  आज  हम  लोगों  से  कोई

 /  नैंसी  जैसी  गलती  भी  हो  जाये,  तो  शाप
 बालक  समझ  कर  माफ़  कर  दीजिये  t

 NOVEMBER
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 SHRI  SAMAR  GUHA  (Contai): want  to  make  one  submission  iv  ycu.

 Our  lunch  time  is  over  by  an  hour.  and
 may  I-  request:  yon  tq  adjourn  the  House?
 Let  us  take  up......

 MR.  SPEAKER:  I
 for  that.

 am  not  prepared

 PROF.  MADHU
 (Rajapur):  I  am  on  a  procedural  point
 and  it  is  mot  related  only  to  what
 Shri  Bosu  has  said.  In  this  House  cer-
 tain  events  have’  been  taking  place’  and
 one  such  incident  was  this—Shri  Piloo
 Mody  was  putting  a  pendant...  (iterrup-
 tions),  All  problems  are  related—anticipat-
 ing  that  such  protests  would  be  recorded
 in  the  House.  That  is  one  way  in  which
 he  wanted  to  record  his  protest.  Some
 of  us  who  are  sympathetic  neither  ta  ClA
 nor  the  KGB  -feel  very  much  perturbed

 ‘by  statement  made  on  the  floor  of  the
 Howse  and  outside  and  we  had  given  coll
 attention  notices.  I  myself  had  given  a
 call  attention  notice  demanding  a  thread-
 bare  discussion.  of  allegatiors  made  in
 connection  with  the  CIA,  Some  other
 persons  had  given  notices  about  Shri
 Bansi  Lal.

 DANDAVATE

 MR.  SPEAKER:  It  is  not  a  question  of
 allowing  or  disallowing  motions.

 PROF,  MADHU.  DANDAVATE;  वा
 you  say.  I  do  not  want  to  listen  to  you,  I

 ‘shall  resume  my  seat.  On  a  number  of
 occasions  tempers  were  lost.

 MR.  SPEAKER:  It  is  not  like  that;  it  is
 a  persistent  and  deliberate  attitude  he  is
 adopting.  I  have  been  all  the  time  re-
 questing  him  not  to  do  it.

 SHRI  JYOTIRMGY.BOSU:  Sir,  on  a
 point  of  order.

 PROF.  MADHU  DANDAVATE:  May
 I  complete  my  statement.  We  also  feel
 an  the  side  of  the  Opposition  that  no  re-
 mark  should  be  passed  that  would  mean
 aspersion.  What  really  Shri  Jyotirmoy
 Bosu  and  many  of  us  feel  is  that  uniform
 standards  should  be  followed.  We  are  not
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 casting  aspersions;  only  demand  that
 there  shoulg  be  uniform*  standards.

 Mr.  SPEAKER:  Is  there  no  uniform
 standard  7  I  have  already  explained  it.

 SHRI  RAJ  BAHADUR;  How  can  he
 say  that  there  is  lack  of  uniform  stand-
 ard?  Should  they  be  treated  in  one  way
 and  should  we  be  treated  in  a  different
 way  and  then  it  would  be  a  uniform
 standard.

 SHRI  JYOTIRMOY  8050:  I  am  the
 subject-matter  of  the  dispute  here  and
 kindly  allow  me  to  make  a  submission.

 MR.  SPEAKER:  Tell  me  whether  you
 are  prepared  to  withdraw  or  not.  Do
 not  divert  the  issue.  Are  you  going
 to  accept  my  request  that  you  should
 withdraw  from  the  House  or  withdraw
 those  words?

 SHRI  JSYOTIRMOY  BOSU:  It  is  like
 asking  the  question.  When  -did  you  stop
 beating  your  wife?  I  cannot  reply  to  that,
 I  can  make  a  statement.

 MR.  SPEAKER:  No.

 He  is  repeatedly  doing  it.  Do  you
 accept  my  request  to  withdraw  those
 words?

 SHRI  JYOTIRMOY  BOSU:  I  do  not,
 because  that  reflects  my  mind.  I  do  not
 hide  it,  Because  Mr.  Bansj  Lal’s  case  is
 before  the  Prime  Minister.....

 MR.  SPEAKER:  Daily  a  number  of
 motions  come  to  me.  I  accept  some  and
 I  do  not  accept  some.  Is  the  member
 whose  motion  I  do  not  accept  at  liberty
 to  say  anything  he  likes?  So  far  as  this
 Practice  is  concerned.  IT  am  very  sorry
 some  members  are  encouraging  it.  He
 could  meet  me  in  my  chamber  and
 convince  me  or  he  can  raise  it  in  the
 Howse  but  not  cast  aspersion  on  the
 Chair,  I  have  been  ignoring  it  on  a  num-
 ber  of  occasions,  but  there  is  a  limit  to  my
 Patience.  He  dots  not  withdraw  from

 2379  LS.—9.
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 the  House.  May  I  zequest  you  to  kindly
 persuade  him  to  withdraw?  to

 SHRI  SHYAMNANDAN  MISHRA:
 Please  ask  your  Secretariat  to  find  out
 how  many  times  these  words  “double
 standards"  have-beep  used  in  this  House.

 MR.  SPEAKER:  I  also  know  what  you
 mean.

 श्री  पटल  बिहारी  वाजपेयी  :  मैं  समझता

 हूँ  कि  सदन  में  ब्रिज  जो  कुछ  कार्यवाही  हो
 रही  है,  वह  अखबार  में  जायगी,  उस  से  कोई

 गलतफहमी  पैदा  न  हो,  इस  लिये  बाप  इस  बात

 को  साफ  कर  दें  कि  श्री  ज्योतिर्मय  बसु  को

 आप  ने  श्री  बंसी  लाल  का  मामला  उठाने  की

 इजाज़त  क्‍यों  नहीं  दी  1  मैं  उस  समय  श्राप  के

 कमरे  में  था  भ्र ौर  मुझे  मालूम  है  कि  श्री  ज्योतिर्मय

 बसु  ने  (व्यवधान)  देखिये,
 भ्रध्यक्ष  महोदय,  यह  बोलने  नहीं  दे  रह ेहैं  .

 राज  यह  धारणा  पैदा  हो  रही  है  कि  श्राप  ने

 डी०  एम०  के०  के  खिलाफ़

 अध्यक्ष  महोदय  :  बाप  के  सामने  बात

 हुई  थी  ।

 श्री  झील  बिहारी  वाजपेयी:  राज  यह

 धारणा  पैदा  हो  रही  है  कि  आप  न ेडी०  एम०
 के०  के  खिलाफ़  भ्रष्टाचार  के  आरोपों  का

 उल्लेख  होने  दिया,  लेकिन  बंसी  लाल  के

 खिलाफ़  नहीं  होने  दिया  -  भ्रष्टाचार  भ्रष्टाचार

 है,  चाहे  किसी  के  खिलाफ़  हो.  .  .

 प्रत्यक्ष  महो दय  :  ऐसी  बात  नहीं  है  t

 श्री  अटल  बिहारी  वाजपेयी:  जब  आप  ने

 श्री  कल्याण  सुन्दरम्‌  को  इजाज़त  दी  तो

 उन्होंने  डी०  एम०  के०  सरकार  का  मामला

 उठाया . . , ,
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 .  MR.  SPEAKER:  You  were  there  and

 T  made  it  very  clear  that  so  far  as  any- thing  internal  is  concerned,  it  cannot  be
 raised.  But  you  said  it  is  a  constitutional
 failure.

 श्री  झील  बिहारी  वाजपेयी:  मेरा  मामला

 प्रति  था,  लेकिन  भाप  ने  उन  को  भी  इजाजत
 दी  1  श्री  ज्योतिर्मय  बसु  को  इस  लिये  इजाजत

 नहीं  दी,  क्‍योंकि  उन्होंने  अपने  मोशन  का

 भ्राता  बनाया  था--कांग्रेस  पालियामेन्ट्री
 पार्टी  की  मीटिंग,  प्रधान  मंत्री  जी  द्वारा  कही
 गई  किसी  बात  को  लेकर  ।  अध्यक्ष  जी,  श्राप

 कह  सकते  हैं  कि  प्रधान  मंत्री  जी  ने  कोई
 सार्वजनिक  वक्तव्य  नहीं  दिया  था,  प्रेस  रिपोर्ट

 के  झा घार  पर  आप  मामले  को  नहीं  उठा

 सकते--लेकिन  ऐसा  बाप  ने  नहीं  कहा  ।

 इस  से  यह  धारणा  पैदा  हुई  कि  बंसी  लाल  जी

 की  रक्षा की  जा  रही  है  कौर डी०  एम०  के०  के

 खिलाफ़  भ्रष्टाचार  के  झ्रारोपों  को  आगे  रखने

 दिया  जा  रहा  है  ।  मैं  जानता  हूं  कि  आप  यह

 नहीं  करना  चाहते,  लेकिन  (व्यवधान)

 श्री  राज  बराबर  :  ग्रध्यक्ष  महोदय,  मैं

 बहुत  सम्मान  के  साथ  कहना  चाहता  हूं  कि

 बंसी  लाल  जी  के  मामले  के  बारे  में  यदि  वह
 विधिवत  कोई  प्रश्न  उठाना  चाहते  हैं  तो  उसे
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 थी  बदल  बिहारी  बाजपेयी  :  में  भी

 डबल  स्टैण्ड  की  वात  कह  रहा  था  ,  .

 MR,  SPEAKER:  Whatever  it  be,  you
 can  bring  it  to  my  notice.  But  you  have
 no  right  ‘to  be  aspersive  on  the  chair.

 tt  ara  बीमारों  वाज पेरों  :  मैं  मानता

 हूं  कि  कोई  एसपर्शन  की  बात  नहीं  करनी

 चाहिए  ।  लेकिन  प्राय  ने  भी  देखा  कि  श्री
 दण्डवते  जी  ने  “यूनीफार्म  स्टैण्ड डे””  की  बात
 कही  है  1  इसी  लिये  मैं  निवेदन  करता  चाहता
 हूं  कि  झगर  कोई  एस पर् शन  है  तो  उसे  वापस  ले
 सकते  हैं  कौर  अगर  न  लें  तो  कार्यवाही  में  से
 निकाल  सकते  हैं  t  मैं  एक  तीसरा  रास्ता

 सुझा  रहा  हुं--करा  सी  बात  को  तूल  मत
 दीजिये  ।  वह  पहले  कपा  करते  रहे  हैं,  बागे
 क्या  करते  रहेंगे--ऐसी  बात  नहीं  है  1  आप
 इस  को  कार्यवाही  से  निकाल  दीजि  ये  ।

 SHRI  R.  Ss.  PANDEY:  We  do  not  agres
 with  him.

 श्राप  परिश्य  कन् सी डर  करें,  हम  लोग  उस  में  MR.
 SrEAREN

 If  it  were  an  unpartia-

 नि  नहीं  हैं  घोर  उठ  से  डरते  नहीं  हैं।.  2  eon  th  he  pow
 लेकिन  इसः  समय  यह  सवाल  हमारे  सामने.  or  aspersion  against  the  Chair,  how  cam

 नहीं  है,  असल  सवाल  को  दूसरी  तरफ़  ले  जाया.  expunge  what  is  against  myself?  How

 जा  रहा  है  |  डवल-स्टैण्ड  की  जो  बात  कही
 can  व  6०  iv

 गई  है---बह  ठीक  है  या  नहीं  है,  ऐसे  एस पर् शन
 की  जो  बात  है,  उस  के  बारे  में  विचार  होना.  कल्याण  सुन्दरम  जी  कौर  आप  की  जो  बात

 आमिए  ।  बंसी  लाल  जी  का  मामला  श्राप  जब  है  शौर  बंसी  लाल  जी  का  जो  मामला  है,

 चाहें  लें  ।  मैंने  ,  ,  (व्यवधान)  ,  .  .
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 SHRI  M.  KALYANASUNDARAM:
 Since  my

 Wien
 ‘bas  been  used  several  times

 by  Shri  Vajpayee,  I  wam  to  clarify  one
 point.  n  we  discussed  this  question  in
 your  chamber,  Shri  Vajpayee  was  there.
 When  I  raised  the  general  situation  in
 Tamilnadu,  Shri  Vajpayee  raised  the  issue
 of  the  Assembly  being  adjourned  indefini-
 tely.  When  you  said  “how  can  we  discuss
 a  ruling  given  by  the  Speaker  of  an  Assem-
 bly?"  he  said  that  it  is  a  constitutional
 crisis  which  can  be  raised.  But  you  ex-
 pressly  told  us  that  the  general  situation
 in  Tamilnadu  cannot  be  raised;  you  did
 not  give  us  permission  to  do  that.  But
 when  I  found  Shri  Vajpayee  standing  up
 today  I  thought  he  was  going  to  raise  that
 point  about  the  adjournment  of  the
 Assembly;  otherwise,  I  would  not  have
 stood  up  and  raised  this  issue.

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  make  a  submission...  .(Interrup-
 tions).

 SOME  HON.  MEMBERS:  We  want
 lunch,

 SHRI  WASANT  SATHE:  Is  he  with-
 drawing  his  words?

 SHRI  PILOO  MODY:  Are  you  going
 wa  have  a  debate.  Are  you  going  to  have
 u  debate  on  double  standards?  Please  do
 not  fall  into  the  trap.

 14.20  hrs,
 SUSPENSION  OF  MEMBER

 MR.  SPEAKER:  My  persistent  _re-
 Guests  and  appeals  to  the  hon.  Member
 have  not  had  any  effect  on  him.  I  am
 very  sorry.  I  have  already  named  him:
 T  have  already  asked  him  either  to  with-
 draw  those  words  or  to  withdraw  from  the

 ouse,

 श्री  जा बु वंत  चोदे  :  पभ्रध्यक्ष  महोदय

 :

 सदन  की  कार्यवाही  चलाने  में  झसमर्य

 रहे  हैं।  किसी  की  भी  तकरीर  भाप  नहीं

 रहे हैं.-
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 1 ई  झील  महोदय  :पाप  दो  तीन  दफा

 पता  चुके  हैं

 शो  जांबुवबंत  घोटे  :  मेरा  निवेदन  है  कि

 बाप  पांच  मिनट  के  लिए  सदन  की  कार्यवाह ों
 स्थगित  करें  और  प्र पने  चेम्बर  में  हर  पार्टी
 के  लीडर  को  बुला  लें  .  .

 :
 झायँ  महोदय  :  इस  से  तो  काम  नहीं

 चलेगा  |

 T  have  already  named  him;  I  have  al-
 ready  asked  him  either  to  withdraw  those
 words  or  to  withdraw  from  the  ‘House.
 Is  he  doing  it  or  not?

 SHRI  JYOTIRMOY  BOSU:  I  do  not
 withdraw  my  words  because  I  maintain  I
 have  reasons  to  say  what  I  have  said.
 This  is  a  very  serious  matter.  The  Home
 Minister  has  given  a  categorical  assur-
 ance  on  the  Bansi  Lal  corruption  case.
 (Interruptions)  Therefore,  I  have  no  in

 tention  of  withdrawing  my  words.

 MR.  SPEAKER:  Is  he  not  withdrawing
 from  the  House  also?  ....\(J/nterruptions).

 SHRI  SAMAR  MUKHERJEE:  If  you
 insist,  all  will  withdraw,

 SHRI  RAJ  BAHADUR:  Sir,  in  view
 of  the  fact  that  you  have  named  the  hon.
 Member,  and  we  are  extremely  sorry  and
 I  appeal  to  my  friends  to  find  a  way  out..
 (Interruptions)  I  still  appeal  that  he
 should  be  persuaded.  It  is  a  question  of
 the  dignity  and  the  decorum  of  the  Chair
 and  ‘the  whole  House.  It  is  a  question  of
 their  own  respect  also.  Much  against  our
 will  we  are  compelled  to  move  the
 motion.  Since  you  have  already  named
 him,  I  move  this  motion  that  he  should
 be  suspended  for  at  least  two  days.



 263  Disturbances  in

 I  move:
 (Shri  Raj  Bahadur]

 “That  Shri  Jyotirmoy  Bosu,  a  Mem-
 ber  of  the  House  named  by  the
 Speaker,  be  “saspended  from  the
 service  of  the  House  for  two
 days.”

 MR.  SPEAKER:  There  is  no  debate
 allowed  on  it.  I  have  to  put  it  forth-
 with.  Rule  374  says:

 “(2)  If  a  member  is  so  named  hy
 the  Speaker,  the  Speaker  shall,
 on  a  motion  being  made,  forth-
 with  put  the  question....”

 I  am  sorry  I  cannot  allow  any  debate
 on  it...  .(Jnterruptions).

 SHRI  SHAYAMNANDAN  MISHRA:
 We  want  to  move  a  counter  motion....
 (interruptions).

 MR.  SPEAKER:  I  am  putting  this
 first.  You  can  move  another  motion....
 (Interruptions).

 The  question  is:

 “That  Shri  Jyotirmoy  Bosu,  a  Mem-
 ber  of  the  House  named  by  the
 Speaker,  be  suspended  from  the
 service  of  the  House  for  two
 days.”

 Those  in  favour  of  the
 please  say  “Aye”.

 motion  may

 SEVERAL  HON.  MEMBERS:  Aye.

 MR.  SPEAKER:
 say  “No.”

 Those  against  may

 SOME  HON.  MEMBERS:  No.

 MR.  SPEAKER:
 it....

 The  “Ayes”  have

 SOME  HON.  MEMBERS:  The  “Noes”
 have  it.

 MR.  SPEAKER:  Let  the
 cleared.

 lobbies  be
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 SHRI  INDRAJIT  GUPTA:  What  is
 the  wording  of  the  motion?  At  least  f£
 two  days?  .

 SHRI  S.  A.  SHAMIM:  No  reason  has
 been  mentioned.

 MR.  SPEAKER:  He  said,  persistent
 defiance  of  the  Chair  and  his  not  agreeing
 to  withdraw  from  the  House.  He  said
 that  jt  was  his  painful  duty.  He  moved
 it,  ‘  |

 SHRI  PILOO  MODY:  That  motion
 should  be  given  to  vou  in  writing.  Has
 he  given  you  anyhing  in  writing?.  (Jnter-
 ruption).

 MR.  SPEAKER:  There  is  no  question
 of  giving  anything  in  writing.  It  has
 been  moved  in  the  House,

 Those  in  favour  of  the  motion  may
 please  say  ‘Aye’.

 SEVERAL  HON.  MEMBERS:  Aye.

 MR.  SPEAKER:
 please  suy  ‘No’.

 These  against  may

 SOME  HON.  MEMBERS:  No.

 MR,  SPEAKER:  Let  there  be  division.

 SHRI  G.  VISWANATHAN:  How  can
 there  be  voting  now?  The  lobbies  are
 not  cleared.

 MR.  SPEAKER:  I  had
 that  the  lobbies  be  cleared.

 already  said

 SHRI  SHYAMNANDAN  MISHRA:
 Lobhies  were  not  cleared.  Here  we  will
 have  to  say  that  the  Chair  is  autocratic.

 MR.  SPEAKER:  I  had  alrcady  asked
 for  the  lobbies  to  be  cleared.  I  had  ex-
 pressly  asked  for  voting.

 SHRI  SHYAMNANDAN  MISHRA:
 Very  senior  officers  in  this  Secretariat
 have  conspired  against  the  opposition  and
 they  are  doing  something.  We  are  going
 to  make  a  submission  to  you.
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 ¢ SHRI  SEHZIYAN  (Kumbakofani):  The
 Minister  for  Parliamentary  Affairs.  said
 that  Mr.  Jyotirmoy  Bosu  may  be  asked  to
 withdraw  from  the  House  for  at  least  two
 days.  This  can  at  best  be  a  suggestion.
 No  formal  motion  has  been  made  and  in
 a  formal  motion  the:  expression  like  ‘at
 least’  cannot  come  in.

 SHRI  RAJ  BAHADUR:  Only  two
 atays.  I  said,  only  two  days.

 MR.  SPEAKER:  If  you  want  the  voting
 to  take  place  again,  I  can  ask  the  lobbies
 to  be  cleared.  He  has  already  moved  a
 formal  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 Let  the  loggy  be  cleared.

 MR.  SPEAKER:  Let  the
 eleared.

 lobbies  be

 The  question  is:

 “That  Shri  Jyotirmoy  Bosu,  a  Meb-
 ber  of  the  House,  named  by  the
 Speaker,  be  suspended  from  the
 service  of  the  House  for  two
 days.”

 Those  in  favour  of  the  motion  moved
 by  Shri  Raj  Bahadur  may  please  record

 “Ayes’  and  those  against  may  record
 “Noes’.  Let  there  be  division....

 SHRI  SAMAR  GUHA:  He  has  not
 read  out  the  motion.  He  has  only  sent
 a  written  motion  to  you.

 MR.  SPEAKER:  I  have  already  called
 division.  I  am  ordering  divison.  Let
 there  be  division.

 SHRI  DINEN  BHATTACHARYYA:
 ‘What  happened  to  the  earlier  motion?

 MR.  SPEAKER:  That  was  not  moved.
 In  regard  to  the  earlier  motion,  I  had
 requested  him  and  he  did  not  press  it,
 ‘because  I  had  said  that  let  him  not  do  it,
 and  let  Shri  Jyotirmoy  Bosu  go  cut.
 (Interruptions),  %
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 The  Lok  Sabha  divided:

 Division  No,  yy  rias7  he

 AYES

 Afzalpurkar,  Shri  Dharamrao,
 Aga,  Shri  Syed  Ahmed.
 Ahirwar,  Shri  Natho  Ram,
 Ahmed,  Shri  F.  A.
 Ansari,  Shri  Ziaur  Rahman.
 AWdhesh  Chandra  Singh,  Sari
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Basappa,  Shri  K.
 Bhagat,  Shri  B.  R.
 Bhagat,  Shri  H.  K.  L.
 Bhandare,  Shri  R.  D.
 Bhargava,  Shri  Basheshwar  Nath
 Brahmanandji,  Shri  Swami
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chawla,  Shri  Amar  Nath
 Choudhury,  Shri  Moinul  Haque
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Daschoudhury,  Shri  B.  K.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Doda,  Shri  Hiralal
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar  oot

 हे  न
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 Gandhi,  Shrimati  Indirg
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  P.
 Gavit,  Shri  T.  H.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker

 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun

 Gohain,  Shri  C.  C.
 Gomango,  Shri  Giridhar

 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  K.  M.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.

 Jeyalakshmi,  Shrimati  V.
 Jitendra  Prasad,  Shri
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  J.  G
 Kahandole,  Shri  Z.  M.
 Kakoti,  Shri  Robin
 Kamakshaiah,  Shri  D.
 Kapur,  Shri  Sat  Pal
 Kavde,  Shri  8.  R
 Kedar  Nath  Singh,  Shri
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K
 Kulkarni,  Shri  Raja
 Kumaramangalam,  Shri  5.  Mohan
 Kureel,  Shri  B.  N.
 Lakkappa,  Shri  K.
 Lambodar  Baliyar,  Shri
 Mahajan,  Shri  Vikram

 Mahajan,  Shri  Y.  S.

 Mahishi,  Dr.  Sarojini

 Majhi,  Shri  Gajadhar
 Malaviya,  Shri  K.  D.
 Mandal,  Shri  Jagdish  Narain:
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohan  Swarup,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Muhammed  Khuda  Bukhsh,  Shri
 Munsi,  Shri  Priya  Ranjan  Das
 Naik,  Shri  B.  V.
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsing  Narain
 Pandey,  Shri  R.  5.
 Pandey.  Shri  Sudhakar
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Partap  Singh,  Shri
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Natwarlal
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  Ss.  L.
 Pradhan,  Shri  Dhan  Shah
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  M,  T.
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shri

 Ram  Swarup,  Shri

 Ramji  Ram,  Shri
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 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Dr.  K.  L.
 Rao,  Shri  M.  5.  Sanjeevi
 Rathia,  Shri  Umed  Singh
 Raut.  Shri  Bhola
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Ramakrishng
 Reddy,  Shr  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Saini,  Shri  Mulki  Raj
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  Ss.  C.
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri

 +Sen,  Shri  A.  K.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri  7
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Shashi  Bhushan,  Shri  -

 Shastri  ,Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P,
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Shukla,  Shri  Vidya  Charan
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Sunder  Lal,  Shri

 है.
 ——

 Tayyab  Hussain,  Shri
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tulsiram,  Shri  V.
 Unnikrishnan,  Shri  K.  P.
 Venkatswamy,  Shri  0.
 Verma,  Shri  Balgovind
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES
 Bade,  Shri  R.  V.
 Banerjee,  Shri  Ss.  M.
 Berwa,  Shri  Onkar  Lal
 Bhattacharyya,  Shri  Dinen
 Bheeshmadev,  Shri  M.
 Chandra  Shekhar  Singh,  Shri
 Chaudhary,  Shri  Ishwar
 Chavda,  Shri  K.  S.
 Deb,  Shri  Dasaratha
 Deiveekan,  Shri
 Dhandapani,  Shri  C.  T.
 Durairasu,  Shri  A.  °

 Dutta,  Shri  Biren
 George,  Shri  Warkey
 Goswami,  Shrimati  Bibha  Ghosh
 Gowder,  Shri  J.  M.
 Guha,  Shri  Samar
 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra
 Hazra,  Shri  Manoranjan
 Joarder,  Shri  Dinesh
 Joshi,  Shri  Jagannathrao  5
 Kachwai,  Shri  Hukam  Chand
 Kiruttinan,  Shri  Tha
 Krishnan,  Shri  M.  K.

 Malik,  Shri  Mukhtiar  Singh
 Manjhi,  Shri  Bhola
 Mehta,  Shri  P.  M.
 Mishra,  Shri  Shyamnandan
 Modak,  Shri  Bijoy

 wt
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 Mody,  Shri  Piloo
 Mukherjee,  Shri  Samar
 Mukherjee,  Shri  Saroj
 Nair,  Shri  Sreekantan
 Pandey,  Shri  Sarjoo
 Pandeya,  Dr.  Laxminarain
 Parmar,  Shri  Bhaljibhai
 Patel,  Shri  Nanubhaij  N.
 Ramkanwar,  Shri
 Rao,  Shri  M.  Satyanarayan
 Reddy,  Shri  Y.  Eswara
 Roy,  Dr.  Saradish
 Saha,  Shri  Ajit  Kumar
 Sen,  Shri  Robin
 Sezhiyan,  Shri
 Shakya,  Shri  Maha  Deepak  Singh
 Shamim,  Shri  S.  A.
 Sharma,  Shri  R.  R.
 Singh,  Shri  D,  N.
 Sivasamy,  Shri  M.  S.  w
 Solanki,  Shri  Somchand
 Subravelu,  Shri
 Ulaganambi.  Shri  R.  P.
 Vajpayee,  Shri  Atal  Bihari
 Verma,  Shri  Phool  Chand
 Viswanathan,  Shri  G.
 Yadav,  Shri  G.  P.
 Yadav,  Shri  Shiv  Shanker  Prasad
 Mr,  SPEAKER:  The  result*  of  the  Divi-

 sions  is:

 Ayes:  175;  Noes:  58
 The  motion  was  adopted.

 SHRI  DINEN  BHATTACHARYYA  :
 Down  with  autocratic  rule:

 MR.  SPEAKER  :
 carried...

 SHRI  PILOO  MODY:  Now,  let  the
 debate  start.  Now,  there  should  be  a
 debate  on  the  motion.

 So,  the  motion  is

 NOVEMBER  14,  i972
 a

 a

 MR.  SPEAKER:  Now,  Papers  to  be
 Laid  on  the  Table.

 Papers  Laid

 SHRI  PILOO  MODY:  ‘What  about
 the  debate  on  the  motion  ?

 MR.  SPEAKER  :
 under  the  rules,

 That  is  not  allowed

 SHRI  PILOO  MODY:  Will  there  not
 be  a  debate  on  ‘whether  two  standards
 were  used  or  not  used  ?

 SHRI  SAMAR  MUKHERJEE:  We
 are  all  walking  out....

 SHRI  SHYAMNANDAN  MISHRA:
 We  are  also  walking  out...  (Interruptions)
 Shri  Samar  Mukherjee,  Shri  Shyamnandan
 Mishra  and  some  other  Members  then  left
 the  House  along  with  hri  Jyotirmoy  Bosu.

 4.35  hrs.

 PAPERS  LAID  ON  THE  TABLE

 FortTy-sEVENTH  REPORT  OF  Law
 CoMMISION

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Forty-seventh  Report  of  the  Law  Commiis-
 sion  on  the  Trial  and  Punishment  of  Sa
 cial  and  Economic  Offences  [Placed  im
 Library.  See  No.  LT-3653|72].

 REPORT  OF  COMMITTEE  ON  TAXATION  OF
 AGRICULTURAL  WEALTH  aN4  INCOME  aND
 STATEMENT  ON  CENTRAL  GOVERNMENT

 MARKET  BORROWINGS

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  &
 GANESH):  I  beg  to  lay  on  the  Table—

 reo)  (i)  A  copy  of  the  Report  of  the
 Committee  on  Taxation  of  Agr-
 cultural  Wealth  and  Income.

 The  following  Members  also  recorded  their  votes:—
 Ayes:  Shri  K.  Gopal.

 Noes;  Shri  P.  G.  Maralankar.:



 |

 खंड  Assent  to  Bills

 (i)  A  ‘statement  explaining  the
 reasons  for  not  laying  the  ‘Hindi
 version  of  the  above  Report
 simuttancously,

 [Placer  in  library.  See  No,  LT-3652/72].

 (2)  A  statement  (Hindi  and  English
 Gersioné)  indicating  the  result  of  the
 “Central  Government  Market  Borrowings
 during  September,  ‘1972.  [Placed  in
 dibrary.  See  No,  LT-365/72].

 24.36  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 “the  following  message  received  from  the
 Secretary  of  Rajya  Sabha;—

 “I  am  directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting  held  on
 Monday,  the  l3th  November,  1972,  adopt-

 ed  the  following  motion  in  regard  to  the
 presentation  of  the  Report  of  the  Joint

 “Committee  of  the  Houses  on  the  Adop-
 tion  of  Children  Bill,  972  :—

 “That  the  time  appointed  for  the
 presentation  of  the  Report  of  the
 Joint  Committee  of  the  House  on
 the  Adoption  of  Children  Bill,
 1972,  be  extended  upto  the  first
 day  of  the  Eighty-third  Session
 (Budget  Session  of  the  Rajya
 Sabha.”  ’

 14.37  brs.

 ASSENT  TO  BILLS

 SECRETARY:  Sir.  I  lay  on  the
 Table  following  four  Bills  passed  by  the
 Houses  of  Parliament  during  the  ‘ast
 session  and  assented  to  since  @  report  was
 last  made  to  the  House  on  the  4th

 September,  972  :—

 (l)  The  Invecticides  (Amendment)

 cant
 1972,
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 (2)  The  Rice-Milling  Industry  (Re-
 gulation)  Amendment  Bill,  1972.

 (3)  The  Dethi  University  (Amend-
 ment)  Bill,  1972,

 (4)  The  Appropriation  (No.  4)
 1972.  ail

 .  Dag
 I  also  lay  on  the  Table  copies,  duly

 authenticated  by  the  Secretary  of  Rajya
 Sabha,  of  the  following  fifteen  Bills  passed
 by  the  Houses  of  Parliament  and  assented
 to  since  a  report  was  last  made  to  the
 House  on  the  4th  September,  972  :—

 (1)  The  Coking  Coal  Mines

 (Nationalisation)  Bill,  972,

 (2)  The  Payment
 1972.

 (3)  The  Constitution  (Twenty-cighth
 Amendment)  Bill,  1972.

 of  Gratuity  Bill,

 (4)  The  Diplomatic  Relations  (Vienna
 Convention)  Bill,  1972.

 (5)  The  Public  Debt  (Amendment)
 Bill,  1972.

 (6)  The  Punjab  New  Capital
 (Periphery)  Control]  (Chandi-
 garh  Amendment)  Bill,  1972.

 (7)  The  Indian  Iron  and  Steel  Com-
 pany  (Taking  over  of  Manage-
 ment)  Bill,  1972.

 (8)  The  Antiquities
 Treasures  Bill,  1972,

 (9)  The  Wild  Life  (Protection)  Bill,

 and  =  Art

 ‘1972.

 (l0The  Rulers  of  Indian  States
 (Abolition  of  Privileges)  Bill,
 ‘1972.

 (ll)  The  Seeds  (Amendment)  Bil,
 1972.

 (12)  The  Mines  and  Minerals  (Reguta-
 tion  and  Development)  Amend-
 ment  Bill,  1972,

 (13)  The  Generat.  ‘Thsitance  ‘Business
 (Nationalisation)  Bill,  1972.
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 (14)  The  Indian  Copper  Corporation
 (Acquisition  of  Undertaking)
 Bill,  ‘1972.

 (I5)  The  Former  Secretary  of  State
 Service  Officers  (Conditions  of
 Service)  Bill,  1972.

 4.38  hrs,

 BUSINESS  ADVISORY  COMMITTEE
 SEVENTEENTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAJ
 BAHADUR):  I  beg  to.  present  the
 Seventeenth  Report  of  the  Business
 Advisory  Committee,

 STATEMENT  RE.  DROUGHT  SITUA-
 TION  IN  THE  COUNTRY

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  F.  A.  AHMED):
 I  beg  to  lay  on  the  Table  a  statement  on
 drought  situation  in  the  country.

 Statement

 Hon'ble  Members  are  aware  that  due  to
 inadequacy  of  rains  and  erratic  beheviour
 of  the  monsoons  till  the  end  of  July  over
 large  parts  of  the  country  and  in  some
 parts  even  during  August  and  September,
 this  year's  Kharif  crop  has  suffered  con-
 siderable  damage  and  scarcity  conditions
 have  occurred  in  varying  degrees  in  the
 States  of  Andhra  Pradesh,  Bihar,  Gujarat,
 Madhya  Pradesh,  Manipur,  Mahashtra,
 Mysore,  Nagaland,  Orissa,  Rajasthan,
 Tamil  Nadu,  Tripura,  U.P.  ang  West  Ben-

 The  worst  affected  States  are  Maha- gal.
 rashtra,  Gujrat,  Andhra  Pradesh  and
 Rajsthan.  In  Bihar,  U.P.,  Mysore,  West
 Bengal,  Orissa  and  Madhya  Pradesh,  where
 the  prospects  of  the  Kharif  crops  appeared
 bleak  at  one  time,  the  position  has  improv-
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 ed  considerably  as  a  result  of  rains  receiv--
 ed  later  in  the  season.

 2.  In  order  to  relieve  the  distress  caused
 by  the  drought,  adequate  relief  measures.
 have  been  organised.  All-out  effort  has.
 been  made  in  starting  relief  works,  pro-
 viding  gratuitous  relief  and  making: arrangements  for  the  supply  of  drinking
 water,  fodder  and  for  preventing  the  out-
 break  of  epidemics  in  the  affected  area.
 At  present  69,594  relief  works  employing: 35.38  Jakh  persons  are  in  operation  i
 various  parts  in  the  country.  The  relief
 works  started  are  such  as  woulg  result  im
 the  creation  of  durable  assets  and  mainly
 consist  of  soil  conservation,  afforestation,
 minor  and  medium  irrigation,  deepening
 and  construction  of  wells,  tanks  and  other
 similar  projects.  Besides,  full  advantage
 has  been  taken  of  the  approved  Plan  and
 non-Plan  schemes  for  creating  employment
 opportunities  in  the  affected  areas,

 3.  Although  the  main  emphasis  has  beer
 on  starting  the  relief  works  to  provide
 necessary  purchasing  power  to  the  affected
 population,  yet  to  provide  relief  to  the

 old,  the  infirm  and  those  who  are  unable
 to  work  for  some  reason  or  the  other,
 gratuitous  relief  has  been  provided.  At
 present,  nearly  7  lakh  persons  are  io
 receipt  of  gratuitous  relief  in  various  parts
 of  the  country.  Besides,  over  30  lakir
 Persons,  including  children  and  nursing
 mothers  are  benefitted  by  the  free-feeding
 and  milk  distribution  programmes.

 rs  का  accordance  with  thte  prescribed
 procedure  for  giving  central  assistance,
 central  teams  have  by  now  visited  almost
 al]  the  drought-affected  States.  The  जज
 ceiling  of  expenditure  for  (1972-73,  fixed
 by  Government  on  the  recommendations
 of  the  Central  Teams  for  the  States  visited

 so  far  aggregates  to  about  Rs.  02  crores.
 Besides,  ad-hoc  assistance  of  about  Rs.  30
 crores  has  also  been  released  according
 to  the  requirements  of  the  State  Goverm
 ments  concerned.

 5.  Special  mention  may  be  made  of  the
 Emergency  Production  Programme  initiat-
 ed  by  my  Ministry  to  retrieve  the  loss  im
 Kharif  production  and  increase  the  produc-
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 tion  of  Rabi  and  summer  crops.  This  pro-
 gramme  is  being  vigorously  pursued  and
 implemented  in  consultation  with  and  the
 co-operation  of  the  State  Governments,

 6,  With  a  large  part  of  the  country,
 covering  14  States,  under  the  grip  of
 drought,  the  demand  for  the  supply  of
 foodgrains  from  the  drought  affected
 States  has  registered  a  sharp  increase  in
 the  recent  months.  However,  with  stocks
 of  foodgrains  which  were  built  up  by
 Government  of  India  in  pursuance  of  its
 policy  of  having  buffer  stocks  not  only  all
 reasonable  demands  of  foodgrains  of
 drought-affected  States  have  been  fully
 met,  but  as  the  Hon'ble  Members  know
 we  have  also  been  able  to  supply  sizeable
 quantities  of  foodgrains  to  Bangla  Desh.

 7.  Steps  have  also  been  taken  to  streng-
 then  and  augment  the  public  distribution
 system,  especially  with  a  view  to  ensuring
 equitable  supply  of  foodgrains  to  the
 vulnerable  sections  of  the  seciaty  at
 reasonably  stable  prices.  The  number  of
 fair  price  shops  which  was  over  1,.25.000,
 in  August  this  year  has  increased  to  about
 1,58,000  by  the  end  of  October,  All
 foodgrains  available  with  the  Government
 agencies  are  being  channelised  through  the
 fair  price  shops.  The  issue  of  foodgrains
 through  the  public  distribution  system  has
 been  substantially  stepped  up  from  8.5  lakh
 tonnes  in  July  to  .80  lakh  tonnes  in
 September  as  compared  to  6.4  lakh  tonnes
 and  7.5  lakh  tonnes  in  the  corresponding
 months  last  year.  Various  loopholes  in
 the  public  distribution  system  are  being
 progressively  eliminated.

 8.  A  massive  movement  programme  has
 been  undertaken  to  meet  the  requirements
 of  foodgrains  of  the  drought  affected  and
 the  deficit  areas;  the  stocks  moved  in
 July,  August,  September  and  Octobe
 being  3.2  lakh  tonnes,  6.5  lakh  tonnes,
 7.5  lakh  tonnes  and  8.9  lakh  tonnes
 Tespectively.  The  movement  of  these
 Stocks  has  not  only  ensured  adequate
 supply  of  foodgrains  in  these  areas,  but
 has  also  helped  in  restraining  to  some
 extent  the  speculative  rise  in  the  prices  of.
 foodgrains  arising  out  of  hoarding  by  the
 anti-social  elements.
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 9.  To  replenish  and  build  up  the  buffer -
 stock  to  the  desired  level  a  target  of
 Procuring  4.6  million  tonnes.of  kharit
 cereals  has  been  fixed  in  consultation  with
 the  State  Governments.  Determined:
 efforts  to  achieve  this  target  are  being
 made  and  the  State  Governments  have
 been  requested  to  streamline  their  procure-
 ment  machineries  and  take  all  other
 measures  as  may  be  necessary  in  this-
 behalf.

 10,  The  Hon'ble  Members’  will
 appreciate  that  adequate  steps  to  deal  with
 the  situation  have  been  and  are  being  taken
 both  by  th  Central  and  the  State  Govern-
 ments.  We  are  constantly  watching  the
 situation  and  keeping  ourselves  in  close
 touch  with  the  State  Governments  and  will
 take  all  measures  as  may  become  necessary.
 from  time  to  time  to  deal  with  it.

 STATEMENT  RE.  AGRICULTURAL
 PRODUCTION  PROGRAMME

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  F.  A.  AHMED):
 I  beg  to  lay  on  the  Table  a  statement  on
 Agricultural  Production  Programre.

 Statement

 Hon'ble  Members  are  well  aware  tLat
 the  monsoon  in  the  current  year  has  uot
 only  been  deficient  but  also  erratic  in
 feveral  parts  of  the  country.  After  a  pro-
 longed  dry  spell  in  July,  1972.  the  total
 loss  of  kharif  foodgrains  was  estima‘ed
 at  about  5.0  million  tonnes.  Fortunately,
 rains  received  in  a  number  of  States  from

 the  beginning  of  August  proved  useful  im
 saving  the  crops  which  had  not  withered
 away  and  also  facilitated  te-sowing  in
 some  areas  where  the  earlier  crop  had
 been  lost.  September  and  October  rains,
 which  have  been  widespread  in  most  parts
 of  the  country,  have  further  improved  the
 prospects  of  kharif  crops  and,  con-
 sequently,  the  losses  are  expected  to  be
 lower  than  reported  earlier  by  the  States.
 These  rains  have  also  facilitated  prepara-
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 tory  tillage  Gperatiths  for  ihe  tabi  sehsen.
 The  over-all:  position  is;  thereforé,'  better
 tHan  anticipated  earlier,  éxcept  in  Mahara
 shtra,  Gujarat’  and  Kajastien::  where
 rainfall  has  continued  to  be  deficient.

 To  cope  with  the  situatoen,  Government
 Have  undertaken  a  drive  for  cultivation  of
 short-duration  imtermediate  crops  like
 pulses,  and  a  massive  programme  for  in
 creasing  the  production  during  the  rabi
 and  summer  seasons.  The  strategy  adopt-

 -ed-  aims  at  yielding  an  additional  produc-
 tion  of  about  5  million  tonnes  of  rabi
 ‘and  summer  crops.

 Special  allocations  of  financial  assis-
 tance  have  been  made  to  Sttle  Govern-
 ments  to  enable  them  to  take  up  quick-
 maturing  minor-irrigation  programmes
 which  could  be  completed  by  the  35
 ‘March,  1973,  so  as  to  irrigate  the  rabi
 and  summer  crops.  Approval  for  a
 total  loan  assistance  of  over  Rs.  40.0
 crores  to  the  States  for  special  minor
 irrigation  programmes  has  been  accorded.
 Apart  from  the  benefits  to  the  rabi  and
 summer  crops  expected  to  accrue  in  the
 current  year,  the  entire  investement  on
 these  programmes  is  towards  the  creation

 “of  permanent  assets  which  would  help  to
 reduce  dependence  on  monsoou.

 To  meet  the  increased  demands  of
 inputs  for  the  intensive  production  drive
 planned  during  the  rabi  and  summer  sea-
 sons,  and  also  considering  that  the  pur-

 NOVEMBER  14,  972  Production
 Programme  (Stdt.)

 As  regards  ‘fértilizets,  the  Hottse  ‘is
 aware  that  while  their  demand  in  fhe
 current  year  ‘has  ‘increased  sustantially  on
 account  of  massive  programmes  for  rabi
 and  summer,  there  are  constraints  on
 availability;  We  ase.  trying:  to  -supplément
 the  internal  supplies’  by  imports  to  the
 extent  possible,  The  total  supply  of  fertili-
 zers  for  the  rabi  crops  is  now  anticipated
 to  be  22  per  cent  more  than  the  actual  con-
 sumption  in  the  last  rabi  season.  The
 LC.AR.  has.  formulated  »  oumber  of
 technical  guidelines  for  maximisation  of
 output  with  reduced  dosages  of  fertilizers.
 These  include  deeper  tillages  soil  amend-
 ment,  balanced  fertilisation,  optimum  pest
 and  weed  control,  scientific  water  mas-
 agement,  ectc.,  The  guidelines  have  ak
 ready  been  brought  to  the  notice  of  the
 State  Governments  who  have  taken  steps
 to  disseminate  them  widely  among  the
 farmers  through  the  organisation  of  8
 large  number  of  training  camps  as  well
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 as  through  other  communication  media
 like  radio  etc.

 Senior  Officers  of  the  Ministry  of
 Agriculture,  designated  as  ‘Area  Officers”
 are  keeping  themselves  in  the  closest
 touch  with  the  respecttve  State  Govern-
 ments  to  ensure  coordination  and  close
 supervision  over  implementation  of  the
 programmes  at  the  field  level.  The  State
 Governments,  too.  have  geared  up  their
 implementation  machinery  at  different
 levels  to  ensure  timely  completion  of  vari-
 ous  programmes.  Coordination  Commit-
 tees  have  been  set  up  at  different  levels
 in  the  State  to  mobilise  and  coordinate  the
 resources  and  efforts  of  the  various  deve-

 chasing  capacity  of  farmers  has  been  lopment  departments  and  agencies  involved
 impaired  by  the  unseasonal  mon  in  impl  tation  of  the  special  production
 during  the  khaerif  season,  arrangements  programmes.
 have  been  made  to  provide  short-term
 credit  on  a  larger  scale  than  hitherto.  So
 far,  a  total  amount  of  Rs.  74.50  crores
 has  been  released  to  the  State  Govern-
 ments  as  short-term  loans.

 Necessary  arrangements  have  been
 made  by  the  Central  and  State  Govern-
 ments  to  meet  fully  the  requifement  of
 seeds  of  high  yielding  varieties  of  wheat
 and  of  pesticides,  for  the  special  produc-

 tion  drives.”

 We  hope  that  the  programmes  for  the
 rabi  season  would  yield  substantlal  addi-
 tional  production.  As  the  House  is  aware,
 wheat  production  now  is  less  subject  to
 vagaries  of  weather.  In  recent  years,
 wheat  production  has  gone  up  by  nearly
 3  million  tonnes  a  year.  A  number  of
 wheat-producing  States  Bihar,  Madbya
 Pradesh,  West  Beng]  end  Central  &
 Fast:  U.P.  have  recetitly  received:  wides-
 pread  rains  which  would  facilitate  the
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 sowing  of  wheat  crop.  This  coupled  with
 the  expansion  of  irrigation  facilities  as  a  re-
 soil  of  the  implementation  of  the  special
 minor  irrigation  ‘and  large-scale  extep-
 whon’  of  area‘  under  high-yielding  varieties,
 is  expected  to  improve  appreciably  ‘the
 prospects  of  the  wheat  crap.  In  several
 States,  sowings  are  already  reported  to  be
 fn  ‘full  swing.  These  factors  strengthen
 our  hope  and  confidence  that  =  given
 necessary  support  our  Kisans  can  rise  to
 the  occasion  and  help  the  country  in
 retrieving  ‘at  least  some  of  the  losseg  of
 preduction  which  have  occured  due  to
 failure  of  timely  rains.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  1972-73

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  I  beg  to  present  a  statement
 showing  Supplementary  Demands  for
 Grants  in  respect  of  the  Budget  (General)
 for  ‘1972-73,

 MR.  SPEAKER:  Now,  we  are  to  take
 up  the  discussion  on  the  price  situation.
 Should  we  adjourn  for  lunch  now  or
 should  we  take  up  the  discussion  right
 now?

 SEVERAL  HON.  MEMBERS:  Let  us
 adjourn  for  lunch.

 4.39  brs.

 The  Lok  Sabha  adjourned  for  Lunih
 till  Thirty  Minutes  Past  Fifteen  of  the

 Clock

 5.34  hrs.

 The  Lok  Sabha  reassembled  after  Lunch
 at  Thirty-three  Minutes  Past  Fifteen  of

 the  Clock

 [Mr.  Deputy-Speaker  ti  the  Chair]

 श्री  शशि  भूषण  (दक्षिण  दिल्ली)  :
 उपाध्यक्ष  महोदय,  यू  एन०  कराई  के  कर्म-
 चारी  भूख  हड़ताल  पर  हैं  कौर  सत्याग्रह  कर
 रहे  हैं।  उनके  साथ  बहुत  प्रन्याय  हो  रहा
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 ti  उनको  सही  वेतन  सहीं  कलि  रहा  है।
 कितनों  फैसला  झाधोंगी  नें  किया  हैं  उसके

 धलुसौर  उनकी
 |

 बैठने  लों  नहीं  हैं।
 मैं श्रापके  जरिये  सरकार  से  प्रार्थना  करना
 चाहता  हूं  कि  वह  इस  मामले  को  झपने  हाथ
 मेले।

 क्रि  अटल  बिहारी  बाजियों  (ग्वालियर):
 उपाध्यक्ष  महोदय,  आपने  श्री  शशि  भूषण  की
 प्रार्थना  सुन  ली।  उनकी  प्रार्थन।  'में  मैं
 भी  प्रगति.  प्रार्थना  जोड़ता  हूँ  यू  एन०
 भाई  के  कर्मचारियों  की  मांगें  उचित  हैं।
 केवल  वेतन  में  वृद्धि  का  सवाल  नहीं  है  ।
 वहां  पर  मामूली  सुविधायें  भी  प्राप्त

 नहीं  हैं।  पीने  का  पानी  नहीं  है।  प्रौढ़  भी

 प्रनेक  सुविधाओं  से  वहां  के  कर्मचारी

 वंचित  हैं  |  प्रात  इंडिया  रेडियो,  पू  एन०
 भाई  को  8  लाख  रुपये  दे  रहा  है।  कोई
 कारण  नहीं  हैं  कि यू०  एन०  भाई  जिस  स्तर
 की  एजेंसी  है  उसके  अ्रनुरूप  वहां  के  कर्मचारियों
 के  साथ  व्यवहार  म  हो।  आप  श्रम  मंत्री
 से  कहें  कि  वह  इस  बात  पर  एक  वक्तव्य
 दें

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  I  am  President  of  that  union,  and  the
 hunger-strike  is  going  on.  I  request  the
 Labour  Minister,  through  you,  that  he
 should  intervene  in  the  matter,  and  see
 that  interim  relief  is  paid  pending  a  final
 decision  about  the  wage  structure  and
 certain  amenities  to  be  granted.  This  is
 my  request,  through  you,  to  the  Labour
 Minister,

 श्री  रामावतार  शास्त्री  (पटना)  :

 उपाध्यक्ष  महोदय  मैं  भी  कहना  चाहता  1३  कि

 सरकार  को  इस  मामले  में  जल्दी  करना

 चाहिए  |
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 SHRI  K.  ae  UNNIKRISHNAN
 -(Badagara).  The  Minister  of  Informa-.
 tion  and  Broadcasting  should  also  make  a
 -statement  on  this.  (Interruption).

 MR,  DEPUTY-SPEAKER:  Order,
 please.  If  it  is  the  same  question,  then
 I  am  sorry.  I  think  it  becomes  a  sort
 of  debate.

 SHRI  DINEN  BHATTACHARYYA:
 -(Serampore);  I  appeal  to  you  to  convey
 -our  wishes  to  the  Government.

 SHRI  K.  P.  UNNIKRISHNAN:  We
 have  been  hearing  of  a  Corporation  for
 a  long  time  but  nothing  has  yet  happen-

 ed.

 MR.  DEPUTY-SPEAKER:  Order
 please.  If  it  is  the  same  question,  then,
 one  or  two  hon,  Members  have  _high-
 lighted  it,  and  the  Treasury  Benches  have
 listened  to  it.  That  should  be  enough.
 if  we  have  a  separate  point,  I  can  allow
 one  or  two  Members.  But  why  should
 we  be  flogging  the  same  horse?

 Now,  Mr.  Banerjee.

 5.c5  hrs,
 MOTION  FOR  ADJOURNMENT

 Rise  In  Prices.
 SHRI  5S.  M.  BANERJEE  (Kanpur):

 Sir,  ॥ ह  beg  to  move:
 “That  the  House  do  now  adjourn.”

 Mr.  Deputy-Speaker,  Sir,  I  have
 ‘tabled  this  Adjournment  Motion  to  cen-
 sure  this  Government  for  its  repeated
 failure  to  supply  essential  commodities
 including  foodgraing  to  the  people  of  this
 country  at  reasonable  prices.  We  have
 celebrated  the  25th  year  of  our  Indepen-
 dence,  and  it  is  a  sad  commentary  on
 our  planning  that  even  after  tall  talks
 of  socialism,  the  people  are  suffering  and
 nearly  40  to  50  per  cent  of  them  are

 actually  on  the  poverty  line.  Prices  could
 not  be  checked.  I  do  not  want  to  give
 more  statistics,  because  sometimes  these
 statistics  do  not  reflect  the  correct  or  the
 factual  position.  But  for  the  information
 of  this  House  and  to  contradict  the  state-
 ment  which  hag  been  made  by  the  hon.
 Minister  the  other  day,  I  would  like  to
 quote  certain  figures  to  show  how  the
 Prices  rose,

 व  am  giving  the  figures  for  3!st  July,
 1971,  Ist  July,  972  and  29th  July,  1972.
 On  3ist  July,  97I,  the  index  for  food
 articles  was  211.5;  on  Ist  July,  ‘1972.  it
 was  235.8;  on  29th  July,  (1972,  it  was
 241.6.  For  tobacco,  it  was  ‘188.9,  2I5.9
 and  230  respectively.  For  fuel,  power,
 etc.,  it  was  172  and  then  it  rose  to  177,

 If  you  take  the  commodities,  from
 89.2  on  3ist  July,  I97],  it  rose  to  205.7
 on  29th  July,  1972.  If  we  see  the
 figures  for  August,  September  and  Octo-
 ber,  the  prices  have  further  risen,  and
 still,  in  the  statement,  the  hon.  Minister
 has  said:

 “In  fact,  there  are  already  indica-
 tions  of  a  decline  in  cereals
 prices  over  the  last  fortnight,
 and  the  coming  of  the  new  crop
 into  the  market  should  help  to
 maintain  this  trend.”

 I  admire  the  optimism  of  the  hon.
 Minister,  but  his  statement  does  not
 reflect  the  factual  position  in  the  country.
 He  has  given  many  reasons.  I  am  sorry
 to  say  that  on  this  entire  matter,  whether
 it  is  a  rise  in  the  price  of  sugar,  or  a  rise
 in  the  price  of  levy  sugar,  vanaspati  or
 any  other  commodity,  whenever  there  is
 agitation  by  the  people.  (/nterruption)..

 MR.  DEPUTY-SPEAKER:  Tf  the
 hon.  Members  want  to  talk,  there  is  the
 lobby;  there  is  the  Central  Hall.

 SHRI  S  M.  BANERJEE:  —then,  im-
 mediately,  what  happens?  I  charge  the
 Government  for  inciting  the  employers
 to  declare  war  on  the  consumers,
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 Immediately  after  the  bonus  is  paid  failed  to  take  over  the  import-export
 at  8.33  per  cent  according  to  the  ordi-
 mance,  the  employers  come  forward
 saying,  we  want  to  increase  the  number

 ot  days  of  work  and  increase  production
 ‘because  we  have  paid  bonus  at  8.33  per
 «ent.  It  clearly  means  that  Government
 is  inciting  the  employers  to  declare  a  war
 against  the  consumer,  frustrate  the  con-

 -gumers  and  create  a  feeling  in  them  that
 the  working  class  is  enjoying  at  the  cost

 2of  the  other  people.  In  his  three  and  a
 hhalf  page  statement,  the  Finance  Minister
 fas  not  given  any  clear-cut  answer  to  the
 Main  question  as  to  how  the  prices  would

 “fhe  checked.  He  says  the  position  is  im-
 proving  but  I  do  not,  know  how  the  situa-
 tion  has  improved.  In  September-Octo-
 ber,  in  Calcutta  the  price  of  sugar  was
 wanging  from  Rs.  4  to  Rs,  5.30  a  kilo  in
 certain  places.  In  Kanpur,  Bombay  and
 even  Delhi,  it  was  not  below  Rs.  4.
 Today  even  in  Delhi  it  is  more  than
 Rs.  4.  After  this  recent  increase  of  20

 aise  in  the  price  of  levy  sugar,  the  sugar
 we  get  from  the  fair  price  shops  is  going
 to  cost  Rs,  2.40.  Why  was  this  increase
 given?  There  is  no  control  on  the  profits

 wof  the  sugar  magnates.

 In  Bombay,  the  ruling  party  took  a
 decision  to  nati  the  sugar  industry.
 ‘Sut  they  have  only  taken  over  4  junks.
 No  final  decision  about  nationalisation  of
 sugar  industry  has  been  taken.  I  want  to
 know  what  is  holding  it  up.  Before

 «starting  their  country-wide  movement,  the
 ‘communist  party  said  that  the  ruling  party

 is  changing  the  policy  they  had  put  be-
 fore  the  people  at  the  time  of  the  elec-
 tions.  The  have  forgotten  the  promises
 they  made  to  the  people  who  elected
 them  with  such  a  massive  mandate.  Now

 ‘their  policy  is  towards  safeguarding  the
 monopolistic  interests.  I  charge  this
 Government  that  they  have  forgotten  the
 Promises  they  made  during  the  elections.
 “There  has  been  a  constant  increase  in
 Prices.  Government  has  failed  to  check

 “the  prices  and  hold  the  price  line.  Gov-
 “ernment  has  failed  to  nationalise  the  sugar
 industry  and  to  take  over  all  the  textile

 ‘anits,  Government  has  failed  to  take  over
 ‘fhe  foreign  oil  companies.  Government  has

 trade.  They  are  saying  that  they  are
 moving  towards  socialism,  but  they  are
 doing  something  else.

 During  the  period  3rd  October  to  5th
 October,  1972,  3,12,627  people  partici-
 pated  in  our  country-wide  agitation
 against  the  price  rise  and  unemployment.
 1,32,000  have  been  arrested.  There  were
 22  cases  where  there  was  either  firing  or
 merciless  lathi  charge.  But  even  that
 lathi  charge  and  bullets  could  not  per-
 suade  the  people  to  withdraw  from  the
 struggle.  I  must  pay  my  homage  to  that
 great  martyr  in  Bihar  who  sacrificed  his
 life  facing  the  bullets  of  this  Government
 with  a  red  flag  in  his  hand.  They  were
 all  fighting  against  the  pro-monopolistic
 policy  of  the  Government,

 What  was  our  expectation?  We  expect-
 ed  that  prices  would  be  stabilised.  We
 gave  certain  suggestions  as  to  what  should
 be  the  long-term  policy.  We  said  that
 the  wholesale  trade  in  foodgrains  should
 be  taken  over  by  Government,  On  4th
 October  almost  a  decision  was  taken  in
 the  AICC  session  that  the  wholesale  trade
 in  foodgrains  will  be  taken  over.  But
 that  decision  has  not  been  implemented,
 IT  want  my  hon.  friends  on  the  other  side
 who  sincerely  pleaded  for  the  taking  over
 to  come  out  and  compel  the  Government
 now  to  fulfil  that  promise.  We  wanted
 distribution  of  essentia]  commodities,  in-
 cluding  cheap  cloth,  through  Government-
 controlled  fair  price  shops  in  both  urban

 We  wanted  Government
 and  textile  mills.

 and  rural  areas.
 tor  nationalise  sugar
 We  congratulated  the  Government  on
 taking  over  46  sick  textile  mills.  But
 why  have  the  other  mills  not  been  taken
 over.  Why  only  silk  mills  were  taken  over?
 Why  should  the  nationalised  Textile  Cor-
 poration  become  a  hospital  for  nursing
 the  sick  mills?



 moe
 5.47  brs,

 “(Saar  K.  N.  Trwary  in  the  Chair).
 ‘The  sugar  barons  have  got  a  reduction

 in  excise  duty.  I  quote  from  the  Ptriot
 of  28th  September,  1972:

 “The  deliberate  attempt  by  the  sugar
 barons  to  reduce  sugar  prodyc-
 tion  during  the  last  few  months
 won  them  the  first  major  divi-
 dend  when  the  Central  Govern-
 ment  announced  a  rebate  in
 extise  duty  on  sugar.”

 Concessions  after  co  ions  have  been
 given,  What  do  we  get  in  return?  5  a
 kilo  of  sugar  for  the  ordinary  consumer!
 nm  certain  rural  areas,  sugar  is  not  avail-
 able  at  all.  Over  40  per  cent  of  Indians
 live  below  the  poverty  line.  More  than  4
 out  of  every  l0  persons  are  still  below
 the  poverty  line,  their  consumption  being
 less  than  the  national  desirable  minimum
 of  Rs.  27  per  month  for  rural  areas  and
 Rs.  40.5  per  month  in  urban  areas.  I
 em  quoting  figures  which  according  to
 Government's  sources  also  are  correct.
 The  slogan  of  garibi  hatao  will  be  reduc-
 éd  to  a  mockery  if  you  are  unable  to
 hold  the  price-line.

 at  शंकर  ख़्याल  सिह  (चतरा)
 बाप  इलेक्शन  में  इस  स्लोगन  को  क्‍यों

 भूल  जाते  हैं  1

 SHRI  $,  M.  BANERJEE  ;  हमने
 इलेक्शन  में  ग्रा पसे  बहुत  कुछ  तराशा  की  थी।
 चीजों  के  दाम  इस  तरह  बढ़  रहे  हैं  कि  भगवान
 जाने  आप  इस  देश  को  कहां  ले  जायेंगे  ।

 We  wanted  that  accommodation  should
 not  be  given  by  the  nationalised  banks  for
 speculative  purposes.  Have  we  stopped
 that?  Is  the  advance  going  to  the  low-
 Paid  employees  for  starting  small  indus-
 tries,  or  to  the  peasants?  No,  not  at  all.
 We  wanted  that  there  should  be  some
 vontrol  on  black  money,  checking  the
 black  money  because  the  government  has
 admitted,  Shri  Chavan  himself  has  ad-
 mitted,  that  there  is  a  parallel  economy
 in  the  country  being  run  by  those  who
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 control  the  black  money.  When  we
 wanted  the  government  .to  take  ,drastig
 steps  to  unearth  black  ..money,..  including
 the  demonstration  of  currency  Rptes  pf
 fhe  value  of  Rs,  00  and  above,  they  said
 that  they  cannot  do  it.at  present...  vem
 after  the  Wanchoo  Committes  report,  thig
 suggestion  was  not  accepted.  Sq,  I  want
 to  know  what  steps  government  contem,
 plate  to  take  to  unearth  the  black  money.
 I  do  not  know  why  they  want  the  black-
 money  to  continue.  These  people  whe-
 wear  from  top  to  bottom  white,  why
 should  they  be  in  favour  of  black  money,.
 I  cannot  understand.  Should  they  not
 convert  that  money  into  white  as  their
 caps?

 We  have  given  certain  suggestions  for
 checking  the  rise  in  prices.  We  suggested
 the  take  over  of  the  wholesale  trade  im
 foodgrains,  nationalisation  of  the  sugar
 and  textile  industry,  take  over  of  the  im-
 port  and  export  trade  and  acquisition  of
 the  foreign  oil  companies  which  are  cheat-
 ing  this  government  day  in  and  day  out.
 We  also  suggested  that  the  credit  policy
 of  the  Reserve  Bank  and  the  nationalised
 banks  should  be  project-oriented  and
 should  be  for  non-speculative  purposes.
 It  seems  that  the  earlier  decisions  of  the-
 government  on  this  subject  have  been
 given  the  go-by.  It  is  also  admitted  that-
 black  money  is  playing  a  vital  role  in:
 price  rise.

 What  is  the  remedy?  According  to  the-
 government  the  remedy  is  “wait  ang  see"-.
 The  hon.  Minister  has  said  in  his  state-
 ment  that  we  shall  review  the  position
 after  some  time.  He  has  said:

 “Nevertheless.  there  can  be  no  place-
 for  complacency;  trends  in  pro-
 duction  and  prices  will  have  to  be-
 watched  carefully  for  the  next
 few  months  and  further  remedial’
 action,  taken  as  and  when  neces-
 sary.”

 This  is  the  operative  part  of  his  state-
 ment!
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 It  is  said  that  production  should  in-
 crease.  It  is  mot  a  question  of  want  of
 increase  in  production.  Production  has
 intreased.  The  slogan  given  by  Jawahar-
 jal  Nehru  was  “produce  or  perish".  The
 working  class  of  this  country  have  pro-
 duced  and  perished.  That  is  what  we
 have  lost  their  jobs:  their  wages  were
 depleted  and  they  are  worse  off  than  what
 they  were

 The  Finance  Minister  has  tried  to  paint
 a  fosy  picture  to  the  people  of  this  coun-
 try.  They  want  a  reasonable  price  level
 so  that  they  can  afford  to  have  two  meals
 a  day.  They  are  tired  of  speeches.  Il
 want  the  Finance  Minister  to  go  to  the
 market  into  and  try  to  purchase  vege-
 tables,  fish,  ege  or  whatever  he  _  likes.
 Then  he  will  realise  that  the  prices  have

 gone  up  beyond  his  expectations.

 The  working  class  today,  whether  it  is
 the  Central  Government  or  State  Gov-
 ernment  employee  or  a  person  working  in
 the  public  or  private  sector,  they  are
 all  fuming  with  anger.  They  want  bonus
 and  increased  wages  because  otherwise
 they  are  unable  to  run  their  families  with
 the  rising  prices.  Because  of  poverty
 their  indebtedness  has  increased.  Accord-

 ing  to  a  recent  survey,  each  middle  class
 employee  is  today  indebted  to  the  tune
 of  Rs.  950  to  Rs.  1,160.  They  have
 taken  loans  from  the  co-operative  socie-
 ties.  They  have  taken  loans  from  the
 General  Provident  Fund.  Even  if  a

 person  does  not  have  a  daughter,  he  takes
 loan  on  the  pretext  of  marrying  off  his

 daughter.  This  Government  has  taught
 them  to  tell  lies  to  get  some  loan.  They
 fave  taken  festival  advance;  they  have
 taken  cycle  advance  and  what  not.  Still

 after  5  of  every  month,  their  pockets
 are  empty.  God  has  given  one  blessing
 to  this  country,  whether  it  is  Government
 or  the  people  of  .this  country,  then  can

 get  loans.  The  Government  can  get

 loans  from  America,  arid  the  ordinary

 people  from  Government  or  other  sour-

 ces.  That  is  how  they  run  their  families.

 I  request  the  Government  to  view  this

 problem  very  seriously  ‘and  tell  us,  what

 they  want  to  do  and  how  the  prohlem
 2379  L.S.—0.
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 can  be  solved.  Let  them  take  the  poli-
 tical  parties  into  confidence.  When  we
 started  the  movement,  they  said  that  it
 was  not  necessary.  They  said,  “We  have
 not  deviated  from  our  path.  We  are  to
 implement  our  slogans.”  What  has  hap-
 pened?  Is  it  not  a  fact  that  lakhs  and
 lakhs  of  people  have  participated  in  this
 movement?  Who  were  they?  They
 were  students,  men  and  women,  who  par-
 ticipated  in  it?  What  for?  All  against
 high  prices  and  recurring  failure  of  the
 Government  to  hold  the  price  line.
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 Coming  to  the  land  reforms,  nothing
 has  been  decided  about  land  ceiling.  The
 kulak  lobby  is  so  strong  inside  the  Cong-
 ress  party  that  they  will  not  allow  any
 decision  to  be  taken.  Today,  Mr.  Atulya
 Ghosh  is  out:  Mr.  C.  B.  Gupta  is  out.
 All  those  people  who  were  called  syndicate
 leaders  are  not  in  the  party.  Who  are
 the  new  Atulya  Ghoshes?  Who  are  the
 new  C.  B.  Guptas?  Please  tell  us.  We
 want  to  know  who  are  the  persons  putt-
 ing  hurdles  in  the  way  of  land  reforme
 and  land  ceilings.

 I  wish  the  Prime  Minister  had  been
 here.  When  the  entire  country  is  wait-
 ing  as  to  what  is  the  answer  of  the  Gov-
 ernment,  whether  the  prices  are  going  to
 come  down  or  not  what  are  the  concrete

 steps  to  be  taken,  we  expected  the  Prime
 Minister  to  be  here.  Personally  I  have
 nothing  against  her.  Let  the  Finance
 Minister  reply  to  it.

 I  charge  this  Government  of  indiffe-
 rence  and  callousness  towards  the  basic
 needs  of  the  people  éven  after  the  mas-
 sive  mandate  which  the  people  gave  them

 ungrudgingly.  They  got  tremendous  sup-
 port  from  the  people  when  they  elimi-
 nated  all  the  reactionary  forces.  Today,
 the  people  are  frustrated;  the  people  are

 agitated.  I  am  sure,  once  frustration  and

 agitation  meet  face  to  face,  it  is  going  to

 be  terrible.  charge  this  ‘Government  of

 complete  failure.  Even  after  25  years
 with  a  huge  majority,  they  have  not  teen

 able  to  solve  the  problem  of  price  Tise.

 Why?  Tt  is  because  of  their  wrong

 policies.
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 [Shri  S.  M.  Banerjee}
 What  is  planning?  I  say,  the  Planning

 Minister  should  have  been  here.  I
 want  to  know:  planning  for  whom?  The
 people  are  starving.  What  is  planning?
 What  are  we  planning  for?  The  planning
 is:  you  better  die  and  your  son,  if  he
 survives,  or  your  grand-son  will  get  the
 fruit.  What  is  the  immediate  result?
 Nothing.
 6.00  hrs.

 What  about  arresting  big  people?  In
 Delhi  itself,  the  ordinary  shop-keepers
 were  arrested,  not  big  ones  who  hoard-
 ed  1400  500  bags  of  sugar.  They  were  ne-
 ver  searched  and  arrested  under  the  D.L.R.
 The  person  who  leg  a  demonstration
 against  high  price  was  shot  dead  jn  Bihar.
 {  accuse  the  Government  for  ‘appearing
 the  big  business  houses  and  big  landlords
 —both  in  the  industrial  sector  and  in  the
 tural  sector.  These  big  landlords  do  not
 went  to  part  with  their  lands,  they  do
 rot  want  to  give  land  to  the  tillers.  I  may

 -temind  them.  Sir,  that  the  struggle  that
 was  |  hed  was  absolutely  peaceful;  we
 never  wanted  violence;  it  was  a  peaceful
 demonstration  in  which  more  than  three
 lakh  people  paritcipated.  But  I  can  say
 with  all  honesty  that  uplift  the  position
 does  not  improve,  this  time  it  may  not  be
 three  lakhs,  it  may  be  30  lakhs  or  three
 crores  who  would  revolt  against  the  Gov-
 ernment.  (Jnferruption).  It  is  not  a
 question  of  winning  a  particular  election
 ‘and  remaining  happy  for  five  years,  Tall
 promises  were  made  to  the  people  before
 elections.  But  what  has  been  their  atti-
 tude  towards  people  after  elections?  If
 you  make  an  honest  survey  of  the  entire
 country,  you  will  find  that  nearlv  60  to  70
 per  cent  of  the  people  are  hardly  getting
 two  square  meals,  I  know,  vanaspathi
 price  has  gone  up,  the  price  of  musterd
 oil  has  gone  up,  the  price  of  ground  nut
 oil  has  gone  up...And  they  will  say  that
 it  is  because  of  grousdnut  or  mustard.  |
 charge  this  Government  with  failure  on

 all  fronts,  .I  would  definitely  ask  the
 Finance  Minister-to  reply-to  all  the.  points
 that  have.  been  raised  here  and  not.  evade
 the  issue  by  saying  that  there  was  a

 ematural  calamity.  He  always  takes  shelter
 under  vagaries  of  nature  as  if  drought
 never  occurred  in  the  country,  as  if  floods

 never  came  in  the  country.  These  vagaries
 of  nature,  these  natural  calamities,  do
 take  place  every  year  in  every  country.
 But  what  is  happening.  Nature  will  not
 come  to  the  rescue  of  the  ‘Government.
 (Interruption),  This  deliberate  policy,
 calculated  policy,  of  appeasement  towards
 big  monopoly  houses  will  never  improve
 the  condition  of  the  people.  That  is  why
 I  charge  this  Government  with  failure  even
 after  26  years  of  independence,  with  utter
 failure  in  this  matter.  I,  therefore,  appeal
 that  this  Government,  unless  it  improves
 the  condition,  unless  it  checks  prices,  unless
 it  can  give  something  concrete  to  the  peo
 ple  and  not  only  tall  promises,  has  no
 business  to  exist,  and  the  Food  Minister  of
 this  country  should  resign  peacefully  and
 eraceful....(/nterruption).  The  time  has
 come  today.  I  have  nothing  against  the
 Food  Minister,  T  have  all  regards  for  him,
 but  the  time  has  come;  he  has  to  resign
 peacefully  and  gracefully  making  room  for
 somebody  else  who  is  clear-headed  and
 who  knows  what  is  happening.  When
 sugar  beine  sold  at  Rs.  4,  Rs.  5,  per  kilo,

 Mr.  Fakhruddin  Ali  Ahmad  says  that  dis-
 tribution  at  wholesale  price  cannot  be
 taken  up  by  Government,  Why?  (Interrup-
 tion).  Election  is  not  all  in  life.

 SHRI  A.  P.  SHARMA  (Buxar):  ‘You
 came  here  with  the  support  of  the  Con-
 gress.

 श्री एंच>  एम+  बनर्जी  :  आप  तो

 इन्दिराजी  के  नाम  से  जीतते  हैं,  हम  खुद

 इलेक्शन  लड़कर  कराये  हैं।  चौथी  .मर्तबा

 अम  लोगों  को  हराया  है  ।

 SHRI  A.  P.  SHARMA:  But  for  the
 Congress  you  should  have  been  out  and

 not  im  the  House...  (/iterruptions)

 श्यो  शंकर  बयान  सिह  ईसी  बात  पर.

 इलेक्शन  ,लड़  कर  देख  लीजिये  ie

 ी  एस०  एस०  बतों :  आपको  बहुत
 देख  चुके  हैं  -  बेकार  को  बात  मत,  कीजिये-.

 बहुमत  आपका  है,  हमारा  नहीं  है...  sore
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 MR.  CHAIRMAN:  No  cross  talk
 please.

 श्री  एस०  एस०  बनर्जी  :  सभा  पति  जी,
 यह  एक  राष्ट्रीय  सवाल  है,  राष्ट्रीय  सवाल
 को  जिस  निगाह  से  देखना  चाहिये,  उस  तरह
 से  देखिये,  पार्टीशन-प्राउट-लुक  से  न  देखिये

 हम  उस  सेन्सस-मोशन  को  क्‍यों  लाये  हैं  ?
 जब  भी  यह  सरकार  कोई  अच्छी  चीज  लाई
 हमने  हमेशा  उसका  समर्थन  किया।  राज
 झगर  साम्प्रदायिकता  के  खिलाफ  शाप  कोई
 चीज़  लाते  हैं  तो  हम  उसका  समर्थन  करेंगे  ।
 अमरीकी  साम्राज्यवादी  जब  सातवीं  फ्लीट
 को  लेकर  आया  तो  तो  लोगों  के  पैर  डगमगा
 गये  थे,  लेकिन  हम  लोग  उस  वक्‍त  भी  खड़े
 हुये  थे  ।  लेकिन  राज  इन  मसलों  पर  हम
 आपके  साथ  लड़ने  के  लिये  तैयार  हैं।  तीन
 लाख  आदमियों  ने  यहां  पर  सत्याग्रह  किया,
 अगर  शाप  फिर  भी  कुछ  नहीं  करेंगे  ती  तीस
 लाख  हों  या  तीन  लाख  करोड़  हों,  सबकी
 इजम्मेदारी  आपके  ऊपर  होंगी  ।  इतना  ही
 कहना  चाहता  हूं

 MR.  CHARIMAN:  Motion  moved:
 “That  the  House  do  now  adjourn”.

 SHRI  R.  K.  SINHA  (Faizabad):  I
 Tise  to  oppose  the  adjourmment  motion

 oved  by  my.  friend,  Mr.  5.  M.  Banerjec.
 It  is  casy  to  condemn  the  Government  on

 an  issue  which  is  exercising  the  mind  of
 the  whole  nation,  To-day,  throughout  the
 country  there  is  a  difficult  sittiation  and

 the  nation  and  all  the  political  Parties
 should  have  sat  together  and  found  owt  a
 solution.  (Interruptions).  After  all,

 Mr.  Banerjee,  along  with  the  running  com-
 mentary  which  was  there  behind  him,  was
 only  repeating  the  policies  and  the  pro-
 grammes  of  the  Congress  Party.  ht  is
 what  he  should  do  and:this  is  what  AICC
 did...  (Interruptions).

 MR,  CHAIRMAN:  A  small  interrup-
 tion  here  and  there  should  be  enough.  -it
 is-  not  proper  to  have  .a  running  commen.
 tary.  You:  will  alse  feel  if  somebody.
 ‘oterrupts  you  -while  :qneaking.  hag
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 MR.  CHAIRMAN:
 welcome  it.

 You  will  never

 SHRI  R.  K,  SINHA:  I  do  not  deny
 that  there  is  a  difficult  situation  before  the
 country.  I  do  not  deny  that  there  has
 been  a  rise  in  prices.  Who  can  tackle  it?
 Can  Mr.  Banerjee’s  Party  tackle  it?  Can
 the  Marxist  Party  tackle  it  or  a  centralised
 united  Government  of  India  tackle  it?..--

 SHRI  PILOO  MODY  (Godhra):  The
 Swatantra  Party  can  tackle  it.

 SHRI  R.  K.  SINHA:  The  same  Gov-
 ernment  which  fought  the  battle  of  Bangla
 Desh.  It  had  to  feed  the  refugees  who
 came  to  India......

 SHRI  s.  A.  SHAMIM:  The  whole
 nation  fought  the  battle.

 SHRI  R.  K.  SINHA:  When  we  won,
 it  is  the  whole  nation.  When  there  is  an
 objection,  it  is  they.  So,  an  absolutely
 abstruse  picture  the  Opposition  has  placed
 before  us.

 I  do  not  deny  there  is  a  difficult  sitya-
 tion.  But  let  us  see  whether  the  weather
 Gods  are  under  the  control  of  Mr.  Chayvan,
 The  weather  Gods  are  not  ordered  by  the
 Goverrment  of  India,  There  was  a
 national  crisis  last  year  when  these  very
 gentlemen  cried  as  to  why  our  Govern-
 ment  did  not  recognise  the  Bangla  Desh
 Government.  We  said,  "We  will  do  it  at
 the  right  time’.  They  thought  they  had  a
 methodology  for  the  recognition  of  Bangla
 Desh.  They  were.  saying,  “Why  are  you
 feeding  72  million  refugees  PY  We  were
 feeding  2  million  refuges  because  there
 was.a  green  revolution  which.has  succeed-
 ed.  in  India..  We  were  feeding  the  Bangla-
 desh  refugees  ‘and  even  today  in  spite  of-the
 crisis  in  our  economy  we  are  helping  them.
 (interruption).  There  should  be  a  ceiling

 “on  buffoonery.  We  should  look  at  it  as.
 a  national  calamity.  :  Is  it  a  question  of
 lack  of  organisation  on  the  part  of  the
 Government  ?  is-it  &  political.  question,

 or  is  ft  a  question  torn-es-undee  from  the:  *
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 [Shri  R.  K.  Sinha]
 main  political  context  which  we  are
 examining  today?  It  is  the  task  of  the
 Opposition  to  run  down  the  Government
 and  these  gentlemen  of  the  opposition  run
 with  the  hare  and  hunt  with  the  houn.
 They  will  take  the  credit  when  Bangla
 Dest  was  liberated.  They  will  say  India,
 should  have  fed  the  refugees  who  came  to
 India.  They  will  say,  food  should  con-
 tinue  to  be  exported  to  Bangla  Desh.  In
 the  same  strain  they  will  say,  don’t  import
 food.  They  say  about  American  imperial-
 ism.  We  have  not  been  cowed  down  by
 American  imperialism  at  all.  It  is  they
 who  run  down  the  economy.  They  do  not
 have  the  guts  to  stand  up  to  the  national
 crisis  which  is  inflicting  the  country  today.
 {  say  that  blackmarketeers  should  be  puni-
 shed.  -I  say  there  should  be  wholesale  iake
 over  of  the  food  industry.  But  all  this
 needs  the  development  of  what  we  call  ‘the
 infra-structure’.  All  of  us  who  are  Par-
 liamentarians  know  these  things.

 Yesterday  speeches  were  made.  We
 were  told,  send  aid  to  Andhra  Pradesh,
 send  aid  to  Gujarat  etc.  We  were  told,  the
 groundnut  oi]  industry  is  suffering.  We
 were  told  rice  crop  is  going  down,  wheat
 crop  is  going  down.  This  is  because  of  a
 national  crisis  created  because  of  the
 drought,  because  of  the  natural  calamities,
 Why  do  not  these  gentlemen  decry  China
 and  Soviet  Union  etc.  which  are  also  im-
 porting  wheat  from  the  United  States  २
 This  is  an  international  phenomenon.  This
 drought  and  this  natural  calamity  is  a
 thing  which  has  affected  the  whole  of  Asia.

 Soviet  Union  in  the  fifty-fifth  year  of  the
 success  of  its  socialist  revolution  has  to  go
 to  America  and  Canada  to  import  food.
 grains.  China  has  to  go  to  the  so-called
 free-world  to  import  foodgrains.  But  we.
 who  have  fed  the  people  of  India  from
 our  own  stocks,  wil]  not  be  congratulated
 for  it.  We  would  like  to  have  a  ceiling  on
 buffoonery.  A  gentleman  comes  with  a
 badge  with  regard  to  C.J.A.  and  that
 becomes  an  important  question.  The
 question  of  double  standards  becomes  very
 important.  But  this  is  not  important  for

 them.  They  do  not,  take  pains  to  find  out

 ways  and  means  whereby  the  problem  of

 food  .shortage  |  in  this  country  can  be
 tackled.  Government  of  India  should  be

 congratulated  for  the  fact  that  it  is  only
 during  the  last  2  years  in  the  period  of
 the  last  half  a  century  that  we  have  not:
 imported  any  foodgrains  from  abroad,

 Sir,  let  us  look  at  the  national  economy.
 We  had  not  been  compelled  to  imrort  oil.
 If  we  had  been  compelled  to  depend  on
 America  for  the  last  2  years,  the  battle  of
 Bangladesh  liberation  would  not  have  been:
 fought.  But  these  gentlemen  will  not
 come  to  congratulate  the  Government  of
 India  for  the  suceesses.

 SHRI  PILOO  MODY:  How  long  are
 you  going  to  live  on  Bangladesh  ?

 SHRI  R.  K.  SINHA:  We  will  live  a
 long  time  to  come.  It  is  the  first  time  in:
 the  history  of  India,  in  four  thousand

 years,  we  liberated  a  neighbouring  country.
 One  should  not  under  rate  the  importance
 of  liberation  of  Bangladesh.  This  is  my
 submission.  Nobody  can  hide  his  leanings
 towards  the  CIA.  What  came  ०7  was  a
 reality.  So,  I  would  like  to  say  that
 Government  should  go  to  the  basic  ques-
 tion.

 SHRI  SAMAR  GUHA  (Contai):
 He  has  made  an  observation  that  ceifiin
 gentleman  of  this  House  is  a  CJA  agent.
 That  should  be  withdrawn.  If  it  is  ali'w-
 ed,  then  it  would  create  trouble.  |  do
 not  know  why  he  should  be  allergic  to
 CIA....

 SHRI  S.  A.  SHAMIM:  If,  as  he  had:
 admitted,  Government  had  no_  objection,
 why  was  Shri  Piloo  Mody  asked  to  re-
 move  it?

 MR.  CHAIRMAN  :
 request  both  sides....

 I  would  —  liks  to

 SHRI  PILOO  MODY:  Not  both  sides;
 on  this  occasion,  only  one  side.

 MR.  CHAIRMAN:  We  are  _  friends
 and  comrades.  -This  has  become  an  un-
 fortunate  practice  that  this  side  also  makes
 personal  attacks  sometimes,  and  that  side
 also  makes  it  sometimes,  But  the  hon
 Member  has  not  named  anybody.
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 श्री  हुकम  अरब  कछवाय (म्‌  )e  जो  झारोप

 लगाया  है वह  रिकार्ड  से  निकाल  दिया  जाय
 SHRI  PILOO  MODY  I  might  put

 the  House  qn  warning  that  the’  aext  time
 somebody  calls  me  a  CIA  agent,  I  am
 prepared  te  wear  this  again.

 SHRi  R.  K.  SINHA:  I  cannot  call  a
 self-declared  agent  anything:  it  is  fo:  him
 to  decided  what  his  role  is.

 I  would  like  to  say  that  the  basic  things
 which  vre  the  needs  of  the  people  of  this
 country,  for  example,  the  needs  of  the

 ‘poorer  classes  which  they  consume  in  daily
 life  are  kerosene,  sugar,  salt,  edible  oils
 and.  coarse  cloth.  These  should  be  stand-
 ardised,  and  their  trade  should  be  taken
 over  completely,  an  there  should  be  a
 people's  level  rationing.  This  year  was  a
 lean  year,-and  it  is  possible  that  in  the  next

 ‘few  years  there  may  be  good  crops,  but  we
 must  not  forget  one  thing  that  Iadia  is  net

 ‘.a  small  dot  on  the  surface  of  the  earth
 India  is  a  big  country.  The  superpcwers
 would  like  to  subordinate  this  country  to
 their  will-power.  and  so,  this  country  has
 to  plan  on  a  big  scale  in  order  that  the
 foreign  policy  of  this  country  may  not  be
 subverted  by  agents  within  and  pressures
 outside,

 This  is  why  I  would  like  to  say  that  the
 consumed  articles  should  be  controlled,  and
 the  channels  of  distribution  should  be  pro-
 perly  organised  so  that  every  poor  man
 in  the  rural  sector  or  in  the  urban  sector

 is  able  to  get  his  two  square  meals  a  day
 and  the  satisfaction  of  his  needs.

 Then,  take  the  case  of  the  textile  and
 sugar  industries.  The  proprietors  of  these
 industries  and  those  who  have  managed  it
 have  completely  mismanaged  it  during  the
 last  two  decades,  because  they  took  the  fat
 ‘out  of  these  industries  and  the  textile  and
 sugar  industry  machinery  have  today
 become  obsolete.  The  Government  of
 India  should  take  this  matter  up  and
 examine  the  matter,  because....

 SHRI  S.  8,  GIRI  (Warangal):  If  as  my
 hon.  friend  admits,  the  sugar  industry  has
 been  mismanaged,  then  why  have  Govern-.
 ment  not  taken  over  this  indastry?  Simi-
 larly,  why  have  they  not  taken  over  the
 textile  industry  also?
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 SHRI  R.  K,  SINHA:  I  am  saying  the
 same  thing.  My  hon,  friend  is  ‘only
 supporting,  me.

 SHRI  §.  R.  DAMANIT'  ‘¢Sholapur):
 T  would  like  to  draw  the  attention  of  my
 hon.  friend  to  the  fact  that  in  the.  textile
 industry,  88  per  cent  units  are  working
 satisfactorily;  it  is  only  2  per  cent  which
 has  closed  down.

 SHRI  R.  ६,  PANDEY  (Rajaandgao):
 What  about  sick  mills?

 SHRI  R.  K,  SINHA:  I  suggest  that  the
 situation  in  the  textile  and  sugar  industries
 should  be  completely  examined;  parti-
 cularly  the  sugar  industry  minus  the  co-
 operative  sector  should  be  nationalised,
 because  we  cannot  tinker  with  the  necds
 of  the  people  of  India.  Similarly,  the  pro-
 duction  of  coarse  cloth  also  should  be
 taken  over  from  the  mills....

 SHRI  PILOO  MODY:  —  Congress
 money  is  in  the  co-operative  sector.

 SHRI  7.  K,  SINHA:  80  that  our
 sisters  and  our  brothers  in  the  rural  com-
 munity,  and  the  poorer  sections  of  the
 society  may  not  suffer  because  of  the
 shortage  of  these  things.  But  today  what
 is  happening  ?  Coarse  cloth  is  being  pro-
 duced  by  big  business  magnate  who  then
 force  the  small  retailers  to  purchase  finer
 cloth  if  they  want  to  take  coarse  cloth,
 ‘and  then  they  get  Rs.  10,000,  if  it  is  taken
 jafter  ten  days.  They  take  it  out  only
 after  ten  days  so  that  black  money  flows
 legally  into  the  pockets  of  those  who  are
 the  owners  of  the  textile  industry,

 The  situation  in  the  textile  industry
 and  the  sugar  industries,  industries  which
 could  be  productive  in  India,  which
 has  ground  to  a  halt,  has  to  be  exami-
 ned  if  the  future  economy  of  this  coun-
 try  is  to  look  up.  Therefore,  in  terms
 of  the  future  perspective,  we  should
 examine  it,  It  is  welcome  that  the  Gov-
 ernment,  particularly  the  Finance  Minfs-
 try,  has  made  available  a  sum  of  about
 Rs.  150  crores  for  reorganising  or  glv-
 ing  a  fillip  to  food  production  in  the
 country.  It  is  also  welcome  that  about  80
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 per  cent  of  this  will  go  for  tubewells  and
 for  small  irrigation  projects.  These  small
 irrigation  projects  will  be  of  permanent
 value.  Along  with  this,  rural  electrifica-
 tion,  the  needs  of  the  small  man  in  the
 rural  areas,  have  to  be  examined.

 In  backward  areas,  today  there  is  the
 problem  of  unemployment.  We  have  re-
 sources  which  need  not  be  imported  from
 abroad.  We  should  have  a  land  army  of
 people  in  this  country.  The  unemployed
 youth  of  the  country  should  be  conscript-
 ed.  We  should  see  that  production  in  the
 future  should  be  such  that  when  there  are
 lean  years  we  may  not  have  to  suffer.

 Then  there  should  be  a  public  procure-
 ment  and  distribution  system.  Whatever
 be  the  distributive  organisation  at  the
 block,  district,  mohalla  and  city  levels,  all-
 party  committees  or  elected  progressive
 people's  committees  should  be  associated
 with  the  procurement  and  =  distribution
 machinery  so  that  we  may  be  able  to  bring
 about  better  results  in  terms  of  procure-
 ment  and  distribution  in  future,

 There  were  days  when  in  Great  Britain,
 under  a  Labour-Tory  coalition,  60  per
 cent  of  the  GNP  in  that  capitalist  demo-
 cracy  was  marshalled  for  the  needs  of  the
 nation.  Why  cannot  we  show  our  Joyalty
 to  the  nation  and  the  people  of  India  and
 mobilise  the  vast  resources  of  this  coun-
 try  so  that  the  basic  needs  of  the  common
 people  are  made  available  to  them  at  rea-
 sonable  prices  and  without  difficulty.  Let
 there  be  a  free  market  in  refrigerators,
 TV  sets,  finer  cloth  and  so  on.  We  have
 no  objection.  But  let  the  poorer  sections
 of  the  country  get  their  basic  needs  at
 controlled  prices.  There  should  be  bonus
 conceded  at  8.33  per  cent.  The  report  of
 the  Pay  Commission  should  be  submitted
 as  early  as  possible.  The  wages  must  be
 linked  to  the  working  class  cost  of  living
 index.  In  any  attempt  to  stabilise  the
 economy,  the  wages  of  the  people  and
 their  basic  needs  should  not  suffer.  What
 they  buy  with  their  wages  must  be  at
 controlled  prices.  If  we  do  that,  we  can
 look  at  the  Opposition  parties  three  months
 hence  or  six  monthg  hence  and  say  we
 have  done  our  duty  by  the  people’.  The
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 People  of  India  will  then  always  under-
 stand  us,  Stes
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 MR.  CHAIRMAN:  Dr.  Karni  Singh.
 SHRI  K.  SURYANARAYANA  (Eluru):

 May  I  point  out  that  the  Mover  of  the
 Motion  is  not  here.  How  will  he  then  be-
 able  to  give  a  proper  ‘reply  to  the  points raised  in  the  debate?

 DR.  KARNI  SINGH  (Bikaner):  J  rise
 in  support  of  the  adjournment  Motion
 moved  by  the  Opposition  yesterday  which
 has  tried  to  focus  the  attention  of  the
 country  on  the  fact  that  even  the  barest
 necessities  of  everyday  life  are  not  avail-
 able  at  reasonable  rates,  But  I  will  clarify
 my  position  that  as  an  Independent,  I
 shall  not  vote  against  the  Government  on
 this  censure  motion  until  such  time  as  T
 am  convinced  that  we  in  the  Opposition-
 are  prepared  to  carry  such  motions  to  a
 logical  conclusion  and  be  able  to  form  a
 government  when  such  a_  contingency
 arises.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  Then  why  speak  at  all?

 DR.  KARNI  SINGH:  Because  it  is  an
 important  subject  and  I  have  a  right  to
 speak.

 SHRI  PILOO  MODY:  Why  does  he
 vote  only  for  success  every  time?  Other-
 wise,  why  waste  the  time  of  the  House  ?

 DR.  KARNI  SINGH:  He  could  go  out.
 T  was  voted  back  here  and  I  have  a  right
 to  speak.

 SHRI  PILOO  MODY:  Sorry.  I  agree.

 DR.  KARNI  SINGH:  During  the  last
 summer  months,  when  I  happened  to  be
 in  Shri  Chavan'’s  home  State,  Maharashtra,
 people  had  forecast  that  India  would’
 sometime  early  this  winter  face  this  abrupt
 tise  in  prices  I  do  not  claim  to  be  an
 economics  expert.  But  I  was  very  scep-
 tical  because  we  were  told  in  this  House
 that  the  price-line  would  be  kept  in  check.
 But  I  do  see  now  that  this  forecast  has
 come  true,  and  alarmingly  so.  I  think
 this  is  going  to  be  8  very  frightening  threat
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 to  our  country  unless  something  very  defi-
 nite  and  quick  is  done.

 Sir,  the  people  of  India  gave  the  Cong-
 ress  party  and  Mrs.  Gandhi  a  massive
 mandate.  I  would  not  like  history  to  re-
 cord  that  this  massive  mandate  was  given
 to  mismanage  the  country,  Election  slo-
 gans  are  not  enough.  The  people  in  this
 country  were  told  categorically  and  em-
 phatically  that  poverty  would  be  removed
 from  the  face  of  this  country;  that  in  the
 shortest  possible  time,  adequate  employ-
 ment  would  be  created;  that  there  would
 be  jobs  for  all;  there  would  be  food  for
 all  and  there  would  be  housing  for  all.  All
 these  promises,  as  we  now  see  in  retros-
 pect,  are  likely  to  fall  fiat.

 I  can  say  this  much:  that  no  Govern-
 ment  today  worth  its  name  should  get  up
 and  make  promises  that  they  cannot  fulfil.
 If  they  do,  it  is  ‘a  fraud  on  the  people.

 I  think  this  Garibi  Hatao  slogan,  if  it
 were  not  meant  purely  to  catch  votes,  is
 a  fraud  on  the  people,  4  would  like  the
 Government  to  redeem  the  pledge  of  the
 election  to  see  that  at  least  the  basic  ne-
 cessities  of  life  are  made  available  and  the
 price  line  kept  in  check.

 Demand  anJ  supply  contro]  the  price
 line.  Everybody  knows  it.  We  have  to
 Produce  more  consumer  goods,  consumer
 goods  that  are  meant  to  generate  the  eco-
 nomy.  We  must  also  pay  more  attention
 to  agriculture.  There  is  no  doubt  about
 it.  I  would  like  to  draw  the  attention  of
 the  hon.  Minister  thay  so  much  has  been
 said  in  his  note  about  famine  conditions  in
 the  country  this  year,  But  let  me  remind
 the  hon.  Minister  that  two  or  three  years
 ago.  when  famine  existed  in  northern
 India,  we  had  brought  the  same  points
 before  the  hon.  Minister:  for  God's  sake,
 fet  us  have  mere  irrigation  projects.  The
 Rajasthan  Canal  lift  project  was  brought
 in.  We  mentioned  it  to  Government  at
 that  time  saying.  “Please  give  it  and  im-
 plement  the  scheme  and  finish  it,  so  that
 35  lakh  acres  from  the  Rajasthan  Canal
 Project  would  come  under  irrigation.”  I
 may  remind  the  Hon.  Minister  that  even
 the  left  channel,  the  creation  of  Dr.  K.  L.
 Rao,  is  not  being  put  through  ex-
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 peditiously  because  some  Petty  contsac-
 tor  is  having  some  trouble  with  the
 Government,  We  are  in  the  midst  of
 another  famine.  If  we  could  bave
 the  river  valey  project  fructified,  we
 would  have  had  much  more  food  and  the
 price  line  would  have  stayed  much  more
 within  reason.

 I  welcome  this  tiff  that  the  Communist
 Party  had  with  Mrs.  Gandhi's  party.  I  feel
 that  this  uncertainty  in  the  country  as  to
 whether  India  is  to  remain  a  democratic
 country  or  become  a  communist  State  or
 what  might  be  called  an  Indian  type  of
 socialism  or  communism,  is  creating  a
 great  deal  of  confusion.  We  read  in  the
 Papers  every  day  of  things  that  ure  going
 to  be  brought  in  to  socialise  the  country.
 But  nobody  seems  to  have  ‘any  idea  whe-
 ther  India  will  trod  the  path  of  demo-
 cracy  and  freedom  or  India  will  trod  the
 path  of  China  and  Russia.  Nobody  knows.

 We  also  feel  that  some  of  these  uncer-
 tain  conditions  in  the  country  are  contri-
 butory  factors  to  lowering  of  production
 causing  these  inflationary  conditions,  de-
 ficit  financing  and  price  rise.

 ]  feel  that  this  kind  of  uncertainty  is
 destroying  the  incentive.  Everybody  in
 this  country  is  capable  of  contributing  to
 build  a  greater  India,  but  once  Govern-
 ment  begins  to  take  over  everything.  the
 incentive  of  the  average  citizen,  even  that
 of  the  smallscale  industrialist,  is  lost,  and
 this  is  causing  utter  confusion,  I  think
 you  must  have  noticed  that  there  is  ४  sort
 of  aimlessness  in  this  country  today.  There
 is  a  loss  of  direction.  Government  is  try
 ing  to  take  over  and  assume  things  which
 they  should  best  leave  to  the  people.  Com
 sumer  goods,  as  a  consequence,  are  there
 fore  in  lesser  supply;  the  prices  are  shoot-
 ing  up  and  deficit  financing  and  inflation-
 ary  tendencies  ‘are  coming  up  to  the  fore.

 T  have  supported  socialism  on  the  floor
 of  this  House  in  the  past.  I  do  so  even
 now,  but  I  do  feel  that  ‘isms’  are  going  to
 take  the  country  nowhere.  What  ड  need
 today  is  the  best  type  of  Government  that
 can  deliver  the  goods  expeditiously,  Socia-

 ‘lism,  in  my  opinion,  has  failed  to  create
 the  incentive  to  step  up  production.  (/nter-
 ruption)  I  mean  the  oscialism  of  the  type
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 that  Government  is  peectising;  control  of
 Prices  to  provide  adequate  jobs  to  -eradi-
 cate  poverty.  I  think  the  Government
 will  very  soon  have  to  clarify,  their  policy
 ‘very,  very  definitely  with  regard  to  the
 Private  sector  and  the  public  sector.

 i  do  not  think  that  even  in  a  socialist
 ‘country,  the  Government  has  a  right  to
 sillow  ‘the  public  sector  industries  lose  so
 heavily  ‘and  drain  the  country’s  resources.
 at  the  same  time  stagnating  production
 which  would  generate  economy  and  create
 a  better  price  line.  The  sooner  a  decision
 is  taken  on  whether  the  private  sector  has
 a  part  to  play  inthis  country  or  not,  the
 better  for  us  all.  I  think  that  the  small-
 scale  industry,  even  more  so,  deserves  a
 clear  place  in  India’s  future  economy,  |
 do  not  think  that  any  socialist  Government
 or  any  socialist  Parliament  can  condone
 such  stupendous  losses  in  the  public  sector.
 I  can  only  quote  a  few  of  these  zompanies
 like  the  Heavy  Electricals  which  I  ‘believe,
 have  lost  Rs.  60  crores;  the  Khetri  project
 in  Rajasthan  which  is  losing  Rs.  2&  lakhs
 every  day  and  so  on.  In  a  refrigerator
 concern  (Allwyn  Prest  Cold)  recently
 taken  over  by  the  Government  of  India,
 they  have  reached  a  stage  of  stagnation
 where  they  could  not  carryout  repairs  even
 within  the  guarantee  period  and  machines
 lie  idle  in  their  workshop.  It  is  a  disgrace-
 ful  state  of  affairs.  If  consumer  goods  reach
 such  ‘a  stage  of  stagnation,  you  can  under-
 stand  what  is  going  to  happen.  I  appeal

 ‘to  the  Government  and  I  say  that  more
 so  because  the  CPI  and  the  Congress
 Party  have  fallen  apart,  or  so  it  seems.  It
 it  possible  that  the  CPI  tried  to  come  to
 power  by  infiltrating  into  the  Congress,
 coming  to  power  the  easy  way  through
 the  back  door.  Probably  Mrs.  Gandhi
 saw  through  it.  (Interruptions).  9  should
 like  that  the  guessing  game  in  this  country
 should  end.  You  have  to  be  absolutely
 clear.  You  travel  anywhere  in  the  world;
 you  find  one  thing:  security,  a  man  knows
 what  he  should  plan  for  his  children,  for
 his  grand-children,  two  years  hence,  or  four
 years  or  0  years  hence,  In  India  nobody
 can  plan  anythingeven  for  6  months.  In
 my  humbie  opinion  the  bestism  ts  the  one
 that  feeds  the  most,  that  employs  most,
 that  ‘keeps  people  ‘happiest  most,
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 that  houses  most,  that  -eldtling  feost  and
 that  produces  most  for  the  common

 SHRI  PILOO  MODY:  That  is  ‘Swe
 tentraism.

 DR.  KARNI  SINGH:  -I  should  like  'to
 gay  one  thing  which  I  have  been  ‘saying
 for  the  lost  7  or  8  years  on  the  floor  of
 the  House  and  that  is  about  the  population
 explosion.  I  have  heard  specches  all
 over  the  country  and  in  this:  House,  Every
 body  knows  that  the  number  of  people
 being  born  every  day  has  a  direct  bear-
 ing  on  the  amount  of  food  available  and
 on  the  price  line.  Yet  50,000  children  are
 allowed  to  be  born  in  this  country  every
 single  day.  Assuming  that  15,000  dic,
 35,000  children  will  be  wanting  schools  at
 the  end  of  5  years,  every  day.  We  are
 adding  on  Australia  every  year.  How  are
 you  going  to  hold  the  price  linc?  J  find
 very  few  people  have  the  courage  to  get
 up  and  stang  on  a  public  platform  and
 talk  about  population  explosion.  It  bas
 been  said  that  population  explosion  —  in
 underdeveloped  countries  will  pose  a
 bigger  threat  to  mankind  then  the  hydro-
 gen  bomb.  This  was  stated  by  the  Popu:
 lation  Council  of  the  World  and  I  think
 it  holds  good.  I  should  like  very  much
 our  Government  to  have  our  —  research
 teams  work  out  some  sort  of  immunisa-
 tion  programme  which  can  go  into  the
 villages  and  immunise  villages  at  a  time  so
 that  for  the  next  two  or  four  years  we  can
 hold  the  population  line  and  consequently
 hold  the  price  line.  With  that  I  conclude
 my  views  and  hope  tat  the  Government
 will  act  faster.

 The  Prime  Minister  has  been  talking‘ to
 the  people  from  public  platforms  saying
 that  if  such  and  such  thing  did  not  hap-
 pen,  there  would  be  a  bloody  revolu-
 tion.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  .MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 HOME  AFFAIRS,  MINISTER.  QF  JN-
 FORMATION.  AND  BROADCASTING
 AND  MINISTER  OF,  SPACE  (SHRI-
 MATI  INDIRA  GANDHI:  I  have
 never  Said  so.
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 DR..KARNI  SINGH:  Or,  something
 like.  that;  -yqu..can  correct  me,  Anyway,
 people's  aspirations  are  there.  570  million

 -are  not  going  to  sit  by  and  watch  the
 garibi  hatao  slogan  oply.  They  want

 something  definite;  something  tangible;
 they  want  jobs;  they  want  the  price  line
 to  be  kept  under  control,  I  hope  the  Prime
 Minister  would  at  least  try  to  redeem  her
 ¢tlection  pledges  and  live  up  to  ber  own
 -words.

 SHRI  N.  K.  P,  SALVE  (Betul):  With
 rapt  attention  I  listened  to  the  speech  of
 Shri  5,  M.  Banerjee  ang  he  points  he
 made  to  censure  the  Government.  His
 ‘speech  centred  round  the  suggestion  for
 nationalisation  of  the  oil  companies,  sugar
 factories,  the  export  import  trade  (An
 Hon.  Member:  wholesale  trade.)  and
 some  other  industries.  We  have  ourselves
 been  suggesting  that  those  industries  which
 are  being  mismanaged  should  be
 taken  over  by  the  Government.  However
 laudable  the  suggestion  made  by  him
 might  be,  I  completely  fail  to  understand
 or  correlate  his  suggestions  with  the  cen-
 sure  motion  he  was  moving  vis-a-vis  rising
 prices,  What  has  this  to  do  with  rising
 prices?  Because  these  industries  are  not
 Nationalised  immediately,  so  there  is  rise
 in  prices?  It  is  a  hopelessly  fallacious  er-
 gument,  for  the  simple  reason  that  until
 last  year  those  industries  had  not  been
 nationalised  and  the  price  situation  had
 not  so  much  aggravated.

 SHRI  S..M.  BANERJEE:  I  know  that
 Mr.  Salve  is  a  more  educated  and  learned
 person  that  I;  he  understands.  I  was  em-
 phasising  the  pomt  that  the  mdustrialists
 were  holding  the  country  to  ransom

 ‘almost  bec  of  the  fabul  profits.
 SHRI  N.  K.  P.  SALVE:  His  _  entire

 speech  is  so  feeble  and  unconvincing  so
 far  as  censuring  the  Government  is  con-
 cerned.  The  rise  in  prices  has  been  steep
 in  the  preceding  few  months;  it  is  a
 harsh  and  bitter  reality  which  has  unlea-
 shed  incalculable  miseries  and  mis-
 fortunes,  specially  amoung  the  poorer
 sections.  If  for  these  calamitous  circum-
 Stances  in  which  we  are  enveloped,
 Government  is  ot  fault,  Shri  Banerjee
 should  have  made  out  a  case—A,.B,  C,
 D—as  the  reasons,
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 pointed  enumerating  these  ..are  the
 failures  of  Shri  Chavan,  _  these  of
 the  Prime  Minister,  and  these  ...are
 of  Shri  Fakhruddin  Ali.and  then  said  -that
 that  ig  why  Government  is  censured.  for
 the  rise  in  prices.  There  was  no.  such
 attempt.  In  fact  it  looked  as  if  it  was

 a  fixed-up  fight  between  us  and  the  C,P.I.
 Surely  a  stronger  case  was  required  to
 censure  the  Government.

 My  respectful  submission  is  this.  Hf  it
 was  only  the  phenomenon  of  rising  prices
 which  has  aggravated  the  situation:  dur-
 ing  the  preceding  few  months,  the  situa-
 tion  may  not  have  been  as  miserable  as
 it  has  been.  More  then  half  the  popula-
 tion  is  living  below  the  poverty  line.  What
 has  made  the  situation  terribly  grim  is
 that  along  with  the  rising  prices,  there  is
 acute  scarcity  of  drinking  water,  food  and
 fodder.  This  has  made  the  situation  more
 erim  and  the  problem  extremely  urgent.

 The  rising  prices  happen  to  be  an  eco-
 nomic  phenomenon  and  I  think  that  this
 matter  would  be  considered  a  little  more
 objectively  and  that  the  Gover:  ments
 action  or  inaction  in  that  context  should
 be  looked  at  a  little  mote  dispassionately,
 in  a  calm  atmosphere,  General,  equivocal
 and  very  vague  charges  have  been  level-
 Jed  and  nothing  can  turn  at  all  on  that.
 Because  unless  the  basic  causes  of  disorder
 in  the  economy  are  properly  indicated  to
 us,  and  unless  it  is  pointed  that  “your  poli-
 cies  have  gone  wrong  here  conceptually  or
 that  in  the  implementation  of  the  policies
 the  Government  is  not  sincere  or  the
 Government  is  dishonest  in  its  profes-

 sions  or  that  the  Government's  approach
 is  wrong  in  its  fundamentals,  so  far  as
 its  economic  layout  for  the  country  is,
 concerned”  if  any  such  attempt  was  made
 we  could  have  certainly  endeavoured
 either  to  meet  Shri  Banerjee’s  arguments
 in  the  matter  we  would  have  joined  him
 in  telling  the  Government  to  mend  itself
 without  delay  in  this  hour  of  peril  ‘and
 national  calamity,  It  is  not  they  alone;
 we  are  also  equally  concerned;  we  are
 also  elected  like  Mr.  Banerjee  and
 others....?  (Interruptions)  It  is  childish
 and  cheap  to  say  like  that,  Every
 one  of  us:  is  concerned  at  this  grim  hour
 at  the  plight  of  .the  people  we  represent

 He  should  have  him  here.
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 In  fact,  a  determined  effort  is  required,
 an  effort  at  the  national  level,  in
 which  all  parties  must  muster  their  re-
 souces  and  work  up  to  build  a  high  pitch
 morale  of  the  people  so  that  we  are
 able  to  poll  through  the  ordeal.  That
 is  one  reason  why  we  are  not  going  to
 allow  the  opposition  to  make  political
 capital  out  of  this.  Tf  political  advar-
 tage  was  not  to  be  taken,  it  was  in-
 cumbent  upon  the  opposition  to  come
 out  with  some  more  concrete  sug-
 gestions;  they  should  have  come  out  with
 some  more  programmes  and  told  us  where
 our  policy  has  gone  wrong.  If  only
 they  had  done  that  we  could  have
 said  that  they  were  not  trying  to  exploit
 the  situation  for  their  political  ends.

 May  I  look  at  a  few  causes  and  rea-
 sons  why  there  is  this  price  rise.  Shri
 Banerjee  has  quoted  the  figures,  though
 they  were  not  strictly  necessary.  We
 know  that  there  has  been  price  rise.  In
 edible  oils,  various  items  of  consumpt-
 ion,  in  foodgrains  there  has  been  a  rise,
 the  rise  is  a  reality  and  that  has  created  a
 terrible  situation.  But  there  are  a  few
 factors  which  I  would  request  opposition
 to  consider,  one  by  one  and  then  to  juxta-
 pose  the  factors  against  the  efforts  which
 are  being  made  by  the  Government,  then
 collate  and  crilically  examine  the  two  to
 esertain  whether  it  is  only  the  failure  of
 the  Government  or  there  is  something
 more  than  that.  Is  it  essentially  due  to
 nature’s  wrath  or  is  it  the  price  that  we  are
 paying  for  the  decision  we  took  last  year
 in  regard  to  Bangladesh?

 The  first  and  foremost  point  for  con-
 sideration  is  the  general  phenomenon  of
 inflation,  a  feature  which  is  not  peculiar
 to  India.  There  is  a  publication  of  the
 International  Monetary  Fund  which

 says  that  between  965  and  41971  even
 the  devevloped  countries  have  shown
 an  annual  rate  of  inflation.  Japan  has

 cent, shown  an  inflation  rate  of  six  per
 U.  K.  5.4  per  cent,  United  States  7  per
 cent  and  India  6.6,  per  cent.  IT  am
 not  for  a  moment  trying  to  derive  any
 dubious  satisfaction  of  finding  ourselves
 in  this  distinguished  company;  not  at
 all.  If  there  is  inflation  in  this  country,
 as  a  result  of  which  there  is  a  price  rise,
 it  is  a  grave  symptom  and  it  is  indicative
 of  some  malaise  in  the  economy,  some
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 disease  in  the  economic  layout  of  the  coun-
 try.  But  it  has  to  be  basically  under-
 stood  that  every  developing  country  is
 more  prone,  is  more  vulnerable  to  the
 malaise  of  inflation,  and  that  is  one  fact
 from  which  we  cannot  get  away,

 Secondly,  is  there  any  country  in  the
 world  which  has  fought  a  war,  a  war
 which  involved  massive  military  ope-
 rations,  a  shooting  with  large-scale
 military  operations,  and  has  not  paid  the
 price  by  way  of  inflation  and  higher  pri-
 ces  foisted  on  the  consumers  and

 the  citizens  at  the  end  of  the  war?  ॥
 should  like  the  opposition  members  to
 show  a  single  instance  anywhere  in  the
 long  history  of  the  world  where  a  war
 is  fought  and  the  country  did  not  have
 to  pay  price  as  a  result  of  the  war.  Un-
 less  of  course  they  fought  it  an  a  stooge
 of  some  other  country  where  aid  came
 from  some  other  country  to  meet  war
 expenses.  We  fought  a  war  on
 our  own  and  it  was  a  war  for  preserving
 human  norms,  The  whole  country  unani-
 mously  acclaimed  the  war  we  fought  for
 the  cause  of  Bangladesh.  It  is  easy  to
 ‘applaud  the  victory  but  it  is  difficult  to
 happily  pay  to  the  price  which  one  haz
 to  pay.  The  laws  of  economics  are
 ruthless.  They  are  no  respecter  of  human
 sentiments.  Since  I  am  speaking  of  the
 economic  laws,  it  is  necessary  for  this
 House  to  be  less  subjective  and  realise  that
 as  a  result  of  the  war  we  had  to  go  in
 for  huge  deficit  financing  to  the  extent
 of  Rs.  700  crores  last  year.  That  defi-
 cit  financing  is  not  going  to  have  its  toll.
 That  is  the  simple  law  of  economics,

 Thirdly,  last  year  we  suffered  Joss
 by  way  of  floods,  drought  and  cyclone  to
 the  extent  of  over  Rs.  600  crores.  Every
 year  we  suffer  a  loss  of  Rs.  00  crores  on
 this  account.  Last  year,  we  suffered  8
 loss  of  over  Rs,  600  crores.  That  is  another
 calamity.  Then,  coming  to  the  AdAarif
 crop  the  less  said  the  better.  Only  the
 other  day  the  Minister  of  State  for  Agri-
 culture,  Shri  Shinde,  mentioned  that  except
 in  Madhya  Pradesh,  the  situation  every-
 where  is  grim.  Atal  Bihari  ji  must  be  visit-
 ing  his  constituency.  And  if  what  is
 happening  in  Madhya  Pradesh  is  not  grim
 then  what  he  considers  grim  must  be
 something  on  the  verge  of  immediate
 disaster.
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 In  my  constituency,  in  Madhya  Pradesh,
 it  has  become  utterly  difficult  for  the  land-
 less  labourers  to  be  able  to  earn  any
 money  out  of  their  work.  There  is  no
 Jowar  available;  there  is  no  bajra  avail-
 able.  The  situation  is  exceedingly
 difficult.  To  what  extent  is  this  due  to
 failure  of  monsoons  which  has  caused

 the  havoc  on  our  kharif  crop  or  due
 to  the  failure  in  economic  policies  of
 the  Government.  To  what  extent  can
 Government  be  held  responsible?  Let
 us  be  fair.  We  should  be’  prepared  if
 there  are  going  to  be  calamities  of  fami-
 nes  and  all  that.  After  all,  in  a  country
 which  hag  about  50  per  cent  of  GNP
 out  of  agriculture,  we  have  to  make
 sure  that  we  are  not  very  vulnerable
 when  there  are  insufficient  rains.  Every
 year,  we  ‘are  dependent  on  monsoons,
 This  only  shows  our  green  revolution  has
 been  more  in  theory  than  in  reality.

 The  question  that  arises  is,  not  only
 price  rise  but  scarcity  of  grains.  Failure
 of  the  kharif  crop  has  entailed  most
 difficult  conditions.  And  in  this  debate  I
 thought  we  will  be  enlightened  on  as  to
 whether  the  Government  is  doing  its
 best  or  not.  In  my  own  constituency,
 large  moneys  have  been  sent  from
 the  Centre  to  Bhopal  and  from  Bhopal
 to  the  district  level.  The  district  ‘autho-
 rities  are  finding  that  they  do  not  have
 the  machinery  at  this  moment  to  be
 able  to  spend  the  entire  money.  They
 ere  organising  the  hinery.  Where
 is  the  fault  on  the  part  of  the
 Government?  I  am  speaking  about
 Madhya  Pradesh,  I  do  not  know  what
 is  happening  in  Bihar  and  other  pla-
 ces.  But  this  is  what  is  happening  in
 Madhya  Pradesh.  I  am  not  unnecessari-
 ly  trying  to  exaggerate  one  view  or  the

 Considerable  emphasis  has  been  laid  on
 the  increase  in  thé  price  of  sugar.  I  am
 estirely  in  agreement  with  Shri  Banerjee
 that  sugar  industry  has  so  terribly  mis-
 behaved  that  it  has  no  business  here-
 ‘sfter  to  remain  in  the  private  sector.
 But  the  question  is:  To  what  extent  is
 this  increase  in  the  price  of  sugar  justified?
 A  few  yeers  ago,  there  was  a  glut  in  the
 sugar  market.  There  was  so  much  sugar
 that  the  mills  did  not  know  what  to  do
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 with  it.  Today,  the  position  is  that  there
 is  not  only  decrease  in  production  of  sugar
 but  the  acreage  of  sugarcane  has  also  gone
 down.  Fair  prices  have  to  be  assured  to
 the  sugarcane  grower,  the  acreage  has  to
 be  increased  and  it  has  to  be  ensured  that
 the  ordinary  consumer  gets  whatever  can
 be  given  to  him  at  a  fair  price.  Various
 forces  have  to  be  synchronised.

 Under  these  circumstances,  I  am  not
 able  to  understand  a  single.argument  89  to
 what  is  the  fault  in  increasing  the  price  of
 sugar,  You  can  ask,  “Why  have  you
 increased  the  price  7  But  what  have  you
 to  say  to  these  arguments?  Are  they  not
 valid  arguments?  Are  they  purely
 pretences  trying  to  give  some  sort  of  ४
 picture,  an  session,  which  is  not
 genuine  and  hunest  ?  What  is  being  said
 about  sugar,  I  am  afraid,  is  politically
 motivated.

 The  most  precarious  situation  I  find  is
 with  regard  to  edible  oils.  The  oilseeds
 were  mostly  grown  in  Mysore,  Maha-
 rashtra,  Andhra  Pradesh  and  Gujarat.
 There  is  nearly  75—80  per  cent  failure  in
 oilseeds.  What  has  the  Government  to
 do  if  they  have  failed  ?  The  Government
 is  going  to  import  oilseeds  substantially.
 At  least,  we  have  a  fair  amount  of  for-
 eign  exchange  reserves  which  we  can:
 utilise,  not  merely  for  edible  oils,  not
 merely  for  oilseeds,  but  if  y  also
 for  cereals,  May  be,  in  days  to  come,
 before  we  have  the  next  crop  ready  with-
 us,  we  may  have  to  import  even  cereals.
 For  that,  the  Government  has  a  fair
 amount  of  foreign  exchange  resources.

 In  this  connection,  it  will  be  utterly
 unfair  if  I  do  not  refer  to  the  financial
 discipline  on  the  part  of  the  Govern-
 ment  which  has  been  referred  to  in
 the  t  of  the  Finance  Minister,  Mr.
 Y.  B.  Chavan.  Not  a  word  has  been
 mentioned  about  it  by  the  opposition,
 That  has  a  direct  bearing  on  the  ques-
 tion  of  price  rise  and  inflation.  It  has

 been  pointed  out  that  the  money
 supply  this  year  has  risen  only
 to  an  extent  of  Rs,  2]  crores  =  as
 ‘acninst  Rs,  24!  crores  fast  year  corres-
 ponding  period  and  the  credit  given  by
 the  ‘Reserve  Bank  to  Government  this

 year  has  increased  by  Rs.  86  crores:
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 only  as  against  Rs.  B  crores  last  year
 “im  the  saine  ‘period,  This  takes  me  to
 “the  next  importany  point.  that  such  a
 ‘position  is  Gnly  possible  ‘because  —des-
 pite  pressure  on  ‘the  Exchequer,  and  the

 Finance  ‘Minister  to  meet  a  larger  bud-
 ‘getary  expenditure  there  must  be  better
 collections  of  tax  ‘revenues.  It  is  only
 possible  if  ‘he  is  mobilising  more  and  more
 resources.  I  asked  the  Finance  Minister

 ““What  are  the  figires  of  tax  collection  so
 ‘far?  He.  did  not  have  figures.  Unless
 there  is  buoyancy  in  fax  collection,  it  is
 not  possible  to  keep  down  this  figure  at
 £6  crores  when  actually  budgetary  ex-
 penditure  is  on  the  increase.

 But  all  this  is  forgotten;  all  this  is  com-
 pletely  disregarded—such  an  important
 issue,  such  an  important  matter  is  lost
 sight  of.  Even  States  have  been  told  that
 the  overdraft  they  were  drawing  every
 time  which  virtually  amounted  to  deficit
 financing  has  to  be  liquidated.  It  is  an
 extremely  salutary  step  taken  by  the
 Finance  Minister  and  I  congratulate  him
 on  that.

 In  the  end  IT  only  submit  this  in  all
 humility.  Let  us  pause  over  the  matter

 a  little  more  sincerely.  This  is
 far  too  serious  a  matter  to  be  looked  at
 through  the  coloured  glass  of  party  poli-
 tics;  for  once  you  look  through  the  colour-
 ed  glass  of  politics.  one  can  be  sickeningly
 irrelevant  in  the  matter  as  the  opposition.
 If  one  really  wants  to  tackle  this  problem
 and  help  the  people  for  whom  concern
 has  been  voiced  here,  then  it  is  utterly
 ‘necessary  that  every  effort  is  made  to
 boost  up  the  morale  of  the  people.  Let
 us  all  join  hands  so  that  we  can  together
 go  all-out  and  make  the  fullest  efforts  for
 augmenting  production  at  all  levels,  agri-
 cultural  and  industrial,  and  this  is  only
 possible.  when  the  country  keeps  the
 highest  morale  in  this  hour  of  peril.

 In  the  end  I’  wish  to  submit  that  we
 need  to  work  devoutly  for  growth  und
 social  justice,  concurrently  together,
 because  that  alone,  according  to  me,  is

 the  panacea  for  our  economic  malaise;  for.
 growth  without:  social  justice  is  positive

 “4njustice  whereas  social  justice  without
 growth  is  a  mere  pretence
 We  cannot  barter  inequalities  for  poverly:
 we  have  to  dispense  with  both.  ‘
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 SHRI  P.  G..  MAVALANKAR  (Ahme-
 dabad):  Mr.  -Chairthan,  Sir,  when
 am  rising  to  take  my  maiden  speech,  I

 .  Wish I  were  able  to  speak  on  2  more
 Pleasant  subject  and  with  a  655  agitated
 mind,  but  burdened  and  agitated  as  we  all
 are  in  this  House  and,  what  is  more
 important,  in  the  whole  country,  I  cannot
 imagine  a  better  subject  and  ai  more
 topical  subject  than  the  one  on  rising  prices
 on  which  to  make  my  first  speech  in  this
 august  House.  tun

 When  the  Adjournment  Motion  was
 moved  by  the  Opposition  yesterday,  |
 should  have  thought  that  the  matter  would
 come  up  for  discussion  the  very  same  day,
 on  the  very  same  afternoon.  It  was
 perhaps  the  good  sense  of  the  House  that
 it  permitted  the  courtesy  to  an  Hon.
 Member  of  this  House  to  have  his  private
 celebration  being  enjoyed  by  the  members
 of  the  House.  But  it  would  have  been
 better  if  this  House  had  discussed  the
 matter  straightway  that  very  afternoon
 without  spending  24  hours  more  because
 we  were  all  concerned,  and  we  still  are
 concerned,  to  say  that  this  is  definitely  a
 matter  of  urgent  public  importance.  If  it
 is  urgent,  then  the  rules  of  procedure,
 whether  of  this  House  or  of  the  House  of
 Commons  or  of  other  Parliamentary  bodies
 in  the  world,  say  that  the  Adjournment
 Motion  must  be  discussed  the  same  day,  I
 wish  therefore  that  this  is  not  repeated  in
 future,  and  that  whenever  the  Opposition
 rightfully  demands  an  adjournment  motion,
 that  will  be  discussed  in  the  House  the
 very  same  day.

 I  was  wondering  all  along,  after  I  took
 oath  yesterday,  why  my  friends  on  the

 opposite  benches.  sitting  as  they  are  with
 such  large  numbers,  were  finding  it  so
 difficult  to  listen  to  the  point  of  view  of
 the  Opposition.  I  cannot  understand  why.
 with  this  large  majority  that  they  command,
 they  should  shun  @  debate.  It  was  Lord
 Stansgate,  father  of  Mr.  Anthony  Wedge-
 wood  Benn,  the  present  Labour  Member  of

 British  Parliament,  who  said  this.

 During  the  times  of  ‘the  Socond  World
 War,  when  the  British  Parliament  was
 over-shadowed  “by  Hitler's  bombs,  Lord

 Sthnsgate  said:  “A  debate  in  a  free  Parlia-
 ment  -clears  the  alr  fac  more  effectively ces
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 than  a  bomb  in  a  beer  cellar’.  There-
 fore,  I  am  all  the  more  amazed  to  fird
 that  in  spite  of  the  fact  that  there  is  no
 war  situation  now,  my  friends  opposite
 are  repeatedly  talking  about  Bangla  Desh,
 Bangla  Desh,  Bangla  Desh.  Of  course,
 this  country,  entirely  without  exception,
 congratulates  the  Government  for  the
 manner  in  which  it  solved  the  problem.
 But  I  will  now  ask  you  to  consign,  keep
 that  to  history  books.  Are  we  to  be  asked
 to  pay  an  unlimited  price  for  a  compara-
 tively  important  but  not  too  important  a
 problem  of  the  day?  Therefore,  I  feel
 that  in  this  situation  in  our  country  to-
 day,  through  the  adjournment  motion  it
 will  be  very  necessary  for  this  House  to
 draw  the  attention  not  only  of  this  Gov-
 ernment  but  of  our  entire  nation  to  the
 acute  problem  of  rising  prices  and  we  can
 do  so  through  this  adjournment  motion
 effectively,  pointedly,  sharply  and  in  a
 dramatic  manner.

 While  I  was  campaigning  last  month  as
 an  independent  non-Party  candidate  in  the
 Ahmedabad  parliamentary  constituency  in

 Gujarat,  I  came  across—incidentally,  it
 was  my  first  election  campaign—my  main

 opponent,  the  candidate  of  the  Party
 opposite  who  had  been  boasting  all  the

 time  that  he  never  lost  any  election  and
 that  he  would  make  me  lose  my  deposit
 and  defeat  me  by  a  lakh  of  votes.  Well,
 he  never  got  a  lakh  of  votes....

 SHRI  S.  M.  BANERJEE:  It  is  lack

 of  imagination.  #

 SHRI  P.  0.  MAVALANKAR:  When
 I  was  campaigning  in  this  election  last

 month,  I  met  innumerable  people,  whether
 they  were  working  class  people,  middle
 class  people,  lower  middle  class  or  upper
 middle  class  or  ordinary  merchants  or

 anybody,  fliroughout  my  constituency
 of  seven  Assembly  wards,  comprising
 about  625,000  voters.  not  a  single  indivi-

 dual  said  that  he  was  finding  life  very
 happy  with  the  rise  in  prices.  Indeed,
 they  all  said,  in  fact  several  of  them  told

 me,  that  not  only  they  were  not  going  to,

 yote  for  the  ruling  Party  candidate  but

 they  said  they  would  not  vote  for  me  also

 but  they  will  remain  neutral.  I  said,  “For
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 heaven’s  sake,  vote  for  me.  The  first  thing
 I  will  do  when  I  go  to  the  Lok  Sabha,
 would  be  to  tell  the  Government  that  the
 people  are  getting  tired  with  the  empty-
 words  which  mean  nothing.’...(/nterrup-
 tions).  When  I  was  campaigning,  all  these
 people  were  coming  and  telling  me,  ‘Tf
 you  are  going  to  tell  the  House  and  tell
 the  Government  that  we  are  now  too  much
 tired  with  these  slogans  and  that  we  wart
 actual  concrete  realistic  action,  then  we
 will  vote  for  you’.  Sir,  you  have  seen  the
 result.  They  have  voted  for  me  and  I
 am  in  this  House.

 The  workers  of  the  Ahmedabad  textile
 industry  in  spite  of  the  bonus  of  8.33  per
 cent  have  been  suffering  a  lot,  and  this
 House  will  be  amazed  and  shocked  to
 know  that  the  Government  of  Gujarat,  on
 the  polling  day  of  29th  October,  took  the
 most  extra-ordinary  step  and,  in  my  judg-
 ment,  the  Government’s  action  was  both.
 pointless  and  cruel  and  even  arbitrary,
 namely,  the  action  of  cutting  off  the  electric
 supply  on  that  day  thereby  forcing  all  the
 textile  mills  to  close  down.  They  thought
 that  if  the  textile  mills  remain  closed,  then  »
 the  workers  would  be  able  to  go  and  vote
 for  their  candidate.  But,  exactly  the

 opposite  had  happened.  The  workers  felt<
 resentful  for  having  lost  their  wages  fer
 the  day  and  retorted  back  by  voting  for
 me  almost  en  masse.  The  Gujarat  Gov-
 ernment  and  the  Ruling  Party  circles  there
 thought  that  by  closing  the  mills,  they
 would  help  my  opponent  to  get  more  votes.

 shocked
 that  they  said,  “We  are  already  very  much

 groaning  urider  the  rising  prices  and  on
 the  top  of  it  they  are  now  closing  the
 mills  without  any  reason  or  rhyme’,  The

 electricity  company  was  asked,  “What  is
 the  reason?  Why  do  you  cut  off  the

 power?  They  said,  “This  is  the  order
 to  us  from  the  Gujarat  Government”.  I

 want.  to  know.  whether  this  #ction  of

 the  Government  of  Gujarat  was  in  any

 way  constitutional  and  whether  the

 Government  of  Gujarat  were  within  their

 rights.  In  my  opinion,  they  acted  ihost’

 arbitrarily  and  in  a  truly  cavalier  fashion~

 in  declaring  the  mills  closed...  .  (Interrup-
 tions).
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 The  long  and  the  short  of  it  is  that  the
 rising  prices  have  done  great  injury  to  the
 People  and  the  workers  and  this  kind  of
 action  of  cutting  the  power  supply  and
 thereby  closing  the  textile  mills  for  one
 day  added  insult  to  the  injury,  Elections
 cannot  be  won  by  the  money  power
 ‘and  by  corrupt  practices  and  by  depending
 upon  the  big  businessmen,  on  whom  the
 Ruling  Party  depends  for  election  fund.
 dt  is  not  Bangladesh  liability,  it  is  the
 election  liability  of  the  ruling  party  office,
 They  go  to  the  rich  people,  get  their
 «money,  and  then  afterwords  give  additional
 benefits  to  them.  This  is  very  unfortunate
 and  |  must  say,  very  shocking.

 What  we  now  see  is  that  the  Indira-
 ewave  as  it  is  commonly  described  is  being
 steadily  but  surely  replaced  by  the  gallopp-
 ing  and  much  bigger  wave  of  rising  prices
 of  essential  commodities.  I  was  an  in-
 dependent,  non-party  candidate,  but  |  was
 actually  supported  not  only  by  most  of  the

 «major  all-India  parties  unconditionally  but
 actively  by  the  people:  also  of  my  consti-
 tuency  in  Ahmedabad.  Now,  may  I
 suggest  that  if  the  elections  were  to  be
 held  today  |  am  quite  sure  that  the  party
 opposite  will  find  their  place  here  and  this
 side  there.  (/nterruption).  Their  two-thir
 voices  in  th's  House  can  perhaps  drown
 my  voice.  But  the  voice  of  the  Indiun
 nation  can  drown  the  voice  of  these  pebple.

 In  conclusion  I  would  like  to  submit
 that  people  are  now  fed  up  with  these
 high-sounding  slogans  and  empty  words  of

 ‘the  ruling  party.  Pedple  need  to  be  fed
 by  clear  thinking,  by  bold  and  imaginative
 and  timely  action,  by  9  realistic  approach
 to  the  economic  problems  that  face  us,  by

 pragmatic  stance  and  sfyle  in  the  im-
 plementation  of  .the  plqn  projects  and
 programmes.

 Tronically—and  _  not,  less  os  tragically,
 prices  of  all  commpdities  have.  been.  rising
 continually.
 which  the  prices  have,  pot,  risqn,  byt  have
 actually  gone  down  isthe  hymen  being.  af
 this  country!  They  are  the  people  who
 ‘become  cheaper  every  day  whereas  prices

 The,  only.  commodity  .of.
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 increase  higher  and‘  ‘higher  and  increase
 steeply  every  day.

 I  am  today  making  my  maiden  speech
 and  this  coincides  with  the  day  when  we
 ‘celebrate  the  birth  anniversary  of  Pandit
 Nehru,  the  father  of  Prime  Minister
 Shrimati  Indira  Gandhi,  It  was  Pandit
 Jawaharlal  Nehru  who  many  years  ago,
 during  the  pre-independence  days,  said  :
 “Freedom  कड  in  peril,  defend  it  with  all
 your  might.”  I  now  say,  Sir,  it  is  not
 freedom  which  is  in  peril;  it  is  the  human
 beings  themselves  who  are  in  peril.  They
 don't  know  how  to  lead  healthy  lives,  they
 are  day  by  day  facing  the  acute  phenome-
 pon  of  rising  prices,  They  are  struggling
 every  day.  Under  these  circumstances,  I
 feel,  we  ought  to  make  sincere  efforts.
 We  ought  to  make  honest  efforts.  We
 must  come  down  from  the  high  pedestal  of
 ideological  warfare:  we  must  come  to
 realities  and  we  must  group  with  them,

 and  we  must  adopt  a  pragmatic  style  and
 stance,  and  then  only  we  shall  be  able  to
 deliver  the  goods.

 In  conclusion,  I  appeal  to  the  hon.
 Prime  Minister  and  the  hon,  Finance
 Minister  and  their  Government  that  they
 should  shed  their  complacency  and  they
 should  lose  no  time  to  take  action  on  the
 economic  ills  and  maladies  faced  by  us  all
 let  them  muster  al]  strength  at  their  com-
 mand.  Because,  if  the  Government
 remains  inactive  oF  dull  or  slow  in  meeting
 this  challenge  Of  msing  prices:  and  acute
 economic  situation,  they  will  do  so  only
 at  their  peril  and  no  less,  to  the  dispster
 of  this  great  nation  of  ours.  Thank  /ou.-

 at  दरबार  सिंह  (होशियारपुर )
 चेयरमैन.  साहब,  मैंने।  बड़े  गौर.  से  हमारे:

 दोस्तों  ने  यहां  पर  जो  स्पौचेज  को  हैं  उनको

 सुना  है।  मैं  नये  दोस्त  के  बारे  में  कुछ  नहीं

 कहना  :  चाहता-  क्योंकि  उन्होंने  इलेक्शन'  के

 बारें  मैं  ज्यादा  जिंक  किया  है  बत़िस्वत्‌  आज  के

 सब्जेक्ट पर  बोलने  के  |  (व्यवधान)'
 तो  मैं'  यह  भज  करना  ,चाहता-हूं  कि  हमने
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 aga  कुछ  किया  है  हमारे  मोशन.  मूव  करने

 वाले  दोस्त  ने  सेन्सस  मोशन  जो  पेश  किया  है

 वह  इसलिये  किया  हैं  कि  हमने  यह  कहा  था

 कि  फूड  प्रेस  ककी  तिजारत  को  बाप  ले  लें

 कौर  दूसरी  सारी  चीजों  को  बाप  ले  लें  ।  यह
 बात  उन्होंने  कही  ।  यहां  पर  यह  कोई  ऐसी
 पार्टी  नहीं  बैंड  हुई  जिसके  लिए  शाप

 बिल्कुल  यह  समझते  हों  कि  उसकों  इस
 बारे  में  कोई  इल्म  ही  नहीं  है।  इस
 पार्टी  के  लोगों  ने  भी  मिलकर  सरकार

 को  इस  बात  के  लिये  कहा  था,  इसके
 लिये  श्राप  भी  कहते  हैं  शौर  सरकार  भी
 पूरी  तौर  पर  काम  करने  के  लिये  तैयार
 हैं  लेकिन  मैं  ब्रज  करना  चाहता  हूं  कि  कोई
 कांस्ट्रक्टिव  क्रिटीसिज्म  तो  उस  तरफ  से  कभी
 तक  मिला  नहीं  भागे  की  स्पीचेस  में  मिलें
 तो  अलग  बात  है  a  इस  वक्‍त  जो  हालात  हुए
 हैं,  मैं  मानता  हुं  कि इस  हाउस  में  कोई  भी  ऐसा
 आदमी  नहीं  मिलेगा  जो  यह  कहें  कि  प्राइसेस
 हाई  नहीं  गई  हैं इम  बात  को  सभी  जानते
 हैं।  उसके  वजूहात  जो  हैं  उन  पर  डिफरेंसेस
 हो  सकते  हैं।  श्राप  कहते  हैं  कि  सरकार  ने
 सब  चीजें  पैदा  की  हैं।  मैं  कहता  हूँ  कि
 पोलिटिकल  भी  हैं  शौर  उसके  अलावा  खुदाई
 कहर  भी.  पराया  है।  झगर  वक्‍त  पर
 बारिश  जाती  तो  ऐसी  हालत  पैदा  नहीं  होती  ।
 कुछ  दोस्तों  को  इल्म  नहीं  है  जो  बात  करते
 हैं  कि  ज्ञानदेव  अाफ  पावर  जो  हैं  वह  कैसे  होती
 है।  झगर  बारिश  न  हो,  प्रेत  खाली  रहें
 और  बिजली  न  पैदा,  की  .जा  सके तो  ट्यूबवेल्स..
 जो  कि  एग्रीकल्चर के  लिये,  काम  करते  हैं
 वह  चल  नहीं  सकते  हैं।  चूंकि  बारिश  नहीं
 हुई  इसलिये  यह  सारी  खोजें  हुई  हैं।  इसको
 हल  करने  का  तरीका  क्‍या  .हो  सकता  है
 उस  को.  हम  सब  मिलि  कर  सेब  कि  कोन
 कौन  सी  चीज़ें  हमें  कहती,  चाहिये  हम,
 इस  वात  के  खिलाफ  नहीं  हैं,  इस  पार्टी
 सखोगों ने भी ने  भी  केहा है  कि  स्टेट्स  में  फेयर
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 प्राइस  शाप्स  को  इं क्रीज  किया  जाये  ताकि

 डिस्ट्रीब्यूशन  का  काम  प्रापरली  हो  सके  |

 जो  हैव-वाट्स  है  उनको  भी  सारी  चीजें  मिल

 सकें  ।  ग्राम  इस  कोशिश  में  कमी  है  तो

 हम  बैठकर  फैसला  कर  सकते  हैं.।  सिर्फ

 यह  कहने  से  तो  काम  नहीं  चलेगा  |क  देश  लुट
 जायेगा  यह  हो  जाएगा,  और  वह

 हो  जायेगा  ।  कीमतों  को  नीचे  लाना

 चाहिये  इस  बारें  में  कोई  दो  रायें

 नहीं  हो  सकती  हैं  -  इसके  लिये  तरीके  बताने

 चाहियें,  सुझाव  देने  चाहियें,  नौकर  कांस्ट्रक्‍्टिव
 किटिसिज्म  होना  चाहिये।  यह  नहीं  कि

 हम  को  जोकि  सब कुछ  लूट  जायेगा,

 रेवोल्यूशन  हो  जायेगा  ।  यह  बातें  तो  हम

 बहुत  देर  से  सुनते  ा  रहे  हैं  शौर

 आगे  भी  सुनते  रहेंगे  ।  हां,  अगर  इस  बात

 के  लिये  श्राप  सोनिया  हों  तो  बै प्रकर

 बताएं  कि  कोन  कौन  से  जराये

 इस्तेमाल  किये  जाये  जीतते  इत  चोरों  पर

 काबू  पाया  जा  सके  |  मैं  झाग से  दर्ज.  करता

 हूँ  कि  इस  बार  जो  खरीफ  की  फल  थी

 उस  पर  वारिश  न  होने  का  गहरा  प्रसर

 पड़ा  है।  बिजली  न  होने  से  जो  ढूमूब बेल
 के  बे  चत्र  तहों  पाये  चूकि  बारिश  नहीं

 हुई  इसलिये  नहरों  में  भी  पाती  नहीं  झा  सका  4

 सारे  अाव्वारी  के  पब  सक  गये  ।  भव

 ग्रे  जो  रो.  की  फसल  है  उसके  लिये

 बश्दोवल्त  करना  कहिये।  हमारे  फ  इलेक्स
 मिनिस्टर  ने  उनके  लिये  द्  सी.  करोड़

 पया  रखा  है।  दम  शप  प्रोग्राम  में  यह
 हैकिटयूव्ल  बोर  दुसरे  जरिए  जो  भ्रावपाणी
 के  हो  सकते  हैं जो  कि  जल्दी में  प्रबल  में
 लाये  जा  सकते  हैं  उनके  लिये  ag  era
 दिया  गया  है  |  ग्रेव कुठ स्टेट  गवर्नर्स
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 है  जो  यह  कह  सकेंगी  हैं  कि  मैटीरियल  नहीं
 मिला,  वह  मैटीरियल  नहीं  मिला,  लेकिन

 सरकार  की  तरफ  से  इस  बात  के  लिये  पैसा

 देने  में  कोई  कमी  नहीं रही  ।  हमारे  दोस्त

 एग्रीकल्चर  डिपार्टमेंट  वालों  के  लिये  कहते

 हैं  कि  फलां  इस्तीफा  दे  दें,  फलां  इस्तीफा  दें

 दें  ।  इस  बात  पर  इस्तीफा  देने  के  लिये

 कहते  हैं  कि  एग्रीकल्चर  प्रोडक्शन  नहीं  हुआ  ।

 पहले  यह  दोस्त  कह  रहे  थे  कि  ग्रीन  रिवोल्यूशन

 हुआ  है।  गर्वनमैंट ने  यह  कमी  नहीं  कहां
 कि  जो  फूड  प्रेस  की  सप्लाई  लाइन  है  वह  इतनी
 डिप्लीट  हो  गईं  है  कि  हम  किसी  को  ग्र नाज़

 नहीं  दे  सकते  राजे  पता  नहीं किन  किन

 का  बास्ता  देकर  यहां  बातें  कही  जातीं  हैं  |

 झप  तमाम  मुल्कों  की  तरफ  देखिये  ।  हर

 मुल्क  अपने  स्टिक्स  को  बनाने  के  लिये

 दूसरे  मुल्कों  से  अनाज  खरीदता  है।  झगर

 हम  जखीरे मेंसे लोगों में  से  लोगों  को  फूड  ग्रेन  देते  हैं
 तो  कहा  जाता  है  कि  इस्तीफा  दे  दो  ।  यह:
 उल्टा  काम  हो  रहा  है।  मैं  किसी  देश  का

 नाम  नहीं  लेना  चाहता  लेकिन  सबकी  पता

 है  कि  कहां  पर  दूसरें  देशों  से कितने  कितने

 मिलियन टन:  प्रमाण  मंगा  कर  स्टाक  किया

 जा  रहा  हैं।  उनमें  इस  बात  के  लिये  अपने

 में  शक्ति  थी;  उनके  जराये  हम  से  बेहतरीन

 के,  लेकिन  उस  के  बावजूद  भी  वहा इस  खोज

 को  तय  नहीं  कर  सकते  कि  वह  अपने  लोगों:
 के  लियें  पूरा  फूट  ट्रेन  दे  सकते  हैं  कौर  इस

 प्राब्लम  पर  जब्र  हासिल  कर  सकते  हैं

 tre  कणी  ह  ने  एक  बहुत  अच्छा

 प्वाइंट  शग,  ई  धौर  उसको  जेहन  में

 ललसा  परद
 ।  कबोंदे, चहा है क्य  है.  को. हस्पूए

 पापुलेशन  दिन  ब  दिन  बढ़ती  जा  रही  है
 उसके  बजाय  दूसरी  तरफ  पैदावार  होनी

 चाहिये  ।  इस  तरह  का  काम  होना  चाहिये

 और  इसका  इलाज  किया  जाना  चाहिये,
 मैं  इस  बात  को  मानता  हूं

 मैंबर्ज़  करना  चाहता  हूं  कि  जितनी

 भी  चोटे ंहैं,  जो  बेसिक  नाइस  हैं,  केन्द्र

 ने सि सिटीज  आफ  लाइक  हैं,  वह  सारे

 लोगों  को  मिलती  चाहिये।  रोटी  है,

 कड़ा  है,  मकान  है,  यह  सबको  मिलता

 चाहिये,  शौर  इम  के  लिये  हमारे  पास  जितने

 जाये  हैं  उन्हें  लेकर  हमको  भागे.  चलना

 चाहिये  ।  लेकिन  जराय ेको  पूल  करने  के

 साथ-साथ  हमको  अपने  सबकी  कल  को  भी

 पूल  करना  होगा।  यह  नहीं  होना  चाहिये
 कि  डिस्ट्रिक्ट  क्रिटीसिज्म  किया  जाये  ओर

 कहा  जाये  कि  हमने  लोगों  के  लिये  आवाज

 उठाई.  है।  हम  कोई  कम  नहीं  हैं.  आवाज

 उठाने  में  दौर  चीजों  को  दुरुस्त  करने  के

 लिये  1  दोनों  बातें  होनी  चाहिये  लोगों  के

 लिये  प्रा वाज़  भी  उठाई  जाय  और  उनको-

 सहलिय ें देने देने  क ेलिये  रुपया  भी  दिया  जाये.।  यह

 दोनों  करके  डिस्ट्रिक्ट  क्रिटिसिंजम  से  ऊपर,

 उतना  चाहिये  ।

 में  कुछ  सेशन्स  भी  देना  चाहता  हूं,.
 जिसमें  इन  हालात  में  कुछ  परिवर्तन  हो

 सकता  है  भोर  कुछ  तेजी  हों  सकती  हैं,  राज'

 जो  हालात हैं,  कौर,  जिन  मुश्किलात  से  देश  फंसा

 हुआ.  है  चिट्ठे  ब्कलतने,  केजी  हासिल,

 हो  सकते  हैं  cage  से  लोग  कहते  हैं.  लि

 बीजों  का  नेशनलाइजेंशन  होता  चाहिए।

 1: ड  भी  नेश्रतलाइजेशन
 के  हक  में  हैं  ।

 माह  क्विक ज़िल्द  को. लिल्ा, ची  है.  ५  हो
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 ,लोग  अपनी  मिल्स  को  चला  नहीं  पाते  प्लोर
 प्रोडक्शन  नहीं  कर  पाते  थे  उन  से  सरकार  ने,

 .मिस् सको को  लेलिया  है।  में  चाहता हूं  कि

 और  भी  इस  तरह  के  कराए  प्राग्रेसिवली  लिए

 जायें,  सारी  चीजों  का  नेशतलाइजेशन

 हो  ।  जो  भ्रजह॒द  'एक्स्प्लायटेशन  वहां  पर

 हो  रहा है  उस  को  रोकने  के  लिए  सारी

 चीज  को दुरुस्त  करने  की  जरुरत है  1

 इस  के  अलावा  जो  खराब  हालत  हैं
 उन  के  तामाम  रिजर्व  में  यह  भी  है  कि  रेन्स

 नहीं  हुए,  डाउट  हो  गया,  शार्ट  आफ

 पावर  है  ।  सचिव  ही  बंगला  देश  की  ब्ञात  भो

 है  ।  राज  लोग  बड़ी  आसानी  से  कह  देते  हैं
 कि  बंगला  देश  को  कब  तक  लिए  रहोगे  ।

 यह  कुछ  टेस्टस  हैं  जो  श्राप  के  सामने  हैं।
 हम  सब  ने  मिल  कर  बंगला  देश  को  ग्रा ज़ाद

 कराया  है  तब  उस  प्रदेश  को  सहायता  भी  करना

 चाहिए  ।  उस  मुल्क  को  बनाने  के  बाद  ग्राम

 उस  की  इमदाद  में  हम  पीछे  रह  ज़ाते  तो  जैसे

 काम  चलता  ?  अगर  पहनना की  जरुरत  पड़ी
 या  दुसरी  चीजों  की  जरुरत  पड़ी  तो  हम  नें

 उन  को  सहृदयता  दी  शौर  प्रखर  भ्रागें  के  लिए
 भी  हमें  यह  मरीज  कायम  रखनी  है  तो  मदद
 देनी  पड़ेगी  7  यह  ठीक  है  कि  हमारी  जो

 मुश्किलात  हैं  उन  की  तरफ  भी  हम  को  देखना

 होगा,  लेकिन  1..!  जो  देश  बना  है  वह  .हमारी
 मदद  से  बना है  ।  प्रेस  हालत  में  श्राप  वों
 कहते  हैं  कि  कृब  तक  बंगला  देश  को  लिए
 :कहोगे  ।  अगर  अह  झड़फाज  बाप  के  उस  देश
 तक  पहुंचें  शो  वह  माप  को  क्या  कहेंगे ?
 बह  कहेंगे  कि  यह  लोग  पहले  यह  कहते थ
 जर.  अब: इल  तरह  #ड-रहे  है  ad  हम
 इस  मामले  में  एक  -हैं कि  बंगला  दे  की  जितनी
 मुश्किलात  हैं  उन  में  हम  जितने  सहायक  हो
 2379  L.S.—I],
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 सकते  हैं,  उतने  होना  चाहिए  ।  बंगला  देश
 को  हम  प्रदान  कौर  दूसरी  चीजें  जो  देते  हैं
 उस  का  असर  हमारी  एका नमी  पर  तो  पड़ना
 ही है।

 गब्लेमेंट  फटिलाइजर  शौर  दूसरी  इन-
 पुट्स  के  लिए  कोशिश  कर  रही  है,  लेकिन
 में  थोड़ी  सी  शर्तें  ज्ज्  करना  चाहता  हूं
 जहां  तक  क्राप  प्लैनिंग  का  सवाल  है  श्राप  प्रदेश
 की  सरकारों  के  लोग्रों  को  बुला  कर  बात
 कीजिए  कौर  कहिए  कि  ag  क्राप  प्लैनिंग
 करें।  यह  न  हो  कि  दालों  को  कोई  न  बोये
 शौर  अनाज  ज्यादा  बोये,  या  गन्ना  ज्यादा
 लगा  दिया  जाये  ।  दूसरी  चीजों  में  भी  प्रदेशों
 को  सेल्फ  सफिशिएंट  होना  चाहिए  इस
 लिये  में  चाहता  हूं  कि  इस  की  तरफ  ध्यान
 दिया  जाए  ।

 जो  वाटर  इिस्प्मूठटस्  हैं  उन  के  बारे  में
 भी  में  मिनिस्टर  साहब  से  कहना  ब्रा हु ता
 हूँ  कि  वह  जल्दी  से  जल्दी तय  की  जायें।
 कभी  .कहा  जाता  है  कि  थीन  डैम  पूरा  रहीं
 हुआ  क्योंकि  वहां  झगड़ा  है  '  उस  झगड़े
 को  खत्म  किया  जाये  ।  एक  डेट  फिक्स
 कर  दी  जाय  सकीं  इतने  समय  में  बह  पूरा  हो
 जायेगा  ताकि  वहां  पर  प्रोजेक्टस  चल  सकें।

 ओर  साफ  परहेज  के  लिए  भी  प्रोग्राम
 होना  जाहिर  ।  इसी  तरह  से  एग़ेन्लाल  कमो-
 डीटीओ  के  बारे  में  स्पेशल  प्रोग्राम  बनाया
 जाय  ।.प्रदेश  सरकारों  के  लोगों  को  बुला  कर
 'डेट  फिक्स  कर  बेनी चाहिए।  कि  इस  रक्त
 तक  पूरा  कर  लेगा  चाहिए  ।  यह  कुछ
 खोजे ंहैं  जो

 मैं  प्रजा  करना  चाहता  था।
 ग्रह कुछ  कंस्ट्रक्टर  चीजें  हैं  जो  सरकार

 मौजूदा
 हालात में  कर  सकती है  ।  यह  कहना  कि

 ज़बां  इस्तीफा  .दे  दे,  फ़्लां  मित्तिहलर
 इस्तीफा द ेदे.  दे,  न्य  .ठीक  जहां  है  1
 .इस्तीफा  देने  का  कोई  सवाल  नहीं  है।
 जाहू/एक: नेशनल, बलैकिटी, है. जिस का झनैसिटी,  है,  जिस  का  श्लाघा
 जले  बीए  अब  को  धागे  होगा
 शोर  कुछ  कंस्ट्रक्टर  होना  पड़ेगा  tr
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 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Mr.  Chairman,  Sir,  that
 the  situation  is  very  serious  is  now  admitt-
 ed  by  all.  But  why  has  it  become  very
 serious?  Neither  the  Finance  Minister
 nor  the  spokesmen  from  the  ruling  party
 have  tried  to  go  deep  into  the  roots.  It
 is  the  logical  result  of  the  basic  class  policy
 pursued  by  the  Government,  since  it  caine
 into  power.  The  Government  of  India,
 this  Congress  Government,  through  four
 five  year  Plans  and  their  basic  economic
 policies,  have  allowed  the  monopolies  to
 grow.  It  is  further  growing,  and  even
 today,  on  the  one  side,  they  are  talking
 of  socialism,  and  on  thé  other,  they  are
 advocating  the  policy  of  further  growth
 of  monopoly  houses,

 Only  two  days  before,  in  the  presence  of
 the  Minister  of  Industries,  the  Chief
 Minister  of  West  Bengal,  Shri  S.  S.  Ray,
 made  a  public  speech  at  the  meeting  of
 the  Manufecturers’  Association  that  out  of
 the  75  big  business-houses,  66  are  in  West
 Bengal,  and  they  should  be  allowed  to
 grow.  Why?  To  provide  jobs  to  the  job-
 seekers  to  develop  backward  aress  und
 to  help  increase  in  production.  But  why
 has  the  economy  led  to  a  lopsided  crisis
 today  ?  That  is  not  probed  and  analysed.
 It  is  the  inevitable  result  of  the  policy
 pursued  by  Government  that  today  un-
 employment  is  increasing,  prices  are  in-
 creasing  and  money  “is  being  concentrated
 in  the  hands  of  the  few,  and  there  has
 been  black  money  of  more  than  Rs.  75
 crores,  running  a  parallel  economy,  and
 they  are  going  completely  scot-free.  In  the
 villages,  there  has  been  a  sharp  polarisation
 among  the  population,  Even  in  the  econo-
 mic  survey  given  to  us  just  before  the
 budget  session,  it  has  been  admitted  there-
 in  that  the  green  revolution  has  created  8
 further  polarisation  among  the  people;  in
 the  villages  there  has  been  an  increase  in
 the  forces  of  production;  there  has  been
 ‘the  green  revolution,  but  the  result  has  been
 more  people  have  become  landless  and  more
 have  become  unemployed.  So,  money  is
 concentrated  in  the  hands  of  the  few,  and

 everybody  knows  it.  Daily  it  is  coming
 fm  the  press  that  the  farm  lobby  is  now
 far  more  powerful  than  the  Ministers.
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 Who  are  the  people  of  the  farm  lobby  ?
 They  are  the  landlords  and  big  farmers
 who  are  now  resorting  to  capitalist  farm-
 ing.

 They  are  being  provided  money  from  the
 banks,  resources  of  the  entire  state  machi-
 ery  are  available  to  them  for  capitalist
 production,  They  are  the  real  speculators
 and  hoarders  under  whose  control  the
 entire  foodgrain  commodities  and  daily
 necessities  have  passed.  |  Governments,
 ministries,  departments  after  departments
 ‘are  passing  into  their  control.  That  is
 the  root  of  the  crisis.  The  peity  pallia-
 tives  given  in  the  Finance  Minister's  state-
 ment  will  not  solve  the  problem.

 MR.  CHAIRMAN:  Please  conclude  in
 two  minutes;  your  time  is  up.

 SHRI  SAMAR  MUKHERJEE:  You
 paid  that  sufficient  time  would  be  given.
 We  want  8  serious  discussion  here.  You
 have  given  enough  time  for  others.  If  I
 am  asked  fo  conclude  within  two,  minutes
 I  will  not  continue  my  speach.

 MR,  CHAIRMAN:  Every  party  has
 got  its  allotted  time.  You  may  take  a
 few  more  minutes.

 SHRI  SAMAR  MUKHERJEE:  We
 have  alternative  proposals.  Whole  people
 fre  affected  because  of  the  high  prices  and
 the  econcmic  crisis  is  intensifying  day  by
 day.  Millions  are  taking  to  the  streets;
 they  are  not  depending  upon  you.  That  is
 ‘@  new  situation  and  the  rumblings  of  the
 coming  storm  afe  heard  in  these  mass
 actiens.  Daily  buses  are  being  burnt  io
 Delhi  city.

 What  is  the  remedy  given  by  our
 Finance  Minister,  which  had  been  defended
 unfortunately  by  Mr.  Salve  and  others.
 He  says  in  the  statement  that  the  price
 situation  may  he  expected  to  show  im-
 provement:  there  are  already  indications
 of  a  decline  in  cereal  prices  over  the  last
 fortnight  and  the  coming  of  the  new  crop
 into”  the  market  could  help  maintain  this
 trend.  This  statement  was  issued  yester-
 day  and  in  today's  Time  of  India  these
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 are  the  headfines:  Grains  890  sugar  rise
 ‘further  in  Defi.  The  measures  taken  by

 the  Finance  Ministry  have  produced  this
 result.  There  are  other  headlines,  food-
 grains  recorded  further  rise  following
 fears  that  the  ra¥f  procurement  target
 might  not  be  achieved;  sugar  continued  to
 show  an  upward  trend  and  so  on,  The
 prices  of  various  other  commodities  had
 risen.  I  do  not  watt  to  Waste  my  time
 reading  those  headlines  further.  The
 Finance  Minister  says  in  his  statement  that
 he  expects  in  the  near  future  there  will  be
 a  decline  in  prices  and  the  situation  will
 ‘ease  ‘and  today’s  papers  given  a  different
 story.  It  is  like  living  in  a  fool's  paradise.
 In  conclusion  he  has  said:  now  that  the
 administrative  tasks  had  been  largely
 tackled—things  have  been  tackled  and  so
 nothing  more  has  to  be  done—smooth  flow
 of  food  grains  from  the  farms  to  the  con-
 sumers  at  reasonable  and  stable  prices
 should  be  facilitated;  nevertheless  there
 could  be  no  place  for  complacency  the
 situation  will  have  to  be  watched  carefully
 for  the  next  few  months  and  further
 remedial  action  taken  as  and  when
 necessary.  This  is  what  he  says,

 Motion  for

 This  is  total  bankruptcy  of  a  Govern-
 ment  which  is  in  the  helm  of  a  country
 with  a  population  of  550  millions,  to
 admit  that  nearly  50  per  cent  of  the  people
 are  living  below  the  starvation  level,
 Here  no  basis  remedy  is  suggested.  These
 steps  only  mean  that  speculative  hoarders
 are  given  free  scope  to  make  huge  profits
 because  they  are  powerful  enough  to
 corner  all  commodities  into  their  control
 and  sell  them  at  high  prices,  Government
 Promised  that  because  there  is  a  buffer
 stock  of  more  than  9  million  tonnes,  there
 is  no  need  to  be  panicky.  They  said,
 “Won't  create  panic.  Otherwise  the  traders
 will  be  alerted  and  again  prices  will  rise”.
 In  the  meeting  convened  by  the  Prime
 Minister,  I  said  that  Government  is  very
 complacent  and  under-estimating  the
 depth  of  the  crisis  and  the  seriousness  of
 the  problem.  This  is  perfectly  reflected  in
 the  statement  of  the  ‘Finance  Minister
 here,  The  usual  argumests  are  advanced
 for  the  price  rise  that  it  is  part  of  an  in-
 ternational  phenomenon  snd  Government
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 is  not  at  fault.  If  this  is  accepted,  there
 is  no  necessity  of  any  serious  thinking  and
 introduction  of  any  basic  changes  in  the
 policy  of  the  Government.  I  want  to
 draw  the  attention  of  the  House  to  the
 report  of  the  ILO  which  gives  the  price
 rise  in  various  countries,  in  order  to  prove
 the  falseness  of  the  governmental  con-
 tention  that  the  rise  in  prices  is  part  of  a
 global  trend.  The  ILO  report  suys  that
 whereas  in  Kenya  the  rise  is  8.6  per  cent,
 in  Thailand  19.1  per  cent,  ‘in  Iran  17  per
 cent,  in  Mexico  28.4  per  cent  and  Pakistan
 45.l  per  cent,  in  India  it  is  90  per  cent.
 The  increase  in  prices  in  India  is  four
 times  more  than  many  under-developed
 countries  and  00  per  cent  more  than  in
 Pakistan.

 Some  friends  mentioned  the  question  of
 Specialist  China  and  Soviet  Union.  I
 would  like  to  quote  from  a  journal  pub-
 lished  by  the  Institute  for  Defence  Studics
 and  Analyses,  Sapru  House,  Barakhamba
 Road,  New  Delhi.  It  has  published  the
 UN  Assessment  of  Chinese  economy  in
 1971.  I  quote:

 “Further  evidence  of  an  even  tempo
 in  the  economic  development  of  China
 resulting  in  increased  living  standards  is
 available  from  a  recent  Peking  radio
 broadcast  (23-6-72).  Some  of  the  salient
 features  brought  out  by  the  broadcast
 are:  (i)  There  is  full  employment  and
 efferts  are  being  made  by  the  govern-
 ment  to  gradually  increase  the  income
 of  workers.  Although  the  present  io-
 come  of  Chinese  workers  is  not  high,
 they  lead  a  comfortable  life  owing  to
 the  fact  that  everyone  is  employed,  the
 cost  of  living  is  low  and  an  individual
 does  not  have  to  pay  income-tax.  (ti)
 Simultaneously  the  government  has  also
 takén  many  steps  to  ensure  steady  in-
 come  to  the  peasants,  like  increasing  the
 state  procurément  prices  of  major  crops
 such  as  grain,  cotton  and  oil-bearing
 crops  and  to  reduce  the  selling  prices  of
 means  of  agricultural  production  such  as
 chemical  fertilisers,  pesticides  and  diesel
 off.



 327  Motion  for

 ‘The  tax  rate  on  agriculture  was  also
 reduced  from  2  per  cent  in  97l  to  6
 per  cent  at  present  and  (iii)  lastly  the
 prices  of  daily  necessities  including
 grain,  cotton  cloth,  edible  oils,  salt  and
 coal  remained  stable.  On  the  basis  of
 stable  prices,  the  prices  of  certain  indus-
 trial  products  for  daily  necessities  have
 begun  to  drop  gradually.  Even.  though
 the  State  has  on  several  occasions  in-
 creased  the  purchasing  prices  of  grain,
 yet  the  selling  prices  to  the  consumer
 Temain  stable.  The  difference  between
 the  purchasing  and  selling  prices  and  the
 management  expenses  are  subsidised  by
 the  government  so  as  not  to  effect  the

 day  to  day  life  of  workers  and  the  masses
 in  urban  and  rural  areas.”

 This  is  the  Chinese  economy.  You  may
 compare  this  with  the  economy  you  are
 creating  in  India,

 As  the  time  at  my.  disposal  is  short,  I
 will  straightway  come  to  my  suggestions.
 Unless  the  basic  factors  which  contribute
 to  the  rise  in  prices  are  removed,  there.  is
 no  hope  of  prices  coming  down  in  future.
 They  will  further  increase,  disparties  are
 bound  to  increase  and  there  will  be
 peoples’  movement  throughout  the  country.
 So,  our  suggestion  is  immediale  interven-
 tion  by  the  government.  Government
 should  have  in  their  hands  monopoly  trade
 of  foodgrains.  The  conception  of  the
 Finance  Minister  in  his  reply  to  the  debate
 was  the  FCI  taking  over  the  wholesale
 trade.  But  the  proportion  of  procurement
 that  the  FCI  has  done,  the  amount  of
 foodgrains  they  have.  procured  and.  kept
 in  their  hands  is  a.  very  small  quantity.
 With  ~sthis  the  FCI  cannot  intervene  to
 bring  down  the.  prices.,in  the  foodgrains
 market.  The  trade.in  other  essential  om-
 modities  must.  also  be  taken  over  by.  the
 goveroment  and  they  should  take  full  re-
 sponsibility  for  supplying  these  commodi-
 ties  to  the..people  belonging  .to.,the.  low

 -income  groups,  particularly  the  peasants
 and  workers,  at  prices  which.  are.  within
 their  capacity.  .  Unless  |  government,  take
 full  responsibility  for  this,  there  is  no
 scope  of,improvement.in  the  situation,  So
 far  as.  Jgng-term  measures,  are  carcerned
 unless  feudalism,  is  completely.  eliminated
 and  monopoly  capital  is  totally  eliminated,
 there  is  no  possibility  of  any  improvemen'

 in  the  economic  situation.
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 श्री:  प्रबल:  बिहारी  वाज के परी  (ग्वालियर)  :

 सभापति  जी,  प्रशस्त  के  महोने  मैं  इस  सदन

 में  मूल्य  वृद्धि  पर  चर्चा हुई  धो  ।  उ  समय

 वित्त  मंत्री  महोदय  ने  कहा  था,  मैं  उन  के

 शब्दों  को  बूत  कर  रहा  हूं  :

 “Naturally,  ‘we  shall  be  on  trial  in  this
 ‘matter.  “We  cannot  say  -that  -we  have
 ‘taken  a  decision  and,  therefore,  ‘our
 responsibility  is  over.  Ultimétely,  the
 test  of  a  decision  is  in  its  implementa-
 tion.”

 कौर  प्र पने  भाषण  में  उन्होंने  यह  भी  कहा
 था  कि  सदस्यों  को  कुछ  हफ्ते  के  लिए  धर्य

 रखना  चाहिए  शौर  जों  निर्णय  किए  जायेंगे

 बह  केवल  कानूनी  नहीं  होंगे,  उत  के  पीछे

 पोलिटिकल  सॉल्यूशन  भी  होगा  ।  हफ्तों
 की  बात  नहीं  है  ।  महीने  गुजर  गए  हैं  1

 सब  वित्त  मंत्री  महोदय  शौर  कितना  अधिक

 धैर्य  रखने  के लिए  कहना  चाहते  हैं  ?  सर-

 .कार  कसौटी  पर  कसी  गई  है  |  सरकार  कचोटो

 पर  विफल  सिद्ध  हो  गई  ।

 इस  बात  से  कोई  इनकार  नहीं  कर  सकता

 “कि  मौसम  की  खराबी  से,  युद्ध  के  परिणाम-

 स्वरूप,  विस्थापितों  के  .आगमन  “की  -वजह
 से  हमारी  प्रति-व्यवस्था  पर  भार  पड़ा  ।

 लेकिन  क्या  मूल्य  में  जो  बुद्धि  हुई  है  वह  बस्ती

 “अनुपात, में,  है.  .  :-मगर  क्क् बा  है  तो  उस  -से

 उत्पन्न  .परिस्थिति  का  सामना  करने  के

 लिए  हमारा  बफर  स्टाक  *  पर्याप्त  “होना

 चाहिए था  |  सरकार,  दावा  करती  है  कि--

 90  लाख  टन  वफर्‌  शक  था  ।  वह  भी  प्रांकड़ा
 ग़लत-'  है  'बयताप्है बक है  कि:  50:  लाख  दन

 से: ल्यादा , वफर स्टाक सफर  स्टाक,  सही. है,  क्त,  छना
 ज़फ़र  स्टाक  होने  के  बाद  प्याज  के  दामों  में
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 इतनी  वृद्धि  क्यों  होनी  चाहिए।  शरणार्थी
 आएं  t  उनके  लिए  हम  ने  जनता  पर  टैक्स
 लगाया  ।  वित्त  मंत्री  महोदय  दावा  करते'  हैं
 कि  जितना  रुपया  हमें  टैक्स  से  मिलने  की
 आशा  थी  उससे  ज्यादा  उन्होंने  वसूल  कर
 के  दिखाया  |  वह  साधुवाद  लने  के  लिए  तैयार
 हैं,  फिर  दोष  कौन  लेगा  ?  जब  भिनाय  के
 दाम  बढ़ते  हैं  तो  हमारे  जैसे  देश  में  जहां  ग्राम
 झ्रांदमी  का  70  प्रतिशत  खर्चा  प्रयाज  पर
 होता  है  या  खाद्यान्नों  पर  होता  है  तो  फिर

 उस  का  पारिवारिक  बजट  बिगड़  जाता  है
 और  मंहगाई  हर  एक  क्षेत्र  में  दिखाई  देती  है  ।

 वित्त  मंत्री  महोदय  ने  कहा  घी  कि  हम  सस्ते

 झा नज  की  दूकानें  खोलेंगे  |  इस  वक्तव्य  में

 इस  बात  का  कोई  संकेत  नहीं  है  कि  बहू  दूकानें
 कितनी  संख्या  में  प्रभावी  रूप  में  चल  रहीं

 है  और  अगर  पका  दावा  यह  हैं  कि  वह
 सारी  दुकानें  खुल  गईं  कौर  प्रभावी  रूप  में

 चल  रही  हैं  तो  प्राय  को  यह  स्वीकार  कर  लेना

 चाहिए  कि  केवल  सस्ती  दूकानें  खोलने  से

 मूल्य  वृद्धि  की  समस्या  का  समाधान  नहीं

 होगा

 7.38  hrs.

 [Shri  N,  K,  P.  Sale  in  the  Chair.)

 wast  बात  यह  है  कि  मूल्य  वृद्धि  का

 मुख्य  कारण  मनी  सप्लाई  का  बढ़ता  है  t

 केवल  युद्ध  का  प्रश्न  नहीं  है।  जिस  गति  से

 सरकार  घाटे  की  भ्रमण-व्यवस्था  कर  रही  है
 उस  में  इस  के  अलावा  कोई  परिणाम  नहीं

 हो  सकता  ।  पहली  योजना  में  घाटे  की

 अर्थ-व्यवस्था  333  करोड़,  दूसरी,  में  954

 करोड़,  तीसरी  में  i:33  करोड़,  चोथी
 में  850  करोड़  शौर  7i-72  में  7  सो

 सौ  करोड़  ₹०  की  घाटे  की  बर्थ-व्यवस्था
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 की  जा  रही  है।  भव  जिस  मात्रा  में  हम  घाटे

 की  प्रथ॑-व्यवस्था  कर  रहे  हैँ  उस  मात्रा  में  ”

 प्रगर  हम  माल.  कौर  सेवाशर्तों  का  उत्पादन

 बढ़ा  लेते  तो  यह  घाटे  की  प्रथ॑-व्यवस्था  हमारे
 लिए  संकट  नहीं  बनती  ।  लेकिन  एक  कौर

 मही  सप्लाई  बढ़ता  जा  रहा  है।  रिजवी  बैंक

 की  रिपोर्ट  है  कि  मनी  सप्लाई  5  प्रतिशत

 प्रति  वर्ष  के  हिसाव  से  बढ़  रहा  है  जब  कि

 माल  की  पैदावार  खाली  साढ़े  तोन  प्रतिशत

 प्रति  वर्ष  के हिसाब  से  बढ़  रही  है।  गत

 वर्ष  तो  भ्रीद्योगिक  उत्पादन  में  बहुत  भारी

 कमी  हो  गई  ।  मैं  समझ  सकता  हैं  प्रश्न  के

 क्षेत्र  में  संकट  मौसम  के  कारण  है।  मगर

 औद्योगिक  क्षेत्र  के  उत्पादन  में  जो  कमी  हुई

 हैं  उस  के  लिए  कौन  जिम्मेदार  है  ?  उसके

 लिए  तो  सरकार  इन्द्र  को  दोष  दे  कर  झपती

 जिम्मेदारी  से  नहीं  बच  सकती  1  पहले

 प्रौद्योगिक  उत्पादन  की  दर  साढ़े  चार

 प्रतिशत  थी  फिर  15  प्रतिशत  रह  गई

 आर  कब  बताया  गया  है  कि  इस  बार  तो  रेट

 अाफ  नेशनल  ग्रोथ  जिलों  है  कौर  इसीलिए

 अंकड़े  नहीं  दिए  जा  रहे  हैं।  प्रां कड़े  प्रधान

 मंत्री  के  सचिवालय  से  दिए  जाने  थे  मगर

 सचिवालय  उन  प्रां कड़ों  को  दबा  कर  बैठा

 है  1  वे  प्रां कड़े  दो  महीने  पहले  कराने  चाहिए

 ये  लेकिन  कभी  तक  नहीं  शाए  हैं।  मेरा

 निवेदन  है  कि  प्राचीन  प्रायोगिक  उत्पादन  के

 मार्ग  में  कौनसी  बाधा यें  हैं?  क्‍या  उन  का

 संबंध  मूल्य  वृद्धि  से  नहीं  है  ?  उन  बाजारों

 को  हटाने  के  लिए  सरकार  ने  क्‍या  किया  ?

 क्या  यह  ताज्जुब A  की  बात  नहीं  हैकिरफ़िजरेटर

 एयर  कडीशनर  इन  का  उत्पादन  2  सी  ना,
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 [st  sree  बिहारी  वाजपेयी  ]
 4  सौ  गुना  बढ़  गया  है  ग्रोवर  नमक,  कपड़ा,
 तेल  इन  का  उत्पादन  घटा  है  ?

 ग्राम  प्राणियों  की  जरुरत  में  बाने

 वाली  चीजें  प्रगर  कम  पैदा  होंगी  और
 बाजार  में  रुपया  फैलाया  जायगा  तो  फिर

 मुद्रास्फीति  के  कारण  मूल्य  बढ़ने  से  आप
 रोक  नहीं  सकते  ।  मुझे  क्षमा  कीजिए
 जो  उपाय  सल् लाए  जा  रहे  हैं  ब ेबीमारी  का

 इलाज  नहीं  हैं  बल्कि  बीमारी  से  भो  ज्यादा

 खराब  हैं।  उस  समय  वित्त  मंत्री  जी  से  पूछा
 गया  था-हमारे  कम्युनिस्ट  मित्र  तो  पहले
 से  इस  बात  पर  बल  दे  रहे  हैं  कि  सरकार

 को  सारा  व्यापार  अपने  हाथ  में  ले  लेना

 चाहिए--लेकिन  वित्त  मंत्री  जी  ते  उससे

 समय  बसों  सदन  में  खड़े  हो  कर  कहा  था  कि

 यह  व्यावहारिक  नहीं  है।  मगर  इन्दु  चाचा

 नगर  में--लोग  कहते  हैं  कि  वह  इन्दु  चाची

 नगर  था--मैं  उस  विवाद  में  नहीं  पड़ता

 उस  में  यह  फैसला  किया  गया  था  कि  हम

 थोक  भावज  के  व्यापार  को  अपने  हाथ में  लेगे  1

 सभापति  जी,  यह  सिद्धांत  का  सवाल  नहीं

 है,  राष्ट्रीय  हितों  का  तकाजा  हो  तो  व्यापार

 हाथ  में  लिया  जा  सकता  है,  लेकिन  प्रश्न

 है  व्यवहार  का।  उस  निर्णय  का  क्‍या  हुआ
 एक  के  बाद  एक  मुख्य  मंत्री  कह  रहे  हैं  कि

 हम  व्यापार  अपने  हाथ  में  नहीं  ले  सकते

 हमारे  यहां  सूखा  है  हम  व्यापार  नहीं  ले  सकते,

 हमारे  यहां  बांटने  की  मशीनरी  नहों

 है।  हम  भ्रमर  व्यापार  लेगें  तो  व्यापारी

 से  ही  प्रदान  खरीदेंगे  फिर  इतनी  बड़ी  बात

 कर  का  लाभ  क्‍या  है  ?

 NOVEMBER  14,  972  Adjournment  33  2

 मेरा  निवेदन  है  कि  भ्रमर  शाप  थोक

 ब्यापार  की  जिम्मेदारी  लेंगे  तो  प्राकार  कौर
 पैसा  बाजार  में  लाना  पड़ेगा,  'अनाज  खरीदना

 पड़े गा,  उसका  भुगतान  करना  पड़ेगा,  उसके
 प्रकार  की  व्यवस्था  करनी  पड़ेगी,  उसके
 बांटने  का  तंत्र  स्थापित  करना  पड़ेगा  ।  फूड
 कारपोरेशन  किस  हिसाब  से  अनाज  का
 भण्डार  कर  रहा  है,  कितना  खर्चा  पड़ता  है,
 क्यो  वह  खर्चा  ज्यादा  नहीं  है  ?

 सभापति  महोदय,  मैंने  कहीं  पढ़ा  था
 कि  किसी  राज्य  की  पब्लिक  एकाउन्ट्स  कमेटी
 ने  इस  बात  क।  पत,  लगाया  था  कि  उस  राज्य
 के  खजाने  से  बिल्ली  पालने  के  लिये  दिया

 दिया  जा  रहा  है।  इससे  सदस्यों  को  बड़ी  चिन्ता

 हुई  कि  राज्य  बिल्ली  क्यों  पाल  रह।  है,  तो
 पत।  लगा  कि  उसका  जो  अनाज  का  भण्डार

 है,  उसमें  चूहे  लगे  हुये  हैं,  उसको  पकड़ने
 के  लिये  बिल्ली  पाली  गई  हैं,  जिसका  खर्चा

 सरकारी  खजाने  से  दिया  जा  रहा  है  |

 मेरा  निवेदन है  कि  केवल  ग्रव्यव्धरिकि

 तथा  ग्रयायंबादी  दृष्टिकोण  अपनाने  से  यह

 समस्या  हल  नहीं  होगी  ।  जब  तक  उत्पाद-

 दन  नहीं  बढ़ेंगी,  सेवाओं  में  वृद्धि  नहीं  होगी,

 मूल्य  वृद्धि  को  रोका  नहीं  जा  सकता  |  उत्पा-

 दन  के  बढ़ाने  के  मार्ग  में  जितनी  बाघों

 हैं,  सबको  हटा  देना  चाहिये  ।  लेकिन  ये

 बाघायें  तभी  हटाई  जा  सकती  हैं,  जब  कराई-

 डियोलोजी  को  बीच  में  न  कराने  दिया  जाये

 कौर  प्रेम  टिक  एप्रोच  अपनाया  जाये  ।
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 हमारे  ट्रेंड  मिनिस्टर  ने  तो  कपड़ों  का

 काफी  इन्तजाम  कर  दिया  है।  कारन-द्रोह
 मिनिस्टर  ने  विदेशों  से  चीथड़ों  की  जगह
 सिले-सितारे  कपड़े  मंगाने  की  व्यवस्था  की  है  1

 कब  देश  में  वस्त्रों  की  कमी  नहीं  रहनी  चाहिये

 -यह  मामला  अलग  है,  मैं  इस  समय  इसको
 उठाना  नहीं  चाहता

 विवेक  बाजार  मंत्री  की  एल०  यन०

 मिल)  :  उसका  खात्मा  हो  गया  है  :

 क्रि  झील  बिहारी  वाजपेयी:  उसमें

 भी  आप  भेद-भाव  कर  रहे  है,  26  कम्पनियों

 की  इजाजत  दी  गई  है

 श्री  एल०  धन ०  मिश्र  :  एक  दो  रोज  में

 मालूम  हो  जायेगा  ।.

 श्री  अटल  बिहारी  वाजपेयी  :  उत्पादन

 में  वृद्धि,  मनी-सप्लाई  पर  रोक

 लगाना  और  जो  नान-डूबे  लप मेंट
 एक्सपेंडिचर  है.  उसमें  भारी  कटौती  करना

 जरूरी  है।  जनता  को  सादगी  का  उपदेश.

 कौर  शान  शौकत  का  जीवन  साथ-साथ  नहीं
 चल  सकते  एक  झाई०  सी०  एस०  आदि-

 सर  हैं  जो  प्र पने  मकान  में  लगाने  के  लिये

 8  एयर-कन्डिशनर  विदेश  से  लाये  हैं।  नान-

 प्लान  एक्सपेंडिचर  में  कटौती  की  गुंजाइश
 है,  उसमें  कटौती  की  जा  सकती  है  ।  यह  भी

 झ्रावश्यक  है  कि  पब्लिक  सेक्टर  को  हम  ठीक

 तरह  से  चलाये  ।  अभी  मैं  राष्ट्रीयकरण
 की  चर्चा  कर  रहा  था-दुर्गापुर  की  स्टील

 फैक्टरी  तो  सरकार  चला  रही  है,  उसमें

 घाटा  क्‍यों  हो  रहा  है  ?  राष्ट्रीयकरण
 हेर  एक  रोग  की  राम-बाण  झशौषधि
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 नहीं  है  ।  कोई  उद्योग  सरकार  अपने  हाथ  में

 ले  लेगी  तो  उससे  उद्योग  ठीक  तरह  से  चलने

 लगेगा,  यह  बात  विश्वासपूर्वक  नहीं  कही  जा

 सकती  ।  इसलिये  उद्योगों  का  हाथ  में  लेता

 या  न  लेना--इसका  निर्णय  वास्तविकता  के

 झाधघार  पर  करना  पड़ेगा.  |

 सभापति  जी  कभी  हम  सरकार  की  निन्‍दा
 कर  रहे  हैं।  सरकार  मूल्यों  को  बढ़ने  से
 रोक  नहीं  पायी  ।  लेकिन  जब  सरकार  ही
 मूल्य  बढ़ाती  है  तो  क्‍या  जवाब  है।  पीलिया-
 मेंट  की  बैठक  होने  वाली  थी,  चीनी  का  दाम

 बढ़ाया  जायेगा--ऐसा  एलान  किया  गया  ।
 कहा  जा  रहा  है  कि  मजदूरों  को  बोनस  दे
 रहे  हैं,  गन्ने  की  कीमत  दे  रहें  हैं--तो  क्‍या
 यह  बोझा  मिल  मालिकों  पर  नहीं  डाला  जा
 सकता  था  ?  मिल-मालिक  राज  खुले  बाजार
 में  चीनी  बेचते  हैं,  जिससे  सैकड़ों  गुणा  मुनाफा
 कमा  रहे  हैं,  क्या  यह  घाटा  उससे  पूरा  नहीं  कर
 सकते  थे  ?  जब  गे  के  दाम  का  सवाल
 पाया  था  तो  इसीलिये  उनको  खुले  बाजार  में
 चीनी  बेचने  की  छूट  दी  गई  थी,  लेकिन  भ्रम
 श्राप  उपभोक्ता  पर  बोझा  डालना  चाहते  हैं  ।
 मैं  इस  विवाद  में  राजनी ति  नहीं  लाना  चाहता,
 लेकिन  जनता  यह  कह  रही  है  कि  चीनी  के  मिल
 मालिकों  ने  चढ़ाव  में  आपका  साथ  दिया,
 इसलिये  उन्हें  जनता  को  लूटने  का  अवसर
 दिया  जा  रहा  है  ।

 सभापति  जी,  राष्ट्रीयकरण  की  बात  भी

 राजनीतिक  कारणों  से  होती  है  ।  बम्बई
 के  प्रतिवेदन  में  राष्ट्रीयकरण  का  प्रस्ताव

 पास  कर  दिया--उत्तर  प्रदेश  की  चीनी

 मिलों  का  राष्ट्रीयकरण  होगा,  क्योंकि  श्री  सी  ०

 बी०  गुप्ता  उन  चीनी  मिलों  का  लाभ  उठा  रहे
 थे।  तब  राष्ट्रीकरण  उचित  था,  लेकिन
 कब  प०  कमलापति  त़िपाठी  झा  गये  हैं  तो

 राष्ट्रीकरण  उचित  नहीं  है  +.  .



 335  Motion  for  Adjournment  NOVEMBER  14,  92  Motion  for  Adjournment  336

 एक  : इसी  को
 डवल-स्टैण्ड  कहते  है  1

 श्री  अटल  बिहारी  बाजपेयी:  डबल

 स्टैण्ड  की  बात  मत  करें।  मेरा  निवेदन

 है  कि  राष्ट्रीयकरण  से  भी  ज्यादा  राष्ट्रीय-
 करण  की  चर्चा  खराब  है।  करना  हो  तो

 एक  दम  कर  डालिए  बाप  चर्चा  करते

 हैं,  मिल-मालिक  पसो  नहीं  लगाते  हैं,
 मशीनरी  सड़कों  के  लिए  छोड़  दी  गई  हैं  1

 उत्तर  प्रदेश  की  मिलों  को  लेकर  श्राप

 राष्ट्रीकरण  करेंगे  तो  उस  से  कोई  बहुत
 ज्यादा  लाभ  नहीं  होगा  ।  मिलें  हमारे

 यहाँ  ज़रूरत  से  ज्यादा  हैं,  उत्पादन कम  है।
 सरकार  उन्हें  लेना  चाहती  है  तो  ले  सकती

 है  लेकिन  राष्ट्रीयकरण  का  एलान  हो  रहा

 है,  भाचरण  नहीं  कौर  बोझा  डाला  जा  रहा

 है  उपभोक्ता  पर ।

 सभापति  जी,  वेजिटेबल  झोल  के

 दामों  की  वृद्धि  का  कोई  भ्रौचित्य  नहीं  है  1

 श्राम  आदमियों  पर  भी  बोझा  डाला  जाता

 है  तो  मिल-मांलिकों  पर  भी  डाला  जा

 संकेत  है,  उस  को  क्‍यों  बांटना  नहीं  चाहिये-
 लेकिन  ऐसा  नहीं  किया  गया  ौर  दाम  बढ़

 रहे  हैं।  मेरा  निवेदन  है  कि  दामों  का  बढ़ना

 एक  लक्षण  है,  बीमारी  नहीं  है  a  अर्थ-

 व्यवस्था  एक  गहरे  संकट  में  फंस  गई  है
 शाने  वाला  समय  पौर  भी  कठिन  होने
 बाला  है  |  विदेशी  सहायता  बन्द  हो  रही  हैं
 झपने  पैरों  पर  देश  को  खड़ा  करना  पड़ेगा।

 हर  क्षत्र  में  भ्रधिक  से  भ्र धिक  उत्पादन  की

 प्रेरणा  जगाती  पड़ेगी,  वितरण  में  समानता

 लानी  पड़ेगी  और  उपभोग  में  संयम  का

 आदर्श  रखना  होगा  ।  लेकिन  यह  शासन

 ६...  कर  नहीं  सका  है  बौर  इसी  लिए
 जनती  को  ग्र संतोष  सड़कों  पर  भा  रहा  है।
 देश  को  हैवी  बदलों  हुईं  है।  कोई  भी  श्री-

 दौलत  जब  हिंसात्मक  रूप  ले  सकता  है

 जनता  का चैंप  नहीं  रहेगा  ।  आपके

 ऊंचे  ऊचे  वादे  अगर  प्रा चरण  में  नहीं  प्रिये

 तो  लोगों  के  बै  का  बांध  टूटकर  जुडेगा
 शौर  लोग  सड़कों  पर  सवाल  हल  करते  के

 लिए  प्रेरित  होंगे  ।  मेरा  निवेदन  है  कि  युद्ध
 में  भारत  की  विजय,  ब॑  गला  देश  का  निर्माण,

 पाकिस्तान  की  पराजय,  एक  आत्मविश्वास

 का  जागरण  लेकिन  राज  देश  में  झात्म-

 विश्वास  परिलक्षित  क्‍यों  नहीं  हो  रहा  है  ?

 हम  जनता  के  जोश  को  राष्ट्र  के  निर्माण  में

 क्यों  नहीं  लगा  सके  ?  .  (व्यवधान)
 इतना  बड़ा  श्रेय  हमको  मत  दीजिए  t

 eat  उस  ग्रात्मविश्वांस  को  कम  हो  जाने

 दिया  है  ।  हेमंत  जनता  के  मन  में  निराशा

 पैदा  हो  जाने  दी  है।  हम  ने  लोगों  के  भ्र संतोष

 का  ठीक  तरह  से  माप  नहीं  किया  है  |

 मेरा  निवेदन  है  कि  मूल्य  वृद्धि  खतरे  की  घंटी

 है  झान  वाले  समय  में  सरकार  ग्राफिक

 मोर्चे  पर  और  भी  विफल  सिद्ध  न  हो  इसलिए

 आज  से  ही  नीतियों  में  परिवर्तन  आवश्यक  हैं  ।

 बैक  टु  नेहरू  राज  नेहरू  जी  का  जन्म

 दिन  है,  मैं  किसी  दूसरे  भाव  से  नहीं  कह  रहा

 हूं  लेकिन  बैक  ट्‌  वेदार,  बैक  टू  नेहरू,  नये

 नियोजन  मंत्री,  नया  प्रस्ताव,  नया  नारा,

 बैक  टु  नेहरू,  क्‍या  होगा  ?  भविष्य  की

 झोर  देखिये  ।
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 एक  निवेदन  मैं  कर  दूं  कि  जो  हमारे

 कम्यूनिस्ट  मित्र  हैं  यह  मापकों  एसे  इलान

 पर  ले  जाना  चाहते  हैं  जहां  से  बाप  वापिस

 नहीं  ब्रा  सकते  ।  अब भ्राप  ढुलकना  ही

 चाहते  हों  तो  श्राप  जायें  मुझे  कोई  आपत्ति

 नहीं  है।  लेकिन  ग्राफिक  क्षेत्र  में  जो  भी  हल

 होंगे  वह  हमें  लोकतांत्रिक  ढांचे  में  करने

 पड़ेंगे  ,  इसका  श्राप  विश्वास  रखिये  ।

 वे  जो  हल  बता  रहे  हैं  वह  लोकतांत्रिक

 ढांचे  में  चलने  वाले  नहीं  हैं।  हमारा  शासन

 तन्त्र  कैसा  है,  इसका  ध्यान  रख  कर  निर्णय

 करना  पड़ेगा  ।  हमने  फूड  कार्पोरेशन  की

 हालत  देखी  है,  भ्रष्टाचार  के  आरोपों  की

 जांच  हो  रही  है  ।  गांव  गांव  तक  अन्न  के

 वितरण  का  काम  आप  किसे  सौंपना  चाहते

 हैं,  यह  मैं  जानना  चाहता  हूं  -  उससे  कौन

 सी  समस्‍यायें  पौदा  होंगी  इसका  विचार

 करिए  1  कम्युनिस्ट  देशों  में  यह  संम्भव  है
 कि  लाइन  लगी  हुई  है,  लोग  डबल  रोटी

 लेकर  चले  जाते  हैं  भौर  कोई  चूं  नहीं  कर

 सकता  |  लेकिन  यह  भारत  है,  यहां  पर  कभी

 तक  लोकतन्त्र  कायम  है  |  श्राप  नीतियां

 बदलिये,  लेकिन  लोकतांत्रिक  ढांचे  में  परि-

 बर्तन  करके  दिखाइये  कौर  इस  परिवर्तन

 के  लिए  जनता  का  स्वेच्छा  से  सहयोग

 लीजिए  ।  छापने  एक  मौका  खो  दिया  है,

 दूसरा  मौका  आने  वाला  नहीं  है।  सरकार
 अपना  आत्मनिरीक्षण  करके  देखे  शौर  बढ़ते

 हुए  मूल्यों  की  चेतावनी  की  घंटी  को  सुने  t
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 THE  MINISTER  OF  AGRICULTURE
 (SHRI  F.  A.  AHMED):  Since  the  Ad-
 journment  Motion  is  on  the  ‘Price  Situa-
 tion’,  reply  to  the  Debate  would  be  given
 by  the  Finance  Minister  and  I  would
 deal  with  the  food  situation  with  parti-

 KARTIKA  23,  894  (SAKA)  Motion  for
 Adjournment

 cular  reference  to  sugar  and  Vanaspathi.
 The  House  is  well  aware  that  kharif  crop
 in  the  current  year  has  “been  affected  in
 several  parts  of  our  country  by  deficient
 and  late  monsoon.  I  do  not  want  to  go
 into  the  details  on  this  question  but  I
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 would  like  to  point  this  out.  Last  year
 also  kharif  crop  suffered  because  of
 drought.  This  year  not  only  coarse
 grain  but  also  rice  was  ‘affected,  during
 the  kharif  crop.  In  the  case  of  coarse
 grains,  production  suffered  a  setback  for
 the  second  year  in  succession  and  with
 the  prospect  of  lower  kharif  crop  prices
 have  shown  an  upward  trend.  And,  this
 is  one  of  the  reasons  why  prices  are
 arising,  because  most  of  our  people  con-
 sume  coarse  grains.  They  have  prefe-
 rence  for  coarse  grains.  We  can  supply
 wheat  as  much  as  possible  where  prices
 not  risen.  But  there  is  tremendous  rise
 in  the  prices  of  coarse  grains.

 To  meet  the  situation,  Government
 have  taken  a  number  of  steps.  A  massive
 programme  for  increa  the  production
 of  foodgrains  during  the  rabi  and  sum-
 mer  seasons  has  already  been  undeértaken.
 Measures  have  been  taken  to  strengthen
 the  public  distribution  system  all  over  the
 country.

 Shri  Atal  Bihari  Vajpayee  was  saying
 that  since  the  last  statement  was  made  by
 the  Finance  Minister,  no  action  had  been
 taken  for  the  purpose  of  increasing  the
 fair  price  shops  in  the  country.  May,
 point  out  that  at  that  time,  the  number
 of  fair  price  shops  was  1,28,000,  but  now
 it  has  increased  to  158,000?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Are  they  functioning  ?

 st  इपामनन्वन  मिथ  :

 कौवे  है।  कहां  इन्क्रीस  किया  है  ?

 SHRI  F.  A.  AHMED:  I  would  like  to
 submit  that  not  only  in  two  or  three
 States  where  they  have  been  running
 efficiently,  but  in  other  States  also,  steps
 have  been  taken  to  increase  their  efficiency
 of  running.  So  far  as  our  report  goes,
 they  have  been  running  more  efficiently

 बीरबल  के
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 [Shri  F.  A.  Ahmed}
 than  before,  and,  hope  that  within  the
 cour-¢  of  time,  whea  we  gain  experience,
 they  will  be  atle  to  achieve  the  object  for
 which  they  have  been  set  up  in  those
 areas.

 SHRI  S.  M.  BANERJEE:  By  that  time,
 the  people  wil,  die.

 SHRI  F.  A.  AHMED:  In  the  case  of
 sugar  too,  as  has  been  stated,  the  prices
 have  registered  a  rise.  |  fully  share  the
 concern  of  the  hon.  Members  in  _  this
 matter.  I,  however  wish  to  submit  to  the
 House  that  the  introduction  of  full  cont-
 rol  which  has  been  suggested  by  some  for
 meeting  the  situation  is  not  a  solution
 and  will  not  be  in  the  interests  of  either
 the  consumer  or  the  canegrowers.  It  will
 also  not  be  conducive  to  the  fulfilment  of
 the  imperative  need  of  maintaining  sugar
 production.  In  times  of  short  production
 of  sugarcane,  as  has  been  the  case  during
 the  last  two  years,  the  minimum  price
 statutorily  fixed  by  the  Government  for
 sugarcane  under  the  provisions  of  the
 Essential  Commodities  Act  is  only  a
 notional  one.  In  actual  practice,  the
 sugar  factories  pay  much  higher  prices  in
 order  to  get  sufficient  quantities  of  cane.

 Hon.  Members  will  realise  that  because
 of  this  policy,  this  year,  in  the  month  of
 October,  there  has  been  a  larger  produc-
 tion  of  sugar  than  during  the  month  of
 October  last  year.

 AN  HON.  MEMBER:  Why  is  there  a
 rise  in  prices  then?

 SHRI  F,  A.  AHMED:  Unless  and
 until  we  give  some  incentives  to  the
 canegrowers,  the  production  of  sugarcane
 will  fall  and  that  will  affect  not  only  the
 production  but  also  the  prices  of  sugar.
 It  is  for  that  reason  that  30  per  cent  has
 been  allowed  to  be  sold  by  way  of  free
 sales.  The  allegation  has  been  made  that
 this  has  been  done  in  order  to  help  the
 factory-owners,  because  they  had  helped
 the  Congress  during  the  election  times,  I
 categorically  deny  that  charge  with  all  the
 emphasis  at  my  command,  This  has  been
 a  general  observation.  made  by  the  hon.
 Members  not  only  now  but  from  time  to
 time  whenever  they  get  an  opportunity
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 to  malign  the  Congress  Organisation  and
 the  Congress  Government...

 SHRI  SHYAMNANDAN  MISHRA:
 How  is  he  referring  to  the  Congress
 (Organisation)?

 SHRI  F.  A.  AHMED:  Government
 have  not  utilised  in  the  least  any  money
 from  the  factory-owners,  and  they  have
 not  taken  any  donation  from  them  for
 the  purpose  of  running  the  Congress  elec-
 tions....

 SHRI  DINEN  BHATTACHARYYA:
 Not  donation,  but  regular  chanda.

 8.00  brs.

 SHRI  F.  A.  AHMED:  As  hon  Mem-
 bers“are  aware,  recently,  we  have  fixed
 the  price  of  sugarcane  at  Rs.  8  for  a  re-
 covery  of  8.5  per  cent.  But  that  is  the
 notional  price  of  sugarcane  as  long  as
 the  production  of  cane  is  not  sufficient  to
 meet  our  requirements.  I  think  hon.
 members  must  have  heard  that  due  to
 his  efforts,  it  was  possible  for  the  Chief
 Minister  of  UP  to  see  that  the  growers  in
 western  UP  got  Rs.  2.25  per  quintal
 and,  growers  in  central  UP  got  Rs.  11.25.
 About  eastern  UP,  there  is  still  dispute.
 They  are  demanding  as  much  as  Rs.  15
 per  quintal.

 क्रि  ईश्वर  चौधरी  (गया)  :बिहार  में  ?

 SHRI  F.  A.  AHMED:  In  Bihar,  they
 have  not  been  able  to  settle  the  matter.
 It  is  still  in  dispute.  I  shall  have  a  talk
 with  the  Chief  Minister  of  Bihar  and  ask
 him  to  fall  in  line  with  what  is  decided
 in  UP.

 SHRI  BHOGENDRA  JHA  _  ({(Jai-
 nagar):  The  bargaining  is  stiH  on.  It
 has  not  been  decided.

 SHRI  F.  A.  AHMED:  If  on  the  one
 band  hon,  members  want  that  the  price
 of  sugarcane  should  be  increased,  how
 can  the  price  of  sugar  remain  as  it  is....
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 SHRI  S.  M.  BANERJEE:  Last  time
 when  he  made  4a  gtatement  here,  the  hon.
 Minister  assured  us  that  there  is  enough
 stock  of  sugar  and  prices  will  not  increase.
 Now  he  is  attributing  the  increase  to
 bonus  and  the  rise  in  cane  price.  Did  he
 ever  care  to  investigate  what  fabulous
 profits  were  made  by  the  millowners?  The
 Chief  Minister  of  UP  had  said  that  he
 was  prepared  to  take  over  the  entire  dis-
 tribution  of  sugar  through  the  State
 machinery.  What  is  Government's  reac-
 tion  to  this?  What  is  the  use  of  hearing
 all  these  things  which  he  is  saying  here?
 Sugar  is  selling  at  Rs.  4  and  Rs.  5  per
 kilo  and  he  is  tel'ing  us  some  stories  about
 all  these  things.

 SHRI  F.  A.  AHMED:  So  far  as  the  rise
 in  sugar  price  is  concerned,  I  extirely
 share  the  concern  of  the  hon.  House.  But
 I  would  point  out  that  as  lors  as  we
 accept  the  principle  laid  dow.  by  the
 Tariff  Commission,  we  have  to  take  into
 account  the  price  of  sugarcane  for  fixing
 the  cost  of  production,  When  the  price  of
 cane  goes  up,  automatically  it  will  have  its
 effect  on  sugar  price  also.  I  understand
 the  position  of  the  hon.  member  from
 this  point  of  view;  if  be  thinks  that  the
 increase  in  the  price  of  sugar  which  they
 ‘are  getting  for  the  30  or  40  per  cent  is
 not  transmitted  to  the  growers,  that  is  a
 matter  which  we  can  certainly  consider.
 I  shall  have  a  talk  with  the  Finance
 Minister  and  see  what  action  can  be  taken
 to  see  that  the  profit  earned  by  the
 factories  which  is  not  transmitted  to  the
 growers  can  be  mopped  up  by  charging
 more  taxes  and  so  on.  This  is  a  matter
 which  bas  to  be  considered.  It  has  to
 be  examined  carefully  and  a  decision  on
 it  cannot  be  taken  offhand.  I  hard  heard
 that  in  UP  the  price  which  they  have
 received  has  been  reflected  in  the
 Price  of  the  cane.  But  there  have  been
 complaints  from  Tamil  Nadu  and  one  or
 two  other  places  that  the  price  has  not
 been  reflected  in  the  cane  price.  We
 have  been  trying  to  persuade  the  State
 Governments  to  take  necessary  action
 against  those  factories  so  that  the  increas-
 ed  price  of  sugar  is  transmitted  to  the
 growers  abe

 KARTIKA  23,  894  (SAKA)  Adjournment  342
 SHRI’  BHOGENDRA  JHA:  Pending

 that  consideration,  why  does  Government
 increase  the  price  of  levy  sugar?

 SHRI  F.  A.  AHMED:  Now  the  new
 cane  is  coming  and  sugar  is  manufactured
 from  it  and  the  price  of  sugarcane  has
 recently  been  increased.  So  far  as  the
 price  of  levy  sugar  is  concerned,

 it  includes  the  cost  of  production
 and  the  increased  price  which  they  will
 have  to  pay  to  the  cane  growers,  As  I
 have  pointed  out,  from  the  beginning  of
 this  season  we  have  increased  the  price
 from  Rs.  7.37  to  Rs.  8  per  quintal.  That
 is  for  a  recovery  of  8.5  per  cent  and
 then  also  for  the  proportionate  increase.
 For  0.  per  cent,  there  will  be  an  increase
 of  about  9.0  per  cent  for  quintal.  There-
 fore,  under  the  system  of  partial  control,
 it  has  been  possible  or  the  Government
 to  ensure  that  the  domestic  consumers
 get  a  reasonable  portion  of  their  require-
 ments  at  a  price  much  lower  than  the
 open  market  price.  I  think  the  hon.
 Members  will  notice  that  since  the  past
 few  months,  the  price  of  levy  sugar
 which  is  to  be  paid  by  the  consumer  is
 uniform  throughout  the  country.  For-
 merly,  for  one  place  it  used  to  be  higher
 ‘and  at  another  place  it  फटी  to  be  lower,
 but  now,  we  have  laid  down  that  so  far
 as  fhe  consumer  is  concerned,  he  will  pay
 at  a  uniform  price  all  over  the  country.
 On  account  of  that,  in  many  places  there
 has  been  relief  and  in  some  places  the
 price  of  levy  sugar  has  been  higher  than
 what  used  to  be  paid  for  it.

 The  statutory  minimum  price  for  sugar-
 cane  has  been  taken  into  consideration.
 It  can  be  said  that  the  bulk  consumers  and
 the  affluent  sections  of  the  public  who
 purchase  free  sale  sugar  in  the  open
 market  will  meet  a  portion  of  the  cost  of
 levy  sugar  issued  to  the  normal  class  of
 domestic  consumers,

 Under  the  scheme  of  partial  control,
 it  was  also  envisaged  that  the  sugar  fac-
 tories  will  plough  back  their  excess  rea-
 lisations  accruing  to  them  from  the  sale
 of  free  sugar  in  the  open  market  to  the
 cane-growers,  thereby  ensuring  for  them
 remunerative  and  incentive  prices  for  the
 sugarcane.
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 AN  HON.  MEMBER:  What  bappened

 ‘to  that?

 SHRI  F,  A.  AHMED:  For  30  per  cent
 of  the  sugar  which  they  are  selling  in  the

 free  market,  from  thé  increased  price  for
 the  sugarcane.  (Jnferruption).

 AN  HON.  MEMBER:  Why  raise  the
 price  of  sugarcane?

 SHRI  F.  A.  AHMED:  It  is  very  simple.
 The  hon,  Mémber  shou'd  try  to  under-
 ‘stand  that  formerly  the  price  of  levy  sugar
 was  fixed  on  the  basis  of  the  minimum
 price  paid  for  the  sugarcane.  That  was
 Rs.  7.37.  Now.  it  has  been  interested  to
 Rs.  8  for  a  recovery  of—

 AN  HON.  MEMBER:
 minimum.

 That  is  the

 SHRI  F.  A.  AHMED:  it  is  on  the
 basis  of  that}  minimim  that  we  have
 taken  into  consideration  the  price  of
 sugarcane  and  fixed  the  price  of  sugar.
 Now,  for  70  per  cent  of  the  sugar,  at
 the  minimum  price  fixed  for  sugarcane;  it
 has  to  be  taken  into  consideration  for
 levy  sugar.  For  30  per  cent,  because
 they  pay  a  higher  price  than  the  mini-
 mum  price,  the  sugarcane  growers  are
 paid  Rs.  VW  in  some  places  and  in  some
 other  places  Rs.  12  and  so  on.

 SHRI  S.  M.  BANERJEE:  About  pulses,
 wheat,  rice,  what  is  the  position?

 SHRI  F,  A.  AHMED:  The  hon.  Mem-
 ber  will  realise  that  the  interease  which
 has  recently  been  annuonced  is  about  20
 per  cent.  Nearly  i4  or  I5  per  cent  of
 it  is  due  to  the  fact  that  the  price  of
 sugarcane  has  been  increased.  About  6  per
 cent  is  due  to  the  increased  bonus,  from
 four  per  cent  to  8  43  per  cent.  The  hon.
 Member  will  agree  with  me  that  the
 remédy  for  the  present  situation  of  the
 high  price  of  sugar  lies  in  increasing  the
 production:  of  sugarcane  by  all  possible
 means,

 ~
 SHRI  8S.  M.  BANERJEE:  Produce
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 SHRI  F.  A.  AHMED:  The  efforts  of

 the  Government’  are:  pfesently.  directed
 towards  this:  objective  and  this  can  suc-
 ceed  only  with  the  unstmted:  support  and
 co-operation  of  the  cane-growers,  facto-
 ries,  consumers  and!  last  but:  not  the
 least,  weather.  The  action  taken  by  the
 Government  has  already  shown  results.
 The  prortction  during  October,  1972,  the
 first  nmvonth  of  the  crushing  seasof,  has
 risen  to  .40  lakh  tonnes  as  against
 41,000  tonnes  during  October,  97l.  05
 factories  were  reported  to  be  in  produc-
 tion  yesterday  as  against  58  factories.  last
 year  on’  the  same  date.  Tiil  the  total
 production  increases  and  the  prices
 comequently  fatt,  it  is  inevitable  that
 there  should  be  some  amount  of  self-
 imposed  discipline  in  the  consumption  of
 sugar.  I  would  earnestly  request  the
 hon.  Members  of  this  House  to  extend
 their  co-operation  in  educating  the  public
 in  this  regard.

 As  regards  the  rise  in  the  price  of
 vanaspati,  I  wish  to  explain  that  the  price
 is  reviewed  every  fortnight  with  reference
 to  the  ruling  prices  of  edible  oils  that  go
 into  its  manufacture...  .(/nterruptions).
 About  eighty  per  cent  of  the  price  of  the
 vanaspati  is  accounted  for  by  the  cost  of
 the  raw  oils  used  in  its  production.  Un-
 til  recently,  the  Government  was  in  a
 position  to  keep  the  price  of  vanaspati
 unchanged  over  as  long  a  period  as  possi-
 ble,  by  neutralising  the  increases  in  the
 prices  of  edible  oils  used  in  its  manu-
 facture  through  the  issue  of  cheaper  im-
 ported  oils  like  soyabean  oil.  With  the
 almost  complete  exhaustion  of  the  stocks
 of  soyabean  oil  such  neutralisation  is  no
 more  possible.  Further,  with  the  damage
 to  the  kharif  groundnut  crop  caused  by
 drought  and  the  consequent  rise  in  the
 prices  of  groundnut  oil  which  is  the  oil
 largely  used  in  the  manufacture  of  vanas-
 pati,  it  has  not  been  possible  to  avoid  the
 frequent  increase  in  the  price  of  vanas-
 pati.  However,  I  wish  to  inform  the  House
 that  during  the  year  972  so  far,  the
 prices  of  vanaspati  have  been  increased
 on  five  occasions  in  different  zones  and
 reduced  on  two  occasions,  there  being  a

 net  increase  of  74  ta  80  paise  per  kilo-
 gram.  This  compares  with  the  increase
 of  as  much  as  II5  to  29  paise  per  kilo-
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 gram  in  the  different  zones  ,in  the  cost
 of  production  of  -vanaspati  including.  the
 cost  of  raw  oils..used.in  its  masufacture.
 The  Government.  propose  to  obtain  expert
 advice  as  to  whether  the  existing  pro-
 cedure  of  review  and.  revision  of  -.vanas-
 pati  prices  could  be  suitably  amended  so
 ‘as  to  ensure  that.  the  prices  of  vanasputi
 remain  unchanged  over  ga  longer  period
 of  time  than.  now,

 As  the  hon.  Members  are  aware,  every
 fortnight  ‘there  used  to  be  a  review,  but
 during  the  past  two  months  it  has  been
 our  practice  mot  to  review  it  every  fort-
 night  but  every  month  or  every  two
 months.  The  increase  in  the  price  of  oil
 is  reflected  in  the  price  of  vanaspati.
 Therefore  increase  in  the.  vanaspati.  price
 has  become..pecessary  and  we  are  giving
 them.  much.below,  than  the  increase  in  the
 cost  of  production.

 AN  HON.  MEMBER:  What  atout
 the  profit  of  the  millowners  ?

 SHRI  F.  A.  AHMED:  It  is  not  a  ques-
 tion  of  giving  any  profit  to  ‘the  millowners.
 It  is  baseg  o  the  principl-s  Inid  down
 by  the  Tariff  Commission  according  0
 which  the  cost  of  production  has  to  be
 calculated  and  the  hon.  Members  are
 aware.  nearly  80  per  cen:  of  vanas-
 pati  depends  upon  oil  and  the  oil  prices
 are  bound  to  have  their  effect  upon  the
 vanaspati  prices.  Oil  prices  are  not  con-
 trolled,  and  so  when  the  price  of  oil
 increases,  vanaspati  prices  will  also  in-
 crease  ‘automatically  and  we  cannot  es-
 cape  that.  That  can  only  be  «one  by
 increasing  production  of  oil  seeds  in  the
 country.  For  that  purpose  also  steps
 have  been  taken.  “We  are  increasing  ‘the
 Production  of  sunflower  and  soyabean.
 When  these  steps  are  implemented  it  will
 be  possible  for  us  to  bring  down  the  price

 vanaspati.  .  Efforts  rave.  also  =  heen
 made  by  us  to,import  some  palm  oil  from
 outside;  I  think:  5,000  tonnes  had  already
 been  imported,  and  we  are  trying  for  the
 import  of  a  bigger  quantity.  I[£.that  goes
 through,  it  will  be  possible for  us  to.  bring
 down  or  at  least  .to..  have  .some.  effect,,.on
 the.  price  of  .yanaspati.  .We.  bave  .  also
 imported  from  Canada  abdut  a  lakh  of
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 tonnes  of  grape  seeds.  When  that  comes
 and  .when  we  are  in  a,  position  fo.  supply
 some  parts  of  the  country,  particularly  tbe
 Eastern  region,  it  will  be  possible  to  have
 some  effect  on  the  price  of  vanaspati.
 ‘But.  unless  and.  until.  production  increases
 _and  .we  import  the,  necessary  quantity  of
 oil  negessary  for  the  manufactur:  of
 vanaspati,  I  cannot  give  you  any  asgur-
 ance  that  the  price  of  vanaspati  will  be
 controlled  or  checked;  it  naturally  depends
 upon  the  price  of  oil.

 These  are  the  few  things  which  I
 wanted  to  say  before  the  House.

 क्रि  -ईश्वर  चौधरी  :  मैं  मंत्री  महोदय
 से  एक  जानकारी  चाहता  हूं  ।  गया  में  गु  रारू
 बीनी  मिल  में  पांच  हज़ार  क्विंटल  से  भी

 अधिक  चीनी  सड़  रही  है।  क्या  मंत्री  महोदय

 बिहार  सरकार  को  उस  को  बिकवाने  की

 आज़ा  देंगे  ?

 “MR.  CHAIRMAN:  It  is  hardly  rele-
 vant  to  the  issue  we  are  debating.  Shri
 Viswanathan.

 SHRI  G.  VISWANATHAN  =  (Wandi-
 wash):.,Sir,,  I.  -rise  to  support  the  ad-
 journment  motion  to  censure  the  Govern-
 ment  on  its  failure  to,,hold the,  price-live,
 its  failure  to  safeguard  the  interests  of
 the  consumer  and  its.  failure  to  safegyard
 the  interests  of  the  common  man,  .  the
 downtrodden  and  the  middle  class.  I
 would  like  to  start  with  the  admission,
 gather  the  confession,  of  the  .  Finance
 Minister  regarding  the  rise  in  prices.  Ac-

 “As.on  2I-0-972  the  ,  General.
 index,  of  Wholesale.  Prices  stood
 at  210.9,  ie.  0.2  per  cont,  bigher

 .,than  the  level  of  a  year,  ago.  A
 steep  rise  ,in  the.  prices  of  food
 articles  .  bas  .  Been  .  the  major
 cause,.of  an.  ingrgase.,in  general

 fice  level.  During.  phe  twelve
 months  periag  ending  2-I0-972

 rahe,  index  ..of,.  the  artigles
 group  went  .  up, by  14.5,  का
 cent  vaee™  eftc,
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 It  is  not  only  in  the  case  of  goods  which
 are  in  short  supply  that  the  prices  are  in-
 creasing.  Even  the  prices  of  commodities
 which  are  surplus  in  our  country  afé  in-
 creasing.  When  this  question  was  put  to
 the  Agriculture  Minister,  Mr.  Ahmed,  he
 said:  “It  is  difficult  to  understand  why  the
 price  of  wheat  should  rise,  which  has
 never  been  in  short  supply”.

 ‘18,18  hrs.

 [Soar  छू,  N.  Tiwary  in  the  Chair]

 I  have  also  got  the  figures  supplied  by
 the  Consumer  Council  of  India.  Accord-
 ing  to  them,  the  consumer  price  index
 which  was  209  in  967  went  up  to  226  in
 970  and  the  average  for  the  first  six
 months  of  972  stands  at  236,  Accord-
 ing  to  the  Consumer  Council  of  India,
 the  cost  of  a  cup  of  tea  was  l0  puise  in
 1947;  it  went  up  to  4  paise  in  960  and
 after  the  garibi  hatao  programme,  it  has
 gone  up  to  30  paise.  The  cost  of  a  plate
 of  rice  which  was  only  75  paise  in  ‘1947,
 went  up  to  one  rupee  in  960  und  after
 this  massive  mandate,  jt  has  gone  up  to
 Rs  1.75,  This  is  how  prices  are  rising.

 Whenever  we  raise  this  question  here,
 every  Minister,  from  the  Deputy  Minister
 upto  the  Prime  Minister,  comes  out  with
 an  explanation  that  in  any  developing
 economy  in  any  under-developed  country.
 it  is  natural  and  common.  But  this  argu-
 ment  that  inflation  and  price  rise  ue
 common  in  a  deve'oping  country  has  been
 falsified  by  the  statistics  collected  hy  the
 International  Monetary  Fund.  The  IMF
 collected  statistics  for  seven  Asian  count-
 ties.  According  to  that,  the  consumer
 prices  have  risen  by  only  20  per  cent  in
 Thailand  and  Malaysia  and  these  two
 countries  have  been  successful  in  control-
 ling  the  prices.  In  Ceylon  and  Taiwan
 the  prices  have  gone  up  by  33  per  cent.
 In  India  and  Philippines  the  prices  have
 risen  by  about  50  per  cent.  We  can  feel
 ‘Satisfied  that  we  are  better  than  South
 Korea,  where  the  cost  has  gone  up  even
 above  the  Indian  level.  So,  this  inevita-
 bility  of  inflation  and  price  rise  in  a  deve-
 loping  economy  has  been  falsified.
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 What  are  the  real  reasons  for  price  rise
 in  this  country?  The  Jansargh  leader
 referred  to  money  supply,  which  is  under
 the  control  of  the  Central  Government,
 which  is  one  of  the  main  reasons  for  in-
 flation  and  price  rise  in  this  country.  This
 is  a  matter  entirely  within  the  control  of
 the  Government.  The  Nasik  Printing
 Press  print  currency  notes  and  pump  into
 the  market.  It  has  risen  from  Rs.  45
 crores  between  October  967  \o  Geptem-
 ber  968  to  Rs.  535  crores  in  the  same
 period  in  ‘1968-69  and  further  risen  to
 Rs.  843  crores  during  the  corresponding
 period  in  1969-70.  This  is  how  money
 has  been  pumped  into  the  market  and
 automatically  prices  have  also  gone  up.

 Another  contributory  factor  which  has
 its  own  share  in  the  price  rise  and  with
 which  we  are  familiar  is  deficit  financing.
 The  deficit  financing  in  the  First  Plan  was
 to  the  extent  of  Rs.  530  crores.  In  the
 Second  Plan  it  went  up  to  Rs,  948  crores
 and  in  the  Third  Plan  it  reached  a  I.cight
 of  Rs.  1,150,  crores.  In  the  Fourth  Plan,
 only  last  year  we  had  deficit  financing  to
 the  tune  of  Rs.  700  crores  and  this  yesar
 it  is  mor?  than  Rs.  300  crores.

 In  spite  of  all  this,  when  the  Prime
 Minister  was  asked  about  price  rise,  she
 gave  a  rosy  picture.  It  was  not  long  ago,
 only  as  recently  as  July  972  when  this
 question  of  pric:  rise  was  posed  to  her,
 she  said:

 “Tam  told  that  the  rrices  have
 shown  some  decline  and  I  expect
 them  to  go  down  further.”

 This  is  what  she  expected.  Yet,  instead
 of  the  prices  going  down,  they  have  gone
 up.

 Before  going  to  the  other  reasons,  let
 me  take  up  the  increase  in  the  price  of
 sugar  and  vanaspati.  Only  q  little  while
 ago,  the  hon.  Member,  Shri  R.  K.  Sinha,
 was  saying  that  the  government  cannot
 control  the  weather  gods  and  rain.  But
 I  still  feel  that  government  can  control
 the  prices  of  sugar  and  vanaspati.  |  think



 Motion  for  KARTIKA  23, 349

 the  Government  committed  an  unpardon-
 able  crime  by  increasing  the  sugar  price
 by  Rs.  200  per  tonne.  The  Minister  was
 saying  that  because  we  have  fixed  the
 minimum  price  for  sugarcane,  so  the  price
 of  sugar  in  the  open  market  has  to  be
 increased.  I  do  not  know  what  is  the
 sanctity  behind  this  ratio  of  70:30,  Even
 taking  that  for  granted,  Government  have
 givn  enough  concessions  to  the  sugar  mills,
 enough  incentives  to  the  sugar  mills  this
 year.  I  want  to  mention  a  few  of  the
 concessions  which  the  Government  had
 given.

 Government  have  announced  a  detailed
 scheme  of  rebate  in  excise  duty  on  sugar
 in  order  to  encourage  its  production  to
 meet  the  demand  for  sugar  in  the
 coming  months.  Under  the  scheme,  a
 rebate  of  Rs.  40  per  quintal  will  be  grant-
 ed  on  the  production  of  sugar  in  the
 months  of  October  and  November  972
 on  the  quantity  in  excess  of  that  pro-
 duced  by  any  factory  in  the  correspond-
 ing  period  in  97l.  <A  rebate  of  Rs,  20
 per  quintal  will  be  allowed  on  the  pro-
 duction  of  sugar  in  the  months  of  Decem-
 ber  972  to  April  973  on  the  quantity
 in  excess  of  Ws.  per  cent  of  what  any
 sugar  factory  produced  in  the  corres-
 ponding  periog  during  the  (1971-72  sugar
 season.  In  May  and  June  1973,  produc-
 tion  of  sugar  in  excess  of  the  quantity
 which  any  sugar  factory  turned  out  in  the
 corresponding  period  of  972  would  be
 allowed  a  rebate  of  Rs,  39  pe:  quintal.
 A  rebate  of  Rs.  20  per  quintal  will  be
 allowed  on  the  production  of  sugar  in
 July  to  Sept:mber  973  on  the  quantity
 in  excess  of  that  produced  by  any  sugar
 factory  during  the  same  period  in  1972.
 A  rebate  of  Rs.  40  per  quintal  will  be
 granted  in  respect  of  new  factories  going
 into  production  for  the  first  time  in  the
 sugar  year  ।  1972-73,  i.e.  on  or  after
 October  ,  972  on  the  quantity  in  excess
 of  5,000  metric  tonnes  produced  during
 the  sugar  year  ‘1972-73.

 Government  feels  that  with  this  scheme
 of  rebates  the  sugar  industry  should  be
 able  to  offer  better  prices  for  cane  over
 the  minimum  prices  already  announced
 80  as  to  achieve  the  optimum  level  of
 production  in  the  coming  year.
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 Now,  the  Government  argues  again  that
 they  have  to  raise  the  price  of  sugar  so
 that  the  mill-owners  will  pay  to  the  cane
 growers.

 Not  only  this.  Even  if  the  Government
 feels  that  this  is  not  enough  for  sugar  mil-
 owners,  there  is  another  way  of  helping
 them.  For  the  molasses  produced  by  sugar
 factories,  the  Government  has  fixed  an
 absured  price.  It  is  nothing  as  compared
 to  the  open  market  price.  They  have  fixed
 a  price  of  Rs.  60  per  tonne.  It  is  sold  in
 the  open  market  at  Rs.  350-400  per  tonne.
 Why  should  they  fix  a  price  of  Rs.  60  per
 tonne?  Let  them  increase  the  price  of
 molasses  which  will  help  the  sugar  facto-
 ries.

 There  is  no  ‘argument  for  the  Govern-
 ment  to  increase  the  price  of  sugar.  When
 the  Parliament  is  meeting,  they  do  not  take
 the  approval  of  Parliament  and  they  do
 not  even  take  the  Parliament  into  confi-
 dence.  Without  taking  the  Parliament  into
 confidence,  they  have  announced  that  they
 are  going  to  increase  the  price  of  sugar.  I
 think,  the  Government  must  come  out  with

 a  statement  that  they  will  not  raise  the
 price  of  sugar.  They  have  already  30  per
 cent  with  them  which  they  can  sell  in  the
 open  market  and  it  is  being  sold  at  Rs.  4

 per  kilo.

 Then,  as  has  already  been  suggested,  if
 you  want  to  really  con‘rol  the  prices,  there
 should  be  a  cut  down  in  the  non-Plan  ex-
 penditure.  The  Finance  Minister  often
 speaks  about  austerity  and  financial  dis-
 cipline.  He  has  got  whatever  he  wanted
 from  the  States.  The  Central  Government
 asked  the  State  Governments  to  imme-
 diately  clear  the  overdrafts.  According  to
 the  statement,  the  outstanding  overdrafts
 of  Sales  reached  a  record  level  of  Rs.  642
 crores  at  the  end  of  April,  1972.  But  after
 the  implementation  of  the  new  policy,
 once  the  overdrafts  were  cleared  by  the
 States,  there  have  been  no  outstanding
 overdrafts  at  the  end  of  September,  1972.
 The  States  have  played  their  part.  I  would
 like  to  know  from  the  Finance  Minister  as
 to  what  role  he  is  going  to  play.
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 The  coste  of  ‘administration  is  going  up
 It  should  be  brought  down.  Not  only
 that.  There  was  a  demand  here  to  nation-
 alise  all  the  sugar  factories.  Before  going
 into.  that  question,  I  would  like  to.  know
 from  the  Finance  Minister  whether  he  has
 taken  steps.  to  convince  the  people  that
 whatever  industry  we  have  is  functioning
 efficiently.  That  is  the  duty  of  the  Central
 Government

 The  only  real  solution  in  the  long  run
 will  be  ‘an  increase  in  production.  It  is
 not  only  for  one  party  but  it  is  for  all  the
 parties,  aJl  the  trade  union  leaders,  the
 employers  and  the  employees  to  put
 their  heads  together  and  see  that  produc-
 tion  is  increased  in  the  country.

 Finally,  it  is  ti:  duty  of  7  Central  Gov.
 ernment  to  hold  the  price  line.  The  State
 Governments.  I  think,  are  helpless  in  con
 trolling  the  prices.  The  Central  Govern-
 mnt  has  miserably  failed  to  control  the
 Prices  of  essen'ial  commodities.  And  the
 onty  victim  is  the  common  man,  That  is
 why  the  Government  ne:ds  a  censure.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Chairman,  Sir,  it  is,
 indeed,  noteworthy  that  the  adjournment
 motion,  which  does  imply  a  pronounced
 element  pf  censure,  that  we  are  discussing
 today  is  in  the  name  cf  an  hon.  Member
 of  the  C.P.I.  which  is  3  party  professedly
 friendly  to  the  ruling  party,  an  ally  of  the
 ruling  party,  and  a  party  which  believes  in
 what  is  called  the  policy  of  wnity  and
 struggle.  That  is  sometimes,  it  unites  with
 them  and.  occasionally,  it  shows  the  sign
 of  breaking  off  with  them.  That  reminds
 me  of  what.  an  Urdu  poet  has  said:

 द्वारा ले.  जारी  भी  चाहिए  -तकरार

 थोड़ी  सी

 It  6  this  party  which  did,  pot  walk  put
 when  ,we  qid,  after,.ta  An  adjoura-
 ment  mafjon  last  time,  a

 og
 this  party

 which  has  now  thought  it  fit  to  join  hands
 with  us  to  the  Govern  it.  So,
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 ‘the  ruling  party  might  .be  saying.  Eritu
 Brutus.  Anyway,  it  is  an  interesting  sign
 which  nobody  will  fail  to  mark.

 The  present  price  situation  is  the  result
 of  a  thorough  mis-management  of  the
 Indian  economy  and  its  finances.  Basically,
 it  is  the  result  of  pseudo-radical  policies

 of  the  Government  which  can  give  nei-
 ther  growth  nor  social  justice.  It  is
 because  of  the  failure  at  the  policy  level
 that  we  have  got  this  catastrophic  rise  in
 prices.  Government  have  sacrificed  ratio-
 nality  and  somehow  come  to  believe  that
 they  can  escape  the  consequences  of  the
 basic  economic  laws.  There  is  no  escape
 from  the  consequences  of  the  basic  econo-
 mic  laws,

 So,  broadly,  one  can  say,  Mr.  Chairman,
 that  this  catastrophic  situation  has  been
 brought  about  by  Government  which  has
 given  up  rationality;  and  secondly  by.  the
 Reserve  Bank  of  India  which  have  abdi-
 cated  its  legitimate  function  of  the  Central
 Bank  of  the  Country  and  become  a  slave
 of  the  Government  of,  India;  it  has  abdi-
 cated  its  autonomy,  independence  and  ob-
 jectivity.  This  is  the  time  when  we  must
 say  very  plainly  to  the,  Reserve  Bank  of
 India  that  it  is  much  better  that  such  an
 institution  were  wound  up  and  the  func-
 tions  were  taken  over.  by  a  department  or
 unit  of  the  Finance  Ministry.  (Jnferrup-
 tion).,  It  has  become  the  slave  of  the  Gov-
 ernment  of  India.  That  is  the  point  I

 -THE  MINISTER.  QF  FINANCE  (SHEI
 How?

 SHRI  SHYAMNANDAN  MISHRA:
 Because  it  is  not  functioning  at  ‘all.

 Thirdly,  it  is  because  of  the  fact  that
 the  Planning  Commission  is  now  no  more
 the  alert  body  and  the  watchdog  of  plait
 pips  in,  this  country,

 Tt  is  also  due  to  the  fact  that  most  of
 the  economists  of  the  country  have.  be

 ts  of  the
 pee  e  नि  4  ०0  पेश  ato in Indonesia  whe  prices  went  up  by
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 May  I  also  say  that  the  Parliament  of
 India  too  will  have  to  share  quite  a  subs-
 tantial  portion  of  the  responsibility  for  this
 because  it  seems  to  have  abdicated  its
 function  of  close  financial  scrutiny  and
 control?  Otherwise,  how  could  we  have
 this  situation  created  by  the  take-over  of
 Balmer  Lawrie  at  much  more  than  the
 prevailing  market  prices  which  gave  to
 Poster  Goenka  more  than  Rs.  67  lakhs?
 Who  is  to  look  after  this?  We  cannot
 find  any  institution  ‘under  Parliament
 which  can  closely  scrutinise  a  deal  of  that
 kind.

 Then,  Mr.  Chairman,  it  is  due  to  poli-
 tical  corruption  that  we  find  the  growth
 of  black  money  taking  place  at  a  much
 greater  rate  than  the  growth  of  national
 income.  And  this  nullifies  all  efforts  at  any
 fiscal  or  ref ry  discipli  The:  s
 you  find  that  my  hon.  friend,  the  Minis-
 ter  for  Foreign  Trade,  says  that  the  scan-
 dal  with  regard  to  rags  for  the  riches—
 it  is  a  scandal  which  has  come  to  be
 called  ‘rags  for  the  riches'—has  almost
 ended.  But  so  far  as  we  are  concerned,
 this  has  just  begun  and  the  curtain  can-
 not  be  very  easily  rung  down  on  that.

 It  has  already  been  pointed  out,  so  far
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 Political  leadership  which  is  propound-
 ing  these  pseudo-radical  policies.

 Now,  let  me  come  to  the  vigilance
 which  the  Finance  Ministry  is  expected  to
 exercise  in  respect  of  prices.  Could  this
 Finance  Ministry,  I  ask,  Mr.  Chairman,
 be  expected  to  exercise  any  vigilance
 when  in  the  canteen  of  the  Finance  Minis-
 try  itself,  prices  of  all  items  have  been
 put  up  even  after  the  statement  of  the
 Finance  Minister  that  the  prices  will  not
 be  allowed  to  rise?  I  repeat  even  in  the
 canteen  of  the  Finance  Ministry  the
 Prices  of  all  items  have  been  increased.
 That  is  my  information.

 Adjournment

 Let  me  briefly  delineate  the  economic
 outline  of  the  problem.  Broadly,  the  po-
 sition  is  that  prices  have  been  increasing
 at  the  rate  of  2  per  cent  per  month,  and
 the  situation  is  like  this:  that  whereas
 the  prices  increased  in  1970-71  by  5.5
 per  cent,  in  97I-72  they  increased  by
 only  4  per  cent  and  since  the  turn  of
 1972-73,  they  have  increased  by  है  per

 cent  or  so,  and,  in  relation  to  last  year,
 the  prices  have  increased  by  l0  per  cent.
 But  the  point  that  we  have  to  realise

 is  this:  that  all  this  is  based  on  the
 wholesale  index.  We  do  not  have  in  this

 try  the  retail  index  and  it  is  high as  examples  of  political  corrupti  are
 concerned,  how  the  price  of  sugar  has
 been  allowed  to  be  raised  in  the  scanda-
 lous  manner  in  which  it  has  been  done,
 and  all  that  is  being  done  in  the  name  of
 assisting  the  cane-growers  and  so  on.  Si-
 milarly,  the  price  of  vanaspathi  has  been
 raised.  Nobody  says  that  this  should  not
 be  raised;  this  could  be;  expenses  were
 increasing,  but  they  could  be  absorbed  by
 Profits,  WVanaspati  has  been  reaping  fa-
 bulous  ‘profits,  There  is  no  doubt  about
 it,

 But  let  me  briefly  refer  to  the  tho-
 Tough  mismanagement  of  the  economy
 and  the  pseudo-radical  pojicies  of  this
 Government.  To  my  mind,  pseudo-radi-
 calism  is  worse  than  reaction.  But  TIT
 must  say  that,  so  far  pseudo-radical  poli-
 cies  are  concerned,  this  is  not  only  the
 handiwork  of  my  hon.  friend,  the  Finance
 Mimister,  but  this  is  primarily  the  handi-
 work  of  the  political  leadership.  In  al!
 fairness  to  him,  I  must  say  that  he  is  at

 2379  L.S.—2.

 time  that  the  retail  index  numbers  were
 brought  out  in  this  country  too.  On
 the  basis  of  retail  index,  it  could  be
 asserted  that  the  poor  man's  rupee  hus.
 depreciated  more  than  the  rich  man’s.

 rupee.  &
 If  we  take  into  account  the  fact  that

 the  level  of  Rs.  20  per  capita  per  month
 is  the  poverty  line,  then,  upto  ‘1967-68,
 nearly  50  per  cent  or  so  of  the  popula-
 tion  were  said  to  he  below  the
 poverty  line.  Now,  since  1967-
 68,  the  prices  have  gone  up  by  more

 than  1s  per  cent.  That  brings  me  to  say
 that  now  tht  number  of  the  poor  below
 the  poverty  line  has  increased  by  another
 0  per  cent  or  so,  so  that  you  have  got

 now  more  than  60  per  cent  of  the  popula-
 tion  below  the  poverty  line...  .(/arerrup-
 tions)  On  the  basis  of  the  price  rise  that

 has  taken  place  during  this  period,  broad-
 ly  one  can  say  that  in  the  place  of  278
 million  who  were  below  the  poverty  line.
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 now  we  have  got  327  million  below  the
 poverty  line.  That  is,  in  fact,  the  contribu-
 tion  to  the  eradication  of  poverty!  It  is
 simply  wonderful  in  the  face  of  your
 “Garibi  Hatao’  slogan.

 Then,  what  would  happen  when  the
 buffer  stock  would  be  depleted  ....(Jn-
 fterruptions).  Now,  there  is  a  promise  in
 the  statement  of  the  Finance  Minister  that
 these  stocks  are  going  to  be  replenished.

 But  it  does  not  sound  credible  at  all  in
 the  context  of  the  unfavourable  agricul-
 tural  production  trends  and  also  in  the
 context  of  the  decelaration  of  agricultural
 production  that  has  already  taken  place
 last  year.  It  does  not  sound  credible.
 That  is  what  I  would  like  to  say.

 But  all  the  same.  the  domestic  avail-
 ability  bas  to  be  increased  because  it  con-
 cergs  the  bread  of  the  millions.  One  must
 say  thet  there  is  no  escape  frog  increas-
 ing  the  domestic  availability.  But  hew  ure
 you  going  te  dg  it—that  you  must  share
 wit  us.  And  that  has  not  been  shared
 with  us.  May  be  it  is  very  unfortunate  that
 in  the  year  when  we  committed  ourselves
 net  to  import  any  food  from  outside,  we
 ave  faced  with  a  situation  in  which  we  may
 have  to  increase  the  food  stocks  with  im-
 ports.  May  be,  you  would  be  able  to  get
 some  from  friendly  coupntrigs  like  Canada,
 Australia  and  so  on.  Ef  we  ‘are  not  able  to
 get  that,  probably  some  help  may  he
 Touted  through  the  more  [friendly  Soviet
 Union.

 righ
 कि

 Then,  the  Finance  Minister  was  tin
 asking  me  how  was  the  Reserve  Bank  of
 India  not  fulfilling  its  functions  as  the
 central  bank  of  the  country,  I
 think  there  should  be  a  relationship  bet-
 ween  the  money  supply  and  the  national
 output.  There  should  be  a  rational
 relationship  between  the  two.  We  would
 like  that  to  be  based  on  certain  norms.  We
 would  like  to  know  what  these  norms  are
 on  the  basis  of  which  increase  in  money
 supply  takes  place.  We  find  that  there
 is  no  rational  relationship  between
 increase  in  the  money  supply  and
 the  national  output.  If  the  national  out-
 put  is  increasing  at  the  rate  of  4  per
 cent,  money  supply  could  increase  by  6
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 or  7  per  cent.  But  how  could  you  re-
 concile  yourself  to  an  inordinate  increase  of
 3  or  l4  per  cent?  If  that  is  so,  the  results
 were  obvious.  Was  it  not  the  duty  of
 the  Reserve  Bank  of  India  to  come  out
 clearly,  as  the  Central  Bank  of  the  coun-
 try,  to  control  this  situation  and  say  this
 will  not  be  allowed  to  go  on  because  this
 affects  the  bread  of  million  of  _  this
 country?

 MR.  CHAIRMAN:  Your  time  ia
 Please  conclude.
 ers,

 up.
 There  are  many  speak-

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  an  Adjournment  Motion,  Unless

 I  make  a  full  case,  how  can  we  be  ex-
 Pected  to  censure  the  Government?  Gov-
 ernmem  had  tried  to  create  a  false  imp-
 ression  that  the  net  Bank  credit  to  the  Gov-
 ermment  sector  bad  beem  expanding  laicly
 at  a  lower  rate.  The  fact  is  that  ७७४७
 Seplember  29,  the  net  Bank  credit  to  the
 Gevernment  sector  had  expanded  by  Re.
 5l0  crares  since  March  as  compared  to
 Rs,  540  crores  in  1972  in  the  same  pe-
 tiod  which  maarked  massive  inflow  of  re-'
 fugees.  In  that  period  when  we  had  mas-
 sive  inflow  of  refugees  we  got  the  net
 Bank  credit  of  Rs.  540  crores.  During  this
 year  so  far,  we  have  net  Bank  credit  of
 that  order  af  Rs.  5I0  crores.  Seo,  how
 does  the  claim  of  the  Fisance  Misisier
 hold  good  in  this  respect?

 Now  I  come  to  deficit  financing  by  the
 Centre  and  by  the  Stutes.  There  are
 many  points  to  be  dealt  with,  but  I  have
 not  much  time  left.  I  would  request  the
 Finance  Minister  to  give  us  an  assurance
 that  the  deficit  financing  by  the  Centre
 and  States  would  not  be  larger  than  bud-
 geted  for  by  bath  the  Centre  and  the  Sta-
 tes.  Can  he  give  that  assurance?  If  he
 makes  that  firm  commitment,  we  would
 be  satisfied.  But,  the  indications  are  that
 that  is  not  going  to  happen.  Even  in
 conditions  of  peace  and  relative  politjcal
 stability  in  the  region  the  Centre  might
 end  up  with  larger  deficit  financing  than
 of  the  order  of  Bs.  325  crores  envisaged
 in  the  Budget  My  only  apprehension  is
 that  it  might  go  up  to  about  somewhere
 between  400  to  500  crores.
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 Despite  the  fact  of  successive  floatations
 of  larger  loans,  net  Bank  credit  to  the
 Government  sector  has  continued  to  rise
 and  the  ‘figure  that  I  have  given  is  clear
 preof  in  this  respect.  One  could  con-
 cede  that.  during  the  last  year  to  an
 extent  that  increase  in  money  supply  was
 due  to  Bangladesh,  and  the  refugee  prob-
 Iem.  However,  even  in  that  year  we
 should  not  have  required  more  than
 Rs,  330  to  Rs.  400  crores  on  this  account.
 Now.  my  submission  is,  this  should  have
 been.  offset  substantially  by  the  buoyancy
 in  revenue  which  has  taken  place  to  the
 extent  of  more  than  Rs.  1,000,  crores  for
 which  the  Finance  Minister  can  of  course
 take  some  credit.  Why  was  it  not  offset

 ‘to  a  large  extent  on  that  account?

 But  it  is  remarkable  that  during  1971,
 a  year  of  the  greatest  stresses  and  strains,
 the  prices  showed  a  remarkably  relative
 stability.  And  up  to  probably  March
 there  was  no  disturbing  trend  so  far  as
 the  prices  were  concerned.  Then,  one
 would  ask  whether  the  fall  in  national
 output,  both  industria]  and  agricultural,
 in  97]  was  ‘a  result  of  Indo-Pakistan
 wat?’  In  fact;  during  a  war,  the  industrial
 Production  ought  to  rise  or  the  political
 leadérship  has  to  quit.  If  the  industrial
 Production  does  not  rise  during  the  period
 of  stresses  and  strains  and  during  war,
 then  what  is  that  political  leadership
 worth  which  cannot  mobilise  resources  for
 the  national:  objective?

 Then,  again,  the  deceleration  in  agricul-
 tural  production’  came  Jast  year  before
 Providence  had  become  unkind.  The  dece-
 leration  took  place  last  year  itself,  and
 the  trend  is  persisting.

 Government  are  also  creating  a  wrong
 impression  that  production  activity  in  the
 industrial  sector  has  been  improving
 Satisfactorily,  What  has  happened  is
 that  largely  because  of.  the  ‘increase  in  the
 cotton  textile  production,  the  index  num-
 ber  has  gone  up.  Last  year,  the  cotton
 textile  production  has  declined  by  ा  per
 cent  and  this  year,  the  cotton  textile  pro-
 duction  has  gone  up  by  8  per  cent  and
 this  is  responsible  to  a  large  extent  for
 the  increase  in  the  industrial  level  by  7.5
 Per  cent  or  so.  But  may  I  warn  the  House
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 that  there  has  been  a  steep  fall  in  ce-
 ment?  There  has  been  a  fall  in  the  first
 six  months,  even  in  steel,  and  power
 shortage  is  going  to  affect  the  industrial
 production  very  much.  So,  let  not  the
 Finance  Minister  hide  any  facts  from
 the  country  or  from  Parliament  bug
 squarely  place  before  us  the  grim  situa-
 tion  which  is  facing  us.

 I  would  also  like  to  say  now  that  I  am
 now  following  the  Food  and  Agriculture
 Minister  who  has  spoken  a  little  while
 ago,  that  the  Government  are
 having  very  optimistic  assumptions  about
 augmenting  rabi  production  by  1s.  mil-
 lion  tonnes  or  so.  This  is  unrelated  to
 the  input  availabilities.  The  basic  iaputs
 are:  in  short  supply,  namely  power  and
 fertilisers.  Therefore,  it  does  not  sound
 convincing  at  all  that  they  are  going  to
 make  up  the  shortage  in  agricultural  pro-
 duction.

 I  would  just  say  one  word  more  and
 [  shall  have  done.  Earlier,  I  had  sub-
 mitted  that  the  buffer  stock  position  was
 not  as  it  was  painted  to  be.  I  would

 like  a  firm  announcement  from  the
 Finance  Minister  in  this  regard—what  is
 the  level  of  buffer  stock  now  of  food-
 grain  fit  for  consumption?  Let  him
 make  a  firm  announcement  about  this.
 So  far  as  I  see,  the  figure  given  to  the
 Public  Undertakings  Committee  was  only
 of  the  order  of  6  million  tonnes,  That
 included.  2  million  tonnes  in  the
 pipeline,  that  is,  two  million  tonnes
 which  had  already  been  released  for  dis-
 tribution,  one  million  tonnes  which  had  not
 accounted  for  on  account  of  Bangla
 Desh;  it  included  that  also,  and  then  2
 million  tonnes  are  cither  damaged  or
 lost.  If  the  Food  Corporation  of  India
 had  got  9  million  tonnes,  the  natural
 question  that  would  arise  is  why  these
 9  million  tonnes  were  not  released  in
 such.  a  maoner  as  to  make  an  impact
 on  the  price  situation,  and  why  now,
 State  after  State  is  coming  up  against
 the  Food  Corporation  of  India.  The
 Tamil  Nadu  Government  has  decided  to
 set  up  a  Food  Corporation  of  its  own....
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 SHRI  PILOO  MODY:  Because  of  the
 glamour  of  Shri  Iqbal  Singh.

 SHRI  SHYAMNANDAN  MISHRA
 The  UP  Government  has  decided  to  set
 up  a  Food  Corporation  of  its  own  end
 some  of  the  Bihar  Ministers  have  said
 that  the  Food  Corporation  of  India
 should  be  prosecuted  for  non-compliance
 with  the  Essential  Commodities  Act,  That
 is  the  kind  of  arrangement  that  they  have
 in  this  country.

 att  सजल  किशोर  सिंह  (मुजफ्फरपुर)  :

 माननीय  सदस्य  ने  भी  बिहार  के  मिनिस्टर
 के  बारे  में  कहा  है,  मैं  उसको  बताना  चाहता
 हूं  कि  यह  सही  नहीं  है  ।  उन्होंने  फर्टिलाइजर
 कार्पोरेशन  के  बारे  में  कहा  है  ।

 श्री  इया सन स्वत  सिर  :  लेकिन  पेपर  में
 वसा  शाया  है  फर्टिलाइजर  कार्पोरेशन  को

 ही  प्राज़ीक्यूट  कर  लें  tee  (व्यवधान,
 मैं  समाप्त  कर  रहा  हूं

 But  this  basic  point  is  that  State  after
 State  is  ioming  forward  with  this  kind  of
 proposal.

 Finally,  this  is  our  clear  conviction  that
 the  crisis  is  well  beyond  the  capacity  of
 the  present  Government  to  master  and
 they  are  leading  this  country  to  the  —  sit-
 uation  that  prevailed  in  Indonesia  under
 Soekarno  when  prices  went  up  by  650  per
 cent  or  the  situation  that  you  find  in
 Chile  where  under  that  remarkable  leader-
 ship  of  Allande  prices  are  shooting  up.
 abnormally.  The  situation  here  is  such

 that  these  people  are  incapable  of  master-
 ing  the  crisis  because  they  cannot  discount
 the  tiger  of  pseudo-radicalism.  Once
 having  mounted  this  tiger,  they  cannot  dis-
 mount  because  then  the  tiger  of  pseudo-
 radicalism  would  eat  them  up.  That  is  the
 basic  position.
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 MR.  CHAIRMAN:  Shri  Piloo
 Please  be  brief.  maa

 SHRI  PILOO  MODY:"T  entirely  agree
 with  my  hon.  friend,  Shri  Shyamnadam
 Mishra,  and  since  we  are  now  moving
 into  an  era  of  apsterity;“I  assure  you  I
 will  not  give  you  an  occaéion  to‘tise  your
 bell  i

 Mody

 I  maintain  that  the  Government  of  India
 the  Central  Government,  has  certain  man-
 datory  functions  to  perform.  The  two
 main  functions  of  any  civilised  govern-
 ment  are  stability  of  prices  and  law  and
 order,  Everything  else  that  any  govern-
 ment  does  is  superflous  and  can  be  dis-
 pensed  with,  but  these  two  functions  it
 must  perform,  that  is,  maintain  price
 stability  and  maintain  law  and  order,  On
 both  these  counts,  this  Government  has
 not  only  failed,  not  only  failed  so  mis-
 erably  but  advertised  to  the  world  that
 they  have  not  got  a  thought  in  their  mind
 by  which  they  can  ensure  that  prices  will.
 not  kill  everybody  living  in  this  country.

 When  I  hear  this  debate  and  look  at
 the  statements  made  by  the  Ministers  and
 read  sume  government  papers  put  out,
 I  am  surprised  how  anybody  should
 intelligently  assume  that  they  are  working
 towards  stability  in  prices.

 All  the  ills  of  this  price  rise  are  fis-
 cal  and  all  the  remedies  proposed  by  the
 Government  are  monetary.  When  the  ills
 are  fiscal  and  you  present  monetary  solu-
 tions,  I  do  not  see  how  you  can  produce
 any  satisfactory  results.  I  would  rot  go
 into.  it  as  it  is  a  thorough  waste  of  time.
 I  do  not  know  why  Shri  Shyamnandan
 Mishra  took  so  much  time  quotiog
 figures  to  people  which  mean  nothing  at
 all  to  them.

 There  are  very  simple  reasons  why  pri-
 ces  are  going  up.  It  requires  no  great  eco-
 nomist,  no  great  magician  to  tell  the  Gov-
 ernment  that  prices  are  going  up  because
 of  excessive  taxation,  excessive  non-plan  ex-
 penditure,  excessive  deficit  financing  and
 because  this  Congress  Party  just  wil!  not
 stop  stealing,  robbing  the  country  throtigh
 corruption,  political  corruption  one  way
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 or  the  other,  of  crores  and  crores  of
 rupees  which  are  removed  out  of  the  eco-
 nomy  of  the  country  and  not  accounted
 far  at  all,  These  are  four  simple  reasons
 why  prices  are  going  up,  and  J  see  abso-
 lutely  no  reason,  po  indication,  no  direc-
 tion  in  which  they  are  going  to  resist  the
 temptation  of  .@xcessive  taxation,  excessive
 non-plan  expenditure.  excessive  dificit  fin-
 ancing  or  excessive  plunder—I  see  no  evi-

 dence  of  it  at  all.

 The  administration  of  the  country  of
 is  a  serious  business.  It  is  a  very  seri-
 ous  business  which  does  not  permit  of
 the  sort  of  politicking  that  goes  on  where
 every  decision,  fiscal  or  monetary  or  whe-
 ther  it  is  connected  with  the  economy  छा
 ‘the  law  of  the  land,  is  taken  for  political
 considerations  alone.

 I  will  just  give  you  one  cardinal  exa-
 mple  of  this  which  will  make  you  sit  up
 and  think.  In  order  to  achieve  a  politi-
 cal  objective,  this  Government  got  rid
 of  Shri  Morarji  Desai  as  the  Finance
 Minister  of  the  country.  And  what  hap-
 pened?  Shrimati  Gandhi  hereself  became
 the  Finance  Minister  of  this  country.  If
 i  ask  Shri  Fakhruddin  Ali  Ahmed  to  Aly
 a  Boeing  and  be  its  pilot,  do  you  think  it
 would  be  possible?  If  I  ask  my  good  friend
 Mr.  Lalit  Mishra  to  become  the  Chairman
 of  the  Atomic  Energy  Commission,  would
 that  be  a  possibility?  If  you  ask  me  to
 climb  Mt.  Everest,  will  I  be  able  to  do  sc?
 Then,  by  what  reasoning,  I  ask  you,  can
 Mrs  Gatdhi  become  the  Finance  Minister
 of  this  (ountry.

 Sir,  that  is  not  all.  When  she  found
 that  she  wanted  to  capture  al!  the  intel-
 ligence  and  power  and  bring  it  under  her
 own  control  and  wanted  to  dispossess  her-
 self  of  the  finance  portfolio,  what  she  did
 was,  she  had  to  look  around  and  find
 somebody  who  know  even:  less  than
 what  she  did  about  finapce,  because  to
 have  somebody  else  occupy  that  chair
 would  produce  an  invidious  or  odious  co-
 mparison.  So,  she  found  my  good  friend
 Mr.  Yeshwantrao  Chavan.  [  have  great
 tespect  for  him.  He  was  a  very  good
 Min!  ter,  he  made_a  very  good  Home
 Mini  ter,  and  the  held  the  Home  Ministry
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 with  a  certain  amount  of  distinction,  even
 Political  acumen  and  suavity.  But  tow
 can  you  make  Mr.  Chavan  the  Finance
 Minister  of  India  and  thereafter  wonder
 why  prices  are  going  up.  It  is  just  aot
 possible.  The  administration  of  this  cous-
 try  is  not  a  joke.  You  think  that  the
 the  departments  can  be  left  to  just  any
 and  everybody.  Do  you  think  that
 the  Government  of  India  requires  n0  ¢x-
 pertise  at  all?  At  least  the  ICS  men  re-
 cieved  training  in  adminstration.  Now,
 can  you  pick  up  any  politician  and  make
 him  the  Finance  Minister  or  Home  Miai-
 ster  or  Minister  of  Foreign  Trade  or  eves
 the  Labour  Minister.

 Sir,  droughts  come.  People  have  bla-
 med  this  price  rise  on  drought.  People
 have  blamed  this  on  Bangladesh  and  the
 refugees.  How  long  are  you  going  to
 milch  these  old  cows?  For  a  time,  it  was
 the  fault  of  the  British.  Thereafter,  it
 was  the  fault  of  the  ICS.  Thereafter  at
 was  the  fault  of  the  wars,  and  then  ‘t  was
 the  fault  of  the  droughts,  floods  and  cy-
 clones.  We  go  on  making  excuses.  How
 long  are  you  going  to  milch  these  Bangla-
 desh  cows?  Because  we  have  gained  a
 singular  victory  by  liberating  Bengla--
 desh,  you  cannot  live  on  these  milch  cows
 for  the  rest  of  your  lives.  You  will  have
 to  feed  the  people;  feed  the  people  amd
 give  them  the  hope  of  ४  greater  future,  a
 vision  of  a  greater  India|  You  cannot  ge
 on  tampering  with  the  administration  i=
 any  manner,  you  like.

 Droughts  come.  Of  course  they  come.
 We  have  been  told  that  they  come  with
 singular  regularity.  I  am  told  that  in
 every  seven  years  you  have  one  bad  year,
 you  have  one  good  year,  and  you  have
 five  years  which  are  fieither  good  nor  bad.
 But  what  does  the  Government  do  to
 mitigate  the  terrible  hardship  that  is
 caused  to  the  people  in  the  countryside
 when  famine  does  come  and  a  drought
 does  come?  You  travel  from  village
 to  village.  There  are  little  projects
 which  would  make  a  village  happy
 for  life.  #  little  tubewell  here.  a
 little  lift  irrigation  there.  I  have  been
 to  villages  on  the  banks  of  a  river  with
 plenty  of  water  in  it  but  not  a  drop  of  wa  er
 in  the  villages.  I  have  seen  villages  where
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 you  merely  turn  a  nalla  8  running  into  and
 producing  a  lake  from  ‘where  you  could
 pump  water  at  a  little  cost,  say  Rs.  50,000,
 Rs.  |  lakh  or  so.  You  make  a  request
 you  get  one  simple  reply:  ‘No  money.”
 But  you  talk  of  a  Bokaro  steel  plant  and
 Rs.  1,500,  टाणस्ड  are  sanitioned  in  five
 mimutes,  and  people  are  talking  about  put-
 ting.  up  three  more  plants  like  that.
 What  sort  of  priority  is  this  Goveramen:
 working  on?  25  years  after  Independe..
 noe,  there  are  1,52,325  villages  where  you
 cannot  get  a  single  glass  of  clean  drinking
 water.  You  talk  about  this  country,  bul
 has  it  any  priority;  do  you  have  any  re-
 gard  for  its  people,  their  happiness  and  wel-
 fare  and  their  well-being?  You  think  ys
 you  can  feed  them  with  slogans  of  Gari-
 bi  Hatao,  year  in  and  your  out.  Garihi
 Hatao—it  is  a  very  good  slogan.  It  was
 such  a  good  slogan,  and  if  properly
 implemented,  it  would  have  made  _  this
 country  into  a  Jand  of  milk  and  honzy.
 Unfort  ly,  the  originator  of  this  slo-
 gan,  the  Prime  Minister,  did  not  define
 what,  Garibi  Hatao  meant.

 I  define  Ganibi  Hatao  in  many  ways.
 You  may  have  garibi  of  the  mind;  garihi
 of  the  heart;  garibi  of  the  soul.  And  of
 incidentally  you  do  not  have  any  mon-
 ‘fey  in  your  pocket  they  are  also  called
 paribis,  We  have  over  fere  a  Treasury
 Bench  full  of  people  led  by  a  Prime
 Minister  who  is  suffering  from  a  poverty
 of  the  brain  and  the  heart.  It  is  their
 garibi  that  needs  to  be  first  transformed
 into  affluence.  You  have  people  who  are
 mentally  poor,  whose  hearts  are  small.
 whose  souls  are  not  t

 to  be  found  or  whose
 conscience  cannot  be  located.  How  can
 you  make  these  people  work  and  entrust
 them  with  the  task  of  removing  the
 economic  poverty  from  this  country?  I
 see  no  way  it  can  be  done.  There  is  only  one
 way  it  could  be  done  and  that  is  the  first

 step  that  has  been  taken  today;  the  Gov-
 ernment,  has  to  be  voted  out  of  power.  T
 realise  now  it  is  not  possible,  seeing  the
 ‘House  85  it  is  constitnted;  efter  all  my
 memery_is  only  too  fresh..  Having  rot  this
 massive  mandste.  they  have  got  375  and
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 odd,  T  suppose  I  should  call  them.  people,
 elected  to  the  House  of  the’  People.  When
 the  budget  debates  are  going  on,  when
 crores  of  rupees  are  being  voted  by  Par-
 liament  to  the  Government,  you  cannot
 find  even  fifty  Members  of  this  House
 who  are  interested  enough,  who  are  keen
 enough  to  know  what  is  happening  ‘o  the
 country,  who  are  concerned  about  it,  to  at
 least  put  in  ‘a  nominal  presence  over  here.
 T  have  seen  the  Prime  Minister  sitting  in
 this  House  when  the  grants  for  Ministry  of
 Home  Affairs  were  being  discussed;  I
 have  seen  the  Minister  of  Parliamentary
 Affairs  also  and  the  quorum  bell  has  had
 to  be  rung  four  times  in  one  afternoon.

 9.00  hrs.

 MR.  CHAIRMAN:  Your  time  is  up:
 Please  conclude.

 SHRI  PILOO  MODY:  I  told  you  T  am
 on  my  last  sentence;  you  have  spoiled  the
 effect;  you  should  have  to  give  me  three
 more  sentences.

 When  the  Government  is  constituted;
 when  everything  is  done  for  only  politi-
 cal  purpose,  when  no  law  is  passed  and
 no  sanction  is  made  except  on  the  prin-
 cipal  _  will-it-help  me-in-preserving-my
 power,  this  country  cannot  move  forward.
 Edmond  Burke  said  that  all  that  is  neces-
 sary  for  the  triumph  of  evil  is  that  good
 men  should  do  nothing.  I  appeal  to  alf
 the  good  men  of  this  country  to  arouse
 themselves  in  order  to  throw  this  evil
 Government  out  of  power.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur:  Mr,  Chairman,  there  are  many
 Members  in  this  House  who  will  actual-
 ly  ridicule  this  adjournment  motion.  At
 the  outset  I  wish  to  make  it  very  clear
 that  if  we  are  supporting  this  adjourn-
 Ment  motion,  it  is  precisely  because  of
 the  fact  that  we  in  this  House  had  to
 represent  the  hopes  .and  aspirations  of
 people  and  also  the  discontent  and  the
 anger  of  the  people  outside.  It  i¢  quite
 probably,  almost  a  certainty,  that  with  the
 brute  majority  at  their  command.  this
 House  will  reject  this  adjournment.  mo-
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 tion.  We  know  the  fate  of  the  adjourn-
 ment  motion.  But  I  have  not  the  least
 double  that  though  an  overwhelming  ma-
 jority  in.  this  House  is  likely  to  reject  the
 adjournment  motion,  thousands  and
 lakhs  of  people,  common  people,  persons
 belonging  to  different  opposition  parties
 had  gone  to  the  prison  house  on  the  ques-
 tion  of  rising  prices  through  the  classic
 weapon  of  satyagraha  wielded  by
 Mahatma  Gandhi.  I  am  sure  by  _  their
 vote  the  adjournment  motion  has  already
 been  carried  outside  the  House  though  it
 might,  be  rejected  on  this  floor.

 AN.  HON.  MEMBER:  Poor  consola-
 lation.

 PROF.  MADHU  DANDAVATE:  I
 shall  come  to  the  consolation  part.  My
 friend  Shri  Salve  tried  to  derive  some  con-
 solation  by  telling  us  that  he  had  compared
 inflationary  trends  in  various  countries.
 He  gave  us  statistical  facts;  he  said  that
 whereas  last  yeur  there  was  a  six  per
 cent  inflation  in  our  country,  in  an  affluent
 country  like  the  United  States  it  was  7
 per  cent.  T  am  sure  us  a  student  of  coo-
 nomics,  Mr.  Salve  will  be  able  to  under-
 stund  the  fact  and  the  logic  that  affluent
 countries  like  the  United  States  and  the
 United  Kingdom  can  stand  the  burden  of
 inflation  but  underdeveloped  Asian  coun-
 tries  like  India  cannot  stand  even  an  ‘ine
 crease  of  six  per  cent.

 In  our  country  there  are  various  fac-
 tor;  which  have  contributed  to  price  rise.
 The  first  important  factor  is  the  inflation-
 ary  pressure  on  our  economy.  67  per
 ceni  of  Uke  expenditare  of  the  Union
 Government  is  on  non-developmental  acti-
 vities.  This  expenditure  should  be  redu-
 ced.  Mr.  Salve  pointed  out  that  because
 of  the  Bangladesh  war  and  the  burden
 plied  on  the  country  because  of  the  de-
 fence  expenditure  and  allied  activities,  the
 deficit  had  gone  up.  I  would  like  to  join
 issues  with  him  on  this  point  and  IT  am
 happy  that  he  is  not  occupying  the  Chair
 at  the  moment.  It  is  not  due  to  the
 Bangladesh  struggle  alone  that  the  deficit
 went  up.  The  economic  statistics  indicate
 that  in  the  first  plam  the  deficcit  financing
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 was  to  the  tune  of  Rs.  333  crores.  It
 was  Rs.  954  crores  in  the  second  plan,  Rs.
 4[33  crores  in  the  third  plan  and  Rs,  856
 crores  in  the  fourth  plan.  So,  there  has
 all  along  been  a  trend  in  which  deficit
 financing  has  been  there  and  you  cannot
 put  the  entire  responsibility  on  Bangla-
 desh  war  Then,  there  is  the  problem  of
 the  impact  of  parallel  black  money  eco-
 nomy,  which  I  do  not  refute.  Even  the
 Wanchoo  Commission  came.out  with  a
 modest  estimate  of  Rs.  7000  crores  of
 black  moncy.  Here  we  would  concretely
 suggest  that  if  the  recommendations  of
 Wanchoo  Commission  like  demonetisation
 are  implemented.  probably  the  problem
 can  be  solved.  But  we  are  always  told
 and  the  thinking  of  Government  indicates
 that  they  are  not  prepared  0  go  in  for
 demonetisation.  We  are  told  that  in  1946
 demonetisation  was  undertaken  and  it  did
 not  succeed.  But  I  may  point  out  that
 in  1946,  I00  rupee  notes  and  40  rupee
 notes  were  left  completely  untouched.  0
 rupee  notes  accounted  for  35  per  cent
 and  00  rupee  notes  accounted  for  4.5
 per  cent  of  the  entire  currency.  Wher
 such  a  large  quantum  of  currency  is  left
 untouched,  demonetisation  cannot  succeed.
 On  the  contrary,  a  small  country  like  Bel-
 gium  undertook  demonctisation  and  bet.
 ween  October  1944  and  December  1944
 their  currency  contracted  from  4  crores:
 to  5  crores.  That  was  because  they  de-
 monetised  00  francs.  500  francks,  ‘T000
 francs  and  10,000  francs.  So,  this  mea-
 sure  is  absolutely  necessary.

 Coming  to  production,  there  is  a  dis-
 parity  in  it.  If  we  examine  the  goods  in
 which  production  has  gone  up  and  the
 goods  in  which  production  has  fallen,  we
 will  find  that  in  those  commodities  which
 are  luxury  articles  used  by  the  rich,  pro-
 duction  has  gone  up.  The  House  will  he
 surprised  to  know  that  according  to  the
 statistics  supplied  by  the  Government,  from
 955  to  1965,  motor  car  production  went
 up  by  four  times,  production  of  refrige-
 rators  went  up  by  i00  times  and  produc-
 tion  of  air-conditioners  went  up  by  8
 times.  But  in  97l,  the  fall  in  produc-
 tion  was  7  per  cent  im  cloth,  per  cent
 in  yarn,  4  per  cent  in  sugar  and  6.5  per
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 cent  in  salt,  This  is  the  disparity  in  the

 production  of  goods  required  by  the  afflu-
 ent  society  and  goods  required  by  the
 common  min.  Therefore,  unless  the  es-
 sential  consumer  goods  industry  is  taken
 over  by  th:  Government  and  wholesale
 trade  of  e:sential  commodities  brought
 under  the  public  sector  and  the  consumer
 articles  are  made  available  to.  the  com-
 mon  man  nt  subsidised  prices,  it  will
 not  be  possible  to  control  the  prices.

 Therefore,  in  conclusion  I  would  say
 that  a  number  of  these  measures  are  neces-
 sary.  I  weuld  say  that  the  excess  pur-
 chasing  pover  in  the  hands  of  certain
 tlasses.  the  privileged  classes,  should  be
 diverted  to  healthier  channels  of  gainful
 investment  through  increase  in  deposit
 rates  of  banks,  saving  securities,  provident
 funds,  insurance  schemes,  debentures  and
 preference  thares  and  rebate  in  income-
 tax  on  pertriissible  investments  should  be
 similarly  orered.  In  the  end  I  ‘would
 say  that  an  uncer-developed  country  like
 India  should  depend  on  its  own  savings
 for  stepping  up  the  rate  of  investment.
 Of  late  it  las  been  found  that  the  rate
 of  savings  ia  India  has  gone  down  from
 the  peak  level  of  I]  per  cent  in  ‘1965-66
 to  about  है  per  cent  in  recent  times.  It  is
 necessary  that  this  rate  should  be  increased
 to  20  per  cent.  The  credit  creation  and
 increase  in  money  supply  should  not  be
 allowed  to  outstrip  production.  Unless
 all  these  mvasures  are  taken,  I  feel  that
 the  problem  of  rising  prices  can  never  be
 checked.  With  the  confused  thinking  of
 the  government  and  faltering  steps  that
 they  are  taking,  I  do  not  think  they  will
 be  able  to  check  the  rising  prices  and,
 therefore,  we  are  tabling  this  adjournment
 motion,  which  has  an  element  of  censure
 against  the  government,  and  in  that  spirit
 I  am  supporting  the  adjournment  motion.

 MR,  CHIRMAN:  The
 Minister.

 hon.  Finance

 SHRI  S.  A.  SHAMIM:  Sir,  I  should  be
 given  an  opportunity

 MR.  CHAIRMAN:  I-am  not  allowing
 anybody  because  there  is  ऋ  time  Jeft.

 a  if  a om  ae
 SHRI  S.  A.  SHAMIM:  Why  can't  the

 Finance  Minister  give  me  ome  काठ,  from
 his  time?  हि

 SHRI  YESHWANTRAQ  CHAVAN:
 I  am  in  the  hands  of  the  Chair.

 MR.  CHAIRMAN:  I  have  already  cal-
 led  the  Minister.

 SHRI  5s.  A.  SHAMIM:  Do  not  be
 harash  to  an  independent  member.  Hea-
 vens  will  not  fall  in  another  two  minutes.

 MR.  CHAIRMAN:  All  right.

 क्रि  एस०  To  शमीन  (श्रीनगर):
 जनाब  “चेयरमैन,  मैं  एक  ही  बात  कहना

 चाहता  हूं  कि  मैं  जब  तक़रीरें  सुन  रहा  था

 हुक्‍मरां  जमात  के  मेम्बरों  की  तरफ़  से  तो

 मुझे  इन्क्लाबे  फ्रांस  का  वह  वाला  याद  श्मा

 रहा  था  जब  हुक्मरानों  से  कहा  गया  कि  लोग

 भूखों  मर  रहें  हैं  तो  उन्होंने  कहा  कि  वह  केक

 क्यों  नहीं  खाते  ।  हुक्मरानों  का  यह  कहना,

 यह  वजूहात  बयान  करता  कि  हां,  प्राइस

 राइज़  हो  रही  है,  लेकिन  इसके  बिहार  ये

 हैं,  मै ंकामन  मेन  की  हैसियत  से  बताना  चाहता

 हूं  कि  वजहात  क्या  हैं,  हमें  इस  से  दिलचस्पी

 नहीं  है  ।  हमें  इस  बात  से  दिलचस्पी  है  कि

 हमारी  कमर  टूट  रही  है  ।  हमें  इस  बात  से

 दिलचस्पी  है  कि  हमने  बाप  को  वोट  दिया,

 श्राप  को  इख्तियार  में  बिठाया  शौर  हमारी
 जिन्दगी  खतरे  में  है  ।  आपने  कहा  कि  जंग

 हुई  ।  छापने  कहा  कि  इन्सुलेशन  हो  रहा  है।

 इससे  उस  कामन  मैन  का  मसला  हल  नहीं

 होता  है  ।  कामन  मैन  का  मसला  हल  होंगा

 श्राप  सॉल्यूशन  क्‍या  देते  हैं  उसे,  उससे  इस
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 मुल्क  में  अरब  सबसे  भ्रजीम  ताकत  जो  करार

 पाई  है  वह  है  सी  भाई  ए  ।  श्राप  ज्यादा  से

 ज्यादा  यह  कह  सकते  हैं  कि  यह  सी  थाई  ए
 की  शरारत  है।  बदकिस्मती  से  प्राइम  मिनिस्टर

 या  कोई  मिनिस्टर  कैबिनेट  या  कोई  मेम्बर

 ट्राफी  बैंक  बाजार  खुद  सौदा  खरीदने  नहीं
 जाता  है।  हालत  यह  है  कि  जब  कोई  ग्रादमी  एक
 रुपया  लेकर  जाता  है  तो  उसकी  कीमत

 बाजार  में  30  पैसे  करार  पाता  है  a  मैं  मंसूबा
 बन्दी  के  खिलाफ  नहीं  हूं  ।  हम  श्राप  को  जज

 करेंगे  आपकी  परफारमेंस  से  ।  आप  ने  प्लान

 बनाये  a  उसका  नतीजा  क्या  निकला  कि

 कामन  मेन  जिसका  हर  आदमी,  हर  पालिसी-

 शिया  नाम  लेता  है  उसकी  हालत  खराब है  ।

 प्राइम  मिनिस्टर  ने  कहा  कि  मैंने

 नहीं  कहा  कि  भ्रमर  हम  इस  चढ़ाव  को  न  रोकें

 तो  ब्लडी  रेवोल्यूशन  नहीं  आएगा  ।  प्राइम

 मिनिस्टर  कहें  या  न  कहें,  इन्कलाब  प्राइम

 मिनिस्टर  के  मशवरे  से  नहीं  आता  इन्कलाब

 फाइनेंस  मिनिस्टर  के  मशविरे  से  भी  नहीं

 जाता  |  वह  भूखे  पेट  से  जन्म  लेता  है,  वह  मूल-

 मीहल  इंसानों  के  दिलों  से  जन्म  लेता  है  ।

 और  इस  मुल्क  में  हालत  यह  हो  गई  है  कि

 श्राप  गांधी  जी  का  नाम  इस्तेमाल  करके,

 जवाहर  लाल  नेहरू  का  नाम  इस्तेमाल  कर

 के  आइन्दा  आने  वाले  इन्कलाब  को  रोक

 नहीं  सकते  हैं  ।  उनके  नाम  पर  भूखे  लोग  उठ

 रह ेहैं  शौर  बहू  आपके  सरों  से  श्राप  का  ताज

 छीनने  वाले  हैं  ।
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 THE.  MTNISTER  OF  FINANCE
 SHRI  YESHWANTRAO  CHAVAN:

 Mr.  Chairman,  Sir,  I  have  heard  the

 speeches  of  the  representatives  of  all  fio-
 litical  parties  who  have  Participated  in
 this  very  interesting—I  am  not  ‘sure  haw
 far  useful  it  is—debate.  As  far  as  amy
 party  is  concerned,  I  must  say,  the  entire
 question  of  price-rise  has  beer  put  in  a
 Proper  perspective  by  my  colleague,  Shri
 Fakhruddin  Ali  Ahmed,  the  Minister  of
 Agriculture  and  Mr.  N.  K.  P.-Salve,  Mr.
 मै  K.  Sinha,  and  other  who  spoke.  I
 heard  the  speeches  of  Opposition  Mem-
 bers.  The  only  impression  created  in  my
 mind  is  that  there  were  two  common
 things  in  their  speeches,  that  is,  to  sup-
 port  the  adjournment  motion  and  to  give
 some  abuses  to  the  Prime  Minister,  Mrs.
 Indira  Gandhi  and  the  Congress  Party.
 These  were  the  only  two  common  things
 in  their  speeches.  (Inrerruption),

 AN  HON.  MEMBER:
 fact.

 That  is  not  a

 SHRI  PILOQ  MODY:  There  is  no
 point  in  abusing  anybody  else.

 SHRI  YESHWANTRAO  CHAVAN:
 At  least  he  accepts  what  I  am  saying,

 Really  speaking,  what  we  are  discussing
 today-certainly,  we  are  discussing  an  ad-
 journment  motion—is  the  economic  situa-
 tion  in  the  country,  the  causes  for  the
 Price-rise  and  what  constructive  measures
 we  can  take  to  overcome  the  particular
 situation  that  is  prevailing  in  the  coun-
 try  today.  I  was  looking  forward  to  cer-
 tain  constructive  suggestions  and  some
 analysis  in  depth  of  the  economic  situa-
 tion  in  the  country....

 SHRI  SHYAMNANDAN  MISHRA;
 It  is  to  censure  the  Government.

 SHRI  YESHWANTRAO  CHAVAN;:
 Centainly,  you  have  the  right  to  censure
 the  Government.  That  is  why  we  are
 replying  to  you.  I  am  not  against  that
 particular  intention.  But  I  know  you  are
 not  going  to  succeed  in  that.
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 Sir,  I  would  like  to  go  by  some  of  the
 points  that  have  been  raised  by  hon.  Mem-
 bers.  First  of  all,  fet  me  put  this  ques-
 tion  of  price-rise  in  a  proper  perspective.
 There  is  a  price-rise.  This  question  is
 not  in  dispute.  We  have  to  find  ont  what
 exactly  is  the  reason  for  the  price  rise.

 श्री  एस  एज  बनर्जी  :  सी०  बी०  कराई
 को  'सफर  कर  दीजिए  |

 श्री  झील  बिहारी  बाजपेयी  ;  सी०

 बी०  भाई  को  कारण  या  सी०  पी०  भाई
 को  करिए  |

 एक  माननीय  सदस्य  :  सी  ०  बाई  otto

 SHRI  PILOO  MQDY:  All  of
 sound  alike,  CPI,  CBI,  CIA.

 then

 SHRI  YESHWANTRAQ  CHAVAN:
 The  main  point  is  that  we  have  to  find
 out  what  exactly  is  the  reason  for  the
 Present  economic  situation.  It  is  no  use
 merely  describing  the  situalion,  trying  to
 create  a  sort  of  horrid  picture  and  then
 making  prophesies  for  a  revolution.  We
 know  more  about  revolution  that  those
 people  why  try  to  talk  about  it.

 Now,  if  you  analyse  the  actual  pic-
 ture  of  prices,  we  find  a  major  cause.  I
 think,  the  hon.  Members  who  spoke
 should  have  taken  care  to  study  the  state-
 ment  I  had  made  yesterday.  They  did
 not  like  to  hear  me.  I  had  hoped  that  at
 least  they  would  read  it  properly.  There,
 i  have  made  an  anlysis  that  the  maior
 thrust  of  the  price-rise  has  been  in  respect
 of  agricultural  commodities.  If  you  see
 the  non-food  items,  the  rise  in  price  is
 only  about  4.5  per  cent.  In  the  case  of
 agricultural  prices  also,  the  price  is  hizh-
 er  in  the  case  of  those  commodities  which,
 really  speaking,  are  completely  damaged
 as  far  as  the  production  is  concerned,  like,
 cereals,  pulses  and  other  things.  Really
 speaking,  this  is  absol  h
 an  academical,  problem  to  take  that  figure
 and  say  that  there  is  a  price-rise.  What
 is  the  use  of  taking  the  price-rise  of  a
 commodity  which  is  not  available  at  all  7
 Let  us  try  to  be  a  little  more  pragmatic.
 Some  of  yov  people  try  to  be  brainy  about
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 certain  things.  Why  is  there  more  thrust
 of  price-rise  in  the  case  of  agricultural
 commodities?  Is  it  because  of  certain
 economic  policies  that  thé  Government
 have  followed?

 The  reason  for  that  will  have  to  found
 oul  in  certain  histor.cal  perspective.  You
 cannot  say  that  it  was  because  of  the
 Government's  policy  that  production  in
 agricultural  commodities  failed.  You  cun-
 not  say  that  (Jaterruption).  We  are  not
 trying  to  make  a  reference  to  merely
 Bangladesh.  How  can  you  forget  the  his-
 tory?  The  history  is  there.  We  had  to
 fight  a  war;  we  had  to  feed  ten  million
 people  in  this  country  last  year  even
 after  the  war;  we  had  to  look  after  the
 Bangladesh  people  even  this  year  during
 our  difficult  times.  And  it  was  a  १000
 policy  that  the  Government  —  followed.
 Really  speaking  nobody  had  made  a  men-
 tion  of  that  good  policy.  We  tried  to
 build  up  very  heavy  buffer  stock  of
 foodgrains  in  the  country  and  only  be-
 cause  of  that  viable  food  crop,  we  could
 save  this  country  last  year.  T  would  suy
 that  it  was  by  the  miracle  of  that  econo-
 mic  policy  that  the  country  was  saved.
 CUnterruptic).

 SHRI  SHYAMNANDAN  MISHRA:
 We  do  not  want  that  miracle  to  work
 havoc.

 SHRI  YESHWANTRAO  CHAVAN:
 In  the  last  two  years,  unfortunately  the
 weather-Gods  have  sot  favoured  us,
 though  we  have  tried  to  help  ourselves.
 Last  Year  as  you  know—Mr.  Mishra
 knows  and  many  other  members  from
 Bengal  and  U.P.  know—practically  most
 of  eastern  India  was  under  floods  and
 most  of  western,  ceatral  and  southem
 India  was  suffering  from  famine.  This
 year  we  also  see  that  there  és  complete
 failure  of  the  Kharif  crop.  (Jaferruption)
 You  must  try  to  understand  me.  By  me-
 tely  saying  that  you  would  make  a  power-
 ful  speech  here—and  some  of  you  हुए  amd
 say  that  you  would  like  to  bring  the  peo-
 ple.on  the  streets  and  teach  us  a  leson—,
 by  that,  the  kharif  crep  is  net  going  to
 come  back  to  us....
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 SHRI  PLILOO  MODY:  Yes.

 SHRI  YESHWANTRAO  CHAVAN:
 You  agree  that  much,  I  hope.  There  is
 some  sensibility  that  ..e  agrees  to  that

 ‘extent  at  least....

 SHRI  PILOO  MODY:  With  sense  I
 agree.

 SHRI  YESHWANTRAQ  CHAYV.AN:
 I  am  glad.

 I  would  like  make  an  appeal  to  the  hon.
 members.  Certainly  they  have  got  every

 fight  to  differ  from  us  politically,  But,
 really,  the  problem  that  we  are  facing
 in  the  country  is  not  merely  political
 differences.  This  country  is  facing  a
 national  calamity.  The  natural  calamuies
 have  created  a  national  calamity,  On  this
 occasion  what  is  required  is  that  all  peo.
 ple  in  this  country,  to  whichever  party
 they  belong,  must  unitedly  make  cuns-
 tructive  effort  and  try  to  save  the  situa-
 tion  in  this  country.  None  of  us  is  try-
 ing  to  do  that.  What  is  needed  is  this
 approach.  (Interruption).  Really  speak
 ing,  people  are  talking  about  many  things.
 You  do  not  know  exactly  what  is  hap-
 pening  in  the  areas  where  famine  condi-
 tions  prevail.  You  are  talking  about  pro-
 duction.  We  certainly  say  that  our  effort
 in  this  remaining  period  is  to  make  a
 double-pronged  attack  on  the  question  of
 prices  by  organising  distribution  of  what-
 ever  is  available  and  secondly  by  making
 ‘better  use  of  the  facilities  for  more  pro-
 duction  in  the  rabi  season.  I  kmow  the
 problem,  I  know  the  difficulties.  I  know
 months  where  water  is  available,  whether
 it  is  to  be  used  for  agricultural  produc-
 tion  or  for  drinking  water  purposes.  Pos-
 sibly  we  have  to  make  laws,  possibly  we

 “have  to  issue  Ordinances,  to  say,  ‘Stop
 your  agricultural  production;  save  the
 people  by  giving  them  drinking  water.

 “Millions  of  cattle  are  likely  to  be  affected
 _in  this  country  in  the  coming  months.

 This  is  the  reality.  When-we  have  to
 face  this  reality,  merely  blaming  a  minis-
 ter  or  a  Finance  Minister  or  a  Prime
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 Minister  or  a  party  is  simplying  trying
 to  be,  if  I  say  the  least,  blind  to  the
 tealities.  Certainly  you  can  criticise  us;
 we  are  used  to  this  sort  of  criticism;  we
 will  continue  to  face  this  criticism,  but
 let  us  not  lose  this  national  perspective.
 If  at  all  we  have  to  face  this  problem,  it
 is  not  merely  a  price  problem,  it  is  some-
 thing  deeper  than  that,  And  we  have  to
 face  that  deeper  problem  on  a  co-opera-
 tive  aml  on  a  more  national  patriotic  ap-
 proach.  That  is  what  is  needed  now.
 Therefore,  I  would  like  you  to  see  the
 question  of  prices  in  its  proper  perspec-
 tive.

 Now,  T  would  come  to  the  specific  argu-
 ments  which  the  Members  have  advanced.
 Unnecessarily  some  doubts  are  created
 and  these  doubts  are  very  fatal.  IT  would
 like  to  tell  you  that  on  the  Ist  of  October,
 the  stocks  of  rice  and  wheat  with  the  Gov-
 ernment  were  about  5.4  million  tonnes.
 (Interruptions).  This  is  on  Ist  October
 and  |  have  not  got  the  latest  figure  be-
 cause  it  will  take  time.  I  know  during
 this  period...

 SHRI  SHYAMNANDAN'  MISHRA:
 Is  it  fit  for  consumption?

 SHRI  YESHWANTRAQ  CHAVAN:
 Of  course,  fit  for  consumption,  Natural-
 ly,  during  these  recent  months  there  was
 certainly  an  increased  off-take  because  of
 the  drought  conditions.  Now  we  have
 reached  the  stage  of  Kharif  procurement
 which  is  mostly  rice  and  maize.  I  am
 sure  the  Kharif  procurement  has  started—
 rice  and  maize,  The  maize  crop  is  good
 in  Bihar.  Shyamnandan  Babu  will  bear
 me  out....

 SHRI  SHYAMNANDAN  MISHRA:
 Not  throughout.

 SHRI  YESHWANTRAO  CHAVAN:
 At  least  in  some  parts.  I  am  sure  we
 will  be  able  to  procure  in  some  parts  of
 the  country  where  it  is  good  and  to  that
 extent,  our  buffer  stocks  will  be  supple-
 mented.  So,  naturally,  if  necessary,  we
 have  to  import  also.  I  would  like  to
 say  that.  Possibly,  we  would  have  to

 ‘
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 resort  to  importing  rice  ang  pulses,  But,
 unfortunately,  pulses  are  not  available.
 If  necessary,  we  have  to  make  imports  of
 wheat  also  if  it  comes  to  that  and  we
 have  to  see  the  year  through.  Therefore,
 ultimately,  we  want  to  see—really
 speaking,  what  is  more  important  is  that
 more  than  50  per  cent  of  our  people  are
 vulnerable,  who  are  living  in  slums  and
 villages—and  we  have  to  take  care  of
 them  and  we  have  to  see  that  whatever
 happens,  we  stand  by  them  and  we  reach
 them  and  they  do  not  have  any  difficulty.
 I  would  like  to  assure  this  hon.  House
 that  whatever  happens,  this  will  be  done
 and  there  is  no  question  about  it.  This
 commitment  we  will  try  to  fulfil,

 You  asked  me  the  question  of  buffer
 stock.  Therefore,  I  would  like  to  tell
 you,  do  not  create  a  sort  of  scare  in  the
 country  saying......

 SHRI  SHYAMNANDAN-  MISHRA:
 I  am  not.  T  only  wanted  to  know  the
 position,

 SHRI  BHOGENDRA  JHA:  In  Bihar
 more  than  50  per  cent  of  the  food  relief
 is  being  defalcated.

 YESHWANTRAO  CHAVAN;
 Now  he

 SHRI
 Previously  you  said  something.
 is  contradicting  you.

 SHRI  BHOGENDRA  JHA:  One  MLA
 was  prosecuted  for  defalcation  of  the
 food  relief  supplies  and  now  he  has  been
 admitted  into  your  Party.

 SHRI  YESHWANTRAO  CHAVAN:
 Hon,  Member,  Mr.  5.  M.  Banerjee,  made
 a  point  that  the  prices  have  risen  because
 we  have  not  nationalised  this  and  we
 have  not  nationalised  that.  I  would  like
 to  tell  you  that  I  am  also  one  of  those
 who  certainty  support  the  principle  of
 nationalisation,  as  far  as  the  principlé  is

 nationalisation  is  not
 something  that  has  to  be  applied  any-
 where,  any  time  and  in  any  manner.
 Ultimately,  the  test  for  nationalisation  is
 whether  it  is  in  the  national  interests  and

 concerned,  but,
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 in  the  interests  of  the  economy.  That,
 really  speaking,  is  the  principle  on  which:
 we  are  proceeding.  Wherever.  we  thought
 that  nationalisation  was  in  the  interests.
 of  the  country  and  of  our  economy,  we
 have  certainly  without  any  hesitation
 taken  steps  about  it.  You  know  about  it..

 As  far  as  the  question  of  taking  over
 the  foodgrains  trade  is  concerned,  we
 have  taken  a  decision,  the  Government.
 have  taken  a  decision  that  eventually
 rice  and  wheat  will  be  taken  over.  But
 certainly,  it  is  not  merely  a  question  of
 slogan,  it  is  not  merely  a  question  of
 taking  a  decision,  We  have  to  see  and
 we  have  to  implement  it  and  we  have:
 to  achieve  it  so  that  there  is  no  disloca-
 tion  in  the  distribution  system.  That  will
 be  done.  We  have  requested  the  State
 Governments  and  asked  them  to  make  all
 preparation  for  that.

 About  the  distribution  side,  he  asked:
 whether  it  is  functioning  properly.  Well,
 I  cannot  say  that  in  all  the  places,  be-
 cause  it  ultimately  depends  upon  the  con-
 ditions,  the  administrative  capacify  in
 different  areas,  the  human  qualities  and
 attitudes  in  different  areas.  I  would  like
 to  have  your  co-operation  in  this  matter.
 If  you  find  that  they  are  not  functioning
 well,  T  would  like  to  have  your  co-opera-
 tion  in  this  matter  and  we  will  sce  that  it
 is  improved.

 SHRI  SHYAMNANDAN  MISHRA:
 Have  you  held  a  single  meeting  to  consi-
 der  the  food  situation  with  the  Leaders
 of  the  Opposition?  And  now  you  are
 asking  for  co-operation.  You  have  not
 done  that.  At  no  time  you  have  done
 that.  Let  that  be  made  clear  to  the
 country,

 SHRI  YESHWANTRAO  CHAVAN:
 We  have  met  many  times.  You  merely
 asked  for  statements,  It  is  only
 last.  time  we  discussed  this  problem  with
 you.  You  only  said  you  wanted  a  state-
 ment.  When  we  wanted  to  discuss  with
 you,  you  said,  you  wanted  a  statement.  I
 am  now  requesting  all  parties  in  this
 august  House.  I  am  appealing  for  this.
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 (Shri  Yeshwant  Rao  Chavan)
 cooperation  from  them.  What  more  do
 you  want?  This  is  the  proper  place
 where  I  can  ask.  for  your  cooperation.

 The  present  price  situation  has  nothing
 to  do  with  the  ques!  of  a  nationalisation
 of  this  or  that.  On  the  distribution  SYS-
 tem  we  are  going  ahead.  Of  course,  I
 admit,  there  is  scope  for  improvement  in
 the  system  of  distribution.  I  do  not  say
 ‘that  everything  is  all  right.  We  do  cer.
 tainly  need  improvement.  But  one  thing
 I  would  say.  We  are  determined  to  see
 that  our  distribution  systems  will  ulti-
 ‘mately  succeed.

 Now,  about  sugar,  we  have  decided
 that  the  levy  part  of  it  will  be  undertaken
 and  done  by  the  Government  entirely  and
 I  think  this  distribution  will  start  in  the
 first,  week  of  December.  I  will  tell  you

 why  actually  sugar  distribution  rather  got
 confused  even  though  there  was  70  per
 cont  levy  sugar  and  30  per  cent  free
 sugar  Fortunately  or  unfortunately
 nearly  100:  sugar  mills  went  in  छा!  to
 the  High.  Court  and  this  levy,  sugar  price
 was  absolutely  non-existent.  Ii  was  only
 recently  that  we  got  the  decision  of  the
 Supeeme  Court,  sometime  during  _  last.
 weeks  Now  the.  levy  sugar  price  ijigure
 will  be  a  reality.  I  am  sure,  when  this
 distribution  system  starts  functioning  in
 December,  I  have  every  hope,  the  sugar
 ‘price  will  show  a  sort  of  declining  trend.

 SHRI.  SHYAMNANDAN  MISHRA:
 You  could  have.  enacted  a  law  to  shut  out
 the.  jurisdiction  of  the  courts,

 SHRI  YESHWANTRAO  CHAVAN:
 I  had  the  pleasure  of  hearing  for  the  first
 lime  the  maiden  speech  of  Mr.  Mava-
 lankar.  I  know  him  as  a  very  fine  intel-
 lectual  and  it  was  very  nice  to  hear  the
 voice  of  another  Mavalankar  in  this
 honourable  House.  I  really  do  not  want
 to  criticise  his  speech  beoause  it  is  his
 maiden  speech.
 a  request  to  him  that  we  expect  of  him
 More  objectively  like  hig  father.  At  the
 present  moment,  naturally,  I  can.  under-
 stand,  he  is  under  the  euphoria.  of  election
 Tesults.  But  I  will,  just  as  a-  friend,  make
 a  suggestion:  You  are  independent.  Re-
 garding  the  heterogenous  elements,  that
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 you  represent,  forget  about  them  and  keep
 your  independence.  That  is  all  that  |
 will  say  about  it.

 SHRI  PILOO  MODY:  Most  unfair
 comment.  In  regard  to  a  maiden  speech
 you  should  not  have  made  any  comment
 at  all.

 SHRI  SHYAMNANDAN  MISHRA:
 Will  you  accept  the  same  advice  of  being
 an  independent  entity  id  the  Government?

 SHRI  YESHWANTRAO  CHAVAN:
 The  next  speech  was  that  Mr.  Bajpayee.
 T  must  say,  Shrj  Vajpayee  was  very  mo-
 derate  except  in  regard  to  the  statement
 where  he  said:

 “ग्रंथो।  रास्ते  पर  जायेगा'  |

 थम  टल  बिहारी  वाजपेयी  :  च्ाषेगा,  लाना

 नहीं  पड़ेगा  ।

 SHRI  YESHWANTRAO  CHAVAN:
 I  would  like  to  assure  him  that,  as  he
 knows  the  unrest  on  the  streets,  so  do  we
 know  about  it.  We  know  people  as  much
 as  he  knows.—perhaps  better  than  —  that.
 We  know  the  people  and  people  know  us.
 We  have  seen  ‘difficult  times.  People  do
 get  angry  and  they  have  every  right  to  ret
 angry  with  us.  People  get  angry  with
 those  whom  they  love  most.  §  (/nterrup-
 tion)  Don't  try  to  read.  much.  (Jnterrup-
 tion)  4  will  give  you  8  political  advice.
 Don't  try  to  read  =  much  particularly  in
 these  petty  election  results.  We  do  under-
 stand:  these  things,  these  are  miki  pro-
 tests;  people  have  every  right  to  protest;
 we  have  understood  them.  We  are  tak-
 ing  steps  in  this  matter.  But,  you  do  not
 try  to  see  the  dreams  of  Indonesia,
 Mishraji.

 SHRI  PILOO  MODY:  He  has  already
 decided  to  fiddle  with  the  next  elections.

 SHRI  SHYAMNANDAN  MISHRA:
 I  foar  that  the  same  old  bankput  policies
 may  continue;  I  am  not  seeing  any  dream.

 SHRI  YESHWANTRAO  CHAVAN:
 Looking  to  this  dream,  I  would  say  that  in
 doing  se,  they  are  trying  to  sit  in  the
 chair,  but  they  are  far  far  away.
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 Shri  Shyamananand  Mishra  mede  cer-
 tainly  some  very  interesting  points,  i  must
 say  that  he  did  make  some  points  which
 do  require  some  replies,  He  gencrally
 mede  a  very  sweeping  statement  that  the
 paesemt  price  problem  was  a  resuli  of  the
 complete  mismanagement  of  the  economy.
 ]  wanted  to  know  from  him  he  wus  going
 to  emumerate  the  various  points  of  mis-
 management.  But  unfortunately...

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  mentioned  it.

 SHRI  YESHWANTRAO  CHAVAN:
 He  only  mentioned  the  question  of  the

 ‘Reserve  Bank  of  India.

 SHRI  SHYAMNANDAN'  MISHRA:
 Not  only  that....

 SHRi  YESHWANTRAO  CHLAVAN:
 Hs  has  mentioned  money  supply...

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  mentioned  money  supply,  deficit
 ‘financing,  increase  im  money  wpply  hav-
 ing  no  relation  to  it  and  so  on.

 SHRI  YESHWANTRAO  CHAVAN:
 ‘I  said  that  he  did  make  some  points;

 I  have  not  said  that  he  did  not  make
 any  points.  But  when  he  said  mis-
 mangement  of  Government  policy,  I
 wanted  to  know  what  exactly  be  meaat
 thereby,

 Shri  Atal  Bihagj  Vajapayce  had
 also  made  a  reference  to  the  question
 of  money  supply,  and  quite  rightly  too,
 But  I  would  lke  to  tell  him  that  be  hed
 misquoted  it;  I  shal]  not  say  that  he  tried
 to  mislead  the  House.  As  far  as  moncy
 supply  is  concerned,  I  quite  coacede  the
 position  that  it  is  disproportiougate  to  the
 rate  of  production.  Therefore,  certainly,
 it  is.  a  matter  of  concern,  I  have  said
 that.  But  I  would  like  to  tell  him  that
 the  money  supply  this  year  ig  Icss  than
 what  wag  there  last  year.  He  wanted
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 an  assurance  ‘from  me  that  would  stick
 to  the  limit  of  the  deficit  financing
 mentioned  earlier,  My  efforts  are  in  that
 direction;  provided  the  situation  in  the
 country  and  the  friends’  from  the  Oppasi-
 tion  side  also  give  us  co-operation,  I
 might  succeed  in  keeping  that  limit,  but-
 I  can  only  assure  the  House  at  the  present
 moment  of  an  effort  in  that  ‘direction.
 What  happens  ultimately,  well.  let  us
 see  in  the  month  of  February.

 As  far  as  deficit  financing  is  concerned,
 in  my  statement  I  have  given  the  House
 certain  more  information,  uamety  that
 States  have  certainly  started  observing
 the  financial  discipline.  and  that  we  have
 cleared  practically  the  question  o€  tbo
 overdrafts  by  them.  Naturally,  they  छह
 got  problems.  Some  of  the  States  have
 serious  problems...

 SHYAMNANDAN  MISHRA:
 overdrafts;

 cleared  their

 SHRI
 The  Centre  has  cleared  this
 they  themselves  have  not
 overdrafts.

 SHRI  YESHWANTRAO  CHAVAN:
 They  cannot,  because  they  are  in  diff-
 culty,  Today,  the  hon.  Member  wants  me
 to  take  care  of  deficit  financing,  What

 do  I  tell  them  when  they  have  got
 drought  conditions,  when  there  ia  the
 question  of  feeding  the  poor  people?  it  is
 a  question  of  giving  them  the  purchasing
 power.  I  know,  and  let  not  my  hon.
 friends  please  misunderstand  me,  but  the
 difficulty  in  this  country  today  is  that
 those  who  are  more  organised  and  who
 can  bargain  very  effectively  are  in  a  much
 safer  position  than  those  who  are  un-
 organised  and  those  who  are  more  vulaec-
 rable  who  are  living  in  the  remote  vil-
 lages.  When  the  State  Governments
 come  to  the  Centre  for  help,  they  come
 for  these  people.  Am  I  to  tell  them  when
 they  come  for  this  purpose  that  the  moacy
 eupply  is  going  to  be  more,  and,  there-
 fore,  I  cannot  supply  them?  Evea  at  the
 cost  of  money  supply,  even  at  the  cost
 of  deficit  financing,  I  will  have  to  sce  that
 tho  vulnerable  people  are  ultimately  look-
 ed  after  properly  and  well.
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 SHRI  SHYAMNANDAN  MISHRA:
 Do  give  them  a  packet  of  goods  and
 essential  goods  at  that.

 SHRI  YESHWANTRAO  CHAVAN:  I
 will  do  that.

 SHRI  SHYAMNANDAN  MISHRA:
 Do  not  give  them  money  which  does  not
 bring  anything.

 SHRI  YESHWANTRAO  CHAVAN:
 Another  point  that  he  made  was  about
 the  independence  of  the  Reserve  Bank  of
 India.  I  really  do  not  know  what  exact-
 ly  hon.  Members  opposite  understand
 by  independence.  The  Reserve  Bank  is
 independent.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 No,  no.

 SHRI  SHYAMNANDAN  MISHRA:
 Slavish.

 SHRI  YESHWANTRAO  CHAVAN:
 What  is  the  use  of  merely  saying  ‘No’?
 They  take  their  oWn  decision,  and  they
 publish  their  own  independent  reports
 which  are  critical  sometimes  of  the  entire
 situation.  They  are  independent,  and
 their  expression  of  opinion  is  certainly
 free.  But  certainly  hon.  Members  cannot
 forget  that  the  Reserve  Bank  is  the  bank
 of  all  the  banks  of  the  country;  it  is  the
 country’s  bank.  When  the  country  needs
 certain  things,  certainly  Government  have
 a  right  to  give  dircztions  to  the  Reserve
 Bamk  of  India,  You  cannot  have  all

 independent  bodies  working  in  their  own
 directions,  but  certainly  I  would  like  to
 tell  hon.  Members  that  the  present  Re-
 serve  Bank  of  India  is  continuing  their
 very  glorious  tradition  of  independence
 ang  autonomy  of  expression  of  opinion,
 and  we  have  given  them  complete  free-
 dom  of  expression  of  opinion.....

 SHRI  SHYAMNANDAN  MISHRA:
 But  we  have  had  not  evidence  of  this  x»
 far.  eH
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 SHRI  YESHWANTRAO  CHAVAN;:  J
 would  like  to  tell  him  this  that  they
 should  not  expect  the  Reserve  Bank  to-
 adopt  or  accept  the  line  of  approach  that
 they  adopt  here,  for,  it  is  true  that  the
 Reserve  Bank  does  not  work  like  the
 Opposition  parties.  If  that  is  his  idea  of
 the  independence  of  the  Reserve  Bank  of
 India,  unfortunately  he  has  not  understood
 the  role  of  the  Bank.  This  is  all  I  can-
 say.  The  RBI  is  certainly  very  careful  in
 making  assessments  of  the  money  supply
 position.

 I  have  made  reference  to  certain  public
 debts  and  the  efforts  we  made  this  year
 is  certainly  much  more  commendable  than
 last  year.  I  would  like  to  make  a  further
 announcement  today.  We  were  arguing
 and  discussing  the  question  of  raising
 further  loans  so  that  we  can  mop  up  एश-
 tain  liquidity  in  the  economy.  The  Re-
 serve  Bank  has  agreed  only  today  to  raise
 Rs.  00  crores  more  in  public  loans  in  the
 coming  few  weeks  so  that  there  will  be
 that  sort  of  constraint  on  the  money
 supply  and  at  the  same  time  provide
 some  sort  of  help  to  see  that  deficit
 financing  also  is  legs.

 SHRI  SHYAMNANDAN  MISHRA:
 But  the  Finance  Minister  is  forgetting  one
 thing.  Money  was  lying  idle  with  the
 banks.  Probably  it  would  have  greater
 velocity  when  it  comes  in  your  possession.

 SHRI  YESHWANTRAO  CHAVAN:
 What  is  wrong  about  it?  It  is  a  good
 thing.  That  is  economic  wisdom,  When
 we  see  a  certain  situation,  we  try  to  make
 use  of  it.  This  requires  brain—!  may
 remined  Shri  Piloo  Mody,

 SHRI  PILOO  MODY:  Do  nat  tempt
 me  to  comment.  Fa

 SHRT  YESHWANTRAO  CHAVAN:  I

 do  not  mind.

 The  only  other  point  that  the  hon.
 member  made  was  about  =  industt’al:

 production.
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 SHRI  SHYAMNANDAN  MISHRA:

 About  the  net  bank  credit  that  you  have
 taken  during  the  first  six  months,  you
 have  given  a  different  figure.

 SHRI  YESHWANTRAO  CHAVAN:  I
 would  like  to  go  in  my  own  way.  What
 he  mentioned  was  the  net  hank  credit.
 What  I  had  referred  to  in  my  statement—
 let  him  please  go  through  it—is  the  RBI
 credit  amount.

 SHRI  SHYAMNANDAN  MISHRA:  I
 know  that.

 SHRI  YESHWANTRAO  CHAVAN:
 These  are  two  different  things.  Let  him
 read  my  statement  again,  If  he  has  still

 ‘any  doubt.  I  am  prepared  to  discuss  the
 matter  with  him.

 SHRI  PILOO  MODY:  Do  it  privately.

 SHRI  SHYAMNANDAN  MISHRA:
 Not  in  his  presence  any  way.

 SHRI  SHYAMNANDAN  MISHRA:
 I  made  a  general  criticism  of  pseudo-
 radicalism.

 SHRI  SHYAMNANDAN  MISHRA:  I
 referred  to  industrial  production.

 SHRI  YESHWANTRAO  CHAVAN:
 Yes.  As  he  himself  very  rightly  said,  it
 is  certainly  7.5  per  cent  in  the  first  half
 of  the  year.  But  he  gave  a  rather  pessi-
 mistic  assessment  of  the  future:  because
 of  shortage  of  power  and  a  certain  fall
 in  the  production  of  certain  commodities
 in  the  first  half  of  the  year,  it  cannot
 remain  the  same  thing,

 SHRI  SHYAMNANDAN  MISHRA:
 Mainly  contributed  by  cotton  textiles.

 f
 SHRI  YESHWANTRAO  CHAVAN:

 Yes,  it  is  partly  true.  In  the  remaining
 year  also,  there  is  the  question  of  power
 shortage.  But  really  speaking,  what  is
 more  important  in  the  case  of  power
 shortage  is  the  utilisation  of  capacity
 which-is  established.  We  have  decided  to
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 make  a  very  organiseg  effort  in  this  mat-
 ter  so  that  we  tackle  the  problem  to  this
 extent,  except  that  we  cannot  say  that  we
 will  establish  new  capacity  in  the  remain-
 ing  period.  Government  are  taking  at  a
 very  high  level  certain  decisions  in  this

 matter.  I  hope,—I  am  sure,—that  these
 results  will  lead  us  to  a  position  where  we
 will  not  be  in  a  position  to  say  that  indus-
 trial  production  also  is  suffering  because
 this  is  a  very  important  aspect  of  it.

 The  other  argument  he  made,  which
 is  rather  a  political  argument,  that  it  is

 our  pseudo-radicalism  which  is  mostly  res-
 ponsible  for  this  situation.  I  really  do  not
 know  what  exactly  he  meant  thereby.

 SHRI  SHYAMNANDAN  MISHRA:
 Which  gives  neither  growth  nor  social
 justice.

 SHRI  YESHWANTRAO  CHAVAN:
 we  have  worked  together  for  some  time.

 SHRI  SHYAMNANDAN  MISHRA:
 Yes,  we  have.

 SHRI  YESHWANTRAO  CHAVAN:  I
 thought  at  least  in  regard  to  some  ele-

 mentary  things,  we  have  not  parted  ways
 yet.

 SHRI
 No.

 SHYAMNANDAN  MISHRA:

 SHRI  YESHWANTRAO  CHAVAN:  If
 you  consider  that  thing  to  be  pseudo-
 radical,  then,  I  say  God  forgive  you  and
 God  forgive  us.  That  is  all  that  I  can
 say.  What  is  pseudo-radicalism?  We  are
 saying  that  there  should  not  be  inequality
 in  this  country.

 SHRI  SHYAMNANDAN  MISHRA:
 Who  says  about  that?

 SHRI  YESHWANTRAO  CHAVAN:
 Then  what  else  is  it?  We  are  saying—

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  accentuated  inequality,
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 SHRI  YESHWANTRAO  GHAVAN:
 What  is  pseudo-radicalism?  In  our  pro-
 grammme  and  political  approach,  what  is
 pseudo-radicalism?  We  are  saying  that
 there  should  be  land  reforms;  there  should
 be  ceiling  on  urban  property;  there
 should  be  ceHing  on  incomes.  What  is
 psoudo-radical  in  this  matter?

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  neither  giving  growth  nor  social
 justice.  That  is  pseudo-radicalisin.

 SHRI  YEHSWANTRAQ  CHAVAN:
 Growth  and  social  justice  will  go  hand  in
 hand,  and  we  have  certainly  said  that

 growth  without  social  justice  has  no  mean-
 ing  at  all.  That  is  what  I  would  like  to
 say.  (Interruption)  If  thfs  natioral  cala-
 mity  had  not  come  in  the  way,  we  would
 have  seen  the  proof  of  the  steps  we  hive
 taken  in  the  matter‘of  growth.

 I  do  not  want  to  criticise,  because  I
 do  uot  like  to  criticise  Mr.  Piivo  Mody.
 But  certainly  I  would  like  to  make  men
 tion  of  one  thing,  if  he  does  not  mind  a.

 AN  HON.  MEMBER:
 us.

 He  entertains

 SHRI  YESHWANTRAO  CHAVAN:
 Certainly  he  entertains  us,  but  his  enter-
 ‘teinment  has  also  or  should  have  its  cwr
 Kimit.  As  far  as  what  he  has  said  ubout
 me  is  concerned.  |  have  nothing  to  say
 about  it,  (Iarerruprion)  because,  dis-
 cussing  personalities  is  not  a  very  decent
 sort  of  thing,  and  everyone  has  his  own
 way  -of  doing  things,  whether  it  is  the
 Finance  Minister  or  the  Home  Minister.
 ft  is  a  matter  of  history  which  will  decide
 wt.  CUnterruption).  What  I  wish  to  say
 is  this  May  be  that  I  am  not  an  econo-
 mist.  I  am  not,  IT  am  not  a  specialist.

 AN  HON.  MEMBER:  Nor  is  he.

 SHRI  YESHWANTRAO  CHAVAN:
 Nar  is  he.  But  I  would  like  to  tell  him.
 if  you  merely  think  in  terms  of  having
 brains  on  finance  matters,  you  are  still  in
 the  9th  century.

 AM  HON.  MEMBER:  ‘8th:  century.

 AMA  «YESHWANTRAOQ  CHAVAN:
 Any  economic  pokey  divorced  from,  any
 political  philosophy  is  no  economic  policy
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 at  all,  J  may  not  be  a  specialist  in  econo-
 mics,  The  Finance  Minister  may  not  be
 an  economist.  But  certainly  we  have  po

 a  political  philosophy  which,  really  speak-
 ing,  is  mainly  responsible  for  the  economic
 programme.  You  had  better  rernember  it.

 SHRI  PILOO  MODY:  I  do  not  expect
 you  to  understand  my  political  philosophy
 or  my  economic  philosophy.

 SHRI  YESHWANTRAQ  CHAVAN:
 Because  you  have  no  political  philosophy
 about  it.  What  is  theré  to  understand?
 I  can  only  say  that  this  sort  of  high-
 brow  attitude  in  politics  is  not  good.  To
 say  that  somebody  has  got  less  brain  only
 shows  a  sense  of  intellectual  arrogance.

 SHRI  PILOO  MODY:  =  Aptitude.

 SHRI  YESHWANTRAQ  CITAVAN:
 It  is  not  aptitude.  When  you  suv  you  iack
 brains,  it  only  shows—

 SHRI  PILOO  MODY:
 CInterru:  tion)  T  said  aptitude,

 Who  suid?

 I  said  Government  brains;  nor  these  of
 individuals.

 SHRI  YESHWANTRAOQ  CHAVAN:
 You  had  better  sce  what  you  have  said.

 SHRI  PI.OO  MODY:  Yes.
 that  Government  has  ro  bramn.

 T  sai.

 But  as  far  as  Ministers  are,  concerned,
 cach  human  being  biologically,  hus  got,  the
 same  amount  of  brain.

 SHRI  YESHWANTRAO  CHIAVAN:
 Well,  I  made  mention  of  it  no!  as  a  per-
 sonal  thing,  because  he  is  a  good  per-
 sonal  friend  of  mine.~  I  have  nothing
 personal  against  him.  But  T  certainly
 would  like  to  tell  him  that  this  sort  of
 high-brow  attitude  in  politics  is  not  going
 to  help  any  political  party  or  aay  politi-
 cal  philosophy,  because  if  they  think  that
 only  Finance  Ministers  coming  from  a
 particular  class  of  people  know  the  things.
 (interruption),  then  I  say  that  .this  clas¢

 phijasophy  will  not  succed  in  this  mafter.

 [  have  tried  to  put  the  entire  question
 of  prices  in  a  proper  perspective,  in  the
 national  perspective.  I  have  said  that  the
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 Present  priccs  are  certainly  of  great  con-
 cern  fo  us.  We  are  very  much  with  tht
 people  in  this  country.  We  certainly  are
 trying  to  take  steps,  but  the  question  is
 sbrhewhat  deeper  than  what  they  think
 abcut  it.  It  is  not  really  a  question  of
 economic  prices.  It  is  a  much  deeper
 crisis.  Therefore,  what  we  need  today  is
 the  co-operation  of  the  entire  people  and
 a  positive  and  co-operative  attitude  in  this
 country.

 SHRI  SAMAR  GUHA:
 ask  only  one  question,

 TI  want  to

 MR.  CHAIRMAN:  If  I  allow  you,
 ]  will  have  to  allow  others;  I  cannot
 cllow  you  to  put  a  question  now....
 Untorruptions),

 SHRI  SAMAR  GUHA:  You  sought  the
 co-operation  of  the  Opposition  in  this
 national  crisis.  The  Opposition  is  prepared

 to  offer  co-operation.  But  is  it  a  fact
 that  in  all  the  rural  areas,  food  relief  com-
 mittees  and  development  committees  are
 being  completely  monopolised  by  the  MLAs
 of  your  party?  During  the  last  23  years,
 M.Ps.  of  other  parties  were  also  there.
 Secondly...  (/nterruptions.)  =  This  is  my
 second  question.  Is  it  a  fact  that  in  the
 distribution  of  permits  and  licences  to
 dealers  and  wholesalers,  ‘a  particular  class
 of  people  belonging  to  a  particular  political
 affiliation,  to  them  alone  permits  and
 licences  are  being  distributed?

 श्री  एस०  एम०  बनर्जी  :  सभापति  महोदय,
 मैं  ने  श्री  फखरुद्दीन  भ्र हमद  कौर  श्री  चव्हाण
 के  भाषणों  को  सुनने  के  अलावा  बहुत  अच्छी

 तरह  समझने  की  कोशिश  की  है  ।  श्री
 चव्हाण  ने  बार-2  बंगला  देश  की  तरफ़  इशारा
 किया  ।  जिस  तरह  सरकार  ने  बंगलादेश  के  मसले
 को  हल  किया  कौर  लड़ाई  में  पाकिस्तान  को
 शिकस्त  थी,  उस  के  लिए  ल  सिर्फ  इस  सदन  के
 तमाम  सदस्यों  ने,  बल्कि  सारे  मुल्क  ने,  सरकार
 को  शाबाश  दी  शौर  उस  की  तारीफ़  के  पुल
 बांधे  ।  सरकार  की  तरफ़  से  कहा  गया  है  कि
 बंगलादेश  से  जो  लाखों  शरणार्थी  इस  देश  में

 बाये,  उस  के  रहने  कौर  खिलाने  पिलाने  के

 लिए  सरकार  कौ  बहुत  खर्च  करना  पड़ा  |
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 इस  सिलसिले  में  दम  देश  के  तमाम  लोगों  ने
 बहुत  तक्‍लीफ़ें  उठाई  और  कुर्बानियां  दीं  1
 लेकिन  मैं  पूछना  चाहता  हूं  कि  उसे  बक्से
 चीनी  के  मिलें-मालिकों  ने  क्यो.  कुरबानियाँ
 दी  थीं,  जो  चीनी  के  दाम  बढ़ा  दिय  गयें  हैं,
 जब  बंगला  देश  में  लड़ाई  हो  रही  थी,  हमारी
 फौजें  ढाका  की  तरफ  बढ़  रही  थीं  शौर
 अमरीका  का  सातवां  बेढ़ा  बंगाल  की  खाड़ी
 की  तरफ़  शा  रहा  था,  तो  उस'  वक्‍त  हमारे
 मज़दूरों  ने  ोबरटाइम  एलाउंस  छोड  कर
 दिन-रात  काम  किया  ।  सवाल  यह  है  कि
 क्या  उस  वक्‍त  मिल-मौलिकों  ने  अपनें
 मुनाफ़  का  एक  पैसा  भी  छोड़ा  ।  जिन  लोगों  ने
 जवानों  के  लिए  सरकार  को  माल  सप्लाई
 किया,  क्या  उन्होंने  अपने  मुनाफ़े  का  एक  पैंसा
 भी  छोड़ा  था  ?

 मैं  कहना  चाहता  हूं  कि  कुर्बानियां  दोनों
 तरफ़  से  होनी  चाहिए ।  इस  के  लिए  कोई
 बन-वे  ट्रेफ़िक  नहीं  हो  सकता  है  |  एक  को
 कहा  जाये  कि  कम  खातों  कौर  दूसरे  को
 कहा  जाय  कि  जो  चाहे  खांचों,  यह  कहां  तक

 मुनासिब  है  ।  हमने  बचपन  में  पढ़ा  था  कि
 किसी  से  पूछा  गया  कि  खाना  कब  खाता
 चाहिए,  तो  जवाब  मिला  कि  अमीर  को  जब

 भूख  लगें  कौर  गरीब  को  जब  मिले

 ज्ञानी  की  प्राइस  के  बारे  में  चीनी  मिलों
 ने  कोर्ट  में  रिट  दायर  कर  दिया  a  क्या  सरकार
 उन  कारख़ानों  को  झपने  हाय  में  मं हीं  ले
 सकती  है  ?  इस  बारे  में  सरकार  ने  जी  भी
 ताक़त  मांगी  कांस्टीट्शन  को  एमेंड  कर
 के  हम  ने  वह  ताकत  गवर्नमेंट  को  दे  दी.
 ताकि  सरकार  उन  कारखानों  को  अपने

 हाथ  में  ले सके  ।  जहां  तक  हम  समझ  सके  हैं,
 श्री  फ़ल्नरुद्दीन  चली  प्रेमचंद  ने  अपने  भाषण
 में  शूगंर  मिलों  के  नेशनलाइजोशन  के  बारे
 में  कुछ  नहीं  कहा  है।  मुझे  यह  देख  कर

 ताज्जुब  हुआ  कि  माननीय  सदस्य,  श्री  साल्वे
 ने  कहा  कि  नैशनलाइजेशन  कोई  सालूशन  नहीं
 है  कौर  उस  से  दाम  करते  घट  जायेंगे  ।  मैं  उन्हें
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 बताना  चाहता  हूं  कि  उन  मिल  का  नैशनलाइ-
 जेशन  करने  से  सारा  मुनाफ़ा  सरकार  के

 हाथ  में  जायेगा  शौर  स्टेट  कैपिटल  ग्रो  करेगा  ।

 मुझे  खुशी  है  कि  इस  सारी  बहस  में

 एक  बात  यह  ज़ाहिर  हुई  कि  चावल  श्र  गेहूं
 के  थोक  व्यापार  को  सरकार  अपने  हाथ  में

 ले  रही  है  ।  लेकिन  कब  ?  जहां  तक  इस  के

 लिए  मशीनरी  का  सवाल  है,  सब  स्टेट  गव रन नें-

 पेंट्स  इस  के  लिए  तैयार  हैं  ।  जहां  सत्ता-

 रूढ़  दल  की  सरकार  नहीं  है,  वह  प्रदेश  भी

 राजी  है  |  मैं  चाहता  हूं  कि  प्रादेश  देकर

 फ़ोरन  इस  को  झपने  हाथ  में  ले  लिया  जाये  ।

 इसके  अलावा  सरकार  एडिबल  शायद  शौर

 क्लाथ  के  डिस्ट्रीब्यूशन  को  भी  अपने  हाथ  में

 लेले।

 नैचुरल  कैपेसिटी  की  बात  कही  गई  है  ।

 लेकिन  मैं  कहना  चाहता  हूं  कि  ब्लैक  मार्केटिंग

 कौर  जखीरा खोरी  में  जो  बढ़ौतरी  हुई  है,

 वह  तो  किसी  नैचरल  कले मिटी  की  वजह  से

 नहीं  है।  झगर  कोई  नैचरल  कैलेमिटी

 या  एक्सटर्नल  एग्रेशन  जाता  है,  तो  इस  देश

 के  लोग  भ्र पने  मादरे-वतन  की  इज्ज़त  बचाने

 के  लिए  प्र पने  खून  की  आख़िरी  बूंद  देने  के

 लिए  तैयार  हैं  1  लेकिन  मुनाफाखोरी  के

 बढ़ने  को  नैचरल  कैपेसिटी  का  नाम  न  दिया

 जाये  ।  हम  देश  के  लोगों  को  हौसला  दिला

 सकते  हैं  कि  ने  कुछ  समय  के  लिए  वर्तमान

 सिचुएशन  को  फ़ेस  करें  ।  लेकिन'  हमेशा  ऐसा

 नहीं  हो  सकता  है,  क्योंकि  आखिर  रोटी  प्राटे

 की  बनती  है,  हौसले  की  नहीं  ।
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 हम  चाहते  हैं  कि  शूगर  फैक्टरी  का

 नैशनलाइज़ेशन  किया  जाये  कौर  इम्पोर्ट  और

 एक्सपोर्ट  ट्रेड  का  नैशनलाइजेशन  किया  जाये  V

 सरकार  समाजवाद कौ  तरफ़  चले  ।  बह  पूंजी-
 वाद  और  समाजवाद  दोनों  की  तरफ़  नहीं
 चल  सकती  है।

 मैं  चाहता  हूं  कि  मैं  ने  जो  प्रस्ताव  रखा

 है,  उस  पर  वोट  लिया  जाये  |
 20,00  hrs.

 MR,  CHAIRMAN:  The  question  is:
 “that  the  House  do  now  adjourn.”

 The  Lok  Sabha  Divided".
 Division  No.  2]
 ‘(20.01  hrs.

 AYES
 Banerjee,  Shri  $.  M.
 Berwa,  Shri  Onkar  Lal
 Bhagirah  Bhanwar,  Shri
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  Jagadish
 Chaudhary,  Shri  Ishwar
 Chavda,  Shri  K.  S.
 Dandavate,  Prof.  Madhu
 Deb,  Shri  Dasaratha
 Desai,  Shri  Morarji
 Dutta,  Shri  Biren
 Guha,  Shri  Samar
 Halder,  Shri  Krishna  Chandra
 Jha,  Shri  Bhogendra
 Joshi,  Shri  Jagannathrao
 Kachwai,  Shri  Hukam  Chand
 Kalyanasundaram,  Shri  M.
 Manjhi,  Shri  Bhola
 Mehta,  Shri  P.  M,
 Mishra,  Shri  Shyamnandan
 Modak,  Shri  Bijoy
 Mody,  Shri  Piloo
 Mukherjee,  Shri  Samar
 Pandey,  Shri  Sarjoo
 Pandeya,  Dr.  Laxminarain
 Roy,  Dr.  Saradish
 Saha,  Shri  Ajit  Kumar
 Sambhali,  Shrj  Ishaque
 Shastri,  Shri  Ramavatar
 Singh,  Shri  D,  N.
 Solanki,  Shrj  Somchand
 Vajpayee,  Shri  Atal  Bihari
 Verma,  Shri  Phool  Chand
 Viswanathan,  Shri  G.
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 NOES

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  oO  ५.
 Ambesh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bahuguna,  Shri  H,  N.
 Balakrishniah,  Shri  T.
 Banerji,  Shrimati  Mukul
 Barua,  Shri  Bedabrata
 Bhagat,  Shri  8.  R.
 Bhagat,  Shri  H.  K.  L.
 Bhandare,  Shri  R.  D,
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G,
 Bist,  Shri  Narendra  Singh
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chhotey  Lal,  Shri
 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  8.  K.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  a
 Doda,  Shri  Hiralal
 Dumada,  Shri  L,  K.
 Dwivedi,  Shri  Nageshwar
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gongadeb,  Shri  P.
 Garcha,  Shri  Devinder  Singh
 Ghosh,  Shri  P,  K.
 Gill,  Shri  Mohinder  Singh
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 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram

 Godfrey,  Shrimati  M.
 Gokhale,  Shri  H,  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Govind  Das,  Dr,
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hari  Kishore  Singh,  Shri
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati  Subhadra
 Kader,  Shri  5.  A.
 Kahandole,  Shri  2.  M.
 Kakodkar,  Shri  Purushottam
 Kamakshaiah,  Shri  0.
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  Ss.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kumaramangalam,  Shri  5.  Mohan
 Kureel,  Shri  8.  N.
 Lakshmikanthamma,  Shrimati  T.
 Lambodar  Baliyar,  Shri
 Mahajan,  Shri  YY.  $.
 Mahajan,  Shri  Debendra  Nath
 Majhi,  Shri  Gajadhar
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  a

 Mallihajun,  Shri
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 Mandal,  Shri  Jagdish  Narfin_
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Mohsin,  Shri  7.  H.
 Muhammed  Khuda  Buksh,  Shri
 Murthy,  Shri  B.S.
 Naik,  Shri  B.  ५;
 Negi,  Shri-Pratap  Singh
 Nimbalkar,  Shri
 irahudia,  Shri  Jagannath
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  Sudhakar
 Paokan  Haokip,  Shri
 Parikh,  Shri’  Rasiklal
 Partap  Singh,  Shri
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal,
 Patel,  Shri  Prabliudas
 Patil,  Shri  Anantrao
 Patil,  Shri  Krishnarao
 Peje,  Shri  S,  L.-.
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Qureshi,  Shri  Mohd.  Shafi’
 Raghu  Ramaiah,  Shri  K.
 Raj  Bahadur,  Shri
 Raju,  Shri  M.’  T:
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri:
 Ram  Sewak,  Ch.
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Rana,  Shri  ‘M.  है.
 Rao,  Shrimati  B.  Radhabai:  A.

 ao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr.  ६.  १५:
 Rao,  Shri  M.  S.-Sartijeevis

 Rao,  Shri  Nageswara
 Rathia,  Shri  Umed  Singh
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 Raut,  Shri  Bhola

 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  ‘Ramakrishna
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  9,  Ganga
 Reddy,  Shri  P.  NarasimHa’
 Reddy,  Shri  P.  V.
 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Saini,  Shri  Mulki  Raj
 Sallve,  Shri  N.  K.  P.
 Samanta,  Shri  S.C,
 Sanghi,  Shri  N.  K.
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri-  Vasant
 Satish  Chandra,  Shri
 Savant,  Shri  Shankerrao
 Sen,  Shri  A.  K.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal’  Singh,  Shri
 Shankaranand,  Shri.  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  ‘Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Dr,  SHarkar  Dayul
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujah
 Shenoy,  Shri:F.  R.
 Sher  Singh,  Prof.
 Shetty,  Shri  K.  °K:
 Shinde,  Shri  Annasahéb  P.
 Shivnath  Singh,  ह...

 Shukla!  Shri  BB  के...
 Shukla,  Shri  Vidya’  Chara
 Siddheshwar  Prased,  ‘Shri:  oe
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 Sinha,  Shri  Nawal  Kishore
 Sohan  Lal,  Shri  T.
 Subramaniam,  Shri  C.
 Suryanarayana.  Shri  RK.
 Swaminathan,  Shri  R.  V.
 Swaran  Singh,  Shri
 Thakre,  Shri  Ss.  B.
 Tombi  Singh,  Shri  N.
 Unnikrishnan,  Shri  K.  P.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkataswamy,  Shri  G.
 Verma,  Shri  Balgovjnd
 Verma,  Shri  Ramsingh  Bhai
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  N.  P.
 Yadav,  Shri  D.  P.

 MR.  CHAIRMAN:  The  result*  of  the
 Division  is:

 Ayes:  34;  Noes:  ‘185.

 The  motion  was  negutived.

 *The  following  Members  also  recorded  of  the  votes:

 20.0I  hrs.

 LIMESTONE  AND  DOLOMITE  MINES
 LABOUR  WELFARE  FUND  BILL—
 contd,

 MR.  CHAIRMAN:  The  ‘House  will
 now  take  up  further  consideration  of  the
 Limestone  and  Dolomite  Mines  Labour
 Welfare  Fund  Bill  moved  by  Shri  R.  K.
 Khadilkar.  Shri  Bhogendra  Jha  will  con-
 tinue  his  speech,

 श्री  भोगे  झा  :  सभापति  महोदय

 MR,  CHAIRMAN:  He  may  continue
 his  speech  tomorrow.

 20.02  hrs,

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Wednesday,  November
 I5.  J972/  Vartika  24,  (Saka),

 Ayes:  Sarvashri  C.  T.  Dhandapani,  Mohammad  Ismail  and  P,  G.  Mavalankar.
 Noes:  Sarvashri  Chandulal  Chandrakar,  Darbara  Singh  and  Damodar  Pandey,
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